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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  July  18,  978/Asadha  27,  900
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  SPeaxKeEr  in  the  Chair}
 WELCOME  TO  THE  AUSTRALIAN

 PARLIAMENTARY  DELEGATION

 MR.  SPEAKER:  Hon.  Members,  at
 the  outset,  I  have  to  make  an
 announcement,

 On  my  own  behalf  and  on  behalf  of
 the  hon.  Members  of  the  House,  I
 have  great  pleasure  in  welcoming  the
 Hon,  R.  ्,  Groom,  Minister  for
 Environment,  Housing  and  Com-
 munity  Development  end  the  Hon.
 Members  of  the  Australian  Parlia-
 mentary  Delegation  who  are  on  a
 visit  to  India  88  our  honoured  guests.

 The  other  Hon.  Members  of  the
 Delegation  are:

 qa  Senator  Kathryn  Martin

 (2)  Senator  E.  A.  Robertson

 (3)  Mr.  J.  M.  Bradfield,  Mem-
 ber  of  Parliament.

 (4)  Dr.  N.  Blewett,  Member  of
 Parliament.

 They  are  now  seated  in  the  Special
 Box.  Through  them  we  convey  our
 greetings  and  best  wishes  to  the
 Parliament  and  the  friendly  people
 of  Australia.

 4908  LB—t.
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 ORAL  ANSWERS  TO  QUESTIONS

 बीकानेर  डिथोजत  के  कर्मचारियों  के
 विरद्ध  i968  से  अल  रहो  ह, अ

 #1,  ्य  रीतलाल  प्रसाद  वर्मा  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  उत्तर  रेलवे
 के  बीकानेर  डिवीजन  के  कुछ  कर्मचारियों  को
 ड्यूटी  से  गैर-हाजिर  माना  जा  रहा  है
 क्योंकि उन  के  विरुद्ध  is68 से  झय  तक
 ड्यूटी  से  गैर-हाजिर  होने  के  आरोप  के
 बारे  में  जांच  चल  रही  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  गत  0
 वर्षों  झर्यत्‌  i968  से  बिम्गा  के  स्टेशन
 मास्टर  के  विरुद्ध  आरोपों  के  बारे  में  जांच
 चल  रही  है  ;  भौर

 (ग)  यदि  उपरोक्स  भाग  (क)  ग्रौर
 (ख)  का  उत्तर  स्वीकारात्मक  है  तो

 क्या  सरकार  ऐसे  झूठे  आरोपों  पर  परेशान
 किये  जा  रहे  कमंचारियों  को  संरक्षण  देगी
 मौर  देवी  भ्रधिकारियों  के  विरुद्ध  कार्यवाही
 करेगी  ?

 रेख  मंत्री  (पो०  मु  बंडचते)  :  (=)
 केवल  एक  कर्मचारी,  श्रो  रेबती  रमन,
 स्टेशन  मास्टर,  बिग्गा  को  ड्यूटी  से
 भ्रभमुपस्थित  मानागया  है  ny

 (a)  जीहां

 (ग)  श्री  रेखती  रमन,  स्टेशन  मास्टर,
 बिग्गा  को  किसी  तरह  से  परेशाम  नहीं
 किया  गंभा  ।  .झनुशासन  सम्बन्धी  आंच
 को  भ्रंतिम  रूप  देने  में  सिलम्ब  का  कारण
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 उक्त  कर्मेचार।  द्वारा  समय-समय  पर  प्रपने
 बयान  में  को  गधों  कुछ  का  रबाइयां  हैं  ny

 जो  रोतलाल  म्रका  वर्मा  :  अध्यक  जी,
 रेलओे  विलाग  को  यह  झनुशासन  की  कार्य  बाही
 7968 से  चल  रही  है,  1978  शा  गया  है,
 यानी  .0  बे हो  गये  ग्रौर  अभी  तक  जांच

 खत्म  सहीं  हुई  है,  शायद  उंस  के  रिटायर
 होवे  क ेबाद  ही  यह  जांच  फाइनल  हो
 सकेगो  ny  इन्हेंने  भ्रयने  जवाब  में  बतलाया  हूँ
 कि  भ्रवुशासन  शम्बन्ध!  जांच  को  प्रन्तिम
 रूप  देने  में  विलम्य  का  कारण  उक्त  करमे-
 चारी  द्वारा  समय-समय  पर  पने  बचाव
 में  को  गई  कुछ  कार्यवाहियां  हैं  ।
 मेरी  सममझ् में  नहीं  ा  रहा  है  कि  i0
 att  तक.  कौन  सो  जांच  चलती
 रही,  यदि  कोई  भ्रष्टाचार  या  मिस-
 एग्रोप्रिवेशन  या  कोई  भोवण  पड़यंज
 होता,  तो  शायद  i0  वर्ष  लग  जते,
 लेकित  पअनुरस्थिति  के  मामले  में  0  वर्ष
 लग  जाना  ,  कुछ  समझ्ष  में  नहीं  झा  रहा  हूँ  1
 i0  वंर्ब  तक  यदि  कोई  झादर्मः  स्वित्त  से
 बाहर  रहे,  तो  उत  को  डिस्चार्ज  कर  देना
 चाहिये,  लेकिन  यहां  तो  प्रथा  तक  कोई  निन
 योग  ही  साबित  नहीं  हमा  है  i

 क्या  मंत्री  जी  इस  सारे  मामले  से  सेटि-
 सस्‍्फाइड  हैं?  हम  ने  एक  पत्र  उन  को
 14-4-1978  को  लिखा  था,  यह  सातवां
 महीना  चल  रहा  है,  भी  तक  हमें  उसका
 कोई  उत्तर  नहीं  मिला  है  t  जब  मुझे  ही
 कोई  उत्तर  नहीं  मिला,  तब  फिर  i0
 वर्व  तक  कीन  सं  एन्कआयर  होती
 रही  ?

 प्रो०  सू  बंडबते  :  श्रीमनू,  यह  968
 का  मामला  है,  इतलिए  मैं  समझतः  हूं  कि
 इस  की  पूरी  तफबोल  झापके  सामने  रर्बूं  |
 20  अक्तूबर,  I968  से  गैर-कानूती  अनु-
 पस्थितिं  क ेकारण  io  सितम्बर,  1969  को
 मैजर-ैतेल्टो  देने  के  बारे  में  इस  मुला-
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 जिम  को  ह: 6  =  पहले  एक  मीमों  दिया
 गया  उस  के  बाद  रेलवे  सबविस  (डिस्प्लिन
 ुग्ड,  द झपोज ),  खल,  l968  के  तहत
 जब  जांच  हो  रही  थी,  तो  यह  मुलाजिम,
 जो  बिग्गा  में  स्टेशन  मास्टर  था,  कोर्ट  में
 जला  गया  झौर  इस  ने  बीकानेर  सिविल
 कोर्ट  में केस दर्जे  करा  दिया  इस  की
 तारीख  6  जुलाई,  1970  थी  |  उस  के
 बाद  पसारा  मामला  कोर्ट  में  है”  --यह
 कह  कर  इस  स्टेशन  मास्टर  में  आंच  कमेटी
 के  सामने  झाने  से  इन्कार  कर  दिया  7  ॥
 दिसम्बर,  1971  को  कोर्ट  का  निर्णय
 रेलवे  प्रशासन  के  हक  में  आया  t  इसके
 बाद  रेदती  समन  ऑपर-कोटट  में  बख।  गया,
 झपनो  खिस्मेदारं।  पर  गया,  भर  वहां
 का  निर्गय  भो  उस  के  खिलाफ़  धौर  प्रशासन
 के  हक़  में  वुप्रा  ---  यह  फैसला  5 मई,  977
 को  हुआ  ।  ह (ल  के  बाद  28  जुलाई,
 977  जांच  को  तार।ख  निश्चित  की  गई,

 लेकिन  रेबता  रमन  फिर  उपस्थित  रही
 हुआ  2  प्रगस्त  को  रेवती  रमन  ने
 निवेदन  किय।  कि  हमें  डिफेन्स  कन्सिल
 लाना  है,  इसलिये  समर  दिया  यययें--
 इस  प्रकार  को  मांग  उन्हंने  क।।  उस  के
 बाद  उन्हेोंते  जांच  प्रध्चकारियों  के  सथ
 कोरेसपोंडेंत्ष  अल।ई  झोर  उस  में  काफ़ो  दिन
 चले  गये  ।  उतकी  भी  जिम्मेदारी  उन  की
 रही  t  उतके  बाब  io  मार्च,  1977  को
 काम  पर  वापस  झामे  के  लिए  उन्होंने  प्रशासन
 से  अनुरोध  किया  प्रौर  (22-6-1978
 को  उन  का  विजन  टैस्ट  लेते के  लिए  उन
 को  बुलाया  लेकिन  बिजन  हस्ट  लेते  के
 बाद  I-7-978  से  शुरू हैंगे  चले
 जोनस  ट्रेनिंग.  स्कूल  में  रिक्रेज़र  कोते  के
 लिए  उन  को  वहां  जाते  के  लिए  कहा  गया
 क्योंकि  सेफडी  ऋपरेशन्स  के  लिए  यह  जर्रा
 है  कि  जो  स्टेशन  मास्टर  loa  तक
 झपने  जान  से  झलग  पा  हूं,  बह  रिफरेशर
 कोर्ते  ले  ।  (लिए  यह  सब  देरी
 हुई  है  और  इस  सब  की  जिम्मेदारी  उत
 कर्मचारी  ककी  है  शौर  इसीलिए  किसी  भी  हे
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 यूनियत  ते  इक  के  बारें  में  कोई  सवाल,  नहीं
 उठाया  हैं।

 शबी  रीतलाल  प्रश्नाद  वर्ना  :  प्रध्यक्ष  जी
 जितने  भी  कारण  मंत्री  महोदय  ने  प्रस्तुत  किये
 हैं,  गे  बीकानेर  दिथिजन  के  रेलवे  विभाग
 झ्रफ़तरों  के  बनाए  हुए  हैं  ।  ऋगर  कोर्ट  में
 भामला  गया  हैं.  तो  आझाखिर  इसोलिए
 गया  है  कि  उस  के  साथ  जस्टिस  डिनाई
 हो  रही  थी  शौर  जस्टिस  डिलेड  इज
 अस्टिस  डिनाइड  ।  इस  के  झाधार  पर  में
 यह  पूछना  चाहता  हूं  ह;  झाखिर 10  वर्ष
 तक  कीन  सीजांच  चल  रही  थी  भौर
 क्या  मंत्री  जो  एक  टाइम  किक्स  करेंगे
 कि  हतने  दिनों  के  भ्रन्दर  ,  चाहे  जो  भी  कारण
 हो  ,  जांच  पूरी  हो  जाएगी  शौर  प्रन्तिम
 मिर्णण.  ले  लिया  जाएगा  ।

 जोन  म  वष्छबते  :  आप  एक  जानकारी
 देना  भूल  गये  जोकि  बहुत  महत्वपूर्ण  हैं  ny
 इस  कर्मचारी  ने  यह  झनुरोध  किया  है  कि
 झभी  आंच  को  कार्यवाही  न  हो  प्रौर
 रिफ्रेशर  कोर्स  पूरा  होने  दीजिए  भौर  उस  के
 बाद.  प्रगर  जरूरत  होतो  जांच  हो  ।
 इसलिए  उन  के  कहने  पर  ही  यह  किया
 गया  हैं  प्रीर  में  यह  झाश्वासन  देता  हूं
 कि  जांच  पूरों  करने के  गाद  हम  ष्वल्दी  से
 जल्दी  उन  को  वापस  ले  लेंगे  ।

 ली  राम  लेग्ह  हुआारी :  में  यह  कहना
 ' '्बाहतां  हूं  कि  इस  तरह  की  शिकायतें
 रेलबे  विभाग  में  अनेकों  हैं  श्ौर  बराबर  होती
 है।  मैं  मंत्री  महोदय  से  यह  जानना
 चाहता  ्  कि  क्या  झाप  इस  तरह को

 जीलि  निर्धारित  करेंगे  कि  कोई  टाइम
 'चिंचिंट  इस  तरह  केसेज  की  जांच  करने

 के  लिए  हो  ।

 MR.  ‘SPEAKER  ft  ‘does  not  arise
 from  ‘the  question.
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 थ्यी  रात  पियर  हंचारी  :  निर्धारित समय के  झम्दर  जांचपूरों  होताकि  जोभी  न्याय
 हो,  उसको  जल्दी  से  जल्दी  देने  की  दिशा
 में  झाप  कोई  कदम  उठाने  जा  रहे  हैं?

 जोन  यु  बंडणते  :,  मूल  प्रश्न  एक
 निश्चित  कर्मचारी  के  सिलसिले  मैं  है
 झौर  यह  एक  सर्व-साधारण  प्रश्त  पूछ
 रहे  हैं।  झगर  झाप  की  इजाजत  होतो
 मैं इस का  जवाब  दूं।

 MR.  SPEAKER:  Next  question.

 ललितपुर-लजु राहो  रेल  लाइन  का  सर्वक्षण
 कार्य

 %22.  शी  यमुना  प्रसाद  क्ासत्री  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रस्तावित  खसितपुर-
 खजुराहो  (सतना  शर  रीचा  होते  हुए)  रेल
 लाइन  का  सर्वेक्षण  कार्य  पूरा  हो  गया  है  ;

 (ख)  शठ  हां,  ,  तो  इस  रेल  लाइन
 के  इंओनिर्यारण  झौर  यातायात  सर्पेक्षण
 के  कार्य  में  भ्रम  तक  कया  प्रगति  रही  है  ;

 (ग)  क्‍या  सर्वेक्षण  कार्य  3  मार्च,
 979a%  पूरा  हो  जाएगा  ;

 (घ)  ललितपुर  भौर  सिगरोली  के  बीच
 किन  स्थानों  पर  सर्वेक्षण  कार्यालय
 झवबवा  केन्द्र  स्थापित  किए  गये  थे  शौर  इस
 समय  सर्वेक्षण  कार्य  में  लगे  इंजीनियरों
 झौर  झन्य  कर्मचारियों  की  खंबपा  क्‍या
 है  ;  भौर

 ड)  क्‍या  सर्वेक्षण  कार्य  क ेअतिरिक्स
 बाणसाग  परियोजना  के  लिणे  सामप्रो  ले  जाने
 हेतु  रेल  लाइन  को  पह्रत्यधिक  झावश्यकता
 को  देखते  हुए  इस  वर्ष  सतने  से  रोदा
 तक  इस  रेल  लाइन  का  निर्माण  कार्य  भी

 झारम्भ  किया  जाएगा  ?
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 रेख  संत्री  (प्रो०  मधु  दंडबते):  (क)  से  (7)
 सर्वेक्षण  के  लिए  अनुमान  फी  मंजूरी  शीघ्र
 ही  दे  दो  जायेगी  और  क्षेत्र-कार्य  मानसून
 के  बाव  शुरू कर  दिया  जायेगा  ।  सर्वेक्षण
 पूरा  होने  में  लगभग  दो  वर्ष  लग  जायेंगे।

 (घ)  अनुमान  मंजूर  हो  जाने  के  बाद
 सर्वेक्षण  कार्यालय  स्थापित  किये  जायेंगे  1

 (2)  सर्वेक्षण  रिपोर्टों  के  उपलब्ध
 हो  जाने  क ेबाद  ही  लाइन  के  मिर्माण  का
 निर्णय  किया  जा  सकता  है  ।

 थनी  यमुना  प्रसाद  शास्त्रों  :  श्रीमन्‌,
 सन्‌  956  में,  जब  नया  मध्य  प्रदेश  बन  रहा
 था  ,  उस  समय  राज्य  पुनगेठन  श्रायोग  ने
 इस  रेलवे  लाइन  की  सिफारिश  की  थी
 क्योंकि  इस  भू-भाग  में  कोई  रेलवे  लाइन  न
 थी  ।  सन्‌  1956 से झब तक  22  बर्य  बीत
 गये  हैं  लेकिन  इस  रेलबे  लाइन  का  निर्माण
 नहीं  हुआ  ।  हमारे  माननीय  मंत्री  महोदय
 से  बड़ी  कृपा  की  ,  कि इस  साल  के  बजट  में
 इस  के  सर्वेक्षण  का  उन्होंने  प्रावधान  रखा
 है  ।  लेकिन,  श्रीमन,  बजट  को  पास  हुए
 तीन  महीने  से  भ्रधिक  का  समय  बीत  गया  है
 किन्तु  श्रभी  तक  इस  के  झनुमान  की  मंजूरी  नहीं
 दी  गयी है  ।  यहू  बड़े  दुख  की  बात
 है  t  मैं  यह  जानना  चाहता  हूं  कि  इस  के
 झनुमान  की  मंजूरी  कितने  दिनों  में  दे  दी
 जायेगी  ?  कया  मंत्री  जी  is  दिनों  में  या
 एक  महीने  में  इस  के  अनुमान  की  मंजूरी
 देदंगे  ?

 दूसरी बात  यह  है  कि  भ्रापने  कहा  है
 कि  सर्वेक्षण  कार्य  दो  ब में  समाप्त  किया
 जाएगा  प्रतः  श्रीमन्‌,  मैं  पूछना  चाहता
 हैं  कि  हमारा  का्यंकाल  तो  साढ़े
 सीम  साल  का  रह  गया  है,  भ्गर  यह  सरब्वे-
 क्षण  काय॑ं  दो  साल  में  पूरा  होता  है  तो
 किर  रेले  बाइन  कब  बनेगी  ?  कक्‍य।
 मंत्री  जी  इस  रेलवे  लाइन  की  तात्कालिक
 आवश्यकता  को  देखते  हुए  इसके  सर्वेक्षण
 कारे  अधि  को  कम  करेंगे  ताकि  यह

 सर्वेक्षण  कार्य  एक  बये  के झम्दर
 दीदा हो जाए  ?  कया  मंत्री  जी  इस,  गातू  को

 झाश्वासन  देंगे  ?

 प्रो०  सू  दंडबते  :  मान्यवर,  मैं  बताना
 चाहता  हूं  कि  इसी  महीने  के  भन्दर  एस्ट्री-
 मेट्स  सेक्शन  कर  दिये  जायेंगे  ।  उस  के  बाद
 मानसून  खत्म  होने  पर  अब्टूबर  भहीने
 में  सर्वे  का  काम  शुरू  कर  दिया
 जाएगा  और  दो  वकिंग  सीजन  में  सब
 पूरा  कर  दिया  जाएगा  ।  इस  बात  का
 मैं  शास्त्री  जी  को  झ्राश्वासन  देना  चाहता
 हैं  |  सर्बे  पूरा  होनेके  बाद  जो  निष्कर्ष
 सामने  झाते  हैं  उन्हीं  के  श्राधार  पर  हम  इस
 रेल  लाइन  को  बनाने  का  निर्णय  करेंगे  L

 श्री  बसुला  प्रसाद  शास्‍क्षोी  :  ओऔमन
 मेरा  दूसरा  प्रश्न  यह  हैँ  कि  यह  जो  इतनी  बड़ी
 रेलवे  लाइन  है,  इस  के  कुछ  भ्रंश  -«
 सतना  से  रीबा  होते हुए  ब्यौहारी  तक-
 का  सर्वेक्षण  सन्‌  i973  में  हो  चुका  है,
 ब  इस  झंश  का  सर्व  पुनः  क्यों  किया  जा
 रहा  है  ?  मैं  भानना  चाहता  हूं  कि
 क्या  मंत्रीजी  उतने  चंग  पर  जितने
 का  सर्वेक्षण  पूरा  किया  हो  चुका  है,
 निर्माण  कार्य  प्रारम्भ  करेंगे  ?  जितने  भाग
 का  सर्वेक्षण  पूरा ही  चुका  है,  उतने  भाग
 पर  निर्माण  कार्य  प्रारम्भ  क्‍यों  नहीं  किया
 जाता  ?

 अ्रध्यक्ष  महोदय,  मैंने  झपने  मूल  प्रश्न
 में  भी  पूछा  है  जिसका  उत्तर  नहीं
 झाया  है,  कि  इसी  क्षेत्र  में  तीम  झरब
 लेईस  करोड़  की  एक  बहुत  बढ़ी  बाण-
 सागर  परियोजना  पूरी  हो  रही  है।
 उस  आणसागर  परिवोजना  के  लिए
 हमें/इक्विमेंट  भर  मशोनरी  पहुंचानी
 पड़ेंगी  ।

 MR.  SPEAKER;  Yoy  are  making  |
 statement;  please  put  the  question.
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 or
 असदे  शास्शी  :  “मैं  यह  कह

 रहा  था  माणसागर  परियोजना  की
 झावश्यकताध्ों  को  देखते  हुए  क्या  भाप
 सतना  से  रीवा  तक  की  रेल  लाइन  पर,
 जिसका  कि  सर्वेक्षण  पूरा  हो  चुका  हैं,
 निर्माण  कार्य  प्रारम्भ  कर  देंगे  ?

 to  म  बंडव्ते :  श्रीमन्‌,  शास्त्री जी
 रेलपथ  के  इतिहास  भौर  भूगोल  को  ज,नते
 हैं।  फिर  भी  मैं  बताना  चाहता  हूं  कि
 973  में एक ब्रांव  लाइन  का  ट्रेफिक

 सर्वे  कराया  गया  था  जो  कि  ग्राकर्यक  नहीं
 रहा  था।  उस  समय  महू  समझा  गया  कि
 इस  पिछड़े  हल्के  में  ज्यादा  यातायात  नहीं
 होगा  ।  रेलवे  प्रशासन  को  इस  संबंध  में
 संदेह  रहा  t  उसके  बाद  सतना  से  रीवा
 सक  के  सर्वे  के  बेसिस  पर  यह  भी  सोचा  गया
 कि  इस  सीमित  रेल  लाइन  को  भ्रौर  बढ़ा
 सकते  हैं  या  नहीं  ।  उस  पर  भी  विचार
 करने  के  बाद  यह  पता  लगा  कि  उस  में  भी
 माधिक  लाभ  हांने  वाला  नहीं  है,  वह  भी
 अनरेम्पुनेरेटिव  होगा  ।  लेकिन  फिर  भो
 रेल  प्रशासन  और  कई  मंत्रियों  ने  इस  में  कफी
 रुचि  दिखायी  tv  जित  मंत्रिपों  ने  रुकि
 दिखायी  उन  में  मैं  बहुगुगा  जो  का  नाम
 लिया  ज/सकता  है  जो  कि  बहुगुगी  हैं।
 सभी  से  इत़  बारे  में  कहा  कि  प्रगर  सतनः  से
 रावा  तक  की  रेल  लाइन  प्रनरेम्युनेरेटिव
 है  तो  इसे  लम्बी  लाइन  किया  जाए  |
 इस  लिए  हम  लोगों  ने  ललितपुर  -सिगरीली
 काया  रीवा  की  मयी  रेल  लाइन  के
 सर्बे  का  बजट  में  एलान  किया  झौर
 उसे  सेक्शन  किया  a  प्रगर  भ्रश्छा
 रहेगा  तो  कंह्दुकरन.  का  सिगेय  भी  झच्छा

 रहेगा, यह  झाश्वांसन  मैं  देना  चाहता  हूं  ।

 MR,  SPEAKER:  Shorter  questions
 end  shorter  answers  will  help  us
 cover  ‘tnany  more  questions.

 शी  लक्ष्मी  'भाराबण  साधक  :  ललितपुर
 से  सिंगरीली  शेखने  |  लाइन  .के  संवकण  के
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 लिए  आपने  जो  छ  कहक  सशक्त  -मैं
 स्वागत  करता  हूं।  यह  पिछड़ा  हुआ  इल/का
 हैं  झपैर  यह  लम्बी  दूरी  की  लाइन  है
 जसा  झाप  ने  कहा  है  कि  क्या  झाप  इस  के  लिए
 पयप्त  राशि  मियत  करने  का  कार्य  भी  जल्दी
 करंगे  ताकि  जल्वी  से  जल्दी  यह  कम  पूरा
 हो  जाए  झौर  लाइन  बन  कर  तैयार  हो
 जाए  t

 प्रो०  मु  बंडयते  :  राशि  निश्चित  करने
 का  काम  प्लानिंग  कमिशन  का  हैं  सिफारिश
 करने  क़ा  कास  रल  मंत्रालय  का  हैं  ।  दट
 हम  करेंगे  ।  लेकिन  झन्तिम  फैसला  प्लान
 निग  कमिशन  को  करना  होगा  |

 श्री  लखन  लाल  कपुर  :  रल  मंत्री
 महोदय  क  बारे  से  बह  स्वमान्य  धाप्णा
 हैं  कि  वह  बहुत  तेजी  से  कार्य  करते  हैं  t
 पिछले  तीस  बर्ष  तक  जो  सरकार  सतादढ़
 रही  वह  कच्छप  की  गति  से  चलती  थी  ।
 में  जानना  चाहता  हूं  कि  क्‍या  भाप  भी  उस
 गति  से  चलना  चाहते  हैं  या  तेज
 गति  से  चलना  चाहते  हैं  ?  आपने
 कहा  है  किदोबर्य  सर्वेक्षण  के  काय  को
 लगेंगे  मैं  जानना  चाहता  हूं  कि  तीव्र  गति
 के  इस  काम  को  झाग  बढ़ाने  के  लिए
 जिस  में  जल्दी  लोगों  को  इस  लाइन  से
 सुविधा  मिल  सके  झ्रप  क्‍या  करने  जा  रहे
 हैं?

 Wo  wy  बण्डबतें  :  कार्य  को  रफ्तार
 जितनी  महत्वपूर्ण  है.  उतनी  ही  कार्य
 की  दिशा  भी  ।  नई  सरकार  की
 रफ्तार  ौर  विंशा  दोनों  सही  मानों  में  झठी
 रहेगी  t

 aft.  यमुना  प्रसाद  शास्त्री  :  यह  बढ़ा
 महस्थपूर्ण  वियय  है

 अध्यक्ष  महोदय  :  झापने  शास्त्री  जी,
 प्रश्न  पूछ  लिया  है।  भाप  बैठ  जाएं।

 oF



 =  Oral  Answers

 प््नो  यजुणा  ee  erat  :  आमन

 MR.  SPEAKER:  Will  you  kindly
 help  me?  You  have  already  put  your
 question.  You  cannot  make  a  speech
 here.  I  am  not  allowing.

 Dr.  Sushilia  Nayar.

 DR.  SUSHILA  NAYAR:  I  would
 like  to  know  from  the  hon.  Minister.
 Lalitpur  being  “in  my  constituency,  I
 know  it  is  a  very  backward  area.  I
 want  to  know  whether  the  criterion
 for  establishing  q  new  railway  line  is
 only  the  remunerativenesg  of  the  line
 or  has  it  got  any  relation  with  the

 eeds  of  develop:  t  and  facilities
 required  in  the  area.  In  view  of  this
 may  I  know  how  much  will  this  pro-
 ject  be  expedited?  More6ver,  in  the
 meantime,  there  are  some  parts  of
 this  areg  where  there  are  some  rail-
 ‘way  lines.  I  want  to  know  whether
 the  hon.  Minister  can  arrange  for  the
 stoppage  of  some  more  trains  there  so
 that  the  people  may  get  the  necessary
 faciljties.

 PROF.  MADHU  DANDAVATE:
 The  hon.  Member  has  inadvertently
 made  a  statement  in  the  beginning
 that  this  particular  area  ‘being  in  my
 constituency’  is  a  backward  area.
 This  is  not  the  reason.  Her  further
 Query  is  correct.  As  far  ag  backward
 areas  are  concerned,  I  can  assure  the
 Members  that  the  remunerative
 character  only  will  not  be  the  criteria.
 As  far  as  backward  areas  are  con-
 cerned,  providing  the  infra-structure
 for  development  of  the  backward  area
 also  will  be  one  of  the  considerations,

 Ag  regards  the  halts,  the  question
 would  arise  only  when  the  train
 starts:

 MR.  SPEAKER:  Question  no.  23.
 (Interruptions)

 PROF.  MADHU  DANDAVATE:
 What  better  pleasure  can  there  be
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 than  facing  the  confrontation  o¢  ‘Mr.
 Lakkappa!  We  will  face  that.

 (Unterruptions)
 PROF.  MADHU  DANDAVATE:

 We  have  faced  confrontation  all
 through  life  and  we  are  not  afraid  of
 it  today  also.

 MR.  SPEAKER:  Question  no.  23.

 Rebberieg  in  Running  Traing

 *23.  SHRI  K.  LAKKAPPA:
 SHRI  DURGA  CHAND:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  lay  a  statement  showing:

 (a)  whether  Government’s  attention
 hag  been  drawn  to  the  serious  situa-
 tion  arising  out  of  the  activities;  of
 robbers  in  the  running  traing  throveh.
 out  the  country;

 (b)  if  so,  the  number  of  train  rob-
 kerieg  during  the  last  one  year,  month
 wise  together  with  date  and  the  num-
 bey  of  persons  arrested;

 (c)  estimated  loss  to  the  passengers
 in  each  case  and  how  Government
 Propose  to  compensate  them;  and

 (a)  whether  any  steps  have  been
 taken  by  Government  to  minimise  the
 robbery  ९88९8  in  the  Railway  an;  if
 80,  the  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  to  (d).  A  statement  is  laid  on
 the  Table  of  the  House.

 Statement
 {a)  Taking  Indian:  Railways  as  a

 whole  there  hag  been  no  increase  in
 the  incidents  of  robberies  ang  dacoi-
 ties  in  running  trains  during  this  year
 as  compared  to  I977.  However,  there
 has  been  some  increase  in  robberies
 and  dacoities  on  the  Central  Railway
 fm  the  State  of  Madhya  Pradesh  with
 the  occurrence  of  two  cases.  of  .rob-
 beries  and  2  cf  dacoities  in  the  month
 of  May  and  June,  78.  There  has  qlso



 (b)  Detailed  information  regarding
 the  number  of  train  robberies  during

 ever,  the  number  of  dacocities  and
 robberies  during  the  first  six  months
 of  4978  and  for  the  full  year  2977  is

 the  last  one  year  monthwise  together  indicated  below:—=  oy  daw  did

 Railway  Dacoities  Robberies  Total
 7978  |  7970

 |
 79478  1077"

 है.  «a  हैं  री  =e  Rat
 months)  yr.)  months)  yr.)  months)  yr.)

 Central  .  .  .  3  3  i4  29  7  32
 Eastern  ३8  23  9  38  27  6r

 Northern  5  6  37  47  42  53
 N.E.  |  79  ३0  48  ह ल  67
 N.F.  :  2  4  2  5
 Southern.  |  5  3  6  ig
 South  Cent.  1  rf  7  x  8
 South  East  2  5  5  mW  7  76
 Western.  1  4  i9  1  23

 Granp  Tora  32  62  82  26  im4  268

 (c)  Information  regarding  estimat-
 ed  loss  to  the  passengers  in  each  case
 is  being  collected  from  the  State  Gov-
 ernments  concerned.  However,  the
 estimated  losg  to  the  passengers  due
 to  robberies  for  the  period  Ist  January
 978  to  80th  June  4978  is  Rs.  2.65
 lakhs  approximately.  The  number  of
 persons  arrested  during  this  period
 for  robberies  js  58.

 Thera  is  no  provision  in  the  Rail-
 way  Act  to  compensate  passengers  for
 the  theft/robbery/dacoity  of  their
 belongings  etc.  in  trains,  unless  a  rail-
 way  servant  has  booked  the  luggage

 given  a  receipt  to  the  passenger.
 (d)  The  Minister  of  Railways  has

 been  in  touch  with  the  Chief  Ministers
 f  the  affected  States,  viz.  Biber,

 Uttar  Pradesh,  .Madhya  Pradesh  and
 West  Bengal  and  has  urged  them  to
 ‘take  effective  preventive  measures  to

 ensure  safety  of  passengers  and  their
 properties,

 On  i6th  June  १978  a  high  level
 meeting  between  the  officers  of  the
 Ministries  of  Railways  and  Home
 Affairs  was  held  and  it  was  decided
 (l)  that  State  Governments  of  U.P.
 Bihar,  M.P.,  West  Bengal  and  Maha-
 rashtra  will  launch  vigorous  drive
 against  such  crime  by  increasing  the
 strength  of  the  armed  escorts;  (2)  to
 ensure  prompt  communication  to
 the  armed  police  escort  when-
 ever  the  alarm  chain  is
 at  night;  (8)  to  accommodate  the
 armed  police  escorts  in  the  centre
 of  the  train  so  thaf,
 danger,  they  can  break  into  two
 Groups  and  get  down  on  either  side
 of  the  train  to  apprehena  the  cri-
 minals;



 ey  Oral

 light  ‘pistols  and  flares;  and  (5),  pro
 viding  ‘powerful  lights  with  Guard
 and  Brakesman  to  light  up  the  area
 on  both  sides  of  the  train.
 .Armeg  RPF  escorts  are  being  pro-

 vided  on  selected  -traing  running  in
 vulnerable  sections  at  night  to  pro-
 tect  railway  property.  This  would
 also  help  to  instil  confidence  amongst
 the  travelling  public  and  also  deter
 criminals  from  operating  on  trains.

 “Zonal  Railways  have  launched  a
 @rive  to  ensure  strict  adherence  to
 the  following  preventive  measures  in
 the  coaches: -—

 १.  Vestibuled  doors  are  kept
 locked  between  22.00  hrs.  and  06.00
 hrs.  by  the  TTEs/Coach  Atten-
 dants.

 2.  TTEs  and  Coach  Attendants
 remaiy  vigilant  during  night  time
 and  prevent  entry  of  intruders,
 hawkers  and  unauthorised  persons
 into  the  coaches.

 8.  In  case  of  non-vestibuleg  trains
 the  vestibuled  doors  are  permanent-
 ly  closed  or  dummied.

 SHRI  K.  LAKKAPPA:  That  is  not
 enly  an  insult  to  the  Parliament  and
 insult  to  the  nation  where  this  hon.
 Minister  is  erring  not  only  in  giving
 wrong  answers  but  has  deliberately
 not  given  proper  answers.

 T  have  gome  through  the  statement
 very  carefully  in  reply  to  the  ques-
 tions.

 In  regard  to  (b)  he  has  stated—de-
 tailed  information  regarding  the  num-
 ber.  of  train  robberies  during  the  last
 ong  year  monthwise

 Im  regard  to  (a)  he  has  said—there
 has  alto  been  slight  increase  in  the
 case  of  robberies  on  the  Northern  and
 Eastetn  Railways  during  the  current
 year.

 He  has  :omitted  the  reasons  deli-
 berately  and  bag  said  that  there  are
 no  énereeses  in  robberies.  To-day  in
 this  country  6,000  passenger  trains
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 ‘and,  5,000  goods.  ,train  are  running
 daily.  We  are  spending  Rs.  4  crores.
 on  doubtful,  suspicious  20,000  Rail-.
 way  Protection  Force  People.

 (Interruptions)
 MR.  SPEAKER;  Please  come  to  the

 question.
 (Interruptions)

 SHRI  K.  LAKKAPPA:  Then  he
 said,  the  information  is  being  col-
 lected.  The  question  was  specific  and
 he  was  given  proper  time  and  he  is
 stating  that  the  information  igs  being
 collected  from  the  various  States.  He
 has  not  come  out  with  the  correct
 picture.

 Insufficient  answer  cannot  be  ad-.
 mitted  and  proper  action  should  be
 taken.

 MR.  SPEAKER:  What  is  your
 question?

 SHRI  K.  LAKKAPPA:  He  has  not
 been  able  to  collect  information.  f
 have  collected  the  information.  In-
 formation  for  the  last  four  months,  I
 will  give.

 This  is  not  the  answer  that  we  gre
 expecting.

 MR.  SPEAKER:  Mr.  Lakkappa,
 you  ate  putting  yourself  in  diffi-
 culty.  If  you  have  already  got  the
 information,  you  shbduld  have  given
 to  him.

 SHRI  छू.  LAKKAPPA:  jn  various
 parts  of  the  country—in  Southern
 Express,  G.  T.  Express,  Jayanti  Ex-
 press,  people  are  not  secure.  They
 are  not  moving  into  the  trains.

 MR.  SPEAKER:  Please  come  to
 the  question.

 SHRI  K.  LAKKAPPA:  They  are
 not  moving  into  the  trains:  Thig  is
 my  information.  Is  it  not  a  fact?

 MR.  SPEAKER:  Piease  come  to  the
 question



 SHRI’  K:  ‘LAKEKAPPA:
 Want  to  énter-  inte  any  argument  with
 him.

 i  MR.  SPEAKER:  Please  come  to
 the  question.  There  are  a  large  num-
 ber  of  questions.

 (Interruptions)

 SHRI  K.  LAKKAPPA:
 very  important  question.

 MR.  SPEAKER:  Every  question  is
 important.

 SHRI  K.  LAKKAPPA:  Please
 allow.  In  the  interest  of  the  country

 I  am  appealing  to  you.

 This  is  a

 In  the  last  four  months  i.e.  January
 to  May,  978—.

 (Interruptions)
 Murders  in  train

 Dacoities  45

 Robberies  748

 MR,  SPEAKER;  Please  remember
 that  this  is  a  Question  Hour.  Kindly
 come  to  the  question.

 (Interruptions)

 SHRI  K.  LAKKAPPA:  In  view  of
 the  inefficient  Ministry  run  by  an
 inefficient  Government,  there  are  large
 scale  robberies,  let  alone  railway
 accidents  resulting  in  deaths  and  loss
 of  life  and  property.  Today  the  rail-
 way  system  hag  come  to  a  grinding
 halt.

 MR.  SPEAKER;  There  will  be
 eccasions  to  make  a  speech.  This  is
 Question  Hour.

 SHRI  K.  LAKKAPPA:  I  would
 like  to  know  what  are  the  stream-
 lines?  Let  the  Government  and  the
 Railway  Ministry.......

 (interruptions)
 MR,  SPEAKER:  Mr.  Lakkappa,  I

 am  not  able  to  see  any  Question  put
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 by.  you.  “You  havé  to  ‘come::to:  the
 Question.

 SHRI  K.  LAKKAPPA:  Sir,  is  there
 anything  unparliamentary?  I¢  there
 is  anything  unparliamentary,  you  can
 take  action  against  me.  I  put  a  sim-
 ple  question.  In  view  of  the  fact  that
 this  country  has  lost  confidence  in
 the  running  of  the  trains,  not  only
 due  to  robbery,  but  also  due  to  ineffi-
 ciency  and  lack  of  administration  and
 lack  of  direction,  what  is  it  that  the
 hon.  Minister  proposes  to  do,  to
 Streamline  the  administration  of  the
 Railways?  This  is  my  question.

 MR.  SPEAKER:  You  are  making
 a  speech.  I  am  going  to  stop  record-
 ing  if  you  make  a  speech.  You  must
 put  a  question.

 SHRI  K.  LAKKAPPA:  Let  him
 answer.

 PROF.  MADHU  DANDAVATE:
 Sir,  I  wish  to  submit...

 MR.  SPEAKER:  The  longer  the
 question,  the  briefer  can  be  the
 answer!

 PROF.  MADHU  DANDAVATE:
 without  being  provoked  by  the

 questions,  I  wish  to  submit  to  the
 Speaker  in  particular  that  originally
 the  question  that  was  submitted  by
 the  hon.  Member  was  slightly  diffe-
 rent.  When  five  days  back  the  Rail-
 way  Ministry  office  got  a  printed
 Copy  of  the  question,  Part  (b)  was
 slightly  different.  Originally  the  re-
 ference  was  only  to  the  recent  rob-
 berieg  and  the  details  thereof.  Then
 the  question  was  changed  and  five
 days  back  we  received  q  slightly  re-
 constructed  Part  (b)  and  there  it  was
 stated:

 *(b)  the  number  of  train  rob-
 beries  quring  the  last  one  year,
 monthwise,  together  with  date  and
 the  mimber  of  persons  arrested.’
 PROF.  P.  G.  MAVALANKAR:  Who

 ed  -the-question?  Is  it.  the  Lok
 Sabha  Secretariat  or  the  Ministry?
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 PROF,
 MADHU  QANDAVATE:

 I
 am “only  stating  the  facts.  Let  me  clear

 facts.

 PROF.  P.  G.  MAVALANKAR:  I  am
 asking  the  hon.  Speaker.  Who  chang-
 ed  the  form  of  the  question?  Under
 what  rule?

 MR.  SPEAKER:  I  am  on  my  legs.
 Large  number  of  hon.  Members  have
 given  notice  of  questions,  The  ques-
 tion  was  consolidated  by  the  Office.
 Part  of  the  question  was  by  Mr.  Lak-
 kappa  and  others  have  also  mentioned
 certain  other  things.  This  question  was
 consolidated  by  the  office  and  that  is
 why  the  change  has  taken  place.

 लो  रज  मारजण  :  प्रध्यक्ष  महोदय,
 मेरा  प्वाइन्ट  आफ  भाड़:  जरा  सूनिये,  मरा
 व्याइन्ट  a  wet  यह  है  कि  क्या  मंत्री
 महोदय

 MR.  SPEAKER:  I  am  on  my  legs.  If
 there  is  anything  concerning  Question
 Hour,  you  can  come  to  my  chamber
 and  discuss  the  matter.  No  point  of
 order  will  be  allowed  during  Question
 Hour,  I  shall  be  glad  to  meet  you  and
 I  shall  always  have  the  pleasure  to
 meet  you.  No  point  of  order  is
 allowed.

 की  शल  नारायण  :  प्वाइन्ट  आफ  झाइर
 छोड़िये,  मझे  यह  कहना  हैँ  कि  क्‍या  कंसनिंग
 मंम्बर  को  इजाजत  लिये  बिना  मंत्री  संक्रट-
 रिएड  या  मंत्रालय  किसी  के  प्रश्न  को  बदल
 सकते  है?

 MR.  SPEAKER:  Question  Hour  is  a
 very  valuable  hour.

 (Interruptions)

 SHRI  K.  GOPAL:  How.  can  the  ques-
 tion  be  tampered  with?

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  highly  objectionable  that  the
 question  is  tampered  with.  Nobody  has
 any  competency  in  this  matter.

 SHRI  SHYAMNANDAN  MISHRA:
 If  my  question  is  in  order,  it  is  no-
 body’s  competence  to  change  the  ques-
 tion.

 MR.  SPEAKER:  Now  this  has  been
 raised  unfortunately.  This  should  not
 have  been  raised  in  Question  Hour.
 Direction  40  provides  that:

 “Where  a  large  number  of  notices
 of  questions  are  received  from  several
 members  on  the  same  or  allied  sub-
 ject  the  Speaker  may  direct  that  all
 the  notices  be  consolidated  into  a
 single  notice  if,  in  his  opinion,  it  is
 desirable  to  have  a  single  self-con-
 tained  question  covering  all  the  im-
 portant  points  raised  by  members:

 (Interruptions)

 SHRI  K.  GOPAL:  We  want  to  know
 whether  your  permission  is  sought.

 MR.  SPEAKER:  Mr.  Gopal,  certain
 powers  are  delegated  by  the  Speaker  tc
 the  Office  also.  Otherwise  it  is  virtu-
 ally  impossible  .(Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 The  Member  must  have  been  informed
 about  it

 PROF.  P.  G.  MAVALANKAR:  His
 question  should  have  been  suitably
 amended.  Otherwise,  how  is  he  going
 to  put  his  supplementaries?  If  it  is  a
 new  amendment,  that  must  have  been
 communicated  to  the  Member.

 MR.  SPEAKER:  Have  you  raised  the
 objection?  (Interruptions).

 SHRI  C.  M.  STEPHEN:  Sir,  the
 Direction  is:

 “Where  a  large  number  of  notices
 of  question  are  received  from  several
 members  on  the  same  or  allied  sub-
 ject,  the  Speaker  may  direct  that  all
 the  notices  be  consolidated  into  a
 single  notice  if  in  his  opinion,  ६६  is



 Mestrable  ‘tohaye.  single  self-con
 “tained  question  covering  all  the  im-
 ‘portant  points  raised  by  members:

 “Provided  that  in  the  case  of  such
 consolidated  question,  the  names

 of  all  the  members  concerned  shai)
 ‘be  bracketed  and  shown  against  the
 question  in‘the  order  of  priority  of
 their  notices.”

 The  point  is  that  oniy  two  names  are
 given  here.  The  words  used  here  are
 ‘a  large  number  of  notices  of  questions
 from  several  members’.  Would  two
 Members  constitute  a  large  number  of
 members?  The  question  is  on  the  same
 or  allied  subject.  Now,  here  the  period
 of  the  robberies  is  vital.  If  the  period
 coverg  one  year,  obviously,  it  will  be
 difficult  for  him  to  collect.  If  the
 period  refers  to  one  month,  it  will  ve
 possible  for  him  to  collect.  Therefore,
 it  is  not  a  question  of  consolidatio..
 The  question  is  about  the  period.  If  ail
 the  notices  of  questions  are  to  be  con-
 solidated  into  one,  it  would  be  making
 it  difficult  for  the  Ministry  to  answer
 and  making  it  difficult  for  the  Members
 to  get  an  answer  and  making  the
 earlier  questions  infructuous.  Thig  is
 absolutely  an  unhappy  procedure.
 Direction  No.  0  speaks  of  several
 members  and  large  numbers  of  ques-
 tions....  (Interruptions).

 SHRI  ANNASAHEB  GOTKHINDE:
 Notice  was  /given  2l  days  before.  Why
 did  it  take  so  long  to  consolidate  the
 question?  Ballot  was  taken  2l  days
 before.

 SHRI  SAUGATA  ROY;  Before  21
 days  two  names  were  there.  It  was
 found  later  that  several  members  had
 given  notice  on  the  same  and  allied
 question.  It  was  consolidated  later.
 In  2  days  did  not  the  Secretariat  have
 the  time  to  inform  the  Members  con-
 cerned?  In  2]  days.  we  expect  that  it
 will  go  to  the  ministry  so  that  the
 Minister  may  come  here  at  the  proper
 time  with  his  answer.

 MR.  SPEAKER:  I  shall  go  into  the
 matter.  f'shall  postpone  the  question
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 SHRI.  SHYAMNANDAN,  MISHRA...
 May  3  draw  your  attention  to  ~  two
 aspects  of  the  matter?  It  may  well  be
 that  in  the  process  ‘of  integration  a
 vital  part  of  my  question  hag  ceen
 knocked  out  and  then  it  would  be  7०
 me  to  come  up  fo  you  and  present  to.
 you  that  a  vital  aspect  of  my  question
 has  been  knocked  out.  That  oppor-
 tunity  has  not  been  given  to  the  Mem-
 ber  concerned  that  this  is  the  form
 which  the  question  has  taken  after
 integration.  So  my  first  point  is  that
 in  guch  cases  intimation  must  be  given
 to  the  Member  concerned.

 Secondly,  Sir,  after  you  have  integ-
 rated  the  question,  the  question  has
 got  a  different  orientation  and  I  may
 not  be  concerned  at  all  with  that  ques_
 tion.  I  may  not  like  to  put  that  ques-
 tion.  In  every  such  case  information
 should  be  given  to  the  Member  con-
 cerned  otherwise  Lok  Sabha  Secretariat
 has  no  competence  in  this  matter.

 MR.  SPEAKER:  I  am  holding  over
 the  question.  I  will  look  into  it.  We
 take  up  next  question.

 ग्न  राज  नारायण  :  शब  झापने  श्यलाइज
 कर  लिये  कि  प्याइंट  शझाफ  भाईइर  उठना
 जक्तरी  है?  यह  हमेशा  के  लिए  याद  रखिए  |

 चौधरी  अलयीर  सिंह  :  यह  जो  सवाल
 दोबारा  झाएगा  उस  में  एक  बात  झौर  भी
 जोड  दें  कि  तीस  साल  इन्होंने  राज  किया
 झौर  बराबर  लूटते  रहे  हैं.

 झब्लवार  सहोधथ  :  प्राप  चैठिए  ।  क्वेश्यम
 Wo  24  t

 थ्गी  बखंस  साढ़े  :  इस  में  एक  सथाल  यह  ची

 (laterruptions)
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 _Noa-Supply  of  Wagots  to  Private
 ‘Trade  for  Movement  of  Essential

 Commodities

 24,  SHRI  JANARDHANA
 -POOJARY:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  issued  a  directive  to  st»p  the
 “supply  of  wagons  to  private  trade  for
 the  movement  of  essential  commodi-

 ‘ties  like  pulses  foodgrains,  and
 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)

 “No,  Sir.
 (b)  Does  not  arise.
 SHRI  JANARDHANA  POOJARY:

 There  was  a  great  demand  of  railway
 swagons  for  the  movement  of  food-
 grains  from  the  Ministry  of  Agri-

 “culture  and  Irrigation.  Also  there
 was  a  great  demand  of  railway  w  igaas
 for  the  movement  of  7.0  lakh  tonnes

 of  fertiliser.  I  want  to  know  whether
 Ministry  is  going  to  place  more  wagons
 in  regard  to  this

 PROF.  MADHU  DANDAVATE:  Mr.
 Speaker,  Sir,  the  hon’ble  Member  has
 widened  the  scope  of  the  original  ques-
 tion.  With  your  permission  4  wili
 confine  myself  only  to  the  original
 question  and  in  relation  to  the  origi-
 nal  question  I  would  like  to  tell  the
 hon’ble  Member  that  as  far  as  the

 “private  traders  are  concerned  ‘we  have
 not  at  all  issuéd  any  orders  that  al-
 lotment  of  wagons  to  the  private  food-
 grain  traders  should  be  stopped.  All
 that  I  want  to  inform  the  House  is
 that  there  are  certain  priorities  that
 are  fixed  up.  The  priorities  are  that
 as  far  as  fooagrains  are  concerned  if
 they  are  sponsored  by  the  Central  Gov-
 ernment  in  that  case  they  get  pricrity
 ‘B’.  In  the  case  cf  pulses  sponso:ed
 by  the  centre  they  get  priority  ‘C’.  As

 far  as  private  traders  are  concerned
 the  foodgrains  ge!  priority  ‘D'  and
 pulses  priority  ‘E.  I  am  happy  to

 ‘inform  the  House  that  even  as  far  as
 ‘the  movement  of  foodgrains  by  private
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 traders  is  concerned  we  have  been  able
 to  provide  te  them  4.72  lakh  tornes
 for  three  months  of  the  current  year
 which  will  come  to  22.88  lakh  tonnes
 in  a  year.  ३  will  conclude  my  answer
 by  giving  comparative  figures:  ‘1975-76,
 private  trade  account  in  terms  of  lakh
 tonnes,  ‘14.88,  (1976-77,  21.59,  ‘1977-78
 21.25.  For  ‘1978-79,  from  April  to  June,
 for  three  months  the  figure  is  5.72
 lakh  tonnes  and  if  multiplied  by  four,
 the  mathematics  wii  give  you  the
 figure  of  22.88  'akh  tc..nes.  I  do  net
 think  that  anything  more  necd  he
 ‘ore,

 wt  कंवर  लाल  गुप्त  :  झभी  मननीय
 मंत्री  जी  ने  बताया  कि  प्राइवेट  ट्रेड  के  लिए
 उन्होंने  प्रायर्टी  तय  को  है,  वह  ठीक  हे  लेकिन
 मैं  माननीय  मन्त्री  ज  के  पूछता  चाहता  हूं
 क्या  उनको  इस  बाल  का  पता  हैं  कि  दिल्‍ली  में
 एक  बैगन  लेने  के  लिए  एक  हजार  रूपए
 रिश्वत  दी  जाती  है  ?  क्‍या  मर्जी  जी
 इसकी  इंक्वायरी  करने  के  लिए  बयार  होगे  ?
 ध्गर  तैयार  होंगे  तो  मैं  समझता  हूं  इसके  लिए
 सबूत  भी  मिल  सकतः  है  ।

 जो०  मधु  इंडबले  :  मैं  मान्य  रूदस्य  को
 प्राश्यासन  देला  हूं  कि  झगर  वें  कोई  निश्चित
 केस  हमारे  स/मने  रखेंगे

 शी  कंजरलाल  गुप्त :.  इसके  बगर  बैगन
 मिलता  हदी  नहीं  है  ।

 थ्रो०  मू  बंडजते :  माननाय  सदस्य  कोई
 कांक्रीट  केस  बतायें  क्‍योंकि  किसी  कंस  को
 लेकर  हूं।  हंक्वःयरी  करनी  पड़ेगी  ।  जब  एक
 जिम्मेदार  माननीय  सदस्य  हमारे  समाने
 एक  केस  रखेंगे  झोर  सबूत  रखेंगे  तो  जरूर
 उसकी  जांच  करवाई  जायेगे  |

 SHRI  P.  VENKATASUBBAIAH:
 Regarding  _  essential  commodities,
 whether  moved  through  government
 account  or  private  account,  the  fact
 remains  that  essential  commodities  are
 very  vital  to  the  nation,  and  food-
 grains  have  to  be  moved  from  place  to
 place.  For  instance,  from  Andhra
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 ‘Pradesh,  the.  surplus  rice  has  to  be
 moved  either  on  government  account
 or  on  private  account;  so  also  chemi-
 éal  fertilisers  .to  -be  provided  to  the

 agriculturists..  In  view  of  that,  may  I
 know  whether,  so  far  as  essential  com-
 modities  are  concerned,  there  will  be
 no  distinction  between  government  and
 private  and  that  the  same  priority  will
 be’  given  so  far  as  movement  of  essen-

 ‘tial.  commodities  is  concerned,  so  that
 it  may  not  involve  corruption,  as  Mr.
 Gupta  pointed  out,  from  private  tra-
 ders  for  sending  essential  commodities.
 May  I  know  whether  the  Minister
 will  reconsider  the  matter?

 PROF.  MODHU  DANDAVATE:  I
 do  not  want  to  give  a  false  reply.  Let

 it  be.  very  clear  that,  as  far  as  the
 social  responsibilities  cf  Government
 are  concerned,  as  far  as  foodgrains
 under  sponsored  movement  of  the
 Government,  which  is  basically  very
 big,  bulk  movement,  is  concerned,
 since  the  public  distribution  system
 has  to  be  fed,  a  higher  priority  will
 always  be  given  to  that—because  from

 Ahe  surplus  States  like  Punjab,  Har-
 yana  and  U.P.,  we  have  to  have  a  big
 lead  and  take  them  to  South  and  West.
 No  doubt  we  have  given  even  to  the
 private  traders,  for  the  movement  of
 foodgrains,  a  slightly  higher  pricrity
 compared  to  other  commodities.  Eut
 foodgrain  movement  by  the  Govern-
 ment  will  always  get  a  higher  priority
 because  that  is  the  biggest  social  cbli-
 gation.

 I  will  conclude  by  pointing  out  one
 thing.  Just  as  one  malpractice  has
 been  pointed  out,  one  of  the  malprac-
 tices  indulged  in  by  the  private  tra-
 ders  in  foodgrains  trade  is  that  they
 have  been  utilising  cur  wagons  as
 sheds  and  keeping  all  their  commodi-
 ties  there  when  there  is  dumping  of
 the  price.  Therefore,  we  have  decided
 that,  if  they  continue  to  indulge  in  this
 practice  to  manipulate  prices,  in  that
 case  we  will  increase  the  demurrage
 and  auction  the  accumulated  grains.

 श्री  यज्ञदत्त  शर्मा  :  अध्यक्ष  महोदय,
 मे.  प्रश्न  संख्या  33  इसी  से  संत्रंधित  है  |
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 हरयाणा  की  बात  कही  गई  है  जो  कि  इसी

 से  संबंधित  है

 MR.  SPEAKER:  What
 Mr.  Arunachalam.

 ean  I  do?’

 SHRI  V.  ARUNACHALAM:  Owing
 to  inadequate  facilities  in  respect  of

 transporting  salt  from:
 Tuticorin  to  other  parts  of  the  country,
 the  salt  industry  is  seriously  affected.
 In  spite  of  repeated  demands  from  the
 salt  manufacturers,  the  Government  is:
 still  reluctant  to  provide  wagon  faci-
 lities  to  the  salt  manufacturers.  May
 J  know  the  reason  for  the  abnormal
 delay?  Will  the  Hon.  Minister  catego-
 rically  assure  the  House  that  an  ade-
 quate  number  of  wagons  will  be  pro-
 vided  in  future  without  further  delay?

 MR.  SPEAKER:
 from  the  question.

 It  does  not  arise

 SHRI  V.  ARUNACHALAM:  It  does
 Sir.

 MR.  SPEAKER:  No,  it.  does  not:
 arise.  (Interruptions).  There  are  a:
 large  number  of  questions..  Now,  Ques-
 tion  No.  25.

 SHRI  M.  RAM  GOPAL  REDDY::
 Sir,  yesterday  also  I  was  not....

 MR  SPEAKER:  There  are  544:
 Members.

 Question  No,  25.

 Metropolitan  Transport
 Calcutta

 Project,

 *25.  SHRI  SAUGATA  ROY:  Will’
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  refused  to  allow  Metro-.
 pelitan  Transport  Project  to  dig  under’
 Chittaranjan  Avenue  in  Calcutta  un-
 less  more  money  was  allotted  for  the:
 project;  and

 (b)  if  so,  the  reaction  of  the  Union:
 Government  thereto?
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 THE  MINISTER  OF  RAILWAYS
 ~PROF.  MADHU  DANDAVATE):  (a)
 No,  Sir.

 (b)  Does  not  arise

 SHRI  SAUGATA  ROY:  I  ask  this
 ‘question  because  the  Central  Govern-
 ment's  and  the  State  Government's
 attitude  in  regard  to  this  very  vital
 Metropolitan  Transport  Project  in  Cal-

 wutta  ig  rather  ambivalent.

 “This  consists  of  three  sections.  The
 first  is  the  Tolygunj-Esplanade  section,
 the  second  is  Shyambazar-Dum  Dum

 -section  and  the  third  is  Chittaranjan- ——_
 Avenue  section.  Work  on  the  Chitta-
 -ranjanh-Avenue  section  has  not  started.
 iA  month  ago  a  statement  came  from
 the  West  Bengal  Transport  Minister
 that  the  State  Government  will  not
 give  permission  for  the  MTP  to  dig

 ‘under  Chittaranjan-Avenue,  which  is
 a  busy  thoroughfare,  unless  more
 money  was  allotted  to  the  Metropoli-

 ‘tan  Transport  Project.  Now,  today  a
 news  item  has  appeared  in  the  news-
 papers,  which  says  that  now  the  State
 Government  has  agreed  to  sllow  the
 MTP  to  dig  under  Chittaranjan-Ave-

 ‘nue  but,  because  of  the  objection  of
 the  Police  this  work  has  stopped.  And
 now  they  are  saying  that  the  MTP
 Genera]  Manager  hes  given  a  state-
 ment  that  unless  digging  under  Chit-

 *taranjan-Avenue  is  allowed,  the  sum
 ‘of  Rs.  30  crores  allotted  to  the  MTP
 under  the  present  Plan  will  be  return-
 ed  to  the  Government.  I  have  also
 information  that  there  has  been  delay
 in  building  the  proto-type  coaches

 ‘for  the  MTP.  So,  I  want  to  know  from
 the  Hon.  Minister  what  communieca-
 tion  his  Ministry  has  received  from
 the  State  ‘Government  with  regard  to

 ‘the  work  in  the  Chittaranjan-Avenue
 sector  and  what  is  the  Railway  Minis-

 ‘try's  reaction  to  such  communication
 from  the  State  Government.

 PROF.  MADHU  DANDAVATE:  I
 do  not  blame  the  West  Bengal  Gov-
 ernment  at  all.  All  that  they  have “said  is  that,  in  the  interests  of  traffic -and  the  public,  they  desire  that,  along
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 those  areas  where  there  is  heavy  trat-
 fic,  they  would  like  to  make  some
 arrangements  for  diversion  ang  once
 they  are  able  to  make  those  arrange-
 ments  for  diversion,  we  can  speedily
 go  ahead  with  the  scheme.  The.  whole
 scheme  has  not  been  kept  pending  at
 all;  and  it  has  not  been  suspended  also.
 We  are  already  in  correspondence  with
 the  West  Bengal  Government  and  we
 will  be  able  to  sort  out  the  issue.  I
 have  no  doubt  that  that  particular  con-
 straint  will  not  come  in  our  way  at
 all

 As  far  as  the  phases  are  concerned,
 I  have  already  stated  in  the  House  that
 we  are  going  to  complete  this  work
 in  two  phases.  The  first  phase  will  he
 Dum  Dum  to  Shyambazar  and  Espla-
 nade-Tollyganj}  and  the  second  one
 will  be  Shyambazar—Esplanade  via
 Chittaranjan  Avenue,

 In  the  last.  part  of  his  question  he
 mentioned  some  difficulties  relating  to
 acquisition  of  lend.  1  am  happy  to
 inform  him  that,  in  the  last  Session,  I
 myself  introduced  a  Bill  which  will
 try  to  remove  all  the  difficulties  that
 are  there  in  acquiring  land  for  build-
 ing  the  project  in  time.

 SHRI.  SAUGATA  ROY:  I  am  very
 happy  that  the  Minister  is  so  happy
 with  the  response  of  the  State  Gov-
 ernment....

 MR.  SPEAKER  :  If  both  are  happy,
 We  are  also  happy.

 SHRI  SAUGATA  ROY:  Now,  my
 second  question  is  with  regard  to  the
 MTP.  Recently  a  controversy  again
 started,  with  the  Chief  Minister  of
 West  Bengal  writing  to  the  Prime
 Minister  that,  along  with  the  MTP
 he  also  demands  a  circular  rail  for Calcutte.  I  would  like  to  know  from
 the  Hon.  Railway  Minister,  who  ig  so
 happy  with  the  West  Bengal  Govern-
 ment,  what  is  the  response  to  the  West
 Bengal  Chief  Minister’s  request  for  a circular  rail  along’  with  ‘the  MTP.

 MR.  SPEAKER:  That  does  not arise.
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 SHRI  SAUGATA  ROY:  It  does  arise
 pecause  the  MTP’s  General  Manager
 thas  come  into  this  controversy  and  has
 said  that  if....

 MR.  SPEAKER:  We  are  concerned
 only  with  the  Metropolitan  Transport
 Project  and  Chittaranjan  Avenue.

 SHRI  SAUGATA  ROY:  This  is  also
 about  the  Metropolitan  Transport...

 MR.  SPEAKER:  No,  it  must  be  con-
 fined  to  the  Chittaranjan  Avenue

 SHRI  SAUGATA  ROY:  It  deals
 with  the  Metropolitan  Transport....

 MR.  SPEAKER:  No,  it  does  not
 arise.

 That  does  not  arise,

 SHRI  SAUGATA  ROY:  I  strongly
 object  to  it.  The  question  relates  to
 Metropolitan  Transport  Project.

 MR.  SPEAKER:  Your  question  was
 about  the  refusal  by  the  West  Bengal
 Government  to  allow  Metropolitan
 Transport  Project  to  dig  under  Chit-
 taranjan  Avenue  in  Calcutta.

 SHRI  SAUGATA  ROY:  Why  are
 you  obstructing  my  question;  let  the
 Minister  say.

 MR.  SPEAKER:  I  am  not  obstruct-
 ing  anybody’s  question.  It  is  not  for
 the  Minister  to  choose.

 SHRI  SAUGATA  ROY:  I  will  re-
 frame  my  question.  I  would  like  to
 know  from  the  hon.  Railway  Minister
 whether  funds  from  the  Metropolitan
 Transport  Project  will  be  diverted  in
 case  the  Central  Government  agrees to  the  state  Government's  request  for @  circular  railway  in  Calcutta,

 PROF.  MADHU  DANDAVATE:’ There  is  no  question  of  diverting  the
 funds  for  some  other  Project.  In  one voice  you  demand  that  this  Praject should  be  completed  early,  in:  the same  brea?h,  you  demand  that  the

 Oral  Answers  ASADHA  my  900  (SAKA)  Oral  Answers  30

 funds  should  be  diverted.  I  cannot
 understand  this  dialectic  at  all.  We
 are  not  going  to  do  this.

 PROF.  DILIP  CHAKRAVARTY:
 Sir  actually  the  question  of  circular
 railway  arises  out  of  the  Minister's
 reply  to  the  question.  As  a  matter  of
 fact,  in  order  to  expeditiously  com-
 plete  the  Metropolitan  Transport  Pro-
 ject,  the  railways  have  to  secure  some
 diversion  of  traffic.  The  Chiet  Minister
 of  West  Bengal  has  mentioned  that  for
 diversion  of  traffic,  circular  road  is  an
 important  solution.  What  is  the  answer
 to  that?  It  is  not  a  question  of  diver-
 sion  of  funds.

 MR.  SPEAKER:  It  does  not  arise.

 SHRI  CHITTA  BASU:  Will  the
 Minister  be  kind  enough  to  say  whe-
 ther  the  Government  of  West  Bengal
 has  already  intimated  to  the  Govern-
 ment  of  India  regarding  the  inadequa-
 cy  of  the  allotment  of  funds  for  the
 project  because  of  the  fact  that  the
 project  cost  which  was  originally  esti-
 mated  at  Rs.  40  crores  has  heen
 raised  to  Rs.  250  crores.  Out  of  this,
 only  35  crores  have  so  far  heen  spent
 according  to  the  statement  made  by
 the  Minister  himself,  thereby  complet-
 ing  only  twelve  per  cent  of  the  total
 work  so  far.  In  these  circumstances,
 will  the  Government  of  India  be  agree-
 able  to  accept  the  suggestion  of  the
 Government  of  West  Bengal  to  allo-
 cate  more  funds  for  the  completion  of
 the  project  by  1985-86  as  scheduled?
 The  transportation  problem  in  Cal-
 cutta  is  a  very  big  one  and  I  would
 only  quote  one  expert  who  said:

 “If  Calcutta  has  to  live,  her  dying
 transportation  system  must  be  re-
 vitalised”’,

 PROF.  MADHU  DANDAVATE:  As
 far  as  the  Chief  Minister  of  West
 Bengal  is  concerned,  not  only  he,  but
 every  organization  coming  from  West
 Bengal  has  demanded  that  there  should
 be  augmentation  of  allocations  for  this
 Project.  But  as  I  have  stated  it  in this  House  about  three  times,  I  shall
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 repeat  the  same  once  again.  The
 Planning  Commission  every  year  has
 been  making  certain  allocations  and
 though  the  total  cost  of  this  Project  is
 Rs.  250  crores,  that  is  the  escalated
 cost,  the  civil  engineering  works  cust
 will  be  Rs.  348  crores;  the  arrount
 spent  so  far  is  Rs.  35.2  crores;  the  il-
 locations  made  for  ‘1978-79,  will  be
 Rs.  Pe: y  crores,  On  the  eve  of  the  next
 budget  session  when  we  will  approach

 the  Planning  Commission,  then  we  will
 be  able  to  know  how  much  additional
 allocation  they  would  be  making  for
 this  project.

 Strike  Threat  by  Railwaymen

 *26.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  RAILWAYS  0०९
 Pleased  to  state:

 (a)  whether  the  railwaymen  heve
 threatened  to  go  on  countrywide  strike
 in  early  October  this  year;

 (b)  if  so,  what  are  the  demands  of
 the  workers;  and

 (९)  what  steps  are  being  taken  to
 remove  the  grievances  of  the  railway.
 men?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a>  to  (०).  A  statement  is  laid  on  the
 Table  of  the  House.  7
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 Statement

 The  National  Federation  of  Indian
 Railwaymen  affillated  to  the  INTUC
 has  called  upon  its  affiliates  to  hold
 a  secret  Ballot  for  withdrawal  of
 labour  and  to  make  other  arrange-
 ments  for  its  successful  conduct  before
 3ist  August,  1978.

 If  the  members  of  the  unions  affi-
 Hated  to  that  Federation  vote  for
 strike  in  the  strike  ballot,  strike  no-
 tices  have  then  to  be  served  by  the
 unions  giving  the  required  notice
 under  the  Industrial  Disputes  Act.  It
 is  understood  from  the  newspaper  re-
 ports  that  the  President  of  the  N.F.LR.
 made  a  statement  that  the  strike  will
 commence  in  early  October;  though
 no  intimation  has  been  received
 directly  from  that  Federation  to  this
 effect.

 The  demands  of  the  N.F.LR.  con-
 tained  sn  a  memorandum  sent  by  them
 and  remarks  thereon  are  given  %e-
 low:—

 Demand  Remarks

 t.  Bonus  should  be  paid  to  all  Railwaymen.
 2.  There  should  be  a  review  of  the  minimum

 wage
 on  the  basis  of  need  based  wage  for-

 mula.

 3.  The  D.A.  Formula  should  be  revised  so  as
 to  determine  the  rates  of  D.A.  after  every  6
 months  or  after  rise  of  every  4  points  in  the
 price  index  whichever  is  earlier  and  this
 formula  should  be  imp!  ted
 cally.  Rate  of  neutralisation  reduced  be-
 yond  272  points  should  be  restored  to  the
 earlier  agreed  rate.

 4  The  Dearness  Allowance  should  be
 wish  pay

 for  all  purposes  at  the  level  of  72
 monthly  average  of  272  points  of  the  cost  of
 living  index.

 on  the  study  of  these  issue-by
 lingam  Study  Group  has  been  examined

 by  the  Government.

 (3)  and  (4):  The  general  issucs  raised  cannot
 be  considered  by  the  Ministry  of  Railways alone  since  these  are  wider  issues  on  which

 the  Government  has  to  take  a  decision,  covering मो)  Central  Government  employces.

 =  a  pes
 Pr  pee

 .
 benefit with  pay  pose  of  retirement

 at  Consumer  Price  Index-a72  together  with
 other  terpretation  of
 Dearness
 t/a%,  cutin  D.A.,  instalmence  was  ते
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 Demands  Remarks

 5-

 Standing  Committee—Staff  Side—Naticnal
 reonrded.  “Corsenuently.  it  “wie  cgrecd

 “to recorded.  uen!  it  was  t refer  the  issues  to  arbitration  see
 °

 All  the  dations  of  the  Miabhoy  5.  All  recommendations  other  than  those Tribunal  should  be  implemented  in  letter  —rclating  to  Hours  of  Employment  Regulati and  spirit.  have  been,  by  and  ‘large,  implemented.  As
 regards

 recommendations  concerning  Hours
 Employm  Regulati  ecessary  orders

 for  their  tance  w.e.f.  1894,  have  been issued  to  the  Bail
 ple

 ilways  and  oes
 arc  in  the a cess  rq  fed with  the  N.F.IR.,  that  Federation  has  been

 requested  to  send  to  Government  a  list  of  items
 of  non-implementation  or  faulty  implementa- tion  of  the  recommendations  of  the  Tribunal,  so
 that  those  items  could  be  examined  to  see  what further  action  is  required  to  be  taken.

 The  period  involved  in  the
 Ed  हु 4  and

 com-  This  demand  wasconsidered  in  the  past  but  was I  paid  for. tary  work  shoul:  d  be  not  accepted.
 ‘The  Indian  Railways  Act  should  be  suitably  The  question  of  ding  the  Indian  Railwayss amended  in  accordance; with  the  recommen-  Act  3s  already  under  process  and  the  N.F.ILR.” dations  of  Miabhoy  Tribunal.  views  will  be  taken  into  consideration  before

 amendments  are  finally  introduced  in  Parlia-
 ment.

 Averaging
 wherever  it  is  at  present  done  on  fort-  In

 respect
 of  the  princple  of

 averaging,
 the  existing

 or  ai

 Board  is  done.  wee.  1977.

 nightly  basis  should  be  done  on  weekly  basis.  rs  conform  to  the  recommen
 Miabhoy  Tribunal.

 As  a  matter  of  policy  atleast  one  son  or  The  Constitutional  implicati  of  this
 daughter  of  a  railway  employee  should  be  being  examined. employed  on  the  Railways.

 tions  of  the

 demand

 Subsidised  grain  shops  should  be  es  tablished  7.  The  issues  raised  cannot  be  considered  by  the in  all  places  to  provide  essential  articles  of  Ministry  of  Railways  alone  since  Gcvarment
 consumption  at

 sige  veal reasonable  pric
 has  to  take  a  decision,  covering  al)  Central es  to  railwaymen.  Government  employees. also  take  stern  measures  to  arrest  the  price rise.

 The  period  of  absence  during  the  strike  of
 May  974  should  be  treated  as  duty  and  8.  The  break  in  service  had  already  been  condon-
 paid  for.  ed.  Instructions  have  been  issued  19-78

 that  the  period  of  abeen:  should  be  ed
 asleave  due  or  as  leave  without  pay  where  no
 full  pay  or  half  pay  leave  is  due  ;  in  all  cases, the  period  will]  count  for  increment.

 There  should  be  no  reduction  in  staffstren-  co  On  account  of  certain  develop’  like  mod
 gth  as  a  measure  of  economy.  nisation,  there  may  be  some  niarginal  reduc- tion  in  the  strength  of  staff  in  certain  establish-

 ments,  but  this  is  being  achieved  without
 to  any  retranchment.

 Government  should  think  of  converting  the  10.  The  question  of  corverting  Indian  Railways Indian  Railways  into  an  cor-  into  an,  autonomous  Corporation  was  examin-
 poration  and

 7 provide  gihctive  ae  for  ane  Pest
 and  was

 not  found  feasible  = bour  C-]  F  in
 ng

 q  ona ice  announce!  reperding
 ee

 grammes.  The  N.F.LR.  peg  be  poset  erates
 of  the  Railway  Board  had  already,

 ed  before  any  restructuring  of  the  Railway  been  made  in  the  Rajya  Sabha  on  December  6,
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 In  the  resolutions  passed  by  that
 Federation  in  its  recent  meeting,  it
 hag  been  stated  that  in  the  context  of
 its  anti-labour  nature,  the  Boothalin-
 gam  Report  cannot  form  the  basis  for
 any  discugsion  between  the  Govern-
 ment  and  the  labour  and  that  Gov-
 ernment  should,  therefore,  reject  the
 report  and  commence  negotiations
 with  NFIR-  directly  on  bonus  and
 other  demands.

 These  demands  have  been  discussed
 with  NFIR  earlier  and  Government
 wish  to  assure  that  they  are  ready  to
 have  further  discussions  on  the  de-
 mands  whenever  necessary.

 1 ह  की झोग  प्रकादा  त्यागी:  श्रव्यक्ष  महोदय,
 मंजी  जी  ने  इस  प्रश्न  के  उत्तर  में  जो  जवाब
 दिया  है,  उस  में  मज़दूरों  की  जो  पहली  डिमांड
 बोनस  की  है  ग्ौर  उस  में  उन्होंने  यह  कहा
 हैः

 “Bonus  should  be  paid  to  all  Rail-
 waymen  and  there  should  be  8  re-
 view  of  the  minimum  wage  on  the
 basis  of  need-based  wage  formula.”

 उस  का  जवाब  मंत्रों  जो  ने  यह  दिया  है:

 “These  are  intimately  linked  with
 the  question  of  wages,  incomes  and
 price  policy  and  will  be  considered
 after  the  report  on  the  study  of
 these  issues  by  the  Boothalingam
 Study  Group  has  been  examined  by
 the  Government.”

 रेलवे  कर्मचारियों  की  जो  फेडरेशंस  हैं
 उनकी  दो  मान्यताएं  हैं  ।  एक  तो  उनके
 विचार  में  रेलबे टैको  भी  एक  पढ्लिक  प्रटडर-
 टेकिंग  मान  कर  सरकार  उनके  कर्म-
 चारियों  को  बोनस  देना  स्वीकार  करे  ।  दूसरी
 उनकी  मान्यता  यह  है  कि  भूतलिगम  कमेटी  की
 रिपोर्ट  मी  लेबर  रिपोर्ट  है।  इसलिए  7
 भूतरलिगम  रिपोर्ट  क ेआधार  पर  भारत  सरकार
 से  कोई  बातचीत  करने  को  तैयार  नहीं  हैं  ।
 इन  दोनों  मान्यताशओ्रों  के  बारे  में  सरक/र  का
 क्या  दृष्टिकोण  है  ?

 JULY  18,  3978  Oral  Answers  36

 भ्रो०  क्च  बंइयते  :  मान्यवर,  मैं  एक  बात
 स्पष्ट  कर  ३  1  उन्होंने  जितनी  मांगें  रखी  (थीं
 उनमें  से  चंद  सवाल  ऐसे  हैं  जिनका  लिखित
 जवाब  दे  दिया  गया  है  जिनसे  आपको  पता
 लग  जाएगा  कि  उनकी  चंद  मांगों  को  प्रवश्य
 माना  गया  है  श्रौर  उन  पर  झमल  भी  हुमा  है।
 जिन  सवालों  के  बारे  में  केवल  रेलवे  को  ही
 नहीं  बल्कि  अन्य  डिपाट्टेमेंट्स  को  भी  ध्यान
 दे  कर  फैसला  करना  होगा,  वह  सब  किया
 जाएगा  ny  अपने  जवाब  में,  मेने  किसी  जगह
 पर  भी  यह  नहीं  कहा  है  कि  भूतरलिगम
 रिपोर्ट  को  हम  स्त्रीकार  करके,  उसके  झाधार
 पर  ही  उनकी  मांगों  पर  विचार  करेंगे  ny
 यह  मैंने  कभी  नहीं  कहा  है  -  फिर  एक  दफा
 मैं  साफ़  करना  चाहता  हूं  कि  गवर्नमेंट  ने
 भूतरलिगम  रिपोर्ट  स्वीकार  नहीं  की  है,  हम
 लोगों  ने  उसको  एक्सेप्ट  नहीं  किया  है  1  उसके
 बारे  में  विचार  किया  जाएगा  t  उसके  बारे
 में  विभिन्न  ट्रेइस  आरारगेनाइजेशंस  से  बात
 करेंगे  ।  इस  रिपोर्ट  में  लेण्डलेस  के  बारे  में
 कुछ  नहों  कहा  गया  है  ।  उसके  बारे  में  भी
 विचार  किया  जाएगा  द्रौर  उस  पर  भी  सब-
 लोगों  से  बातचीत  करेंगे  ।  इसलिश  मैं  अर/श्वा-
 सन  देना  चाहता  हूं  कि  ऐसे  तीन-चार  सवाल
 हैं  जिनके  बारे  में  फेडरेशन  से  बात  करनी
 पड़ेगी  जो  कि  हम  ज़रूर  करेंगे  v

 aft  ओम  प्रकादा  त्यागी:  मान्यवर,  मैंने
 दो  श्णन  किये  थ  कि  रेलवे  फडरेशन  कौ  जो
 यह  मान्यता  है  कि  रेलवे  को  सरकार  इंडस्ट्रीज
 के  तौर  पर  माने,  उसके  बारे  में  सररकार  वह
 क्या  विचार  है  ?  क्या  ाप  रेलवे  को
 इंडस्ट्री  मानने  को  तैयार  हैं  शौर  इस  आधार  पर
 रेलवे  कर्मचारियों  कं  बोनस  क्‍या  झाप  देवे ?

 Sito  wa  dead  :  जो  मांगें  रखी  गयी  हैं,
 उनमें  एक  यह  भी  रहीं  है  जिसका  लिखित
 जबाब  दिया  गया  है  ।  रेलवे  का  भ्र-५  पब्लिक
 सेक्टर  की  तरह  से  इंडस्ट्री  माना  जाना
 अाहिए  या  नहीं,  इस  सब  के  बारे  में  विचार
 करना  पड़ेगा  मैं  प्रापको  और  इस  सदन  को
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 भी  बताना  चाहता  हूं  कि  भूतलिगम  रिपोर्ट
 के  बारे  में  झलग  भ्रलंग  राय  हैं  ।  इस  रिपोर्ट
 के  अन्तर्गत  एक  राय  यह  भी  रखी  गयी  है
 कि  रेल  को  पब्लिक  सेक्टर  की  तरह  ही  नहीं,
 अन्य  प्राइवेट  इंडस्ट्रियल  यूनिट्स  के  स्‍तर  पर
 भी  समझा  जाना  चाहिए  और  उसी  के  श्राधार
 यर  विज्ञार  होना  चाहिए  ।  लेकिन  इस  सब
 के  बारे  में  संतुलित  रूप  से  विचार  करना
 होगा

 झब्यव  महोबय  :  श्री  उम्र तैन  ।

 शी  ओम  श्रकादा  त्यागी  :  प्रध्यक्ष
 महोदय,  मेरा  दूसरा  पूरक  प्रश्न  तो  रहता  है  ।
 शमी  तो  मैंने  भपने  पहले  पूरक  प्रश्न  का
 स्पष्टीकरण  मांगा  था  ।

 मेरा  दूसरा  प्रण्न  यह  है  कि  क्‍या  रेलवे
 फेडरेशन  ने  यह  घोष w  को  है  कि  3:-8—-78
 तक  वे  कमंचारियों  का  वैलट  करेंगे  शौर
 पहली  अक्टूबर  से  हड़ताल  की  जाएगी  ?
 क्या  सरक/र  ने,  इस  प्रकाश  में,  फंडरेशन  के
 अधिकारियों  को  बुला  कर  बातचीत  करने
 की  चेष्टा  को  है  ?  यदि  को  है  तो  उसका  क्या
 परिणाम  निकला  ?

 जोन  मच  दंडबले  :  पिछले  सत्र  में  भी
 मैंने  बताया  था  कि  विभिन्न  फेडरेशनों  के
 साथ  ध्लौर  ट्रेड  यूनियनों  में  काम  करने  वाले
 संसद  सदस्यों  के  साथ  इन  सवालों  के  बारे  में
 विस्तार  से  चर्चा  हुई  हैं  -  बेलट  का  नटिस
 नहीं  आया  है  a  लेकिन  बैलट  लेने  का  जो
 निर्णय  लिया  है  वह  इन्टक  एफिलियेटिड
 फेडरेशन  ने  लिया  है  ।

 ज्नी  उनसेन  :  विगत  एक  महीने  से  मंत्री
 अहोदय  इस  बात  को  कह  रहे  हैं  कि  रेलवे  में
 जितनी  पौडेशंज  काम  करती  हैं  उनके  प्रति-
 सिधियों  को  मैं  बुलाऊंगा  शौर  बोनस  और
 सेड  तथ।  दूसरी  उनकी  मांगों  के  बारे  में  विचार
 करूंगा  t  भूतलिंगम  कमेटी  की  रिपोर्ट  झा
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 गई  है।  यह  भी  प्रसझला  को  बाल  है  कि  उसकी
 रिपोर्ट  को  सरकार  ने  नहीं  माना  है  ।  वह
 मानने  योग्य  थी  भी  नहीं  ।आल  इंडिया  रेलवे
 मैंज  फेडरेशन  को  जो  रेल  मजदूरों  की  एक  मात्र
 प्रतिनिधि  संस्था  है  मैं  स्पष्ट  जानना  चाहता
 हूँ  कि  उसके  प्रतिनिधियों  को  आप  किस  तारीख
 को  बुलाएंगे  शौर  उन्होंने  जो  मांगें  पेश  की
 हैं  उन  पर  कब  तक  आप  विचार  करेंगे  ताकि
 उन्होंने  बैलट  के  बारे  में  जो  निर्णय  लिया  है
 झौर  &  हड़ताल  भी  कर  सकते  हैं,  वह  रिथति
 उत्पन्न  न  हो  ?

 ह,  सधु  बंडयते :  जिस  हड़ताल  का
 जिन  इस  प्रश्न  में  किया  गया  है  और  शाल
 इंडिया  रेलवे  मैंज  फैडरेशन  का  सवाल
 माननीय  सदस्य  ने  उठाया  है  वे  अलग  अलग
 सवाल  हैं  t  इस  फैड़ेशन  ने  जो  क्लासिफिकेशन
 आटिज़ज़  की  है  श्रौर  जो  टंडन  द्रिब्यूनल  ने
 एवार्ड  दिया  है  उसके  इृम्प्लमेंटेशन  के  बारे  में
 एक  दिन  की  टोकन  स्ट्राइक  की  बात  की  है  ।
 अलग  अलग  संस्थाओश्रों  के साथ  जरूर  हम
 बातचोत  करेंगे  ।  लेकिन  इस  प्रश्न  के  साथ
 उसका  कोई  ताल्लुक  नहीं  है  ।

 WRITTEN  ANSWERS  TO  QUESTIONS

 रेलब  रेस्टोरेस्टों  में  झस्थायो  कर्मचारी

 *27.  शी  गोविन्द  सुण्डा:  क्या  र्द्ल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  रेस्‍्टो  रेस्टों  झ्री  र  कैन्टीनों
 में  बहुत  से  कर्मचारी  अनेक  वर्षों  से  भ्रस्थायी
 रूप  में  काये  कर  रहे  हैं  धौर  उन्हें  नैमित्तिक
 मजदूरों  के  रूप  में  मजूरी  की  प्रदायगी  की
 जाती  है  ;

 (@)  क्या  सरकारी  नियमों  के  अनुसार
 3  मास  से  अधिक  समय  से  मिरन्तर  सेवा  करते
 रहने  वाले  कर्मलारियों  को  रथायी  किया  जाना
 चाहिये  ;

 (ग)  ऐसे  उपरोक्त  अस्थायी  करम-
 शारियों  की  संख्या  कितनी  है  जो  एक  वर्ष  से



 39  Written  Answers

 अधिक  को  भवति  से  of  fiefs  मजदूर  के  रूप
 में  काम  कर  रहे  हैं,  भौर

 (घ)  यदि  हां,  तो  उन्हें  कब  तक  स्थायी
 कर  दिया  जाएगा  और  यदि  नहीं,  तो  ऐसे  मुख्य
 कारण  क्या  हैं  ?

 रेल  मंत्रों  (पो०  थू  बंडचते)  :(क)  से
 (घ).  रेलों  के  खान-पान  विभाग  में  कमीशन

 पर  काम  करने  वाले  शौर  खोमचे  वाले
 होते  हैं  जो  रेल  कमंचारी  तो  नहीं  होते  लेकिन
 उनके  द्वारा  को  जाने  वाली  बिक्री  के  प्रतिशत
 के  रूप  में  उन्हें  कमीशन  दी  जाती  है  ।  कमीशन
 के  झ्ाधार  पर  काम  करने  वाले  बैरों  की  संख्या
 लगभग  200  है  भौर  खोमचे  वालों  की
 संख्या  4000  है।  यह  विनिश्चय  किया  गया
 है  कि  कमीशन  व।ले  बेरों  को  उनके  सेवा-काल
 के  आधार  पर  अलग-अलग  चरणों  में  चतुर्थ
 श्रेणी  के  नियभित  कर्मचारियों  के  रूप  में
 समाहित  कर  लिया  जाये  ।  खोमचे  वालों
 को  इस  योजना  के  झंतगंत  लाना  सम्भव
 नहीं  है  ॥

 Selection  of  Railway  Staff  in  Violation
 of  Indian  Railway  Establishment

 Manual

 *29.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3799  on  the
 248  March,  978  regarding  interview
 for  Inspectors  of  Works  Grade  7  and
 state:

 (a)  reasons  for  making  a  panel  of
 36  persons  (general)  while  56  general
 and  4  Scheduleqg  Caste  candidates
 were  called  ang  the  anticipated  vacan-
 cies  were  under  20  posts  in  violation
 of  para  26(d)  of  the  Indian  Railway
 Establishment  Manual;

 (b)  reasons  for  non-selection  of
 technically  qualified  Scheduled  Caste
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 candidates  who  had  officiateg  in  the
 grade  while  non-technically  qualified
 general  candidates  at  serial  Nos.  40,
 49  and  5i  appointed  as  work-mistries
 in  1952,  955.and  977  have  been  selec-
 tea  by  accelerated  promotions;

 (c)  authority  which  ordered  de-
 reservation  without  considering  the
 merits  of  the  Scheduled  Caste  candi-
 dates  vis-a-vis  the  junior  most  non-
 technical  qualified  general  candidates;
 and

 (da)  will  he  institute  an  enquiry  into
 the  circumstances  of  thig  selection
 violating  manual  provisions,  depart-
 mental  policy  circulars,  reservation
 circulars  etc.  ang  punish  the  guilty
 officers?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 For  preparing  a  panel  of  20  inspectors
 including  4  from  general  candidates,
 4  from  Scheduled  Castes  and  2  from
 Scheduled  Tribes,  only  56  general
 candidates  and  only  4  Scheduled
 Castes  candidates  available  in  the
 field  of  selection,  were  called.  Since
 there  were  no  Scheduled  Tribe  candi-
 dates  in  tRe  eligible  .categories,  the
 two  vacancies  were  de-reserved  and
 the  panel  of  general  candidates  ac-
 cordingly  increased  to  16,  There  has
 been  no  violation  of  the  provisions  of
 the  Ihdian  Railway  Establishment
 Manual.

 (b)  The  Scheduled  Caste  candidates
 did  not  get  the  necessary  qualifying
 markg  in  the  selection.  The  general
 candidates  mentioned  did  get  the  re
 quired  marks.

 (c)  The  vacancies  reserved  for  Sche-
 duled  Castes  have  not  so  far  been  de-
 reserved.

 (d)  Doeg  not  arise,  since  the  rules
 and  orders  have  been  followed.
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 Non-Payment  ef  Depots  py  Com.

 #30.  SHRr  L,  L.  KAPOOR:
 DR.  BAPU  KALDATE:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 invoke  the  provisions  of  the  Company
 Law  to  meet  the  growing  complaints
 of  depositors  for  non-payment  of  their
 deposits  on  the  maturity  date  by  pri-
 vate  limited  companies;  and

 (b)  if  so,  the  details  thereof  and  the
 steps  taken  so  far  to  safeguard  the
 interests  of  depositors?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  and  (bd).
 There  is  no  provision  in  the  Indian
 Companies  Act,  1956,  enabling  the
 Government  to  compel  private  limited
 companies  to  repay  public  deposits  on
 maturity  to  depositors.  However,  in
 appropriate  cases  prosecutions  are
 launched  against  non-banking  non-
 financial  companies  and  their  officers
 in  default  for  the  contraventions  of
 section  58A  of  the  Companies  Act,  95¢
 and  the  Rules  framed  thereunder.  The
 High-Powered  Expert  Committee
 which  is  presently  reviewing  the
 Companies  Act,  956  is  expected  te
 submit  its  recommendations  shortly
 which  may  include  suggestions  for
 meeting  this  difficulty  faced  by  depo-
 sitors.

 In  the  meantime,  the  Department  has
 taken  the  following  steps  to  safeguard
 the  interests  of  the  depositors:

 (a)  In  accordance  with  the  Com-
 panies  Deposit  (Amendment)  Rules,
 dated  30th  March,  1978,  non-banking
 fton-finencial  compariles  ‘have  to  indi-
 cate  trot:  ist  ‘Aprii,  4978  “onwards  tn
 the  advertisement  seekitig  :  déposits  in
 addition.  to  *  finaricial  posi-

 tion  of  the  company,  information  on
 the  following  points:

 (i)  The  amount  which  the  com-
 pany  can  raise  by  way  of  de-
 posits;

 (i!)  The  aggregate  deposit  held;
 (iii)  Amount  of  deposits  which  are

 overdue  for  repayment.

 From  these  particulars,  the  intend-
 ing  depositor  would  be  able  to  judge
 for  himself  whether  he  should  make
 a  deposit  in  the  company.

 (b)  Under  the  same  Rules  mentioned
 above,  each  non-banking  non-financial
 company  is  also  required  from  ist
 April,  978  to  deposit  or  invest  by  30th
 April  each  year,  0  per  cent  of  its  de-
 posits  maturing  during  the  year  end-
 ing  3lst  March  next  following  (for  the
 year  ending  3lst  March,  ‘1979,  the  time
 has  been  extended  up  to  30th  Sep-
 tember,  978  for  making  deposits/in-
 vestment).

 Setting  up  of  8  Coal  Based  Petro
 Complex

 *3l.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  ४९
 pleased  to  state:

 (a)  whether  Government  are  acti-
 vely  considering  to  set  up  a  coal  based
 Petro  complex;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a}  and  (b).  No  such  proposal  is  under
 consideration  of  the  Government.

 Appointmeng  of  Scheduleg  Castes/
 Scheduled  Tribes  ag  Dealers  of

 Natural  Gag  of  Bombay  High
 *32,  SHRI  BHAUSAHEB  THORAT:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:
 ‘“(a)  whether  Gevérnment  reserve

 certain  percentage  for  Scheduled
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 Castes/Scheduled  Tribes  in  appointing
 dealers  of  natural  gas  of  Bombay
 High  and  if  s0,  the  percentage  reser-
 ved;  and

 (b)  whether  Government  propose
 not  to  impose  the  condition  of  Secu-
 rity  Deposit  in  so  far  as  the  appoint-
 ment  of  Scheduleg  Castes/Scheduled
 Tribes  dealerg  are  concerned?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  According  to  the  guidelines
 issued  by  Government  to  al]  the  pub-
 sector  oil  companies,  25  per  cent  of
 the  distributorships  for  the  market-
 ing  of  Liquified  Petroleum  Gas  (LPG)
 including  the  LPG  to  be  available
 from  the  Associated  Gas/Natural  Gas
 from  the  Bombay  High  and  South
 Bassein  fields  are  to  be  awarded  to
 persons  belonging  to  Scheduled  Cas-
 tes/Scheduled  Tribes.  No  security  de-
 posits  would  be  collected  from  such
 dealers.  Py

 Supply  og  Wagong  to  Haryana  to
 clear  3  lakh  tonnes  of  Procured

 Wheat

 33,  SHRI  YAGYA  DATT  SHAR-
 MA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Haryana  requires  about
 74000  wagons  immediately  to  clear
 over  3  lakh  tonnes  of  procured  wheat
 lying  in  the  open  in  various  Mandis  of
 the  State;

 (b)  if  so,  whether  the  required
 wagons  were  provided  before  the  on-
 set  of  the  Monsoon  in  order  to  save
 the  wheat  from  damage;

 (c)  if  not,  the  damage  caused  by  the
 rains;  end

 (a)  the  steps  taken  to  save  the
 wheat  from  damage?
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 THE  MINISTER  OF  RAILWAY!

 (PROF.  MADHU  DANDAVATE):  (a)
 to  (9).  A  target  loading  of  १.5  lakh
 tonneg  of  sponsored  foodgrains  (i.e.
 wheat,  rice  and  paddy)  per  month
 from  Haryana  was  fixed  in  May,  978
 in  consultation  with  the  Ministry  of
 Agriculture  and  Irrigation.  Against
 this,  the  actual  movement  has  been
 3.22  and  .20  lakh  tonnes  during  May
 and  June,  978  respectively.  The  rate
 of  loading  has  been  stepped  up  in
 July  and  nearly  80,000  tonnes  have
 been  loaded  in  the  first  sixteen  days
 of  July.  The  Railway  administration
 is  making  all  efforts  to  maximise  the
 loading.  There  is  no  information  with
 this  Ministry  about  any  damage  caus-
 ed  to  wheat  by  rains  in  Haryana.

 Railway  Accidents

 934.  SHRI  MANORANJAN
 BHAKTA:

 SHRI  MOHD.  SHAFI
 QURESHI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  is  the  total  number  of
 Railway  accidents  with  dates  which
 took  place  during  the  regime  of  the
 present  Government,  separately  about
 Passenger  and  Goods  trains  and  fac-
 tors  responsible  therefor;

 (b)  the  number  of  accidents  in
 which  sabotage  is  suspected  or  prov-

 (c)  the  total  number  of  persons
 died,  injured  and  became  incapable  of
 Yivelihood,  separately;  and

 (d)  total  loss  of  property  and  the
 total  amount  paid  as  compensation  and
 also  the  number  of  cases  pending?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 The  comparative  picture  and  the
 number  of  train  accidents  involving
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 passenger  and  other  than  passenger
 trains  which  occurred  from  April  to
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 June  ‘1977-78,  ‘1976-77  and  1975-76,  is
 indicated  below—

 1977—78  3976—77  1975—76
 (April,  77  to  June  78)  (April,  76  to  June,  77)  (April,  75  to  June,  76) Month

 Passen-  Goods  Total  Passen-  Goods  Total  Passen-  Goods  Total
 ger  trains  ger  trains  ger  trains

 trains  trains  trains

 April  30  43  73  24  57  8  24  58  82

 May  26  47  73  a  4  65  29  65  94
 June  32  43  75  24  44  68  36  57  93

 July  29  44  73  I9  52  70  30  5  or
 August  30  58  88  38  45  63  22  70  gz
 September  24.  47  ग  ar  44  65  29  65  94
 October  26  36  52  22  40  62  37  64  tor
 November  30  43  73  I9  का  60  पत्र  46  63

 .  December  23  50  73  24  46  Jo  28  5r  79
 January  33  50  83  20  39  59  23  37  60
 February.  22  39  6  23  34  57  22  39  61

 March  8  43  6  29  gr  60  24  40  64
 April  38  38  76  30  43  73  24  57

 May  45  50  95  26  47  73  au  44  65

 June  37  5t  ‘88  32  43  75  24  44  68

 Torau  443  682  3I25  352  649  3003  390  788  78

 The  causes  of  the  accidents  which  Sabotage  8
 occurred  during  the  period  April,  77  Accidental  700
 to  June,  78  are  given  below:—  Cause  could  not  be  established  55

 Causes  No.  of  Cause  not  yet  finalised  78 accidents

 Failure  ofrailway  staff  554  (b)  Eight.
 Failure  _of  persons  other  than  railway

 staff  4  337  (९)  and  (d).  In  these  accidents  394
 ail  ,  persons  were  killed,  358  sustained Pollare  of  ecrulymensis  grievous  injuries  and  664  sustained

 (i)  Mechanical  १68  simple  injuries.  A  sum  of  Rs.  32.98
 (ii)  Track  .  हि  बढ़  lakhs  has  been  paid  during  this  pe-

 (iif)  Electrical  '
 riod  as  compensation  to  the  victims
 and  their  dependents  involved  in
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 वृष्टि  से  अधिक  से  भ्रश्चिक  ब्यक्तियों  को  रेलवे
 के  खान-पान  पध्ौर  झम्य  स्टाल  झलाट  करने
 का  पूरा  अधिकार  हों;  भौर

 (श्र)  कुछ  रेल  अधिकारियों  द्वारा
 हरिजनों  शौर  आदिवासियों  को  ठेके  न  देने  के
 क्या  कारण  हैं  तथा  इन  व्यक्तियों  को  इन  ठेकों
 से  क्‍यों  वंचित  रखा  जा  रहा  है  ?
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 train  accidents,  under  the  Indian  Rail-
 ways  Act,  1890.  36  claims  cases  are
 pending  settlement  in  the  Courts  of
 the  respective  ex-officio  Claims  Com-
 missioners/Ad-hoc  Claims  Commis-
 sioners  and  payments  will  be  made
 by  the  Railway  Administrations  on
 the  basis  of  the  verdict  of  the  Court.
 The  total  number  of  injured  persons
 declared  as  incapable  of  earning  their
 livelihood  will  depend  on  the  out-
 come  of  cases  pending  with  the  Claims
 Commissioners,

 A  sum  of  Rs.  3,86,170  was  paid
 under  the  Workmen’s  Compensation
 Act,  1923,  and  ॥१7  cases  of  railway
 employees  who  were  killed  in  these

 रेल  मा  में  राज्य  मती  (भो  शिव
 मारायण)  :  (क)  जी  हां  ।  भारतीय  रेलों
 पर  3 ठेकेदारों  के  पास  पांच  या  उससे  अधिक
 यूनिटों  के  खान-पान/वेंडिग  के  ठेके  हैं  शौर

 accidents  are  under  consideration.

 The  cost  of  damage  to  railway
 Property  has  been  estimated  at  ap-
 proximately  Rs.  4.11,34,000.

 खाम-पान  के  पांच  स्टालों  वाले  ठे  केवार

 *35  श्री  हुकम  खर्द  कछवाय  :  क्‍या
 रेल  मंत्री  खान-पान  के  पांच  स्टालों  वाले
 ठेकेदारों  की  संख्या  के  बारे  में  ig  asta,
 978  के  प्रतारांकित  प्रश्न  संख्या  7270  के

 उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  इस  बीच  अपेक्षित  जानकारी
 एकत्र  कर  ली  गई  है,  पट्लौर  यदि  हां,  तो
 तत्सम्बन्धी  पूरा  व्योरा  क्‍या  है;

 (ख)  क्‍या  वतंमान  नियमों  में  बहुत
 दोब  हैं  जिनके  कारण  वर्तमान  सरकार  झधिक
 से  अधिक  व्यक्तियों  को  रोजगार  देने  के  वचन
 का  पालन  नहीं  कर  सकी,  बौर  यदि  हां
 तो  क्या  सरकार  का  विचार  इस  पर  पुनविचार
 करने  श्रौर  खान-पान  संत्रंश्नी  बर्तन  नियमों
 में  क्रांतिकारी  परिवर्तन  करने  का  है  श्रौर  यदि
 हां,  तो  कब;

 (ग)  क्‍या  सरकार  का  विचार  खान-
 वान  लाइसेंसों  श्रौर  ठेकों  के.  बारे.  में:  संसद

 शदस्यों  की  एक  समिति  मियुक्त  करने  का  है
 जिसे,  देश  में  बेरोअेंगोरी  समाप्त  करने  की

 उनमें  कोई  भी  हरिजन  या  आदिवासी  नहीं
 है  t

 (@)  खान-पान  के  ठेके  देने  के  वर्तमान
 नियम  मूलतः:  954  में  तत्कालीन  रेल
 उपमंत्री  की  भ्रध्यक्षता  में  गठित  खान-पान
 समिति  तथा  i967  %  तत्कालीन  रेलवे
 राज्य  मंत्री  की  अध्यक्षता  में  गठित  रेलवे
 खाम-पान  एवं  यात्री  सुविधा  समिति  की
 सिफारिशों  पर  आ्राधारित  हैं।  वर्तमान  नियमों
 के  अनुसार  कोई  भी  ठेकेदार  रेलों  पर  छः
 से  भ्रश्निक  यूनिट  के  ठेके  नहीं  रख  सकता  ।
 ऐसा  भारतीय  रेलों  पर  खान-पान  व्यवस्था
 में  ग्रधिक  व्यक्तियों  को  रोजगार  देने  के  लिए
 किया  गया  है।  चार  वरिष्ठ  भ्रधिकारियों  की
 एक  समिति  खान-पान/वेंडिग  के  ठेंके  देने
 से  संबंधित  बर्तेमान  मियमों  की  संवीक्षा
 कर  रही  है  ।

 (म)  जी  नहीं  t

 (घ)  वर्तमान  नियों  के  अनुस,र,
 खान-पान,वेंडिग  के  ठेके  देने  में  झनुसूचित
 जाति  भर  प्रनुसूचित  जन-जाति  के  उम्मीद-
 थारों  को  प्राथमिकता  दी  जाती  है।  खान-
 पान/वेडिंग  क  श्राध  यूनिंट  तक  के  छोटे-मोटे
 ठेके  भ्रमूसूचित  जाति/अनुसूचित  जन-जाति  के
 उच्मीदवारों  को  सीधे  ही  दे  दिये  जाते  हैं,
 बशर्तें कि कि  वे  उस  काम  को  करने  के  योग्य  हो  1
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 wa  यूनिट  से  बड़े  ठेके  देने  में  प्रतुसूचित
 जाति|प्रनुसूचित  जन-जाति  के  उम्मीदवारों
 को  प्रार्थमिकता  दी  जाती  है,  बशर्तें  कि  अन्य
 बातें  समान  हों।  सरकार  के  नोटिस  में  ऐेसा  कोई
 मामला  नहीं  झाया  है  जिसमें  पात्र  हरिजनों
 या  आदिवासियों  को  खान-पान  के  ढेकों  से
 वंचित  रखा  गया  हो  1

 Appointment  of  M/s  Sewnarayan
 Khup  Chand,  Calcutta  as  Agent  by

 Bharat  Petroleum  Corporation
 *36.  SHRI  HYAM  SUNDER

 GUPTA:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bharat
 Petroleum  Corporation  Ltd.  has  ap-
 pointed  M/s  Sewnarayan  Khub  Chand,
 Calcutta  88  the  selling  agent  for  their
 product  i.e.  S.B.P.  and  AROMAX,  in
 Calcutta;

 (b)  if  so,  the  reasons  thereof;
 (c)  whether  it  is  also  a  fact  that

 Hindustan  Petroleum  Corporation
 Limited  have  not  appointed  any  distri-
 butors  for  their  products  and  sell
 their  products  through  several  par-
 ties;

 (d)  whether  Government  propose  to
 discontinue  “middleman”,  sole  gelling
 distribution  system  and  if  not,  the
 reasons  thereof;

 (e)  whether  Government  propose  to
 persuade  the  Bharat  Petroleum  Cor-
 poratidn  Limited  to  supply  their  pro-
 ducts  through  other  parties  tp  ensure
 healthy  competition  and  better  avail-
 ability  of  their  products  in  the  mar-
 ket;  and

 a)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS:  AND  FERTILIZ-
 ERS  (SHRI  घर.  N.  BAHUGUNA):  (a)
 and  (bh).  M/s.

 a  EC)  nate  i  Core poration,  Limi  ¢  )umeets  its
 mands  for  SRPrat:  Calcutta  by  direct
 supply  in  the  -case..of  larger  consum-
 ers  eg.  Dunlops,  Batas,.  National

 Rubber  Manufacturing  Co.  etc.  The
 company  has  two  distributors  e.g.,
 M/s.  Sewnarayan  Khub  Chand  and
 M/s,  Phumbhra  Agencies,  for  meeting
 the  requirementa  of  smaller  consum-
 ers.  For  Aromax,  M/s.  Sewnarayan
 Khub  Chand  are  BPC’s  only  distribu-
 tors  but  the  total  volume  is  between
 20  to  25  KL  per  month.  These  distri-
 butors  were  appointed  by  the  Burmah
 Shell  Group  (a  foreign  oil  company)
 much  before  its  take-over  by  the
 Government  on  24-1-1976,

 (c)  M/s.  Hindustan  Petroleum  Cor-
 poration  Ltd.  (HPC)  market  their
 solvent  through  two  resellers  e.g.,  (l)
 M/s.  Goenka  Chemicals  Industries
 and  (2)  M/s.  Shree  Shyam  Agencies,
 Calcutta.  Company  has  no  contractual
 obligations  with  these  parties  and
 any  consumer  who  wishes  to  take
 this  product  in  bulk  in  tank  trucks
 on  a  regular  basis  could  buy  the  pro-
 duct  directly  from  HPC.  They  are
 not  marketing  the  product  Aromax.

 (d)  to  (f).  It  is  the  general  policy
 of  Government  to  dispense  with  in-
 termediaries  in  the  supplies  of  pet-
 troleum  products.  Products  like  SBP
 are  being  supplied  direct  by  BPC
 and  HPC  to  bulk  consumers,  where
 the  consumer  has  a  valid  storage  li-
 cence.  However,  both  BPC  and  HPC
 supply  the  product  to  small  consu-
 mers  through  distributors  or  _resel-
 lers.  Appointment  of  additional  dis-
 tributors  to  meet  the  needs  of  small
 consumers  could  be  considered  by
 BPC  only  if  it  is  economically  justi-
 fied.

 ्  977=78  के  दौरान  गंस  कमेक्शमन

 37.  पौ  मनोहर  लाल  :  क्‍या  पेढ़ो-
 लियम  तथा  रसाथल  सौर  उधंरक  मन्नी  निम्न-
 लिखित  जानकारी  देने  बाला  एक  जिगरण-
 सभा  पटल  पर  रखने  की  कृपा  करेंगे  :

 (क)  वित्तीय  वर्ष  i977-78  के
 बौरान  मई  ro7s  तक  गैस  कनेक्शनों  के
 लिए  लोगों  से  कुल  _  कितने  झविदन  पत्र
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 प्राप्त  हुए  झौर  उन  में  से  कितने  आवेदन
 पत्र  बीमारो  के  अधार  पर  मैस  कनेक्श्नों
 के  लिए  प्राप्त  हुए  थे;

 (@)  उनमें  &  कुल  कितने  लोगों  को
 गैस  कनेक्शन  दिये  गये  तआ  कितने  लोगों
 को  नहीं  दिये  गये  श्रीर  इसके  मुख्य  कारण
 क्या  है;  जौर

 (ग)  क्या  सरकार  ब्रीमारी  के  श्राधार
 पर  गैस  कनेकक्‍्णशनों  के  लिए  प्राप्त  आवेदन
 पत्नों  पर  तुरंत  गैस  कनेक्शन  देने  के  किसी
 प्रस्ताव  पर  विचार  कर  रहो  है  ?

 पेट्रोलियम  तथा  रखायन  और  उबरक
 मंगी  (श्री  हेमवती  लन्दन  बहुगणा)  :  (क)
 इस  समय  देश  में  लगभग  10.5  लाख  लोगों
 को  पंजीकृत  किया  गया  है  और  उसके  नाम
 विभिन्न  खाना  पकाने  की  गैस  के  वितरकों  के
 पास  प्रतीक्षा  सूत्री  में  रखे  हैं  a  यह  त्र्ता  सकता
 संमत्र  नहीं  है  कि  कितने  आवेदन  पत्र  चिकित्सा
 आधार  पर  प्राप्त  हुए  हैं  ।

 (ख)  व्यय  977~78  के  दीरान,
 तेल  कम्पनियों  ने  लगमंग  1.1  लाख  नये
 गेस  के  कनेक्शन  प्रदान  किये  हैं  ।  चालू  वित्त
 बर्य  के  दौरान,  तेल  कम्पनियों  ने  ऋश्वैल  और

 जून  i978  के  बीच  में  श्रमी  तक  47,000
 गैस  कनेक्शन  प्रदान  किये  हैं  ।  इस  आशय  की
 सूचना  देने  वाले  आंकड़े  उपलब्ध  नहीं  हैं  कि
 इनमें  से  कितने  कनेक्शन  चिकित्सा  आधार
 पर  दिये  गये  थे  ।

 (ग)  जी  नहीं  ।

 रेलब  लाइनों  का  सबक्षण

 #  38.  ह | अ  शक्‍्मोनारायण  मायक  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  देश
 में  किन  रेलवे  लाइनों  के  लिये  सर्वेक्षण  कार्य

 हाथ  में  लिया  गया  है  ?

 रेल  मंज्ञालय  में  राज्य  मंत्री  (लो  शिव

 मारशाकण)  :  970  से,  75  नयी  रेलवे
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 लाइनों  का  निर्याण  करने  के  लिए  सर्वेक्षण
 प्रारम्भ  किये  गये  हैं  ।  पहले  के  रेलबे  बजट
 में  सम्मिलित,  i0  नयी  लाइनों  के  सर्वेक्षण
 प्रगति  पर  हैं।  इसके  अतिरिवत,  नयी  लाइनों
 के  लिए  निम्नलिखित  सर्वेक्षण  1978-79
 के  बजट  में  शामिल  किये  गये  हैं:---

 (i)  बजबज-तामखाना  (पश्चिम  बंग/ल  )

 (2)  दोमोहानी-चंगराबंधा
 (पश्चिम  बंगाल)

 (3)  बरवाडीह-कारौजी
 (बिहार  ऑर  मध्य  प्रदेश)

 (4)  खलीलावबाद-बलरामपुर
 (उत्तर  प्रदेश)

 (5)  कॉच-जालौन
 (उत्तर  प्रदेश)

 (6)  ललितपुर-सिगरीली
 (मध्य  प्रदेश  श्रीर  उत्तर  प्रदेश)

 Cancellation  og  Passenger  Trains  due
 ta  acute  shortage  of  Coal

 *39.  SHRI  M.  KALYANA-
 SUNDARAM:

 SHRI  SHAMBHU  NATH
 CHATURVEDI,

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  num.
 ber  of  passenger  ang  other  trains
 were  cancelled  in  different  parts  ot
 the  country  during  last  two  months
 because  of  acute  shortage  of  coak
 and

 (9)  if  so,  the  details  thereofz

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes,

 Sir.
 (b)  470  pairs  of  passenger  trains

 stood  cancelled  fully  or  partially  by
 the  end  of  May  1978,  The  number  of
 those  trains  was  112,  pairs  at  the  end
 of  June.  ‘1978,



 53  Writter  Answers  ASADHA  27,  790  (SAKA)  Written  Answers  54

 geo  पी०  गेल,  का  उत्पादन  बौर  मांग

 *  40.  भी  सजन  सिह  ठाकुर:  बया

 पेट्रोलियम  तथा  श्सायस  झौर  उर्वश्क  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  इस  समय  एल०पी०  गैस
 को  उत्पादन  क्षमता  क्‍या  है;

 (ख्र)  देश  में  इसकी  खपत  शरीर  मांग
 के  तुलनात्मक  झांकड़े  क्‍या  3;  म्रौर

 (ग)  इसकी  मांग  को  पूरा  करने  के
 लिए  सरकार  का  क्या  कार्यवाही  करने  का
 विचार  है  ?

 पेट्रोलियम  तथा  रसायन  और  उर्वरक  मंतो
 (शी  हेमबतीनन्दम  बहुगुणा)  :  (क)
 देश  में  खाना  पकाने  की  गैस  का  वर्तमान
 उत्पादन  लगभग  4,  2  लाख  मी०  टन  प्रति-
 बे  है  ।

 (@)  खाना  पकाने  की  गैस  की  कुल
 खपत  का  लगमग  90  प्रतिशत  घरेलू  उप-
 भोकताओं  द्वारा  खाई  जाती  है,  बकाया
 मात्रा  वाणिज्यिक  तथा  औद्योगिक  उपभोकता-
 ्रो  द्वारा  खपाई  जा  रही  है  t  देश  में  खाना
 पकाने  को  गैस  की  संभावी  सांग  क्योंकि  इस
 उत्पाद  की  उपलब्धता  से  कहीं  भ्रधिक  है  भौर
 कोयला,  साफ्ट  कोक,  चारकोल,  लकड़ी
 मिट्टी  का  तेल  जैसे  न्य  वैकल्पिक  इंघनों  का
 घरेलू  ईंधन  के  रूप  में  भी  प्रथोग  किया  जा
 रहा  &  भ्रत:  देश  में  खाना  पकाने  की  गेस  की
 संभावी  मांग  का  सही  सही  मूल्यकन  करना
 संमव  नहीं  है  ।

 (ग)  यश्षपि  खासा  पकाने  की  गैस  की
 कुल  संभावी  मांग  इसकी  उपलब्धता  की
 प्रपेता  कहीं  झधिक  है  फिर  सी  बतेमान
 ग्राहकों  की  सिलैण्डर  में  पुनः  गैंस  के  भरने
 से  संबंधित  झा  वश्यकताधों  को  पूरी  तरह
 से  पुरा  किया  जा  रहा  है।  लाता  पकाने  की
 गैस  से  संबंधित  बृहत  मांग  को  वर्ष  i980

 से  तभी  पूरा  करमा  संभव  हो  सकेगा  जब  इस
 उत्पाद  की  उपलब्धता  में  बम्बई  हाई
 गैस  से  खाना  पकाने  की  गेस  को  उत्पन्न  करने
 के  लिए  विश्वण्डन  करने  वाले  एककों  के
 काम  झारंभ  करने,  मथुरा  शोधनशाला  के
 चालू  होने  तथा  कोयाली  शोधनशाला  के
 माध्यमिक  तेल  साफ  करने  वाली  इकाइयों
 के  काम  झारंभ  करने  के  परिणामस्वरूप
 पर्याप्त  वृद्धि  हो.  जायेगी  ।

 लोक  प्रतिनिधिरत  अधिनियम  का  संशोधन
 करने  का  निर्णय

 201.  ह | अ  युथराज  :  क्प्रा  विधि,  न्याय
 शौर  कम्पनी  कार्य  भंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  क्‍या  सरकार  ने  लोक  प्रतिनिधित्व
 अधिनियम  का  संशोधन  करने  का  निर्णय
 किया  है  ;

 ि)  क्या  चुनाव  नियमों  के  किन्हीं
 उपबन्धी  के  उल्लघंन  की  स्थिति  में  प्रत्याशी
 के  चुनाव  के  लिए  झनदबुेतता  की  भ्रवध्ि  को
 और  बढ़ावा  जायेगा  ;  जौर

 (ग)  यदि  हां,  तो  इस  अ्रधिनियम
 का  संशोधन  करने  झौर  भ्रस्टाचार  रोकने
 के  लिए  कब  तक  कदम  उठाये  जायेंगे  और
 यदि  ऐसा  नहीं  किया  जायेगा  हो  उसके  क्य
 कारण  हैं  ?

 'थिधि,  ण्याय  झौर  कम्पनी  कार्य  मंत्री
 (श्री  दाम्ति  भूषण) :  (क)  से  (ग).  लोक
 प्रतिनिधित्व  अधिनियम,  i950  शौर  लोक
 प्रतिनिधित्व  प्रधिनियम,  i95:  में  जिसके
 भझन्‍्तर्गेत  निरहेंता  से  सम्बन्धित  उपदःध  भी  है,
 संशोधन  करन  के  चिलिस  प्रस्तावों  पर  विचार
 किया  जा  रहा  है।  इन  प्रस्तावों  पर
 साथधानी  पूर्वक  बिचार  करना  होगा,  इसलिए
 इस  थिपय  मैं  चिनिश्चय  किये  जाने  झौर
 उपर्यक्त  भ्रध्िनियमों  में  ाव र्यक  संशोधन
 करने में  कुछ  झौर  समय  लगेगा।
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 Oil  Exploration  by  ONGC  in  foreign
 Countries

 202.  SHRI  AMARSINH  V.
 RATHAWA:

 SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  PETROLEUM,

 ‘CHEMICALS  AND  FERTILIZER!  be
 :pleaseq  to  state:

 (a)  whether  any  offer  from  foreign
 ‘countries  has  been  made  to  Oil  and
 Natural  Gas  Commission  for  oil  explo-
 ration  in  those  countries;  and

 (b)  if  so,  the  details  thereof  and  the
 ‘terms  and  conditions?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  ONGC  is  already  operat-

 ing  in  Iran,  Iraq  and  Tanzania,  Last
 year,  pursuant  to  the  discussions
 held  in  Syria  by  Shri  George  Fernan-
 des,  Minister  for  Industries,  an  offer
 was  receiveq  for  ONGC  undertaking
 oil  exploration  in  that  country,  on  the
 basis  of  a  production  sharing  contract.
 For  assessing  the  prospects  of  the
 available  areas  and  also  to  negotiate

 ‘the  terms  of  the  contract,  ONGC's
 teams  visited  Syria.  On  the  basis  of
 the  data  collected  by  ONGC  during

 ‘the  second  team’s  visit  in  respect  of
 the  location  indicated  by  the  Syrian
 side,  the  area  was  not  considered

 ‘sufficiently  prospective  by  ONGC  and
 as  such  the  matter  was  not  pursued
 ‘urther.

 Casual  Labourers  of  Kharagpur  Divi-
 sion  retrenched  during  emergency

 203.  SHRI  SUDHIR  GHOSAL:  Will
 ‘the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  800  (eight  hundred)
 casual  labourers  of  Haldia-Pauskush

 Rail  Link  project  (8.8.  Railway)  Kha-
 ‘vragpur  Division  have  been  retrench-
 ed  during  emergency  period  from  June
 75  toOctober' 75  though  they  served

 the  abovn  project  for  more  than’  to
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 30  years  continuously  and  enjoyed  all
 facilities  (such  as  promotions,  trans-
 fers,  T.A.’s,  C.D.S.,  House  rent,  medi-
 cal,  etc.)  as  are  given  to  the  permanent
 employees  of  the  railways;

 (b)  whether  according  to  the  elec-
 tion  manifesto  of  the  Janata  Party  all
 the  retrenched  employees  are  to  be
 absorbed  in  no  time;  and

 (c)  if  so,  how  the  Government  pro-
 pose  to  help  these  distresseq  labour-
 ers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c),.  Cons-
 truction  work  on  the  Railways  is  done
 using  casual  labour  in  large  numbers.
 After  the  line  is  opened,  only  a  small
 fraction  of  this  work  force  is  required
 for  maintenance  of  the  line  and  as
 such  the  surplus  casual  labour  have
 to  be  discharged  though  every  effort  is
 made  to  offer  alternative  employment
 to  them.

 After  the  construction  work  was
 over  and  the  Haldia-Panskura  line  was
 openend  for  traffic,  surplus  casual
 labourerg  were  dischargeq  from  Jan-
 uary  4975  onwards.

 Every  efforts  is  being  made  by  Gov-
 ernment  to  find  alternative  employ-
 ment  for  the  surplus  men.  300  have
 been  absorbed  in  regular  vacancies  on
 the  maintenance  side.  Another  480
 have  been  diverted  to  another  project
 linking  of  F.C.I,  siding  at  Haldia.
 Yet  another  20  senior  discharged
 labourers  have  been  re-employed  in
 construction  of  Chord  Line  avoiding
 Panskura,  etc,

 सूरत-भुसावल  रेल  लाइन  पर  तथा  डसवाड़ा
 पर  रेखब  क्रासिंग  सुविधाएं

 204.  भी  थीतू  भाई  गार्मित  क्‍या  रेंल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  दरत  भूसावल  रेल  लाइन  पर.
 किम-किन  स्थानों  पर  चौशते  हैं.  0था  गया
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 इन  सभी  स्थ,मो  पर  लने  क्रासिंग  की  सुविधाएं

 (ख)  कया  एम०  to  Uito  कसवाड़ा
 स्टेशन  पर  कास  करती  है  तथा  क्या  उस  स्थान
 पर  रेलबे  ऋतिन  की  सुवित्र।  है;  शौर

 (ग)  यदि  नहीं,  तो  इ  +  स्थान  पर  रेले
 क्र  सिंग  की  सुविधा  कब  तंक  उपलब्ध  कर!  दी
 ज/येगी  तथा  इस  सम्बन्ध  में  सरकार  द्वारा
 की  गई  कार्यवाही  का  ब्यौरा  कया  है?

 रेल  मंखालय  में  cee  मंत्री  (की  किय
 माशयण  )  :  (क)  +478  से  लागू  बतंमान
 समय  सारणी  में  सूरत-भुसावल  खंड  के  उधना
 जंकशन,  लथान,  बारदोली,  व्यारा,  उकायी
 सोनगढ़  खांडआरा,  नन्‍्दूरबार,  तिस  'बिरदेल
 रोड,  सिदखेड़।  नरडाणे  और  पालबी  स्टेशनों
 पर  गाड़ियों  के  लेने  क।  व्यवस्था  है।  इन
 स्टेशनों  पर  पॉस्बा लिक  पर  सुविधाएं
 मौजूद  हैं।

 (ख)  जी  नहां,
 स्टेशन  है।

 दासव/ड़ा  फ्लैग

 (ग)  इस  समय  दासज/ड़।  का  पर-स्टेशन
 में  बदलने  ह. 18  काई  झीजित्य  नहीं  है।

 Replacement  of  Steam  Engiues  by
 Diesel  Engines

 205.  SHRI  SASANKASEKHAR  SAN-
 YAL:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  during  the  Bangladesh  War  our
 Railway  traffic  from  Sealdah  to  Lal.
 gola  (which  is  border  of  India  on  the
 bank  of  Padma)  was  mmiss  id
 into  quick  transport  with  the  aid  of
 diesel  engines;

 (b)  whether  Government  are  a'
 that  slow,  worn-out  steam  engines
 which  now  serve  the  line  between
 Ranaghat  and  Laigola  in  Eastern  Rail-
 Way  are  a  source  of  frequent  mechani.
 cal  troubles  resulting  in  irritating,
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 (c)  whether  it  is  not  possible  to  re-
 chronic  delay  and  dislocation  on  that
 place  these  comparatively  less  useft'
 section;  and
 steam  engines  by  diesel-operated  en-
 gines?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (०).  Goods  as
 well  ag  passenger  services  on  Rana-
 ghat-Lalgola  Section  were  and  are
 being  run  on  steam  traction.  The  per-
 formance  of  steam  engineg  has  been
 satisfactory.  The  existing  volume  of
 traffic  does  not  justify  replacement  of
 steam  locos  by  diesel  engines.

 Price  of  Drugs
 206.  DR.  LAXMINARAYAN  PAN-

 DEYA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  according  to  Statement  laid  on
 the  Table  of  the  House  on  29th  March,
 1978,  what  is  the  criterion  of  insert-
 ing  selected  price  control  and  why
 prices  of  drugs  have  not  been  fully  de-
 controlled  when  it  is  felt  that  select.
 ed  price  control  will  increase  the  price
 of  products  coming  under  it;

 (b)  how  selective  price  control  will
 increase  the  prices  of  formulations—
 details  of  each  product  produced  by
 IDPL,  including  bulk  raw  materials
 distributed  by  IDPL;

 (c)  will  Government  fix  up  public
 sector  items  as  leader-product  even
 though  their  prices  are  higher;  if  so,
 reasons  for  doing  so:  and

 (d)  will  it  not  result  in  creating  ano-
 malies  In  selection  of  leader  products;
 if  so,  safeguards  being  taken?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  ),  The  new  pricing  policy  form-
 ing  part  of  the  Statement  laid  on  the
 Table  of  the  Lok  Sabha  on  28th
 March,  9768  envisages  a  mark-up  of
 40  per.  cent  and  55  per  cent  respec-
 tively  for  category  I  and  II  formula-
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 tiong  and  a  mark-up  upto  00  per  cent
 for  Category  III  formulations.  Cate-
 gory  IV  formulations  will  be  free  from
 price  control.  The  scheme  of  diffe-
 rential  mark  up  is  designed  to  secure
 that  manufacturers  of  formulations
 might  be  able,  on  an  overall  basis
 (keeping  in  view  all  the  four  Catego-
 ries),  to  secure  commensurate  returns
 while  ensuring  that  prices  of  essential
 formulations  are  held  at  fair  levels.
 The  rationalisation  in  the  mark  ups  in
 the  prices  of  formulations  would,  on
 the  one  hand,  serve  the  consumer  inte-
 rest  and,  on  the  other  hand,  ensure  the
 growth  of  the  Industry.  In  order  to
 ensure  that  formulatorg  do  not  earn
 exorbitant  profits  in  formulation  acti-
 vity  in  the  context  of  Category  IV  for-
 mulations  being  outside  price  control
 the  entire  activity  of  a  manufacturer
 would  be  subject  to  profitability  ceil-
 ing,  as  laid  down  in  para  54  of  the
 Statement,

 A  statement’  indicating  the  bulk
 drugs  produced  by  M/s,  Indian  Drugs
 &  Pharmaceuticals  Ltd.  alongwith
 those  canaliseq  through  the  State
 Chemicals  and  Pharmaceuticals  Cor-
 poration  of  India  Ltd.  and  distributed
 by  them,  is  attached.

 (c)  and  (d).  Leader  prices  in  terms
 of  the  new  policy  would  be  baseg  on
 the  cost  of  production  of  the  efficient
 major  producers  of  such  formulations.
 If  public  sector  units  qualify  under  the
 above  criteria,  their  products  could
 also  be  selected  for  working  out  the
 Jeader  prices.  Since  leader  prices  will
 be  based  on  the  cost  of  production  of
 efficient  major  producers  of  the  con-
 cerned  formulations,  irrespective  of  the
 sector  to  which  such  producers  be-
 long,  anomalies  such  as  are  referred
 to  in  part  (d)  are  unlikely  to  arise.

 Statement

 SI.  No.  Name  of  bulk  drug
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 3.  DEC  Citrate
 4.  Benzyl  Pencillin  Sod.

 5.  Procaine  Benzy]  Pencillin
 6.  Potassium  Pencillin  G  (lst  cry-

 stal)
 7.  Potassium  Pencillin  G  (Ste-

 rile)
 8.  Streptomycine  Sulphate

 9.  *Tetracycline  Hel.
 10.  Oxytetracycline  Hel,
 .*Vitamin  8  l  Hel.
 2.*Vitamin  B  l  (Mono)
 3.*#Vitamin  B  (amp  ७)
 4.*Vitamin  B  2
 15.  Folic  Aid
 16.  Sulphanilamide
 Ww.  Sulphacetamide  Sod,
 18,  Analgin
 9.*Piprazine  adipate
 20.*Piprazine  Phosphate
 2i.*Piprazine  Citrate
 22.  Sodium  PAS
 23.  Phenobaritone
 24.Phenobarbitone  Sedium
 25.  Phenacetin
 26.  Nicotinic  Acid
 27,  Nicitinamide
 28.  Riboflavin  Phosphate  Sodium
 29.8  Metronidazole
 30.  Nitrofurantoin
 3i.  Phthalyl  Sulphatiazole
 32.  Griseofubin
 33.¥%Amidopyrin
 34,  Sulphathenazole

 Direct  compartment  from  New  Bougal-
 gaon  to  be  attached  to  Howrah-Madras

 Mall

 lL  Sulphaguanidine
 2.  Sulphadimidine

 207.  SHRI  9.  M.  SUDHEERAN:
 Will  the  Minister  of  RAILWAYS  ७९
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  introduce  direct  compartment  from

 “~SGanalised bulk  drugs  distributed  by  IDPL. “एज distributed  by  IDPL.
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 New  Bongaigaon  attached  to  Howrah-
 Madras  Mail  to  help  the  passengers
 from  Kerala;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (४)  Doeg  not  arise.

 Release  of  Raw  Materials  to  Drug
 Companies

 208,  SHRr  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  what  has  been  the  growth  in  the
 release  of  canalised  raw  materials  re-
 quired  by  M/s.  Pfizer  for  the  manufac-
 ture  of  Becosule  and  Protinex;

 (b)  whether  it  is  a  fact  that  Pfizer
 have  produced  far  in  excess  of  their  li-
 censed  capacities  for  both  the  items
 ang  why  release  of  canalised  raw  ma-
 terials  have  not  been  restricted;  and

 (c)  on  what  basis  releases  to  M/s.
 Abbotts  were  stopped  for  excess  pro-
 duction;  was  Law  Ministry  consulted;
 why  similar  restrictions  have  not  been
 made  in  the  case  of  Pfizer,  Hoechst,
 Sandoz  etc.  who  have  been  violating
 conditions  of  licences?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b),  M/s.  Pfizer  Ltd.  is  a  DGTD
 unit.  In  the  period  ‘1970-71  to  1972-
 73,  DGTD  units  (including  M/s,  Pfizer)
 were  released  raw  materials  on  an
 incremental  basig  with  5  per  cent  pro-
 vision  for  annual  growth.  In  the
 periog  ‘1973-74  to  ‘1976-77,  DGTD  units
 (including  Pfizer)  were  released  cana-
 lised  raw  materials  to  the  extent  of
 the  best  of  their  consumption  during
 any  of  the  two  previous  years  or  the
 quantity  recommended  by  the  State
 Drug  Controllers,  whichever  was  less.
 For  ‘1977-78,  it  was  decided  that  DGTD
 units  (including  Pfizer)  would  be  re-
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 leaseq  canalised  raw  materials  to  the
 extent  of  releases  in  ‘1976-77  or  as  per
 their  entitlements  based  on  licensed
 capacities,  whichever  was  higher.

 Thus  the  release  of  canalised  raw
 materials  to  DGTD  units  including
 M/s.  Pfizer  Ltd.  wag  not  linked  to  re-
 quirements  for  individual  formulations
 being  produceq  by  them.  Out  of
 the  total  releases  of  various  items  of
 canalised  raw  materials,  DGTD  units
 coulq  manufacture  their  range  of  for-
 mulationg  and  could  vary  the  quantity
 of  a  particular  formulation  produced
 during  a  specified  period  according  to
 market  demand.  In  view  of  this,  it
 was  possible  for  the  various  DGTD
 units  to  have  produced  certain  formu-
 lations  in  excess  of  their  licensed
 capacities.  In  this  scheme  of  things
 the  question  of  restricting  release  of
 canalised  raw  materials  required  in
 the  manufacture  of  individual  drug
 formulationg  like  Becosules  and  Pro-
 tinex,  therefore,  does  not  arise.

 (९)  The  basis  of  restricting  the  re-
 leaSe  of  canalised  raw  materials  upto
 entitlement  as  per  licenseq  capacities
 in  the  case  of  M/s.  Abbott  Laborato-
 ries  and  the  nature  of  action  taken  for
 regulating  release  of  certain  canalised
 drugs  to  M/s.  Hoechst  have  been  fur-
 nished  in  reply  to  Lok  Sabha  U.S.Q.
 No,  9747  answered  on  9-5-1978.  Law
 Ministry  was  not  consulted  in  these
 eases.  The  cases  of  violation  of  condi-
 tiong  of  licenceg  through  excess  pro-
 duction  by  companies  like  M/s.  Pfizer,
 M/s,  Sandoz  etc.  are  to  be  dealt  with
 ‘as  part  of  the  follow-up  action  on  the
 ‘Government  decisions  on  Hathi  Com-
 mittee  recommendations  contained  in
 the  Statement  laid  on  he  Table  of  the
 House  on  29-38-1978.

 Promotions  of  Employees  in  Bharat
 Petroleum  Corporation

 209.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  be  plea-
 sed  to  state:

 (a)  whether  Government  are  aware
 that  the  management  of  Bharat  Pe-
 troleum  Corporation  has  promoted
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 a  number  of  employees  of  their  choice
 to  the  higher  management  cadre  with-
 out  framing  any.  promotion  policy. consultation  with  the  representative  of
 the  workers;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b),  M/s.  Bharat  Petroleum  Cor-
 poration  Ltd.  (BPCL)  have  filled  a
 number  of  positiong  in  the  Manage-
 ment  Cadre  by  selecting  suitable  candi-
 dates  from  amongst  clerical/labour
 employees  in  the  newly  created  BPCL
 pay-scales,  which  are  inferior  in  many
 cases  to  those  existing  for  clerical  em-
 ployees  which  were  introduced  by  the
 foreign  oil  company  before  its  take
 over  by  the  Government,  Selection
 was  made  from  those  who  volunteered
 themselves,  by  a  Selection  Committee
 of  Senior  Officers  set  up  in  accordance
 with  policies/procedures  laid  down  by
 the  Board  of  Directors  of  the  Com-
 pany.

 Help  by  Norway  in  Off-Shore  Drilling

 210.  SHRI  F,  P.  GAEKWAD:  Will
 the  Mnister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Norway  has  agreed  to
 help  India  in  off-shore  drilling;  and

 (b)  if  so,  the  nature  and  extent  of
 agreement?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  -  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 ang  (b).  J  visited  Norway  from  May
 29  to  June  3,  1978,  at  the  invitation  of
 Government  of  Norway.  It  was  pri-
 marily  a  goodwill  visit.  However,
 matters  concerning  offshore  develop-
 ment  programme,  offshore  technology,
 maintenance  syste  and  lated
 issues  were  discussed  with  the  Nor-
 wegian  Minister  for  Petroleum  and
 Energy  and  the  Norwegian  Minister
 for  Industry.  Opportunity  was  also
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 taken  to  visit  their  onshore  ang  off-
 shore  establishments  to  evaluate  their relevance  to  our  requirements.  As

 -the  result  of  these  discussions  and  ob-
 servationg  many  likely  areas  of  coope-
 ration  were  identified,

 Payments  made  to  Parcel  ह... ड
 working  under  Railway  Station  Porters
 Cooperative  Labour  Contract  Society

 Ltd,  Allahabad

 2l.  DR,  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  details  of  payments  made  to
 Parcel  Porters  working  under  Rail-
 way  Station  Porters  Cooperative  Lab-
 our  Contract  Society  Ltd.  Allahabad.
 at  stations  falling  under  zone  No.  3
 &  4  of  Moradabad  Division  from  sta-
 tion  earnings  during  the  last  one  year,
 month-wise  and  station-wise  separate-
 ly;

 (b)  under  what  circumstances  the
 Divisional  Superintendent,  Moradabad,
 took  this  step  of  making  payments  to
 workers  from  station  earnings,  when
 full  responsibility  of  making  payment
 lies  with  the  Society;  and

 (९)  what  action  has  been’  taken
 against  the  Society  for  breach  of  con-
 tract?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  details  of
 payment  made  from  station  earnings
 during  the  last  one  year  to  the  parcel
 porters  working  on  Zone  No.  l  are
 given  in  the  statement.

 No  payment  has  been  made  from  the
 station  earnings  in  respect  of  Zone  Nv.
 4,

 (b)  Due  to  non-payment  of  wages  to
 the  workers  by  the  Railway  Btation
 Porters  Co-operative  Labour  Contract
 Society,  Ltd,,  Allahabad  on  Zone  No.
 i,  the.  provisions  under  section  2(4)
 of  Contract  Labour  (Regulation  and
 Abolition)  Act,  2970  and  Clause  19  of
 the  agreement  were  invoked  by  the
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 Senior  Divisional  Commercial  Superin-
 tendent,  Moradabad,  in  the  capacity  of
 principle  employer.

 The  Asstt.  Labour  Commissioner  (C)
 Bareilly,  also  took  up  the  non-payment
 of  wages  to  the  labour  at  Chandausi
 and  desired  Sr,  Divisional]  Commercial
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 Superintendent,  Moradabad,  as  prir-
 cipal  employer,  to  arrange  the  pay-
 ment.

 (c)  For  the  lapses,  the  Society  has
 been  fine@g  twice  in  addition  to  issue
 of  two  warnings,

 Statement

 pate
 Name  of  station  Month  for  which  payment  made  station earnings

 Balamau  August  77  ,705°  00

 Sandila  न  July  &  August  77  1,240  ‘00
 Hardoi  July  &  August  77  2,780"  00

 Rampur  July  &  August  77  2,712" 00

 Chandausj  july  &  August  77  3:472°  00

 Amroha  July  &  August  77  2,770°  00

 Gajraula  July  &  August  77  3,100" 00. 00

 Bulandshabr  July  &  August  77  1488-00,
 Hardoi  September  77  1,350"  00

 Rampur  October  77  1,271"  00

 Rampur  November  77  ,230°  00

 Production  of  Oxytetracyeline  by
 M/s.  Pfiser

 2i2.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be  riea-
 sed  to  state:

 (a)  whether  it  is  a  fact  that  Pfizer
 are  producing  Oxytetracycline  far  in
 excess  of  their  licensed  capacity;  how
 many  formulations  based  on  Oxytetra-
 ecycline  are  being  manufactured  by
 Pfizer  without  industrial  licence;  and

 (b)  on  what  basis  release  of  Oxyte-
 tracycline  was  made  by  I.D.P.L.  to  this
 company  when  it  was  known  that  they
 were  producing  in  excess  of  licensed
 capacity?
 3508  LS—3,

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H,  N,  BAHUGUNA):  (a)
 Yes  Sir.  M/s.  Pfizer  have  claimed
 that  all  formulations  based  on  Oxyte-
 tracycling  are  manufactured  under  in-
 dustrial  licences  or  permission  letter.
 This  would  be  verified  at  the  time  of
 consolidation  of  licences.

 (b)  Oxytetracycline  was  a  banned
 item  upto  ‘1976-77,  and  canalisei  in
 i977-78,  Releases  thereof  upto  thit
 year  were  being  allowed  by  IDFL  to
 the  extent  of  demand  placegq  on  them.
 The  policy  regarding  release  of  canalis-
 ed  raw  materials  upto  October,  977
 applicable  to  DGTD  units  was  that  the
 units  could  be  released  materials  to  the
 extent  of  the  best  of  past  two  yeurs
 consumption  or  the  quantity  recom-
 mended  by  the  State  Drug  Controller
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 whichever  was  less.  It  was  thus  possi-
 ble  that  a  unit  could  have  obtained
 Canaliseg  raw  materials  to  an  extent
 which  could  result  in  their  licensed
 capacity  being  exceeded.  From  Octo~
 ber  7977  onwards,  DGTD  units  were
 released  canalised  raw  materials  to
 the  extent  of  releases  made  during
 1976-77  or  as  per  entitlement  based  on
 licensed  capacities  for  formulations
 whichever  wag  higher.

 The  releases  of  Oxytetracycline  to
 M/s.  Pfizerg  were  also  made  on  the
 above  basis.

 होलीई  एक्सप्रेस  रेलगाड़ियां

 213.  शबी  ह. उ  सिह  भाई  पटेल  :  क्‍या
 रेख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गर्मियों  के  मौसम  मै  अप्रैल
 से  जलाई  io7a  तक  'हौलोडे  एक्सबप्रैस'
 रेल  गांडियां  चलाई  गई  थे  झौर  यदि  हः
 तो  राण्ट्रपिता  पून्य  महात्मा  गरधो  के  जन्मस्थान
 पोरबन्द्रर  स  जेंतलसर-राजकोर-ब्ीरमगांम
 के  लिए  तथा  3  रावल  के  शाह  जनागत  जेतल-
 सर-राजकोट  वी  रमगांम  तक  ऐदी  रेलगाडियां
 न  चलाने  के  क्‍या  कारण  हैं  जहां  प्रसिद्ध
 सोमनाथ  का  मर  है  ओर  गिरवन  है  जहां  देश
 में  सिह  केवल  उसी  स्थान  पर  पाये  जाते  हैं;
 झौर

 (@)  क्या  जब  गमियों  के  मौसम  में
 श्रप्रेल  से  जुलाई  7979  के  दौरान  पुन:  ऐसी
 रेलगाड़ियां  चलाई  जायेंगी  तब  उपुक्त  भाग
 (क)  4  उब्लिखित  स्थानों  के  लिए,  भी  ये
 रेलगाड़ियां  चलाई  जायेंटो  श्रौर  यदि  हैं,  तो
 इस  छाशग्र  की  चोंषणा  क4  की  जायेगी  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  ध्ी  हिच
 मारायण)  :  (क)  शौर  (a)  जी  हां,  इस
 थें  20  प्रप्रेल  से  20  जुन  तक  की  भ्रवधि  के
 दौरान  राजकोट  के  रास्ते  वीरमगाम  श्रौर
 जामनगर  के  ढोख  36  ग्रीप्सकालीन  चिशे५

 ग्राड़ियां  चलायी  गयीं  ।  यातायात  के  पर्याग्त

 झौचित्ण  के  अभाव  में  "रबन्‍्दर  झौर  वीरम-
 गाम  तथा  वरावल  और  वीरमगाम  के  बीच
 कोई  विशेष  रेल  गाड़ी  नहीं  चलायी  गयों
 979  की  झाग ी  म्ीम  ऋए  के  दौरान  ध्न
 स्टेशनों  के  अंप्च  चिशेद  गाड़ियां  चलाने  के
 फ््च्न  पर  उस  समय  दोने  वाले  यातायात  को
 ध्यान  में  रखकर  3चित  ण्प  से  घिचार  किया
 जायेगा  !

 जियमों  का  हिस्बी  अनुवाद

 2i4,.  ह । ड  सुरेन्द्र  शा  सुमन :  क्‍या

 पेट्रोलियम  तथा  रसायन  और  उर्वरक  मंत्री
 यह  बताने  को  क्ादा  करेंगे  कि  *

 (क)  उनके  मज़ालय  को  डसे  संलग्न
 और  अश्वीनस्थ  कार्यालयों  से  हिन्दी  मैं  प्रनुवाद
 करने  के  लिए  ब  तक  भेजे  गये  नियमों  का
 ब्यौरा  क्या  है  ;

 (८)  इन  में  स  शब  तक  कितनों  का

 प्रनुव!द  हो  न्देका  है  और  उनमें  कितनों  का
 झकाशत  हुआ  है  ;  और

 (ग)  दीद  नियमों  का  झनुव'द  करने  के
 लिए  व्या  कार्यवाही  शी  जा  रही  है  ?

 पेट्रोलियम तथा  रसायन  और  उर्वरक
 संत्री  (ली  हेसवतो  सम्दन  बहुगुणा) :  (क)
 एसा  काई  नियम  अनुवाद  के  /लए  प्राप्त  नहों
 हुमा है ।

 (#)  और  (ग),  प्रश्न  नहीं  उठता  !

 Wheat  Transpert  hampered  due  to
 hortage  of  Wagons

 215,  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  RAILWAYS  be
 pleaseg  to  state:

 (a)  the  total  wheat  transported  by
 the  Indian  Railways,  throughout  the
 States  by  the  Food  Corporation  of  In-
 dia  up  to  the  end  of  May,  ‘1978;
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 (b)  whether  it  is  not  a  fact  that  the
 transportation  was  hampered  due  to
 shortage  of  wagons;  and

 (c)  if  so,  the  names  of  States  where
 the  transportation  was  hampered?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILW4YS
 (SHRI  SHEO  NARAIN):  (a)  to  (४)
 Movement  of  foodgrains  on  Food  Cor-
 poration  of  India  account  is  program-
 med  in  advance  in  consultation  with
 them  and  is  given  very  high  priority
 urder  class  ‘B’  of  the  Prefereutial
 Traffic  Schedule.  The  clearance  hus
 taken  place  satisfactory,  Aproximate-
 ly,  2.3  million  tonnes  of  wheat  have
 been  moved  by  rail  on  Food  Corpora-
 tion  of  India  acount  from  January
 to  May,  i978.

 Distribution  Control]  on  Canalisxcd
 Bulk  Drags

 216.  SHRI  8,  S.  SOMANI:  Wiil  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  please!
 to  state:

 (a)  the  details  of  Government  policy
 regarding  distribution  control  on  cana-
 lised  bulk  drugs:  whether  it  is  a  fact
 that  distribution  control  on  entire  in-
 digenous  production  of  canalised  bulk
 drugs  is  obligatory;

 (b)  if  so,  why  distribution  control
 was  exercised  on  Vitamin  A,  Aspirin
 and  Prednisolone;

 (c)  whether  complaints  have  been
 received  about  manufacturers  of  the
 above  three  drugs  having  discriminat-
 ed  in  the  supply  to  various  units;  and

 (dad)  if  so,  the  remedial  action  taker/
 proposed  to  be  taken?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):  (a)
 and  (b).  No  specific  policy  regaccding
 the  compulsory  distribution  of  indi-
 genous  production  of  canalised  drugs
 as  been  laid  down.  However  Gov-
 e.:nment  are  empowered  unde;  Sec-
 tlon  46  G  of  Industries  (Development

 and  Regulation)  Act,  1951,  to  notify
 orders  providmg  for  regulation  of
 supply  /distribution/  trade/commerce
 in  any  article  or  class  of  articies  re-
 lutable  to  any  scheduled  industry  in
 so  tar  as  it  appears  to  be  necessary  or
 expedient  to  secure  equitable  distci-
 outon  and  availability  at  fair  prices
 ef  such  article  or  class  of  articles.

 if  the  indigenous  manufacturers  of
 canalised  drugs  wish  to  avail  of  the
 distribution  arrangements  of  the  can-
 atising  agencies  they  may  register
 themselves  with  the  concerned  agency
 inulcating  the  quantum  of  bulk  drug
 which  they  would  like  to  make  availa-
 ble  for  distribution  through  them.

 There  wag  no  distribution  cyntral
 through  the  canalising  agencies  viz.,
 State  Chemicals  &  Pharmaceuticals
 Corporation  of  India  Ltd.,  on  indigen-
 ously  produced  Vit.  A  and  Predniso-
 lone.  Vitamin  A  was  canalised  only
 during  1977-78  whereas  Prednisolone
 क  canalised  for  2  years  viz.  l976-74
 and  ‘1977-78.  Aspirin  was  never  in-
 cluded  in  the  list  of  canalised  bulk
 “ar  is,

 (c)  No  complaints  regarding  =  «‘is-
 crimination  in  the  supply  of  vitamin  A
 and  Prednisolone  to  various  units  by
 the  indigenous  manufacturers  of  these
 d:ugs  were  received  during  the  last

 year.  However,  in  respect  of  aspirin,
 a  few  complaints  were  received  a!  cut
 irregular  supplies  of  the  drug,  from
 various  units  in  different  regions  of

 the  countsy.
 (d)  All  the  3  drugs  mentioned  here

 have  been  included  in  the  restricted
 list  of  imports  in  the  Import  Policy,
 1978-79,

 Allotment  of  Cooking  Gas  Agencies  in
 Assam

 217,  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  PETROLEUM,  CHE~
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whrt  is  the  number  in  the  wait-
 ing  list  for  allotment  of  cooking  gas
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 and  agencies  in  various  towns  of
 Assam;  and

 (b)  how  Government  propose  to  ac-
 commodate  them  urgently  and  the  poli-
 cy  being  followed  in  giving  agencies
 of  cooking  gas  in  Assam,  the  producing
 State?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 The  total  number  of  persons  seeking
 gas  connections  and  now  cn  waiting
 list  with  different  distributors  of
 Indane  Gas  in  Assam  is  about  6,000.

 There  is  no  waiting  list  for  allot-
 ment  of  885  agencies  and  applications
 for  new  gas  agencies  are  considered
 only  when  they  are  submitted  in  res-
 ponse  to  advertisements  issued  by  oil
 companies.

 (b)  Indian  Oi!  Corporation  propose
 to  appoint  one  new  gas  distributor  at
 Gauhati  during  the  current  financial
 year.  According  to  the  present  poli-
 cy  for  award  of  agencies,  25  per  cent
 of  all  agencies  on  all  India  basis  are
 to  be  awarded  to  the  persons  belong-
 ing  to  Scheduled  Castes/Scheduled
 Tribes,  2  per  cent  to  physically  han-
 dicapped  persons  and  the  remaining
 on  cOmmercial  considerations,  prefer-
 ence  being  given  to  genuine  Consu-
 mer  Co-operative  Societies  and  Agro-
 Industries  Corporations.  Availability
 of  LPG  is  expected  to  increase  subs-
 tantially  from  4980  onwards  when  it
 will  be  possible  to  enrol  new  custo-
 mers  on  a  significant  scale,

 Working  Group  to  study  to  create  Ad-
 ditional  capacity  in  Petrochemical

 Industry
 218,  SHRI  SACHINDRALAL  SIN-

 GHA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  a  working  group  had
 been  set-up  to  study  the  need  to  create
 additional  capacity  in  the  petrochemi-
 eal  industry  in  India;

 (b)  if  so,  the  names  of  the  members
 of  the  group  and  details  of  the  recom.

 mendations  of  the  study  group;  and
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 (c)  Government  re-action  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H,  N.  BAHUGUNA):  (a)
 Yes,  Sir.  The  working  group  has  re-
 cently  been  reconstituted.

 (b)  and  (c).  A.  statement  indicat-
 ing  the’  composition  of  the  reconsti-
 tuted  working  group  is  attached.

 The  group  has  not  yet  submitted
 its  report.

 Statement
 Comoeition  of  the  reconstituted  wor-
 king  group  on  Petro-chemicals  :—

 Representatives  of:
 lL  Bureau  of  Industrial  Costs  and

 Prices—Chairman.
 2.  Department  of  Petroleum

 —Member-Secretary.
 3.  Ministry  of  Finance
 (a)  Plan  Finance
 (b)  Department  of  Economic  Af-

 fairs

 (c)  Department  of  Expenditure
 4.  Development  Commissioner,

 Small  Scale  Industries

 5.  Department  of  Science  and  Te-
 chnolgy.

 6.  Directr  General,  Technical  De-~-
 velopment

 7.  Department  of  Industrial  Deve-
 lopment  (Textile  Wing).

 8.  Department  of  Chemicals  and
 Fertilizers

 a  Ministry  of  Commerce  (Econo- mic  Adviser—Shri  V.  Kelkar)
 10.  Ministry  of  Industry  (Econo-

 mic  Adviser—Shri  Bimal  Jalan)
 ll.  Indian  Petrochemicals  Corpo-

 ration  Ltd.  (Dr.  S.  Varadarajan,
 Chairman  and  Managing  Director)
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 12,  Bharat  Petroleum  Corporation
 Ltd,  (Shri  R.  N.  Bhatnagar,  Chair-
 man)  नि

 13.  National  Chemical  Laboratory,
 Poona  (Dr.  B.  D.  Tilak,  Director)

 16  Indian  (जा  Corporation  (Shri
 06.  R.  Das  Gupta,  Chairman)

 38,  Development  Council  for  Or-
 ganic  Chemicals  Industry

 16,  Federation  of  Association  of
 Small  Industries  ef  India

 Ite  All  India  Plastic  Manufactur-
 ers  Association

 18.  Indian  Plastics  Federation
 19,  All  India  Synthetic  Fibre  Ma-

 nufactures  Association
 20.  Association  of  Man-made  Fibre

 Industry.
 Following  may  be  invited/co-opted

 as  and  when  required:

 Representatives  of:

 Ll  Silk  and  Art  Silk  Mills  Re-
 Search  Association

 2.  The  Plastics  and  Rubber  Insti-

 3.  Chairman,  Engineers  India  Ltd.
 4.  Director,  CIPET.

 Wien  smnewee  7

 and  Geophysical  Survey  by
 OGL.  in  North  Bengal

 218.  SHRI  SHAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Geological  and  Geophy-
 sical  surveys  have  been  carried  out
 by  the  O.N.G.C.  in  North  Bengal;

 (b)  if  so,  the  details  of  the  work
 ane  in  this  area  with  the  date  and  the
 names  of  the  scientists  worked  for  and
 the  area  thereof;

 (c)  the  details  of  the  report  placed
 after  the  surveys  made  by  the  O.N.G.C.
 officials;

 (ad)  whether  the  O.N.G.C.  proposed.
 to  survey  the  area  again;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes,  Sir.

 (b)  and  (c).  A  statement  giving
 the  requisite  information  is  laid  on
 the  Table  of  the  Sabha.

 (d)  No,  @ir.
 (e)  The  area  is  considered  to  be

 of  low  prospect  for  commercial  Hy-
 drocarbons,

 Statement

 Date  Name  of  Scientist/Party Chief

 (1) Buxaduar  °  1960-61  9,  N.  Basu,  Geologist.
 (2)  Foothills  area  between  Jaldhaka  and  Mechi

 Darjeeling  District

 (3)  ह. छ  between  Tindharia  and  Ghum  in  Darjeeling District

 i96:-G2  §.  Ganguli,  Geologist.

 1966-67  P.  K.  Chatterjee,  Geolo-
 gist.
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 Geophysical  Surveys  (Seismic)
 @  Cooch  Behar-Alipur  Duar  :  नि  1960-61  5S.  Lyngdoh  Scientist.
 (a)  West  Dinajpur  Distt  1961-62  C.  L.  Singh,  Geophysicist.

 Geophysical  Surveys  (Gravity  cum  Magnetic)
 @  Raiganj  Gajol  Samsi

 (2)  Maldaarea
 (c)  Geological  Reports

 (९१  Progress  report  on  work  in  Buxaduar  area
 (2)  Progress  report  on  work  in  Darjeeling  Foothills

 areca
 (3)  P:  report  on  work  in  the  area  between

 Tindharia  and  Ghum  in  Darjeeling  District

 Geophysical  Reports  (Seismic)
 €)  Report  on  reflection  seismic  survey  in  Cooch

 Behar-Alipur  Duar  area  of  West  Bengal
 2)  Report  on  reflection  and  refraction  surveys  in

 :  Bihar  and  North  West  Bengal
 Geophysical  Reports  (Gravity  cum  Magnetic)

 «@)  Report  on  ity  Magnetic  survey  in  Raigan
 Gajo}  Samsi  Ehanchal  area  .

 (2)  Report  on  gravity  magnetic  survey  in  Maida

 62
 ages  छू,  G.  Cc  Rao,  Ceophy- sicists.
 1963-64,  K.  G.  C.  Rao,  Geophy- sicist.

 i960-6:  D.  N.  Basu,  Geologist.

 ‘1961-62  8.  Ganguli,  Geo  logist.

 1966-67,  P.
 Gealogist.

 Chatterjee,

 1960-61  8.  Tyngdoh,  Geoyhysic  st

 1961-62  ron  L.  Singh,  Geophyricist

 i96:-62  H.
 z  Chakraborty  and

 0.  Rao,  Geo-
 physicists.

 Santhal  Pargana  areat  1963-64,  K.  (5.  C.  Rao,  Geophysicist

 Production  by  M/s.  Smith  Stanistreet  (b)  Month-wise  break-up  of  pro- and  Company  Ltd.  duction  before  nationalisation  and
 220.  SHRI  SARAT  KAR:  after  nationalisation  is  as  under:—

 SHRI  SUDHIR  GHOSAL:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be

 Production  (Rs.  in  lakh:)

 pleased  to  state:  Period  39  76-77  1977-78
 (a)  whether  M/s.  Smith  Stanistreet

 and  Company  has  been  nationalised;  November  मु  37"  36  40°65
 (b)  if  so,  details  of  the  production  Devembier.  हि  40"  64  43°08 of  the  unit  at  present  in  comparison

 to  the  production  before  the  nation-  January  440  40°90
 alisation;  and  February  .  area  36°6r

 (c)  the  details  of  the  action  taken  Merci up  to  date  to  increase  production  and  hes  44°29  45°34
 the  expansion  programme?  April  दि ध.  4.°3t

 THE  MINISTER  OF  PETROLEUM  May  40°37  48-27,
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)  June  376  55°40
 Yes.  Sir.  It  was  nationalised  on  Ist
 October,  1977.  356°  97  357"  56 estncrica
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 (c)  Steps  taken  to  increase  the
 production  comprise  rationdlisation  of
 product-mix,  introduction  of  new:
 products,  improvement  of  technology,
 rationalisation  and  application  of  mo-
 dern  management  techniques.  Govern
 ment  has  also  approved  in  March
 3978  the  company’s  modification/ex~
 pansion  programme  at  an  outlay  of
 Rs.  75.58  lakhs,  which  will  increase
 the  production  further.

 Utilisation  of  Installeg  Capacity  by
 Industrial  Units

 221,  DR.  BIJOY  MONDAL:  Will
 the  Minister  of  PETROLEUM,  CHE-
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 (a)  the  details  of  the  production  and
 percentage  of  the  capacity  utilised  by
 the  Industrial  units  under  his  Minis-
 try,  unit-wise,  during  the  last  three
 years,  year-wise;

 (b)  the  detailg  of  the  programme  for
 increasing  capacity  utilizeqd  by  these
 units,  unit-wise;  and

 (c)  the  action  taken  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H,  N.  BAHUGUNA):  (a)

 MICALS  AND  FERTILIZERS  be  Hindustan  Organic  Chemicals  Limit-
 pleased  to  state:  ed:

 Year  Rated  Achieved  Capacity
 Capacity  Prodn.  (TPA)  Utilization  (TPA)

 1975-76  7555  5464  “16%
 1976-77  7555  55980  78%
 ‘1977-78,  7555  68465  98%

 (b)  and  (c).  Several  measures  in-  (b)  the  details  of  the  proposal  to
 cluding  de-bottlenecking  in  some  of
 the  plants  ang  in-house  Research  and
 Development  in.  association  with  other
 research  Institutions  have  been  un-
 dertaken  to  further  improve  Capacity
 Utilization.  Most  of  the  other  enter-
 prises  are  engaged  in  the  manufacture
 of  more  than  one  products.  Informa-
 tion  in  respect  of  the  remaining  In-
 dustrial  Units  under  the  administra-
 tive  control  of  the  Ministry  is  hence
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Production  by  Fertilizer  Units

 222.  SHRI  M.  A.  HANNAN  ALHAJ:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:.

 (a)  the  details  of  the  production  and
 Percentage  of  the  capacity  utilisation
 by  the  Fertilizers  units  in-  the  coun-
 try  during  the  last  three  years,  year
 wise,  unit-wise;

 .Ewo  statements  I  and  II  giving

 increase  capacity  of  these  units  dur-
 ing  the  Sixth  Plan  Period

 (c)  whether  it  is  a  fact  that  in  spite
 of  increasing  of  production.  during  the
 last  three  years  there  will  be  no  in-
 increase  of  capacity  of  Haldia  Fertili-
 zer  unit;  and

 (ad)  if  so,  the  detailed  reasons  there_
 of?

 THE  MINISTER  OF  PETROLEUM
 ‘AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  5: a  N.  BAHUGUNA):  (a)

 the
 unit-wise  production  and  cgpacity  uti-

 _lisation  for  the  iast  three  years  for
 nitrogen  and  P,  05  are  laid  on  the
 ‘Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2398/78].
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 (b)  A  statement  giving  the  details
 of  proposal  to  increase  the  capacity
 of  the  existing  fertilizer  units  is  laid
 on  the  Table  of  the  House,

 (Placed  in  Library.  See  No.  LT-
 2398/78].

 (९)  and  (d).  The  Haldia  Fertilizer
 project  has  not  yet  been  commissioned.
 There  is  no  proposal  to  set  up  any
 additional  capacity  at  Haldia  at  pre-
 sent.

 Drilling  at  Baramura  Region  in
 कुलचा,

 223.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  gag  re-
 serves  considered  to  be  one  of  the
 largest  were  struck  in  the  Baramura
 region  in  Tripura;  and

 (b)  if  so,  whether  further  drilling
 at  Baramura  Centre  has  not  yet  been
 taken  up  again,  ang  if  so,  the  reasons
 for  the  delay  in  follow  up  action?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  &  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)
 No,  Sir.

 (b)  Further  drilling  on  the  Bara-
 mura  structure  is  in  progress  to  as-
 sess  the  commercial  ‘potential  of  the
 gas  show  found  in  the  first  well  dril-
 led  on  that  structure  by  the  ONGC.

 Rivision  of  Time  Tables

 224.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  and  Western  Railways  are
 revising  their  Time-tables  (including
 suburban  trains)  from  ist  October,
 1978;  .

 (b)  whether  the  authorities  of  the
 Railways  have  within  last  year  receiv-
 ed  numnber  of  suggestions  regarding
 the  same  from  people  representatives,
 institutions  ang  individuals  trom  Bom-
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 bay  and  surrounding  areas  like  Thane
 district;

 (९)  if  so,  the  number  of  them;
 (d)  whether  the  Railway  authori-~

 ties  propose  to  consult  the  peoples
 representatives  Railway  users  Asso-
 ciationg  in  this  regard;  and

 (e)  if  so,  the  nature  and  mechaniam
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 Yes,  except  Central  Railway's  subur-
 ban  Time  Tabie.

 (b)  Yes.
 (c)  235.
 (d)  and  (e).  In  the  matter  of  chan-

 es  in  Railway  Time  Table,  it  is  nor-
 mal  practice  to  ult  the  peopl
 repre:  atives  including  Pa  gers’
 Associations,  through  the  various  Rail-
 way  Users  Consultative  Committees
 like  the  Zonal  Railway  Users’  Con-
 sulative  Committee,  Zonal  Time  Ta-
 ble  Committee,  Subufban  Railway
 Users’  Consultative  Committee  etc.

 बम्जई  हाई  में  उत्पन्  होने  वालो  प्राकृतिक  गंस
 का  जाया  जाना

 225.  ली  सुख का  सिंह  :  क्या  पेड्रोलियस,
 शसायभ  ौर  उर्थश्क  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हु  कि  बम्बई
 हाई  में  उत्पन्न  होने  वाली  प्राकृतिक  गैस  क्मज
 तक  समुद्र  में  ही  जला  दी  जाती  थी;

 (ख)  क्‍या  इस  प्रकार  लगभभथ  छः
 लाख  रुपये  को  गैस  रोज  भ्रकारण  नष्ट
 हो  रही  थी;  शौर

 (ग)  यदि  हां,  तो  बड़ी  मात्रा  में
 ऐसी  राष्ट्रीय  सम्पक्ति  को  विभाश  से  बचाने
 के  लिए  ब  तक  कोई  व्यवस्था  न  करने  के
 क्या  कारण  हैं?

 पेड्रोलियम  तथा  रसायन  झोर  खर्चेरक
 मंत्री  भी  हेमबतो  सस्दम  बहुगुणा)  i

 (क)  से  (ग),  बम्बई  हाई
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 की  चरण  एक  आौर  चरण  दो  विकास  करने  का
 उ्ुश्य  तेल  का  शत्काल  उत्पादन  करना  था
 आअ१र  इसलिए  तेल  के  लदान भौर  उता  रने  के
 लिए  सिंगल  ण्ताय  मूर्दिजं  प्रणाली  वाले  हैकर
 अंडर  का  निर्माण  किया  गया  था  |  अम्बई  हाई
 क्षेत्र  और  नार्थ  वसीन  क्षेत्र  स ेयूरान  तक  मैस  को
 लाने  ले  जाने  के  लिए  अन्तः  सागरीय  ट्रंक  पाइप
 लाइन  को  जिछाने  तथा  यूरान  से  ट्राम्बे  तक
 स्थानान्तरण  लाइन  को  बिछाने  का  काम  बम्बई

 हाई  के  चरण  तीन  के  विकास  कायक्रम  के  झन्तभेत
 आरम्भ किया  गया  था  इस  बात  को  ध्यान
 में  रखते  हुए  जब  तक  पाइपलाइने  बिछा  दी  जाती
 तब  तक  के  लिए  तेल  के  साथ  उत्पन्न होने  जाली
 सम्बद्ध  गैस  को  प्रज्वलित  करना  था।  अम्बई
 हाई  पौर  उत्तर  वतीन  क्षेत्र  से  यूरान  तक
 अन्त :सागरीय  पाइप  लाइन  को  बिछाने  शौर
 यूरान  से  ट्राम्बे  तक  स्थानातरण  लाइन  को
 बिछाने  का  काम  हाल  ही  में  पूरा  कर  लिया
 गया  है

 बम्बई  हाई  से  पाइपलाइन  के  माध्यम  से
 संबद्ध  गैस  का  प्रवाह  2  जुलाई,  978  से
 प्रारंभ  हो  गया  था।  इस  समय  प्रतिदिन
 लगभग  0.  8  मि०  धन  मी०  गैस  को  श्रौसतन
 मात्रा  उपलब्ध  होगी  शुरू  शुरू  में  यह  गैस
 टाटा  बिजली  घर  तथा  ट्राम्बे  में  उर्वरक  संयंत्रों
 के  लिए  प्रयुक्त  की  जाएगी--टाटा  बिजली
 चर  को  प्रतिदिन  लगभग  0.6  मि०  घन०
 मि०  गैस  प्रौर  द्वामत्रे  में  राष्ट्रीय  रसायस  तथा
 उबरक  के  उर्वरक  संयंत्र  के  लिए  प्रतिदिन
 लगभग  0.  2  मि०  घन  मी०  गैस  सप्लाई  की
 जाएगी

 ore  तक  प्रज्यलित  गैस  के  मूल्य  का  उल्लेख
 नहीं  किया  पा  सकता  क्योंकि  इसका  मूल्य
 इसके  प्रयोग  क्रिये  ऊाने  के  प्रतुसार  भिन्न-
 जिस  होगा।

 दिल्ली-धासाम-सिनसुकिया  गाड़ो  में  लगे
 डिज्णों  में  शुवियाह्रों  को  कमी
 220.  श्री  नकाा  सिह  चौहान  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पा  यह  सच  हैं  कि  दिल्ली-

 झासाम-तिनसुकिया  गाड़ी  से  जुड़ने  वाले
 डिस्बों  में  बिजली,  जिड़िकियों  तथा
 शौचासय  की  समुचित  सुविधायें  नहीं  हैं;

 (ख)  क्‍या  सरकार  को  पता  चला  है
 कि  बहुत  से  लोग  इस  गाड़ी  के  प्रथम
 श्रेणी  के  डिब्बों  में  भ्रनधिकृत  रूप  से  घुस
 जाते  हैं  जिससे  अधिकृत  यात्रियों  को  बड़ी
 कठिनाई  होती  है  ;  भौर

 (ग)  यदि  उपरोक्त  (क)  तथा  (ख)
 भाग  का  उत्तर  स्वीकारात्मक  है  तो  इस
 सम्बन्ध  में  सरकार  ने  क्‍या  उपचारात्मक
 प्रयत्न  किये  हैं  ?

 रेल  मंत्रालय  में  राज्य  संत्री  (क्री  हिय
 नारायण)  (कफ)  जी  नहीं  ।  हाल
 में  की  गयी  जांचों  से  पता  चला  है  कि
 खिड़कियों  में  शीशों  और  शौचालय  की
 सुधिधाओं  में  कोई  कमी  नहीं  है  t  दिल्ली-
 असम-तिनसुकिया  गाड़ी  के  साथ  लगे:
 सधारी  डिब्बों  में  चालू  हालत  में  बिजली:
 की  फिटिंगों  की  व्यवस्था  हैं  t

 (ख)  पहले  दर्ज  के  सवारो  डिब्बों
 में  अनधिकृत  व्यक्तियों  के  प्रवेश  के  कुछ
 मामले  रेल  प्रशासन  के  ध्यान  में  आये
 हैं  +

 (ग)  जब  इस  प्रकार  के  मामले  कम
 चारियों  के  ध्यान  में  लाये  जाते  हैं  या
 ऐसे  मामलों  की  उनसे  रिपोर्ट  की  जाती:
 है  तो  झारकित  सवारी  डिस्बों  से  भ्रनधिक्ृत
 व्यक्तियों  को  बाहर  भिकालने  के  लिए
 कारंवाई  की  जाती  है  |  जब  (अ्रसभ्य
 आचरण  और  चोरों  की  कारंवाइयों  के
 कारण)  बिजली  के  उपकरणों  झौर  साज-.
 सामान  की  कमियां  पैदा  हो  जाती  हैं  तो
 उन्हे  शो्नताधूवेंक  पूरा  करने  के  प्रयास
 किये  जाते  हैं  ।  इस  गाड़ी  के  साथ  बिजली
 कमेंचारी  चलते  हैं  जो,  जेसे  शौर  जब
 पग्रावश्यक  होता  है,  मौके  पर  ही  छोटी--
 मोदो  मरम्मत  कर  देते  हैं  ।  भेदय  खंडों
 में,  समय-समय  पर,  इस  सम्बन्ध  में  विशेष
 झभियान  भी  चलाये  जाते  हैं  ।
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 Recruitment  of  Apprentices  in  Rail-
 Way  Workshops

 227.  SHRI  M.  KALYANASUNDA-
 RAM:

 SHRIMATI  PARVATHI  KRI-
 SHNAN;:

 Will  the  Minister  of
 be  pleased  to  state:

 RAILWAYS

 (a)  whether  Government  have  de.
 cided  to  suspend  recruitment  of  ap-
 prentices  in  railway  workshops  thro-
 ughout  the  country;  and

 (b)  if  so,  what  are  the  details  and
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 Yes.

 (b)  During  the  pre-Emergency
 days  the  Railways’  trained  4  to  6
 thousand  apprentices  annually  under
 the  Apprentices  Act,  3963  and  a  rea-
 ‘sonable  number  of  the  _  trained
 -apprentices  used  to  be  absorbed
 in  the  Railways  During  Emer-
 gency  the  recruitment  was  stopped
 up  considerably  far  beyond  the
 absorption  capacity  of  the  Railways
 posing  several]  problems.  The  Minis-
 try  of  Railways,  therefore,  suggest-
 ed  to  the  Ministry  of  Labour  who
 administer  the  Apprentices  Act,  to
 permit  the  Railways  to  recruit  only
 that  number  of  apprentices  which
 had  reasonable  chance  of  being  ab-
 sorbed  on  completion  of  training.
 Pending  the  Labour  Ministry's  con-
 currence  all  recruitment  of  apprenti-
 ces  was  stopped.

 Number  of  Multinational  Firms  in
 Drug  Industry

 228.  SHRI  K.  MAYATHEWAR:  Will
 the  Minister  of  PETROLEUM.  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  number  of  multinational
 firms  in  drug  industry  with  more  than
 the  requisite  equity  participation;
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 (b)  the  policy  decideg  for  reduc-
 ing  their  equity  participation;  ang

 (c)  the  extent  to  which  the  policy
 has  been  implementeg  indicating  the
 number  of  firms  which  have  not  com-
 Plied  with  the  requirement  so  far?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  प्र.  N.  BAHUGUNA):  (a)
 to  (c).  According  to  Foreign  Ex-
 change  Regulation  Act,  1973.  the  ma-
 ximum  permissible  levels  of  foreign
 shareholding  in  foreign  companies  are
 74  per  cent  or  5]  per  cent  or  40  per cent  depending  on  the  nature  and
 character  of  the  activities  of  the  com-
 pany.  As  per  the  New  Drug  Policy,
 foreign  companies  engaged  only  in
 the  manuafcture  of  formuiations  or
 bulk  drugs  not  involving  high  tech-

 mology  or  both  will  be  required  to
 bring  down  their  foreign  equity  for-
 thwith  to  40  per  cent.  As  regards  the
 remaining  companies,  the  level  at
 which  they  coulg  retain  foreign  equi-
 ty  will  be  examined  under  the  FERA
 guidelines  as  applicable  to  all  other
 industries,

 So  far  as  the  companies  cngaged
 in  the  manufacture  of  formulations
 are  concerned,  Ministry  of  Finance
 have  instructed  the  Reserve  Bank  of
 India  to  issue  the  necessary  direc-
 tives  to  such  companies  to  bring
 down  their  foreign  equity  to  the  level
 of  40  per  cent.

 To  identify  the  companies  engaged
 in  the  manufacture  of  bulk  drugs  not
 involving  high  technology,  a  High
 Level  Cammittee  consisting  of  Secre-
 taries  to  the  Government  in  the  De-
 partment  of  Chemicals  and  Fertiliz-
 ers,  Industrial  Development,  Techni-
 ‘cal  Development  and  Science  and
 Technology,  assisted  by  experts  has
 been  constituted.

 In’  terms  of  the  New  Drug  Policy
 Ministry  of  Finance  (Deptt.  of  Eco-
 nomic  Affairs)  have  called  for  neces-
 sary  data  to  deal  with  the  FERA
 cases  of  all  the  drug  companies.  The
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 level  at  which  each  foreign  drug
 company  should  keep  its  foreign  equi-
 ty  will  be  known  only  aftér  final  de-
 cisions  on  their  FERA  applications

 are  taken  by  the  Government.

 _In  view  of  the  foregoing,  it  would
 be  too  early  to  say  as  to  how  many

 foreign  drug  companies  are  operating
 with  more  than  the  requisite  foreign
 equity  participation.

 ae  तेल  शोजक  कारखाने  का  निर्माण

 229.  शनी  रामानन्द  तिवारी  :  क्‍या
 पेट्रोल्यिम,  रसायन  झौर  उबरक  मंत्री
 यह  बताने  की  कृपा  करंगे  कि  :

 (क)  इस  समय  मथुरा  तेल  शोधक
 कारखाने  का  निर्माण  कार्य  किस  चरण  पर
 है  और  इसका  निर्माण  कार्य  कब  तक
 पूरा  हो  जाएगा  ;  झगर

 (ख)  इसके  पूरा  हां  जाने  के  बाद
 कितनी  मात्रा  सें  पेट्रोलियम  का  शोधन
 किया  जायेगा  तथा  किन-किन  क्षेत्रों  में
 इसको  सप्नाई  की  जाएगी  ?

 पेट्रोलियम  तथा  रसायन  ओर  उर्थरक
 संगो  (थ्ी  हेमवती  नन्‍दन  बअहुयूणा)  :
 (क)  दिनांक  30-6-78  की  यथयास्थिति

 के  अनुसार  मथुरा  रिफाइनरी  परियोजना
 के  निर्माण  में  हुई  कुल  प्रगति  42  प्रतिशत
 है  ।  परियोजना  को  वर्ष  i979  के  अन्त
 तक  यांब्रिक  रूप  से  पूर्ण  हो  जाने  को
 झोर  झबैल  1980  तक  इसके  काम  आरम्भ
 करने  की  झाशा  है  ।

 (ख)  इस  शाधनशाला  के  काम
 आरम्भ  करने  के  पश्चात्‌  इसके  हारा  6

 "मिलियन  मो०  दन  प्रति  र्व  अशोधित
 तेल  को  साफ  करने  की  आशा  है  यह
 उत्तर  पश्चिम  क्षेत्र  जिसमें  राजस्थान  शौर
 उत्तर  प्रदेश,.  दिल्‍लो,  पंजाब,  हरियाणा,
 हिमाचल  प्रदेश  तथा  जम्पू  शर  करमोर  के
 भाग  झाते  हैं,  में  पेट्रोलियम  उत्पादों  को
 सप्ल(ई  करेगी
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 Deterioration  in  Punctuality  of  Ex-
 press/Mail  train  services

 230.  SHRI  DINEN  BHATTA-
 CHARYA:

 SHRI  NAWAB  SINGH  CHAU-
 HAN:

 DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state:
 (a)  whether  there  has  been  a  sharp

 deterioration  in  the  punctuality  of
 Express/Mail  train  service  since  the
 beginning  of  this  year;

 (b)  if  so,  the  details  thereof;
 (c)  whether  any  review  has  been

 made  in  this  regard;  ang
 (d)  the  reaction  of  the  Government

 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 to  (d).  An  analysis  has  revealed  that
 the  punctuality  performance  of  Mail/
 Express  trains  on  different  zonal  rail-
 ways  during  the  period  January  to
 June,  1978,  had  been  satisfactory  upto
 the  month  of  March.  978  when  the
 punctuality  percentage  ranged  bet-
 ween  88.8  and  94.6  per  cent  on  B.  G.
 and  90.0  and  96.7  per  cent  on  M.  G.
 Punctuality  pertormance  was,  how-
 ever,  affected  advesely  during  the
 months  of  April  and  May,  78  on  ac-
 count  of  wide  spread  alarm  chain
 pulling,  disconnection  of  hose  pipes,
 miscreant  activities,  extreme  summer
 heat,  running  of  a  large  number  of
 specia]  trains  for  clearing  summer
 rush,  public/staff  agitations,  etc.

 A  special  punctuality  drive  has  been
 instituted  on  all  the  railways  with
 effect  from  ‘1-6-78  and  fhe  running  of
 trains  is  being  watched  closely,  at  all
 levels.  Avoidable  detentions  are
 taken  up  immediately  and  remedial/
 punitive  action  taken  to  improve  the
 running  of  trains.  As  a  result  of  this
 drive,  there  has  been  an  improvement
 in  the  punctuality  of  trains  during  the
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 month  of  June  798  and  it  is  expect-
 ed  that  there  will  be  further  improve-
 ment  during  this  month.

 बेरठ  बाटल  रेखताड़ी  के  शसधारी  डिब्बों  में
 उपससध  को  गई  सुवियाएं

 232.  थ्भी  झबन  सिह  ठाकुर  :  गया
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  इस  बात  की  जान-
 कारी  है  कि  मेरठ  शटल  रेलगाड़ी  में  लगाये
 गए  सवारी  डिब्बे  बहुत  ही  खराब  हालत
 में  हैं  शौर  उनमें  पंखे,  बिजली  तथा  पानी
 का  समुचित  प्रबंध  नहीं  है  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार
 उनमें  न  सभी  सुधिधाप्ों  से  युक्त  डिब्बे
 लगाएगी  ;  और

 (ग)  यदि  नहीं,  तो  क्‍या  सरकार
 का  जिचार  उन  सवारी  डिब्बों  की  जांच
 किसी  विशेष  श्रधिकारी  से  कराने  भौर
 उनमें  समुचित  सुविधाएं  उपलब्ध  करने
 का  है?

 रेल  मंत्रालम  में  राज्य  मंत्री  दी  किय

 भारायथ)  (क)  यह  सत्य  नहीं
 है  कि  इस  गाड़ी  में  लगाये  गये  यात्री
 डिब्बों  में  सुविधाएं  उपलब्ध  नहीं  हैं  भौर
 वे  अच्छी  दशा  में  नहीं  है  t

 (ख)  भाग  (क)  के  उत्तर  को  देखते
 हुए  प्रश्य  नहीं  उठता  ny

 (7)  पिछले  दिनों  वरिष्ठ  ग्रधिकारियों
 द्वारा  इन  रेकों  का  निरीक्षण  किया.  बया
 है  1

 चिस्तृत  टिप्पणी  भी  संलग्न  है

 डिप्पिली

 (क)  मेर  शटल  के  यात्री  डिख्जों
 का  परिष्ट  अधिकारियों  द्वारा  निरीक्षण
 किया  गया  था  t  यात्री-डिब्मों  की  फिटिंगों
 में  बहुत-सी  कमियां  पापी  गयी  थीं
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 प्रसामाजिक  तत्यों  हारा  मुंडागव  शौर
 उठाईसिरी  की  कार्यवा  हों  के  कारण
 मूलतः  ऐसा  हुमा +

 (ख)  इन  यात्री  दिस्वों  को  टंकियों
 में  पानी  भरन  के  लिए  भेरठ  शौर  नयी
 दिश्ली  दोनों  स्टेशनों  प्र  उपयुक्त  व्यचस्था
 मौजूद  है  4

 (ग)  इन  यात्री  डिब्बों  में  पाये  गये
 दोषों  का  परिशोधन  कर  दिया  गया  है
 जौर  खराबियों  को  ठीक  कर  दिया  गया
 है  ।  इस  गाड़ी  में  चलाये  जा  रहे  सथी
 यात्री  डिब्बों  की  ओोवरहाल  /  मरम्मत  हाल
 ही  में  की  गयी  है  ny

 (घ)  यात्री  डिब्बों  में  पानी  की
 समुचित  सप्लाई  भर  पंखों,  बसी  झादि
 जैसी  फिटिंगीं  के  उचित  रूप  से  अनुरकण
 को  सुनिश्चित  करने  के  लिए  कमंचारियों
 को  उनके  उत्तरदायित्व  के  प्रति  शिक्षित
 किया  गया  हैं।  इन  रेलों  के  भ्रनुरक्षण  क
 उच्च  स्‍तर  को  सुनिश्चित  करने  के  लिए
 नियमित  रूप  से  'चिशेष  नियान  चलाये  जा
 रहे  हैं  भोर  चानक  जांच  की  जा  रही है

 Report  of  Expert  Committees  on  com-
 panies  Act  and  MRTP  Act

 232.SHRI  SOMNATH  CHATTER-
 ‘JEE:

 SHRI  CHITTA  BASU:
 SHRI  DHARMA  VIR  VASISHT:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  high  power  ex-
 pert  cOmmittee  headed  by  Justice
 Rajinder  Sachar,  which  is  reviewing
 the  Companies  Act  of  956  ang  Mono-
 polies  and  Restrictive  Trade  Prac-
 tices  Act,  069  has  submitted  its  re-
 port  to  the  Government;

 (b)  if  so,  the  salient  features  of  the
 report;  and
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 -(¢)  if  not,  when  the  Committee  is
 likely  to  submit  itg  report?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  to
 (ec).  No,  Sir.  The  Expert  Committee

 headed  by  Justice  Rajinder  Sachar
 hag  requested  the  Government  for
 further  extension  of  two  months’  time
 ie.  upto  3ist  August,  978  for  sub-
 mission  of  the  report  and  the  said  re-
 quest  is  under  consideration.

 Racketeering  in  sale  of  Reservation
 Tickets

 233.  DR.  MURLI  MANOHAR  JO-
 SHI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  sre  aware
 of  large-scale  racketeering  in  the
 saje  of  reservation  tickets  in  the
 Indian  Railways;

 (b)  whether  Government  are  aware
 that  this  racketeering  is  not  possible
 without  the  active  connivance  of  the
 booking  staff  of  the  Railways;

 toy  if  answers  ty  parts  (a)  and  (b)
 above  be  in  the  affirmative,  what  steps
 Government  have  taken  to  stop  this
 malaise  by  taking  suitable  action
 against  its  own  staff;  and

 (d)  whether  Government  have  re-
 cently  started  a  drive  in  Delhi  to  un-
 earth  this  racket  in  which  ag  large
 number  of  arrests  have  been  made
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  -NARAIN):  (a)
 Cases  of  racketeering  in  rai]  reserva-
 tions  by  unauthorised  agents’  touts
 and  other  anti-social  elements  have
 come  to  notice  of  Railway  Adminis-
 tration.

 (b)  While  there  can  be  cases  in
 which  the  booking  staff  may  also  be
 involved  in  racketeering  of  reserved
 tickets,  touts  and  unsocial  elements
 purchase  tickets  on  fictitious  names
 and  sell  them  to  needy  and  willing
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 Passengers  at  a  premium  without  the
 connivance  of  booking  staff.

 (c)  Wherever  railway  official(s)  is/
 are  detected  involved  in  irregulari-
 ties  and  malpractices  in  reservation
 full  enquiries  are  made  and  regular
 departmental  action  initiated  against
 the  staff  held  responsible.  Such  staff
 are  also  considered  for  posting  to  non-
 public  dealing  seat.

 (ad)  Yes  a  special  drive  has  been
 launched  all  over  India  in  Delhi  Area.
 During  the  period  from  15-11-77  to
 30-68-1978,  in  Delhi  area  224  railway
 employees  were  detected  for  commis-
 sion  of  various  irregularities/malprac-
 tices,  In  addition  during  his  period,
 28  touts  and  298  persons  responsible
 for  concerning  of  unreserved  accom-
 modation  by  spreading  towels,  etc.
 were  apprehended  and  prosecuted  by
 the  Police.
 Criterion  for  selecting  “Leader  Pro-

 duct”  from  Formulations
 234.  SHRI  MOTIBHAI  R.  CHAU-

 DHARY:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  ag  per  statement  laid  on  the
 table  of  the  House  on  29th  March,
 1978,  what  is  the  criterion  for  select-
 ing  a  ‘leader  product’  from  formula-
 tions  in  Category  I  and  I;

 (b)  what  is  the  justification  for  fix-
 ing  a  ‘leader  product’  jf  its  prices  are
 higher  and  others  are  not  going  to  in-
 crease  their  prices;  and

 (०)  what  is  justification  in  making
 selecting  price  de-control  of  certain
 items  of  drugs?  od

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BHAUGUNA):
 (a)  The  new  pricing  policy  provides
 that  prices  of  formulations  in  Gate-
 gory  I  and  II  will  be  worked  out  on
 the  basis  of  product  mix  of  equivalent
 therapeutic  value  based  on  ‘leader
 product’  of  leading  efficient  producers
 whose  price.  will  serve  as  a  ceiling  for
 other  formulatorg  within  that  group.
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 (b)  For  an  _  initial  period  of  one
 year,  prices  of  existing  formulations
 in  Category  I  and  II  would  be  frozen,
 with  the  leader  prices  operating  as  a
 ceiling.  Where  the  current  prices  of
 such  individual  manfacturers  in  res-
 pect  of  such  formulations  are  lower
 than  the  ceiling,  no  increase  in  prices
 will  be  allowed  and  wherever  the
 current  prices  of  individual  manufac-
 turers  in  respect  of  such  formulations
 are  higher  than  the  ceiling,  such
 manufacturers  will  be  required  to
 bring  down  their  prices  to  the  leader
 level.  This  will  secure  that,  even
 during  the  initia]  period  of  one  year
 when  there  will  be  no  price  increases,
 prices  of  formulations  in  Category  I
 and  II  which  exceed  the  leader  pri-
 ces  will  come  down  tu  the  leader
 price  levels,  thereby  providing  some
 relief  in  terms  of  prices  to  users  of
 these  formulations.

 (९)  The  new  pricing  policy  pro-
 vides  for  graded  mark  ups.  While
 Category  I  and  II  formulations  would
 carry  a  mark  up  of  40  to  55  per  cent
 respectively,  Category  III  formulations
 will  carry  mark  up  to  00  per  cent
 and  there  will  be  no  price  control  on
 Category  IV  formulations.  This  is
 designed  to  ensure  the  availability  of
 the  relatively  more  important  formu-
 lations  of  Category  J  and  II  formula-
 tions  at  reasonable  prices  to  the
 masses.  The  mark  up  has,  therefore,
 been  kept  on  the  lower  side  in  regard
 to  these  two  categories.  The  manu-
 facturers  would  be  able  to  make  up  a
 commensurate  return  on  an_  overall
 basis  through  the  bigger  margins  that
 will  be  available  in  Category  पा  and
 Category  IV  formulations.

 Final  decision  about  location  of  pro-
 posed  Fertiliser  Plant  in  West  Coast

 235.  SHRI  F.  प्र.  MOHSIN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  any  fina)  decision  has
 been  taken  about  the  location  of  the
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 Rs.  500  crore  public  sector  fertiliser
 plant  in  the  West  Coast;

 (b)  what  are  the  alternative  sites
 under  consideration  for  itg  location;

 (c)  what  are  the  merits  and  de-
 merits  of  these  proposals;

 (d)  what  is  the  view  of  the  Maha-
 rashtra  Government  in  this  connec-
 tion;

 (e)  what  is  the  opinion  expressed
 by  the  National  Committee  on  En-
 vironmental  planning  and  co-ordina-
 tion;  ang

 (f)  when  will  the  matter  be  finally
 decided  ubcut  the  exact  location?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS.
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (f).  A  Task  Force  of  the  National
 Committee  on  Environmental  Plan-
 ning  and  Coordination  (NCEPC)
 under  the  Chairmanship  of  Dr.  A.  K.
 Ganguly,  Director  Chemical  group
 BARC,  Trombay  was  constituted  by
 the  Department  of  Science  and  Tech-
 nology  to  examine  the  environmental
 impact  of  the  proposed  large  sized
 fertilizer  plant  based  on  gas  from
 Bombay  High  on  different  possible
 locations  with  a  view  to  selecting  a
 suitable  location.  The  Task  Force
 submitted  its  report  in  middle  of
 April,  978  recommending  Tarapur
 for  the  location  of  the  project.  Since,
 however,  the  Government  of  Maha-
 rashtra  did  not  favour  Tarapur  aS  &
 location,  the  Task  Force  was  request-
 ed  to  again  examine  the  environmen-
 tal  impact  on  certain  other  locations
 south  of  Bombay  suggested  by  the
 Government  of  Maharashtra.

 The  Government  of  Maharashtra
 suggested  the  following  five  sites  viz:

 i,  Thal-Vaishet
 2.  Uzar-Kune
 3.  Sogaon
 4.  Vadavali
 5.  Divi~Parangi
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 The  Task  Force  submitted  their

 second  report  on  3lst  May  398  and
 Tuled  out  Usar,  Sogaon,  Vadavali  and
 Divi-Parangi  as  unsuitable  for  locat-
 ing  the  fertilizer  projects.  The  Task
 Force  once  again  recommended  Tara-
 pur  as  a  suitable  Jocation  in  prefe-
 rence  to  Mandwa  and  Thal-Vaishet.

 After  a  carefu]  consideration  of  the
 second  report  of  the  Task  Force,  the
 Government  of  Maharashtra  have
 categorically  recommended  _  that  the
 fertilizer  projects  should  be  located  at
 Thal-Vaishet.

 Government  will  take  a  decision
 soon  about  the  location  of  the  project
 in  the  light  of  the  recommendations
 made  by  the  Task  Force  and  the
 views  of  the  State  Government.

 Fire  in  Railway  Carriage  ‘Works,
 Perambur

 236.  SHRI  0.  ४.  ALAGESAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  what  are  the  causes  for  the  fire
 that  broke  out  in  the  Railway  Carri-
 age  Works  in  Perambur,  Southern
 Railway  on  26th  May,  ‘1978;  an@

 (b)  what  is  the  estimated  loss  due
 to  this  accident?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 cause  of  the  Fire  was  an  act  of  arson
 by  one  Or  more  persons  whose  iden-
 tity  could  not  be  established  from
 available  evidence  as  concluded  by  e
 Committee  of  Administrative  Officers.

 (b)  The  estimated  losg  due  to  the
 accident  is  Rs.  11,10,465,  as  assessed
 by  the  Committee.

 Complaints  in  respect  of  Drilling
 operation  in  West  Bengal

 237.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Government  re-
 ceived  several  memoranda  in  the  re-
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 cent  past  in  regard  to  inefficiency,
 sabotages  etc.,  in  respect  of  the  dril-.
 ling  operations  in  West  Bengal;  and

 (b)  if  so,  action  taken  thereon?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (9)  The  matter  is  under  exami-
 nation.

 Looting  of  south  bound  trains

 238.  SHRI  VIJAY  KUMAR  MAL~
 HOTRA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  how  many  South  bound  trains
 have  been  looted  during  last  five
 months  by  dacoits  a'nd  anti-social  ele-
 ments  ang  the  total  number  of  looting
 and  theft  incidents  during  the  period;

 (b)  has  large  scale  cancellation  of
 reservations  been  reported  due  to  a
 scarce  in  passengers  travelling  in
 South  bound  trains  during  the  last
 month;  ang

 (ec)  whether  Government  have  re-
 ceived  any  request  or  has  provided
 armeq  guards  in  South  bound  trains
 to  prevent  looting?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Four
 South-bound  passenger  trains  were
 looted  in  the  Jast  5  months.  Details
 are  as  under:

 a  On  3607  May  978  at  03.30  hours
 when  332  Up  Jayanti  Janata  Ex-.
 Press  was  running  between  Narkher
 and  Nagpur  on  the  Centra]  Rail-
 way  in  the  State  of  Maharashtra,  4
 criminals  robbeq  passengers  in  a
 8-tier  coach  at  pistol  point.  Pro-
 perties  allegedly  worth  Rs,  1548/-
 were  looted.  Police  arrested  4  cri-
 minals.

 2.  On  86th  May  978  at  .380  hours
 while  8i  On  Jayanti  Janata  Ex-
 press  was  running  between  Budni-
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 and  Midghat  Stations  on  the  Cen-
 tral  Railway  in  the  States  of
 Madhya  Pradesh,  some  passengers
 travelling  in  a  3-tier  coach  were
 looted  at  pistol  point  of  their  be-
 longings  stated  to  be  valued  at
 Rs.  50,000/-.  The  entire  property
 has  been  recovered  in  this  case  and
 4  criminals  arrested  by  the  Govern-
 ment  Railway  Police,  Bhopal.

 On  9th  June  978  at  03.30
 hours,  8  to  0  unknown  criminals
 robbed  3  passengers  of  their  belong-
 ings  stated  to  be  valued  Rs.  6000/-
 in  a  3-tier  coach  in  the  434  Dn.
 Jayanti  Janata  Express  near  Sanchi
 on  the  Central  Railway  in  the  State
 of  Madhya  Pradesh.  The  Govern-
 ment  Railway  Police/Bhopal  have
 arrested  4  criminals  and  recovered
 properties  worth  Rs.  1000/-  in  this

 case,  ‘
 4.  On  12th  June  ‘1978,  5  criminals

 robbed  the  passengers  of  their  be-
 longings  stated  to  be  valued
 Rs.  36000/-  in  a  3-tier  coach  in  the
 §  Up  G.T.  Express  between  Mohasa
 and  Bina  Stations  on  the  Central
 Railway  in  the  State  of  Madhya
 Pradesh.  The  Government  Railway
 Police/Bhopal  have  so  far  arrested
 4  criminals  ang  recovered  stolen
 properties  worth  Rs.  +12,000/-.
 ‘(b)  No.
 (c)  All  affected  South  bound  trains

 are  being  escorted  by  the  Armed
 Police.  Armed  Railway  Protection
 Force  has  also  been  deployed  on  all
 South  bound  trains.

 Fertiliser  Piant  in  Maharashtra  based
 on  Bombay  High  Gas

 239.  SHRI  ANNASAHEB  GOTK-
 HINDE:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  Government  gre  aware
 of  the  growing  feeling  ijn  the  State  of
 Maharashtra  to  the  effect  that  the
 ‘State  is  being  deprived  of  the  pro-
 posed  fertiliser  plant  project  based
 on  gas  from  Bombay  High;
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 (b)  whethe;y  the  views  of  the  State
 Government  are  being  taken  into
 consideration  and  its  co-operation  js
 sought  while  deciding  the  matter;

 (c)  whether  a  final  decision  has
 been  taken  regarding  the  location  of
 the  said  projects  in  Kulaba  district
 situated  in  the  industrially  backward
 Konkan  region  of  the  State;  and

 (d)  if  80,  the  broad  particulars
 thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):
 (a)  to  (d).  The  location  originally
 proposed  for  the  large  sized  fertilizer
 plants  at  Rewas  was  strongly  opposed
 by  the  local  residents  and  also  the
 residents  of  Bombay  who  had  form-
 ed  themselves  into  a  Committee
 known  as  the  ‘Bombay  Bachao  Com-
 mittee’.  Their  opposition  was  mainly
 On  grounds  of  likely  pollution  hazard
 to  Bombay  and  New  Bombay  areas
 and  displacement  of  farmers.  Mean-
 while  a  Task  Force  of  the  NCEPC
 which  had  been  requested  to  investi-
 gate  into  the  environmental  impact
 of  the  proposed  fertilizer  project  on
 different  possible  locations  has  sub-
 mitted  its  report.  Government  will
 take  a  decision  soon  about  the  loca-
 tion  of  the  project  in  the  light  of  the
 recommendations  made  by  the  NCEPC
 Task  Force  and  the  views  of  the  State
 Government.

 हाणडा  स्टेशन  पर  गंदगी

 240.  शी लिक्मण  राव  सानकर
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 बया
 mle

 os

 (क)  क्या  दक्षिण  पूर्व  रेलव..  हाथड़ा
 स्टेशन  पर  मछलियां  उतारने  के  क  रण  बहा
 गस्दगी  हो  जाती  है  ;

 (ख)  क्‍या  उस  गन्दगी  को  तुरन्त  दूर
 करने  के  लिए  प्रबन्ध  किये  गये  हैं  जिससे  यात्रियों
 को  असुधिधा  न  हो  ;  झर
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 (7)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है?

 रेल  मंत्रालय  !में  राज्य  मंत्री  (श्री
 दिल,  ,मारायण)  (क),: जी  नहीं  ।

 (ख)  और  (ग)  ,  गर्मियों  के  दौरान,
 कभी-कर्मी  फिश  बास्कटो  मे  पर्याप्त  बर्फ  के
 कारण  या  अन्य  कारणों  से  मछली  सड़ी  गली
 द्ासत  में  प्राप्त  होती  है  ग्रौर  उतारी  जाती  हैँ.  t

 प्लेंटफाम  क्षेत्र  को  दुर्गन्ध  रहित  और  स्वच्छ
 रखने  के  लिए  विशेष  उपाय  विथ  जाते  हैं  t
 गर्मियों  मे  सफार्ड  वालों  का  विशेष  दस्ता  तैनात
 किया  जाता  है  हावड़ा  स्टेशन  से  बहुत  दूर
 चकीदा  स्वात  भूमि  में  सड़ी  गली  मछली  डालने
 की  व्यवस्था  है  हावड़ा  स्टेशन  के  क्षेत्र  में

 समुचित  स्थास्थ्यकर  स्थिति  श्रौर  सफाई  को
 बनायें  रखने  के  लिए  निरन्तर  निगरानी  रखी

 जाती  है  ।

 Working  of  Private  Companies  having
 Gevernment  Directors

 24l.  SHRIMAT]  PARVATHI  KRI-
 SHMAN:  Will  the  Minister  of  LAW.
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 appointment  of  Government  directors
 on  the  boards  of  certain  private  com-
 panies  have  helped  to  improve  the
 functioning  of  these  companies;

 (b)  if  so.  what  are  the  names  of  the
 companies  in  which  Government  have
 appointed  its  own  directors  and  what
 are  their  role  in  improving  their
 (companies)  functioning;

 (०)  whether  Government  propose
 to  appoint  its  directors  in  more  com-
 panies;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  cOMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  and  (b).
 In  order  to  prevent  the  affairs  of  the
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 company  being  conducted  in  a  man-
 ner  oppressive  to  any  memberg  of  the
 company  or  in  a  manner  prejudicial
 to  the  interests  of  the  company  or  to
 public  interest,  Government  nominees
 are  appointed  in  public  and  private
 companieg  under  section  408  of  the
 Companies  Act,  1956.  Since  Ist  Jan-
 uary  1973,  Government  directors  have
 been  appointed  in  the  following
 companies:

 ql)  Andhra  Prabha  Private  Limi.
 ted,  Vijayawada

 (2)  Belapur  Sugar  and  Allied
 Industries  Limited,  Bombay

 (3)  Bird  and  Company  Limited,
 Calcutta

 (4)  Great  Eastern  Hotel  Limited,
 Calcutta

 (5),  Nasik  Deolali  Electric  Sup-
 ply  Company  Limited

 (6)  National  Rayon  Corporation
 Limited

 (7)  Poona  Electrical  and  Indus-
 trial  Company  Limited,  Bombay

 (8)  Shree  Changadeo  Sugar  Mills
 Limited,  Bombay

 (9)  Shree  Sudershan  Trading
 Company  Limited,  Calicut

 (l0  Shaw  Wallace  ang  Company
 Limited,  Calcutta

 (2l)  Swadeshj
 Limited,  Kanpur

 Cotton  Mills

 (42)  Trisure  India  Limited,  Bom-
 bay

 (18)  Urban  Improvement  Com-
 pany  Privete  Limited,  New  Delhi
 (i4)  W.  H.  Brady  and  Company
 Limited,  Bombay

 However,  in  respect  of  companies  at
 serial  numbers  (5),  (7),  (8),  (9)  and
 qay  above,  as  a  result  of  writ  peti-
 tiong  filed  in  High  Courts/taking  over
 under  the  Industries  (Development
 and  Regulation)  Act,  {95l,  the  orders
 under  section  408  of  the  Companies
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 Act,  956  could  not  be  made  effective.
 The  affairs  of  the  other  companies
 improved  under  the  stewardship  of
 the  Government  directors.

 As  regards  the  role  played  by  the
 Government  directors,  they  worked
 in  the  interests  of  the  company  and
 public  interest  and  ensured  that  the
 considerations  which  led  the  Govern-
 ment  to  appoint  them  as  Directors
 under  section  408  were  achieved  to
 the  extent  possible.

 (c)  and  (d).  As  and  when  such
 cases  come  to  the  notice  of  the  Cen-
 tral  Government,  appropriate  action
 ag  per  provisions  of  the  Companies
 Act,  1956,  will  be  taken.

 रेलों  में  सामाम  को  चोरो  के  कारण  मांगा
 गया  सुशझ्रावजा

 242.  डा०  रासजी  सिह  :  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  975-76,  976-77
 श्र  977-78  के  दौरान  माल  की  चोरी  के
 कारण  रेलवे  द्ारा  (जोन  वार)  कितन 1
 मुआवजा  दिया  गया  ;

 (@)  या  यह  सच  है  कि  माल  गाड़ियों
 में  चोरियां  रेलवें  सुरक्षा  बल  के  साथ  सांक-गांठ
 करके  की  जाती  है  ;

 (ग)  क्या  रेलजे  सुरक्षा  बल  पर  निगरानी
 रखने  के  लिए  एक  प्रशासनिक  व्यवस्था  बनाना
 सम्भन  है  :  और
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 (थ)  कया  मुभावज  का  दावा  प्राप्त  होने
 पर  किसी  पर  उत्तरदायित्व  निर्धारित  किया
 जाता  हूँ  भ्रीर  यदि  हां,  तो  उसके  लिए  क्या
 प्रक्रिया  अपनाई  जाती  है,  और  यदि  नहीं,  तो
 सरकार  उत्तरदायित्व  निर्धारत  करने  के
 प्रश्न  पर  विचार  करेगी  ?

 रेल  मंग्रालय  में  शज्य  मंत्री  (शो  क्षिव
 नाशावण)  (क)  एक  चिचरण  संलग्न  है।

 ह
 (ल)  ौर  (ग).  पर्यवेक्षक  कमंचारियों

 द्वारा  पर्याप्त  रूप  से  जांच  की  जाती  है।  रेलों
 के  सतर्कता  संगठन  भी  रेलवें  मुरक्षा  दल  के

 दोबी  फर्मंचारियों  पर  निगाह  रखते  हैं  ।
 इसलिए  रेलवे  सुरक्षा  दल  के  कपर  निगाह
 रखने  के  लिए  कोई  तंत्र  स्थापित  करने  की  कोई
 आ्रायश्यकता  नहीं  है  ।

 (घ)  जी  हां  t  कर्मचारियों  का  उत्तर-
 दायित्व  तब  निश्चित  किया  जाता  है  जब  जांच
 करने  पर  कर्मचारियों  की  ऐसी  लापरचाही  या
 क्रदाचार  का  पता  चलता  है  जिसके  परिणगाम-

 स्वरूप  परिक्षण  खो  गये  हों  या  उन्हें  क्षति  पहुंची
 हो  साम  प्राधिकारी  उचित  जांचपड़ताल  करने
 के  बाद  शोर  अनुशासन  तथा  झपील  नियमों
 के  अनुसार  उपयुक्‍त  दण्ड  देते  हैं।  बार  बार
 अनियमितताएं  करने  के  लिए  उत्तरदायी  पाये
 जाने  वाले  कर्म  चारियों  के  घिरूद्ध  कड़ी  कार्यवाही
 की  जाती  ह  ।

 विवरण
 (लाख  रुपयों  में)

 रेलवे  1975-76  1976-77  977—78

 मध्य  149,  34  124,  22  333.03

 ब््बं  382.85  340.05  374.  58

 उत्तर  qs,  08  57.05  95.2
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 रेलवे  i975-76  1976-77  1977-78

 पूर्कीत्तर  75.03  53.8]  39.96

 पूर्वोत्तर  सीमा  53.08  62.02  38.84

 दक्षिण  9.04  87.52  76.65

 दक्षिग  मध्य  96.47  82.59  89.  86

 दक्षिण  पूर्व  69.30  200.79  224.97

 203.9  47.47  80.84 पश्चिम

 a  525.35  355.52  423.84

 Recommendation  of  Law  Commission
 on  Attorney  Act

 243.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Law  Commission  some
 time  back  had  recommended  to  the
 Government  of  India  for  the  enact-
 ment  of  new  law  to  replace  the  pre-
 sent  powers  of  Attorney  Act  by  sug-

 gesting  that  article  34  (a)  (c)  of  the
 Constitution  be  amendeg  to  restrict
 criminal  appeals  to  the  Supreme
 Court  with  a  certificate  by  the  High
 Court  that  the  cases  involve  substan-
 tial  questions  of  law  and  also  retire-
 ment  age  and  pension  of  the  judges
 of  the  Supreme  Court  and  High
 Courts;  and

 (b)  whether  the  recommendations
 have  since  been  examined  by  the  Go-
 vernment  and  if  so,  with  what  result?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  The  68th
 Report  of  the  Law  Commission  of
 India  deals  with  the  Powers  of  Attor-
 ney  Act,  1882.  The  Commission  has
 recommended  that  the  old  Act  may  be
 replaced  by  a  new  Act  with  certain
 changes.  This  Report  does  not  con~

 tain  any  recommendation  with  regard
 to  the  amendment  of  article  34  q@
 (c)  of  the  Constitution  so  88  to  res-
 trict  criminal  appeals  to  the  Supreme
 Court,  or  with  regard  to  the  retire-
 ment  age  and  pensions  of  the  Judges
 of  the  Supreme  Court  and  High
 Courts.  The  recommendations  with
 regard  to  the  amendment  of  article
 34(l)  (०)  of  the  Constitution  and  the
 retirement  age  and  pensions  of  the
 Judges  of  the  Supreme  Court  and
 High  Courts  have  been  however  made
 by  the  Law  Commission  in  its  58th
 Report  on  “Structure  and  Jurisdiction
 of  the  Higher  Judiciary”.

 (9)  A  statement  containing  the  re-
 quisite  information  with  regard  to  the
 58th  Report  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-2399/978]  The  recommenda-~
 tions  of  the  Law  Commission  in  its
 68th  Report  regarding  the  Powers  of
 Attorney  Act  are  being  processed.

 Advertisement  given  by  Bongaigaon
 Refinery  ang  Petro-chemicals  Ltd.  in

 Souvenirs  issued  by  AICC,
 Chandigarh

 244.  SHRI  SUSHIL  KUMAR  DHA-
 RA;  Wil]  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Bon-
 gaigaon  Refinery  and  Petro-chemicals
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 Ltd.,  a  Public  undertakings  spent
 Rs,  10,000/.  for  advertising  in  sou-
 venirs  issued  by  A.I.C.C.  Chandigarh
 in  ‘1875;

 (b)  if  so,  whether  it  is  proper  and
 legal;  and

 (c)  whether  Government  hag  taken
 any  action  against  those  responsible
 for  this  act?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):
 (a)  Yes  Sir.

 (b)  The  matter  is  being  examined
 in  consultation  with  the  Department
 of  Company  Affairs.

 (c)  This  will  be  considered  upon
 receipt  of  the  advice  of  the  Depart-
 ment  of  Company  Affairs.

 Conversion  of  Bara  Banki  to  Samasti-
 pur  Railway  Ling  to  Broad  Gauge

 245.  SHRIMAT]  MOHSINA  KID-
 WAI,  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  work  started  on
 the  conversion  of  railway  line  from
 meter  gauge  to  broad  gauge  between
 Bara  Banki  to  Samastipur  has  been
 completed;

 (b)  if  not,  when  it  is  likely  to  he
 completed;  and

 (c)  what  was  the  amount  sanction-
 ed  for  the  said  project  and  how  much
 money  has  since  been  utilised  on  the
 work?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (c).

 56  per  cent  of  total  conversion  work
 from  Samastipur  to  Bara  Banki  has
 been  completed  and  the  entire  re-
 maining  project  is  planned  to  be  com-
 pleted  and  commissioned  by  1980.
 The  estimated  cost  of  the  project  is
 about  Rs.  69  crores  as  per  the  latest
 assessment.  The  expenditure  on  the
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 project  upto  March  4978  ig  Rs,  3957
 crores.  High  priority  hes  been  given
 to  this  gauge  conversion  project  and
 a  sum  of  Rs.  42.9  crores  hag  been
 allotted  to  it  during  the  current  year.

 जयस्तो  जनता  एक्सप्रेस  के  यात्रियों  को  लूटा
 जाना

 246.  आओ  राजेन्द्र  कुमार  वार्म  :
 डा०  लक्ष्मी  नारायण  पांडेय  :

 क्या  रेल  मंत्री  यह  बनाने  की  क्र्पा
 करेंगे  कि  :

 (क)  क्या  9  जून,  978  को
 भोपाल  के  निकट  जयन्ती  ऊझनता  एक्सप्रेस
 के  यात्रियों  को  कुछ  डाकुश्नों  ने  लूट  लिया
 था  ;

 (ख)  यदि  हां,  तो  कितने  यात्रियों
 की  कितने  मूल्य  की  सम्पत्ति  लूटी  गई  ्रौर
 कितने  यात्री  चायल  हुए  ;  और

 (ग)  सरकार  ने  उक्त  डकतों  के
 विरुद्ध  क्या  कार्यवाही  की  है  ?

 रेल  मंत्रालय  में  राज्य  संत्री (भो  शिव
 त्रारायण)  :  (क)  जी  हां  ।

 (ख)  छः  यात्रियों  का  सामान  और
 6000  रुपये  मूल्य  की  कथित  नकदी
 लूट  लो  गयी  थी  t  अ्रपराधियों  के  हाथों
 चार  यात्रियों  को  मामूली  चोटें  जायी
 थी।

 (ग)  राज्य  रेलवे  पुलिस  भोपाल
 द्वारा  भारतीय  दंड  संहिता  की  धारा  395
 शौर  307  के  ब्रंतगेत  श्रपराघ to  447/78
 पंर  मामला  दर्ज  कर  लिया  गया  था  ॥
 राज्य  पुलिस  ने  इस  मामले  में  चार
 झपराधिमों  को  गिरक्तार  कर  लिया  है
 और  अरबी  गवी  संपत्ति  को  i000  रुपये
 के  मूल्य  का  भाग  बरामद  कर  लिया  है  ?
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 झापातकाल  के  दौरान  मोकरी  से  निकाले  गये
 कर्म  चारियों  की  बहालो

 247.  श्री  ह...  सिह  भवौरिया  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  हैं  कि  मंत्रालय
 द्वारा  अधिसूचना  जारी  किये  जाने  तथा
 मंत्री  महोदय  द्वारा  आश्वासन  दिये  जाने
 के  बावजूद  बहुत  से  कमंचारियों  को
 जिन्हें  आ्रापातकाल  के  दौरान  नौकरी  से
 निकाल  दिया  गया  था  उन्हें  बहाल  नहीं
 क्रिया  गया  है  ;  शौर

 (ख)  यदि  हां,  तो  उनकी  संख्या
 कितनी  है  और  उन्हें  कब  तक  वहाल  कर
 दिया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्रो  (श्री  छिव
 मारायण)  :  (क)  और  (ख).  सभी
 24  रेल  कर्मचारियों  को  जिन्हें  श्रापातकाल

 के  दौरान  प्रतिबंधित  संगठनों  झ्रथवना  अन्य
 राजनैतिक  विचारों  से  संबद्ध  होने  के
 कारण  नौकरी  से  हटाया  /  वर्खास्त  किया
 गया  /  श्रनिवार्थ  रूप  से  सेवा  निवृत्त  किया
 गया  था,  फिर  से  नौकरी  में  वापस  ले
 लिया  गया  है  t  ऐसे  कमंचारियों  के
 मामले  में  जो  रेल  कमंचारी  (अनुशासन
 एवं  श्रपील)  नियम,  i968  के  नियम
 4(H)  के  अंतर्गत  सक्षम  प्राधिकारी

 में  निहित  विशेष  अधिकारों  के  अंतर्गत
 नौकरी  से  हटाये/बर्खास्त  किये  गये
 झगना  जिन्हें  आपातकाल  के  दौरान
 अनिवाय  रूप  से  सेवानिवृंस  कर  दिया  गया
 था,  उत्हें  ये  झश्वसिंन  दिया  गया
 था  कि  उनके  प्रति  किये  प्रन्याय  को
 देखने  के  उद्देश्य  से  उनके  मामलों  पर
 पुन  विचार  किया  जायेगा  ।  ऐसे  पुनरीक्षणों
 के  परिणोमस्वेरूप,  नौंकरी  से  हटाये  यये  /
 अंखोस्त  किये  समे  समभग  3540  कमि-

 चारियों  में  से,  7208  की  वापस  नौकरी
 में  ले  लिया  गया  और  शेष  को  इसलिए
 वापस  नहीं  लिया  जा  सका  क्योंकि
 इनमें  अनधिकृत  रूप  से  गैर  हाजरी,  गंभीर
 कदाचार  भ्रपराध  करने,  न्यायालय  के  मामले
 आदि  शामिल  हैं  a

 सनलसाड-मरदाना  तथा  सासिक  रोड-बलसाड़
 नई  रेलब  लाइनों  का  निर्माण

 248.  ह । ड  हरिशंकर  भहाले  :  वया
 रेल  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  क्‍या  बलसाड़पेठ,  नासिक  रोड़,
 मनमाड़,  नालेगांव  तथा  नरदाना  के  लोग  एक
 लम्बे  समय  से  मनमाड़-मालेगांव-नरदाना
 तथा  नासिक  रोड  पेठ-बलसाड  नामक
 नई  रेलवे  लाइनों  के  निर्माण  की  मांग
 करते  ञ्  रहे  हैं  ;

 (ख)  यदि  हां,  तो  अब  तक  पेश
 किये  गये  प्रस्तावों  का  व्यौरा  क्या  है  ;
 ओर

 (ग)  इन  प्रस्तावों  के  कब  तक
 क्रियान्वित  हो  जाने  की  झाशा  है  ?

 रेल  संत्रालय  में  राज्य  मंत्री  (श्री  शिव
 नारायण)  :  (क)  -और  (ख).
 मसनमाइ-न  रदाना  और  नासिक  रोड-बलसाड
 रेल  लाइनों  के  निर्माण  के  लिए  अनेक
 अभ्यावेदन  प्राप्त  हो  चुके  हैं  ।

 (ग)  संसाधनों  पर  भारी  दबाव
 के  कोरण  इंस  समय  इन  लाइनों  के  निर्माण
 के  बारे  में  विचार  करना  संभव  नहीं
 है.।  तबभुसार  अध्यावेवंकों  को  उत्तर  भेज
 दिये  गयें  हैं  1
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 मिट्ठी  के  तेल  के,  सूल्य

 249.  ओ  रासजी  लाल  सुमन.
 क्या  पंट्रोलियम  तथा  रसायन  और  उ्बरक
 मेंत्री  यह  बताने  को  कप,  करेंगे  कि  :

 (क)  क्‍या  देश  के  विभिन्न  भागों «  =
 मिट॒टी  के  तेल  का  मूल्य  अलग  अलग  है,

 (@)  यदि  हा  तो  क्या  सरकार  का
 राज्य  सरकारों  से  परामंश  करके  मिट॒टी
 के  तेल  का  उचित  मूल्य  निर्तारित  करने
 का  विचार  है,  श्रौर

 (ग)  क्या  लोक  सभा  में  अपने
 मंत्रालय  का  बजट  प्रस्तुत  करते  समय
 उन्होंने  जो  आश्वासन  दिया  था  वह  उसे
 पूरा  कर  रहे  हैं  ?

 पद्रोलियसम  तथा  रसायन  और  उर्वरक
 संत्री  (थी  हेमवती  नन्दन  बहुगुणा)
 (क)  जी,  हां  ।  यह  परिवहन  व्यवस्था
 प्रौर  स्थानीव  प्रभारों,  बिक्री  कर,  चुगी
 आदि  को  विभिन्न  दरों  के  कारण  है

 (ख)  वास्तव  में  फूटकर  मूल्य,
 राज्य  सरकारों  /  केन्द्र  शासित  प्रदेशों  के
 प्रशासनों  द्वारा  अनिवार्य  वस्तु  अधिनिश्म,
 955  (1955  का  संछया  i0)  के

 अन्तर्गत  जारी  मिट्टी  का  तेल  (अधिकतम
 मूल्य  निर्धारण  )  आदेश,  .970  के  उपवन्धों
 के  अन्तर्गत  निर्धारित  किए  जाते  हैं  ।

 (ग)  राज्य  सरकारों  /  केन्द्र  शासित
 प्रशासनों  श्रौर  तेल  कंपनियों  से  परामर्ण
 करके  एक  योजना  तैयार  की  जा  रही
 है  |

 Reduction  in  Prices  og  Medicines

 250.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state.

 (a)  whether  Government  have  de-
 cided  to  reduce  the  prices  of  medi-
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 cines  and  essential  drugs  by  formu-
 lating  a  new  cost  structure;

 (b)  if  so,  the  main  featureg  of  the
 new  system  of  drugs  to  be  covered;
 and

 (c)  whether  it  is  a  fact  that  Cen-
 tral  Government  have  appealed  to
 State  Governments  to  reduce  the
 incidence  of  Sales  Tax  on  Life  Saving
 medicines  and  essential  drugs,  if  so.
 which  States  have  reciprocated  by
 reducing  or  agreeing  to  reduce  the
 Sales  Tax  on  medicines?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  The  new  pricing  policy  pro-
 vides  graded  mark-ups  for  Categories
 I,  II  and  III  formulations  with  com-
 paratively  lower  mark-up  for  Cat.  I
 and  II  Cat.  IV  formulations  willl  be
 free  from  price  control.  The  proposed
 rationalisation  may  result  in  changes
 in  the  prices  of  individual  formula-
 tions.  The  scheme  is  expected  to  en-
 sure  that  essential  formulations  are
 available  to  the  masses  at  reasonable
 prices,  and  at  the  same  time,  not  make
 the  manufacturer  of  formulations  ‘an
 uneconomic  operation  for  the  formu-
 Jators  on  an  overhall,  basis.

 (c)  Finance  Minister  hag  written  to
 State  Chief  Ministers  on  the  26th
 May,  1978,  to  initiate  action  as  expedi-
 tiously  as  possible  to  withdraw  the
 sales  tax  and  octroi  duty  on  drugs  and
 forr-ulations.  Some  State  Govern-
 ment  have  intimated  that  the  propo-
 sals  are  being  examineq  whereas  re-
 plies  from  others  are  still  awaited.

 Suggestion  to  set  up  Fertilizer  Plant
 baseq  on  Bombay  High  Gas  in  Kulaba

 District,  Maharashtra
 25i.  SHRI  0.  B.  PATIL:  Will  the

 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleas-
 ed  to  state:

 (a)  whether  it  ig  g  fact  that  Gov-
 ernment  of  Maharashtra  have  sugges-
 ted  that  the  fertiliser  plant  to  be
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 established  in  Maharashtra  should  be
 established  in  Kulabg  district;

 (b)  whether  it  fs  a  fact  that  Maha-
 rashtra  Legislative  Assembly  and
 Council  on  22nd  June,  7978  have  re-
 commended  by  an  unanimous  resolu-
 tion  that  plant  would  be  established
 in  Kulaba  district  and  have  as  well
 suggested  site  for  the  game;  and

 (९)  if  so,  what  ig  the  reaction  of
 Government  of  India  about  above
 mentioneg  request?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  Yes,  Sir.  Both  Houses  of
 the  Maharashtra  Legislature  have  pas-
 sed  a  unanimous  resolution  on
 2l-6-978  suggesting  that  the  propos-
 ed  fertilizer  project  based  on  Bombay
 High  Gas  should  be  located  at  Thal-
 Vaishet  in  Alibag  Taluka  of  Kulaba
 District,  South  of  Bombay.  A  Task
 Force  of  the  NCEPC  which  had  been
 requested  to  investigate  on  the  en-
 vironmental  impaet  of  the  proposed
 fertilizer  project  on  different  possible
 loeations,  including  Thal-Vaishet,  has
 also  submitted  its  report.  Govern-
 ment  will  take  a  decision  soon  on
 location  of  the  project  in  the  light  of
 the  recommendation  of  the  Task
 Force  and  the  views  of  the  Maha-
 rashtra  Government.

 सदिड  स्टेशन  पर  नये  शैड  का  निर्माण

 252.  थ्गी  केशवराण  घोड़गे  :  क्या
 ६. &  मंत्री  यह  बताने  की  क्षपा  करेंगे
 कि:

 (क)  क्या  महाराष्ट्र  के  नांदेड  रेलवे
 स्टेशन  पर  नये  शेड  के  दूसरी  झोर  का
 निर्माण  इस  बीच  पूरा  हो  गया  है  ;

 (@)  क्‍या  नये  प्लेटफार्म  के  स्तर
 को  प्रन्य  प्लेटफार्म  के  बराबर  ऊंचा  करने
 की  मांग  की  गई  है  क्‍योंकि  वह  भूमि,
 भूमि  स्‍तर  पर  है;  भौर
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 (ग)  यदि  हां,  तो  इस  बारे  में  बया
 कार्यवाही  की  गई  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  श्यी  शिव
 साराचण)  :  (क)  संभवत:  माननीय
 सदस्य  का  आश4  नान्देद  स्टेशन  के  दूसरे
 प्लेटफार्म  पर  नये  यात्री  सायवान  से  है  t
 वर्ष  i975  %  प्लेटफार्म  नभ  2  पर  31
 मीटर  लम्बे  सायवान  की  पहले  ही  व्यवस्था
 की  जा  चुकी  है  ।

 ख)  और  (गम).  प्लेटफार्म  में०  2
 पटरी  की  सतह  का  एक  प्लेटफार्म  है
 इस  प्लेटफार्म  की  सतह  को  ऊंचा  उठाने
 के  लिए  भी  मांस  की  गयी  है  ।  बे
 1979-80  के  निर्माण  कार्यक्रम  में  इस

 प्लेटफार्म  की  सतह  को  ऊंचा  करने  का
 काम  को  शामिल  करने  के  एक  प्रस्ताव
 को  रेलवे  उपयोगकर्ता  सुविध।  समिति  के
 समक्ष  रखा  गया  था  परन्तु  उन्होंने  इसकी
 सवीकति  नहीं  दी  ।

 Malpractices  in  Railway  Reservations

 253.  SHRI  P.  K.  KODIYAN,  Will
 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state;

 (a)  whether  Governments’  attention
 hag  been  drawn  to  the  complaints
 about  rampant  corruption  and  mal-
 practices  in  Railway  reservations;  and

 (b)  if  so,  what  are  the  details  and
 what  effective  measures  gfe  being
 taken  to  stop  unsocial  activities  in
 Railways?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  num-
 ber  of  complaints  alleging  corrup-
 tion/malpractices  in  reservations
 have  been  received,
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 (b)  The  complaints  are  generally
 relating  to:—

 i)  Demand  and  acceptance  of  il-
 legal  gratification  for  provision  of
 reserved  accommodation;

 (ii)  Out  of  turn  allotment  of  re-
 servations  ignoring  waiting  lists;

 (iii)  Harassment  to  Passengers  by
 not  providing  accommodation  even
 on  confirmed  reservation;  and

 (iv)  Selling  of  tickets  on  pre-
 rium  by  anti-social  elements  with
 or  without  collusion  of  railway
 staff  etc.

 The  following  steps  have  been  taken
 to  detect  malpractices  and  curb  black-
 marketing  in  railway  tickets:—

 (iy)  The  time-limit  for  advance
 reservation  has  been  made.  six
 months  at  all  stations  by  all  trains,
 to  avoid  blocking  of  accommodation
 by  anti-social  element,  and  provid-
 ing  a  wider  choice  to  bonafide  pas-
 sengers  for  planning  rail  journeys
 in  advance.

 Gi)  Efforts  have  been  made  to  re-
 duce  the  gap  between  the  demand
 and  supply  by  introducing  new
 trains,  extending  their  runs,  increas-
 ing  the  frequency  of  weekly/biwe-
 ekly  trains  and  running  holiday
 specials  On  important  routes  to  clear
 the  traffic.

 (iii)  Additional  booking  windows
 and  reservation  counters  are  open-
 ed  and  the  working  hours  of  reser-
 vation  offices  extendeg  to  cater
 to  additional  traffic.
 (iv)  Reservation  arrangements

 have  been  streamlined  and__  strict
 supervision  is  maintained  at  import-

 ant  points,
 {v)  Checks  have  been  intensified

 with  the  help  of  anti-fraud  squads,
 Vigilance  Organisation,  Govern-
 ment  Railway  Police  and  Railway
 Protection  Foree  to  detect  anti-so-
 cial  elements  and  Railway  staff  in-
 dulging  in  malpractices  regarding
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 reservation.  Strict  action  is  taken
 against  the  defaulterg  to  improve
 matters.  C.B.I’s  assistance  is  also
 sought  wherever  possible.

 (vi)  Railwayg  have  been  alerted  to
 keep  a  constant  vigil  on  the  corrupt

 and  irregular  activities  of  anti-social
 elements  and  take  stern  action  and

 effective  measures  to  contain  their
 activities.

 (vii)  Action  is  being  taken  to  emp-
 joy  only  women  asg_  reservation/
 booking  clerks  ang  supervisors  in
 the  major  booking  office,  starting
 with  metropolitan  cities,

 (viii)  To  create  an  immediate  im-
 pact,  a  Special  Squad  of  Inspectors
 working  under  the  contro!  of  Rail-
 way  Board  was  formed  and  vigo-
 rous  drive  launched  to  _  intensify

 checks/raids  at  important  reserva-
 tion  offices  and  on  running  trains.  In

 addition,  instructions  were  also  issu-
 ed  to  the  Zonal  Railways  that  the
 Vigilance  Organisations  and  Anti-
 Fraud  Squads  should  intensify  the
 checks  and  raids  by  seeking  assis-
 tance  of  CBI  and  loca)  Police.  The
 special  drive  launched  to  check  cor-
 ruption  and  malpractices  in  the  re-
 servation  have  proved  effective  to
 certain  extent  as  ticket  checking  and
 reservation  staff  have  become  cons-
 cious  that  their  activities  are  being
 watched  Removal  of  anti-social

 elements  from  the  station  premises
 with  the  assistance  of  Police  and
 particular  stress  on  checking  of  pas-
 senger  travelling  on  transferred
 tickets  have  been  effective  in  curb-
 ing  the  activities  of  touts  and  am-
 authorised  travel  agents  to  a  certain
 extent.

 रेलवे  स्टीमरों  का  संचालन

 255.  थी  राम  वेवसह  :  क्या  रेस
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  प्रुवोत्तर  रेलवे  पर  महेन्दु  घाट
 और  पहेलजाथाट  के  बीच  ममा  नदी  में  रेलबे
 के  कितने  स्टीमर  चल  रहें  हैं  ;
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 (@)  976-77  और  1977-78  के
 दौरान  उतकी  मरम्मत  पर  रेलवे  विभाग  ने

 कितनी  धनराशि  खर्च  की  तथा  स्टीमरों  की
 कितने  दिनों  तक  मरम्मत  होती  रही  ;

 (ग)  क्‍या  एक  ब्रिटिश  काल  का  स्टीमर
 है  जिसमें  पंखे  नहीं  हैं  श्रौर  न  बैठने  की  उचित
 व्यवस्था  है  जिसके  परिणामस्वरूप.  यात्रियों
 को  भारी  असुविधा  होती  है  तथा  झ्रथिका  रियों
 को  सामान्यतः:  उसी  स्टीम  से  यात्रा  करनी
 पड़ती  है  ;  और

 (घ)  यदि  हां,  तो  क्या  सरकार  का
 विचार  इस  स्टीमर  को  बदलने  का  है  ?

 रेख  मंत्रालय  सें  राज्यमंत्री  (श्री  शिव
 नारायण)  :  (क)  चार

 (ख)  महेन्द्रधाट  और  पहलेजाघाट  में
 स्टीमरों  की  मरम्मत  पर  कुल  खर्च  1976-77
 में  21,14,047  रुए  धीर  1977-78  में
 I6,64,90I  8  (  अनन्तिम )  हमा  ।  स्टीमर.
 समय-अनुसुची  गत  अनुरक्षण  से  भिन्‍न  कार्प
 के'  लिए,  :976—-77  शौर  1977-78  में
 क्रमश:  62  और  76  दिनों  के  लिए  मरमस्मता-
 धीन  रहे  q

 (ग)  एक  पुराना  स्टीमर  है  लेकिन  इसमें
 पंथों  की  सुविधायें  हैं  प्रौर  उसमें  950  में
 खरीदे  गये  वाद  के  स्टीमरों  के  समान  ही
 बैठने  के  उपयुक्त  प्रबन्ध  हैं।  इस  स्टीमर  में  यात्रा
 करते  समय  यात्रियों  को  कोई  विशेष  अ्रसुविधा
 अनृभव  नहीं  होती  t

 (धघ)  फिलहाश  इस  स्टीमर  के  बदलाव
 को  कोई  यीजना  नहीं  है  ny

 पूथीतर  रेलबें  पर  भाड़ियों  का  चिलम्ब  से
 चलना

 256.  शी  रासधारी  शास्त्रो  :  क्‍या
 केश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍यों  उनेको  पता  हैं  कि  गत  दो
 महगी  में  पूर्वोत्तर  रेलवे  पर  लेगभग  संभी

 रलगा  ड़ियां  विशेषकर  वैशाली  एक्सप्रेस,  जनता
 और  जी०  एल०  गाड़ियां  लगभग  5-6
 घंटे  विलम्ब  से  चल  रही  हैं  ;

 (ख)  यदि  हूं,  तो  उसके  क्या  कारण
 :  श्रौर ैं

 (7)  इस  सम्बन्ध  में  बया  उपाय  किये
 जा  रहे  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (ओ  शिव
 नारायण)  :  (क)  शौर  (ख).  मई  झौर  जून
 978  के  महीनों  में  पूर्वोत्तर  रेलवे  के

 बड़ी  लाईन  वाले  भाग  पर  चलने  वाली  डाक/
 एक्सप्रेस  गाड़ियों  का  समयपालन  संतोपजनक
 रहा  t  लेकिन  इस  प्रवधि  में  मीटर  लाइन  की
 गाड़ियों  का  समयपालन  संतोषजनक  नहीं
 था  ।  मीटरलाइन  की  गाड़ियों  के  समयपालन
 पर  खतरे  की  जंजीर  बचने  की  बहुत  अधिक
 घटनों,  होजपाइफों  को  अलग  कर  देने,
 शरारती  लोगों  द्वारा  ठोकने  छीनने,  जनता
 द्वारा  ग्रानदोलन,  तारों  की  चोरी  के  कारण
 सिगनल  मौर  दर  संचार  त्यवस्था  के  बिगड़
 जाने,  बहुत  श्रधिवः  गरमी,  लोकों  सम्बन्धी
 हानियों  आदि  के  बगरणों  से  ब्रा  प्रभाव
 पड़ा  t

 (a)  गाड़ियों  के  संचालन  में  यधार
 लाने  के  उद्देश्य  से  समय  पालन  का  एक  विशेष
 अभियान  चलाया  गया  है  ।  इस  रेलबे  पर
 कोचिय  झःपात  कक्ष  स्थापि।  किया  गण  है
 जिसमें  श्रश्निकारी  श्रौर  वरिष्ठ  कर्मच/री  पारी
 डयूटी  के  म्राघार  पर  चौवीसों  घंटे  काम  करते
 हैं  ग्र  ग्राड़ियों  के  संचलन  पर  कड़ी
 निगाह  रखी  जाती  है।  परिहायें  विलम्बों”
 पर  तुरन्त  कार्रवाई  की  जाती  है  झोर  गाड़ियों
 के  समयपालन  में  सुधार  करने  के  सिए
 दण्डात्मक/निवारक  कदम  उठाये  जाते  हैं  ny
 शरारती  लोगों  दारा  खतरे  की  जंजीर  खींचने
 और  होज  पाइपों  को  भलय  करने  को  श्रटनाश्ों
 को  रोकने  के  लिए  सम्बन्धित  राज्य  सरकारों
 के  साध  संम्पर्क  रखा  जा  रहा  है  1
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 झारक्षण  काउस्टरों  पर  सहिलापों  ्रो  तनात
 किया  जाना

 257.  चोधरी  बलबीर  सिह  :  क्‍या
 रेल  मंत्री  यह  बताने  की  Tae  करेगे  कि  :

 (क)  क्या  अ्रप्टाच'र  समाप्त  करने
 की  दृष्टि  से  सरकार  ने  झगझारक्षण

 को  ननात  करने  का  निर्णप  किया

 (ख)  यदि  हां,  तो  किन  किन  स्थानों
 पर  आरक्षण  काउन्टरों  पर  पुरुष  कम  चारियों
 के  स्थान  पर  महिला  कर्मचारियों  कों  तनात
 किया  गया  हूँ;  भ्रौर

 (ग)  बाकी  स्थानों  पर  महिला  कर्म-
 चारियों  को णीघ्र  लगाने  के  लिए  क्‍या  क्यचाडी
 की  जा  रही  है  बार  सभा  स्थानों  पर  महिला
 कर्मचारियों  को  कब  तक  नियुक्त  कर  दि
 जायेगा  ताकि  रेलवे  भ  भ्रप्टचार  समाप्त
 किया  जा  सके  ?

 रेल  मंत्रालय  में  राज्य  मंत्रो  (श्री  शिव
 नारायण)  :  (क)  जाहाँ।

 (ख  )  चीर  (at),  इसके  लिए  मह'नगरों
 में  आरक्षण  कार्यालयों  में  अरक्षण  लिपिकों
 के  रूप  में  महिलामों  को  नियोजित  करने  का
 प्रस्ताव  हैं  |  सम्बन्त्रित  रेल  प्रशासन  सेब!  रत
 कमंचारियाों  में  स॑  चयन  का  ऋयाजद  कर
 रहे  है  ।  इसके  साथ-साथ  वाकर  गेसी
 महिला  उम्मीदवारों  को  भर्ती  करन  वो  लिए
 कार्यवाई  की  जा  रही  है।  आशा  है
 कि  महिला  आरक्षण  लिपिक  अआरक्षण
 काउंटरों  पर  -l0-78  मे  तैनात  कर
 दिये  जायेंगे  t

 Agreement  for  processing  Marine
 Survey  Data  Collected  by  Oil  India  on

 off  shore  in  Mahanadi  Basin
 258.  SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  ig  it  a  fact  that  an  agreement
 for

 pecrers.
 extensive  marine  survey

 data  collec  by.  Oil  India  on.  the  off
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 shore  cencession  in  Mahanadi  basin
 has  beew  signed  recently;

 (b)  if  so,  the  detailg  thereof;  and’

 (c)  what  are  the  terms  of  the  agree.
 ment  and  to  what  extent  India  will  be
 benefited  by  it?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N,  BAHUGUNA):  (a)
 to  (c).  Oil  India  Limited  has  signed
 a  contract  with  Digicon  Nederland
 BV  to  avail  of  the  latter’s  advance
 computer  Centre  in  Singapore  to  pro-
 cess  the  geophysical  marine  data  col-
 lected  by  O.LL.  in  its  12,000  sq.  kms.
 of  offshore  area  in  Mahanadi  Basin.
 The  salient  features  of  the  contract
 are:—

 (i)  Digicon  shall  produce  seismic
 record  sections  from  Oil  India's  3080
 kilometres  of  seismic  surveys;

 (ii)  Digicon  shall  carry  out  the
 work  according  to  the  detailed  spe-
 cifications  of  Oil  India  (O.I.L.)  ex-
 perts  and  to  their  entire  satisfaction;

 (iii)  the  work  shall  be  carried  out
 by  Digicon’s  experienced  ang  fuHy
 qualified  staff  and  with  the  requi-
 site  care  and  diligence;

 (iv)  Digicon  shall  keep  secret  and
 confidential  all  the  data  supplied
 by  Oil  India  (O.LL.)

 The  offer  from  Digicon  was  the  low.
 est  and  technically  acceptable.  The
 contract  will  enable  Oil  India  Limited
 to  pursue  further  its  exploration  pro-
 gramme  in  this  area

 Electrification  of  Delhi-Agra  Section

 259,  SHRI  DHARMA  VIR  VASHI-
 SHT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  9  on
 2ist  February,  978  regarding  electri-
 fication  of  Delhi-Agra  Railway  track
 and  state:

 (a)  whether  Government  have
 taken  a  decision  in  the  matter;  ang

 (b).  if  not,  ¢he  reasons  therefor?.
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 “HE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  A  Committee  wag  constituted  in
 December,  977  to  re-assess  the  rela-
 tive  economics  of  electric  and  diesel
 tractions  on  the  Indian  Railways  and
 to  prepare  a  long  term  programme
 for  electrification  in  the  future.  The
 Committee  have  submitteg  their  re-
 port  recently.  After  recommendations
 oft  the  Committee  are  examined  in  the
 Ministry  of  Railways  and  the  Plan-
 ning  Commission,  final  decision  in  re-
 gard  to  electrification  of  Delhi-Jhansi
 section,  of  which  Delhi-Agra  section
 forms  a  part,  will  be  taken.

 New  Agencies  for  Marketing  Cooking
 Gag

 260.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  _  FERTILIZERS  ४९
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  announced  to  create
 some  more  new  agencies  for  market-
 ing  cooking  gas  to  an  additional  three
 Jakh  customers  this  year;  and

 (b)  ¥f  90,  the  details  regarding  pro-
 gress  in  this  regarq  and  in  how  many
 places  these  new  agencies  are  pro-
 posed  to  be  created?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):  (a)
 Yes,  Sir.

 (b)  Taking  into  account  the  restruc-
 turing  of  the  existing  distributorships
 on  the  basis  of  the  ceilings  prescrib-
 ed,  and  for  marketing  of  additional
 cooking  gas  for  enrolments  of  3  lakh
 customers,  new  agencieg  are  proposed
 to  be  created  in  87  locations  in  62
 places  in  different  parts  of  the  coun-
 try.  Details  regarding  progress  in  res.
 pect  of  creation  of  these  agencies  are
 being  collected,  and  will  be  laid  on
 the  Table  of  the  House.
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 रेल-भाड़ियों  की  समय-पाजत्दो  पौर  दुर्घटनाओं
 के  सुलदात्मकः  आंकड़े

 36i.  ओ  मुत्युंजय  प्रसाद  :  कया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  3  अ्रेल,  976  से  30  जून,
 977  झौर  7  श्रप्रैल,  977  से  ४0  जून,
 I978R  रेलगाड़ियां  हरा  समय  का  पालन

 करने  तथा  ्ाक्स्मिक  दु्घेटनाशों  के  मामले
 मैं  तुलनात्मक  ज्ांकड़े  क्‍या  हैं  तथा  दुर्घटनाओं
 की  गम्भीरता,  उनके  करण  तथा  अन्य  ब्यौरा

 क्या  है  तथा  इस  बारे  में  क्या  उपचारात्मक
 कार्यवाही  की  गई  है  ;  और

 (ख)  |  अप्रैल,  978  से  30  जून,
 978  को  अवधि  में  गत  वर्ष  की  इसी  श्व  fy

 के  दौरान  प्राप्त  हुई  शिकायतों  की  तुलना  में
 यात्रियों  की  आर  से  रेल  गाड़ियों  की  मरम्मत
 सौर  रखरखाव  के  बारे  में  कितनी  शिकायतें
 प्राप्त  हुई  तथा  किस  प्रकार  की  शिकायतें
 प्राग्त  हुई  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्रो  शिव
 नारायण)  :  (क)  एक  विवरण  सभा  पटल
 पर  रख  दिया  गया  है  ।  [प्रंधालय  सें  रखा  गया
 देखिए  ंख्या-  2400/78)  ।

 (ख)  अप्रैल  से जून,  978  तक  की
 अवधि  के  दौरान  याक्तियों  से  a:  शिकायतें
 मिली  हैं  जबकि  पिछले  चर्ष  इसी  अवधि  में  92
 शिकायतें  मिली  थीं  t  यह  शिकायतें  ऋष्यात
 सफाई,  पानी  उपलब्ध  न  होने,  शौचालयों  की
 फिटिगों,  खिड़कियों,  पंखों,  वातानुकल  5पस्कर
 के  ठीक  से  काम  न  करने  तथ।  बत्तियों  की  अनुप-
 लब्धता  या  मन्दी  रोशनी  के  बारे  में  हैं

 Responsibility  of  State  Governments
 to  check  Robberies  in  Trains

 262.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  State  Governments  have
 declined  to  take  the  responsibility  of
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 robberies  in  the  running  trains  pass-
 ing  through  their  States;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.

 जंजीर  खॉचने  की  घटनाएं

 263.  श्री  राधव  जी  :  क्‍या  रेल  मंत्री
 ग्रह  बताने  की  कृपा  करते  कि  :

 (क)  975-76.  1976-77  और
 1977-78  में  सवारी  गाशियों  में  जंजीर

 गाबा
 गाड़ियों  में

 खतरे  की
 जंजीर  स्त्रोंचन
 के  कुल
 मामले

 क्ष

 1975-76  V62771

 976-—77  68002

 1977-78  402627

 (ग)  इस  बुराई  का  समापत  करने  के
 लिये  रेल  प्रशासन  द्वारा  निम्नलिखित  उपाय
 किये  गये  हैं  Ins

 l.  गाड़ियों  में  सादे  कपड़ों  में  चल  टिकट
 परीक्षकों  तथा  रेलवे  सुरक्षा  दलाराजकीय
 रेलवे  पुलिस  कर्मचारी  तैनात  किया  जाना  ;

 2.  रेलवे  सुरक्षा  दल  तथा  चल  टिकट
 परीक्षकों  वाले  खतरे  की  जंजीर  खींचने
 विरोधी  दस्तों  द्वारा  चानक  जांच  किया
 जाना  ;
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 खींचने  क्री  अलग-अलग  कितमी  चटनाएं
 हुईं  ;

 (ख)  प्रत्येक  वर्ष  में  जंजीर  खींचमे  के
 कितने  मामलों  के  कारण  सही  थे  तथा  शेष
 मामलों  में  से  कितने  म।मलों  में  जंजीर  खींचने
 पर  जुर्माना  वसूल  किया  गया  ;  और

 (ग)  क्या  रेलवे  प्रशासन  का  ध्यान
 चतावनी  जंजीर  के  भारी  दुस्पयोग  की  झोर
 दिलाया  गया  है  शौर  यदि  हां,  तो  इसे  राकने
 के  लिये  क्या  कार्यवाही  की  गई  है  अब  भविष्य
 में  करने  का  विचार  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भरी
 शिव  नारायण)  :  (क)  झौर  (सख्र).

 वें  मामले  वे  सामन  पत्  यि
 जिनमें  खतरे  जिनमें  खतरे  ब्यवितयों  से
 की  जंजीर  कीजंजीर  जमनिके
 खींचना  खींचना  सख्प  मे
 उचितथा  उनिन  नहीं.  अधूल  की

 था  गयी  राशि

 5350  157421  7469.35

 484]  63I6]  5848.50

 428  98499  0996,  00

 3.  अनश्चिकृत  स्प  से  जंजीर  खींचने
 क  लिये  बदनाम  स्थानों  पर  घात  लगा  कर  जांच
 क्या  जाता  ;

 4.  समाचार  पत्रों,  इश्तहारों,  सिनेमा
 सलाइडों  के  माध्यम  से  तथा  महत्वधूर्ण  स्टेशनों
 पर  रेडियो  से  घोषणा  द्वारा  लोगों  को  शिक्षित
 करने  का  भ्रभियान  चलाया  जाना  ;

 5.  खतरे  की  जंजीर  खींचने  वाले  लोगों
 को  पकड़ने  बाले  व्यक्तियों  को  इनाम  दिया
 जअनां  ;  शौर
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 6.  भेद  क्षेत्रों  में  कु७  चुनो  हुई  गाड़ियों
 में  से  ब्तरे  की  जंजीर  को  हटा  दिया  जाना

 झनभिकृत  रूप  से  खतरें  की  जंजीर
 खोंचने  की  ६स  बुराई  का  समाप्त  करने  के
 लिये  अ्रतामाजिक  तत्वों  के  विध्  स्थानीय
 लागों  तथा  पुलिस  को  सहायता  से  अभियान
 तेज  हर  दिये  गये  हैं।  *न  ग्रसामाजिक  तन्वों
 को  हरकतों  पर  लिगरानी  रखने  के  लिये
 राप्य  सरकाशं  के  साथ  निकट  सम्पक  रह!
 जा  रहा  है'

 Approval  for  Price  Fixation  of  Smalier
 Pack  of  Drug  Formulations

 264.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  stute:

 (a)  is  it  a  fact  that  Government
 have  decided  all  drug  manufacturers
 should  obtain  approval!  for  price  fixa-
 tion  of  even  smaller  pack  of  drug  for-
 mulations  which  form  part  of  larger
 packs  approved  by  Government;.

 (b)  if  so,  have  Government  review-
 ed  how  far  this  decision  is  being  im-
 plemented;  and

 (९)  if  not  implemented,  what  step
 Government  intends  to  take  and  de-
 tails  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N,  BAHUGUNA):  (a)
 The  Central  Government,  vide  Press
 Note  dated  the  2th  June,  ‘1978,  clari-
 fied  that,  to  avoid  practical  difficul-
 ties,  manufacturers  should  obtain  price
 approval  for  minimum  packs  of  for-
 mulations  offered  for  retail  sales  in
 addition  to  the  Jarger  packs  for  which
 price  approvals  have  already  been  ob-
 tained.

 (9)  and  (ce).  The  clraification  has
 been  issued  only  recently.  In  the  light
 of  the  clarification,  price  approavels  for
 minimum  retail  packs  have  already
 been  issued  in  respect  of  a  number  of

 applications.  Further  applicationg  for
 approval  of  prices  of  minimum  retail
 packs  are  coming  in.

 Broad  Gauge  Line  from  Trivandru:
 to  Tirunelveli

 265.  SHRIMATI  AHILYA  P.  RA-
 NGNEKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  the  progress  so  far  made  in  the
 laying  of  the  new  broad  gauge  line
 from  Trivandrum  to  Tirunelveli  via
 Nagercoil;  ang

 (b)  when  the  construction  is  likely
 to  be  over?

 THE-  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHR]  SHEO  NARAIN):  (a)  Earth-
 work  ang  bridge  works  in  all  the
 reaches  are  in  good  progress  and  near-
 ing  completion.  The  linking  of  Per-
 manent  Way  has  also  been  taken  up
 in  the  Trivandrum-Nagercoil  gection.
 Overall  progress  is  about  60  per  cent.

 (b)  Trivandrum-Nagercoil~-Kanya-~
 kumari  sections  is  expected  to  be  com-
 pleted  by  March,  979  and  Nagercoil-
 Tirunelveli  section  by  April,  1980,
 subject  to  adequate  funds  being  made
 available.

 Death  of  a  Rail  Attendant  in  Armed
 Dacoity  in  Howrab-Delhi  Toofan

 Express

 266,  SHR]  छू.  PRADHANI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an  at-
 tendant  of  first  class  compartment  of
 Howrah-Delhi  Toofan  Express  was
 killed  on  23rd  May,  4978  and  a  coll-
 ector  received  knife  injuries  in  putting
 up  resistance  against  armed  miscreants
 at  a  place  between  Keeshon  and  Run-
 kuts  stations;  and

 ib)  if  so,  the  details  thereof  and  the
 steps  Government  have  taken  in
 this  regard  for  the  safety  of  passen-
 gers  as  well  as  the  railway  staff?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  ang  (b).
 Yes,  On  22nd  May  978  at  about  430
 hours  four  persons  boarded  First  Class
 Compartment  of  Toofan  Express  at
 Raja-ki-Mandi  Station  on  Central
 Railway  in  Uttar  Pradesh.  The  Tra-
 velling  Ticket  Examiner  and  the
 ‘Coach  Attendant  demanded  their  tic-
 kets  which  resulted  in  an  altercation.
 They  stabbeg  the  Travelling  Ticket
 Examiner  and  fired  at  the  Coach  At-
 tendant.  The  Coach  Attendant  died
 and  the  Travelling  Ticket  Examiner
 sustained  knife  injuries.  Thereafter
 they  looted  nine  passengers  of  their
 cash,  jewelleries  and  personal  belong-
 ings  valued  Rs.  2,500/-  ang  got  down
 between  Kunkuta  and  Kitham  Sta-
 tiong  in  Agra-Mathura  Section  of  Cen.
 tral  Railway  in  Uttar  Pradesh.

 The  Government  Railway  Police  of
 Uttar  Pradesh  conducted  a  search  of
 the  house  of  a  suspected  person  named
 Ainuddin  r  nt  of  Loh:  ai,  Agra
 and  recovered  one  pistol,  one  revolver
 (both  country  made),  two  old  tran-
 sistors,  one  bangle  in  pieces,  a  gold
 ring  and  two  watches.  They  arrested
 the  concubine  of  Ainuddin.  Police  is
 making  a  vigorous  search  to  arrest
 Ainuddin  and  other  absconding  cri-
 minals  of  this  case.

 The  Government  Railway  Police  is
 escorting  all  night  traing  in  this  Sec-
 tion.

 (2)  Armed  Railway  Protection
 Force  ig  also  being  provided  in  the
 trains  in  this  Section  during  night  to
 prevent  theft  of  railway  property.
 They  will  also  help  to  instil  confi-
 a  ist  the  passengers  and

 the  railway  staff  and  deter  the  cri-
 minals  from  operating  on  trains.

 (3)  Surprise  checks  and  patrolling of  railway  station  Kitham  are  being
 made  jointly  by  Railway  Protection
 Force  and  Government  Railway  Police
 at  night.
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 काम  करने  के  झ्धिकार  को  संविधान  सें  शामिल
 किया  जामा

 267.  ष्  राम  बिलास  पासवान  :  क्‍या
 विधि,  न्याय  झौर  कम्पनी  कार्य  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  भारत  के  संविधान
 में  दिये  हुए  मूल  भ्रधिकारों  की  सूची  में  काम
 करने  के  अधिक।र  को  शामिल  करने  का
 विचार  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 बेरोजग।<र  लोगों  को  बेरोजगारी  भत्ता  देने
 का  विचार है  ;  और

 (ग)  यदि  नहीं,  तो  क्या  सरकारी  सेवा
 में  नियुक्ति  के  लिये  आरायु  सीम।  को  बढ़ा  कर
 55  घर्ष  किया  जाएगा  ?

 चिधि,  न्याय  और  कम्पनी  कार्य  मंत्रो
 (थी  शान्ति  भूषण)  :  (क)  अभी  सरकार

 के  विचाराधीन  ऐसा  काई  प्रस्ताव  नहीं  है  ।

 (खबर)  प्रश्न  ही  नहीं  उठता  t

 (ग)  जी  नहीं  t

 Proposal  for  Mixing  Alcohol  with
 Petrol

 268.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  possibilities  of  mixing
 alcohol  with  petro}  for  automobiles;
 and

 (b)  if  so,  how  far  will  it  effect  the
 reduction  in  the  consumer  price  of
 petrol  in  the  country?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  Power  alcohol  can  be  used
 to  a  limited  extent  in  suitable  blend
 with  motor  spirit  (petrol)  as  fuel  in
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 petrol  engines.  However,  as  alcohol
 is  already  being  used  as  a  feed-stock

 for  the  organic  chemical  industry,
 any  diversion  thereof  for  admixture

 with  petrol  would  provide  a  setback
 to  the  alcoho!  based  chemical  indus-
 tries.  ‘

 देश  में  बढ़ते  हुए  मुकदमों  का  निपटान

 269.  भी  शरद  यादव  :  कया  विधि,
 ब्याथ  जौर  कम्पनी  कार्म  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  उच्च  न्यायालयों  में  मुकदमों
 की  संख्या  बढ़  रही  है  ;

 (ख)  यदि  हां,  तो  उनके  शीघ्र  निपटाने
 के  लिये  सरफार  द्वारा  क्‍या  कदम  उठाये  जा
 रहैहैं;

 (ग)  क्या  उच्च  न्यायालय  के न्याया
 घीशो  की  संख्या  बढ़ाई  जाएगी  ;  और

 (घ)  यदि  नहीं,  तो  इस  बारे  में  सरकार
 का  क्‍या  घिचार  है  श्ौर  बढ़ते  हुए  मकदभों  के
 निगटाने  के  लिये  क्या  अन्य  प्रबन्ध  किये
 जायेंगे  ४

 विधि,  न्याय  झोर  कम्पनी  कायें  मंत्री
 धी  शान्ति  भूवण)  :  (क)  जीहाँ।

 (ख)  विवरण  संलग्न  है  ।

 (ग)  उन  उच्च  न्यायालयों  में  जिनके
 संबंध  में  प्रस्ताव  प्राप्त  होते  हैं  न्यायाधीशों
 की  संख्या  बढ़ाई  जा  रही  है।  i-4-977
 से  20  न्यायाध्रीण  और  बढ्ा  दिये  गए  हैं  7

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 जिघरण

 (ख)  मामलों  को  शीघ्र  निपटाने  के
 लिये  निम्नलिखित  कार्यवाही  की  गई  है,
 अर्थात  —_—

 (+)  उच्च  न्यायालयों  में  काफी  रिक्त
 स्थानों  को  भर  दिया  गया  है  1
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 केन्द्रीय  सरक।  र  ३।  रा  राज्य  प्र।धि-
 कारियों  /  मुख्य  न्‍्यायाधिपतियों
 से  प्रस्ताथ  मांगने  के  लिग्रे  पहल
 की  गई  हैं  बौर  जहां  अ्ावण्यक
 था,  सम्बद्ध  राज्य  प्राधिकारियों/
 मुख्य  न्‍्यायाधिपतियों  को  स्मरण-
 पत्र  भेजे  गये  हैं।  अप्रैल,  .977
 से 15  जुलाई.  978  तक  की
 अ्रवधि  में  66  नई  नियुक्ितयां
 की  गई  हैं  ।

 (ii)  उन  उच्च  न्यायालयों  में  जिनके
 संबंध  में  प्रस्ताव  ग्राप्त  हुए  थे
 तारीख  i-d-977  से  न्याय
 धीशो  की  संख्या  दढ़ा  गई  है  ny
 यह  बुद्धि  निम्नलिखित  उच्च
 न्यायालयों  में  उन  तारीखों  से
 की  गई  है  जिन  तारीखों  कोबे
 पद  भरे  जाएंगे  Same

 बुद्धि
 उच्च  न्यायालय

 का  नाम  स्थायी  अपर

 इलाहाबाद  6

 साध्य  प्रदेश  6

 कर्नाटक  ]  3

 हिमाचल  प्रदेश.  |

 पटना  enn  3

 कुल  9

 (iii)  विभिन्न  राज्यों  की  विधिज्ञ
 परिषदों  द्रौर  बार  एसोसिएशनों
 को  पत्न  भेजे  गये हैं  जिनमें  उनसे
 यह  अनुरोध  किया  गया  है  कि  वे
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 मामलों  को  शीघ्र  निपटाने  के
 कार्य  में  अपना  सहयोग  दें  बीर
 उसके  लिये  अपने  सुझाव  भी  दें  1

 (iv)  विधि  झायोग  से  बकाया  मामलों
 की  झ्राम  समस्या  को  सूलझाने  के
 लिये  उचित  उपाय  का  सुझाव
 देने  का  अनुरोध  किया  गया
 है  ।  आयोग  इस  विषय  पर  विचार
 कर  रहा  है  ।

 New  Railway  Lines  in  West  Bengal

 270.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  how  many  proposals  relating  to
 construction  of  new  railway  lines  and
 expansion  of  the  existing  ones  in  West
 Bengal  submitted  by  the  State  Gov-
 ernment,  are  pending  with  hig  Minis-
 try;

 (b)  salient  features  of  each  of  those
 preposals;  and

 (c)  action  taken  on  each  of  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 to  (c).  Proposals  for  construction  of
 the  following  2  new  railway  lines  in
 West  Bengal  have  been  received  from
 West  Benga]  Govt.  during  the  last
 three  years.  The  present  position  in
 respect  of  cach  is  indicated  below:

 LL  Howrah-Amta-Champadanga—
 Werk  is  in’  progress.  About  Rs.  90
 lakhs  have  been  spent  on  the  project
 so  far  and  outlays  of  Rs.  90  lakhs  have
 been  provideg  during  the  current  fi-
 nancial  year.

 2  Howrah-Sheakhala—This  igs  an
 approveg  project.  Construction  work
 has  not  ‘been  taken  up  so  far  due  to
 limited  availability  of  funds.
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 3.  Kalyanj  to  Kalyani  Township—

 The  project  has  been  included  in  the
 Budget  for  ‘1978-79,  ang  the  work  has
 been  taken  up.

 4,  Canning-Golabari
 5.  Lakshmikantpur-Kakdwip
 6.  Hasnabad-Hatgachha  (Pratapadit

 yanagar)
 7.  Canning-Hatgachha
 8.  Sonarpur-Dhamkhali—In  view

 of  shortage  of  resources  and  limited
 traffic  prospects,  it  is  not  proposed  to
 take  up  the  construction  of  these
 lines  at  present.

 9.  Budge  Budge-Namkhana—Finat
 Location  Survey  is  in  progress.

 i0.  Bankura-Raniganj—Survey  of
 this  project  which  was  taken  up  at  the
 cost  of  the  Government  of  West  Ben-
 val.  has  peen  completed.  The  detailed
 project  reports  and  the  estimate  have
 heen  sent  to  the  Govt.  of  West  Bengal
 Further  consideration  to  the  construc-
 tion  of  the  line  will  be  given  on  receipt
 of  the  comments  of  the  Govt.  of  West
 Bengal.

 l].  Damohani-Changrabandha—Sur-
 vey  work  is  in  progress.

 i2.  Malda-Balurghat—In  view  of
 shortage  of  resources  and  limited  tra-
 ffic  prospects,  it  is  not  proposed  to
 take  up  the  construction  of  the  line
 at  present.

 Progress  regarding  wheel  and  Axle
 Plant  of  Railway  at  Bangalore

 271,  SHRI  K.  RAMAMURTHRY:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  how  far  progress  hag  been  made
 in  setting  up  the  wheel  and  axle  plant
 of  the  Indian  Railways  at  Bangalore;

 (9)  to  what  extent  the  foreign  ex-
 change  is  needed  and  how  it  will  be
 met;  and

 (c)  whether  this  plant  needs  any
 foreign  technical  know-how  collabo-
 ration  and  if  so,  from  which  country
 and  the  name  of  the  Company?
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 THE  MrittsteR  OF  STATE  rk
 THE  MINISTRY  Of  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 The  Governthent  has  decided  to  set
 up  the  Indian  Railways’  Wheel  &
 Axle  Plant  at  Yelahanka  (Banga-
 lore)  at  an  estimated  cost  of  Rs.  38.39
 crores,  The  Civil  Engineering  works
 are  in  progress.

 (b)  Total  foreign  exchange  require-
 ment  is  estimateq  at  Rs.  .58  crores
 and  this  will  be  met  with  from  the
 IDA  Credit.

 (९)  For  transfer  of  technical  know-
 how  required  for  the  manufacture  of
 wheels,  collaboration  has  been  enter-
 ed  iftto  with  M/s.  Amsted  Industries
 Inc.  of  Uniteg  States  of  America.  For
 axles,  a  decision  has  yet  to  be  taken.

 Railway  Service  Commission  for
 Karnataka

 272.  SHRI  A.  K.  KOTRASHETTI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 before  Government  to  set  up  a  Rail-
 way  Service  Commission  for  Karna-
 taka;  and

 (b)  during  the  last  five  years  how
 many  applications  have  been  received
 from  Karnataka  for  various  posts  in
 the  Railway  service  and  how  many
 have  been  appointed,  state,  year-
 wise  and  category-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 No.

 (b)  State-wise  statistics  of  the  num-
 ber  of  applications  received  are  not
 maintained  by  the  Railway  Service
 Commission,

 Railway  Division  in  Trivandrim

 979.  SHRI.  M.  oN.  GOVINDAN

 Manca
 Wil)  the  Minister  of  RAIL-

 WAYS  be  pleased  to  state:
 (a)  Government  have  finally  decid-

 ed  to  set  up  a  Railway  Division  in
 Trivandrum
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 (b)  if  so,  whether  any  works  have
 been  initiated  for  its  implementation;
 and

 (०)  if  80,  the  details  thereof?

 WHE  ‘MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  to  (ce)
 It  was  decided  to  form  a  full-fledged
 broad  gauge  division  on  Southern
 Railway  with  headquarters  at  Tri-
 vandrum,  After  the  arinouncement
 of  this  decision,  several  representa-
 tions  were  received  from  various  in-
 térests  in  North  Malabar,  Cochin  and
 Ovakkot  areas  protesting  against  the
 inclusion  of  Mangalore-Ernakulam
 Section  in  the  proposed  new  division.
 In  view  of  the  reduced  kilometrage
 of  the  proposed  division,  if  Manga-
 lore-Ernakulam  Section  {gs  excluded,
 it  was  subsequently  decided  to  form,
 as  a  first  step,  a  Transportation  Divi-
 sion  only  having  jurisdiction  over  the
 all  Broad  Gauge  Shoranur-Trivand-
 rum-Kanyakumari-Tirunelveli  Section
 and  develop  it  further,  in  due  course,
 as  a  full--fledged  division  when  enough
 additional  broad  gauge  jurisdication
 could  be  added  to  it  to  make  it  viable.
 As  this  scheme  also  was  not  generally
 received  well,  the  Chief  Minister  of
 Kerala  has  been  requested  to  have
 discussions  with  all  the  concerned
 interests  in  the  area  so  88  to  evolve
 an  agreed  alternative.  A  reply  from
 the  Chief  Minister  of  Kerala  is
 awaited.

 Conformation  of  New  Drug  Policy  by
 Foreign  Drug  Oompany

 274,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  Be  pleased
 to  state:

 (a)  whether  any  foreign  drug  com-
 y  has  taken  steps  to  conform  to

 the  new  drug  policy  announced  by
 Government  this  year;

 (b)  if  so;  thé  namés  of  the  ctém-
 panies  and  the  steps  they  have  taken,
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 (c)  whether  the  companies  that
 have  not  taken  such  steps  have  been
 asked  to  quit  the  country;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  new  drug  policy,
 so  far  as  foreign  companies  are  can-
 cerned,  has  inter  alia  laid  down
 criteria  for  (a)  regularisation  of
 excess  production  and  (b)  norms  and
 parameters  for  expansion  or  new
 licences.  So  far  as  regularisation  of
 excess  production  js  concerned,  com-
 panie,  have  been  asked  to  furnish
 detailed  statistics  based  on  which
 appropriate  decisions  would  be  taken.
 So  far  as  licensing  is  concerned,  the
 deci8Yons  contained  in  the  new  drug
 policy  are  being  implemented  by
 Government.

 (6)  and  (d).  A  decision  in  terms  of
 the  new  drug  policy,  keeping  in  mind
 the  appropriate  provisions  of  FERA,
 also  would  be  taken  on  the  merits  of
 each  individual  case.  In  the  case  of
 the  drugs  and  pharmaceuticals  indus-
 try,  one  of  the  decisions  contained  in
 the  new  drug  policy  igs  that  foreign
 companies  engaged  purely  in  the
 manufacture  of  formulations  or  of
 pulk  drugs  not  involving  high  techno-
 logy  or  both  should  be  asked  to
 reduce  their  foreign  equity  to  40  per
 cent  forthwith.  The  Companies
 engaged  in  the  manufecture  purely
 of  formulatiqns  have  been  identified
 and  action  to  issue  directives  to  them
 is  being  taken  by  the  Department  of
 Economic  Affairs/Reserve  Bank  of
 India.  So  far  ag  identification  of  com-
 Panies  engaged  in  the  manufacture  of
 bulk  drugs  not  involving  high  techno-
 logy  is  concerned,  a  high  powered
 Committee  has  been  constituted  to  do
 this  exercise  and  appropriate  decisions
 will  be  taken  on  the  merits  of  each
 case  based  on  the  findings  of  this
 Committee
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 Defence  Personnel  Travelling  Free  of
 Charge

 275.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  De-
 fence  personnel  are  travelling  in  the
 trains  free  of  charge;

 (b)  whether  it  is  also  a  fact  that  the
 material  of  the  Defence  Department  is
 being  transported  in  the  trains  free  of
 charge;  and

 (e)  if  so,  the  amount  due  to  the
 Railway  per  annum  towards  the
 transport  charges  of  men  and  mate-
 ria}  of  Defence  Department?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  No.
 (c)  Does  not  arise.:

 Squad  to  check  Complaints  regarding
 Railway  Reservations

 276.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern.
 ment  to  form  any  special  squad  to
 carry  out  checks  and  investigate  speci-
 fic  complaints  regarding  railway  re-
 servations  under  the  guidance  of  the
 Director  of  Vigilance;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b)  Yes.
 A  temporary  Special  Squad  of  ten  in-
 spectors  has  been  formed  in  the  Rail-
 way  Board’s  office.  The  squad  has
 starteq  functioning  from  3i-5-978
 and  is  being  utilised  for  carrying  out
 checks/raids  at  booking  and  reserva-
 tion  offices  and  running  traina  and
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 also  for  investigation  of  specific  com-
 plaints  about  malpractices/corruption
 in  reservation  of  seats/berths  as  well
 as  other  malpractices.

 Robberies  in  South  Boung  Trains
 277,  SHRI  K.  A.  RAJAN:

 SHRI  ARJUN  SINGH
 BHADORIA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  recent  inci-
 dents  of  robberies  in  South  bound
 trains;  and

 (b)  if  so,  the  details  thereof  and
 the  measures  being  taken  to  check
 such  incidents  and  also  to  create  a
 sense  of  security  in  the  minds  of  pas-
 sengers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  There  have
 been  4  cases  of  robberies  and  dacoities
 in  the  recent  past  in  South  bound
 trains.

 (b)  The  details  of  the  4  cases  are
 as  under: —

 l.  On  (16/5/78  at  3.30  hours  when
 Jyanti  Janata  Express  was  running
 beween  Narkher  and  Nagpur
 Stations  on  the  Central  Railway  in
 Maharashtra,  passenger  of  3-tier
 coach  were  looted  of  their  belong-
 ings  worth  Rs.  1,538/-  at  pistol  point
 by  4  criminals.  The  criminals  have
 since  been  arrested.

 2,  On  30/5/78  at  .80  hours,  while
 Jayanti  Janata  Express  was  runn-
 ing  between  Budni  and  Midghat  on
 the  Central  Railway  in  Madhya
 Pradesh,  some  criminals  armed
 with  pistols  anq  knives  looted
 passengers  in  a  3-tier  coach  of  their
 belongings  worth  Rs.  50,000/-  and
 also  caused  injuries.  to  2  persons.
 The  entire  stolen  property  has  been
 recovered  in  this  case.  The  Gov-
 ernment  Railway  Police,  Bhopal
 have  arrested  4  criminals  in  this
 case  and  are  on  the  look-out  for  2
 mofe  criminals.
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 3,  On  9/6/78  at  about  3.30  hours,
 criminals  boarded  a  3-tier  coach  of
 the  Jayanti  Janta  Express  and
 robbed  the  passengers  near  Sanchi
 On  the  Central  Railway  in  Madhya
 Pradesh  of  properties  worth
 Rs,  6000/-  and  caused  injuries  to
 4  persons.  The  Government  Rail-
 way  Police/Bhopal  have  arrested  4
 criminals  and  recovered  stolen  pro-
 perties  worth  Rs.  1,000/-  in  this
 case,

 4.  On  12/6/78,  5  criminals  entered
 a  3-tier  coach  of  6  Up  G.  T.  Ex-
 press  and  robbed  the  passengers
 between  Mohasa  and  Bina  on  the
 Central  Railway  in  Madhya  Pra-
 desh,  of  properties  worth
 Rs.  36,000/-.  Three  passengers  were
 injured  in  the  incident.  The  Gov-
 ernment  Railway  Police,  Bhopal
 have  arrested  4  criminals  and  re-
 covered  stolen  properties  worth
 Rs.  20,000/-.  The  police  are  in
 search  of  2  more  absconding  crimi-
 nals,

 Prompt  investigation  by  the  Gov-
 ernment  Railway  Police,  Madhya
 Pradesh  and  Maharashtra  led  to  the
 arrest  of  0  criminals  with  recovery
 of  stolen  property  worth  Rs.  °71,000/-.

 Being  concerned  with  the  increase
 in  the  heinous  crimes  affecting  the
 travelling  public,  the  Minister  of
 Railways  has  drawn  the  attention  of
 the  Chief  Ministers  of  West  Bengal,
 Bihar,  Uttar  Pradesh  and  Madhya
 Pradesh  ang  requested  them  to  take
 effective  preventive  measures  to
 ensure  safety  of  passengers  and  their
 properties,

 On  16/6/78,  a  high  level  meeting
 “between  the  officers  of  the  Ministries

 of  Railways  and  Home  Affairs  was
 held  and  it  was  decided  qa)  that  State
 Governments  of  Uttar  Pradesh,  Bihar,
 Madhya  Pradesh,  West  Bengal  and
 Maharashtra  will  launch  a  _  vigorous
 drive  against  such  crime  by  increas-
 ing  the  strength  of  the  armed  escorts;
 (2),  to  ensure  prompt  communication

 to  the  armed  police  escort  whenever
 the  alarm  chain  is  pulled  at  night;
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 (3)  to  accommodate  the  armed  police
 escorts  in  the  centre  of  the  train  so
 that,  apprehending  danger,  they  can break  into  two  groups  and  get  down
 on  either  side  of  the  train  to  appre-
 hend  the  criminals;  (4)  to  provide  the
 police  escorts  with  powerful  torches/
 very  light  pistols  and  flares;  and  (5)
 to  provide  powerful  lights  with  Guard
 and  Brakesman  to  light  up  the  area
 on  both  sides  of  the  train.

 Armed  Railway  Protection  Force
 escorts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.
 This  would  also  help  to  instil  con-
 fidence  amongst  the  travelling  public
 and  also  deter  criminals  from  operat-
 ing  on  trains.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  the
 coaches:

 lL  Vestibuled  doors  are  kept  look-
 ed  between  22.00  hrs  and  06.00  hrs.
 by  the  TTEs/Coach  Attendants.

 2.  TTEs  and  Coach  Attendants
 remain  vigilant  during  night  time
 anq  prevent  entry  of  intruders,
 thawkers  and  unauthorised  persons
 into  the  coaches.

 3.  In  case  of  non-vestibuled  trains
 the  vestibuled  doors  are  permanent-
 Ty  closed  or  dummied.
 As  a  result  of  the  above  measures

 taken  by  the  State  Police  and  the
 Railways,  there  has  heen  no  case  of
 dacoity/robbery  in  south-bound  train
 after  12-6778.

 ई  तथा  जून  i978  में  रह  को  गई  गाड़ियां

 278,  शी  बिमायक  पसाव  यादव :.
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  देश  में  गत  दो  मदीने  श्रर्यात्‌  माई
 शरीर  जूस  में  कुल  कितनी  गाड़ियों  को  रह
 किया  गया  शौर  दिद्दार  में  प्रत्येक  जोन
 में  उनमें  से  कौन-कौस  सी  ग्राड़ियों  को
 र्  किय  गया  ओर  इसके  क्‍या  कारण
 हैं?
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 we  dere  में  राज्य  मंत्री  (भी
 शिव  झारायण)  :  रई  शौर  जून,  978
 के  महीनों  के  दौरान  संभी  रेलों  पर  रह
 की  गयी  गाड़ियों  की  कुल  (संचयी)  ष््या
 8,  383  है  t  भाष  कोयले  की  सीमित
 उपलब्धता,  सजारी  और  माल-डिब्यों
 कर्मचारियों  तथा  लोको  कर्मचारियों  के
 आन्दोलन,  जन  आन्दोलन  दुणटनाएं,  बर्षा
 और  तूफान,  शरारती  तत्वों  की  गतिविधियां
 शोगस्थि  बिजली  उपकरण,  की  खराबी.
 बाढ़  से  रेलपथ  की  टूट-फूट,  गाड़ियों  के
 रद्द  किये  दाने  के  कारण  हैं  ।  एक  विधरण
 जिसमें  बिहार  प्रदेश  में  (रेलबे-बार)
 रह  की  गयी  गाड़ियों  के  नाम  दिये  गये
 हैं,  सभा  पटल  पर  रखा  गया  है  (भ्रंथ'लय
 में  रक्षा  गय।  देखिये  संख्या  एलटी  24.13/78

 Bill  to  provide  for  Free  Legal  Aid  to
 Poor

 279.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  during  the  current  Monsoon
 Session  the  Bill  to  provide  for  free
 legal  aid  to  economically  poor  per-
 sons;

 (9)  if  80,  when  and  with  what
 broad  features  and  provisions;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHOSHAN):  (a)
 No,  Sir,

 (b)  and  (c).  The  Report  of  the  Com-
 milte  on  legal  aid  with  Shri  Justice
 P,  N.  Bhagwati  as  Chairman  and  Shri
 Justice  त्  R.  Krishna  Iyer  as  Member
 is  under  examination  of  the  Govern-
 ment.  Therefore,  it  is  not  possible
 at  this  stage  to  indicate  when  the  Bill
 would  be  introduced  ang  what  would
 be  its  broad  features  and  provisions.
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 Beyment  of  Bonus  te  Reibwaymen

 280.  SHRI  SAMAR  MUKHERJEE:
 SHRI  s.  R.  DAMANI:

 Will  the  Minisier  of  RAILWAYS  be
 pleased  to  state;

 (a)  what  is  the  decision  of  Govern-
 ment  in  regard  to  payment  of  Bonus
 to  railwaymen  now.  that  the  Bhootha-
 lingam  Committee  report  has  been
 received  by  Government;  and

 (b)  if  no  decision  has  been  taken,
 when  will  this  long  outstanding  ques-
 tion  be  considered  and  settled  satis-
 factorily?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  The
 Study  Group  on  Wages,  Incomes  and
 Prices,  headeq  by  Shri  S.  Bhootha-
 lingam,  has  submitted  its  report
 which  is  under  examination  of  the
 Government.  The  Government  are
 yet  to  take  a  decision  thereon.

 Alleged  Corruption  in  Railways

 281.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  RAILWAYS  ४७९
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  Indian
 Express  dated  2lst  June,  978  that
 corruption  hag  become  so  rampant  on
 the  railways  that  a  ticket  examiner
 sometime  ago  extracted  a  bribe  from
 a  General  Secretary  of  the  Janata
 Party  to  get  a  sleeper  on  a  train  to
 Dethi  from  the  South;

 (b)  whether  it  is  also  a  fact  that
 after  his  identity  was  revealeg  to  the
 ticket  examiner  it  did  not  deter  him
 from  extracting  the  bribe  and  nothing
 has  been  done  even  after  the  com-
 plaint  was  lodged  with  the  Railway
 Minister;  and

 (c)  whether  it  is  a  fact  that  there
 tre  still  a  number  of  clerks  manning
 seeony  class  reservation  counters  who
 resort  to  different  ways  to  extract

 money  from  the  passengers  desparate-
 ly  needing  a  seat  or  a  sleeper  on  the
 train  by  which  they  woulg  like  to
 travel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  No
 such  complaint  of  a  party  travelling
 to  Delhj  from  the  South  has  been
 received.  However,  a  complaint  was
 received  against  a  TTE  collecting  an
 extra  charge  of  Rs.  10/-  for  allotment
 of  accommodation  by  4  Up  Frontier
 Mail  ex.  Delhi  on  (24-11-77,  Action
 under  Discipline  ang  Appeal  Rules
 has  been  initiated  against  him.

 {c)  Complaints  of  some  staff  jn-
 dulging  in  corrupt  practices  in  reser-
 vation  of  tickets  have  come  to  the
 notice  of  the  Railway  Administration.
 The  drive  to  contain  their  activities
 has  been  intensified.  Stern  action  is
 taken  against  the  delinquent  staff.

 Fransportation  of  Gas  through  pipeline
 from  Bombay  High  to  Trombay

 282.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  the  average  quantity  of  gas
 transported  per  day  through  pipeline
 from  Bombay  High  to  Trombay  since
 it  started  flowing  on  1th  June,  1978;
 and

 (b)  how  the  gas  is  being  used,  to
 what  extent  and  its  commercial
 value?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  associated  gas
 started  flowing  through  the  pipeline
 from  Bombay  High  to  Trombay  from
 2th  July  1978.  Presently,  an  average
 quantity  of  approximately  0.8  million
 -cubie  metres  per  day  of-  gas  would
 bé  available.  To  start  with  the  gas
 is  to  be  used  at  the  Tata  Power  Station
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 and  the  fertilizer  plant,  at  Trombay—
 approximately  0.6  million  cubic
 metres  per  day  of  gas  would  go  to
 Tata  Power  Station  and  approximately
 0.2  million  cubic  metres  of  gas  per
 day  will  be  supplied  to  the  fertilizer
 plant  of  Rashtriya  Chemicals  and
 Fertilizers  at  TromBay.

 When  associated  893  is  used  as  fuel,
 the  commercial  value  is  worked  out
 on  the  basis  of  replacement  value  of
 the  existing  fuels  being  used.

 New  Railway  Lines  opened  and  future
 programme  thereto

 283.  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  how  many  and  which  new
 Railway  Lines  have  been  opened
 since  Ist  April,  ‘1977;  ang

 (by  what  is  the  programme  in  this
 regard  for  the  next  five  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  The
 following  new  railway  lines  having

 3  length  of  270  Kms.  were  completed
 and  openeg  to  traffic  since  Ist  April,
 ‘1977;

 1  Gohana-Panipat  broad  gauge
 line.

 2.  Shahdara—Baghpat  Road  line
 (Part  of  Shehdara-Saharanpur  BG

 line).
 3.  Guna-Maksi  broad  gauge  line.

 Construction  of  23  new  railway
 lines  having  a  total  length  of  800
 Kms.  is  in  progress  at  present.  The
 Hassan-Mangalore  projéct  and  Bagh-
 pat  to  Shamli  section  of  Shahdara-
 Saharanpur  line  are  expecteq  to  be
 completed  by  December,  1978.  The
 Trivandrum  to  Nagarcoil  section  of
 Ahe  =  Trivandrum-Tirunelveli-Kanya-
 Kumarj  line  is  expected  to  be  com-
 pleted  by  March,  1979.  About  half
 the  length  of  the  Rohtak-Bhiwani  line
 is  expected  to  be  completed  during
 the  current  year.  The  dates  of  com-
 pletion  and  opening  of  the  remaining
 railway  lines  during  the  next  five
 years  have  not  yet  been  fixed.
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 Looting  of  passengers  of  G.T.  Express
 near  Jhansi

 284.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  uw  news  item  of  l2th  June,
 978  that  433  Km.  from  Jhansi  the

 G.T.  Express  was  looted  by  dacoits;
 (b)  if  so,  the  amount  of  looted  pro-

 perty  and  the  number  of  passengers
 involved;  and

 (c)  what  steps  Government  propose
 to  prevent  such  incidents?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.  There
 was  a  case  of  dacoity  in  6  Up  G.T.
 Express  on  +12-6-78,  between  Mohasa
 and  Bina  Stations  on  Central  Railway
 in  the  State  of  Madhya  Pradesh.

 (b)  Properties  worth  Rs.  36,000/-
 were  looted  by  the  criminals  from
 4  passengers.

 (c)  In  this  case,  tre  Government
 Railway  Police/Bhopal,  Madhya  Pra-
 desh  have  arrested  4  criminals  and
 recovered  stolen  properties  worth
 Rs.  20,000/-.

 All  trains  passing  through  this  sec-
 tion  during  night  are  being  escorted
 by  armed  police  guards.

 Being  concerned  with  the  problems
 of  heinous  crime  on  the  running
 trains,  the  Minister  of  Railways  has
 been  in  touch  with  the  Chief  Minis-
 ters  of  the  affected  States  viz.  Bihar,
 Uttar  Pradesh,  Madhya  Pradesh  and
 West  Bengal  and  has  requested  thenr
 to  take  effective  preventive  measures
 to  ensure  safety  of  passengers  an@
 their  properties.

 On  16-6-78  a  high  level  meeting
 between  the  officers  of  the  Ministries
 of  Railways  and  Home  Affairs  was
 held  an@  it  was  decided  ay  that  State
 Governments  of  U.P.,  Bihar,  M.P.,
 West  Bengal  and  Maharashtra  will
 launch  a  vigorous  drive  against  such
 crime  by  increasimg  the  strength  of
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 the  armed  escorts;  (2)  to  ensure  pro-
 mpt  communication  to  the  armed
 police  escort  whenever  the  alarm
 chain  ig  pulleg  at  night;  '(3)  to  ac-
 commodate  the  armed  police  escorts
 in  the  centre  of  the  irain  so  that,
 apprehending  danger,  they  can  break
 into  two  groups  and  get  down  on
 either  side  of  the  train  to  apprehend
 the  criminals;  (4)  to  provide  the
 police  escorts  with  powerful  torches/
 very  light  pistols  and  flares;  and  (5)
 providing  powerful  lights  with  Guard
 and  Breakesman  to  light  up  the  area
 on  both  sides  of  the  train.

 Armed  Railway  Protection  Force
 escorts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  right  to  protect  railway  property.
 This  woulg  also  help  to  instil  con-
 fidence  amongst  the  travelling  public
 and  also  deter  criminals  from  operat-
 ing  on  trains.

 Zonal  Railways  have  launctied  =  a
 drive  to  ensure  strict  adherence  to
 the  following  preventive  measures  in
 the  coaches:

 l.  Vestibuled  doors  are  kept  loc-
 ked  between  22.00  hours  and  06.00
 hours  by  the  TTEs/  Coach  Atten-
 dants.

 2.  TTEs  and  Coach  Attendants
 remain  vigilant  during  night  time
 and  prevent  entry  of  Intruders,
 hawkers  and  unauthorised  persons
 into  the  coaches.

 3.  In  case  of  non-vestibuled  train,
 the  vestibuléd  doors  are  permanent-
 ly  closeg  or  dummied.

 Coordination  between  Railway  Police
 and  RPF  to  check  robberies  on  Trains

 285.  SHRT  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  there  is  proper  coor-
 dination  and  demarcation  of  duties
 ang  responsibilities  between  Govern-
 ment  Railway  Police  and  Rallway

 Protection  Force  to  check  robberies
 and  other  crimes  on  trains;  and

 (by  whether  the  services  of  the
 Force  eatlier  engaged  for  patrolling
 the  track  are  also  being  utilized  for
 this  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  ‘(SHRI

 HHEO  NARAIN):  (a)  and  (b).  Yes.

 Proposeg  raise  in  emoluments  of
 Railwaymen

 286.  SHRI  D.  AMAT:  Wili  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  is  under  consideration  of  Gov-
 ernment  for  a  20  per  cent  raise  in
 emojuments  of  railwaymen;  and

 ¢b),  if  so,  what  are  the  main  fea-
 tures  of  the  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHR]  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.

 Introduction  of  Electronic  security
 System  on  Railways  to  prevent

 Piferage  and  Thefts

 287.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  electronic  security
 system  widely  useg  in  many  advanced
 countries  will  be  used  in  the  Indian
 Railways  to  help  prevent  pilferage
 and  theft  of  goods  which  has  become
 the  ‘single  biggest  factor’  in  the
 country  for  nearly  half  of  Rs.  12  to
 Rs.  5  crores  paid  every  year  88  cOm-
 pensation;

 (9)  if  80,  when  this  electronic  sys-
 tem  to  guard  the  Railway  property
 is  being  introduced;

 (०)  if  so,  the  expenditure  likely  to
 be  incurred;  and
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 (d)  what  are  the  other  steps  being
 considereg  for  guarding  the  rail  pro-
 perty?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  No  such
 proposal  is  at  present  under  consi-
 deration.

 (da)  The  following  steps  are  being
 taken  for  guarding  the  railway  pro-
 perty:—

 (l)  Proper  rivetting  and  locking
 of  wagons  carrying  valuable  goods.

 (2)  Seals  on  wagons  are  checked
 at  important  yards  to  localise  thefts.

 (3)  Trains  carrying  valuable  con-
 signments/foodgrains  are  escorted
 by  Railway  Protection  Force  in  vul-
 nerable  sections.

 (4)  Railway  Protection  Force
 personnel  are  deputed  for  patralling
 in  vulnerable  sections/places.

 (5)  Important  and  vulnerable
 yards  are  patrolled  round  the  clock
 and  guarded  by  armed  Railway
 Protection  Force  personnel.

 (6)  Checking  of  rivets  and  seals
 of  all  loaded  wagons  at  tranship-
 ment  points  is  done  before  they  are
 unloaded  and  transhipped.

 (7)  Important  goods  sheds  and
 platforms  are  guarded  by  Railway
 Protection  Force.

 (8)  Close  coordination  between
 Protection  Force  and  Government
 Railway  Police  is  maintained  to  ex-
 change  criminal  intelligence,

 (9)  Drives  against  thefts  and  pil-
 ferages  are  organised  on  All  India
 basis.

 0)  Escorting  of  goods  trains
 carrying  iron  and  steel  foodgrains,
 sugar,  oilseeds,  etc.  by  Railway
 Protection  Force  armed  personnel  in
 vulnerable  sections.

 qd)  Use  of  nuts  and  bolts  for  ri-
 vetting  wagons  loaded  with  valuable
 goods.
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 qa)  Intensive  patrolling  by  dogs
 in  selected  yards  has  bean  activated.

 The  existing  arrangements  to  com-
 bat  crime  against  railway  properties
 are  being  reviewed  from  time  to  time
 to  make  them  more  effective  and  re-
 sult  oriented.

 ‘Traing  cancelled  dug  ४०  shortage  of
 during  summer  s€as0n,

 288.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 ways  had  to  cancel  many  trains  dur-
 ing  the  months  of  May  ahd  June,  978
 due  to  the  shortage  of  coal  supply;

 (b)  if  so,  total  number  of  trains
 that  were  cancelled  due  to  this  coal
 shortage;

 (c)  whether  the  Railways  failed  to
 take  necessary  steps  to  meet  the  situ-
 ation  of  the  summer  exodus  which
 was  at  its  peak  during  the  months  of
 May  and  June,  ‘1978;

 (a)  if  so,  what  was  the  main  reason
 therefor;

 (e)  whether  the  people  had  to  wait
 for  months  to  get  the  reservation  of
 seats  in  the  Railways;  and

 (f)  the  total  loss  suffered  dye  to
 that  by  the  Railways  and  what  steps
 were  taken  by  the  Railways  to  cope
 with  the  traffic?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAN):  (a)  Yes.

 (७)  0  pairs  of  passenger  trains
 stood  cancelled  fully/partially  around
 the  end  of  May  and  by  the  end  of
 June,  978  the  number  of  trains  can-
 celled  was  242  pairs.

 (c)  No.  Over  000  special  trains
 were  run  and  additional  coaches  at-
 tached  to  existing  train  services  to
 meet  the  extra  rush  of  traffic  during
 the  summer.
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 (a)  Does  not  arise.

 (३)  No.

 (f)  Does  not  arise.

 Proposal  to  reduce  price  and  Sales  Tax
 on  Drugs

 289.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  &  FERTILIZERS  be  pleased  to
 ‘state:

 (a)  whether  Government  have  pro-
 posed  to  State  Governments  to  reduce
 the  price  and  sales  tax  on  drugs
 recently;

 (b)  if  so,  what  are  the  views  of
 the  State  Governments;  and

 (c)  also,  what  Government  policy
 formulateg  on  the  basis  of  views  ex-
 pressed  by  State  Governments?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  Yes,  Sir.  The  Finance  Minister
 has  written  to  the  State  Chief  Min-
 isters  on  26th  May,  1978,  to  consider,
 as  expeditiously  as  possible,  the  with-
 drewal  of  octroi  duty  and  sales  tax  on
 drugs  and  formulations.

 (b)  and  (c).  While  some  State  Gov-
 ernments  have  responded  stating  that
 the  matter  is  being  examined,  replies
 from  other  States  are  awaited.  The
 final  decision  in  this  case  rests  with
 the  State  Governments.

 Shortage  of  LP.  Gas

 200.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  acute  shortage  of  LPG  for  domes-
 tic  use;

 (b)  if  so,  what  are  the  places  that
 are  affected  by  this  shortage;  and

 (c)  what  steps  have  been  taken  to
 meet  the  situation?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  present  demand  ‘or
 Liquified  Petroleum  Gas  (cooking
 gas)  in  the  country  is  far  in  excess  of
 availability  based  on  current  produc-
 tion  of  this  product  in  the  refineries.
 Cylinder  refill  requirements  of  the
 consumers  are  generally  being  met  in
 full.  However,  there  have  been  some
 temporary  problems  in  certain  pockets
 of  Calcutta,  Nagpur  and  Cuttack  for
 which  necessary  steps  have  been  initi-
 ated.

 (c)  Government  are  taking  steps  to
 increase  the  production  of  cooking  gas
 in  the  country.  It  is  expected  that  the
 position  may  improve  substantially  in
 the  next  2  to  3  years  as  a  result  of  the
 commissioning  of  fractionating  units  to
 produce  LPG  from  Bombay  High  gas,
 the  Mathura  Refinery  and  the  secon-
 dary  processing  units  at  the  Koyali
 Refinery.  Imports  of  LPG  spiked
 crude  are  also  being  organised  to  the
 extent  possible.

 dio  quo  to  ह 2  यारब  खलासियो ंके  कास
 करने  के  चंदे

 291  ग्न  मंगाघर  प्पा  द्रांडे  :  कया
 रेल  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  सी०एनद८स्ी०  में  यार्ड  खलासियों
 के  लिये  निर्धारित  किये  गये  श्पूटी  के
 अंट्रे  कया  हैं  और  उन्हें  किस  प्रकार  की
 श्पूटी  करनी  पड़ती  हैः  ;  भौर
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 (ख)  क्‍या  उन  के  काम  के  घंटों  का
 निर्धारण  करते  हुए  काम  की  मात्रा  भी
 निर्धारित  की  जाती  &  यदि  हां  तो  ह
 मात्रा  क्‍या  हूँ?

 रेल  संजालय  में  राज्य  मंत्री  =  भयो
 शिव  नारायण):  (क)  भौर  (ख).  सूचना
 इकट्ठी  को  जा  रही  हैं  और  समा-पटल
 पर  रब  दो  जायेगीं

 Monopolies  in  Kerosena  and  LPG.
 Distribution

 292.  DR.  SAROJINI  MAHISHI:  Will
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  he  pleased
 to  state:

 (a)  whether  the  monopolies  in
 kerosene  and  LPG  distribution  are
 still  continuing;  and

 (b)  what  action  Government  have
 taken  to  break  the  monopolies  in
 their  distribution?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  No  monopoly  exists  in  the
 distribution  of  kerosene  and  LPG  ex-
 cepting  in  the  case  of  @Uirdustan
 Petroleum  Corporation  Limited  whose
 LPG  is  marketed  through  a  few  con-
 cessionaires.  Steps  for  the  take-over
 of  these  concessionaires  have  however
 been  initiated.

 एकाधिकारियों  हारा  मई  कम्पमियों  को
 स्थापना

 293.  शी  हकसवेज  मारायण  यावव  :
 क्या  जिधि,  न्याय  जौर  कम्पनी  कार्य  मंत्री
 यह  बताने  की  कृपा  करेंग  कि  :

 (क)  ब्त्रैल  977  से  जून,  978
 तक  को  अवधि  के  दौरान  कितने  एकाधि
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 कारियों  ने  नई  कम्पनियां  स्थापित  की  हैं
 शीर  जिन्हें  लाइसेंस  दिये  गये  हैं  तथा  ऐसे
 लाइसस  कितने  मूल्य  के  हैं;  प्रौर

 (ख)  हाल  ही  में  पंजीकृत  कम्पनियों
 के  उन  भागीदारों  के  नाम  क्‍या  हैं  जो
 ऐसी  अन्य  कम्पनियों;  उद्योगों  के  भी
 भागीदार  हैं  जो  किन्‍्हीं  कारणों  से  बन्द
 हैं?

 विधि,  श्पाय  और  कस्पनों  कार्म  मंत्री
 (भी  शान्ति  भूषण)  :  (क)  14-1977
 से  30  जून  978  तक  की  झवधि  के
 मध्य  एकाधिक,र  एवं  निबंधनकारी  व्यापार
 प्रथा  अधिनियम,  .969  %  अन्तर्गत  पंजीकृत
 अथवा  पं  ज॑करण  योग्य  उपक्रमों  द्वारा  प्रस्तुत
 30  प्रस्ताव  जो  उक्त  भ्रधिनियम  की  घारा
 22  के  अन्तर्गत  झनुमोदित  किये  गये  थे,

 में  से  नवीन  उपक्रपों  की  स्थापनार्थ  9
 प्रस्ताव,  नवीन  कम्पनियों  की  स्थापना
 द्वारा  कार्यान्वयन  किये  जाने  प्रस्ताथित  थे  ny
 उपरोक्त  9  प्रस्तावों  की  ऋनुम  नित  परि-
 योजना  लागत  बताते  हुये  एक  घिवरण-  तर
 संलग्न  हैं  ।  जहां  तक  लाइसेस  देने  का
 सम्बन्ध  है  इसका  नियंत्रण  उद्योग  (चिकास
 एवं  विनियम)  अधिनियम  के  अन्तरगत
 होता  है,  जो  श्रौद्योगिक  विकास  घिभाग
 द्वारा  प्रशासित  होता  है  ny

 (ख)  कम्पनी  भ्रधिनियम,  i956  के
 अन्तर्गत  पंजीकृत  एक  कम्पनी  के  भागीदार
 नहीं  होते,  धरन  निदेशक  तथा  हिस्सेदारी
 होते  हैं  ।  कम्पनी  कार्य  ' चिभाग,  को
 उपरोक्त  भाग  (क)  मैं  निर्देशित  नवीन
 कम्पनियों  के  प्रस्तावों  थाले  बुहद्‌  घरानों
 से  सम्बन्धित  भ्रन्त:सम्बन्धित  श्रौद्योगिक
 उपक्रम  का  कोई  ऐसा  दृष्टांत  वृष्टिगोचर
 नहीं  हुमा  है  जो  कुछ  कारण  भ्रथवा  प्रत्य
 प्रकार  से  बन्द  हो  गया  हो  ?
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 जिवरण

 9  मामलों  की  संयंत्र  लागत  का  उल्लेख  करता  हुभा  विवरण  पत्र

 नई  कम्पनी  का  प्ररतावित
 क्रम  अनुमानित  नाम  जहां  कहीं  भी

 संध्या  ग्रावेदक  कम्पनी  का  नाम  संयंत्र  लागत  झावेदक  कम्पनी  द्वारा
 (लाख  रुपये.  उल्लिखित  किया  गया  हो।.

 में)

 2  3  4

 रूपये

 1.  चौगुने  एण्ड  कम्पनी  प्राइबेट  लिमिटेड...  240.  00  नई  कम्पनी  नःम  का  उल्लख
 नहीं  किया  ny

 2  गरवेयर  नाइलोन्स  लिमिटेड  -  ।  900.00  गरबंयर  शिपिंग  कोरपों-
 रेशन  लिमिटेड

 ४...  केबल  का  रपोरेशन  आफ  इंडिया  लिमिटेड  600.00  बृन्दाबन  एब्रेरि.ब्ज  लि०

 a  ठाठा  सन्स  लिमिटेड  नि  «  760.00  टाटा  बुररफ्स  लिमिटेड

 5.  करमचन्द  थापर  एण्ड  ब्रास  (कोल  सेल्स  )  I45.00  नई  कम्पर्नी--नाम  का

 लिमिटेड  उल्लेख  नहीं  किया  ह

 ee  ई०आई०डी०  पेरी  (इंडिया)  लिमिटेड  40.00  नई  कम्प्ती--नाम  का
 उल्लेख  नहीं  किया  ।

 7.  बलारपुर  इण्डस्ट्रीज  लिमिटेड  700.00  मेघालय  पेपर्स  लिमिटेड

 a.  मोदीपल  लिमिटेड  385.00  मोदी  फुइस  लिमिटेड

 a,  बला  रपुर  इंड्ट्रीज  लिमिटेड  .  3200.00  अ्ान्ध्  प्रदेश  रेथन्स
 लिमिटेड  t

 Arrears  of  undisposed  of  cases  in
 Supreme  Court  and  High  Courts

 294.  SHRI  P,  KANNAN:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  present  position  in  respect
 of  arrears  of  undisposed  of,  cases  in
 the  Supreme  and  High  Courts;  and

 (b)  the  precise  and  pragmatic  steps:
 taken  to  reach  a  more  satisfactory
 position?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  and  (b)..
 The  total  number  of  cases  pending  in
 the  Supreme  Court  on  30th  June,  978
 and  the  High  Courts  on  3lst  December, 977  as  well  as  the  steps  taken/being
 taken  for  the  expeditious  disposal
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 “thereof  are  given  in  the  attached  (b)  The  following  steps  have  been
 statement.  taken  to  speed  up  the  disposal  of

 cases:
 di)  The  Judge  strength  of  Supreme

 Statement  Court  has  been  raised  from  3  to  1z
 (excluding  the  Chief  Justice)  with

 (a)  Number  of  cases  pending  in  the  effect  from  3ist  December,  1377,  by
 ‘Supreme  Court  on  30th  June,  3978  and  amending  the  Supreme  Court  (Num-

 in  the  High  Courts  88  on  3lst  Decem-  ber  of  Judges)  Act,  1956,  The  vacan-
 ber,  1977.  cies  occuring  on  I-l-978  and  22-2-78

 on  the  retirement  of  Justice  Goswami
 and  Justice  M.  H.  Beg  as  well  as

 Name  of  the  Court  No.  of  two  newly  created  posts  have  been
 cases  filled.

 pending  Gi)  A  substantial  number  of
 vacancies  in  the  High  Courts  have

 “Supreme  Court  of  India  .  .  14,482,  been  filled  up.  Initiative  has  been
 (Reguar  taken  by  the  Central  Government

 hearing  to  call  for  proposals  from  the  State
 matters

 High  Courts  Authorities  /Chief  Justices  and  wher
 ever  required  reminders  have  been

 Allahabad  «6  1,32,749,  dssued  to  the  concerned  Stute

 Abra  Pradesh  15,887
 Authorities/Chief  Justices.  During
 the  period  from  lst  April,  977  to

 “Bombay  7  52,592  i5th  July,  1978,  as  many  as  66  fresh
 appointments  have  been  mad2.

 ‘Calcutta  .  +  448
 ia

 7244  (iii)  The  Judge  strengths  have
 Delhi  26,587  also  been  increased  since  1-4-1977  in

 the  High  Courts  in  respect  of  which Comi
 cd  proposals  were  received.  ‘Ihis  in-

 Gujarat  मु  गए,  7४9  crease  has  been  made  in  the  follow-
 ing  High  Courts  from  the  cates  the

 Himachal  Pradesh.  (5,019,  posts  are  filled  up:—
 Jammu  &  Kashmir.  4,677

 ‘Karnataka  in  °  36,449  Name  of  the  High  Increased Ancreased  by
 Court  Pmt.  Addl.

 Kerala  42,739
 Madhya  Pradesh  40,673  Allahabad  6
 Madras  55768  Madhya  Pradesh  6

 ‘Orissa  .  6.042  Karnataka  डर  डर  3
 Pana  29,435"  Himachal  Pradesh  a
 Punjab  &  Haryana.  46,069  Patna  3
 Rajasthan  नि  20,558

 Tora,  हे  I  | Ag
 Sikkim  >  3  au

 (iv)  Letters  have  been  addressed
 to  the  Bar  Councils  and  Bar  Associa-

 “Total  p2ndency  in  High  Courts.  [607,918  tions  of  various  states  requesting
 them  for  cooperation  and  aiso  for
 suggestions  for  speedy  disposal  of

 *Main  cages  only.  cases,
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 (v)  The  Law  Commission  have
 been  requested  to  suggest  suitable
 measures  to  tackle  the  general  pro-
 blem  of  arrears.  They  are  seized  of
 the  matter.

 (vi)  The  Supreme  Court  with  the
 approval  of  the  President,  has  re-
 cently  amended  the  Supreme  Court
 Rules  to  facilitate  early  disposal  of
 cases  in  the  Supreme  Court.

 Generic  names  for  Drugs

 295.  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  .be
 pleased  to  state:

 (a)  the  recommendations  of  Iiathi
 Committee  regarding  use  of  generic
 names  foy  drugs  instead  of  brand
 names;

 (b)  the  final  decision  on  this  aspect;
 and

 (९)  the  extent  to  which  this  deci-
 sion  has  been  implemented?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्.  N.  BAHUGUNA):
 (a)  The  recommendations  of  the  Com-
 mittee  on  Drugs  and  Pharmaceutical
 Industry  (Hathi  Committee)  regarding
 substitution  of  brand  names  by  generic
 names  are  contained  in  para  22  of
 Chapter  X  of  iis  report  a  copy  of  which
 has  been  laid  on  the  Table  of  Lok
 Sabha.

 (b)  The  decisions  of  the  Government
 on  the  recommendations  of  the  Com-
 mittee  on  Drugs  and  Pharmaceuticals
 Industry  (Hathi  Committee)  on  the
 use  of  brand  names  are  contained  in
 paragraphs  7.3  to  71.6,99,100,  and  02
 of  the  Statement  laid  on  the  Table  of
 the  Lok  Sabha  on  the  29th  March,
 1978.

 (९)  Action  has  been  initiated  to  im-
 plement  this  decision.

 Written  Answers  754

 Wagon  allotmeny  for  Coal  transport  to-
 Tamil  Nadu  Power  Stations

 296.  SHRI  C.  N.  VISVANATHAN:
 Wiil  the  Minister  of  RAILWAYS  he.
 pleased  to  state:

 (a)  the  number  of  wagons  allotted
 for  transport  of  coal  to  power  sta-
 tions  in  Tamil  Nadu  during  last  three
 years;

 (b)  the  reasons  why  the  power  sta-
 tions  have  been  allowed  to  suffer  for:
 want  of  coal  supply  in  time;  and

 (०)  the  steps  taken  to  ensure  re-
 gular  and  uninterrupted  flow  of  coal?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)

 1975-76  हे  38376
 1976-77.  62036
 1977-78,  नि  हे  61452

 (b)  Movement  of  coal  to  Thermal
 Plants  in  South  India  was  disrupted
 during  the  year  1977-78  and  in  the  last
 few  months  due  to:—

 (i)  severe  cyclones  hitting  the
 Andhra  Pradesh  and  Tamil  Nadu
 coasts  during  November  977  severe-
 ly  dislocating  movement;  and

 Gi)  month  long  strike  in  the
 Singareni  cojlieries  from  the  middle

 of  April,  1978,

 (९)  During  the  above  Cisiocations,
 the  Railways  made  all  out  efforts  to
 reach  coal  to  the  Thermal  Plants  in
 Tamil  Nadu  from  alternative  sources
 including  the  Bengal-Bihar  fields.  Ar-
 rangements  have  been  made  to  step
 up  the  loading  of  coal  from  the  Singa-
 reni.  fidlds  which  is  the  main  source
 of  supply  of  coal  to  the  Tamil  Nedu.
 Thermal  Plants.
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 New  Invention  by  a  Kerala  Engineer
 wegarding  Saving  in  Fuel  cost  in  run-

 ning  Engines  rejected  by  Railways

 297.  SHRI  K.  RAMAMURTHY:  Will
 ‘the  Minister  of  RAILWAYS  be  pleased
 ‘to  state:

 (a)  whether  the  Railways  have  re-
 jected  a  new  invention  that  had  been

 ‘developed  by  the  Kerala  Engineer
 which  would  effect  40  per  cent  say-
 ing  in  fuel  cost  in  running  engines;

 ‘and
 (b)  if  so,  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 ‘SHEO  NARAIN):  (a)  No.  A  communi-
 cation  on  the  subject  was  received  from

 *Shri  P.  N.  Kunhiraman  of  Mallapuram.
 Kerala.  He  has  been  requested  to
 furnish  details  of  the  proposals.  No

 ‘reply  has  so  far  been  received.
 (b)  Does  not  arise.

 जिना  टिकट  थात्रो

 298.  थी  युवराज  :  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  977-78  के  दौरान
 “बिना  टिकट  यात्रा  करने  वाले  अयव  गलत
 'टिक्रडों  से  यात्रा  करने  वाले  यात्रियों  को
 संख्या  में  वृद्धि  हुई  है  भौर  यदि  हां,  तो
 उनकी  कुल  संक्षा  कितनी  हैं  तथा  उनसे
 कितती  घतराशि  वसूल  की  गई  ;

 (ख)  अपने  साम/न  की  बुकिंग  कराये
 "बिना  यात्रा  करने  वाले  यात्रियों  से  कितनी
 राशि  वसूल  की  गयी  तथा  ऐसे  यात्रियों
 की  संश्पा  कितनी  है  ;

 (ग)  दस  सम्बन्ध  में  कुल  कितने
 “छापे  मारे  गये  तथा  कितने  व्यक्तियों  को
 जेल  भेज।  गया  ;  और

 (घ)  कितने  व्यक्तियों  पर  मुकदमा
 चलाया  गया  तथा  रेल  किराये  का  भुगतान
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 न  करने  के  कारण  कितने  व्यक्तियों  को
 जेल  भेजा  गया  ?

 रेल  संत्रालय  में  राज्य  मंत्री  (भी
 शिव  सारायण)  :  (क)  से  (च).  भारतीयों
 रेलों  पर  बिना  टिकट  यात्रा  की  बुराई  का
 मुकाबला  करने  के  लिए  टिकट  जांच  के
 सामान्य  प्रबन्धों  के  भ्रलाधा  टिकट  जांच  के
 जोरदार  अभियान  चलाये  जाते  हैं  1
 ‘1977-78  के  दौरान  भारतीय  रेलों  पर

 बिना  टिकट  यात्रा  के  चिरुद्ध  08,  ६54
 बार  जांच  की  गयी  थी  जबकि  i970-77
 के  दौरान  97,364  ब।र  जाच  की  गयी
 थी  ।  रेलों  द्वारा  किये  गये  सतत  एवं
 निरंतर  प्रयासों  के  परिणामस्वरूप  खिड़कियों
 पर  टिकटों  की  बिक्री  से  होने  थाली
 भ्रामदनी  में  वृद्धि  हो  गयी  हैं  977-78
 के  दौरान  बिना  टिकट  या  गलत  टिकटों
 के  साथ  यात्रा  करते  हुए  22,86,704
 व्यक्ति  पकड़ें  गये  थे  श्रीर  उनसे  रेलवे
 के  पावने  के  रूप  में  3,00  2]  873  रुपये
 षसूल  किय  गये  थे  ।  इसके  भ्रलाथा  बिना
 बुक  कराये  गये  सामान  के  17,01,455,
 मामलों  पर  रेलवे  को  देय  1,24  28,020
 रुपये  की  रकम  वसूल  की  गयी  थी  ny
 3,48,  276  व्यक्तियों  पर  मुकदमे  चलाये

 गये  जिनमें  से  2,53,208  व्यक्तियों  को
 रेलवे  की  देय  रकम  का  भुगतान  न  करने
 के  कारण  जेल  भेज  दिया  गया  ।  अभ्रदालती
 जुमनि  के  रूव  म  6,38,929  रुपये
 यसूल  किये  गये  थे  |

 Appointment  of  a  Jurist  gs  Member
 of  Law  Commission

 299.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (ay  whether  any  member  of  the
 Law  Commission  is  an  eminent
 jurist;
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 (b)  whether  his  Ministry  has  receiv-
 ed  representations  to  the  effect  that
 there  should  be  an  eminent  jurist  on
 the  panel  of  the  Law  Commission;
 and

 (c)  if  so,  what  is  the  reaction  of
 the  Government  to  this  demand?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sir.
 All  the  four  members  of  the  Law
 ‘Commission  are  eminent  jurists,  al-
 though  they  have  not  been  drawn  from
 the  academic  field.

 (b)  No  Sir.
 (c)  Does  not  arise.

 Looting  of  passengers  of  Jayanti  Jan
 Express  near  Vidisha

 300.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 recent  past  cases  of  thefts  and  robbe-
 ries  have  increased  in  trains;

 (b)  what  are  the  details  of  the
 looting  of  passengers  of  the  Jayanti
 Janata  Express  which  took  place  re-
 cently  near  Vidisha;

 (०)  is  it  correcy  that  the  autho-
 rities  have  stated  that  due  to  limited
 staff  at  their  disposal  it  has  not  been
 possible  to  provide  protection  to  the
 public;  and

 (a)  if  so,  what  steps  have  been
 taken  to  remove  this  handicap  for
 making  train  journey  safe?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 HHEO  NARAIN):  (a)  There  has  been
 a  slight  increase  in  robberies  in  trains
 in  the  states  of  Madhya  Pradesh,  Uttar
 Pradesh  and  West  Bengal.

 (b)  On  9-6-1878,  some  armed  crimi-
 nals  stabbed  4  pasengers  in  a  3-tier
 coach  of  3l  Dn.  Jayanti  Janata  Ex-
 press  between  Vidisha  and  Sanchi

 Stations  of  Central  Railwey  in  the
 ‘State  of  Madhya  Pradesh:  and  looted
 six  passengers  of  their  relongings
 alleged  to  be  worth  Rs.  6000.  Govern-
 ment  Railway  Police,  Bhopal,  Madhya
 Pradesh  has  arrested  4  criminals  and
 recovered  stolen  property  worth
 Rs.  1000.

 (c)  The  affected  States  have  come
 up  with  a  demand  of  extra  Police
 Force  to  provide  armed  Police  guard
 to  more  passenger  trains  running  in
 vulnerable  areas  in  the  affected  States.

 (a)  Being  concerned  with  the  pro-
 blem  of  heinous  crime  on  the  running

 ‘trains,  the  Minister  of  Railways  has
 been  in  touch  with  Chief  Ministers  of
 the  affecteq  States  viz.,  Bihar,  Uttar
 Pradesh,  Madhya  Pradesh,  West  Ben-
 gal  and  hag  urged  them  to  take  effec-
 tive  preventive  measures  to  ensure
 safety  of  passengers  and  their  proper-
 ties.

 On  ‘16-6-1978  a  high  level  meeting
 between  the  officers  of  the  Ministries
 of  Railways  and  Home  Affairs  was  held
 and  it  was  decided  (l)  that  State  Gov-
 ernments  of  U.P.,  Bihar,  M.P.  West
 Bengal  and  Maharashtra  will  launch
 vigorous  drive  against  such  crime  by
 increasing  the  strength  of  the  armed
 escorts;  (2)  to  ensure  prompt  com-
 munication  to  the  armed  police  escort
 whenever  the  alarm  chain  is  puvlled  at
 night;  (3)  to  accommodate  ‘he  armed
 police  escorts  in  the  centre  of  the  train
 so  that,  apprehending  danger,  they  can
 divide  into  two  groups  and  get  cown
 on  either  side  of  the  train  ‘o  apprehend
 the  criminals;  (4)  to  provide  the  police
 escorts  with  powerful  torches/very
 light  pistols  and  flares;  (5)  providing
 powerful  lights  with  Guards  end  Bra-
 kesmen  to  light  up  the  area  on  both
 sides  of  the  train.

 Armed  Railway  Protection  Force  es-
 corts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.
 This  would  also  help  to  instil  confidence
 amongst  the  travelling  public  and  also
 deter  criminals  from  perating  on
 trains.
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 Zonal  Railways  have  iaunched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  the
 coaches:—

 १.  Vestibuled  doors  are  kept  locked
 between  22.00  hrs.  and  06.00  hrs.  by
 the  TTEs/Coach  Attendants,

 2.  TTEs  ang  Coach  Attendants  re-
 Main  vigilant  during  night  time  and
 prevent  entry  of  intruders,  hawkers
 and  unauthorised  persons  into  the
 coaches.

 3.  In  case  of  non-vestibuled  trains
 the  vestibuled  doors  are  permatiently
 closed  or  dummied.

 Shortage  of  Soda  Ash
 301,  SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTIL(ZERS  be
 pleased  to  state:

 (a)  is  it  a  fact  that  there  is  short-
 age  of  soda  ash  in  the  country;  and

 (b)  if  so,  what  steps  have  taken  to
 ease  jt  and  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.  Thig  Minist-y  hog  re-
 ceived  some  reports  of  short  sipply  of
 soda  ash  from  different  parts  of  the
 country.

 (b)  According  to  the  soda  ash  manu-
 facturers,  the  major  bottleneck  is  the
 shortage  of  railway  wagons  for  the
 transport  of  raw  materials  (coal  and
 salt)  to  the  factory  site  and  for  the
 movement  of  finished  products  from
 the  factory.  This  Ministry  has  already
 taken  up  the  matter  with  the  Railway
 Board  to  make  arrangemen-s  for  ade-
 quate  supply  of  wagons/rakes.  This
 Ministry  has  also  requested  the  manu-
 tacturers  to  arrange  for  the  movement
 of  soda  ash  by  road  wherever  it  is
 possible  and  the  purchasers  are  ready
 to  bear  the  cost  thereof.

 To  give  immediate  relief  to  the  in-
 dustrial  consumers  of  soda  ash,  this
 Ministry  in  consultation  with  the
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 DGTD,  has  written  fo  the  State  Chemi-
 cals  &  Pharmaceuticals  Corporation.
 of  India  Lid.  to  make  immediate  ar-
 rangements  for  inviting  offers  for  the
 import  of  20,000  tonnes  nf  sodo  ‘ash.
 The  items  is  also  on  the  O.G.L.  as  per
 the  Import  Policy  for  1978-79,  thereby
 making  it  possible  for  actual  consu-
 mers  to  import  the  items  directly,  if
 they  wish.

 Additional  production  of  soda  ash.
 during  this  year  is  also  expectei  from
 the  expansion  schemes  which  already
 stand  approved  by  the  Government.

 New  Companies  in  Backward  Districts.

 302.  SHRI  MANORANJAN  BHAKTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  how  many  new  companies  have
 come  into  existence  in  the  backward
 districts  of  the  country  throughout
 last  one  year;  and

 (b)  whether  there  is  any  in  the
 Union  territory  of  Andaman  and
 Nicobar  Islands  and  if  so,  state
 details?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS’  (SHRI
 SHANTI  BHUSHAN):  (a)  According
 to  the  information  received  from  the
 Registrars  of  Companies,  260  new
 companies  were  registered  ijuring  the
 period  April  977  to  March  १978  in  the
 industrially  backward  districts  of  the
 country  which  are  eligible  for  con-
 cessional  finance  from  the  financial
 institutions.

 (b)  No  new  company  was  registered
 in  the  Union  territory  of  Andaman
 and  Nicobar  Islands  during  the  said
 period.

 Distribution  of  Drugs  by  LD.P.L.
 303,  DR.  LAXMINARAYAN  PAN-

 DEYA:  Will  the  Minister  of  PETRO-
 leum  AND  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  the  reasoris  for  allowing  IDPL:
 distribute  Metronidazole,  Phthaly!  Sul-
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 phathiazole  and  Griseofulvin  at  their
 declared  prices  while  refusing  this
 facility  in  the  matter  of  Indomethacin,
 although  this  drug  was  manufactured
 in  the  country  for  the  first  time;  and

 (b)  whether  any  scheme  for  release
 of  canalised  raw  materials  has  been
 tpproved;  if  so  under  what  authority;
 details  of  canalised  raw  materials  re-
 commended  or  stopped  for/to  various
 companies  during  last  three  years
 with  reasong  for  doing  so?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  facts  in  regard  to  Metroni-
 dazole,  Phthalyl  Sulphathiavole  and
 Griseofulvin  are  the  following:  IDPL
 declared  a  price  of  Rs.  485/kgz.  for
 Metronidazole  hut  this  drug  was  dis-
 tributed  at  Rs.  460/kg.  As  regards
 Phthalyl  Sulphathiazole  IDPL  declar-
 ed  a  price  of  Rs.  !73/kg.  but  this  drug
 was  distributed  at  a  price  of  Rs.  ‘129,
 40/kg.  As  regards  Griseofulvin,  IDPL
 declared  a  price  of  Rs,  4925/kg.  but
 this  drug  was  distributed  at  a  price  of
 Rs.  47i/kg.  It  will  thus  be  seen  that
 these  three  bulk  drugs  are  not  being
 distributed  at  the  prices  declared  by
 IDPL.

 In  regard  to  Indomethacin,  M/s.
 Mermaid  Chemicals  indicated  indi-
 genous  production  of  this  bulk  drug
 and  declared  a  price  of  Rs.  1400/-  per
 kg.  They  have  been  informed  that  they
 are  free  to  sell  their  production  at  a
 price  not  exceeding  the  price  declared
 by  them.

 (०)  Guidelines  for  import  and  dis-
 tribution  of  canalised  drugs  included
 in  Appendix  9  of  Import  Policy  1978-
 70  have  been  prescribed  and  the  same
 are  being  followed  by  the  two  canalis-
 ing  agencies  viz.  Indian  Drugs  and
 Pharmaceuticals  Ltd.  and  State  Chemi-
 cals  &  Pharmaceuticals  Corporation
 of  India  Ltd,  The  authority  for  laying
 down  these  guidelines  is  derive’  from
 Appendix  9  of  Import  Policy  1878-79
 which  stipulates  that  imports,  distribu-
 tion  and  the  pricing  of  the  bulk  drug:

 included  therein  will  be  made  as  per
 connected  policy  of  the  Government  in
 the  Ministry  of  Petroleum,  Chemicals
 and  Fertilizers.

 As  regards  details  of  canalised  raw
 materials  recommended  for  or  stopped
 to  various  companies  during  last  three
 years,  the  relevant  details  have  been
 furnished  in  reply  to  Lok  Sabha  Un-
 starred  Question  No.  9747  answered  on
 9-5-1978.

 Issue  of  registration  ceftificate,  te
 Drug  Firms

 304.  DR.  LAXMINARAYAN  PAN-
 DEYA;  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  M/s. Glaxo,  Pfizer,  May  &  Baker,  Cynamide
 and  Borroughs  Wellcome  were  grant-
 ed  number  of  formulations  under
 Registration  Certificates;

 (b)  if  so,  names  of  such  formula-
 tions,  imported  or  indigenous  raw
 materials  released  for  the  production
 of  each  item  ang  their  production
 during  last  three  years;

 (c)  items  production  of  which  was
 commenced  by  this  company  after
 issue  of  Registration  Certificate;  and

 (d)  details  of  items  being  manufac.
 tured  by  these  companies  without  any
 industrial  licence?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  The  names  of  individual
 items  were  not  specified  in  the  Regis-
 tration  Certificates  granted  to  dvug
 manufacturing  companies  including
 M/s.  Balaxo,  M/s.  Pfizer,  M/s.  May  &
 Baker  etc.  The  Registration  Certifi-
 cates  to  these  companies  as  prescribed
 under  the  Rules  were  issued  for  the
 manufacture  of  “Drugs  and  Pharma-
 ceuticals”.  The  other  requisite  informa-
 tion  called  for  ig  not  readily  available.
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 However  the  exercise  that  would  be
 done  at  the  time  of  grant  of  consolidat-.
 ed  Industrial  Licence  to  drug  manufac-
 turing  companies,  as  per  Government’s
 decision  contained  in  the  New  Drug
 Policy,  would  enable  the  Government
 to  scrutinise  the  items  taken  up  for
 manufacture  by  the  drug  manufactur-
 ing  companies  subsequent  to  the  grant
 of  Registration  Certificates  and  also
 other  information  asked  for.

 (a)  No  instance  regarding  produc-
 tion  of  any  formulation  without  valid
 Government  approval  by  M/s.  Glaxo,
 M/s.  May  &  Baker,  M/s.  Cyanamid
 and  M/s.  Burroughs  Wellcome  has
 come  to  the  notice  of  the  Government.

 However,  M|s.  Pfizer  have  been
 found  producing  ‘Protinex’  without  a
 specific  Industrial  Licence,  the  com-
 pany’s  contenfion  however  being  that
 they  are  entitled  to  manufacture  this
 under  their  licence  for  Protein  Hydro-
 lysate.

 Direct  compartment  from  Bihar  to
 Trivandrum

 305.  SHRI  V.  M.  SUDHEERAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  representation  has
 been  received  from  Bhilai  Mala-
 yalee  Association  for  introducing  a
 direct  train  compartment  from  Bhilai
 to  Trivandrum;  and

 (b)  if  so,  the  steps  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes.

 (b)  The  matter  is  under  examina-
 tion  and  action,  as  found  feasible  and
 justified,  will  be  taken.

 Supply  of  drugs  by  Canalising
 Agencies

 306.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 “ZERS  be  pleased  to  state:

 (a)  details  of  Vitamin  A,  Tetracy.
 cline  and  Prednisolone  supplied  by
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 canalising  agencies  to  different  units
 during  last  three  years;  year-wise end  unit.wise;

 (b)  whether  it  is  a  fact  that  IDPL
 and  Chemicals  &  Pharmaceutical  0075
 Poration  of  India  have  been  indulg.
 mg  in  showing  preferential  treatment
 while  releasing  drugs  in  favour  of
 some  units;  and

 (c)  the  caseg  where  they  have  made
 advance  allocations  and  cases  where
 normal  allocations  have  been  refused
 with  reasong  for  doing  so?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Although  Vit.  A  was  canalised  only
 during  1977-78,  there  were  no  imports
 by  State  Chemicals  &  Pharmaceutical
 Corporation  of  India  Ltd.  for  distribu-
 tion  among  actual  users  and  hence,
 the  question  of  supplies  of  this  item
 by  State  Chemicals  ang  Pharmaceuti-
 cal  Corporation  of  India  Ltd.  (CPC)
 does  not  arise.

 Prednisolone  was  distributed  by
 CPC  during  ‘1976-77  and  ‘1977-78,  It
 has  been  decanalised  in  the  1978-79
 Import  Policy.  During  (1976-77  and
 ‘1977-78,  when  Prednisolone  was  on  the
 canalised  list,  releases  were  made  both
 by  Wyeth,  who  are  the  indigenous
 manufacturers  of  this  bulk  drug,  and
 by  CPC  who  imported  this  material
 The  parties  to  whom  releases  were
 made  partly  by  Wyeth  and  partly  by
 CPC  are  listed  in  Statement  |  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT—2402/78]  to-
 gether  with  details  of  the  quantities
 released.  There  were  certain  parti
 who  received  only  imported  supplies
 of  Prednisolone  from  CPC;  the  party-
 wise  details  are  given  in  Statement  No.
 Ir  for  1976-77  and  Statement  No.  IG
 for  1977-78  laid  on  the  Table  of  the
 House  [Placed  in  Library,  See  No,  LT-
 2402/78)

 As  regards  Tetracycline,  IDPL
 is  the  canalising  agency.  The  party-
 wise  releases  made  by  IDPL  during
 1975-76,  ‘1976-77  and  1977-78  are  being
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 collected  and  will  be  laid  on  the  Table
 of  the  House.

 (b)  As  already  indicated  in  answer
 to  Unstarred  प्र.  No.  9793  dated  May  9,
 1978,  both  CPC  and  IDPL  have  indi-
 cated  that  they  have  not  shown  any
 preferential  treatment  to  any  unit
 while  releasing  canalised  raw  mate-
 rials.

 (c)  After  meeting  the  normal  re-
 cruitments  of  allottees,  advance  allo-
 cations  are  made  by  CPC  and  IDPL  in
 regard  to  those  items  where  they  carry
 heavy  inventories.  These  advance  all-
 ocations  are  adjusted  against  the  en-
 titlement  of  these  cases  in  the  subse-
 quent  quarter,  without  affecting  the
 norma]  allocations  for  the  quarter  in
 whieh  such  advance  allocations  were
 made.  There  is  thus  no  question  of
 normal  allocations  being  refuseq  in
 such  cases.

 Release  of  canalised  raw  materials  to
 M/s  Warner  Hindustan  Ltd.

 307.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  details  of  canaliseqd  raw  mate-
 tials  releaseq  to  M/s.  Warner  Hindus-
 tan  Ltd.  quring  last  three  years;
 year-wise  and  basis  on  which  these
 releases  were  made;

 (b)  the  reasons  for  allocating  pred-
 nisolone  to  them  when  it  is  known
 they  hold  industrial  licence  for  this
 item;  action  taken/to  be  taken
 @gainst  the  official  responsible  for  this
 lapse;  and

 (ec)  details  of  products  manufacture
 ed  by  this  company  in  1967,  972  and
 (1978;  have  they  taken  industrial
 licenceg  for  products  introduced  sub.
 sequently;  if  not,  what  action  is  being
 taken  against  them?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Details  of  canalised  bulk  drugs

 released  to  M/s.  Warner  Hindustan

 Lid.  during  the  last  three  years  te.
 (1975-76,  ‘1976-77  and  ‘1977-78  have  al-
 ready  been  furnished  in  reply  to  Lok
 Sabha  Unstarred  Question  No.  9793
 dated  9-5-78.  This  company  is  a  DGTD
 unit.

 During  the  period  from  1975-76  and
 (1976-77,  DGTD  units  like  M/s.  Warner
 Hindustan  Ltd.  were  allowed  releases
 of  canalised  raw  materials  to  the  ex-
 tent  of  best  of  consumption  during  any
 of  the  two  previous  years  or  the  quan-
 tity  recommended  by  the  State  Drug
 Controllers,whichever  was  less.  For
 1977-78,  it  was  decided  to  release  cana-
 lised  raw  materials  to  DGTD  units  to
 the  extent  of  releases  in  1976-77  or  as
 per  their  entitlements  based  on  licens-
 ed  capacities  for  formulations  which-
 ever  was  higher.

 (b)  Position  with  regard  to  release
 of  Prednisolone  to  M/s.  Warner  Hin-
 dustan  Ltd.  has  been  indicated  in  reply

 to  Lok  Sabha  Unstarred  Question  No.
 8802  dated  2-5-78.  In  the  circum-
 stances,  the  question  of  taking  action
 against  any  official  does  not  arise.

 (c)  Details  of  drugs  manufactured
 by  thig  company  in  1967,  972  and  978
 are  being  collected  and  will  be  laid  on
 the  Table  of  the  House.  Infractions  by
 this  company  with  reference  to  the
 Industries  (D&R)  Act,  if  any,  can  be
 identified  only  after  these  details  be-
 come  available,  along  with  details  they
 will  submit  in  tion  with
 lidation  of  their  licences.

 Employtees  of  Synthetics  and  Chemicals
 Limitea

 308.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (ay  how  many  promotions  and
 extra  increments  have  been  given  to
 each  employee  of  Synthetics  and
 Chemicals  Limiteq  every  year,  year-
 wise  for  those  employees  who  are
 getting  Rs.  500  and  above  as  salary
 or  wages  per  month;  and
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 (b)  what  was  the  necessity  of
 spending  Rs.  5i  lakhs  on  extra  pro-
 motions,  extra  increments  and  perks
 of  employees  of  the  above  company
 in  19777

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHR]  SHANTI  BHUSHAN):  (a)
 This  Department  has  no  information
 ag  the  same  is  not  required  to  be  fur-
 nished  by  the  company  to  the  Depart-
 ment  or  to  the  Registrar  of  Companies
 under  the  Companies  Act,  1956.

 (b)  Does  not  arise.

 Write  off  of  Synthetic  Rubbers  by  M/s
 Synthetic  and  Chemicals  Ltd.,  Bareilly

 309.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  how  much  synthetic  rubber  was
 every  year  written  off  by  synthetics
 and  chemicals  limited,  Bareilly,  year-
 wise  for  the  last  three  years;  and

 (b)  what  was  the  neeg  to  write  off
 synthetic  rubbers  from  the  records  of
 the  company  when  it  is  not  a  perish.
 able  item?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  M/s.  Synthetics  ang  Chemicals
 Ltd.,  Bareilly,  have  reported  that  no
 synthetic  rubber  was  written  off  by
 them  during  the  last  three  years.

 (b)  Does  not  arise.

 World  Bank  Assistance  for  Modernisa-
 fiom  of  Railway  Workshops  and  Loco-

 motives  and  the  Wheel  and  Axle
 Plant

 310.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  World  Bank  assis-
 tance  for  financing  certain  projects  re.
 lating  to  modernisation  of  Railway
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 Workshops  and  locomotive  and  the.
 Wheel  and  Axle  Plant  have  been
 finalised  and  further  discussions  on
 the  gubject  are  over  in  terms  of  Min-
 ister’s  reply  to  Starred  Question
 No.  480  on  28th  March,  ‘1978;  and

 (b)  if  so,  the  outcome  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Nego-
 tiations  have  recently  been  completed
 between  the  Government  and  the
 World  Bank  for  a  Credit  of  US  $  90
 million  for  the  Modernisation  and
 Maintenance  Project  of  the  Indian
 Railway  which,  inter  alia,  covers  mad-
 ernisation  of  Railway  Workshops  and
 construction  of  a  Wheel  and  Axle
 Plant.  Formal  agreement  in  this  regard
 is  likely  to  be  signed  in  a  month  or
 two.

 Parcel  Handling  Work  at  Allahabad

 3ll.  DR.  MAHADEEPAK  SINGH
 SHAKYA:  Wilk  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  committee  of  three
 gazetted  officers  after  considering  all
 the  facts  and  offers  recommended
 that  parcel  handling  work  at  Allaha-
 bad  shoulg  be  handled  departmental-
 ly  instead  of  contract  being  award-
 ed  to  a  Cooperative  Society  or  should
 be  awarded  by  inviting  open  tenders;

 (b)  if  so,  the  reasons  as.  to  why  these
 recommendations  were  not  accepted
 by  the  Divisional  Superintendent,
 Allahabad;

 (c)  whether  ६  clarification  has  been
 sought  from  the  Railway  Board  on  the
 point  whether  Northern  Railway  could
 invite  open  tenders  for  stations  other
 than  major  transhipment  points  also
 as  being  the  practice  on  the  Eastern
 Railway;  and

 (d)  if  so,  what  decision  has  been
 taken  by  the  Railway  Board  and  con-
 veyed  to  the  Northern  Railway?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  Yes.
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 (b)  The  recommendations  were  not
 accepted  by  the  Divisional  Superinten-
 dent,  Allahabad,  as  handling  of  the
 work  departmentally  was  not  consi-
 dered  feasible  ang  open  tenders  could
 not  be  invited  in  view  of  the  policy
 for  allotment  of  handling  contracts  to
 cooperative  societies  through  negotia-
 tions.

 (c)  A  clarification  was  sought  from
 the  Railway  Board  whether  tenders
 coulg  be  invited  in  cases  where  more
 than  one  registered  cooperative  labour
 society  claimed  allotment  of  the  same
 contract  through  negotiations.

 (a)  It  has  been  decided  that  where
 more  than  one  genuine  cooperative
 society  of  actual  workers  is  operating
 in  a  particular  area  of  operation,  limi-
 ted  tenders  from  such  societies  may  be
 invited,  for  allotment  of  the  contract.

 Short  Payment  of  Wages  to  Labourers
 performing  Parcel  Handling  Work

 at  Allahabad

 312,  DR.  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 way  Station  Porters’  Cooperative  La-
 bour  Contract  society  Ltd.,  Allahabad
 has  been  held  responsible  for  short
 payment  of  wages  to  their  labourers
 performing  Parcels  handling  work  at
 Allahabad  to  the  extent  of  Rs.  1,23,
 585;

 (b)  a  registered  notice  demanding
 short  payment  has  been  served  by
 the  Divisional  Superintendent,  Alla-
 habad,  oi  the  above  ynamed  Society;

 (c)  whether  other  experienced  Socie-
 ties  have  applied  for  allotment  of  this
 contract  on  lower  rates  and  at  the
 same  time  they  have  given  an  under-
 taking  to  pay  Rs.  6.50  per  day;  and

 (d)  if  so,  why  the  Northern  Rail-
 way  i8  extending  contract  i,  favour
 of  existing  Society  for  short  periods,
 when  besides  other  irregularities  the
 Society  is  held  responsible  for  making
 short  payment  to  the  labourers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes.
 But  the  amount  of  Rs.  123,585,  is
 provisional.

 (b)  Yes.
 (c)  Yes.

 (d)  The  policy  regarding  award  of
 handling  contracts  at  stations  where
 more  than  one  genuine  Cooperative
 Labour  Contract  Society  of  actual
 workers  was  in  existence,  is  under
 further  examination.  In  view  of  this,
 the  contract  already  held  by  the  Rail-
 way  Station  Porters’  Cooperative
 Labour  Contract  Society  Ltd.,  Allaha-
 bad  is  being  extended  in  its  favour  for
 short  periods.

 Release  of  Canalised  Raw  Materials
 and  Buik  Drugs  to  Drug  Firms

 313.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  the  basis  on  which  release  of
 canalised  raw  materials  were  made  to
 M/s.  Warner  Hindustan  and  Alkali
 ang  Chemical  Corporation  of  India
 Ltd.,  and  Pfizer  Ltd.;  and

 (b)  details  of  bulk  drugs  released
 in  their  favour  during  last  three  years
 separately  with  details  of  formulations
 for  which  they  were  meant;  as  also
 their  licenseg  capacity?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  All  the  three  companies

 vix.  M/s.  Warner  Hindustan,  M/s.
 Alkali  and  Chemicals  Corporation  of
 India  Ltd.  and  M/s.  Pfizer  Ltd.  are
 DGTD  units.  Upto  ‘1976-77,  the  cana-
 lised  raw  materials  were  being  re-
 leased  to  DGTD  units  to  the  extent  of
 best  of  consumption  quring  any  of
 the  two  previous  years  or  the  quan-
 tity  recommended  by  the  State  Drug
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 Controllers,  which  ever  was  less.  Dur-
 ing  the  period  1970-71  to  (1972-78,
 DGTD  units  were  released  raw  mate-
 rials  on  an  incremental  basis  with  a
 provision  of  5  per  cent  for  annual
 growth,

 For  (1977-78  it  was  decided  that
 DGTD  units  would  be  released  cana-
 lised  raw  materialg  to  the  extent  of
 releases  in  (1976-77  or  as  per  their
 entitlements  based  on  licensed  capa-
 cities  for  formulations  which  ever
 was  higher.

 During  1978-79  these  units  are  to
 be  released  canalised  raw  materials
 for  the  first  six  months  of  the  years
 to  the  extent  of  50  per  cent  of  their
 entitlements  as  per  licensed  capacities
 of  individual  formulations  where  the
 game  are  specified  in  the  relevant  in-
 dustrial  approval,  and  where  no  capa-
 cities  are  specified,  to  the  extent  of
 50  per  cent  of  the  releases  in  976-T7.

 JULY  18,  978  Written  Answers  %

 It  is  clear  from  above  that  the  re-
 lease  of  canalised  raw  materials.  to
 DGTD  units  was  not  linked  to  require-
 ments  for  individual  formulations
 being  produced  by  them  worked  out
 on  the  basis  of  licensed  capacities  for
 such  items.  However,  details  of
 canalised  bulk  drugs  released  during
 last  three  years  in  favour  of  M/s.
 Warner  Hindustan  Ltd.  and  M/s.
 Pfizer  Ltd.  have  already  been  furnish-
 ed  in  reply  to  (i)  Lok  Sabha  Un-
 starred  Question  No.  9798  answered
 on  9th  May,  978  and  (ii)  Lok  Sabha
 Unstarred  Question  No.  8807  answered
 on  2nd  May,  978  respectively.  Simi-
 lar  detailg  in  respect  of  M/s.  Alkali
 and  Chemicals  Corporation  of  India
 Ltd,  are  given  in  the  attached  state-
 ment.  The  supply  of  canaliseqd  raw
 materials  to  this  company  has  been
 stopped  in  June,  1978,  after  it  came  to
 notice  that  they  were  manufacturing
 certain  formulations  without  8  valid
 licence  under  the  Industries  (D&R)
 Act,  95l.

 Statement

 Canalised  raw  materials  relacased  to  M/s.  Alkali  &  Chemical  Corporation  of  India  Ltd.

 (Fig.  in  Kgs.)

 Sl.  Name  of  Bulk  Drug  Quantity  released  during
 No.

 1975-76  1976-77  7977-78

 I.  G.P.C.  Items

 r.  Chloroquin  Sulphate  हे  780०  2500  3!975

 I.  2.D.P.L..  lems

 Sulphadimidine

 3.  Piperazine  Adipate

 ro  Griseofulvin

 7०475  4000  8500

 3675
 a
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 ‘Import  of  Drugs  (by  State  Chemicals
 and  Pharmaceutical  |Corporation  of

 India  Lté.

 3i4.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  in  how  many  cases  drugs  a'nd
 chemicals  were  imported  by  Chemicals
 ang  Pharmaceutical  Corporation  dur-
 ing  last  three  years  after  negotiating
 the  prices  directly  or  through  agents;
 the  details  of  items,  original  quota-
 tions,  price  negotiated,  quantities  im-
 ported;  ang

 (b)  how  it  can  be  ensured  that  ne-
 gotiating  officers  of  C.P.C.  have  not
 indulged  in  underhand  means  with
 foreign  suppliers  or  their  agents?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):  (a)
 CPC  have  indicateq  that  during  the
 last  three  years,  they  handled  around
 80  drugs  and  chemicals  and  that,  on
 an  average,  the  number  of  purchases
 per  item  wes  about  5  per  year.  In
 other  words,  during  the  last  three
 years,  about  200  individual  purchase
 transactions  might  have  been  involv-
 ed.  When  tenders  are  invited,  it  is  not
 unoften  that  negotiations  far  improv-
 ing  offers  become  necessary.  In  such
 eases  the  following  parameters  have
 been  followed  by  the  CPC  :

 (i)  Negotiations  were  restricted
 to  the  bidders  against  their  import
 enquiries.

 (ii)  Negotiations  were  usually
 held  with  the  lowest  ‘tenderer(s)  to
 improve  upon  the  price  and  other
 terms  of  the  offer.

 (iii)  The  only  cases_of  negotia-
 tiong  with  parties  other  than  the
 lowest  tenderer(s)  were  with  sup-
 pliers  from  credit/Rupees  Payment
 sources,  against  the  background  of
 Government  directives  to  maximise

 utilisation  of  Rupee  Credit  Funds.
 Bven  in  such  cases,  efforts  were
 made  to  bid  the  suppliers  from  Ru-
 pee  Credit  Sources  down  to  the  low-
 est  offer  against  their  import  en-
 quiries  and  if  this  was  not  possible,
 approval  of  Ministry  of  Finance
 (Deptt.  of  Economic  Affairs)  was

 usually  obtained  for  purchase  at
 higher  prices.

 (iv)  Before  making  any  pur-
 chases  through  negotiations  from
 any  party  who  was  not  originally
 the  lowest  against  the  tender,  ap-
 proval  was  to  be  obaineg  from  the
 next  higher  competent  authority  in
 CPC  as  per  the  delegation  vf
 powers.

 It  will  thug  be  seen  that  negotia-
 tions  in  such  caseg  followed  proper
 guidelines.  Taking  into  account  the
 fact,  as  stated  above,  that  CPC  would
 have  gone  through  as  many  as  gbout
 200  purchase  transactions  quring  the
 last  3  years,  it  is  considereg  that  the
 time  ang  labour  involved  in  identi-
 fying  and  collecting  data  in  respect
 of  the  cases  of  purchase  transac-
 tions  where  some  element  of  negotia-
 tions  might  be  involved  before
 the  acceptance  of  tender  if  issued,  is
 considered  not  to  be  commensurate
 with  the  results  likely  to  be  achieved.

 (b)  All  negotiations  within  the
 parameters  mentioneqd  above  have
 been  generally  carrieq  out  by  a  team
 of  senior  officers  representing  the
 Marketing  and  Finance  Divisions  of
 CPC.  The  Divisional]  Committee  and
 the  Purchase  Committee  who  are  res-
 ponsible  for  award  of  tenders  lay
 down  the  guidelines  for  the  Divisions
 to  carry  out  the  negotiations.

 In  keeping  with  the  general  prac-
 tice  of  CPC  Management  to  periodi-
 cally  review  the  purchase  procedures,
 they  have  set  up  a  Committee  consist-
 ing  of  the  Chief  Finance  Manager,
 Chies  Internal  Auditor  ang  the  Chief
 Vigilance  Officer  to  do  so  and  recom-
 mend  any  modifications/improve-
 ments  88  necessary.
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 Purchase  of  Canalised  Bulk  Drugs  by
 Chemicals  avd  Pharmaccutical

 (Corporation  of  {india  Ltd.

 35.  SHRI  R.  L.  P.  VERMA:  ,  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS’  be
 pleased  to  state:

 (a)  how  it  is  ensured  that  purchas-
 es  of  canalised  bulk  drugs  made  by
 Chemicals  and  Pharmaceutical  Corpo-
 ration  in  international]  market  876
 most  competitive;  and

 (b)  what  is  the  procedure  of  making
 purchases  from  the  time  of  finalisation
 of  Import  Plan;  names  or  organisa-
 tions/departments  associated  at  each
 stage;  how  it  is  ensured  that  the  sys-
 tem  of  tendering  and  inviting  quota-
 tions  are  foolproof  and  are  not  mis-
 utilised  by  officials  of  Chemicals  and
 Pharmaceutical  Corporation?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  CPC  ensures  competitive  pur-

 chases  in  the  international  market
 through  the  following  mechanism:—

 (i)  Purchases  are  generally  made
 against  import  enquiries  addressed
 to  reputed  and  reliable  manufac-
 turers/suppliers  on  the  approved
 list.  This  system  generates  competi-
 tion  amongst  international  sup-
 pliers  and  induces  them  to  submit
 their  most  competitive  offers.

 (ii)  Through  periodical  reviews
 of  the  list  of  suppliers  base  on
 available  information  of  new  units
 going  into  stream,  continuous  at-
 tempts  are  made  to  diversify  sources
 of  supply.

 (iii)  While  deciding  on  the  offers,
 due  attention  is  paiq  not  only  to
 prices  but  also  to  other  terms,  so  2s
 to  ensure  necessary  competition
 amongst  the  suppliers.

 (iv)  The  majority  of  the  reputed
 suppliers  are  in  the  business  for
 More  than  2/3  items  requireq  by
 CPC  and  this  buying  strength  of
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 CPC  induces  the  manufacturers  to
 compete  with  each  other  for  CPC
 business.

 (v)  By  phasing  out  imports  over
 the  year,  CPC  avoids  creating  too
 much  pressure  on  the  market
 demand  at  any  one  time.

 (vi)  By  holding  adequate  stocks
 as  far  as  possible  CPC  attempts  to
 avoid  distress  purchases.

 (vii)  Attempts  are  made  to
 gather  sufficient  market  intelligence
 through  publisheg  sources  and  CPC’s
 foreign  offices  as  wel]  as  through
 discussions  with  representatives  of
 the  foreign  manufacturers  go  that
 offers  received  against  CPC's  en-
 quiries  may  be  judgeg  in  the  light
 of  market  intelligence  and,  if  neces-
 sary,  prices  may  be  brought  down
 through  counter  bids/negotiations
 or  by  deciding  to  defer  the  pur-
 chase/refloat  the  enquiry.

 (b)  The  various  stages  in  the  pro-
 cedure  of  making  purchases  ang  the
 Organisations  involved  at  each  stage
 are  aS  under:—

 (i)  Import  Plans  are  finalised  for
 each  financial  year  by  the  3rd  quar-
 ter  of  preceding  year  by  the  Minis-
 try  of  PC&F,  in  consultation  with
 DGTD,  Drug  Controller  (India),
 IDPL  &  CPC  etc.

 (ii)  The  actual  userg  are  request-
 ed  to  register  their  requirements  as
 per  the  qistribution  procedure  for-
 mulated  by  the  Ministry  of  PC&F.

 (iii)  In  the  Advisory  Committee
 meetings  held  at  least  twice  in  a
 year,  views  of  the  industry  are  ob-
 tained  on  the  Import  Plan  vis-a-vis
 registration  of  demand  with  CPC.
 Besides  the  major  associations  of
 industry,  Ministry  PC&F,  DGTD,
 Drug  Controller  (India)  anq  IDPL
 ate  invited  to  these  meetings

 (iv)  Baseq  on  the  Import  Plan
 and  the  demand  registered  by  the
 industry,  CPC  enters  the  market  by
 floating  import  enquiries.  Except
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 in  the  case  of  items  in  the  distri-
 bution  range  of  IDPL,  the  decision
 to  enter  the  market  is  taken  by
 CPC,  based  on  the  delivery  sche-
 dules  stipulateg  by  the  actual  users
 ang  available  market  intelligence.

 (v)  The  offers  received  against
 the  enquiries  are  opened  in  the
 presence  of  a  Committee  consisting
 of  senior  representatives  of  Market-
 ing  Division,  the  Finance  Division
 and  the  Management  Services  Divi-
 sion  of  CPC.

 (vi)  The  tenders  are  first  consi-
 dered  at  the  level  of  Divisional
 Committee  with  composition  as
 given  above  ang  thereafter  the  re-
 commendations  of  the  Divisional
 Committee  are  scrutinised  by  a
 Purchase  Committee  consisting  of
 the  Divisional  Heads  ang  the  Chief
 Finance  Manager  of  CPC.  The
 Purchase  Committee  awards  tenders
 on  purchases  below  Rs.  75  lakhs  as
 per  normal  procedure;  and  for  pur-
 chases  above  this  value  or  any  pur-
 chase  where  any  deviation  from
 normal  procedure  is  involved,  ap-
 Proval  of  a  higher  competent  autho-
 rity  in  CPC  as_  per  the  delegation

 of  powers,  is  obtained.

 CPC  Management  have  appointed
 a  Committee  consisting  of  Chief
 Finance  Manager,  Chief  Internal
 Auditor  ang  a  Chief  Vigilance  Offi-
 cer  to  go  into  the  prevalent  systems
 and  procedures  and  suggest  im-
 provements  where  necessary.  This
 is  in  keeping  with  the  general  prac-
 tice  of  CPC  Management  to  review
 the  purchase  procedures  from  time
 to  time  to  bring  about  improve- ment

 कुकिंग  गेस  के  कनेक्शनों  को  राज्य-वार  मांग

 3i6.  शी  धर्म  सिह  भाई  पेल :.
 क्या  पेट्रोलियम  तथा  रसायन  झौर  उर्दश्क
 मंत्री  यह  बसाने  की  कपा  करेंगे  कि  :

 (क)  1976-77  श्ौर  1977-78
 के  दौरान  राज्य-बार  कितने  परिवारों  को

 कुकिंग  गैस  के  कनेक्शन,  दिए  गठ  बौर
 197879  के  लिए  इसका  ब्या  लक्ष्य

 रखा  गया  है  ;

 (ख)  वर्ष  1978-79  के  वीरान  श्रब
 तक,  राज्यवार,  कितने  परिवारों  को

 कुकिंग  गैस  के  कतक्‍्शन  दिए  गट  हैं  ;

 (ग)  गैस  की  सपलाई  करने  वाली
 कम्पनियों  के  राज्यवार  नाम  क्या  हैं  ;

 (घ)  इस  समय  राज्यवार,  गस  के
 कितने  कनेक्शनों  की  मांग  है  ;

 (ड)  इन  ओआवेदनकर्ताश्रों  को  गैस
 के  कनेक्शन  कब  तक  मिल  जायेंगे  ;  क्या
 इस  बारे  में  कोई  योजना  बनाई  गई  है;
 यदि  हां  तो  उसका  ब्यौरा  क्‍या  है  शर
 यदि  नहीं  तो  इसके  क्‍या  कारण  हैं  ;
 श्रीर

 (च)  लोगों  को  गैस  के  कनेक्शन  देने
 हेतु  एक  ठोस  कार्यक्रम  कब  श्रौर  कंसे
 बनाया  जाएगा  ?

 पेट्रोलियम  तथा  रसायन  ह, अ  जरका
 मंत्री  (क्री  हेसवती  नन्दन  बहुगणा)  :
 (क)  से  च).  वर्ष  1976-77,  तथा
 1977-78  में  जिन  पश्विारों  को  खाना
 पकाने  की  गैस  के  क्‍्नवशन  दिए  गये  थे
 उनकी  राज्यवार  संख्या  दशनि  वाली  सूची
 तथा  तेन  रेल  कम्पनियों  के  नाम  जो  गैस
 सप्लाई  करती  हैं  विवरण  में  दी  गयी  हैं
 वर्ष  197879,  के  दौरान  जिन  परिवारों
 को  खाना  पकाने  की  गैस  दी  गयी  हैं
 उनकी  संख्या  शौर  खाना  पकाने  की  मैस
 के  कनेक्शन  के  लिए  प्रतीक्षा  करने  वाले
 झ्रावेदकों  की  संख्या  के  विषय  में  सूचना
 एकत्र  की  जा  रही  है  ग्रौर  सभा  पटल  पर
 रख  दी  जायेगी  ।  बर्ष  i978-79  के  लिय
 तेल  कम्पनियों  द्वारा  3  लाख  नये  कनेक्शन
 दिये  जाने  का  प्रस्ताव  है,  इस  संबंध  में
 राज्यवार  सही  आंकड़े  पूरी  तरह  से  प्रभी
 तक  तैयार  नहीं  किये  गये  हैं
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 (3)  शौर  (4).  इस  समय  देश  (2)  मथुरा  शोधनशाला  ।
 में  खाना  पकाने  की  गैस  की  मांग  इस
 उत्पाद  की  उपलब्धता  की  अपेक्षा  बहुत
 अधिक  है  दस  गेंस  की  उपलब्धता  में

 (3)  ओंगाई  गांव  शोधनशाला  का
 कोकर  एकक  ;  और

 ब्थ  i980  तक  निम्नलिखित  शोधन-  (4)  कोयाली  शोधनशाला  पर
 शालाझ्ों  के  चालू  होने  /  सुविधायें  जुटाने  (गौण)  तेल  साफ  करने  की  सुविधाएं  t
 स  सुदर  जाने  की  आशा  है  :--

 (i)  were  सम्बद्ध  गैस  से  खाना  यब  980  से  खाना  पकाने  की

 पकाने  को  गैस  को  झलग  करने  की  गैस  के  कनेवशन  एक  विशिष्ठ  पैमाने  पर
 सुविधाएं  ।  प्रधान  करना  सम्भव  हों  जाएगा।

 विवरण

 qa)  वर्य  976—77  ate  977-78  के  दौरान  जिन  परिवारों  को  खाना  पकाने  की  गैस
 के  तये  कनेक्शन  प्रदान  किये  जा  चुके  हैं  उनकी  संरचना  तथा

 (2)  उत  तेल  कम्पनियों  ने  नाम  जो  खाना  बनाने  की  गैस  रूप्लाई  करती  हैं,  राज्यव/२  संख्या
 दर्शाने  वाली  सूची  ।

 राज्य/तंव  शासित  जिन  परिवारों  को  खाना  खाना  पकाने  को  गैस  का  विवरण  करने
 प्रदेश  का  नाम  पकाने  की  गैंस  के  कनेक्शन  वाली  तेल  कम्पनियों  के  नाम

 दिए  गए  हैं  उनकी
 संख्या

 ]  2  3  4

 1976-77  1977-78

 गोवा  30  बी०पी०सी०  एचण०्पीन्सी०

 महाराष्ट्र  26,133  6,333  mm  कग्राई  ०  मो०सी०  am

 कर्नाटक  9,360  2,745  am  in  |

 आंध्  प्रदेश  9,183  3,506  a  7  "

 गुजरात  17,338  3,086  7  99  *

 पंजाब  4,015  1,978  i  _

 जम्मू  श्रौर  2,120  372  nm
 मध्य  प्रदेश  11,422  4,627  बी०पी०सी०  पश्राई०भो०्सी०  भर

 झसम .  9,188  ‘6,441  n
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 ‘2  3  4

 बिहार  20,119  18,900  झाई०भो०्सी०  एच०पी०्सी०

 अण्डीगढ़  ‘  1,562  1,366  ”  |»
 दिल्ली  14,968  6,014  बी०पी०सी०  mm  ”

 हरियाणा  7,796  2,345  ”

 हिमाचल  प्रदेश  246  84  द

 केरल  नि  6,482  1,261  »

 मणिपूर  769  34l  —_  ”

 मेघालय  हर  1,424  645  ”

 मिजोरम  783  348  mm

 नागालैंड  570  1,165  —_—  is

 झोडीसा  3,958  8,210  —_  »  एचण०्पीण्सी०

 पाण्डिचेरी  728  56  न

 राजस्थान  4,540  1,367  _—  7  एच०पी०सी०

 सिक्किम  567  582  7

 तमिलनाडु  24,213,  ‘4,214  ना  a”  एच०पी०सी

 लिप  १७  हे  626  41  7

 उत्तर  प्रदेश  मु  32,734  10,359,  om

 पश्चिम  बंगाल  24,123  24,793  i  एच०पीनण्सी०

 कुल  (2,385,277  110,679

 |भाई०भो०सी०--इंडियन  भ्रायल  कार्पोरेशन;  बी०पी०सी०-भारत  पेट्रोलियम  कार्पोरेशन
 झौर  एच०पी०सी०--हिन्दुस्तान  पेट्रोरियम  कार्पोरेशन  के  लिए  प्रयोग  किए  गए  हैं  1

 केवल  प्रौद्योगिक  उपभोक्ताओं  को  बहुत  भ्रधिक  मात्रा  में  सप्लाई  की  गई  गैस  ।
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 केशोदे  का  रेले  फाटक
 (लेबल  क्रासिंग)

 37,  क्‍या  रेल  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  !

 (क)  क्या  गुजरात  के  सौराष्ट्र  क्षेत्र
 में  जूतागढ़  जिले  में  जेतललत्तर-बेरावल  रेलवे
 लाइव  पर  केशोद  शहर  के  फाटक  के  पूर्वी
 श्रीर  सकल  झावास  समितियां,  तेल  की
 मिरे,  हवाई  झड्डा  तथा  श्रनेक  गांवों  की
 श्रोर  जाने  व/ली  सड़क  के  कारण  यातायात
 के  आवागमन  में  बहुत  कठिनाई  होतो
 है  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 “विचार  केगोाद  के  इस  फाटक  के  स्थान
 पर  उपरि  पुल  अथवा  निचले  पुल  का

 निर्माण  करने  का  है  ;

 (ग)  यदि  हां  तो  कब  और  तत्संत्रंधी
 ड्यौग़ा  क्‍या  है  शरीर  यदि  नहीं  तो  उसके
 क्या  कारण  हैं  ;  श्रौर

 (घ)  वया  सरकार  को  उपरि  पुल
 अगवा  निचले  पुल  के  निर्माण  के  बारे  में
 कीई  अ्रतुरोध  मिला  है,  म्रीर  यदि  हां,  तो
 किससे  श्र  ये  अनुरोध  कब  मिले  हैं  श्रौर
 उन  पर  सरकार  द्वारा  अब  तक  क्‍या
 कार्यवाही  की  यगई  है  अथवा  करने  का
 विवार  है  ब्रौर  कब  तक  कार्यवाही  की
 जागेगी  ऑर  तत्मंत्रंथी  ब्यौरा  क्‍या  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्रो
 (४/  शिव  नारायण)  (क)  :  रेलवे  को

 इस  प्रक(र  की  किती  कठिनाई  की  जानकारी
 नहीं  2  लेकित  चौक्रोदार  वाले  समपारों
 शझौए  सडक  यातायात  की  कुछ  विलम्ब
 होना  अपरिहार्य  है

 (a)  ate  (ग).  वथस्त  समपारों
 के  बदले  ऊपरी  सड़क  /  निचले  सड़क  पुल
 के  'निर्मांग  के  लिए  प्रस्ताव  राज्य  सरकार/
 सड़क  प्राधिकरण  द्वारा  प्रायोजित  किये
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 जाने  हैं,  जिन्हें,  प्रचलित  नियमों  के
 अनुसार,  मोटे  तौर  पर  लागत  50  प्रतिशल
 रकम  वहन  करने  का  वचन  भी  देना  होता
 है,  राज्य  सरकार  /  स्थानीय  प्राधिकारियों
 से  केशोद  पर  करी  सड़क  /  निचले  सड़क
 पुल  के  निर्माण  के  लिए  झभी  तक  कोई
 अनुरोध  प्राप्त  नहीं  हा  है

 (घ)  शोद  में  ऊपरी  सड़क  के  निचले
 सड़क  पुल  के  निर्माण  के  लिए  निम्नलिखित
 से  अनुरोध  प्राप्त  हुए  हैं  ny  पार्टियों  को
 कहा  गया  था  कि  वें  राज्य  सरकार  से
 प्रस्ताव  प्रायोजित  कराये  |

 (i)  अध्यक्ष,  तालुक  पंचायत,  केशोद
 से  अत्रैल,  966  #

 (ii)  केशोद  तालुक  जिला  जूनागढ़
 के  कामगारों  से  अप्रल,  1970  में

 (iii)  श्री  एन०  आर०  वेकारिया,
 संसद  सदस्य  से  मई,  972  में

 (iv)  श्री  कुभानी  करमर्णी  श्रूबा,
 सदस्य  नगर  पंचायत,  केशोद  से  अप्रेल,
 972  में  ।

 जामनगर  में  खालो  पड़ी  रेलवे  को  जमोन

 318.  श्री  धर्म  8  भाई  पटेल  :  क्या  हल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  गुजरात
 के  सोराष्ट्र  क्षेत्र  में  जामनगर  में  वड़ी  रेल
 लाइन  को  उखाड़ने  से  खाली  हुई  जमीन
 अभी  तक  खाली  श्र  खुली  पड़ी  है  भौर
 यदि  हां,  तो  इन  पटरियों  को  कब  श्रीर
 किन  कारणों  से  उखाड़कर  जमीन  खाली
 की  गई  थी  ;

 (ख)  क्‍या  यह  सच  है  कि  इस  खाली
 भूमि  के  लिए  जामनगर  नगरपालिका  ने
 सांग  की  है  श्रौर  यदि  हां,  तो  कब  बौर
 किसे  प्रकार  की  मांग  की  गई  है  ;
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 (ग)  जामसगर  शहर  में  यह  खाली
 पड़ी  हुई  जमीन  नगरपालिका  को  कब  श्लौर
 किस  प्रकार  दी  जायेगी  ;  भौर

 (थ)  जामनगर  नगरपालिका  को  यह
 खाली  पड़ी  हुई  भूमि  ब  तक  न  दिये  जाने
 के  गया  कारण  हैं  श्रौर  जामनगर  नगर-
 पालिका  को  यह  खाली  पड़ी  हुई  भूमि  कब
 झीर  किस  प्रकार  दी  जायेगी  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  पश्ी
 शिव  नारायण)  :  (क)  से  (घ).  जाम-
 नगर--बीडि  रेलवे  लाइन  का  पुनसेरखेण
 किया  गया  था  और  उसका  प्रारम्भ-स्थल
 जामनगर  से  बदल  कर  हापा  कर  दिया
 गया  था  t  इस  पुनर्सरेखेंग  के  परिणाम-
 स्वरूप  लगभग  2.2  कि०्मी>  लम्बी
 पटरी,  जो  अनावश्यक  हो  गयी  थी,
 अक्तुबर,  977  में  उखाड़  दी  गयी  थी  ।

 मई,  978  में  जामनगर  नगरपालिका
 की  और  से  इस  भूमि  को  अपने  नाम
 स्थानानतरित  कराने  के  लिए  एक  मौखिक
 अनुरोध  प्राप्त  हुआ  था,  लेकिन  अभी  तक
 कोई  लिखित  गझ्नुरोध  नहीं  मिला  है  t
 यदि  राज्य  सरकार  को  इस  बारे  में  कोई
 झरापक्ति  न  हो  भौर  नगरपालिका  चालू

 बाजार  भाव  पर  रेलवे  को  भुगतान
 करने  के  लिये  सहमत  हो  तो  इस  भूमि
 को  नगरपालिका  के  लिए  छोड़ा  जा
 सकता  है  |

 रेल  के  सवारी  डिब्बों  का  निर्माण

 3i9.  थी  सुरेग्  झा  सुमन:  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  पांच  थर्षो  के  दौरान  देश  में
 बाडगेज  मीटर  गेज  श्रौर  ने  रोगेज  रेल  लाइनों
 पर  चलने  बाले  कितने  सवारी  डिब्बों  का
 निर्माण  किया  गया;  और

 (ख)  उनमें  से  कितने  डिब्बों  म  भारतीय
 प्रणाली  के  शौचालय  हैं  शौर  कितनों  में  योरु-
 पीय  प्रणाली  के  ?

 रेल  संजरालय  सें  राज्य  मंत्रों  पो  शिव
 मारायण):  (क)  तीनों  उत्पादन  यूनिटों
 (सवारी  डिब्बा  कारखाना,  मद्रास,  भारत  र्थ

 मूवस  बेंगलूर  श्रौर  मेससे  जेसप  एंड  कम्पनी
 कलकत्ता)  में  पिछले  पांच  वर्षो  अर्थात
 1873-74,  974-75,  975—-76,
 976—77  शौर  1977-78  के  दौरान

 बड़ी  लाइन,  मीटर  लाइन  शीर  छोटी  लाइन
 के  लिए  निर्मित  सवारी-डिब्बों  की  कुल
 संख्या  नीच  दी  गई  हैं:-+

 974—  975—  976—  977—  जोड़
 75  76  77  78

 टाइश्प  1973-
 74

 बड़ी लाइन  मु  070

 मोटर  लाइन.  7

 छोटी  लाइन.

 822  683  605  14  3894

 87  223  279  83  989

 —_—  —_—  —_—
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 (ख)  भारतोय,  योरोपियन  शौर  मिश्रित  टाइप  के  शीचालयों  से  युक्त  भौर  नियुबत,  निर्मित
 यानों  का  ब्यौरा  इस  प्रकार  है

 भारतीय  मोरोपियन  भारतीय  और  शौचालयों
 टाईप/वबर्ष  टाइप  के  टाइप  के  योरोपीय  से  रहित  जोड़

 शौचालयों  शौचालयों  टाइप  के  *

 सहित  सहित  शौचालपों
 सहित

 (१)  (2)  (3)  (4)  (5)  (6)

 बड़ी  लाइन

 1973-74  689  7ा  84  326  070

 974-75—,  430  95  37  360  822

 1975-76  .  .  §2I  9  50  03  683

 1976-77),  283  60  73  89  605

 1977—78  ,  357  ]  257  99  74

 art  2280  236  80l  577  3894

 लोटर  लाइन

 1973-74  .  7  7  77

 974-75—,  39  —_  48  87

 ‘1975-76  .  223  —_  —_  223

 ‘1976-77  50  4  a  1  88  279

 1977-78  92  —_  73  8  83

 जोड़  721  बा  62  66  989

 छोटी  लाइन  “कोई  नहीं--

 *  सवा री  डिब्बे  उपनगरीय  यातायात  के  लिए  इस्तमाल  होते  हैं  भोौर  इनमें  शौचालय  नहीं  हैं  1
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 tecrease  in  0  Prices
 320.  SHRI  MADHAVRAO  SCIN-

 DIA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  FER-
 TILIZERS  be  pleaseg  to  state:

 (a)  whether  the  regular  meeting  of
 erganisations  of  Petroleum  Exporting
 countries  held  in  Geneva  during  June,
 43978  have  suggested  for  increase  in
 oil  prices;

 (b)  if  so,  its  impact  on  prices  ४  our
 country;  and

 (c)  the  steps  Government  propose
 to  take  in  this  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  At  the  OPEC  Ministerial  Meeting
 hela  in  Geneva  during  June,  1978,
 OPEC  Member  States  gecideq  to  keep
 the  crude  prices  frozen  at  the  exist-
 ing  level  till  the  eng  of  1978.

 (b)  and  (c).  0068  not  arise.

 इझनुसूलित  जातियों/झनुसूचित  जनजातियों
 के  लोगों  को  दिये  गये  खान-पान  के  ठेके

 32.  मो  हुकम नन  wen:  क्‍या
 रेल  मंत्री  अतुसुचित  ज/तियों/प्रनुसुचित  जन-
 जातियों  के  लोगों  को  दिये  गये  खान-पान  के
 “को  के  बारे  भें  21  फरवरी,  1978  के
 झतारांकित  प्रश्न  संख्या  23  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  कया
 प्रशन  के  भाग  (ख),  (ग)  और  (घ)  के
 संबंध  में  प्रवेक्षित  जानकारों  इस  घीच  एकत्र
 कर  लो  गई  हैं  और  यदि  हां,  तो  तत्संबंधी
 डपौरा  बपा  है  शौर  यदि  नहीं  तो  इसमें  और
 कितना  समय  लगने  की  सम्भावना  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (शी
 लिय  नारायण)  :  सुचना  प्राप्त  हो  चुकी  है  भौर
 जांच  करके  उसका  संफलन  किया  जा  रहा  है  t
 इस  मडडीने  के  भीतर ही  सूचना  भेज  दी  जायेगी  ।

 |...  रेले  में  जलपान  के  लिये  दिये  गये  ठेके

 322.  शमी  हुकल  चन्द  कछवाय  :  क्या
 रेल  भतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  एक  धर्ष  के  दौरान  पूर्व  रेलवे
 के  प्रत्येक  डिथिजन  में  जलपान  के  लिये  छोटे-
 बड़े  कितने  ठेके  दिये  गये;

 (ख)  क्‍या  जलपान  तथा  भ्रन्य  प्रकार
 के  स्टालों  में  0  प्रतिशत  ठेके  नियमों  के
 झनुसार  झनुसूचित  जातियों  तथा  प्रनुसूचित

 जनजातियों  के  लोगों  को  दिये  गये;  यदि  नहीं,
 तो  इसके  क्‍या  कारण  हैं  ;

 (ग)  पूर्व  रेलवे  के  सभी  डिघिजनों  में
 इस  समय  भनुसूचित  जातियों  तथा  अनुसूचित
 जनजातियों  के  जिन  लोगों  को  छोटे  तथा  बड़े
 ठेके  दिये  गये  हैं  उनकी  संख्या,  नास  तथा  पते
 क्या  हैं;  झौर

 (भ)  उन  छोटे  तथा  बड़े  ठेकेदारों  की
 संख्या  कितनी  हूँ  जिनके  ठेके  तीन  या  चार
 बार  नवीकृत  किये  जा  चुके  हैं  ?

 रेख  मंत्रालय  में  राज्य  मंत्रों  (शो
 शिव  नारायण)  :  (क)  से  (घ)  सूचना  इकट्ठी
 की  जा  रही  है  शौर  सभा-पटल  पर  रख  दी
 जायेगी  ।

 विभिन्न  राज्यों  में  गंस  एजेंसियां

 323.  आओ  हुकस  चन्द  कछवबाय  :  क्‍या
 पेट्रोलियम  तथा  रसायन  झोर  उबरक  मंत्री
 गस  तथा  पैट्रोल  पम्पों  की  एजेन्सियों  वाले
 अनुसूचित  जातीय  झौर  अनुसूचित  जनजातीय
 लोगों  की  संख्या  के  बारे  में  i4  मार्च,  1978
 के  अतारांकित  प्रश्न  सं०  2780  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्न  राज्यों  में  ऐंसी  कितनी
 बैस  एजेन्सियां  हैं,  जिनके  पास  5000  से
 झधिक  कनेक्शन  हैं  भोर  इण्डियन  श्रायल,
 बर्मा  शैल  ौर  ऐसी  कम्पनियों  के  ऐसे  एजेन्टों
 के  नाम  क्या  हैं;
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 (ख)  क्‍या  बम्बई,  कलक़सा,  दिल्ली,
 मद्रास,  अहमदाबाद  झौर  कानपुर  प्रादि
 नगरों  में  एक  ही  परिवार  के  विभिन्न  सदस्यों
 के  नाम  से  अनेक  एजेन्सियां  प्राप्त  कर  ली  हैं
 और  यदि  हां,  तो  उनके  नाम  क्या  हैं  श्रौर  क्या
 यह  सच  है  कि  इन  एजेंटों  द्वारा  नये  कनेक्शन
 या  अतिरिक्त  गैस  सिलेण्डर  के  लिए
 निर्वारित  राशि  से  भ्रधिक  राशि  वसूल  की
 जाती  है;  श्रीर

 (ग)  क्‍या  बेरोजगारी  दूर  करने  के
 लिए,  सरकार  ने  हरिजनों,  आरदिधास्यों  और
 शिक्षित  बेरोजगा  |  को  अधिक  संख्या  में
 गैस  एजन्सियां  देने  की  कोई  नति  बनःई  है
 और  यदि  हां,  तो  तलसरबन्धी  व्यौरा  क्‍या  है  ?

 पेट्रोलियम  तथा  रसायन  झौर  उब  रक  मंत्री
 (थी  हेमवती  नन्‍्दन  बहुगुणा)  :  (क)

 भ्रपेक्षित  सुचना  विवरण-  L  में  दी  गयी  है।  जो
 समा  पटल  पर  रख  दी  गरी  है।  [प्रन्यालय  सें
 रखा  गया  |  देखिये  संख्या  LT  2403/78]

 (@)  अ्रवेक्षित  सूचना  विवरण  IDF
 दी  गई  है  जो  सभा  पटल  पर  रख  दी  गयी  है।
 प्रिन्यालय  से  रखा  गया  ।  बेखिय  संख्या
 LT  2403/78]  इन  वितरकों  द्वारा  गैस
 कने।शन  अथवा  झतिरिक्त  सिलिडर  के
 लिए  निर्शारित  मूल्य  के  श्रतिरिक्त  श्रधिक
 पैसे  बसूल  करने  की  कोई  शिकायत  नहीं
 मिली  है  |

 (ग)  सरकार  द्वारा  सभी  सार्वजनिक
 क्षेत्र  की  तेल  कंपनियों  को  जारी  मागंदर्शी
 नियमानुसार  एल०पी०जी0,  एस०के०भो०.
 एल०ढी०ग्रो०  के  फु:कर  बिक्री  केन्द्र  की
 एजेंसियां  निम्नलिखित  श्राधार  पर  दो  जाती
 हैं:--

 hw  अनुमुच्तित  जाति/गप्रनुसूचित  जनजाति
 के  लोंगों  के लिए  25  प्रतिशत  ।

 2.  शारीरिक  घिकलांग  लोगों  को  दो
 प्रतिशत  ।
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 3.  बाणिज्यिक  महत्व  के  आध।र  पर  माकी
 भंडार  के  लिए  उपयुक्त  उपभोक्‍ता
 सहकारी  समितियों  झौर  कृषि  उद्योग
 निगम को  तरजीह  दी  जा  रही है

 Insanitary  Conditions  in  Aligarh—
 Delhi  Janata  Express

 324.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Janata  Express  from  Aligarh  to  Delhi,
 which  stops  at  every  station  like  a
 passenger  train  and  fare  charged  of
 an  express  train  is  without  proper
 facilities  in  the  train;

 (b)  whether  it  is  also  a  fact  that
 the  compartment  Ambala-Farukhabad
 via  Aligarh  are  filthy,  fans  are  not
 working,  no  switches  and  no  water
 in  the  water  tank  etc.;  and

 (c)  ig  so,  the  steps  Government
 have  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  39  Up
 Janata  Express  does  not  stop  at  every
 station  between  Aligarh  and  Delhi
 like  g  passenger  train.  Express  fare
 is  therefore  charged.

 (9)  No  slip  coach  ig  attached  for
 Farrukhabaq  to  39Up/40Dn  Janata
 Express.

 (ec)  Does  not  arise.

 Confirmation  of  Employees  with  15-20
 Years  Service

 325.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the
 reply  given  to  Unstarreq  Question  No
 6383  on  llth  April,  978  regarding
 employees  with  5—20  years  service
 not  confirmeg  and  state:

 (a)  whether  the  service  conditiona
 of  about  000  assistant  officers  recrult-
 ed  through  U.P.S.C.  by  interview  have
 been  affected  as  they  have  seriously
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 been  discriminated  in  the  matter  of
 confirmation;  and

 (b)  ig  2,  the  steps  Government
 propore  to  take  in  this  regard  to  pro-
 tect  the  interest  of  this  category  of
 officers?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 reply  given  to  Unstarred  Question
 No.  6388  on  i-4-978  clarifieq  the
 position  with  regard  to  confirmation
 ang  seniority  of  Railway  employees
 in  general.  The  question  now  asked
 refers  to  Temporary  Assistant  Officers
 who  were  recruited  as  unclassified
 i.e.  neither  in  clasg  I  nor  in  class  TI
 although  given  the  scale  of  pay  ap-
 plicable  to  Junior  Scale  Officers.  They
 were  appointed  on  Railways  under
 special  terms  and  conditions  of  ap-
 pointment,  confirmation  and  seniority,
 clearly  spelt  out  in  the  offers  of  their
 appointment,  and  also  accepted  by
 them.  Their  confirmation  in  class  I
 ig  made  in  accordance  with  these
 terms  ang  conditions.  According  to
 the  said  terms  of  appointment,  their
 seniority  was  to  be  counted  from  the
 date  of  their  confirmation  in  class  I;
 however,  Government  decided  that,
 as  a  special  case,  they  should  be  given
 weightage  in  seniority  upto  g  maxi-
 mum  of  five  years.  Thus  there  has
 been  no  discrimination.

 (b)  Government  has  since  decided
 that  instead  of  confirming  the  remain.
 ing  90  Temporary  Officerg  over  a
 period  of  the  next  few  years,  against
 the  yearly  quota  of  vacancies  fixed
 for  the  purpose,  all  of  them  should
 be  considereg  for  confirmation  during
 the  year  978  by  creating  the  required
 number  of  supernumerary  posts

 Railway  Platforms

 326.  SHRI  AHM!  HUSSAIN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  criteria  being  followed/
 Proposed  to  be  planned  to  improve  the
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 conditions  of  various  Railway  plat-
 dorms  in  the  country  and  particularly
 of  N.E.  Region  ang  of  backward  as
 wel]  as  rural  areas;

 (b)  which  platforms  in  the  N.E.
 Region  have  been  earmarked  to  be
 developed  in  the  next  three  years  and
 details  of  funds  allocateqg  or  to  be
 allocated  in  each  case  for  the  purpose;

 (c)  whether  improvement  of  condi-
 tions  of  Platforms  in  the  N.E.  Region
 requires  the  approval  or  fixing  of  pri-
 ority  by  the  N.E.  council:  and

 (d)  ig  so,  the  details  of  pendency
 before  the  N.E.  Council,  Planning
 Commission  and  Railway  Board  in
 this  regard  and  the  nature  of  impro-
 vement  suggested?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  Plat-
 forms  with  proper  surface  have  been
 provided  at  all  stations  on  Indian  Rail-
 ways.  Works  connected  with  the  im-
 provement  to  the  platforms  such  as
 lengthening,  raising  level,  paving  etc.,
 are  taken  up  by  the  Railway  Adminis-
 tration  on  the  recommendation  of  the
 Zonal  Railway  Users  Amenities  Com-
 mittee  with  which  public  opinion  is
 also  associated.  It  is  they  who  fix
 priorities  for  such  Works  taking  into
 consideration  the  relative  importance
 of  the  station,  volume  of  passenger
 traffic,  number  of  trains,  availability
 of  funds  etc.

 Funds  for  Passenger  Amenity  Works
 are  allotted  Railway  Zone-wise  and  not
 Region-wise.  As  such,  State/Region-
 wise  information  is  not  available  sepa-
 rately.  Further,  budget  allotments
 for  such  works  are  made  annually
 with  the  approval  of  Parliament  and
 hence  information  for  the  next  three
 years  cannot  be  furnished.

 Utilization  of  Bombay  High  Gas
 327.  SHRI  K.  LAKKAPPA:  Will  the

 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleasei
 to  state:

 (a)  is  it  a  fact  that  while  pipe-
 lines  have  been  laid  for  pumping  oil
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 and  gas  from  Bombay  High  to  the
 main  land,  no  concrete  plans  have
 yeen  ‘made  for  the  optimum  utiliza-
 tion  of  the  gas;

 (b)  if  so,  the  reasons  therefor;

 (c)  why  were  schemes  like  putting
 up  a  fractionating  plant  on  the  main
 land  to  separate  valuable  components
 of  the  natura]  gas  coming  on  the  tap
 for  use  ag  feeq  stocks  for  fertilizers
 and  petrochemicals  not  considered  s0
 far;  and

 (d)  what  is  the  immediate  use  to
 which  the  gas  on  the  pipe  line  is
 proposed  to  be  put?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (a).  The  laying  of  the  subma-

 rine  trunk  pipelines  for  the  transport
 of  oil  and  gas  from  Bombay  High  to
 Uran  as  well  as  the  laying  of  thc
 transfer  lines  from  Uran  to  Trombay
 has  been  completed.  Oil  and  gas  have
 also  started  flowing  through  these
 pipelines.

 The  question  of  optimum  utilization
 of  Bombay  High  gas  has  been  engaz-
 ing  the  attention  of  Government.  In
 order  to  study  the  utilization  of  off-
 shore  gas  from  Bombay  High,  Bassein
 North  and  Bassein  South,  two  work-
 ing  Group—one  for  Gujarat  and  an-
 other  for  Maharashtra  were  set  up.
 Their  recommendations  have  been
 broadly  accepted  by  Government
 which  inter  alia  include  setting  up  of
 four  fertilizer  projects—two  in  Maha-
 rashtra  and  two  in  Gujarat.

 Short  term  proposals  are  primarily
 to  use  the  gas  for  fertilizer  feedstock
 in  the  existing  units  and  to  supply  it
 to  the  power  houses  in  Maharashtra.

 Eventually,  in  the  long-term  gas
 would  be  fractionated  and  lean  gas
 would  be  utilized  primarily  as  fertili-
 zer  feed  stock  for  the  fertilizer  plants
 proposed  in  Gujarat  and  Maharashtr:.
 Possibility  of  use  as  petrochemical
 feedstock  is  also  being  considered.
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 It  has  recently  been  decided  that  a
 a  gas  fractionation  plant  with  4  million
 cubic  metres  per  day  capacity  based
 on  cryogenic  process  and  with  a  design
 to  fractionate  50:50  mixture  of  associ-
 ated  and  non-assiciated  gas  to  be  set
 up  at  Uran.

 To  start  with,  gas  ig  to  be  used  at
 the  Tata  Power  Station  and  fertilizer
 plants  in  Trombay.

 Thefts  av4  Dacoities  in  Trains  going
 towards  South

 328.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  RAILWAYS  be  pleased  tr
 state:

 (a)  whether  he  is  aware  of  reports
 of  thefts  and  dacvities  that  were  com-
 mitted  recently  during  nights  in  seve-
 ral  long  distance  trains,  especially
 those  going  to  the  South;

 (b)  whether  it  is  also  a  fact  that  a
 large  number  of  passengers  got
 cancelled  their  reservations  of  berths
 for  future  travel  on  such  traing  to
 avoid  risk  to  life  and  property;

 (c)  the  steps  devised  to  prevent
 effectively  the  menace  of  dacoities  and
 train  hold-ups  in  future:  and

 (9)  whether  it  is  proposed  to  pos.
 armed  guards  in  long  distance  trains

 especially  during  nights  and  in  sensi-
 tive  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.  There  have
 been  4  cases  of  decoities  and  robberies
 in  the  South-bound  trains  on  the  Cen-
 tral  Railway.

 (b)  No.

 (e)  Being  concerned  with  the  prob-
 lem  of  heinious  crime  on  the  running
 trains,  the  Minister  of  Railways  hes
 been  in  touch  with  the  Chief  Ministers
 of  the  affected  States  viz.  Bihar,  Uttar
 Pradesh,  Madhya  Pradesh,  West  Ben-
 gal  and  has  requested  them  to  teke
 effective  preventive  measures:  to  e-
 sure  safety  of  passengers  and  their
 properties.
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 On  16th.  June,  4978  a  high  level
 meeting.  between  the  officers  of  the
 Ministries  of  Railways  and  Home
 Affairs  was  held  and  it  was  decided
 ay)  that  State  Governments  of  U.P..
 Bihar,  M.P.,  West  Bengal  and  Maha-
 rashtra  will  launch  vigorous  drive
 against  such  crime  by  increasing  the
 strength  of  the  armed  escorts;  (2)  to
 ensure  prompt  communication  to  the
 armed  police  escort  whenever  the
 alarm  chain  is  pulled  at  night;  (3)  to
 accommodate  the  armed  police  escorts
 in  the  centre  of  the  train  so  that,  ap-
 prehending  danger,  they  can  break
 into  two  groups  and  get  down  on
 either  side  of  the  train  to  apprehend
 the  criminals;  (4)  to  provide  the  police
 escorts  with  powerful  torches/very
 light  pistols  and  flares;  and  (5)  pro-
 viding  powerful  lights  with  Guard
 and  Breaksman  to  light  up  the  area
 on  both  sides  of  the  train.

 Armed  RP.F.  escorts  are  being  pro-
 vided  on  selected  trains  running  in
 vulnerable  sections  at  night  to  protest
 Railway  property,  This  would  also
 help  to  instil  confidence  amongst  the
 travelling  public  and  also  deter  crimi-
 nals  from  operating  on  trains.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  fhe
 following  preventive  measures  in  ‘he
 coaches:—

 (l)  Vestibuled  doors  are  kept
 locked  between  22.00  hrs.  anc
 06.00  hrs.  by  the  TTEs/Coach
 Attendants.

 (2)  TTEs  and  Coach  Attendants
 remain  vigilant  during  night
 time  and  prevent  entry  of  in-
 truders,  hawkers  and  un-
 authorised  persons  into  the
 coaches.

 (3)  In  case  of  non-vestibule-!
 trains  the  vestibuled  doors  are
 permanently  closed  or  dummi-
 ed.

 Ag  a  result  of  the  above  measures
 taken  by  the  State  Police  and  the
 Railways  there  has  been  no  incidence
 of  robberies  and  dacoities  in  the  South
 bound  trains  after  20  June,  ‘1978,
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 (d)  State  Police  are  providing  armed
 guards  in  long  distance  trains  during
 nights  and  in  vulnerable  areas.  Rail-
 way  Protection  Force  armed  guards
 are  also  escorting  selected  trains  in
 vulerable  areas  during  night  to  protect
 railway  property.  This  would  also  in-
 stil  confidence  amongst  the  travelling
 public  and  deter  criminals  from  operat-
 ing  on  trains.

 Malpractices  in  Rail  Reservation  in
 Capita}

 329.  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  black-
 marketing  and  malpractices  in  rail
 reservation  have  again  raised  their
 head  in  the  Capital;  and

 (b)  if  so,  the  remedial
 proposed?

 measures

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  cases  of  corrup-
 tion  and  malpractices  in  railway  reser-
 vations  by  unauthorised  agents,  touts
 and  other  anti-social  elements  have
 come  to  the  notice  of  the  Railway  Ad-
 ministration.

 (b)  A  statement  is  attached.

 Statement
 The  following  steps  have  been  taken

 to  detect  malpractices  and  curb  black-
 marketing  in  railway  tickets:—

 (i)  The  time-limit  for  advance  re-
 servation  has  been  made  six
 months  at  all  stations  by  all
 trains,  to  avoid  blocking  of
 accommodation  by  anti-social
 elements  and  providing  a
 wider,  choice  to  bonafide  pas-
 sengers  for  planning  rail
 journeys  in  advance.

 (ii)  Efforts  have  been  made  to  re-
 duce  the  gap  between  the  de-
 mand  and  supply  by  introduc-
 ing  new  trains,  extending
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 their  runs,  increasing  the  fre-
 quency  of  weekly/bi-weekly
 trains  and  running  holidays
 specials  on  important  routes
 to  clear  the  traffic.

 (iii)  Additional  booking  windows
 and  reservation  counters  are
 opened  and  the  working
 hours  of  reservation  offices
 extended  to  cater  to  additional
 traffic,

 (iv)  Reservation  arrangements  have
 have  been’  streamlined  and
 strict  supervision  is  maintain.
 ed  at  important  points.

 (v)  Checks  have  been  intensified
 with  the  help  of  antifraud
 squads,  Vigilance  Organisation,
 Government  Railway  Police
 and  Railway  Protection  Force
 to  detect  anti-social  elements
 and  Railway  staff  induling  in
 malpractices  regarding  reser-
 vation.  Strict  action  is  taken
 against  the  defaulterg  to  im-
 prove  matters.  C.B.I'’s  assis-
 tance  is  also  sought  wherever
 possible.

 (vi)  Railways  have  been  alerted  to
 keep  a  constant  vigil  on  the
 corrupt  and  irregular  activi-
 ties  of  anti-social  elements  and
 take  stern  action  and  effective
 measures  to  contain  their
 activities.

 (vii)  Action  is  being  taken  em-
 ploy  only  women  as  reserva-
 tion/booking  clerks  and  super-
 visors  in  the  major  booking
 offices  starting  with  metropli-
 tan  cities,

 2.  As  despite  the  above  measures
 taken,  the  Ministry  was  receiving
 continuous  complaints  with  regard  to
 corruption  and  malpractices  in  reser-
 vation,  to  create  an  immediate  impact,
 a  Special  Squad  of  Inspectors  working
 under  the  control  of  Railway  Board
 was  formed  and  vigorous  drive  launch-
 ed  to  intensify  checks/raids  at  im:
 portant  reservation  offices  and  on  run.
 ning  trains.  In  addition,  instructions
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 were  also  issued  to  the  Zonal  Rail-
 ways  that  the  Vigilance  Organisations
 and  Anti-fraud  Squads  should  intensi-
 fy  the  checks  and  raids  by  secking
 assistance  of  CBI  and  local  Police,  The
 special  drive  launched  to  check  corrup-
 tion  and  malpractices  in  the  reserva-
 tion  have  proved  effective  to  certain
 extent  ag  ticket  checking  and  reserva-
 tion  staff  have  become  conscious  that
 their  activities  are  being  watched.

 3.  Removal  of  unsocial  elements
 from  the  station  premises  with  the
 assistance  of  Police  and  particular
 stress  on  checking  of  passengers  tra-
 velling  on  transferred  tickets  have
 been  effective  in  curbing  the  activities
 of  touts  and  unauthorised  travel  agent
 to  a  certain  extent.

 Visit  abroad  by  Minister  of  Petroleum
 Chemicals  and  Feriilizers

 330.  SHRI  JANARDHANA  POOJA-
 R  Y:

 SHRI  ०,  AMAT:
 Will  the  Minister  of  PETROLEUM.

 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  he  visited  Norway,
 London  and  Dubai  during  May-June,
 1978;  and

 (b)  if  so,  the  outcome  of  his  visit?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):

 (a)  Yes,  Sir.
 (b)  The  visit  to  Dubai  was  primarily

 in  connection  with  the  inauguration  of
 a  container  factory  by  His  Highness
 the  Ruler  of  Bubai  set  up  by  the  Bal-
 mer  Lawrie  and  Company,  a  public
 sector  undertaking  under  the  Ministry
 of  Petroleum,  Chemicals  and  Fertili-
 zers.  This  opportunity  was  also  avail-
 ed  of  to  hold  disussions  with  the  Vice-
 President  of  UAE  and  the  Ruler  of
 Dubai  and  the  UAE  Minister  of  In-
 dustry  and  Finance  on  possibilities  of
 further  economic  cooperation  between
 the  two  countries.
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 The  visit  to  Norway  was  at  the  in.

 viation  of  the  Norwegian  Government.
 Matters  concerning  offshore  develop-
 ment  programme,  offshore  technology,
 maintenance  system  and  related  issues
 were  discussed  with  the  Norwegian
 Minister  for  Petroleum  and  Energy
 and  the  Minister  for  Industry.  Oppor-
 tunity  was  also  taken  to  visit  their  on-
 shore  and  off-shore  establishments  to
 evaluate  their  relevance  to  our  re-
 quirements.  As  the  result  of  these  dis-
 cussions  and  observations  many  likely
 areas  of  cooperation  were  identified.

 London  was  a  transit  station.  How-
 ever  the  opportunity  was  utilized  in
 reviewing  all  pending  matters  on  which
 action  was  called  for  at  our  High
 Commission’s  and.

 Delay  in  finalising  rolling  stock  of
 MTP  in  Calcutta

 33!.  SHRI  SAUGATA  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  has  been  delay
 in  finalising  rolling  stock  for  the  MTP
 in  Calcutta;

 (b)  if  so,  reasons  therefor;  and
 (९)  what  steps  Government  are

 taking  to  overcome  this  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Meaning  of  ‘Leader  Products’

 332.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  the  meaning  of  “leader  product
 would  be  sought  to  be  identified  from
 the  price  notified  for  each  formula-
 tion”  as  mentioned  in  the  Statement
 laid  on  the  Table  of  the  House  on
 28th  March,  1978;  and
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 (b)  why  the  option  of  the  concern-
 ed  leader  product  would  be  fixed  in
 consultation  with  the  manufacturer?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILA-
 ZERS  (प्र,  N.  BAHUGUNA):  (a)  and
 (b).  It  appears  that  the  reference  in
 the  Question  is  to  paragraph  52  of
 the  Statement  laid  on  the  Table  of
 the  Lok  Sabha  on  the  29th  March,
 ‘1978,  which  is  reproduceq  below: —

 “52.  In  so  far  as  Category  III  is
 concerned,  separate  pricing  for
 each  producer  will  be  done  as  was
 being  done  hitherto.  However,
 wherever  possible,  on  the  basis  of
 standard  composition,  ‘leader  pro- ducts’  would  be  sought  to  be  identi-
 fied  here  also  and  prices  notified
 for  such  formulations,  which  may,
 at  the  option  of  the  concerned
 manufacturers,  be  adopted  by  them,
 and  under  advice  to  the  Govern-
 ment.  The  mark  up  for  this  Cate-
 gory  will  be  a  maximum  of  00  per
 cent,  the  manufacturers  being  free
 to  choose  his  own  mark  up  upto
 limit  of  this  ceiling.”
 The  new  policy  envisages  that  lea-

 der  prices  of  Category  I  and  II  pro-
 ducts  with  mark  up  of  40  per  cent  and
 55  per  cent  respectively  will  be  work.
 ed  out  based  on  the  cost  of  production
 of  the  major  efficient  producers  of
 such  formuletions.  Such  prices  will
 be  notified  in  the  Official  Gazette  from
 time  to  time.  For  Category  II]  for-
 mulations  separate  pricing  for  each
 producer  will  be  done  by  allowing
 mark  ups  not  exceeding  700  per  cent.
 While  this  would  be  the  general  pro-
 cedure  for  Category  III  formulations,
 leader  prices  will  be  notified  wherever
 possible,  for  these  formulations  also
 based  on  standard  composition,  Such
 prices  can  be  adopted  by  the  concern-
 ed  manufacturers  under  advice  to  the
 Government.  However,  adoption  of
 such  leader  prices  for  Category  [II
 formulations  will  not  be  obligatory
 on  the  manufacturers  of  such  formula-
 tions,  because  (a)  it  may  not  always
 be  possible  to  identify  leader  prices
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 in  this  Category  and  (b)  as  a  com-
 posite  framework  of  mark  up,  the
 manufacturers  have  the  discretion  to
 apply  any  mark  up  they  choose,
 limited  by  a  ceiling  of  00  per  cent.

 Selection  of  ‘Leader  Product’  from
 Production  of  Small  Scale  Manufac-

 turers
 333.  SHRI  GOVINDA  MUNDA:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  according  to  State-
 ment  laid  on  the  Table  on  29th  March,
 978  a  ‘leader  product’  could  be  selec-
 ted  from  the  products  of  small  scale
 manufacturers;

 (b)  details  ,of  the  thesis  of  the
 leader  product;  and

 (c)  how  Government  propose  to
 decide  a  leader  product  and  why  there
 is  no  control  in  category  IV,  whether
 these  products  are  not  useful  and  not
 essential;  will  absence  of  control  not
 give  a  free  hand  to  foreign  firms  and
 if  so,  reasons  for  not  taking  them  into
 the  orbit  of  price  control?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  to  (c),  Leader  prices  in  terms
 of  the  new  policy  will  be  based  on
 the  cost  of  production  of  the  efficient
 major  producers  of  such  formulations.
 If  small  scale  units  qualify  for  the
 above  criteria  their  products  could
 also  be  selected  for  working  out
 leader  prices.

 The  new  pricing  policy  envisages  a
 mark-up  of  40  per  cent  and  55  per  cent
 respectively  for  category  I  and  II
 formulations  and  a  mark-up  upto  700
 per  cent  for  category  II]  formulations.
 Category  IV  formulations  will  be  free
 from  price  control.  The  scheme  of  diff-
 erential  mark-up  is  designed  to  secure
 that  manufacturers  of  formulations
 might  be  able  on  an_  over  all  basis
 (Keeping  in  view  all  4  categories).  to
 secure  commensurate  returns,  while
 ensuring  that  price  of  essential  for-
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 mulations  are  held  at  fair  levels,  Itis
 possible  that  some  of  the  products  in
 Category  IV  may  also  be  useful  and
 essential  but  in  the  context  of  the
 overall  scheme  this  category.  will  be
 free  of  price  control  in  all  the  sectors
 of  the  industry,  namely,  foreign  sec-
 tor,  Indian  sector  and  public  sector.
 In  order  be  ensure  that  formulators
 do  not  e@rn  exorbitant  profits  in  for-
 mulation  activity,  the  entire  activity
 of  a  manufacturer  would  be  subject  to
 profitability  ceilings  as  laid  down  in
 para  54  of  the  Statement.

 Robberies  in  Jayanti  Janata  Express
 between  Bhopa]  ‘and  Agta

 334,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  Government  ate
 aware  that  robberies  and  _  dacoities
 have  become  a  regular  atfairs  in  the
 Jayanti  Janata  Express  in  between
 Bhopal  and  Agra;  and

 (b)  if  so,  what  are  the  steps  taken
 to  put  an  end  to  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  There
 were  2  cases  of  dacoities  on  30th  May
 978  and  9th  June  978  in  the  Jayanti
 Janata  Express  between  Budni  and
 Midghat  and  near  Sanchi  respectively.

 (b)  Prompt  action  taken  by  the
 Madhya  Pradesh  Government  Rail-
 way  Police  resulted  in  the  arrest  of
 6  criminals  and  major  portion  of  the
 stolen  property  was  recovered.  Spe-
 cial  steps  were  taken  by  the  Madhya
 Pradesh  Police  to  prevent  thefts  in
 trains  in  this  section.  Armed  Police
 escorts  were  provided  in  all  trains
 passing  through  the  affected  sections
 during  the  night.

 Being  concerned  with  the  increase
 in  heinous  crimes  effecting  the  tra-
 velling  public,  the  Minister  of  Rail-
 ways  had  drawn  the  attention  of  the
 Chief  Ministers  of  West,  Bengal,  Bihar,
 Uttar  Pradesh  and  ‘Madhya  Pradesh
 and  the  response  was  encouraging.
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 On  6th  June  978  a  high  level  meet-
 ing  between  the  officers  of  the  Minis-
 tries  of  Railways  and  Home  Affairs
 was  held  and  it  was  decided  (l)  that
 State  Governments  of  Uttar  Pradesh,
 Bihar,  Madhya  Pradesh,  West  Bengal
 and  Maharashtra  will  launch  vigorous
 drive  against  such  crime  by  increas-
 ing  the  strength  of  the  armed  escorts;
 (2)  to  ensure  prompt  communication
 to  the  armed  police  escort  whenever
 the  alarm  chain  is  pulled  at  night;
 (3)  to  accommodate  the  armed  police
 escorts  in  the  centre  of  the  train  so
 that,  apprehending  danger,  they  can
 break  into  two  groups  and  get  down
 on  either  side  of  the  train  to  appre-
 hend  the  criminals;  (4)  to  provide
 the  police  escorts  with  powerful
 torches/very  light  pistols  and  flares;
 and  (5)  providing  powerful  lights
 with  Guard  and  Brakesman  to  light  up
 the  area  on  both  sides  of  the  train.

 Armed  Railway  Protection  Force
 escorts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.
 This  would  also  help  to  instil  confi-
 dence  amongst  the  travelling  public
 and  also  defer  criminals  from  operat-
 ing  on  triins.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  the
 coaches:

 3,  Vestibuled  doors  are  kept
 locked  between  22.00  hrs.  and  06.00
 hrs,  by  the  TTEs/Coach  Attendants.

 2.  TTEs  and  Coaah  Attendants  re-
 main  vigilant  during  night  time  and
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 prevent  entry  of  intruders-hawkers
 and  unauthorised  persons  into  the
 coaches.

 3.  In  case  of  non-vestibuled
 trains,  the  vestibuled  doorg  are  per-
 manently  closed  or  dummied.

 Detailg  of  35  cases  instituted  against
 -Rallway  Officers

 335.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5489  on  4th
 April,  1978  regarding  corruption
 charges  against  officers  and  state:

 (a)  the  year-wise  details  of  the  35
 cases  instituted  against  the  officers
 and  the  reasons  for  non-finalisation  of
 the  cases  early;

 (b)  whether  it  is  a  fact  that  cases
 are  lingered  on  to  facilitate  the  offi-
 cers  to  attain  superannuation  age  so
 that  no  deterrent  action  is  taken
 against  them  in  the  real  sense;  and

 (c)  why  officers  aged  beyond  65
 years  against  whom  prima-facie
 charges  are  proved  were  given  exten-
 sion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  A
 statement  is  enclosed.

 (b)  No.

 (c)  Under  the  extent  rules  Railway.
 servants  including  officers  retire  in-
 variably  on  attaining  the  age  of  58
 years  which  is  the  prescribed  age  of
 retirement.

 Statement

 bee  year-wise  details  of  the  cases  which  were  under  investigation/D.A.R.  action,  are  given Wi
 Total  No.  No.  of  No.  of

 of  cases  cases  cases  Reasons  for  non-finalisation
 Year  (as  on  since  yet  to  be

 (3-12-77),  finalized  finalised
 I  The  relevant  records  were  in  the 7973  '

 _Gustady  of  the  Court  in  a  scparat case,
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 The  case  was  sub-judtce-
 4  A  set  procedure  has  to  be  followed

 in  the  matter  of  investigation  as
 Ig  well  as  in  the  Discipline  an

 Appeal  proceedings,  which  also
 4  ine  Tades  consultation  with  Central

 Vigilance  Commission  at  various
 stages.
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 Facilities  to  RPF  Association  on  Zonal
 Railways

 336.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  facilities  being  ex-
 tended  to  the  recognised  R.P.F.  Asso-
 ciation  of  Zonal  Railways  are  consi-
 dered  sufficient  for  smooth  working
 of  the  Association;

 (b)  whether  these  Associations
 have  persistently  demanded  mpre
 facilities  for  smooth  working  of  the
 Association  at  present  with  other  re-
 cognised  Associations,  and

 (c)  if  so,  what  steps  are  being
 taken  to  fulfill  the  demands  and  why
 not  the  facilities  are  being  extended  at
 par  with  other  recognised  Associa-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 facilities  were  considered  adequate  at
 the  initial  stage.  Further  extension
 of  these  facilities  is  under  considera-
 tion.

 (b)  and  (c).  Yes,  these  Association
 have  been  demanding  facilities  at  par
 with  the  other  recognised  Association
 on  the  Railways.  Recently  a  charter
 of  demands  forwarded  by  Railway
 Production  Force  Association,  has
 been  received  by  thi,  Ministry  and  the
 same  is  under  active  consideration  of
 this  Ministry.  In  view  of  the  nature

 of  work  of  these  staff,  it  is  not  consi-

 dered  desirable  to  keep  these  Associa-
 tion  at  par  with  other  Uniong  in
 certain  aspects  of  facilities.

 Expenditure  in  the  maintenance  of
 Rallway  Board

 337.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  expenditure  incurred  in
 the  maintenance  of  Railway  Board
 during  the  last  three  years;

 (b)  the  number  of  posts  reduced/
 newly  created  in  all  categories  of  staff
 officers  up  to  member  level  in  the
 Board;  and

 (९);  is  there  any  scale  laid  down
 for  the  number  of  Class  IV,  III  and
 Class  I  officers  at  all  levels  in  the
 Board?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Total
 expenditure  incurred  on  Railway
 Board  during  the  last  three  years  is
 Rs.  .64  crores.

 (9)  The  number  of  posts  reduced
 during  this  period  were  292  and  those
 created  168.

 (c)  The  scale  and  norms  laid  down
 by  the  Ministry  of  Finance  in  respect
 of  Class  III  &  IV  Staff  are  followed.

 Class  I  post,  are  regulated  with  re-
 ference  to  workload,  nature  of  guties
 and  responsibilities,
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 Steps  to  1  chain  pulling
 incidents

 338.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  refer  to  the  reply  given  to
 the  Unstarred  Question  No.  6494  on
 the  llth  April,  798  regarding  cases
 of  chain  pulling  and  state:

 (a)  whether  the  Railway  adminis-
 tration  d  its  Protecti  Force
 staff  and  the  Government  Railway
 Police  deputes  their  constables  on  the
 trains  for  the  safety  of  the  passengers
 and  to  avoid  incidents  of  all  types;

 (b)  if  so,  why  such  a  huge  number
 of  chain  pulling  incidents  has  taken
 place  and  what  is  the  financial  value
 of  the  loss  of  the  running  time;

 (c)  what  expenditure  was  incurred
 in  the  various  checkings  as  detailed  in
 answer  to  part  (b)  of  the  question;

 (d)  what  precise,  effective  and
 economical  steps  his  Ministry  is  con-
 sidering  to  stop  this  menace  and  also
 tighten  the  machinery  already  in-
 volved  in  it;  and

 (e)  why  the  Railway  does  not  iden-
 tify  the  common  gpots  and  make
 effective  steps  to  over-come  this  prob-
 lem?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (e).  For  the
 safety  of  passengers  the  Government
 Railway  Police  constableg  are  escort-
 ing  all  night  traing  running  on  Kas-
 ganj-Achhnera  Section.

 The  vulnerable  spots  prone  to
 frequent  alarm  chain  pulling  have
 been  identified  by  the  Railway
 Administration.  Effective  steps  are  be-
 ing  taken  in  cooperation  with  the  local
 civil  and  police  authorities  to  contain
 this  evil.  Railway  Administration
 have  also  taken  up  the  matter  with
 the  U.P.  Government,

 The  financial  value  of  the  running
 time  lost  and  the  co*t  of  the  staff

 deployed  for  checking  the  incidents
 of  alarm  chain  pulling  is  not  comput-
 ed  as  no  separate  staff  are  engaged
 exclusively  for  this  purpose.

 The  drives  to  contain  the  menace
 of  alarm  chain  pulling  have  been
 further  intensified.

 Gas-based  Fertiliser  Plant  from  Bom-
 bay  High  Gas

 339,  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state;

 (a)  whether  Government  have
 taken  any  final  decision  on  the  Gas-
 based  Fertiliser  plant  from  Bombay
 High  Gas;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  what  are  the  difficulties
 in  locating  the  plant  at  Rewas?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  The  location  originally
 proposed  for  the  large  sized  fertilizer
 plants  at  Rewas  was  strongly  opposed
 by  the  local  residentg  and  also  the
 residents  of  Bombay  who  had  formed
 themselves  into  a  Committee  known
 as  the  ‘Bombay  Bachao  Committee’.
 Their  opposition  was  mainly  on
 grounds  of  likely  pollution  hazard  to
 Bombay  and  New  Bombay  areas  and
 displacement  of  farmers.  Meanwhile
 a  Task  Force  of  the  NCEPC  which
 had  been  requested  to  investigate  into
 the  environmental  impact  of  the  pro-
 posed  fertilizer  project  on  different
 possible  locations  has  submitted  its
 report.  Government  will  take  a
 decision  soon  about  the  location  of  the
 project  in  the  light  of  the  recommen-
 dations  made  by  the  NCEPC  Task
 Force  and  the  views  of  the  State  Gov-
 ernment.
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 New  Fertilizer  Plants  in  Bihar

 340.  SHRI  LL  L.  KAPOOR:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  Government  have  laid
 down  any  guide-lines  in  locating  Ferti-
 lizer  plants;

 (b)  whether  the  needs  of  the  far-
 mers  in  the  backward  areas  are  taken
 into  consideration;  and

 (९)  if  so,  whether  any  new  fertili-
 zer  plants  are  likely  to  be  located  in
 the  backward  areas  of  Bihar?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  location  of  a  ferti-
 lizer  project  is  based  on  techno-
 economic  considerations  which  inter
 alia  include  factors  such  as  availabi-
 lity  of  feedstock,  availability  of  in-
 frastructure  facilities,  proximity  to
 the  market  and  demand  of  fertilizer
 in  the  economic  marketing  zone  of  the
 project.

 It  is  pointeq  out,  however,  that  the
 fertilizer  needs  of  the  entire  country
 are  assessed  in  the  Six  Monthly  Zonal
 Conferences  held  every  year  with  the
 representatives  of  all  the  State  Gov-
 ernments  and  the  representatives  of
 the  manufacturers.  Supply  of  ferti-
 lizer  is  made  in  terms  of  the  supply
 plan  drawn  up  after  these  conferences,
 and  orders  are  issued  under  the  Essen.
 tial  Commodities  Act  requiring  each
 manufacturer.  to  distribute  specified
 quantities  of  fertilizer  in  specified
 States.  It  is,  thus  ensured  that  the
 fertilizer  needs  of  the  farmers  through.
 out  the  country  are  met  adequately
 and  in  time,  irrespective  of  whether
 the  indigenous  production  in  a  parti-
 cular  zone  is  adequate  or  not...

 (९)  Government  have  at  present  no
 proposal  to  set  up  a  new  fertilizer
 plant  in  Bihar.  However,  a  letter  of
 intent  has  beén  granted  to  M/s.  Bihar
 Caustic  and  Chemicals  Limited  for  the
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 production  of  Ammonium  Chloride
 at  Rehala  in  Bihar,  a8  ‘a  co-product
 in  their  caustic  soda  plant.
 Wagon  Alletment  to  Private  Trade

 34l.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  been
 urged  to  ensure  the  allotment  of  wa-
 gons  to  private  trade  for  the  move-
 ment  of  essential  commodities  like
 foodgrain,  edible  oil  etc.;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN).  (a)  and  (b)..  Under
 extant  rules,  allotrrent  of  wagons  is
 done  in  accordance  with  priority  and
 seniority  of  registrations  and  thig  rule
 ig  strictly  followed  by  the  Railway
 Administrations.  Allotment  of  wagons
 on  private  trade  account  has  to  take
 itg  turn  in  ity  own  class  of  priority.
 Complaints  of  shortages  are  dealt  with
 on  their  merit  and  special  assistance
 is  accorded  where  necessary,

 Robberies  on  Central  Railway
 342.  SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  three  train  robberies
 took  place  within  a  fortnight  on  the
 Central  Railway  route  of  Jhansi,  Bina
 and  Bhopal,

 (b)  if  so,  the  details  thereof;  and
 (c)  what  steps  Government  intend

 to  take  to  stop  this  type  of  train  rob-
 bery  and  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  roby  On  30-5~1978  at  about
 07.30  hrs.  when  Jayanti  Janta  Express
 was  running  between  Budni  and  Mid-
 ghat  on  the  Central  Railway  in
 Madhya  Pradesh,  some  criminals  arm-
 ed  with  pistolg  and  knives  entered  the
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 3-tier  sleeper  coach  and  looted  pro-
 perties  of  passengers  including  cash
 of  Rs.  1800/-.

 (2)  On  9-6-1978  at  about  03.30  hrs.
 some  criminals  boarded  3-tier  second
 class  coach  of  Jayanti  Janta  Express
 and  robbed  3  passengers  near  Sanchi
 on  the  Bhopal-Bina  section  of  the
 Centra)  Railway  in  Madhya  Pradesh.

 (3)  On  ‘12-6-1978,  5  criminals  enter-
 ed  3-tier  coach  of  6  Up  G.  T.  Express
 and  robbed  the  passengers  between
 Mohasa  and  Bina  on  Jhansi-Bina  sec-
 tion  of  Central  Railway  in  Madhya
 Pradesh.

 (eo)  Prompt  investigation  by  the
 Government  Railway  Police,  Madhya
 Pradesh  led  to  the  arrest  of  6  criminals
 involved  in  these  cases.  Stolen  pro-
 perties  worth  Rs.  50,000/-  have  been
 recovered.

 Being  concerned  with  the  increase
 in  heinous  crimes  affecting  the  travel-
 ling  public  the  Minister  of  Railways
 had  earlier  drawn  the  attention  of  the
 Chief  Ministers  of  West  Bengal,  Bihar,
 Uttar  Pradesh  and  Madhya  Pradesh
 and  the  response  was  encouraging.  On
 ‘16-6-1978  a  high  level  meeting  bet-
 ween  the  officers  of  the  Ministries  of
 Railways  and  Home  Affairs  was  held
 and  it  was  decided  (l)  the  State  Gov-
 ernments  of  Uttar  Pradesh,  Bihar,
 Madhya  Pradesh,  West  Bengal  and
 parts  of  Maharashtra  will  launch  vigo-
 rous  drive  against  such  crime  by  in-
 creasing  the  strength  of  the  armed
 escorts;  (2)  to  ensure  prompt  commu-
 nication  to  the  armed  police  escort
 whenever  alarm  chain  is  pulled;  (3)  to
 accommodate  the  armed  police  escorts
 in  the  centre  of  the  train;  (4)  to  pro-
 vide  the  police  escorts  with  powerful
 torches/very  light  pistols  and  flares.
 Armed  RPF  escorts  are  being  provid-
 ed  on  selected  traing  running  in  vul-
 nerable  sections  to  protect  railway
 property.  This  would  also  help  to

 -instil  confidence  amongst  the  travell-
 ing  public  and  also  deter  criminals
 from  operating  on  the  trains.
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 Compensation  due  to  Loss,  Damage,
 etc.  in  Central  Railway

 348,  SHRI  BHAUSAHEB  THORAT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  is  the  total  amount  .of
 compensation  paid  to  the  customers
 due  to  loss,  damage,  etc.  of  goods
 during  the  last  three  years  in  Central
 Railway;

 (b)  what  are  causes  of  such  losses;
 and

 (c)  what  steps  Government  pro-
 pose  to  take  to  stop  recurrence  of
 such  losses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Total
 amount  of  compensation  claims  paid
 due  to  loss,  damage  etc.  of  goods  dur-
 ing  the  last  three  years  beginning
 ‘1975-76,  by  the  Central  Railway  was
 Rs.  .49  crores,  4.24  crores  and  .33
 crores  respectively.

 (b)  The  main  causes  of  such  claims
 are  theft,  pilferage,  breakage,  dam-

 age  by  wet,  by  delay  in  transit  or  by
 accidents,  exchange  of  consignments,
 frauds  etc.

 (c)  The  following  steps  are  taken  by
 the  Government  to  stop  recurrence  of
 such  losses:—

 (i)  Escorting  of  goods  trains  car-
 rying  iron  and  steel,  food-grains,
 sugar,  oilseeds  efc.  by  Railway  Pro-
 tection  Force  armed  personnel  in
 vulnerable  sections;

 (ii)  Patrolling  by  armed  Railway
 Protection  Force  Personnel  in  vul-
 nerable  yards;

 (iii)  Collection  of  crime  __intelli-
 gence  and  conducting  of  surprise
 raids  by  the  staff  of  the  Crime  Intel-
 ligence  of  the  Railways  as  well  as
 Central  Crime  Bureau,  Railway
 Board,  with  a  view  to  tracking  down
 criminals  and  receivers  of  stolen
 goods;
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 (iv)  Guiding  and  educating  the
 staff  to  make  them  more  and  more
 conscious  of  the  need  to  prevent  loss
 of  and  damage  to  consignments;

 (v)  Insistence  on  provision  of
 dunnage  to  protect  flap  door  pilfer-
 age  in  case  of  wagon  load  consign-
 ments  of  sugar,  grains,  pulses,  oil-
 seeds,  etc.;

 (vi)  Proper  marking,  addressing
 and  labelling  to  prevent  the  consign-
 ment  from  going  astray;

 (vii)  Proper  maintenance  of  wa-
 gons  so  that  incidence  of  sickness  of
 wagons  resulting  in  detention  and
 transhipment  is  minimised,  and  also
 damage  by  wet  and  pilferage
 through  doors  and  body-holes  is  re-
 duced;

 (viii)  Use  of  nuts  and  bolts  tor
 rivetting  wagons  loaded  with  valu-
 able  goods;

 dix)  Patching  of  panel-cuts  of
 wagons  in  sick-lines  yards  and
 goods  sheds  to  reduce  the  circula-
 tion  of  defective  waguns;

 (x)  Special)  precautions  during
 monsoon  season  to  prevent  damage
 by  wet;

 (xi)  Proper  supervision’  and  care-
 ful  tallying  of  packages  quring  load-
 ing  and  unloading  operations;

 (xii)  Intensified  supervision  at
 break-of-gauge  transhipment  points
 and  repacking  points;  and

 (xiii)  Prompt  fixation  of  staff  res-
 ponsibility.

 Casual  Labouy  in  Central  Railway

 $44.  SHRI  BHAUSAHEB  THORAT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  is  the  total  number  of
 casual  labour  working  at  present  in
 each  division  in  Central  Railway  and
 since  when;
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 (b)  when  these  casual  labourers
 will  be  taken  up  on  regular  basis;
 and

 (c)  what  is  the  percentage  of  sche-
 duled  caste/Scheduled  Tribe  labour  in
 it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS:
 (SHRI  SHEO  NARAIN):  (a)  The
 total  number  of  casual  labour  as  on
 31-38-1978  working  on  different  divi-
 sions  of  Central  Railway  is  as  fol-
 lows:

 Division  Number

 Bombay  8,479
 Bhusaval  6,I76
 Jhansi  9,245
 Jabalpur  5,109
 Nagpur  2,319,
 Sholapur  1,663

 Of  these,  2  have  put  in  over  30  years,
 568  over  5  years,  2,855  over  3  years,
 1,597  over  4  months  and  27,969  less
 than  4  months,

 (b)  These  casua)  labourers  will  be
 considered  for  absorption  on  regular
 basis  on  being  declared  suitable  by
 the  Screening  Committee,  as  and  when
 vacancies  occur.

 (c)  Information  cy  being  eollecteg
 and  will  be  laid  on  tbe  Table  of  the
 Sabha.

 Violance  at  Victoria  Terminu,  Station
 over  Defective  rakes  of  Saburban

 Trains

 345.  SHRI  YAGYA  DATT  SHAR-
 MA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Police  used  tear.  ‘as
 and  lathi-charge  to  control  violent
 commuters  at  Victoria  Terminus  sta-

 tion  during  the  last  week  of  May,
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 1978  for  the  trouble  over  defective
 rakes  of  suburban  trains;

 (b)  if  so,  the  number  of  casualties
 on  both  sides  and  arrest  made  in
 this  regard;  and

 (०)  the  steps  taken  to  check  such
 incidents?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Police
 used  one  tear-gas  shel{  to  disperse  the
 crowd  indulging  in  violence  at  Victo-
 ria  Terminus  Station  on  26-5-1978,
 No  lathi-charge  was  made  by  the  Po-
 lice,

 (b)  No-body  was  injured  by  the
 tear-gas  shell  but  3  Railway  em-
 ployees,  !l  commuters  and  2  Police
 Constables,  sustained  injuries  during
 the  scuffle.  9  outsiders  were  arrest-
 ed  by  the  Government  Railway  Police.

 (c)  Striking  Force  of  RPF  and  Pu-
 lice  has  been  kept  at  vulnerable  points
 to  check  such  incidents.  Immediate
 action  has  been  taken  to  repair  the
 damaged  rakes  to  avoid  inconvenience
 to  the  commuters,

 Premises  of  Bharat  Petroleum
 Corporation,  Calcutta

 846.  SHRI  SHYAM  SUNDER  GUP-
 TA;  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  &  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Bharat  Petroleum
 Corporation,  Calcutta  has  rented  out
 their  depot  at  49  Canal  East  Road,
 Calcutta  to  Mls  Sewnarayan  Khub
 Chand  of  Calcutta;

 (b)  if  80,  when  these  premises  were
 rented  out  and  the  terms  thereof;

 (c)  what  is  the  total  amount  paid
 to  the  Corporation  as  rent  till  380th
 June,  1978;  and

 (a)  whether  Government  Pro.
 pose  to  get  these  premises  vacated
 from  Mls  Sewnarayan  Khub  Chand?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र,  पे.  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  The  agreement  was  made  in
 the  middle  of  970  but  became  opera-
 tive  from  middle  of  1972,  The  ren-
 tal  recovered  from  July  972  to  Sep-
 tember  1976  wag  Rs.  14,500  per  an-
 num  at  the  rate  of  Rs.  3625  per  quar-
 ter,  From  October  976  it  was  rais-
 ed  to  Rs,  4632.68  per  quarter.

 (c)  Rs.  94.053.76
 (a  This  is  a  matter  for  the  com-

 pany  to  decide.

 रेखने  के  भोजनालयों  में  चतुर्थ  श्रेणी  के  प्रस्थाई

 [कर्मचारी
 347.  भी  भनोहर  लाल  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  यह  सच  हैं  कि  रेलवे  के
 भोजनालयों  शर  कंटीनों  में  चतुर्थ  श्रेणी  के
 कर्मचारियों  को  दो  वर्ष  की  झवधि  से  भी
 झधिक  समय  तक  भ्रस्थाई  रखा  जाता  हैं;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है
 कि  दस  वर्ष  से  भ्रधिक  समय  तक  कार्य

 करने  पर  भी  उन्हें  भ्रस्थाई  रखा  जाता  हैं  शौर
 उन्हें  देनिक  मजदूरों  वाले  श्रमिकों  को  दिया
 जाने  वाला  वेतन  दिया  जाता  है;  श्र

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 चतुर्थ  श्रेणी  के  कर्मचारियों  की  शीघ्र  ही
 स्थायी  करने  का  कोई  प्रस्ताव  है  भीर
 यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  भर  यदि
 नहीं,  तो  इसके  मुख्य  करण  बया  हैं  ?

 रेल  मंत्रालय  सें  राज्य  मंत्रो  (भी  शिव
 नारायण) :  (क)  और  (व).  रेलों  के  खान-
 पाम  विभाग  मैं,  नियमित  वेतनमान  के  बेयरों
 के  ग्रतिरिक्त  कमीशन  पर  काम  करने  वाले
 बेयरे  भी  होते  हैं  जो  रेल  कर्मचारी  नहीं  होते
 हैं  लेकिन  उनके  द्वारा  की  गयी  बिक्री  के  प्रतिशत

 'के  रूप  में  उन्हें  कमीशन  का  भुगतान  किया
 जाता  है  |
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 (ग)  हाल  ही  में  यह  नियुक्ति  लिया  गया
 है  कि  कपोशन  पर  कम  करने  वाले  बेपरों  को
 उक्त  वरोधता  के  झ्राधार  पर  चरणबद्ध  रूप  में
 चतु  श्रेणी  के  रेलवे  कर्मचारियों  के  नियमित
 वेतनमान  में  समाहित  कर  लिया  जायेगा

 कोयले  की  कमी  के  कारण  ६.  शाड़ियों  का
 झमियणित  रूप  से  चलना

 348.  शी  मत्युंजय  ware:  क्या  रेल
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  यह  रिपोर्ट  कहां  तक  सच
 है  कि  कोयले  की  कनों  के  कारण  अध्ैल
 i978  के  पश्चात  विभिन्न  रेलवे  जोनों  को
 कुछ  रेल  गाड़ियां  गद  कर  दी  गई  झौर/
 झववा  अनियमित  रूप  से  चलाई  गई  शीर
 उनमें  से झब  तक  कितनी  रेलयाड़ियां  पुनः
 चालू  नहीं  की  गई  तथा  इस  सम्बन्ध  मैं
 पूरा  ब्यौरा  क्‍या  है;  और

 (ख)  कोयले  को  सप्लाई  मैं  कमी  के
 कप  कारग  हैं  तथा  दम  कमी  को  दूर  करने
 के  लिये  क्या  उपाय  किये  गये  हैं  और  करने  का
 विचार  है  ?

 रेल  मंत्रालय  सें  राज्य  मंत्री  (भी  शिव
 मारायण)  :  (क)  यह  सच  है  कि  कोयले  की
 कमी  के  कारण  केवल  मई  978  और  उसके
 बाद  कुछ  सवारी  गाड़ियों  को  पूर्णतः:  झथवा
 अगत:  रह  करना  पड़ा  ।  एक  विवरण  संलग्न
 है  जितमें  उनका  आरा  दिया  गया  है  tv

 (ख)  कमी  मूलत:  बंकाल  जौर  बिहार
 को  कोयला  खानों  द्वारा.  भाप  के  कोयले  की
 कम  सप्लाई  के  का  रण  हुई  थे  |  सिगरेनी  कोयला
 खानों  में  हड़ताल  प्रौर  पूर्व  रेलवे  के  कर्मचारियों
 के  भ्रान्दोलब  के  कारण  प्रश्लल/मई  78
 कोयले  के  लद्ान  में  भो  ठेस  लगी  1

 रेलों  को  प्रावश्यकताम्रों  को  पूरा  करने
 के  लिए  कोयला  खातीं  द्वारा  श्राप  के  कोयले
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 की  सप्लाई  बढ़ाने  क ेलिए  कोयला  उत्पादन
 प्राधिकारियों  के  साथ  निकट  संपक  रखा  जाता
 है

 farce

 बूर्णत:/प्रंशत:  रह  की  गयी
 गाड़ियों  की  संछुया

 रेलवे
 मई  i978  जून,  78%

 अंत  तक  अंत  तक

 मश्य  कुछ  नहीं  कुछ  नहीं
 सूब  कुछ  नहीं  कुछ  नहीं

 उत्तर  32  0

 पूरोत्तर  26  कुछ  नहीं
 पूर्वोत्तर  सीमा  कुछ  नहीं  कुछ  नहीं

 दक्षिण  20  53
 दक्षिग  मध्य  22  30
 दक्षिण  पूर्व  0  कुछ  नहीं
 पश्चिम.  कुछ  नहीं  i9

 पेट्रोलियम  का  उत्पादन

 349.  की  'रामासस्व  तिवारी  :
 शी  पी०  राजगोपाल  नायड्‌  :

 क्या  पेट्रोलियल  तथा  रसायन  झो र  उर्वरक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  तीन  थर्षों  के  दौरान
 बर्षचार  तथा  स्थान  धार  पैट्रोलियम  का  कुल
 कितना  उत्पादन  हुआ;

 (ख)  खती  झवधि  में  श्रशोध्ित  तेल  का
 कितनी  मात्रा  में  आयात  किया  गया  श्रौर  उस
 पर  कितनी  विदेशी  मुद्रा  खर्च  की  गयी;

 (ग)  चाल  वर्ष  में  देश  में  झशोधित
 तेल  का  कितना  उत्पादन  होने  का  अनुमान
 है;
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 (a)  देश  वार  कितनी  माजा  में  झायात
 करने  का  प्रस्ताव  है;  ौर

 (४)  स संबंध  में  देश  को  प्रात्म-
 निर्मेर  बनाने  हेतु  कार्यक्रम  का  पीरा  क्‍या
 &?

 पेट्रोलियम  ह. | ए  रसायन  झौर  जर्बरक
 मंत्री  (करी  दमबती  गम्दन  गहुगणा)  :  (क)
 झौर  (ख).  सूचना  सलग्न  विवरण  म
 दो  गई  है  ।

 न्ग)  चालू  थई  के  दौरान  लगभग
 2.68  मि०  मी०  टन  उत्पादन  होने  की
 आशा है ।

 (धघ)  1978-79  वर्ष  के  दौरान
 लगभग  5  मि०  मी०  टन  की  मात्रा  में
 झायात  करने  की  श्राशा  की  जाती  है
 978  वर्ष  के  दौरान  कच्चे  तेल  का  भायात
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 करते  के  लिए  निम्तसिखित  झायात  प्रबन्ध
 पहले  से  ही  कर  दिये  गये  हैं:

 देश  मात्रा  मी०
 टन  में

 ईरान  5.25

 ईराक  3

 संयुक्त  भ्ररब  भ्रमीरात  |

 सऊदी  अरब  मु  2.5

 ्स  L.5

 स्थान  पर  खरीदा  0.55

 योग  3.80

 (=)  तटीय  एवं  अपतटीय  जनों  क्षेत्रों
 में  तेल  के  श्रतिरिक्त  स्रोतों  का  पता  लगाने  के
 लिए  प्रयत्न  किये  जा  रहे  हैं  ।  भारत  वेग
 लियम  के  संत्रंध  में  कब  झात्मनिर्भर  होगा
 इस  संबंध  में  कुछ  भी  बताना  सम्भव  नहीं  है।

 विवरण

 000  मी०  टन

 1975  976  977

 wee  der  का  उत्पादन
 आतम  4,189  4,267  4,510

 ग्रुजरात  4,094  4,164  4,237

 अपतटीय  a  श्न्य  228  1,438,

 कुल  8,  283  8659  10,185

 करुचे  तेल  का  झायात

 मात्रा  (मि०  मी०  हन)  F  3.7  4.0  4.8

 सी०प्राई०एफ०  मूल्य  (करोड़  स०  )  979.20  1143.69  4284.46
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 are  दिश्यों  का  निरमाण

 350.  ह , उ  रामानम्द  तिवारो  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  गा  तीन  क्‍यों  के  दौरान  बर्व  4<
 कितने  माल  डिछ्जों  शोर  सनारी  डिब्जों  का
 निर्वाग  किए  गर द;

 (ख  )  कितने  मल  डिब्बों  शौर  सवारी
 डिब्बों  का  किन-किन  देशों  को  निर्यात  किया
 गधा  श्रौर  उनसे  कितनी  विदेशी  म॒द्रा  भजित
 की  गई  ;  और

 (4)  माल  डिब्शों  और  सवारी  डिब्बों
 (कोबों)  का  उत्प  दन  बढ़ाने  के  लिए  सरकार
 द्वारा  क्‍या  कार्यवही  के  गई  है  अयवा  करने
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 रेल  अंज्रालय  में  राज्य  भ्ंत्री
 ो  शिव  नारायण)  (क)।:--

 वे  माल  डिब्बे  सवारी  यान

 (चोपहियों  (संख्या  )
 के  हिसाब  से  )

 1975-76  2476  i005
 976—77  982  02I

 977—78  2467  020

 (sages  उत्पादन  रेलवे  के  द्राडरों  के  अनुसार
 है)

 (ख)  पिछले  तीन  वर्षों  में  देश  वार
 निर्यात  किये  गये  माल  डिब्बों  तथा  सवारी
 डिब्बों  की  संख्य।  तथा  उनसे  अजित  विदेशी

 का  विचार  है  ?  मुद्रा  इस  प्रकार  थी

 माल  माल  अजित

 fret  डिब्ब्रों  झन्‌नानित
 वं  दश  की  संझपा  विदेशी

 मुद्दा
 (लाख
 रुपयों  में  )

 9  75-753  पूर्वी  अफ्री  का  52

 यूगोस्लोविया  662  i'93
 मलेशिया  64
 बंगला  देश  I20

 898

 1976-77  यूपोस्लाविया  342]
 मलेशिया  46  \  os
 बंगला  देश  380,
 ईरान  29]

 791

 1977-78  ईरान  "गा  i59
 तंजानिया  3  of °

 हु  i0I

 कुल  790  2287
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 सचारी  यान

 सवारी  जित

 यानों  अनुमानित
 ह  देश  की  संख्या.  विदेशी

 मुद्रा
 (लाख
 रुपयों  मे ं)

 ‘1975-76  फिलीपीन  30

 1976-77  तंजानियां  7  489

 1977-78

 कुल  47  4889

 (ग)  माल  डिब्बों  श्रौर  सवारी  डिब्बों
 के  उत्पादन  की  योजना  यातायात  की
 बास्तविक  आवश्यकताश्रों  श्रोर  निधि  की
 उपलब्धता  के  झ्राधार  पर  तैयार  की  जाती  है
 माल  डिब्चों  पौर  सवारी  डिब्बों  की  मांग  आने
 बाले  वर्षों  में.  पिछले  वर्ष  के  उत्पादन  की  तुलना
 में  अधिक  होने  की  प्रत्याशा  है  ।  इन  श्रतिरिक्त
 सागों  की  पूति  के  लिए  अपेक्षित  झप्रिम  आर्डर
 दिये  जा  चुके  हैं  दिये  जा  रहे  हैं  ।

 उच्च  म्यायालयों  में  झनिर्गोत  पड़े  मुकदसे

 351.  शी  रासासन्द  तिवारी  :
 श्भो  शास  देव  सिंह  :

 क्या  चिधि,  स्वाय  झर  कम्पती  कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  प्रत्येक  उच्च  न्यायालय  में
 30  जून,  978  को  पझनिर्णीत  पड़े  मुकदमों
 की  संद्या  थी  ;  और

 (ख)  इन  मुकदमों  को  तेजी  से  निपटाने
 के  लिए  सरकार  ने  क्‍या  कार्यवादी  की  है  प्रथवा
 करने  का  विचार  है  ?

 3500  LS—8

 विधि,  न्याय  ओर  कम्पनी  कार्य  मंत्री
 पश्ली  शान्ति  भूषण)  :  (क)  भौर  ख).
 30  जून,  978  को  जो  स्थिति  थी  उसकी
 जानकारी  उपलब्ध  नहीं  है  3  दिसम्बर,
 977  को  विभिन्न  उच्च  न्यायालयों  में

 लम्बित  मामलों  की  कुल  संख्या  तथा  उनके
 शीघ्र  निपटारे  के  लिए  की  गई  या  की  जा  रही
 कार्यवाही  संलग्न  विवरण  में  बताई  गई  है  ।

 विवरण

 (#)  उच्च  न्यायालयों  में  31-12
 977  को  लम्बित  मामलों  की  संख्या

 उच्च  न्यायालय  का  नाम  (31-12-1977
 को  लम्बित  सामलों
 को  संख्या

 है  2

 इलाह्मबाद  1,32,749

 आन्ध्‌  प्रदेश  15,887

 मुम्बई  52,  592

 कलकत्ता  72,448
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 दिल्ली  26,587

 योहाटी  6,548

 युजरात  11,722

 हिमाचल  प्रदेश  5,019,

 जम्मू-काश्मीर  4,677

 कर्नाटक  36,449

 केरल  42,759 —

 wear  प्रदेश  46,613

 मद्रास  51,763

 उड़ीसा  6,042

 बटना  29,435"

 बंजाब  श्लोर  हरियाणा  46,069

 राजस्थान  20,558

 सिक्किम  हे  £  8  |

 उच्च  न्यायालयों  में  कुल
 लम्बित  मामले  6,07, 918

 केवल  मुख्य  मामले  |

 (ख)  मामलों  को  शीघा  निपटाने  के  लिए
 निम्नलिखित  .कार्यवाही  गई  है,  भ्र्थात्‌  :--

 (i)  उच्च  न्यायालयों  में  काफी  रिक्त
 स्थानों  को  भर  दिया  गया  है।  केन्द्रीय  सरकार
 द्वारा  राज्य  प्राधिकारियो/मुख्य  न्यायाधिपतियों
 से  प्रस्ताव  मांगने  क ेलिए  पहल  को  गई  है  श्रौर
 जहां  श्रावश्यक  था,  सम्बद्ध  राज्य  प्राधिका-
 रयॉ/मुध्य  न्यायाधिपतियों  को  स्मरणपत्र
 भेज  गय  है  ।  श्रप्नैल,  !ह77  से  5  जुलाई,
 978  तक  की  अवधि  में  66  बई  निकक्तियां

 की  गई  हैं  ।
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 (ii)  उन  उच्च  न्यायालयों  में  जिनके
 संबन्ध  नें  प्रस्ताव  प्राप्त  हुए  थे  तारीख
 14-9977  से  न्यायधीशों  की  संख्या  बढ़ा

 दी  गई  हैं  ।  यह  वृद्धि  निम्नलिखित  उच्च
 न्यायालयों  में  उन  तारीखों  से  की  गई  है  जिन
 तारीखों  को  वे  पद  भरे  जायेंगे  :---

 बृद्धि

 उच्च  न्यायालय  का  नाम  स्थायी  अपर

 इलाहाबाद  6
 मध्य  प्रदेश  6

 कर्ताठक  3

 हिमाचल  प्रदेश  l

 पटना  3

 कुल  9

 (iii)  fates  राज्यों  का  विधित  परि
 बदों  श्रीर  बार  ऐवासिशटु्सतों  का  पत्र  भेज  गए
 हैं  जिनमें  उतसे  यह  अ्रतुरोत  किया  गया  है  कि
 वे  मामलों  का  बाघ  नियटाने  के  काय
 में  अपना  सहयोग  दें  श्रोर  उसके  लिए  अपने
 सुशाव  भी  दें  t

 (iv)  विधि  आयोग  से  बकाया  मामलों
 को  श्राय'  समस्या  को  सुलझाने  के  लिझ  उचित
 उपाय  का  सुझाव  देने  का  अनुरोव  किया  गया  है  ।
 पावोग  इस  विधय  पर  विचार  कर  रहा  है

 Reservation  Racket

 352.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  has  come  to  notice
 of  Government  that  some  railway
 officials  are  involved  in  reservation
 rackets;  and

 (by  if  so,  the  number  of  persons
 arrested  during  the  last  one  year  and
 their  designations?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  From  time  to
 time  the  Railway  have  made  preven-
 tive  checks  in  order  to  find  irregulari-
 ties  pertaining  to  reservation.  Re-
 cently  a  special  squad  also  has  been
 formed  at  the  Railway  Board.  Many
 instances  of  malpractices  and  irregu-
 jarities  have  come  to  notice  and  se-
 vere  disciplinary  action  is  being
 taken.  Some  of  the  officers  involved
 have  been  suspended  also.  Howso-
 ever  no  organised  reservation  racket
 involving  Railway  employees  has
 been  discovered.

 (०)  Nil,

 Staff  Manager  ang  Finance  Manager
 of  Bharat  Petroleum  Corporation,

 Delhi

 353.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-

 ‘ZERS  be  pleased  to  state:

 (a)  is  it  a  fact  that  the  present
 Staff  Manager  and  the  Finance  Mana-
 ger  of  Bharat  Petroleum  Corporation,
 Delhi  are  in  the  same  position  and
 station  for  the  last  20  years;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  M/s.  Bharat  Petroleum
 Corporation  Limited  have  no  positions
 of  Staff  Manager  and  Finance  Mana-
 ger  in  Delhi,  but  the  incumbents  of
 the  posts  of  Employee  Relations  Ma-
 Nager  and  an  Area  Accountant  have
 ‘been  in  Delhi  for  the  last  20  years.
 ‘They  have  held  different  positions
 during  this  period  and  have  progress-
 ‘ed  from  lower  levels  to  their  present
 jehs.  The  present  Employee  Relations
 Manager  was  appointed  to  this  posi-
 tien  on  1-7-75  and  that  of  Area  Ac-
 couptant  on  1-8-71,

 Demands  of  Unions  of  Bharat
 Petroleum  Corporation,  Delhi

 354.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  managements  of  Bharat  Petro-
 leum  Corporation,  Delhi  are  not  even
 ready  to  discuss  on  the  Charter  of
 Demands  submitted  by  the  unions  in
 March,  1977;

 (b)  if  so,  the  reasons  thereof;  and
 (c)  whether  this  attitude  of  the

 managements  would  help  to  maintain
 industrial  peace?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  It  has  been  the  endeav-
 our  of  the  Company  to  start  negotia-
 tions  with  the  unions  for  signing  Long
 Term  Settlements  wherever  such
 Settlements,  which  had  been  signed  by
 the  erstwhile  Burmah  Shell  Group  (a
 foreign  Oil  Company),  prior  to  its
 take  over  by  the  Government  on
 (241-76,  had  expired.  The  Company  is
 already  seized  of  the  matter  and  are
 presently  in  the  process  of  evolving
 suitable  guidelines  in  consultation
 with  all  concerned  to  initiate  discus-
 sions  with  the  unions  in  Delhi  and
 other  areas.

 Bill  om  Electoral  Reforms
 855.  SHRI  F.  ए.  GAEKWAD:  Will

 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  intends
 ta  bring  a  comprehensive  Bill  regard-
 ing  electoral  reforms,  the  right  to  re.
 cal]  errant  legislators  and  reduction  of
 voting  age  from  2]  to  18;

 (b)  if  so,  whether  the  proposed  Bill
 is  in  the  process  of  drafting;

 (c)  whether  the  draft  Bill  will  be
 circulated  for  eliciting  public  opinion;
 and

 (d)  if  so,  when  the  draft  Bill  is
 likely  to  be  published?
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 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANT]  BHUSHAN):  (a)  to  (d).
 ‘Various  Proposals  for  electoral  reforms
 are  being  examined  by  the  Govern-
 ment  including  the  right  to  recall
 errant  legislators  and  reduction  of
 voting  age  from  2]  years  to  8  years.
 Since  the  proposals  require  careful
 consideration,  it  will  take  some  time
 before  decisions  are  taken  thereon  and
 necessary  legislation  is  introduced  in
 Parliament.

 Allocation  of  Bombay  Gag  to  fertilizer
 plants  in  Gujarat

 356.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  PETROLEUM,  CHEMI.
 CALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 study  group  set  up  to  make  recom-
 mendations  on  the  optimum  utilisa-.
 tion  of  gas  from  Bombay  High  struc-
 ture  has  recommended  allocation  of
 fas  to  two  large  fertilizer  plants  in
 Gujarat  State;

 (b)  if  so,  whether  the  question  of
 location  of  these  two  plants  has  been
 decided  by  Government;

 (c)  if  not,  when  the  decision  is  like.
 iy  to  be  taken;

 (d)  when  these  plants  are  schedul-
 €q  to  go  into  production;

 (e)  whether  these  two  plants  are
 based  on  the  utilisation  of  gas  from
 Bassein  structure  as  a  feed.stock:  and

 (f)  whether  Narmada  Valley  Fertili-
 zer  Plant  is  likely  to  be  allotted  gas?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 to  (f).  The  Working  Group  has  re-
 commended  setting  up  of  two  large
 sized  fertilizer  plants  at  a  common
 site  in  Gujarat  State,  based  on  gas
 from  Bombay  High  and  Bassein  struc-
 tures.  Government  have  asked  the
 NCEPC  to  investigate  into  the  environ-
 mental  impact  of  locating  the  fertilizer
 Project  on  five  possible  sites.  Govern-
 ment  will  take  a  decision  on  the
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 location  of  these  two  plants  after
 receipt  of  the  report  of  the  NCEPC.
 The  plants  are  expected  to  go  in  trial
 production  after  a  periog  of  39  montis,
 after  necessary  approvals  are  given. The  plant  of  the  GNFC  is  based  on
 fuel  oi]  as  feed-stock  and  it  is  not  pro-
 posed  to  allot  gas  to  it.

 Commission  bearers  under  Railways

 357.  SHRI  ve  M.  SUDHEERAN:  Wilk
 the  Minister  of  RAILWAYS.  be  pleased
 to  state:

 (a)  th:  number  of  commission
 bearers  working  under  Railways,  zone.
 wise;

 (b)  how  many  of  them  are  perma-
 nent;

 (c)  any  representation  received
 from  the  union  of  commission  bear-
 ers;

 (d)  if  so,  the  details;  ang
 (e)  the  steps  taken  by  Government

 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 zone-wise  strength  of  commission
 bearers  engaged  by  Departmental
 Catering  Units  is  as  under:

 Numer  of  Come Railway  mission  Beares,

 Static  Mohile
 Units  Units

 Central  {  397  née

 Eastern  3985  135
 Northern]  399  ag
 North-Eastern  44  ig
 North-east  Frontier.  2

 Southern?  *  ?  38  वक
 South-Central  नि  28  667
 South-Eastern.  20  i4e
 Western.  63  mm
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 (०)  Commission  bearerg  are  not
 Railway  employees,  and  none  of  them
 is  permanent.

 (c)  to  (e).  It  has  been  decided  to
 abolish  the  category  of  commission
 bearers  and  they  are  being  absorbed
 as  regular  Railway  employees  in  8
 phased  manner  in  order  of  the  length
 of  their  service.

 Distinction  petween  recommendations
 of  Hathi  Committee  and  statement
 laid  on  29th  March,  1978  on  selection

 ०१  “Leader  Products”

 358.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  what  is  the  distinction  between
 the  recommendations  of  the  Hathi
 Committee  and  the  Statement  laiq  on
 the  Table  of  the  House  on  28th  March,
 978  about  selection  of  ‘leader  pro-

 ducts’;
 (+)  whether  any  suggestions  have

 teen  made  by  drug  manufacturing
 associations  in  thig  regard;  whether
 leader  products  are  creating  confusion
 in  taking  decision  about  prices;  what
 wi}l  be  norms  for  fixing  prices  of
 selecteq  products;  whether  any  guide.
 lines  are  framed  to  serve  as  norms
 for  deciding  leader  products  vis-a-vis
 the:r  prices;  and

 (c)  if  not,  reasons  for  the  same?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Reference  is  invited  to  paragraph

 38,  40  and  4  of  Chapter  VIII  of  the
 Report  of  the  Committee  on  Drugs
 and  Pharmaceuticals  Industry  laid  on
 the  Table  of  the  Lok  Sabha  on  8th
 May,  978  and  paragraphs  5i,,52,  53,
 54,  55  and  58  of  the  Statement  con-
 taining  Government  decisions  on  the
 report  of  the  Committee  on  Drugs  and
 Pharmaceuticals  Industry  which  was
 laid  on  the  Table  of  the  Lok  Sabha  on

 a  March,  I978  for  drawing  distinc-
 on.
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 (b)  and  (c).  Memoranda  from
 certain  Associations  have  been  receiv-
 ed  containing

 ego
 the  new

 drug  pricing  policy.  Leader  prices  in
 fens  of  new  policy  will  be  based  on
 the  cost  of  production  of  the  efficient
 major  producers  of  such  formulations.
 There  is  no  confusion  about  the  con-
 cept  of  leader  product  as  envisaged  in
 the  new  pricing  policy.

 Clarification  of  new  drug  policy  re-
 garding  foreign  drug  companies

 359.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  detaileg  version  of  Para  28  of
 the  Statement  laid  on  the  Table  of
 the  House  on  29th  March,  ‘1978;

 (b)  what  is  the  difference  between
 1:10  and  i  :  2  bulk  drug  and  formu-
 laticns  and  :  5  and  50  per  cent  bulk
 production  for  foreign  firms;  and

 (९)  is  there  any  inherent  contra.
 diction  in  paras  25,  27(i)  (2)  and  (3);
 if  not,  details  of  the  same?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  It  is  proposed  to  issue  a  Press

 Note  very  shortly  elucd  :ting  tho  entire
 drug  policy.

 (9)  As  per  the  new  drug  policy
 Statement,  foreign  drug  manufactur-
 ing  firms  will  be  given  formulation
 licences  in  future  only  if  they  are
 linked  with  the  production  of  high
 technology  bulk  drugs  from  the  basic
 stage,  subject  to  the  overall  condition
 of  their  supplying  50  per  cent  of  their
 production  of  such  bulk  drugs  to  non-
 associated  formulators  and  subject
 further  to  their  restricting  their  overall
 ratio  of  bulk  drugs  consumption
 (from  own  manufacture)  to  formula-
 tion  from  all  sources  to  15  whereas
 the  Indian  drug  manufacturing  firms
 will  be  allowed  formulation  licences
 upto  30  times  of  the  value  of  their  bulk
 drug  production  provided  that  for  for-
 mulations  based  on  imported  bulk
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 drugs,  permission  would  be  granted
 only  if  a  ratio  of  2:l  between  con-
 sumption  of  indigenous  bulk  drugs  and
 imported/canalised  bulk  drug  is  main-
 tained.

 (c)  There  is  no  _  contradiction  in
 paras  25,  27.i,  27.2,  27.3  of  the  State-
 ment  because  para  25  of  the  Statement
 relates  to  the  future  licensing  of
 foreign  drug  companies,  while  paras
 27.  and  27.2  relate  ६0  the  recommen-
 dations  made  by  the  (Hathi)  Com-
 mittee  on  Drugs  and  Pharmaceuticals
 Industry  in  its  report  relating  to  the
 manner  in  which  the  Permission
 Letters  ang  COB  Licences  granted  to
 drug  manufacturing  companies  are  to
 be  regularised  and  para  27.3  contains
 the  Government's  decision  regarding
 the  regularisation  of  production  in
 excess  of  licensed  capacity  or  capacity
 based  on  COB  Licences,  Permission
 Letters  etc.

 Exemption  of  drugs  from  price  control
 under  provisions  of  Drug  Price  Control

 Order

 360.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  under  what  provisions  of  exist-
 ing  Drug  Price  Control  Order  some
 categories  of  drugs  ang  formulations
 will  be  exempted  from  price  control
 and  reasons  for  this  recommendation
 in  the  Statement  laid  on  the  Table  on
 29th  March,  (1978;

 (bo)  is  this  recommendation  based
 on  Hathi  Committee’s  Report;

 (९)  reasons  for  this  de-control  of
 bulk  drugs  and  formulation;

 (a)  reasons  for  giving  different
 mark.up  to  different  companies  for
 same/drugs  and  loading/unloading  by
 distributing  agencies;  and

 (e)  whether  Government  propose
 to  |  Drug  Price  Control  Order  in
 national  imterest?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI--
 ZERS  (SHRI  H.  पे.  BAHUGUNA)::
 (a)  to  (c).  The  prices  of  bulk  drugs:
 are  at  present  regulated  under  the
 provisions  of  Drugs  (Prices  Control}
 Order,  1970.  The  Order  does  not  pro-
 vide  for  exemption  from  price  control
 in  respect  of  any  category  of  bulk
 drugs  and  formulations.  However,
 small  scale  units  having  an  enrual
 sales  turnover  not  exceeding  Rs.  50
 lakhs  in  formulations  are  exempted
 from  obtaining  price  approval  of  a  for«
 mulation,

 Under  the  new  pricing  policy  form-
 ing  part  of  the  Statement  laid  on  the
 Table  of  the  House  on  the  28th  March,
 ‘1978,  while  Category  IV  formulations
 have  been  exempted  from  price  control
 grade  mark-ups  have  been  provided
 for  Categories  I,  II  and  III  formula-
 tions  with  comparatively  lower  miark-
 up  for  Category  I  and  II  formulatiors.
 This  has  been  done  to  ensure  the  ६  vail-
 ability  of  essential  formulations  to  the
 masses  at  comparatively  lower  prices
 and  at  the  same  time,  not  to  make  the
 manufacture  of  such  formulations  ard
 uneconomic  operation  for  the  formula-
 tors  on  an  overall  basis.

 (d)  The  variations  in  the  mark-ups
 allowed  to  different  companies  under
 the  existing  Drugs  (Prices  Control)
 Order,  970  for  the  same  formulations
 are  due  to  the  following  reasons:—

 (i)  Under  the  Drugs  (Price  Con-
 trol)  Order,  1970,  the  prices  >%f  for-
 mulations  as  prevailing  on  the  date
 of  commencement  of  that  Order  were
 recognised  and  these  prices  included
 different  mark-ups  for  the  same  for-
 mulations.

 (ii)  Para  7  of  the  Drugs  (Prices
 Control)  Order,  970  provides  for
 different  mark-ups  for  the  same  for-
 mulations.  The  _  relevant  extracts
 from  this  para  is  reproduced
 below:

 “(i)  not  exceeding  75  in  the  case
 of  all  formulations  introduced  be-
 fore  or  after  the  commencement  of
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 this  Order;  but  not  falling  in  the
 category  of—

 (a)  new  formulations  evolved
 by  adoption  of  manufacturing
 techniques  as  a  result  of  erpre-
 ciable  product  development  work
 which  has  improved  their  thera-
 peutic  value;

 (b)  new  formulations  contain-
 ing  as  the  active  ingredient  e
 new  drug  which  is  a  product  of
 original  research  in  India;
 (ii)  not  exceeding  00  in  the  case

 of  new  formulations  evolved  by
 adoption  of  manufacturing  tech-
 niques  as  a  result  of  appreziabie
 product  development  work  whicb
 has  improved  their  therapeutic
 value.

 (iii)  not  exceeding  450  in  the
 cases  of  new  formulations  con-
 taining  as  the  active  ingredient
 a  new  drug  which  is  a  product
 of  orginal  research  in  India.

 Provided  that  in  regard  to  formula-
 tions  falling  under  clause  (ii)  above,
 the  mark-up  shall  be  reduced  to  75  at
 least  after  a  period  of  3  years  com-
 mencing  from  the  date  of  introduction
 of  the  new  formulation  which  ip
 special  cases,  for  reasons  to  be  recorded

 ‘in  writing,  may  be  extended  by  the
 Central  Government  to  5  years  com-
 mencing  from  the  date  of  introduction
 of  the  said  new  formulation.

 Provided  further  that  in  the  case  of
 formulations  falling  under  clause  (iii)
 above,  the  mark-up  shall  be  reduced  to
 75  at  least  after  a  period  of  five  vears
 commencing  from  the  date  of  intro-
 duction  of  the  new  formulation.”

 While  fixing  the  prices  of  canalised
 bulk  drugs  distributed  by  the  Stute
 Chemicals  and  Pharmaceuticals  Cor-
 poration  of  India  Ltd./Indian  Drugs  &
 Pharmaceuticals  Ltd.,  effort  is  made
 to  effect  minimum  changes  in  the  exist-
 ing  prices  so  ag  to  ensure  that  the
 prices  of  formulations  which  are  based
 on  bulk  drug  prices  are  not  changed
 frequently  and  a  measure  of  stability
 is  achieved  in  regard  to  formulation
 prices:  With  thig  end  in  view  the
 prices  that  are  fixed  by  the  Govern.
 ment  for  the  canalised  bulk  drugs
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 might  result  in  under  recoveries  in
 certain  cases  and  over  recoveries  in
 certain  other  cases.  It  has  been  thw
 practice  to  adjust  such  surplus  as  migh?
 emerge  in  the  process  while  Axing  the
 prices  during  the  same  or  the  subsc-
 quent  year.

 (e)  No,  Sir.
 Recruitment  of  casual  labour  af.

 Kharagpur
 361.  3प्तह्ता  SUDHIR  GHOSAL:  Wil

 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  policy  adopted  by  South
 Eastern  Railway  in  respect  of  recruit-
 ment  of  Class  IV  category  and  casual
 labour  at  Kharagpur  workshop  and
 Kharagpur  Division;

 (b)  how  many  casual  iabourers
 Class  IV  category  staff  have  been  re-
 cruited  during  the  last  four  years  at
 Kharagpur  workshop  and  Kharagpur
 Division;  and

 (c)  how  many  of  them  are  through
 Kharagpur  Employment  Exchange?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #  £=.NARAIN):  (a)

 to  (c).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 238  डाउन  दानाप्र-हा बड़ा  लेज  चलने,  जाली
 यात्री  गाड़ी  का  पटरो  से  उतर  जाना

 362.  श्री  युवराज  :  बया  रेल  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  28  मई,  78  को  पूर्व  रेलवे
 पर  बराड़  तथा  पण्डाटक  के  बीच  238  डाउन
 दानापुर-हावड़ा  तेज  चलने  बाली  यात्रा  गाड़ी
 के  डिब्बों  के  पटरी  से  उत्तर  जाने  के  फलरघरूप
 कई  व्यक्ित्त  मारे  गये'  बेतिया  घायल  हो  गये  पे;

 (ख)  कया  गाड़ी  दो  बजे  पटरी  से  उत्तरी
 थी  शौर  केवल  इंजन  तथा  एफ  डिब्बा  ही
 हुटरी  पर  रह  गये  थे;  धौर

 (ग)  यदि  हं  कती  घटनाग्रस्त  व्यक्तियों
 को  कितनी  राशि  का  मुभ्राथजा  दिया  गया
 था  इस  दुर्घटना  के  लिये  दोषी  अ्रधिकारि  हें
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 को  कब  दण्ड  दिया  जायेगा;  झौर  यदि
 नहों,  तो  इसके  कया  फारण  हैं?

 रेल  मंत्रालय  में  राज्य  संदो  (श्री  शिव
 जारायण)  :  (कफ)  238  डाउन  यात्री  गाड़ी
 अमबगोला  तथा  बढ़  स्टेशनों  के  बीच  पटरी  से
 उतर  गयी  था।  इत  दुर्घटना  में  0
 व्वक्तिपों  की  मृत्यु  हुई,  7  गम्भीर  रूप  से
 बायल  हुए  तथा  i9  व्यक्तियों  को  मामूली
 चोटें  या  थीं  ny

 (a)  जी,  हां  a

 (ग)  इस  दुर्घटना  से  प्रभावित  22
 व्यक्तियों  को  अनुयंगिक  खर्चों  को  पूति  के
 लिए  i0,750  रुपये  अनुग्रह  राशि  के  रूप  में
 दिए  गये  हैं  तथा  मृतक  और  घायल  व्यक्षित्तयों
 के  सम्बन्धियों  से  दावें  दायर  किए  जाने  के  पश्चात
 दावों  के  बारे  मैं  निर्गय  दावा  झ्रायुक्‍त  द्वारा
 किया.  जायेगा  तथा  न्यायालय  के  निर्णय  के
 पश्चात  दावों  की  राशि  का  भुगतान  रेल
 अशासन  द्वारा  किया  जायेगा

 इस  दुर्घटना  के  बारे  मैं  पूर्वी  सकिल,
 कलकत्ता,  के  रेलवे  सुरक्षा  के  अपर  अायुवत्त
 ट्वारा  जांच  कीगयी  है  ।  अपनी  प्राथमिक
 रिपोर्ट  के  अनुसार  वे  झभी  तक  दुघेटना
 के  कारणों  के  बारे  मैं  कोई  निश्जित  राय
 नहीं  बता  सके  हैं।  झन्तिम  रियार्ट
 मिलने  पर  यदि  कोई  कमंचारीदोषी  पाया
 जया  तो  उसके  चिरुद्ध  आवश्यक  कारंवाई
 की  जायेगी  t

 Stady  of  capital  structure  of  Railways
 363.  SHRI  CHITTA  BASU:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have
 set  up  a  panel  to  study  the  capital
 structure  of  the  railways;

 (b)  if  so,  whether  the  panel  has  so
 far  made  any  recommendation;

 (c)  if  80,  essential  feature  of  the
 recommendations;  and

 a)  the  action  taken  thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 Yes,

 (9)  to  (9).  The  Expert  Group's  re-
 commendations  are  awaited.

 Drug  units  in  different  States
 364.  प्त  CHITTA  BASU:

 SHRI  8.  G.  MURUGATYAN:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Indian  Drugs  and
 Pharmaceuticals  Ltd.  and  Hindustan
 Antibiotics  have  decided  to  set  up
 joint  sector  drug  units  in  different
 States;

 (b)  if  so,  the  projects  under  con-
 sideration  of  Government;  and

 (c)  stages  at  which  each  of  them
 rests  now?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (9)  and  (c).  The  joint  venture  rro-
 jects  under  consideration  are  in
 Karnataka  and  Maharashtra  for
 Hindustan  Antibiotics  Limited  and  in
 Rajasthan  for  Indian  Drugs  and  Phar-
 maceuticals  Limited.  A  final  decision
 is  expected  to  be  taken  shortly.
 Cummittee  for  development  of  Chemi-

 calg  ang  Fertilisers  Industry
 365.  SHRI  CHITTA  BASU:  Will  the

 Minister  of  PETROLEUM,  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  9636  regarding  twenty-
 two  Members  for  development  of
 Chemicals  and  Fertilizers  Industry  on
 the  9th  May,  978  and  state  the  pro-
 gress  of  works  of  the  committee  and
 the  concrete  results  so  far  achieved?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 It  is-expected  that  the  Committee  will
 meet  as  soon  as  the  nominations  of
 the  non-official  Members  are  finalised.
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 ‘Corruption  in.  Railways

 ‘366.  SHRI  SARAT  KAR:  Will  the
 Minister  of  RAILWAYS  be  please:i  to
 state:

 (a)  whether  it  is  a  fact  that  corrup-
 tion  in  the  Railways  is  increasing  day
 by  day;

 (b)  whether  as  reported  in  the
 ‘Indian  Express’  dated  the  2ist  June,
 978  recently  a  ticket  examiner  ex-
 tracted  a  bribe  from  General  Secre-
 tary  of  Janata  Party  to  get  a  sleeper
 on  a  train  to  Delhi  from  the  South;

 (c)  whether  it  is  also  a  fact  that
 while  revealing  the  case  to  the  re-
 porter  of  the  said  newspaper  Shri
 L.  8.  Ujwal,  Chief  Public  Relations
 Officer,  Northern  Railway,  admitted
 that  at  least  5  per  cent  of  total
 number  of  employees  are  corrupt;  and

 (d)  if  so,  the  steps  Government
 have  taken  to  remove  the  practice  of
 taking  bribes  from  the  public  in
 Railways?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 Cases  of  corruption  in  reservation  of
 tickets  on  Railways  by  important  Mail/
 Express  trains  at  important  poir.ts
 have  come  to  the  notice  of  the  Railway
 Administrations  from  time  to  time.

 (9)  No  such  complaint  of  a  party
 travelling  to  Delhi  from  South  has  been
 received.  However,  a  complaint  was
 received  against  a  Trevelling  Ticket
 Examiner  collecting  an  extra  charge  of
 Rs.  0  for  allotment  of  accommodation
 by  4  UP  Frontier  Mail  ex.  Delhi  on
 (24-11-1977.  Action  under  Discioline
 and  Appeal  Rules  has  been  initiated
 against  him.

 (c)  No.  Shri  L.  8.  Ujwal,  Chief
 Public  Relations  Officer,  Northern  Yail-
 way,  has  contradicted  this  and  his  con-
 tradiction  has  been  published  in  the
 Indian  Express  of  27-6-1978.

 (a)  ‘Regular  preventive  checks  Ly
 the  Vigilance  organisation  and  depart-
 mental  officers  and  supervisory  staff
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 are  carried  out  and  investigations  are
 made  on  specific  complaints  regarding
 corruption  and  disciplinary  action  is
 taken  against  delinquent  staff.  A
 special  squag  has  also  been  set  up  in
 Railway  Ministry  to  intensify  the
 checks  with  a  view  to  root  out  corrup-
 tion  in  the  booking  and  reservation  of
 rail  tickets.

 Proposal  of  revise  plan  fer  Crude  जा
 production  for  conservation  of  Petro.

 leum

 367.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 revise  their  earlier  plan  production
 for  crude  oil  production  in  order  to
 conserve  petroleum;

 (b)  if  so,  what  are  the  details
 thereof;

 (९)  what  will  be  the  production
 and  demand  of  petroleum  during  the
 next  five  years;  and

 (a)  what  is  the  amount  of  foreign
 exchange  spent  on  import  of  crude
 from  each  country  during  the  last
 three  years  together  with  the  quan-
 tity  of  crude  imported?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  Working  Group,
 which  was  set  up  for  studying  the
 conservation  of  oil  resources,  has  not
 yet  submitted  its  report.  The  produc-
 tion  plan  for  crude  oil,  will  be  review-
 ed,  if  necessary  on  receipt  of  the  re-
 port  of  this  Working  Group.

 (c)  The  production  of  crude  oi}  is
 expected  to  rise  from  about  2.68
 million  tonnes  in  1978-79  to  88  million
 tonnes  in  1982-83,  During  the  same
 period  the  demand  for  petroleum  pro-
 ducts  ig  expected  to  increase  from
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 28.0  million  tonnes  to  86.382  million
 tonnes,
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 (9)  the  required  information  is.
 given  in  the  statement  attached.

 Statement
 Imeorr  or  Caupe  On.

 Qty.  Mn,  Tonnes  cif,  Value  Re.  crores

 7975  1976  1977",

 Country
 Qty  Value  Qty.  Value  Qty.  Value

 Iran  5°8  407° 22,  5°86  447° 50  67  fr  48
 Iraq  2२8  arr  85  3.  267-12  go  27  14
 S.  Arabia  47I  280:  46  4°3  344°  59  29  239°  94
 UAE  (Abu  Dhabi)  7०  79°  6o  lo  8448  o9  87°43
 USSR  to  81-45,

 Egypt  O38  (22-72

 १६५५  2९  79'  7  979°  20  4°0  7343°  69  4°8  1284  46

 *Provisional

 Response  of  State  Government  to  pro-
 vide  security  measures  for  trains

 368.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Governments  have  not  res-
 ponded  to  the  Railway  Ministry’s
 appeal  for  ensuring  security  measures
 for  the  long  distance  trains;  and

 (b)  if  so,  what  steps  Railway  ad-
 ministration  are  taking  to  provide
 safety  to  the  long  distance  trains?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 No.

 (b)  Does  not  arise.

 Trans-Asian  Railway  Network

 369.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Eco-
 nomic  and  Social  Commission  for
 Asia  and  the  Pacific  has  conceived  of
 a  project  for  the  Trans-Asian  railway
 net-work  which  is  supported  by  all
 the  developing  countries  of  the  region,
 including  India;

 (b)  whether  the  railway  Adminis-
 tration  has  cleared  the  project;  and

 (c)  if  so,  what  is  the  progress
 made,  so  far,  in  implementing  the
 project?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 to  (ec).  From  time  to  time  India  has
 supported  the  Trains-Asian  Railway
 project  sponsored  by  the  Economic
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 ang  Social  Commission  for  Asia  and
 the  Pacific  (ESCAP)  and  co-operated
 with  other  countries  of  the  region  in
 their  respective  programmes  for  im-
 plementation  of  the  project.

 The  present  railway  system  in  India
 already  provides  facilities  for  such
 internationa]  transportation  arrange-
 ments,  but  there  are  missing  links
 falling  on  other  countries.

 Steps  taken  so  far  towards  imple-
 mentation  of  the  project  include  ter-
 restrial  surveys  of  the  missing  links,
 studies  of  technica}  problems  like
 transhipments  involved  due  to  change
 of  rail  gauge,  and  problems  arising
 from  differing  systems  of  couplers  and
 brakes  of  rolling  stock  in  use  on  vari-
 ous  countries  falling  on  the  route  of
 the  project.

 Marketing  scheme  for  cooking  gas  In
 Dharmshala,  Himachal  Pradesn

 370.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  refer  to  the  reply  to  Un-
 starred  Question  No.  796  on  25th
 April,  ‘1978,  regarding  cooking  gas
 facilities  in  Himachal  Pradesh  and
 state:

 (a)  the  progress  so  far  made  re-
 garding  introducing  of  marketing  of
 liquified  petroleum  gas  (cooking  gas)
 at  Dharmshala  in  Himachal  Pradesh;

 (b)  by  when  the  marketing  scheme
 will  be  introduced  in  Dharmshala;
 and

 (c)  the  name  of  cities  in  each  State
 where  marketing  facilities  for  cook-
 ing  gas  have  been  introduced  during
 the  last  two  years,  yearwise?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  Indian  Oil  Cor-

 Poration  had  advertised  for  award  of
 @  distributorship  at  Dharmshala,
 (Himachal  Pradesh)  from  persons

 belonging  to  Scheduled  Castes  and
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 Scheduled  Tribes.  Interviews  of  the
 applicants  were  conducted  by  the
 Selection  Committee  during  mid-
 April,  1978,  The  Selection  Committee.
 diq  not  find  any  candidates  suitable
 for  the  award  of  dealership.  Hence
 it  has  been  decided  to  re-advertise
 for  the  dealership.  After  appoint-
 ment  a  dealer,  the  candidate  nor-
 mally  takes  about  4  to  6  months  for
 providing  necessary  godowns/show-
 room  facilities  etc.,  for  commissioning
 a  distributorship.

 (c)  A  list  of  cities,  State-wise,
 where  marketing  of  Indane  hag  been
 introduced  for  the  first  time  by  the
 Indian  Oil  Corporation  during  the
 years  1976-77,  and  ‘1977-78,  is  given  in
 the  Statement.  The  other  two  oil
 companies,  namely,  Hindustan  Petro-
 leum  Corporation  Limited  and  Bharat
 Petroleum  Corporation  have  not  en-
 tered  any  new  market  for  LPG  during
 these  two  years.

 statement

 List  of  Cities,  State-wise,  where  the
 Indian  Oil  Corporation  have  intro-
 duceq  Cooking  Gas  Marketing  during
 the  years  1976-77  and  ‘1977-78.

 1976-77,
 Andbra  Pradesh  Nellere.
 Bihar  Begusarai,  Hazari-

 bagh,  Motihari  and
 Biharshariff.

 Gujarat  Savarkurdla,  Amreli
 and  Mithapur.

 Haryrra  Yeruroereger.

 Mizoram  Aizawl].

 Nagalerd  Dirrpur.
 Orissa.  Cuttack.
 Tamil  Nadu  Tiruvannemalai  ard

 ri.
 Uttar  Pradesh  =  Nainital  and  Farukka-

 bad.
 West  Bengal  Darjeeling  ard

 Hooghly.
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 1977-78,
 Asam  Sibsagar.
 Gujarat  Cambay.
 Madhya  Pradesh  Bilaspur.
 Nagaland  Kohima.
 Orissa.  Sambalpur,  Berham-

 pur,  puri  and  Balasore.
 Wt  Bengal  Haldia  and  Chander-

 nagore.
 Appointment  of  a  Member  of  MRTP

 Commission
 373,  ‘SHRI  VIJAY  KUMAR  MAL-

 HOTRA;  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleaseqg  to  state:

 (a)  whether  the  vacancy  in  the
 Monopolies  and  Restrictive  Trade
 Practices  Commission  has  been  filled
 8o  far;

 (b)  why  has  there  been  so  much
 delaying  appointing  a  member  ty  the
 Commission  under  the  M.R.T.P.  Act;
 and

 (c)  what  efforts  have  been  rnade  to
 ensure  that  only  a  person  of  high
 eminence,  integrity,  calibre  and  ex-
 pertise  is  appointed  a  member?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANT]  BHUSHAN):  (a)  No,  Sir.

 (b)  and  (c).  Under  sub-section
 (2)  of  Section  5  of  the  Monopolies

 and  Restrictive  Trade  Practices  Act,
 a  Member  of  the  M.R.T.P.  Commission
 is  required  to  be  a  person  of  ability,
 integrity  ang  standing  who  has  ade-
 quate  knowledge  or  experience  of,  or
 has  shown  capacity  in  dealing  with,
 problems  relating  to  economics,  law,
 commerce,  accountancy,  industry,
 public  affairs  or  administration.  Fur-
 ther,  as  per  Sub-Section  (3)  of  Sec-
 tion  5  of  the  said  Act,  it  has  to  be
 ensured  that  the  person  selected  for
 the  post  of  Member  of  the  Commis-
 sion  doeg  not  and  will  not  have  any
 such  financial  or  other  interest  as  is
 likely  to  affect  prejudicially  his
 functioning  as  a  Member.  The  selec-
 tion  of  a  suitable  person  satisfying
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 the  above  requirements  is  rather  a
 time-consuming  process  apd  efforts  to

 elect  such  a  person  are  in  progress.

 Coal  Movement  by  Railway  Wagons
 372.  SHRI  AMARSINH  V.

 RATHAWA:
 SHRI  AHMED  M.  PATEL;

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  most  of  the  States  are
 facing  an  acute  shortage  of  coa]  in
 their  States  due  to  non-availability  of
 railway  wagons;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  provide  more  wagons  to
 solve  the  problem?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  (SHEO  NARAIN):  (a)
 There  is  shortage  of  certain  types  of
 coal  in  some  states.

 (b)  In  order  to  step  up  coal  load-
 ing,  all  possible  efforts  are  being  made
 by  the  Railways  including  procure~
 ment  of  additional]  wagons,  deploy-
 ment  of  locomotives  released  from  the
 summer  specials  and  of  new  locomo-
 tives  coming  out  of  railway  produc-
 tion  units,  organising  closed  circuit
 movements  for  bulk  consumers  and
 special  monitoring  of  coal  rake  move-
 ments.  Co-ordination  has  been  streng-
 thened  with  Coal  India  Limited  and
 the  Ministry  of  Energy  (Department
 of  Coal)  and  the  pace  of  rationalisa-
 tion  of  coal  Joading  points  expedited.
 It  has  been  possible  to  bring  about
 some  improvement  in  009)  movement
 in  June  and  July  as  compared  to  May,
 1978.

 New  Drug  Policy
 373.  PROF.  R.  K.  AMIN:  Will  the

 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  details  of  new  Drugs  policy
 interna]  guidelines,  if  any  vis-a-vis
 Permission  letters/COB  licences/  Re-
 gistration  Certificates,  industrial  li-

 ‘cences  for  bulk  drugs  manufactured
 under  Explanation  II  of  I  (D&R)  Act
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 Schedule,  formulations  manufactured
 under  Notification  3/3(65)/69  during
 last  three  years  by  foreign  firms  with
 more  than  26  per  cent  equity;  and

 (b)  names  of  firms,  formulations  or
 bulk  drugs  manufactureg  during  last
 three  years:  and

 ९९)  how  new  Drug  policy  provides
 incentives  to  foreign  private  invest-
 ment  or  new  small  scale  and  medium
 scale  Indian  investment?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  No  internal  guidelines  on  the
 New  Drug  Policy  have  been  framed.
 However,  it  is  proposed  to  issue  a
 Press  Note  very  shortly,  containing
 elucidations,  where  necessary,  of  the
 Policy.

 (७)  Companies  having  direct  foreign
 equity  of  more  than  40  per  cent
 are  treated  as  foreign  companies.  At
 present,  there  are  39  foreign  com-
 panies  having  direct  foreign  equity  of
 more  than  40  per  cent.  A  Statement
 indicating  the  names  of  such  drug
 companies  and  their  activities  is
 attached,

 (c)  As  per  the  New  Drug  Policy,
 foreign  investment  is  permitted  in  the
 field  of  high  technology  bulk  drugs
 subject  to  the  provisions  of  FERA,
 1973,  Formulation  activity  not  linked
 with  bulk  drug  production  involving
 high  technology  is  not  allowed  to
 foreign  sector  units  whereas  Indian
 Sector  Units  have  the  incentive  of
 being  allowed  formulations  licences
 upto  ten  times  the  value  of  their  bulk
 drug  production.  Moreover,  certain
 bulk  drugs  have  been  kept  reserved
 for  exclusive  manufacture  by  Indian
 Units.

 Small  Scale  Units  are  exempted
 from  licensing  and  certain  items  have
 been  reserved  for  exclusive  manu-
 facture  by  thig  sector.  It  is  also  ex-
 pected  that  the  SSI  units  will  also
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 benefit  from  the  stipulations  concern-
 ing  the  organised  sector  units  parting with  30  to  50  per  cent  of  the  bulk
 drugs  to  non-associated’  formulators.

 Statement

 5.  No.  Name  of  the  foreign
 company

 *l.  Abbott  Labs,  (I)  Ltd.
 2.  Beecham  (I)  Pvt.  Ltd.
 3.  Burroughs  Wellcome  and  Co.

 (I)  Pvt,  Ltd.
 “4,  C.  E.  Fulford  (dy  Pvt.  Ltg

 **5.  Cooper  Labs,  Ltd.
 6.  G.  W.  Carnrick  Co.  (Asia)

 ्क्ग,  May  and  Baker  (India)  Ltd.
 99g,  Wyeth  (India)  Ltd.
 **9.  Grove  Products  Ltd.

 #10.  John  Wyeth  Bros.  Pvt.  Ltd.
 ll.  May  and  Baker  Ltd.

 *12,  Nicholas  of  India  Ltd.
 *13,  Smith  Kline  and  Frenck

 (I)  Ltd.
 14,  Roche  Products  Ltd
 15.  Indian  Schering  Ltd.
 16.  Parke  Davis  qd)  Ltd.

 >7,  Anglo  French  Drugs  Co.
 (Eastern)  Ltd.

 18.  Glaxo  Labs,  (I).  Ltd.
 ***I9.  Johnson  and  Johnson  Ltd.

 20.  Pfizer  Ltd
 2l.  Wyeth  Labs.  Ltd.
 22.  Ciba-Geigy  of’  India  Ltd.
 23.  Cyanamid  India  Ltd.
 24.  The  Alkali  and  Chemical

 Corp.  of  India  Ltd.
 25.  E.  Merck  (I)  Pvt.  Ltd.
 26.  Merck  Sharp  and  Dohme  of

 ‘India  Ltd.
 27.  Sandoz  (I)  Ltd.

 *Manufacture  only  drug  formu-
 lations

 ***Manufacture  only  Surgeon's

 **Do  not  having  any  manufac-
 turing  activities.

 requisite.
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 S.No.  Nan:  30357  37439
 Company

 28.  The  Boots  Co.  (I)  Ltd.
 29.  Richardson  Hindustan  Ltd.

 30.  Bayer  (I)  Ltd.
 $l.  Hoechst  Pharmaceuticals

 "32.  Warner  Hindustan  Ltd.
 (33.  Whiffens  (I)  Ltd.

 “984,  Carter  Walace  Ltd.
 .35.  Organon  (India)  Ltd.
 ‘36.  Uni-Sankyo  Ltd.
 37.  Synbiotics  Ltd.
 38.  Suhria  Geigy  Ltd.
 39.  Geoffrey  Manners  Co,  Ltd.

 “Manufacture  only  drug  formula-
 tions

 The  remaining  companies  are  manu-
 facturing  formulations  plus  interme-
 diates/bulk  drugs.

 Madras  Fertilizers  Ltd.

 374.  SHRIMATI  PARVATHI  KRI-
 ‘SSHNAN;  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  US.
 Company  AMOCO  holding  24.5  per
 cent  share  in  Madras  Fertilizers,
 Ltd.  has  opposeg  the  implementation
 of  Marathe  panel  recommendation  on
 fertilizer  pricing  system;

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto;

 (c)  whether  Government  have  a
 proposal  under  consideration  to  take
 over  the  share  of  the  saiq  U.S.  Com-
 pany;  and

 (9)  ig  so,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  M/s.  AMOCO  have
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 expressed  the  view  that  the  Reten-
 tion  Price  for  urea  produced  at
 Madras  Fertilizers  Ltd.  is  not  ade-
 quate.  The  matter  is  under  discussion
 with  them.

 (ec)  No,  Sir.
 (d)  Does  not  arise.

 Arrest  of  persons  involved  in  Rail
 Sabotage  Casey

 375.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:
 (a)  the  names  and  number  of  such

 persons  who  have  been  arrested  so
 far  in  connection  with  rail  sabotage
 cases  al]  over  the  country;

 (b)  whether  Government  of  India
 have  conducted  any  investigation  to
 find  out  the  political  affiliation,  if  any:
 and

 (c)  i¢  so,  with  what  result?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  (SHEO  NARAIN):  (a)
 Twenty  persons  have  been  arrested
 so  far  in  one  case  of  sabotage  on
 Central  Railway  between  Mana  and
 Murtazpur  in  Akola  District.  Their
 names  ere:  (l)  Shaligram  Shesharao
 Kirdak,  (2)  Mahadeo  Sampat  Kirdak,
 (3)  Shankar  Deo  Rao  Kirdak,  (4)
 Pundalik  Balwant  Wankhede,  (5)
 Shaligram  Yeshawant  Kirdak,  (6)
 Vasudev  Hariman  Kirdak,  (7)  Vithal
 Bhagwan  Raut,  (8)  Sahebrao  Sonaji
 Kirdak,  (9)  Devidas  Yeshwanta
 Kirdak,  (10),  Ramdas  Yeshwanta  Kir-
 dak,  qa)  Bhimrao  Bisan  Kirdak,  2)
 Baraku  Gotya  Gawade,  (8)  Madhu-
 kar  Chinduji  Sinde,  (l4)  Mahadeo
 Devarao  Kirdak,  (15)  Sudam  Punjagi
 Kirdak,  ey  Soma  Srawan  Anabhora,
 Qq)  Arjun  Nathu  Anabhora,  (18)
 Vishram  Nathu  Anabhore,  ag)  Yesh-
 want  Honaji  Tayade  and  (20)  Akram
 Chandrabhan  Dhokane,  #  of  them
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 belong  to  Akola  District  of  Mahura-
 shtra  state.

 (9)  and  (०).  No  complicity  or  col-
 laboration  of  any  violent  cult  has  been
 proved  in  the  course  of  the  investiga-
 tion.

 Conversion  work  on  Railway  Line
 between  Varanasi  and  Bhatni

 376.  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  conversion  work  on
 the  railway  line  between  Varanasi  and
 Bhatni  has  since  been  started;

 (b)  what  was  the  amount  sanction-
 ed  for  the  said  project;  and

 (c)  whether  priority  will  be  accor.
 ded  to  such  works  being  carried  out
 in  backward  areag  in  order  to  develop
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 and  (b).  Gauge  conversion  of  Vara-
 nasi-Bhatni  line  has  been  included  in
 the  budget  at  a  cost  of  Rs,  ‘13.91,
 crores.  The  work  on  the  project  has
 not  been  started  so  far.

 (c)  According  to  the  present  plan
 ning,  it  is  proposed  to  trate  on
 some  of  the  schemes  out  of  the  l4
 which  are  in  hand  and  to  complete
 them  before  taking  up  the  work  on
 schemes  which  are  yet  to  be  started.
 Under  this  policy  it  ig  proposed  to
 take  up  Varanasi-Bhatni  project  after
 the  projects  which  are  already  in
 hand  get  completed.

 5  wa  सियालदेह  एक्सप्रेस  के  दब्यों  सें
 झाग  लगना

 377.  ह 16  राजेस  कुमार  शर्सा  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  20  मई  i978  को  ‘SI  ऋृप
 सियालदह  एक्सप्रेस  के  इंजन  शौर  डिब्बों
 में  झाग  लगने  के  कया  कारण  हैं  ;
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 (@)  कया  इसके  लिए  विभागीय  कर्म-
 जारी  नेषी  पाये  गये  हैं  ;  और

 (ग)  यदि  हां,  तो  दोषी  पाये  गये  व्यक्तियों
 के  खिलाफ  क्‍या  कार्यवाही  की  गई  हैं  शौर
 इसके  परिणामस्वरुप  हुई  जान  थ  माल  की
 हानि  क्य  ब्योरा  क्‍या  है  ?

 रेल  मंत्ररलय  में  राज्य  मंत्री  पथी  शिव
 सारायण)  :  (क)  इस  मामले  में श्राग  इंजन
 तक  हो  सोमित  रही  शोर  कोई  भी  सवारी
 डिब्बा  प्रभ्मावित  नहीं  हुआ  ।  जांच  समिति  के
 निष्कवों  के  अनुसार  झाग  लगने  का  कारण
 उच्च  वोल्टता  टेप  चेंजर  कटेक्टर  अझर  कटेक्ट
 रेलों  क ेबोच  तांबा  छड़  का  टूट  जाना  था
 जिसके  कारण  टैप  चेंजर  के  अन्दर  भारी  चाप
 पैदा  हो  गया  ओर  टंप  चेंजर  के  तेल  में  झाग
 भड़क  उठी ।

 (ख)  झोर  (7).  यह  मामला  तांबा  छड़
 को  विश्रांति  से  पैदा  होने  जाली  खराबी  का
 हैं  प्रोर  इसके  लिए  कोई  भी  रेल  कर्मचारी
 जिम्मेदार  नहीं  ठहराया  गया  इसमें  कोई  जन-
 हानि  नहीं  हुई।  इंजिन  को  जो  नुकसान  पहुंचा
 उसको  लागत  का  अनुमान  लगभग  3  लाख
 रूपए  लगाया  गया  है  ।

 कोयले  को  कसो  के  कारण  जन  9738  ्

 मंसूख  को  गई  रेल  गाड़ियां
 378.  श्री  राखे  कुनार  शर्मा  :  क्‍या

 रेल  मंत्री  यह  बताने  का  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  हैं  कि  कोयले  की
 कमो  के  कारण  जून,  (9785  कुछ  रेल  गाड़ियां
 भुंसूख्  करनी  पड़ी  थी  ;

 (ख)  क्‍या  सरकार  ने  जन  साधारण  को
 होने  वाली  भ्रसुविधा  को  दूर  करने  के  विचार
 से  रेलगाड़ियां  चलाने  हेतु  किसी  बैकल्पिक
 साधन  का  पता  लगाया  है  ;

 (ग)  क्‍या  सरकार  मंसूख  की  गई
 रेलभाड़ियों  को  कोयले  के  स्थान  पर  डीजल
 इंजनों  से  लाने  को  व्यवस्था  करेगी  ;  और
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 (घ)  यदि  हां,  तो  ब  तक  की  स्थिति
 का  ब्यौरा  क्‍या  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव

 नारायण)  :  (क)  जी  हां  ny

 (ख)  झोर  (ग)  गाड़ियां  तभी  रह  की
 जाती  हैं  जब  ऐसा  किया  जाना  अपरिहाये  हो
 जाये  ।  इस  तरह  का  निरसन  नहीं  किया
 जाता  है  जहां  कर्मका  ं,  दैनिक  यात्रियों
 न्थायालय  में  उपस्थित  ने  वाले  लोगों  के
 संचलन  पर  प्रभाव  पड़े  श्रौर  खण्ड  ग्रपेक्षाकृत
 कम  महत्व  का  खण्ड  हा  और  वहां  वकल्पिक
 सेबाएं  सुलम  हों  ।  चंकि  डीजल  इंजनों  के
 वर्तमान  बेड़  का  अधिकतम  उपयोग  हो  रहा  है,
 इस  लिए  इसका  कोई  विकल्प  नहीं  है  श्रौर  रद्द
 को  गई  गाड़ियों  को  डीजल  इंजनों  के  चलाने
 को  बहुत  की  कम  गुजादग  है  ।  फिर  भो  जेसे
 हीं  लोको  कोयले  की  उपलब्धि  में  सुधार  हु्ना
 इन  गाड़ियों  को  बहाल  करने  का  प्रयास  किया
 जायेगा  |

 (घ)  प्रश्न  नहीं  उठता  s

 रेल  के  आरक्षण  टिकटों  की  चोरबाजारो

 379.  श्री  राजेन्द्र  कुमार  शर्मा  :  क्‍या
 रेल  मंत्री  यह  बताने  को  कृप।  करेंगे  कि  :

 (क)  मई  से  जुलाई,  978%  रान
 नई  दिल्‍लो/दिल्लो  रेलवे  स्टेशनों  पर  भ्रारक्षण
 टिकटों  की  चोरबाजारी  के  श्रारोप  में  कितने
 व्यक्तियों  को  पकड़ा  गया  ;

 (ख)  उनके  घिरुढ्ध  क्या  कानूनी  कार्य-
 चाही  की  गई  है  ;  भर

 (ग)  भविष्य  में  इस  कुप्रतन्ध  की  रोक
 थाम  के  लिए  सरकार  क्या  का्यंबाद़ी  कर  रही
 है?

 रेल  मंत्रालय  में  राज्य  मंत्री  थ्री  शिव
 नारायण)  :  (क)  और  (ख).  गाड़ियों  में
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 अनारक्षित  स्कामों  पर  कब्जा  जमाने  के  लिए
 I5-l-77  से  30-6-1978  तक  की
 अवधि  के  दौरान  326  व्यक्ति  पकड़े  गये  थे  t
 fe  जुल।ई  का  महीना  अमी  चाल  है  झत:
 मई  से  जुलाई  तक  की  सूचना  बाद  में  दी
 जायेगी  t

 भश्रमधिकृत  व्यक्तियों  ढारा  आरक्षण
 टिकटे  बेचा  जाला  बतेमान  कानन  के  अस्तगत
 दण्डनीय  अपराध  नहीं  हैं  ।

 (ग)  एक  विवरण  संलब्न  है  *

 कदाचार  का  पता  सगाने  शौर  रेलवे-
 टिकटों  की  चोर  बाजारी  रोकने  के  सम्बन्ध
 में  निम्नलिखित  उपाय  किये  गये  है:---

 (ty  सभी  स्टेशनों  पर  सभी  गाड़ियों
 के  लिए  अप्रिम  आरक्षण  की  मियाद  छः
 महीने  कर  दी  गई  है  ताकि  समाज
 विरोधी  तत्वों  द्वारा  स्थान  न  घेरा  जा  सके
 ग्रौर  सदाशयी  यात्रियों  को  रेल  यात्राश्रों  की
 अग्रिम  योजना  बनाने  के  लिए  श्रपेक्षाकृत
 धधिक  अवसर  उपलब्ध  हो  सके.  ot

 (ii)  यातायात  को  निकासी  के  लिए
 महत्वपूर्ण  मांगों  पर  नयी  गाड़ियां  चला  कर
 वतेमान  गाड़ियों  में  श्रोर  श्रधिक  डिब्बे
 लगाकर  उनके  चालन-क्षेत्र  बढ़ाकर  सप्ताह
 में  एक  बार/दो  बार  चलने  वाली
 गाड़ियों  के  फेरों  में  वुद्धि  करके  तथा  छाट्टी-
 स्पेशल  गाड़ियां.  चलाकर  मांग  शर
 आपूर्ति  के  बीच  के  भ्रस्तर  को  कम  करने
 के  प्रयास  किये  जा  रहे  हैं।

 (aii)  अतिरिक्त  यातायात  को  सम्हालने
 के  लिए  ग्रतिरितत  टिकट  खिड़कियां  प्लौर
 आरक्षण  काउंटर  खोले  गये  हैं  भौर  भरारक्षण
 कार्यालयों  का  काम  करने  का  समय  बढ़ा
 दिया  गया  है  tv

 (iv)  भ्रारक्षण  प्रबन्धकों  को  सुचाद
 बना  दिया  गया  है.  म्रौर  महत्वपूर्ण
 स्थलों  पर  कड़ा  पर्यवेक्षण  रखा  जाता  है
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 (५)  प्रारक्षण  के  मामले  में  कंधाज़ार
 में  लिप्त  समाज  विरोधी  तत्वों  शौर  रेल
 कमंचारियों  को  खोज  निकालने  के  लिए
 धोखाधड़ी  विरोधी  दस्तों,  सतकंता  संग्रठन,
 सरकारी  रेलवे  पुलिस  तथा  रेलवे  सुरक्षा
 दल  कीं  मंदद  से  जांच-कार्य  तेज  कर  दिये
 गये  हैं  स्थिति  में  सुधार  लाने  के  लिए
 दोषियों  के  विरुद्ध  कड़ी  कार्रवाई  की  जाती  है  1
 जहां  कहीं  संभव  होता  है  सी०  बी०
 आई०  की  मदद  भी  ली  जाती  है  ny

 (vi)  समाज  विरोधी.  तत्वों  को  भ्रष्ट
 तथा  झनियमित  गतिविधियों  पर  लगातार
 नजर  रखने  शोर  उन  की  गतिविधियों  की
 रोक  थाम  के  लिए  सख्त  कार्ंवाई  करने
 गर  कारगर  कदम  उठाने  के  लिए  रेल
 प्रशासनों  को  भ्रागाह  कर  दिया  गया  है  a

 (शां)पहले  महानगरों  से  शुरू  करके
 बड़े-बड़े  बुकिंग  कार्यालयों  में  प्रारक्षण/बुकिंग
 बलकों  शौर  पर्यवेक्षोों  के  रूप  में  केवल
 महिलाश्रों  को  रखने  के  बारे  में  कार्रवाई  की
 जा  रही  है  4

 2.  उपरयुवत  उपाय  किये  जाने  के  बावजूद,
 रेल  मंत्रालय  को  शारक्षण  में  भष्टाचार  मर
 कदाचार  के  वारे  में  लगातार  शिकायतें
 मिलती  रही  हैं।  इसलिए  तात्कालिक
 प्रभाव  के  लिउ,  रेलवे  बोर्ड  के  नियंत्रण  में.
 काम  करने  वाले  निरीक्षकों  का  एक
 विशेष  दस्ता  .गठित  किया  गया  है
 झ्लौर  प्रमुख  शभ्रारक्षण  कार्यालयों  शर
 चलती  गांड़ियों  में  जांच  करने/छापे  मारने
 का  काम  तेज  करने  के  लिए  एक  जोरदार
 झभियान
 झतिरिक्त  क्षेत्रीय  रेलों  को  ऐसी  हिंदायतें
 भी  जारी  की  गयी  हैं  कि  |  सतकंता  संगठन.
 शौर  धोजाधड़ी  विरोधी  दस्ते,  सी०  बी०.
 झाई०  धर  स्थानीय  पुलिस  की  मदद  लेकर,._
 जांच,  करने  और  छापे  मारने  के  काम  को

 'लेज  करें।  झ्रारक्षण  में  व्याप्त  अूष्टाचार,
 दौर  कदाचार  को  रोकने  के  लिए  चलाया
 शया  विशेष  क्रभियात  काफी  हद  तक

 चलाया  गया  है  इसके.

 कारगर  सिद्ध  हुआ  :है  क्योंकि  टिकट
 जांच  '  और  प्रारक्षण  'ब्मंचारी  समझने
 लगे  हैं  कि  उनकी  गतिविधियों  पर  निगाह
 रखोी  जा  रही  है

 3.  पुलिस  की  सहायता  से  स्टेशन
 परिसरों  से  झसमाजिक  तत्वों  के  हटा  दिये
 जाने  मौर  हस्तान्तरित  टिकटों  पर  यात्रा
 करने  वाले  यात्रियों  की  जांच  करने
 पर  बिशेष  जोर  देने  की  कारवाई  दलालों
 शौर  अनधिकृत  यात्रा  एजेंटों  की  गति
 विधियों  को  काफी  हद  तक  रोकने  में
 कारगर  सिद्ध  हुई  है  1

 हाथड्ा-  दिल्ली  सुफान  मेल  का  सलूदा  आता

 380.  शो  राजेस  कुमार  शर्मा  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  22  मई,  978  को
 रुनकता  और  कीथम  स्टेशनों  के  बीच
 हावड़ा-दित्ली  तुफान  मेल  |को  डाकुओं
 ने  लूट  लिया  था  ;

 (ख)  उक्त  चटना  में  जन  धन  की
 कितनी  हानि  हुई  ;

 (ग)  डाक्‌ओों  के  विरुद्ध  कार्यवाही  करने
 में  सरकार  कहां तक  सफल  हुई  है  ;
 प्रौर

 (घ)  भविष्य  में  इस  प्रकार  के  हमलों
 को  रोकने  के  लिए  क्‍या  उपाय  किये  गये
 हैं?

 रेल  संजालय  में  राज्य  मंत्री  (ओ  शिव
 लाशयण)  :  (क)  जीहां, ।

 (ख)  एक  सवारी  «डिब्बा  परिचर
 सारा  गया  तथा  एक  बल  टिकट  निरीक्षक

 को.  चाकू से  चायल  कर  दिमा  गया
 याज्ियों,  के  गहने,  कलाई  घड़ियां,  कपड़े  भौर
 नकदी  लूट  लिये  गये  ।
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 (ग)  उत्तर  प्रदेश  की  सरकारी  रेलवे
 पुलिस  ने  लूटी  गपी  सम्पत्ति  में  से  कुछ
 सम्पत्ति  एक झपराधी,  झायनुद्दीन  की
 रखेल  के  मकान  से  बरामद  कर  ली
 है  7  अ्रपराधी  को  गिरफ्तार  करने  की
 अऋरसक  चेष्टा  कीजारही  है।

 (घ)  (1)  सरकारी  रेलवे  पुलिस,
 इस  खण्ड  पर  चलने  वाली  रात  की  सभी
 गाड़ियों  में  आरक्षियों  की  व्यवस्था  कर
 रही  है।

 (2)  रेल  सम्पत्ति  की  चोरी  की  रोक-
 थाम  के  लिए  इस  खण्ड  पर  रात  को
 चलने  वाली  गाड़ियों  में,  रात  के  दौरान,  सशस्त्र
 रेलवे  सुरक्षा  दल  की  व्यवस्था  को  जा  रही  है  1

 (3)  रात  के  दौरान  कीयम  रेलवे
 स्टेशन  को  रेलवे  सुरक्षा  दल  शीर  सरकारी
 रेलवे  पुलिस  द्वारा  संयुक्त  रूप  से  भ्रवानक
 जांच  की  जाती  है  और  वहां  गश्त  की
 व्यवस्था  की  जाती  है।

 बहानू  रोड  स्टेशन  पर  बित्ली-
 बम्मई  डोलक्स  गाड़ो  का  पटरी  से  उतर

 जाना

 381.  भरी  रामजी  लाल  सुमन  :

 ह । ड  यादबेसा  बस

 या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  उन  को  पता  है  कि  अम्धई
 से  50  किलोमीटर  उत्तर  में  24  मई,  को
 दहानू  रोड  स्टेशन  पर  दिल्ली-बम्बई
 डीलक्स  गाड़ी  की  बोगियों  के  पटरी  से
 उतर  जाने  से  2  व्यक्ति  मारे  गये  तथा
 5  व्यक्ति  घायल  हुए  ;

 (ख)  इस  बारे  में  दोषी  पाये  गये
 व्यक्तियों  के  विदद्ध  क्‍या  कार्यवाही  की
 गई  ;
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 ६ |  उनके  परिवारों  को  राहत  देने
 के  लिये  क्‍या  कार्यवाही  की  गई  है;
 शौर

 (4)  भविष्य  में  ऐसी  घटनाओं  को
 रोकने  के  लिये  मंत्रालय  द्वारा  कया  कार्यवाही
 की  जा  रही  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव
 लारायण  )  (क)  इस  दुषंटना  में
 एक  ट्यक्ति  मारा  गया,  एक  सख्त  घायल
 हुआ  भ्रौर  2  को  साधारण  चोटें  पहुंची।

 (ख)  रेल  संरक्षा  के  अपर  झगायुक्‍त,
 जिन्होंने  इस  दुर्घटना  की  विधिक  जांच
 की  थी,  की रिपोर्ट की  प्रतीक्षा  की  जा
 रही  है  1  उनकी  रिपोर्ट  मिलने  पर
 यदि  कोई  कर्मचारी  दोबी  पाया  गया  तो
 उस  के  विरुद्ध  उपयुक्त  कार्रवाई  की
 जायेगी  ।

 (ग)  इस  दुर्घटना  में  ग्रस्त  होने  वाले
 दो  व्यक्तियों  को  पांच-पांच  सौ  रुपये  का
 भुगतान  अ्रनुग्रह  के  रूप  में  किया  गया
 था  t  जब  मुप्रावजे  के  लिए  दावे  प्राप्त
 होंगे  तो  पदेन  दावा  श्रायुवत  उनका
 निर्णय.  करेंगे  और  रेल  प्रशासन  झ्रदालतों
 के  फैसले  के  भ्राधार  पर  भुगतान  क  रेगी ।

 (ध)  रेलों  के  संरक्षा  संगठन  गाड़ियों
 के  संचालन  से  सम्बन्धित  कर्मचारियों
 में  संरक्षा  की  अधिक  भावना  उत्पन्न
 करने  श्रौर  यह  सुनिश्चित  करने  के
 लिए  एक  सतत  अभियान  चला  रहे  है  कि
 कमंचारी  नियमों  का  उल्लंधघन  न॒  करें
 या  लाधव  विधियां  न  अपनाएं  1  गाड़ियों
 की  जांच-पड़ताल  भौर  सवारी  तथा
 माल  डिब्बा  डिपुश्नों  में  स्थल  जांचों  को  गहन
 कर  दिया  गया  है  झौर  पटरी  के  उपयुक्त
 प्रनुरक्षण  की  शोर  भ्रधिक  ध्यान  दिया  जा  रहा
 है  t
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 मानवीय  तत्वों  पर  निर्भरता  कम  करने
 के  उद्वेश्य  से  पहियों,  धुरों  भौर
 फ्टरी  के  लि  अल्टरासोनिक  फला
 डिटेक्टर,  रेल  पथ  परिपयत,  षुरा  काउन्टर,
 स्बचन  चेतावनों  प्रणाली  झादि  जैसे  विभिन्‍न
 परिष्कृत  उपकरण  उत्तरोत्तर  लागू  किये  जा
 रहे  हैं ।

 अमृतसर  एक्सप्रेस  च्े  i  जूम,  i978  को
 शकली...

 3H2.  at  wet  नाल  सुमन
 कया  रेज  पंत्रो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  उन्हें  पता हैं  कि 1  जून  को
 कांगरा  शौर  मधुरा  के  बीच  कोथम
 झौर  फरह  स्टेशनों  के  निकट  प्रमृतसर
 स्कसम्रेत  में  डकैतो  को  घटना  हुई  थी  ;

 (बे)  यदिहां,तो  रेल  सु  रक्षा  बल  क्‍या
 कर  रहा  था  ;  शौर

 (ग)  इस  वारे  में  मंत्रों  महोदय  ने
 क्या  कार््रेवाही  को  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी
 शिव  नारायण):  (क)  यह  डकैती
 का  मामला  नहीं  था  बल्कि  लूट-
 पाट  की  कोशिश  का  मस्‍मला  था।

 (ख)  रेलवे  सुरक्षा  बल,  रेलवे  को
 सौंपे  गधे  माल  के  पार्सेलों  भौर  बुक  किये  गये
 अ्पव।ब  सहित,  जब  ये  माग  में  हो,  रेल
 सम्तत्ति  को  हिफाज्त  और  सुरक्षा  के  लिए
 जिम्मेदार  होता  है  t  यात्रियों  के
 ज।न-माल  को  हिकाजत  की  जिम्मेदारी
 सरकादी  रेलवे  पुलिस  को  है  जो  राज्य
 सरकार  के  प्रशासनिक  नियत्रण  सें  होती
 है।  लेकिन  इस  गाड़ी  में  यात्रियों  की
 हिफ़ाअत  के  लिए  रेलके  सुरक्षा  दल  का
 एक  रक्षक  शुपटी  पर  थां।  उस  ने
 झपराध्िपों  को  ललकारा  t  अपराधी
 पत्य  बरसाते हुए; हुए;  खवास  रक्षक  घायत  हो
 या  था,  भोग  गये!

 (ग)  यात्रा  करने  बाली  जनता  को
 aT  करने  वाले  जंब  म  भपराधों  में

 बढ़ती  से  चिंतित  हो  कर  रेल  मंत्री जी  ने,
 इससे  पहले,  पश्चिम  बंगाल,  बिहार,
 उत्तर  प्रदेश  भौर  मध्य  प्रदेश  के  मुख्की
 मंत्रियों  का  ध्यान  पब्राकधित  किया  था
 शौर  उनका  उत्तर  उत्साहषर्घक  था।
 16-678  को  रेल  मंत्रालय  भौर  गृह

 मंतालय  के  झअधिकारियों  के  बीच'  एक
 उच्चस्तरीय  बैठक  झायोजित  की  गयी
 थी  झ्रौर  यह  विनिश्चय  किया  गया  था
 के  :  (i)  उत्तर  प्रदेश,  बिहार,  मध्य,

 प्रदेश,  पश्चिम  बंगाल  झौर  महाराष्ट्र
 को  राज्य  सरकारें  अधिक  संख्या  में
 सशस्त्र  भ्रनुरक्षियों  की  व्यवस्था  कर  के
 इस  प्रकार  के  अपराधों  के  विसड  एक
 जोरदार  प्रभियान  लायें,  (2)  जब
 कभी  खतरे  की  जंजीर  खींची  जाये  तो
 उस  के  बारे  में  सशस्त्र  पुलिस  झनुरक्षियों  को
 सूचना  देने  की  तात्कालिक  व्यवस्था
 ),  (3)  सशस्व  पुलिस  भ्रनुरक्षियों  को

 गाड़ी  के  बीच  में  तैनात  करने  की  व्यवस्था
 हो,  (4)  प्रुलिस  अनुरक्षियों  को  शक्ति-
 शाली  टार्चे/हल्की  पिस्तौलें  शौर  भभूकों
 (प्रकाश  गोलों  )  से  सश्जित  किया
 जाय  ।  रेल  सम्पत्ति  की  हिफाजत  के  लिए
 भेद्य  खडों  में  चलने  वाली  कुछ  खास
 गाड़ियों  में  रेलवे  सुरक्षा  दल  के  सशस्त्र
 कमचारियों  को  भी  तैनात  किया  जा  रहा
 है  ।  इससे  यात्रियों  में  विश्वास  की  भाषना
 पैदा  करने  में  भी  सहायता  मिलेगी  प्रौर
 अपराधी  गाड़ियों  में  धारदातें  करने  से  भी
 बाज़  झायेंगे  |

 Fae  एक्सप्रेस  की  समय-पाथम्दो  अनाये  रखने
 के  लिए  कपि  गये  उपचारात्मक  उपाय

 383.  शी  रामजी  लाल  सुमन :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  कुतुब  एक्सप्रेस,  इसके  निजा-
 मुद्दीन  से  जबलपुर  तक  चलने  के  पश्चात,
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 गत  एक  मई  से  एक  जून  तक  निजा-
 मुद्दीन  कितनी  बार  बिलम्ब  से  पहुंचा;
 और

 (ख)  इसके  क्‍या  कारण  थे  तथा  क्या
 इस  स्थिति  में  सुधार  करने  के  लिए  कोई
 ठोस  उपाय  किये गये  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  श्नी  दिल
 सारायण ie  (क)  5  बार  |

 (ख)  49  कुतुब  0क्सप्रेस  के  निजा-
 मुद्दीन  स्टेशन  पर  विलम्ब  से  पहुंचने  के
 कारणों  लें  खतरे  की  जंजीर  खींचना,
 मवेशियों  का  गाड़ी  के  दोचे  शा  जाना,
 बिजली  सम्बन्धी  मरम्मत,  सिगनलों  जी
 ख़राबो,  पटरी  के  स्लोपरों  में  आग
 लगना  डीजल  इजनों  में  आग  लगना
 और  उक  दिन  मयुरा  में  पटरी  से
 उतरना  शामिल  हैं  ।  इसके  तथा
 झन्प  गाड़ियों  के  चालन  में  सुधार  लाने  के
 उद्देग्य  से  एक  विशेष.  समय-पालन
 झम्ियान  शुरू  किया  गया  है।
 इस  में  सभी  रेलों  पर  पारी  के  अाधार  पर
 खौबीसों  घं॑  अह्िकारियो  शौर  वरिष्ठ
 कर्मचारियों  को  तैनात  करके  कोचिंग
 झापात  कक्ष  की  स्थापना  झौर
 साड़ियों  को  परिहाये  स्प  से  रोके
 रखने  के  विश्द्ध  तत्काल  कारं॑बाई  करना
 तथा  गाहियों  के  चालन  में  सुधार  करने
 के  लिए  निवारक/दण्डात्मक  कारंवाई  करना
 शामिल  है  t  इनके  अलावा,  इसके
 तथा  न्य  ग।ड़ियों  के  बालन  पर  कड़ी
 निगाह  रखीजा  रही  है

 0  मई  978  को  जयम्ती  जनता  एकरोस
 का  लूटा  जाना

 384.  थमी  रामली  लाल  सुभन  :  क्या
 रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (कं)  क्या  जयन्ती  जनता  एक्सप्रेस
 को  i0  मई  को'  विदिशा संथा  सांची  कें  बीच
 पुन:  लूटा  गया  था  ;
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 (ख)  यदि  हां,  तो  कितनी  “कीमर
 का  माल  लूटां  गया  और  कितने  व्यक्ति  बायल

 हुए  ;  पौर

 (ग)  रेलवे  सुरक्षा  दल  मे  किस  हद
 तक  अपने  कसेंब्य  का  पालन  किया  ?

 रेल  मंत्रालय  सें  राज्य  मंत्रों  (भो  शिव
 मारायण)  :  (क)  जी  नहीं  t

 (ख)  श्र  (ग).  प्रश्न  नहीं  उठता  ।

 Restructuring  of  agencies  and  distri-
 putorship  of  cooking  gas

 385.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Oil  Corporation,  Bharat  Petro.
 leum  Corporation,  Hindustan  Petro-
 leum  Corporation  and  Caltex  Oil
 Refining  Ltd.  the  main  suppliers  of
 cooking  gas  are  restructuring  their
 Agencies  and  distributorship;

 (b)  if  80,  what  system  hag  been
 evulveg  with  regard  to  the  capacity,
 kcaticn  and  number  of  Agencies  for
 euch  State;

 (c)  whether  it  is  a  fact  that  several
 applications  of  consumers  since  972
 are  pending  for  sanction  of  gas  con.
 ncetion;

 (d)  what  ig  the  number  of  gas-
 refills  per  month  sanctioned  for  big
 cities,  with  population  over  40  lakhs
 and  the  scale  for  places  with  lesser
 population;  ang

 (e)  what  steps  have  Government
 taken  to  regularise  gas  gupply  in  the
 rural  areast.

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  -¥FERTILIZ-
 ERS  (SHRI  H.  N,  BAHUGUNA):  (a),
 (b)  and  (d).  Taking  into  account  the
 different  working  conditions  and  the
 cost  of  .operations.in  different  areas,
 the  ceilings  as  to  the  maximum  num-
 ber  of  refills  of  cylinders  that  one
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 LPG  distributor  (excepting  the  Co-
 operative  Societies)  would  be  allowed
 to  handle  per  month  has  been  fixed

 @s  under:

 Market  Number  of  refills
 per  month

 Bombay  6,000

 Delhi  4,000
 Other  cities  with  popula-
 lation  over  40  lakhs  3,500
 Cities  with  population
 between  2  and  0  lakhs  3,000
 Other  places  2,500

 The  companies  have  been  advised  to
 restructure  their  existing  LPG  distri-
 butorships  on  the  basis  of  these
 norms.

 However,  in  respect  of  Hindustan
 Petroleum  Corporation,  cooking  gas
 distribution  is  mostly  done  through
 certain  concessionaires  like  M/s.  Kos-
 angas  Company,  Jay  Kay  Gas  Com-
 pany,  East  Coast  Gas  Company,  Do-
 mestic  Gas  Private  Limited  etc.  These
 concessionaires  supply  cooking  gas  to
 consumers  through  their  agents.  The
 question  of  restructuring  these  agen-
 cies  of  the  concessionaires  would  be
 possible  only  after  these  concession-
 aires  are  fully  taken  over.  Steps  in
 this  regard  have  already  been  initiat-
 ed,

 (c)  Yes,  Sir.
 (e)  With  the  anticipated  large-scale

 increase  in  the  IPG  availability  in
 the  country  from  1980,  it  may  be  pos-
 sible  to  extend  its  marketing  in  due
 course  to  smaller  towns  and  rural

 areas  based  on  following:

 (i)  Antictpateq  customer  “poten-
 tial

 (#i).  Nearness  of  the  market.  from
 the  sources  of  supply;

 ah  yplabitity
 of  _safe/conve-

 ot  transport;

 (iv)  Maximum  utilisation  of  distri-
 bution  equpiment;  and

 (v)  Viability  in  operations,

 Report  of  high  power  Accident
 Enguiry  Committees

 386.  DR.  VASANT  KUMAR
 PANDIT;

 SHRI  MADHAVRAO
 SCINDIA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Government  had
 appointed  a  high  power  Accident  En-
 quiry  Committee  to  go  into  the  whole
 question  cf  accidents  and  examine  the
 adequacy  of  existing  set  up  ang  to
 suggest  measures  for  prevention  of  the
 accidents;  and

 (b)  whether  the  Committee  has  sub.
 mitted  its  report;  what  are  the  main
 recommendations  and  the  action  taken
 by  the  Government  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 Yes.

 (9)  The  Committee  has  not  yet
 submitted  its  report.

 Committee  to  decide  for  the  site  of
 fertilizers  plant  on  Bombay  High

 387.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (e)  whether  Government  had  ap-
 pointed  a  committee  under  Shri
 Gangoli  to  decide  the  site  for  the  pro-
 posed  gas  based  fertiliser  plant  on
 Bombay...  High;
 @),  if  50,  whatare.  the  recommen-

 “dations  of  this  committee;
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 (c)  whether  this  Report  is  not
 signeq  by  Shri  Gangoli;  and

 (d)  if  so,  the  reasong  thereof?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  A  Task  Force  of  the
 National  Committee  on  Environmen-
 tal  Planning  and  Coordination
 (NCEPC)  under  the  Chairmanship  of
 Dr.  A.  K.  Ganguly,  Director  Chemical
 Group  BARC,  Trombay  wag  constitu-
 ted  by  the  Department  of  Science  and
 Technology  to  examine  the  environ-
 mental  impact  of  the  proposed  large
 sized  fertilizer  plant  based  on  gas
 from  Bombay  High  on  different  possi-
 ble  location  with  a  view  to  selecting
 a  suitable  location.  The  Task  Force
 submitted  its  report  in  middle  of
 April,  978  recommending  Tarapur  for
 the  location  of  the  project.  Since,
 however,  the  Government  of  Maha-
 rashtra  did  not  favour  Tarapur  as  a
 location,  the  Task  Force  was  request-
 ed  to  again  examine  the  environmen-
 tal  impact  on  certain  other  locations
 south  of  Bombay  suggesteq  by  the
 Government  of  Maharashtra,

 The  Government  of  Maharashtra
 suggested  the  following  five  sites  viz:

 l.  Thal-Vaishet
 2.  Usar-Kune
 3.  Sogaon
 4.  Vadavali
 5  Divi-Parangi

 The  Task  Force  submitted  their  second
 report  on  3ist  May,  978  and  ruled  out
 Usar,  Sogaon,  Vadavali  and  Divi-
 Parangi  as  unsuitable  for  locating  the
 fertilizer  projects.  The  Task  Force
 Once  again  recommended  Tarapur  as
 a  suitable  location  in  preference  to
 Mandwa  and  Thal-Vaishet,

 After  a  careful  consideration  of  the
 second  report  of  the  Task  Force,  the
 Government  of  Maharashtra  have
 categorivally  recommended  that  the
 fertilizer
 =  Thaw

 should  be  located
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 Government  will  take  a  decision
 soon  about  the  location  of  the.  project
 in  the  light  of  the  recommendations
 made  by  the  Task  Force  and  the  views
 of  the  State  Government,

 (c)  No,  Sir.  All  the  members  of
 the  Task  Force  including  the  Chair-
 man  have  signed  the  report.

 (d)  Does  not  arise  in  view  of  reply
 to  part  (c).

 Objection  for  fertiliser  plan;  at  Rewas

 388.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  objection  of  some  people  in  Bom.
 bay  to  the  location  of  gas  based  ferti-
 lizer  plant  on  Bombay  High  at  Rewas;

 (b)  if  so,  whether  Government  have
 taken  note  of  their  objections;  and

 (९)  whether  the  Government  have
 measurcd  the  creditibility  of  the  com-
 mittee  while  noting  their  objection?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र,  N.  BAHUGUNA):  (a)
 to  (c).  The  location  originally  pro-
 posed  for  the  large  sized  fertilizer
 plants  at  Rewag  was  strongly  oppos-
 ed  by  the  local  residents  and  also  the
 residents  of  Bombay  who  had  formed
 themselves  into  a  committee  known
 as  the  ‘Bombay  Bachas  Committee’.
 Their  opposition  Wag  mainly  on
 grounds  of  likely  pollution  hazard  to
 Bombay  and  New  Bombay  areag  and
 displacement  of  farmers.  Meanwhile
 a  Task  Force  of  the  NCEPC  which  had
 been  requested  to  investigate  into  the
 environmental  impact  of  the  proposed
 fertiliser  project  on  different  pos-
 sible  locationg  has  submittdd  itg  re-
 port.  Government  will  take  a  deci-
 sion  soon  about  the  location  of  the
 project  in  the  light  of  the  reconmenda-
 tions  made  by  the  NCEPC  Task  Force
 and  the  views  of  the  State  Government.
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 Wertiliger  plant  at  Rewas

 389.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  whether  Government  are  aware
 of  the  decision  of  both  the  Houses  of
 Maharashtra  Legislature  approving
 the  decision  to  locate  the  proposed  gas
 based  fertilizer  plant  at  Rewas;

 (b)  whether  Government  have  ac-
 cepted  the  decision  4  the  Legisla.
 tures;  and

 (ce)  if  not,  reasons  therefor?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  Yes,  Sir.  Both  Houses  of

 ithe  Maharashtra,  Legislature  have
 passed  a  unanimous  resolution  on  2ist
 June,  3978  suggesting  that  the  propo-
 sed  fertilizer  projecg  based  on  Bem-
 bay  High  Gas  should  be  located  at
 Thal-Vaishet  in  Alibag  Taluka  of
 Kulaba  District  (and  not  Rewas),
 South  of  Bombay.  A  Task  Force  of
 the  NCEPC  which  had  been  reques-
 ted  to  investigate  on  the  environmen-
 tal  impact  of  the  proposed  fertilizer
 project  on  different  possible  locations
 ancluding  Tha)-Vaishet  has  also  sub-
 mitted  its  report.  Government  will
 take  a  decision  soon  on  location  of
 the  project  in  the  light  of  the  recum-
 mendation  of  the  Task  Force  and  the
 views  of  the  Maharashtra  Govern-
 ment.

 महाराष्ट्र  परिषद  में  एक  we  की  भांग  के
 खिए  स्थलंत्  पदथीधर  मतदाता  संघ  का

 अस्यावेदन
 390.  थी  केशधराज  धौंढगे  :  बया

 चिथि,  न्दाच  और  कल्यली  कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  स्वतं  पदलीक्षर  (स्तातक)
 मतदाता  संथ  से  चुनाव  श्रामोग- और  केस्दीय

 सरकार  को  कोई  अध्यायदन  प्राप्त  हुभा है
 जिसमें  भहांराष्ट्र  के  भंरांठयांडा  क्षेत्र  से

 निर्वाचित  हुए  उनके  एक  प्रतिमिधि  को
 महाराष्ट्र  विधान  परिषय्‌  में  एक  सीट  देने
 की  मांग  की  गई  है  ;  ट्लौर

 (ख)  यदि  हां,  तो  उस  पर  कया  कार्यवाही
 की  गई  है  भ्रथवा  करने  का  विजार  है  ?

 चिचि,  स्थाय  झौर  कम्पनी  कार्य  संत्री  यो
 धाम्ति  भूषण)  :  (क)  स्वतंत्न  पदवीधर
 (स्नातक)  मतदाता  संघ  से  निर्वाचन  भ्रायोग

 या  विधि  मंत्रालय  कों  ऐसा  कोई  अभ्यावेदन
 नहीं  मिला  है  ।  नांदेड  को  जिला  परिषेद्‌  की
 शिक्षा  सभिति  के  प्रध्यक्ष  और  नांदेड  के
 मराठवाडा  शिक्षक  संघ  से  निर्वाचन  आयोग
 को  प्रभ्यावेदन  प्राप्त  हुए  हैं,  जिनमें  यह  मांग
 की  गई  है  कि  महाराष्ट्र  में  मराठवाडा  क्षेत्र
 के  लिए  स्वतंत्र  शौर  पृथक्‌  स्नातक  निर्वाचन
 क्षेत्र  बनाया  जाएं  |  ध्रायोग  को  संसद  सदस्य
 श्री  जी०  श्ार०  म्हैसकर  झौर  i2  wa
 संसद  सदस्यों  से  एक  पत्र  प्राप्त  हुआ्ला  है
 जिसमें  यह  झाग्रह  किया  गया  है  कि  महाराष्ट्र
 में  मराठवाडा  क्षेत्र  के लिए  एक  स्वतंत्र  और
 पृथक  निर्वाचन  क्षेत्र  बनाया  जाए  ।

 (@)  इस  विषय  पर  निर्वाचन  आयोग
 महाराष्ट्र  सरकार  से  परामर्श  कर  के  विचार
 कर  रहा  है  ।

 समसलाड-मदखेड-परली  रेल  लाइन  को  जरलना

 39i.  करी  फेदाथराण  चॉडगे :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  महाराष्ट्र  मे ंमराठवाडा  डिवीजन
 में  मनमाड-मुदखेड-परली  रेल  लाईम  कों
 शाद  गेज  लाईन  में  बदलने  के  कार्य  में  कितसी
 प्रगति  हुई  है  ;

 (@)  इस  योजना  पर  झन  तक  कितना
 व्यय  किया  गया  है  ;  भौर

 (गे)  यह  कार्य  कब  तक  पूरा  किया
 जायिया  ?
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 रेल  मंत्रालय  में  राज्य  मंत्री  जो  छिय
 लारायण)  :  (क)  प्रन्तिम  स्थान-निर्धारण
 सर्वेक्षण  पूरा  हो  चुका  है  शर  मिट्टी  डालने
 का  काम  सूला-सहायता  उपाय  के  रूप  में
 किया  गया  है  1  मनमाड-प्रौरंगाबाद  खण्ड
 पर  जागे  काम  वर्बा  के  बाद  आरम्भ  किया
 जायेगा  ।

 (ख)  अभी  तक  रेल  विभाग  द्वारा  किया
 गया  व्यय  लगभग  8  लाख  रुपये  है  ?

 (ग)  अभी  तक  इस  परियोजना  के
 पूरा  होने  को  कोई  लक्ष्य-तिथि  निर्धारित
 नहीं  की  गयी  है  t

 मराठवाड़ा  डियोजन  के  लिए  उच्च  न्यायालय
 पीठ  की  स्थापना  को  सांग

 392.  श्री  केदावराब  घोंडगे  :  क्‍या
 बिधि,  स्पाय  और  कम्पनी  कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  महाराष्ट्र  में  मराठवाडा  डिवीजन
 के  लिए  प्रौरंगावाद  में  उच्च  न्यायालय  की
 एक  स्वतंत्र  पीठ  की  स्थापना  करने  की  मांग
 पूरी  करने  के  लिए  केन्द्रीय  सरकार  द्वारा
 झब  तक  क्या  कायेवाही  को  गई  है;  भौर

 (ख)  इस  बारे  में  राज्य  सरकार
 द्वारा  दिए  गए  प्रस्ताव  का  बया  ब्यौरा  है
 झौर  उस  पर  केन्द्रीय  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 चिधि,  न्याय  और  कम्पनो  कार्य  मंत्रो,
 (शी  घास्ति  भजण)  :  (क)  प्रौर  (ख).
 जनवरी,  977  में  महाराष्ट्र  के  तत्कालीन
 मुख्य  मंत्री  ने  भौरंगवबाद  में  एक  स्थायी
 न्यायपीठ  स्थापित  करने  के  लिए  प्रस्ताव
 भेजा  था  1  राज्य  सरकार  से  पनुरोध  किया
 गया  था  कि  वह  मुम्बई  उच्च  न्यायालय  के
 मुख्य  न्‍्यायाधिपति  के  विचार  भेज  दें  झब
 राज्य  सरकार  ने  अनुरोध  किया.  है  कि  उच्च
 न्यायालय  की  दो  न्यायपीठ  स्थापित  की  जाएं
 जिनमें  से  एक  भौरंगावबाद  में  हो  ग्रौर  ध्सरी
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 पूणे  में  हो  ।  उन्होंने  मुक्य  न्‍्ययाधिपति  के
 विचार  भेज  दिए  है  1  राज्य  सरकार  से  कुछ
 पीर  जानकारी  मांगी  गई  है

 Permission  given  by  M.R.T.P.  Com-
 mission  to  Vulcan  and  Laval

 398.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  ४९  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 M.R.T.P,  Commission  has  allowed  sub-
 stantial  expansion  of  capacity  of
 cigarette  making  and  tobacco  proces-
 sing  machinery  by  Vulcan  Laval,  a
 multinational  Company;  and

 (b)  if  so,  the  details  therefor?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  and  (b).
 The  proposal  of  M/s.  Vulcan-Laval
 Limited  for  effecting  substantial  ex-
 pansion  under  Section  2]  of  the  Mo-
 nopolieg  and  Restrictive  Trade  prac-
 tices  Act,  4989  by  undertaking  (he
 manufacture  of  plant,  machinery  and
 eq:ipment  for  the  processing  of  005
 bacco  and  for  the  manufacture  of
 tobacco  groducts  was  referreq  to  the
 Mcnopolier  and  Restrictive  Trade
 practices  Commission  for  inquiry  and
 report.  The  Commission  has  recent-
 ly  submiite4  its  report  recommending
 approval  of  the  company’s  proposal
 subject  to  certain  conditions.  The  Re-
 Port  of  the  Commission  is  under  con-
 sideration  cf  the  Central  Gover:  ment.

 Nationalisation  of  M/s  ‘Bengal  Chemi-
 cals  and  Pharmaceuticals  Ltd.

 894.  SHRI  P.  K.  KODIYAN,  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  te
 pleased  to  state

 (ay  whether  ‘Government’  have  ‘a
 proposal.  under  consideration:  to  -ne--
 tionalise  Bengal  Chemicals  and  Phar-
 maceuticals  Ltd.,  Calcutta;  and
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 (9)  whether  the  said  company  has
 made  any  significant  improvements  in
 its  performances  after  its  take-over
 by  Government?

 THE  MINISTER  OF  PETROLEUM
 AND  CLEMICALS  AND  FEFTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  The  production  of  the
 compen

 ny
 during  May  and  June,  978  was  Rs.
 56.68  lakhs  and  Rs.  56.6l  lakhs,  res-
 pectively  which  is  higher  than  the
 average  of  Rs.  40.75  lakhs  per  month
 achieved  during  976-77—q  year  be-
 fore  take-over.  These  production
 figures  are  higher  even  than  the
 average  production  level  of  Rs.  52.66
 lakhs  per  month  achieved  by  the  comp-
 any  in  the  pre  takeover  periog  in  the
 peak  performance  year  1974-75.

 सई,  678  %  झन्ल  में  कोयले  को  कमी  के
 कारण  रेलगाड़ियों  का  रह  किया  जाना

 395.  श्री  रामधारी  हस्ती  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  978%  मई  के  प्रन्त  में  शौर
 जून  के  श्रारम्भ  में  कोयले  की  कमी  के  कारण
 किन-किन  रेल  गाड़ियों  को  रह  किया  गया
 तथा  इसके  परिणाम  स्वरूप  कितनी  वित्तीय
 हानि  हुई  ;

 (ख)  रेलगात्रियों  को  रदद  न  किये  ज।ने
 के  लिए  पूर्वोषाय  न  किये  जाने  के  क्‍या
 कारण  हैं;  म्ौर

 (ग)  इन  गाड़ियों  को  प्रचानक  रह
 करने  के  लिये  कौन  उत्तरदायी  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (शी
 वाय  माशायण  ).  :  (क)  सूचना  इकट्ठी
 की  जा  रही  है  धभोर  सभा  पटल  पर
 रख  दी  जायगी  b

 (a)  घौर  (ग)  मैल,  i978  पश्चात
 कोयला  खानों  से  भाप  के  कोयले  की  सिरन्तरे

 कम  सम्लाई'  के  कारण  रेलों-  पर  लोको  कोयले
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 के स्टाल  में  बहुत  ही  कमी  हो  गयी  1
 इसके  भ्रतिरिक्‍त  रेलों  के  प्रयोग.  में  झाने
 वाले  भाप  के  कोयले  की  अझमावप्रस्त
 डद्योगों को  भेज  दिया  गया।  इसके  परिणाम
 स्वरूप  रेलों  को  अपनी  कुछ  आवश्यक  रेल
 गाड़ियों  को  बनाये  रखने  के  लिए  कोयला
 बचाने  के  उद्देश्य  से  कुछ  शाखा  लाइनों
 की  तथा  विभागीय  गिद॒दी  गाड़ियों
 को  रहू  करना  पड़।  ।  लोको  कोयले
 की  अपूर्ति  को  बढ़ाने  के  लिए  कोयला
 उत्पादक  प्राधिकारियों  तथा  ऊर्जा  मंत्रालय
 से  निकट  सम्पर्क  रखा  जा  रहा  है  ।
 सप्लाई  की  स्थिति  में  सुधार  होते  ही  रद्द
 की  गयी  गाड़ियों  को  पुनः  चालू  कर  दिया
 दिया  जायेगा  ।

 जालस्थर  छावनी  स्टेशन  पर  सवारी  डिब्बों
 में  यात्री  स्थानों  को  कमी

 396.  लौधरी  बलबीर  सिह  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  जालन्धर  छावनी  स्टेशन  पर
 होशियारपुर  के  लिए  जुड़ने  वाले  सवारी  डिब्बे
 'होशियारपुर  कोच  में  भारी  भीड़  होती  है
 जिस  के  फलस्वरूप  यात्रियों  को  भारी
 परेशानी  होती  है  ;

 पख)  यदि  हां,  तो  क्‍या  यात्रियंं।  को
 सुविधा  देने  के लिए  किसी  झन्य  गाड़ी  के
 साथ  दिल्‍ली  से  होशियारपुर  तक  का  एक
 झौर  डिब्बा  जोड़  दिया  जायेगा  ;  मौर

 ग)  यदि  हां,  तो  कब  तक  और  यदि
 नहीं;  तो  इसके  क्या  कारण  हैं?

 रेल  मंत्रालय  में  राज्य  संत्री.  (  भरी
 हिय  गारायण  )  :  (क)  जो  हां,  केवल
 पहले  एवं  दूसरे  दर्जे  के  मिले-जुले  थे,  यात्री
 डिम्ब  के  अनारक्षित  दूसरे  दर्जे  वाले  भाग  में  t

 (a)  ate  (ग)  दिल्ली-जालन्धर
 जार्ग  पर.  चलने  वाली  मेल/एक्सब्रेस
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 गाड़ियों  में  भ्रधिक  यात्री  डिय्यों  की  गुंजाइश
 न  होने  के  कारण  दिल्ली  भौर  होशियारपुर
 के  बीच  प्रतिरिकत  डिब्यों  को  चलाना
 परिचालनिक  दुष्टि  से  व्यावहारिक  नहीं
 है  t

 Corruption  in  Railways  =
 397.  SHRI  KANWAR  LAL  GUP-

 TA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  gtate  :

 (a)  is  Government  aware  of  the
 news  item  appeared  in  the  Indian.
 Express  dated  2ist  June,  with  the
 heading  “Corruption  rampant  on  Rail-
 ways”;

 (b)  if  so,  the  details  thereof  and
 the  action  taken  by  the  Government
 on  it;

 (९)  how  many  persons  have  been
 arrested  in  Delhi  for  corruption  in
 reservations  etc.  in  the  last  3  months;
 and

 (6)  what  progress  has  been  made
 to  appoint  ladies  in  the  Reservations
 Section?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  The  news  item  generally  comp-
 lained  akout  corruption  in  reservation
 of  tickets  on  the  Railways  specifical-
 ly  mentioning  that  a  travelling  ticket
 examiner  sometime  ago  extracted  a
 bribe  from  a  General  Secretary  of
 the  Janata  Party  to  get  a  sleeper  on
 a  train  to  Delhj  from  the  South,

 No  such  complaint  of  a  party  tra-
 velling  ta  Delhi  from  South  has  been
 received.  However,  a  complaint  was

 ‘received  against  a  travelling  ticket
 examiner  collecting  an  extra  of  Rs.  10/-
 for  allotment  of  accommodation  by
 4  UP  Frontier  Mail  ex.  Delhi  on  24th
 November,  ‘1977.  Action  under  Dis-
 cipline  and  Appeal  Rules  has  been
 initiated  against  him,

 (ce)  No  railway  staff  has  been  arrest-
 ed  in  Delhi  for  corruption  in  reserva-
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 tions  etc.,  in  the  last  three  months.
 However,  as  a  result  of  special  checks
 conducted  to  contain  the  corrupt  acti-
 vities  af  staff  disciplinary  action  has
 been  initiated  against  a  number  of
 staff  found  involved  in  corrupt  prac-
 tices.

 (a)  Thg  Railway  Administration  are
 presently  holding  selections  of  de-
 partmental  candidates  as  well  as  for
 recruitment  of  women  candidates  from
 the  open  market  for  posting  as  Reser-
 vation  Clerks  in  the  Booking  Offices
 in  the  Metropolitan  Cities.  It  is  ex-
 pected  that  women  reservation  clerks
 will  be  in  position  by  Ist  October
 ‘1978.

 Suggestions  for  diversion  of  South
 Bound  Trains

 398.  SHRIMATI  AHILYA  P.  RAN-
 GNEKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  he  has  received  sug-
 gestions  from  the  travelling  public that  South-bound  long  distance  trains
 may  either  diverteq  through  dacoit
 free  zones  or  the  tifiings  may  be  ad-
 justed  in  such  a  manner  that  these
 traing  pass  through  such  areas  dur-
 ing  day  time;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  to  such  a  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.

 Meeting  on  Rall  Safety  Measures

 399.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  joint  meeting  of  the
 Railway  and  Home  Ministries,  decided
 recently  to  step  up  measures  of  rail
 safety;  7

 “Oy  if  so,  the  nature  of  regions
 identified  as  vulnerable  and  the
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 nature  of  steps  proposed  to  make  rail
 travel  safer;  and

 (c)  whether  the  State  Govern-
 ment’s  cooperation  was  sought,  if  so,
 their  response  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (9)  Based  on  the  incidence  of  dacoi-
 ties  and  robberies  in  trains  in  the
 past,  certain  sections  and  trains  have
 been  identified  88  prone  to  heinous
 crime  in  U.P.,  Bihar,  West  Bengal,
 Madhya  Pradesh  and  parts  of  Maha-
 rashtra

 The  Minister  of  Railway,  has  writ-
 ten  to  the  Chief  Ministers  of  the
 affected  States,  viz,  Bihar,  Uttar  Pra-
 desh,  Madhya  Pradesh  and  West  Ben-
 ga]  requesting  them  to  take  effective
 preventive  measures  to  ensure  safety
 of  passengers  and  their  properties

 On  3609  June  7978  a  high  level
 meeting  between  the  officers  of  the
 Ministries  of  Railways  and  Home  Af-
 fairs  was  held  and  it  was  decided  (l)
 that  State  Governments  of  UP,  Bihar
 MP,  West  Bengal  and  Maharashtra
 will  launch  vigorous  drive  against
 such  crime  by  increasing  the  strength
 of  the  armed  escorts;  (2)  to  ensure
 prompt  communication  to  the  armed
 police  escort  whenever  the  alarm
 chain  is  pulled  at  night;  (3)  to  accom-
 modate  the  armed  police  escorts  in
 the  centre  of  the  train  so  that,  ap-
 prehending  danger,  they  can  break
 into  two  groups  and  get  down  on
 either  side  og  the  train  to  apprehend
 the  criminals;  (4)  to  provide  the  police
 escorts  with  powerful  torches/very
 light  pistol,  and  flares;  and  TOM  pro-
 viding  powerful  lights  with  Guard  and
 Brakesrran  to  light  up  the  area  on
 both  aides  of  the  train.

 Armed  Railway  Protection  Force
 escorts  are  being  provideg  on  selected
 treing  running  in  vlunerable  sections
 at  night  to  protect  railway  property.
 This  would  also  help  to  itstill  confi-
 dence  amongst  the  travelling  public

 and  also  deter  criminals  from  operat-
 ing  on  trains.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to
 the  following  preventive  measures  in
 the,  coaches:—

 (l).  Vestibuled  doorg  are  kept
 locked  between  22.00  hrs,  and  06.00
 hrs,  by  the  TTE’s/Coach  Attendants.

 (2)  TTEs  and  Coach  Attendants
 remain  vigilant  during  night  time
 and  prevent  entry  of  intruders,
 hawkerg  and  unauthorised  persons
 into  the  coaches.

 (3)  In  case  of  non-vestibuled
 trains  the  vestibuled  doors  are  per-
 manently  closed  or  dummied.
 (९)  Yes.  The  response  of  the  State

 Governments  has  been  encouraging.

 Railway  Piatforms  at  Faridabad

 400.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 platforms  at  the  Central  Railway
 station  of  New  Township  Faridabed
 are  just  rail  level  pads;

 (b)  whether  Government  had  re-
 ceived  complaints  of  inconvenience
 from  the  passengers;  and
 (  (९)  if  so,  the  steps  taken  to  raise
 the  said  platforms?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  and  (०),  There  have  been  de-
 mands  from  public  for  raising  the
 level  of  platforms  at  this  Station.  The
 proposal  for  raising  the  platforms  will
 be  considered  for  inclusion  in  Rail-
 way’,  Works  Programme  in  the  com-
 ing  years  after  obtaining  the  appro-
 val  of  the  Railway  Users’  Amenities
 Committée  and  subject  to  availability
 of  funds.
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 32.00  hrs.

 RE:  MOTION  FOR  ADJOURNMENT

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  a
 notice  of  an  Adjournment  Motion  from
 the  Leader  of  the  Opposition,  Shri  C.
 ‘M.  Stephen,  which  reads  as  follows:—

 “That,  in  contravention  of  the
 understanding......

 SHRI  DINEN  BHATTACHARYA
 -(Serampore):  When  we  send  ad-
 jeurnment  motion,  you  do  not  read

 but  this  time  you  are  reading.  Why
 is  the  discrimination?  I  have  seen
 jt.  I  have  noticed  it.  When  we  send
 you  do  not  care  to  reag  them.  Now
 you  are  reading.  You  are  giving  spé-
 tial....

 MR.  SPEAKER:  Why  do  you  nor
 completely  hear  me?  ‘Your  impetus
 is  so  great  that  you  do  not  hear.

 SHRI  DINEN  BHATTACHARYA:
 I  am  always  ready  to  hear?  If  you
 do  not  behave  in  this  way.  I  will  al-
 ways  oblige  you.

 MR.  SPEAKER:  No  obligation  is
 necessary.  Under  the  rules,  the
 Speaker  has  got  right  to  straight-
 away  reject  an  Adjournment  Motion.
 There  is  also  a  provision  under  Rule
 60(2)  that  in  certain  matters  where
 the  facts  are  not  clear  to  the  Speaker,
 he  must  read  out  the  Resolution  and
 ask  the  parties  to  explain  the  matter.

 Please  be  familiar  with  the  rules.  If
 I  breach  the  rules,  then  raise  objec-
 tion.  But  without  being  familiar  with

 ‘the  rules  if  you  object,  the  work  will
 be  difficult.

 Now  I  will  repeat.
 “That  in  contravention  of  the

 understanding  arrived  at  between
 the  Government  and  the  Leaders  of

 Opposition  to  unseat  any  person
 defecting  from  hig  party  and  to  le-
 gislate  therefor.  forthwith  Shri

 Sharaq  Pawar,  on  defecting  from
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 his  party,  has  been  invited  to  as-
 sume  charge  as  the  Chief  Minister
 of  Maharashtra  whereby  the  Gov-
 ernment  of  India

 (a)  hag  committed  g  breach  of
 faith  with  the  opposition;

 (Interruptions)
 “(b)  hag  rendered  anti-defection

 bill,  slated  for  the  current  session
 of  Parliament,  infructuous  and
 (c)  has  blesseq  and  sanctified
 the  act  of  defection  thereby  vitia-
 ting  the  democratic  body  politic.”

 Since  I  am  not  in  possession  of  the
 full  facts  set  out  in  the  motion,  I  pro-
 pose  to  proceed  under  the  second  pro-
 viso  to  Rule  60()  of  the  Rules  of
 Procedure  ang  Conduct  of  Business  in
 Lok  Sabha  and  would  like  to  hear
 from  the  Leader  of  Opposition  and  the
 Minister  brief  statements  on  the
 facts  before  I  give  my  decision  on  the
 admissibility  of  the  motion.

 (Interruptions)

 MR.  SPEAKER:  I  have  not  admit-
 ted  the  motion.

 (Interruptions)

 MR.  SPEAKER:  Let  me  complete
 my  statement.  Thereafter  I  will  hear
 your  objections.

 (Interruptions)
 MR.  SPEAKER:  I  want  to  get  cla-

 rification  from  Mr.  Stephen  and  from
 the  hon.  Prime  Minister,  who  is  here,
 on  two  points—whether  there  was  any
 agreement’  between  the  Government
 and  the  Opposition....

 श्री  उपरसेन  (  देवरिया  )  :  अभी
 सानतीय  स्टोफत  कोंगो  में  थे धव  कोंगी

 में  चले  गये  हैं,  तब  अपने  कुछ  नहीं
 किया  ।

 ष्भी  ह...)  प्रसाद  शास्त्री  (  रीवा  )  :
 ' श्रढ्यकं  महोदय,  मेरा  बौइंड  अफ़.  श्रार्डर
 है
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 MR,  SPEAKER:  There  is  no  point
 of  order.  I  must  complete  my  state-
 ment.

 I  want  to  hear  from  him  two  things
 ~—whether  there  wag  an  agreement
 between  the  opposition  ang  the  Gov-
 ernment  on  the  provisions  of  the  pro-
 posed  Bill,  even  before  the  Bill  is
 introduced.  J  want  to  know  whether
 the  Central  Government  has  anything
 to  do  with  it.  These  are  the  two
 things  thag  I  want  to  hear.  That  is
 all.

 Now  your  point  of  order  can  come

 DR.  SUBRAMANIAM  SWAMY
 (Bombay—North-East);  Sir  my  point
 of  order  is  this....

 SHRI  DINEN  BHATTACHARYA:
 How  these  points  can  be  connected  up
 with  the  Adjournment  Motion?

 st  ह  सिह  भरैरिया  (इटावा)
 यह  आपको  श्पना  चैम्बर  में  पूछता  चाहिये
 था,  हाउस  में  नहीं  ।  आप  अपनी  सीमा
 का  उल्लंबन  करते  हैं  t

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Sir,  it  is  a  sim-
 ple  matter  and  the  position  will  be
 made  clear.  Therefore,  if  they  have
 some  patience,  I  will  explain  it.

 MR,  SPEAKER:  It  is  a_  simple
 matter.  Order  please.  -Now.  Mr.
 Shyamnandan  Mishra.

 SHRI  SHYAMNANDAN  MISHRA

 fad  ०
 My  objection  ig  quite

 asic.

 SHRI  KANWAR  LAL  GUPTA
 (Deihi  Sadar):  We  want  to  raise  a
 point  of  order.

 MR,  SPEAKER:  I  have  not  called
 upon  you.  I  have  called  Dr.  Subra-
 maniam  Swamy.  ४९  You  can-
 not  have  precedence  over  others.
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 DR.  SUBRAMANIAM  SWAMY
 Adjournment  Motions  can  be  of  dif-
 ferent  kinds.  You  have  to  know  the
 implications.

 MR,  SPEAKER:  What  is  the  Point
 of  order?

 DR.  SUBRAMANIAM  SWAMY:  ६
 am  telling  you  the  same.  Please  see
 Rule  There  is  this  particular  pro-
 viso  relating  to  adjournment  motion.
 Please  see  Rule  58—proviso  (ii).  It
 says  that  ‘not  more  than  one  matter
 shall  be  discusseq  on  the  same  mo~
 tion.  Only  one  substantial  issue  can
 be  raised.  He  hag  in  fact  ~aised  seve-
 ral  issues,  My  point  is  tnit  you  can-
 not  even  consider  the  Adjournment
 Motion  if  it  does  not  satisfy  the  rules.
 There  is  no  need  for  you  to  hear  the
 Leader  of  the  House  and  the  Leader
 of  the  Opposition  unless  the  mocion
 itself  is  framed  according  toe  the  rules.
 Therefore,  it  is  not  permissible.  The
 way  it  is  framed,  7६  ig  infructuous.
 You  cannot  consider  it  unless  Mr.
 Stephen  brings  up  an  adjourament
 motion  dealing  with  onlv  one  specific
 matter.  He  has  raised  more  than  one
 specific  matters.  In  the  Hxndbook  for
 Members,  g  number  of  reasons  are
 given  for  disallowance  of  adjournment
 motions.  He  must  have  read  ther:.
 He  has  violated  most  o¢  them.  There-
 fore,  my  submission  is  this.  The  opi-
 nion  of  the  House  shoulg  not  be  taken.
 The  Leader  of  the  Opposition  and  the
 Leader  of  the  House  should  not  he
 asked  to  say  anything.  This  should
 be  rejected  right  away.  Let  him  re-
 draft  the  adjournment  motion,  Sir.

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  this:  The  Chair
 has  been  pleased  to  establish  a  prac-
 tice  in  the  matter  of  adjournment
 motions,  according  to  which,  the
 Chair  has  to  satisfy  itself  in  the
 Chamber  itself  before  coming  to  the
 House  and  mentioning  it  in  the  House.

 That,  Sir,  has  been  ueua]  practice
 80  far.  You  also  have  been  pleased
 to  adhere  to  this  practice,

 Th  this  specific  case,  Mr  Speaker,
 you  have  posed  two  questions,  one,  to
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 (Shri  Shyamnendan  Mishra]

 the  hon.  Leader  of  the  House  and  an-
 other,  to  the  hon.  Leader  cf  the

 Opposition.  My  submission  is  that  it
 should  have  been  your  pleasure  to  ask
 them  about  it  in  your  Chamber,  ac-
 cording  to  the  practice  established  in
 the  House  and  to  satisfy  yourself  on
 both  these  points.

 MR.  SPEAKER:  Will  you  kindly
 read  the  second  proviso  to  rule  60?

 SHRI  SHYAMNANDAN  MISHRA:
 Not  more  than  one  matter  ghall  be
 discussed.

 MR.  SPEAKER:  You  read  ००४
 Rule  60,  second  proviso,

 SHRI  SHYAMNANDAN  MISHRA:
 Let  me  read  that.

 “Provided  further  that  where  the
 Speaker  is  not  in  possession  of  full
 facts  about  the  matter  mentioned
 therein,  he  may  before  giving  or
 refusing  hig  consent  read  the  notice
 of  the  motion  and  hear  from  the
 Minister  and/or  membefs  concern-
 ed  a  brief  statement  on  facts  and
 then  give  his  decision  on  the  admis-
 sibility  of  the  motion.

 But  Sir........  (Interruptions)
 MR.  SPEAKER:  I  cannot  hear  the

 Members  in  my  Chamber.
 SHRI  SHYAMNANDAN  MISHRA:

 But,  Sir,  the  practice  that  you  have
 followed  through  out  is  not  to  bring
 this  rule  into  operation.

 MR.  SPEAKER:  Why?
 SHRI  SHYAMNANDAN  MISHRA:

 ‘You  have  not  read  out  the  adjourn-
 ment  motion.

 MR.  SPEAKER:  It  ig  only  in  a
 matter  where  the  Speaker  is  not  in
 possession  of  the  fact  and  not  in  all
 cases.

 SHRI  SHYAMNANDAN  MISHRA:
 Tf  you  are  not  in  possession  of  the
 tacts,  would  it  not  have  been  possible
 for  you  to  keep  yourself  informed
 about  the  facts  in  your  Chamber?
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 MR,  SPEAKER:  No.  Suppose  I
 come  to  that  conclusion.  I¢  provides
 that  I  cannot  reag  it  out.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  the  implication  in  this  case  should
 be  that  you  have  found  that  prima
 facie....

 MR.  SPEAKER:  No,  no.  Why  don’t
 you  read?  I  canno;  take  the  decision

 on  the  admissibility  of  the  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Generally,  the  Chair  has  always  taken
 the  position  that  this  can  be  reject-
 ed  out  of  hand  in  the  Chamber  and
 it  should  not  be  placed  before  the
 House.  In  this  case  it  should  have
 been  rejecteqg  out  of  hand  in  his
 Chamber  by  the  Speaker,  if  the
 Speaker  wag  pleased  to  enquire  from
 both  these  gentlemen  about  the  facts.

 There  is  a  serious  departure  from  the
 practice  that  has  been  set  up  in  the
 House.  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:  I
 totally  agree  with  you.  (Interrup-
 tions)

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  rise  on  a  point  of  order.

 MR.  SPEAKER:  What  is  your  point
 of  order?

 SHRI  KANWAR  LAL  GUPTA:
 “If  you  allow  me  I  can  do  that.

 MR.  SPEAKER:  What  is  the  point
 of  order  that  you  are  raising?

 SHRI  KANWAR  LAL  GUPTA:
 Ig  you  do  not  allow  me,  how  can  I
 explain  that  to  you?  The  adjourn- ment  motion  can  be  moved  by  any Member  of  the  House  on  the  failure
 of  the  Government.

 MR.  SPEAKER:  I  have  not  admit-
 ted  the  motion.  I  am.  merely  consi-
 Gexing  certain  facts.  .  Therefore,  if
 au

 have  any  objection,  then  I  may
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 SHRI  KANWAR  LAL  GUPTA
 Can't  you  allow  me  two  minutes?

 MR.  SPEAKER:  Even  before  hear-
 ing  you  are  going  into  the  merits  of
 it.  have  not  admitteg  that  motion

 at  all.  (Interruptions)  I  shall  hear
 all  of  you.

 SHRI  KANWAR  LAL  GUPTA:
 I  have  not  uttered  a  word,

 PROF.  P.  6.  MAVALANKAR  (Gan.
 dhinagar):  Sir,  I  rise  on  a  point  of
 order.  (Interruptions)

 MR.  SPEAKER:  I  am  hearing  the
 point  of  order  of  Prof,  Mavalankar.

 SHRI  KANWAR  LAL  GUPTA:
 What  about  my  point  of  order?

 MR.  SPEAKER:
 Prof.  Mavalankar.

 I  have  called

 SHRI  KANWAR  LAL  GUPTA:
 Why  don’t  you  listen  to  my  point  of
 order?

 MR.  SPEAKER:  You  have  not  rais-
 ed  any  point  of  order  at  all.  You  are
 getting  into  the  merits.

 SHRI  KANWAR  LAL  GUPTA:
 My  point  of  order  is  that  a  member

 can  move  the  adjournment  motion  on
 the  failure  of  the  Government.

 MR.  SPEAKER:  He  may.  He  may
 be  right  or  wrong.

 SHRI  KANWAR  LAL  GUPTA:
 Why  don’t  you  allow  me  to  speak?  If
 you  do  not,  I  will  sit  down.

 MR,  SPEAKER:  You  are  not  speak.
 ing  on  the  point  of  order.  You  are
 getting  into  the  meérits  Of  the  case

 SHRI  KANWAR  LAL  GUPTA:
 I  am  not  into  the  merits  of  the
 case  unless.  vou  permit  me,  My  ques-
 tion  is:  when  the  Deféction  has
 pot  yet

 bees?
 Iintrodiiced,  how’  can  he

 Move  the  adjditnment  motion?’
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 MR,  SPEAKER:  This  is  not  a  point
 of  order.  Prog  Mavalankar.

 PROF,  ह  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  my  point  of  order  is
 based  on  Rule  60,  second  proviso  to
 which  you  referred  and  also  to  the
 established  practices  about  the  admis-
 sibility  of  the  adjournment  motion
 beginning  from  946  onwards  by  the
 various  Speakers.  Now,  you  will
 please  see  second  proviso  to  rule  60,
 page  38.  It  8898;

 “Provided  further  that  where  the
 Speaker  is  not  in  possession  of  full
 facts  about  the  matter  mentioned
 therein,  he  may........

 That  is  why  you  said  you  are  bring-
 ing  one  more  fact  about  the  matter
 mentioned.  Full  facts  are  not  men-
 tioned  in  the  motion  of  the  Leader  of
 the  Opposition.

 “He  may  before  giving  or  refusing
 hig  consent  7९89  the  notice  of  the
 motion  and  hear  from  the  Minister
 or  the  Members  concerned  a  brief
 statement  of  facts  and  then  give  his
 decision  on  the  adminissibility  of

 the  Motion.”

 My  point  is  that  it  ig  quite  right  that
 Speaker  is  within  his  powerg  to  read
 the  motion  in  the  House  and  then  wait
 for  the  mover  and  the  others  whom
 the  Speaker  may  choose  to  call  to  get
 the  facts  so  that  he  may  decide  cor-
 rectly.  But,  Sir,  I  invite  your  atten-
 tion  to  established  practices  built  up
 by  various  Speakers,  your  distinguish-
 ed  predecessors,  beginning  from
 946  onwards  that  unless  the  adjourn-
 ment  motion  prima  facie  is  acceptable
 to  the  Speaker  he  will  not  bring  up
 the  matter  regarding  that.  He  may  be
 clear  about  facts;  he  may  not  be  clear
 about  the  facts  but  if  the  Speaker
 feels  prima  facie  that  there  is  no
 ground,  whatecever  then  even  the  in-
 adequacy  of  facts  is  no  reason  to  bring
 dn  proviso  -€0(2).

 Secondly,  Sir,  the  Leader  of  the
 Opposition  in  his  motion  has  men-
 Honed  abotit'a  dhilogue  that  took  place
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 [Prof.  P.  G.  Mavalankar]
 between  the  Government  and  the  va-
 rious  Opposition  groups  and  parties
 on  the  subject  of  defection  or  anti-
 defection  Bill.  That  dialogue  undoub-
 tedly  took  place  between  hon’ble  Mem-
 bers  of  Parliament  but  this  House  is
 in  no  possession  of  that  dialogue.
 There  is  no  official  record  made  avsil-
 able  to  us.  We  do  not  know  any-
 thing  about  that  record.  That  dia-
 sogue  is  important;  that  dialogue
 is  valuable  and  essential  but  the  point
 is  that  that  dialogue  has  not  come  to
 this  House.  This  House  is  unaware
 of  that  dialogue.

 Further,  Sir,  the  anti-defection  Bill
 which  is  to  come  on  the  basis  of  that
 dialogue  hag  not  yet  come  before  this
 House  even  at  the  introductory  stage.
 In  view  of  this  the  motion  cannot
 refer  to  anti-defection  Bill  and  then
 charge  the  Government  because  the
 whole  spirit  of  an  adjournment  motion
 is  that  the  matter  has  to  be  definite,
 urgent  and  for  which  the  Govern-
 ment  of  India  is  directly  responsible.

 MR.  SPEAKER:  Prof.  Mavalankar,
 after  starting  on  a  point  of  order,
 now  you  are  going  into  the  merits  of
 the  case.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr.  Speaker.  Sir,  Prof.
 Mavalankar  and  Shri  Subramaniam
 Swamy  have  raised  points  of  order
 under  Rule  58  and  58(ii)  respectively.
 Sir,  two  matters  have  been  read  out
 here.  The  mover  of  the  adjournment
 motion  must  specifically  say  whether
 he  is  moving  the  first  or  the  second
 part.  Then,  Sir,  if  you  take  proviso
 60(2),  it  is  very  clear  that  unless  it  is
 definite,  urgent,  it  cannot  be  entertain-
 ed.

 If  you  have  decided  that  it  is  a
 prima  facie  case  then  only  you  can
 bring  it  to  the  House  arid  ask  for  the
 opinion  of  the  House.  Now,  since
 you  have  asked  the  Leader  of  the
 Opposition  to  present  the  facts  and
 asked  the  Minister  to  explain  it..out
 that  means  that  you  have  come  to  the
 conclusion  that  there  is  a  prima  facie
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 case.  When  it  is  a  question  of  con-
 clusion  by  you  that  it  is  qa  prima  facie
 case  then  Mr.  Mavalankar’s  argu-
 ments  are  applicable  here.  There  is
 no  definite  matter  before  this  House and  nothing  has  been  violated.  So,
 we  are  questioning  the  very  admis-
 sibility.

 at  सनी  रास  आगड़ी  (मथुरा )
 भ्रध्यक्ष  महोदय,  क्य।  यहाँ  सिर्फ  अंग्रेजी
 बाले  हो  बोल  सकेंगे  ?  माननीय  सदस्य,
 श्री  श|स्त्री,  पहले  उठे  थे  झीर  उन्होंने
 भी  व्यवस्था  का  प्रश्न  उठाया  था।
 लेकिन  आप  प्रंग्रेजी  वालों  की  ही  बात  सुन
 रहें  हैं।  यह  बात  डीक  नहीं  है  ।  यह
 बात  नहीं  मानी  जायेगी  |  जो  चार  शब्द
 भ्प्रेंजी  के  बोल  ले,  कया  श्राप  उसी  को
 इजाजत  देंगे  ?

 SHRI  GAURI  SHANKAR  RAI
 (Ghazipur):  Sir,  there  are  certain
 pre-requisites  for  an  adjournment
 motion.  I  have  no  doubt  that  you
 have  got  the  right  to  read  the  adjourn-
 ment  motion  but  before  reading  that
 adjournment  motion  you  have  to  see
 that  the  provisions  of  Rule  58  are
 satisfied.  If  there  ig  no  prima  facie
 case  and  the  requirements  of  Rule  58
 are  not  fulfilled,  then  you  cannot  read
 it  out  in  the  House.

 MR.  SPEAKER:  That  point  has
 already  been  raised.

 SHRI  GAURI  SHANKAR  RAI:
 That  question  arises  only  when  the
 provisions  of  Rule  58  are  fulfilled.
 Then  only  you  can  give  your  consent.
 You  have  given  the  consent  when  the
 pre-requisites  are  not  completed.  It
 is  not  an  adjournment  motion  and
 many  of  the  requirements  under
 Rule  58  are  not  fulfilled,  Therefore,
 it  does  not  deserve  even  reading  cut.
 One  thing  more  I  have  to  add.  It
 you  give  the  time  to  the  leader  of  the
 Opposition  and  the  leader  of  the
 House  to.  talk  on  the  subject,  then
 decidedly  it  is  a  talk  which  is  nat  rele-.
 vant  for  the  adjournment  motion,  It
 has  nothing  to  do  with  the  action  of
 the  Government,  It  is  like  a  censure
 motion.
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 MR,  SPEAKER:  That  point  you
 have  already  raised.  Now,  Mr.  Bosu,
 do  you  want  to  speak?

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  do  not  have  any-
 thing  to  speak.

 SHRI  छू.  P.  UNNIKRISHNAN
 (Badagara):  I  shall  confine  myself

 purely  to  the  procedural  question  and
 point  of  order.  I  wish  to  say  nothing
 about  ‘Aya  Rams’  and  ‘Gaya  Rams’

 and  ‘Stephen  Rams’.  The  most  impor-
 tant  thing  here  is  that  he  has  raised
 three  basic  issues.  One  is  a  specific
 matter  of  recent  occurrence  of  what—
 he  alleges—has  happened  in  the  State
 of  Maharashtra.  Another  question  is
 about  the  infringement  of  an  assur-
 ance.  Now,  my  contention  is  that  as
 far  as  the  happening  in  Maharashtra
 is  concerned,  it  is  entirely  beyond  the
 competence  of  this  House.  Now,  as
 far  as  the  assurance  is  concerned,  I
 invite  your  attention  to  Rule  58(vi).
 We  have  also  been  demanding  the
 anti-Defection  Bill.  Even  before  Mr.
 Stephen  crossed  the  floor,  we  have
 been  demanding  it.  Before  he  took
 up  his  august  place  in  this  House,  we
 had  demanded  it  We  entirely  agree
 with  it.  We  may  also  have  something
 to  say  about  it.  The  important  point
 is  that  it  should  fulfil  the  norms  laid
 dowm  in  Chapter  IX,  and  Rule  58(vi)
 specifically  reads  like  this.

 “58(vi)  the  motion  shall  not  anti-
 cipate  a  matter  which  has  been  pre-
 viously  appointed  for  considera-
 tion.”
 Now,  we  do  not  know  whether  any-

 thing  has  happened  between  the
 Prime  Minister  and  the  leader  of  the
 Opposition  and  when  the  Bill  is  going
 to  be  taken  up  for  consideration,  We
 would  like  to  be  enlightened  in  this
 regarg  either  by  you  or  the  Minister
 of  Parliamentary  Affairs.  In  any  case,
 it  is  a  matter  which  has  been  discus-
 sed  and  this  motion  even  if  you  per-
 mit  under  Rule  60  to  be  debated
 here.  ore

 MR.  SPEAKER:  Not  debated.
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 SHRI  K.  P.  UNNIKRISHNAN:  It

 cannot.  That  has  not  been  the  prac-
 tice  of  the  House.  No  adjournment
 motion  can  anticipate  a  matter  which
 is  scheduled  to  come  up  for  discus-
 sion.  Now,  Rule  60  should  necessarily
 follow  only  after  the  conditions  laid
 down  in  Rule  58  have  been  fulfilled.
 The  moment  it  does  not  fulfil  the
 conditions  laid  down  in  Rule  58,  you
 cannot  establish  a  new  precedent  by
 which  you  invite  only  the  Prime
 Minister  and  the  leader  of  the  Opposi-
 tion.  Once  you  bring  it  before  the
 House,  it  is  for  the  House  to  decide
 it.  We  should  also  have  some  say  on
 it.  So,  you  cannot  establish  this  new
 precedent.  It  is  violative  of  Rule
 58(vi)  and  you  cannot  hear  only  the
 leader  of  the  Opposition.

 st  ate  प्रसव  शास्त्री  (रीवा)  :
 श्रीमनू,  मेरा  व्यवस्थ।  का  प्रश्न  सुनिए  1
 जहां  तक  स्थगन  प्रस्ताव  कया  सवाल
 है  बह  सिर्फ  उन्हीं  विययों  पर  लाया  जा
 सकता  है  इस  हाउस  में  खास  तौर  से  जिस
 केइ्ल्‍लिए  भारत  सरकार  जिम्मेदार  $  हो  ।
 भारत  सरकार  अगर  किसी  कार्य  के  लिए
 जिम्मेदार  नहीं  है  तो  उस  पर  कार्य  स्थगन
 प्रस्ताव  लोक  सभा  में  या  राज्य  सभा  में
 प्रस्तुत  नहीं  किया  जा  सकता  t  महा-
 राष्ट्र  में  जो  कुछ  हुभाई है  उसके  लिए
 के॑द्दीय.  सरकार  किसी  भी  हालत  में
 जिम्मेदार  नहीं  है  ।  केन्द्रीय  सरकार
 ने  न  तो  वहां  किसी  को  मुख्य  मंत्री  बनने
 के  लिए  निमंत्रित  किया  है  न  केन्द्रीय
 सरकार  की  यह  जिम्मेदारी  है  कि  वहां
 किस  की  सरकार  हैँ  बने  ।  इसलिए  सब
 है  पहली  बातयह  है  कि  चूकि  केन्द्रीय
 सरकार  की  जिम्मेदारी!  नहीं  है
 इसलिए  लोक  सभा  में  कार्य  स्थगन'  प्रस्ताव
 इस  विषय  पर  नहीं  लाया  जा  सकता

 दूसरी  बात  मुझे  यह  कहनी  है  कि  जो'
 उन्होंने  यह  कहा  ऐंटी  डिफंवशन  बिल  के
 बारे  मे...
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 MR,  SPEAKER:  That  is  going  into
 the  merits  of  the  case.

 eft  were  शाद  शास्त्री:  मेरी  वात  त॑
 सुनिए  -  मैं  हिन्दी  में  बोल  रहा  हूं  तो  *
 समझ्षता  हैँ  कि  आप  कम  से  कम  सुनें  तो

 मैं  यह  कह  रहा  हैं  कि  जो.  माननीय
 स्‍्टीफेन  साहब  ने  यह  कहा  कि  कोई
 बात  भारत  सरकार  और  अभ्रपोजीशन  के  बीच
 में  हुई  है  उस  के  संबंध  में  मेरा  यह  कहना
 है  कि  यह  बात  पार्टी  के  स्तर  पर  हुई  है,
 सरकार  के  स्‍तर  पर  यह  बात  नहीं  होती  ।
 सत्तारूढ़  पक्ष  और  घिपक्ष  क ेबीच  में  बात-
 चीत  हुई  हैं  झौर  पार्टियों  के  बीच  में  जो
 बातचीत  होतो  हैं  बहू  इस  लोक  सभा  में
 कार्य  स्वगन  का  विषय  नहीं  बन
 सकती  हैं  a  यह  पार्टियों  के  जीच  का
 सवाल  है,  उनके  बीच  में  क्या  समझोता
 हुआ  उस  पर  यहां  लोक  सभा  में  कोई  चर्चा
 नहों  हुई  हैं.  इसलिए  दो  मुद्दों  पर  स्थगन
 प्रस्ताथ  अस्वीकार  किया  जाना
 चाहिए--एक  तो  भारत  सरकार  की  जिम्मे-
 दारी  नहीं  है,  यह  स्टेट  सबजेक्ट  है
 और  यह  पार्टियों  के  बीच  का  मामला  हैं,
 सरकार  और  चिपक्ष  क ेबीच  का  मामला
 नहीं  है  ।  अच्छा  होता  आप  अपने  कक्ष  में  ही
 इसको  अस्वीकार  कर  देते,  यहां  पर
 इसका  झाना  उचित  नहीं  था  अब
 इस  पर  प्रधान  मंत्री  से  कोई  बात  कहने
 के  लिए  झापको  अवेश  नहीं  देना  चाहिए
 और  न  विपक्ष  की  बात  सुननो  चाहिए

 SHRI  VAYALAR  RAVI:  I  only
 want  to  seek  a  clarification.  Rule  60
 is  there.  Will  you  allow  me  to  move
 a  censure  motion  against  the  Leader
 of  the  Opposition  Mr.  Stephen  for  he
 and  his  leader  Mrs.  Gandhi  called  on
 the  entire  Congress  Membership  to
 defect  yesterday.  It  is  on  the  same
 basis  as  this.  I  am  moving  a  motion
 tomorrow  on  this.

 MR.  SPEAKER:  I  will  consider  it
 when  it  comes.
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 SHRI  SAUGATA  ROY  (Barrack-

 pore):  My  point  of  ordet  is  with
 regard  to  Rule  58.  Hon.  Member  Shri
 Unnikrishnan  has  already  pointed  out
 the  validity  of  Rule  58(6);  7  am  only
 drawing  your  attention  to  Rule  58(8)
 which  saya  that  the  motion  shall  not
 raise  any  question  which  under  the
 Cogstitution  or  these  rules  can  be
 raised  on  a  distinct  motion  of  notice
 given  in  writing  to  the  Secretary.
 This  matter  has  been  mentioned  be-
 fore.  There  is  an  Assembly  in  Maha-
 rashtra;  it  has  not  been  dissolved;
 there  is  no  President’s  Rule,  no  sus-
 pended  animation  of  the  Assembly.
 If  you  say  that  without  discussing
 Maharashtra  we  will  discuss  the  prin-
 ciples  of  anti-defection  Bill,  then
 again  I  say  that  it  is  also  a  matter
 about  which  the  Government  has  not
 even  come  forward  with  legislation
 though  we  have  been  demanding  such
 a  legislation.  If  you  allow  this  and
 if  you  say:  J  will  ask  for  facts  from
 the  Leader  of  the  House  and  the
 Leader  of  the  Opposition,  you  are
 creating  a  precedent  and  you  are
 giving  them  a  status  which  js  not
 accorded  to  them  under  the  rules  or
 the  Constitution.  ‘You  will  be  creat-
 ing  a  new  precedent  and  you  will  be
 admitting  that  there  is  prima  facie
 case.  We  did  not  give  an  adjourn-
 ment  motion  yesterday  when  the
 President  of  one  party  openly  called
 for  defections  to  another  party;  the
 president  of  the  party  which  consti-
 tutes  the  main  opposition  in  this  House
 gave  an  open  call  for  defection.  We
 did  not  give  notice  of  adjournment
 motion  because  we  thought  that  this
 matter  was  not  within  the  purview
 of  Parliament.  If  you  allow  this  today,
 tomorrow  I  will  give  notice  of  an
 adjournment  motion.  You  are  creat-
 ing  a  bad  precedent;  please  do  not
 create  a  bad  precedent.

 शी  उपसेग  :  भ्ेध्यकष  भहोदय,  में
 आपका  ध्यान  नियम  60की  भर  दिलाता
 चाहता  हूं:

 ४,  परन्तु  जब  पध्यक्ष  ते  मियम
 56  के  झच्तगेंत  झपसी  सम्मति  देने  से
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 इतकार  कर  दिया  हो  था  उसकी  राय
 हो  कि  च््या  के  लिए  प्रस्थापिंत  विवय
 नियमानुझूल  नहीं  है  तो  वह  यदि
 आवश्यक  समस,  उस  प्रस्ताव  की  सूचना
 पं  कर  सुनीं  सकेगा  a

 में  यह  जानना  चाहता  हूं  --प्राप  नें  यह
 राय  कैसे  बना  लो  कि  यह  नियमानुकूल
 हो  गया  और  सदन  में  रखने  के  लायक  हू,
 जब  कि  एन्टी-डिफेक्शन  बिल  अमी  नहीं
 जाया है ...,

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  This  creates  a
 precent  which  requixes  to  be  carefully
 ‘considered,  In  the  first  place,  the
 Government  is  not  concerned  with
 what  has  happened  in  that  party  in
 Maharashtra.

 MR.  SPEAKER:  That  is  what  exact-
 ly  I  want  to  know.

 SHRI  MORARJI  DESAI:  May  I
 say  that  even  from  papers  you  ought
 to  know  what  has  happened?  After
 all,  this  is  a  matter  which  is  very
 obvious.  How  does  the  Government
 come  in  the  picture  at  all?  If  there

 is  any  defection  there,  it  is  from  the
 Opposition  parties.  It  ig  not  with  us.
 ‘We  cannot  be  considered  responsible
 for  anything  that  has  happened  there.
 Why  should  this  Government  be
 censured?  But,  apart  from  that  how
 is  it  a  matter  of  urgent  public  import-
 ance  when  the  Bill  is  not  yet  moved?
 This  is  the  first  thing.  The  second
 thing  is...

 MR,  SPEAKER:  So  that  you  may
 clarify,  Mr.  Prime  Minister,  Mr.
 Stéphén  has  written  me  a  letter  to
 sty  that  you  have  come  to  an  under-

 i
 with  them,  even  before  the

 (Interruptions)
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 SHRI  JYOTIRMOY  BOSU:  How  is
 that  binding  on  the  Chief  Minister?

 (Interruptions)
 SHRI  MORARJI  DESAI:  Let  me

 say  this.  Has  Mr.  Stephen  told  you
 everything?  Hag  he  given  you  any
 written  understanding  between  us?

 MR,  SPEAKER:  No.
 SHRI  MORARJI  DESAI:  He  has

 not  given  you  all  the  facts.

 MR.  SPEAKER:  That  is  why  I
 have....  (Interruptions)

 SHRI  MORARJI  DESAI:  If  you  do
 like  that,  then  always  this  will  come
 up  like  this  in  the  House.  I  have
 no  objection  to  saying  whatever  is
 there,  but  it  comes  from  a  master
 defector,  That  is  why  I  am  saying...
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):
 He  was  a  No.  |  defector.  Now  that
 he  has  said...

 MR.  SPEAKER:  |  will  dispose  of
 the  points  of  order  and  then  I  will
 call  you.

 SHRI  K.  LAKKAPPA:  (Tunkur):
 I  rise  on  a  point  of  order.  My  point  of
 order  is  on  the  basis  of  what  Mr.  Ste-
 phen  has  said  and  the  reply  given  by
 the  Prime  Minister.  Today  we  have
 received  a  report  that  the  Government
 is  going  to  bring....

 MR,  SPEAKER:  What  is  the  point
 of  order?

 (Interruptions)

 SHRI  K.  LAKKAPPA:  Before  hear-
 ing  me,  you  should  not  come  to  any
 conclusion.  Today,  we  are  facing  an
 era  of  political  polarisation.  (Inter
 ruptions)

 MR,  SPEAKER:  That  is  not  a  point
 of  order.  Don’t  record.

 (Interruptions)  **

 **Not  recorded.
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 SHRI  JYOTIRMOY  BOSU:  I  will
 raise  a  simple  point  of  order.  You
 kindly  give  the  ruling.  Otherwise,  I
 will  not  raise  any  point  of  order  for
 the  next  two  days.  I  am  wanting  to
 know...

 MR.  SPEAKER:  You  can  know
 it  later.  At  present,  I  am  only  deal-
 ing  with  points  of  order.

 SHR]  JYOTIRMOY  BOSU:  I  am
 raising  a  point  of  order.

 MR,  SPEAKER:  I  asked  you  and
 you  said,  “there  is  nothing’”  I  called
 upon  you.

 SHRI  JYOTIRMOY  ‘BOSU:  I
 thought  you  are  very  hard  pressed

 and  I  immediately  withdrew  and  co-
 operated  with  you.  I  just  want  to
 know  one  thing.  It  has  been  stated
 that  the  Prime  Minister  has  spoken
 to  the  Maharashtra  Chief  Minister.
 Kindly  enlighten  me...

 MR,  SPEAKER:  I  cannot  enlighten
 him.  It  is  not  a  point  of  order.  Don’t
 record.

 (Interruptions)  **

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  Sir,  the  second  proviso
 to  rule  60  says:

 “Provided  further  that  where  the
 Speaker  is  not  in  possession  of  full
 facts  about  the  matter  mentioned
 therein,  he  may  before  giving  or
 refusing  his  consent  read  the  notice
 of  the  motion  and  hear  from  the
 Minister  and/or  numbers  concerned
 a  brief  statement  on  facts  and  then

 give  his  decision  on  the  admissibi-
 lity  of  the  motion.”

 When  you  asked  from  the  minister
 concerned,  i.e.  the  Prime  Minister
 what  transpired  during  that  meeting
 between  the  opposition  leaders  and  the
 Prime  Minister,  the  Prime  Minister
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 did  not  disclose  anything  to  you.  He
 has  not  given  any  statement.

 MR.  SPEAKER:  Not  yet.

 Several  points  of  order  have  bce-.
 raised  as  regards  the  procedure  adop-
 ted  by  me  and  I  shall  now  deal  with
 them  one  by  one.  (Interruptions)  **.
 Don't  record,

 The  first  objection  raised  is  that
 the  motion  before  the  House  contra-
 venes  rule  58(ii).  The  motion  has  to
 be  read  as  a  whole  and  if  read  as  a
 whole,  there  is  no  contravention  of
 rule  58(ii).  Also,  I  do  not  agree  that
 there  is  any  contravention  of  rule
 58(vi)  or  58(viii).  The  contention
 that  my  proceeding  under  the  second
 proviso  to  rule  60  should  be  on  the
 basis  that  I  am  satisfied  that  there  is
 a  prima  facie  case  is  incorrect.  The
 Speaker  has  to  come  to  a  conclusion
 about  admissibility  prima  facie  or
 otherwise  only  after  considering  the
 statements  made  by  both  parties.
 Therefore,  that  contention  is  also  ais-
 allowed.  The  contention  that  the  pro-
 ceedings  under  the  proviso  to  rule  60
 should  be  done  in  the  Chamber  is  ¢x
 facie  untenable  because  it  provides  for
 hearing  the  Minister  and  such  mem-
 bers  who  are  concerned  and  also  read-
 ing  out  of  the  motion,  Reading  out  of
 the  motion  cannot  be  in  the  Chamber
 and  in  the  very  nature  of  things,  it
 pre-supposes  that  it  should  be  done
 in  the  House  itself.

 The  question  I  have  to  decide  ‘is  ‘wo-
 fold,  first  whether  there  was  an  under-
 standing  between  all  the  parties  that
 even  before  the  Bill  was  introduced
 in  the  House  the  terms  of  the  Bill  will
 be  impl  ted  and  diy,  whether
 the  Central  Government  had  any
 hand  in  the  changes  that  have  taken
 place  in  Maharashtra.  Mr.  Stephen
 has  alleged  that  the  Central  Govern-
 men  was  responsible  for  the  change  of
 Government  from  one  party  to  another.
 in  Maharashtra.  Only  on  those  two
 points  I  would  like  to  hear  the  Prime

 **Not  recorded.
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 Minister  first  and  then  I  will  call  Mr.
 Stephen.  The  rule  provides  for  calling
 the  Minister  and  others.  I  am  only
 trying  to  satisfy  myself.

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DESAI):  May  I  say,  Sir,  in
 the  first  instance,  the  Leader  of  the
 Opposition  seems  to  have  a  very  con-
 venient  memory,  He  seems  to  forget
 in  his  anxiety  to  censure  us  that  even
 in  the  agreement  there  is  a  provision
 for  a  faction  going  out  and  it  not  being
 considered  a  defection.  He  forgets
 this,  and  that  is  what  has  happened.
 This  comes  much  within  the  limit  of
 that.  It  was  provided  that  if  20  ver
 cent  faction  goes  out,  it  cannot  be  -on-
 sidered  a  defection.  Here  it  is  50  per
 cent  practically.  But  more  than  that,
 what  hand  have  I  in  that  process?  3
 would  like  to  know.  If  at  all.  I  have
 been  telling  people  not  to  divide  them-
 selves  and  yet,  this  is  laid  eat  my
 door.  Did  I  advise  Mr.  Stephen  to
 leave  his  Party  and  go  to  the  other
 Party?  I  did  not  do  that.  And  he
 talks  so  much  about  defections.  Let
 him  ask  himself  what  he  has  done.
 What  is  the  use  of  saying  this?  I
 want  to  prevent  it,  but  it  can  be  pre-
 vented  within  limits  and  those  limits
 have  been  agreed  to  and  the  Bill  is
 entirely  in  accordance  with  the  agree-
 ment.  Unless  the  Bill  is  seen  by  us,
 I  do  not  think  that  this  ever  arose.
 That  is  what  I  tried  to  point  out  and
 that  was  my  submission  and  there-
 fore,  this  is  all  absolutely  an  unjusti-
 flable  thing.

 SHRI  C.  M.  STEPHEN:  What  is  this?
 There  is  a  limit  for  me  to  answer.
 Well,  Sir,  I  just  wanted  to  avoid  being
 provoked  by  so  many  things  that  were
 stated  here.  I  would  leave  it  to  the
 other  elderly  friends,  better  friends,
 to  indulge  in  that  sort  of  words.  I
 shall  not  have  a  repartee  about  it.

 The  facts  are  these.  The  Prime
 Minister,  the  Law  Minister  and  the
 Defence  Minister—they  were  present,
 they  called  .a  Conference  of  the  lea-

 Motion  298

 ders  of  the  Opposition,  groups  and
 parties.  Before  they  called  us,  they
 gave  us  the  principles  of  the  Anti-
 defection  Bill.  Then  we  got  a  draft  of
 the  Bill  as  was  proposed  in  the  nature
 of  a  Constitution  Amendment  Bill..We
 discussed  this  clause  by  clause.  Diff-
 erent  suggestions  were  put  forward  und
 the  whole  thing  was  what  exactly
 will  constitute  a  defection.  We  came
 to  a  consensus  about  the  parameters
 and  finally,  what  was  not  in  that  Bill
 was  to  provide  for:a  split.  And  he
 said,  if  a  particular  percentage—which
 percentage,  I  do  not  remember  now-—
 of  the  members  of  the  Party  go  out
 and  set  up  a  different  Party,  then  that
 would  be  construed  as  a  split  and
 that  will  amount  to  defection.  This
 is  what  was  agreed  to.  But  the  point
 is,  we  have  been  trying  to  carry  on
 the  legislative  work  by  consensns.  On
 the  Forty-fifth  Amendment  Bill  there
 is  a  consensus  arrived  at  and  this
 helps  us  a  lot.  The  Anti-defection  Bill
 was  an  exercise  for....

 MR.  SPEAKER:  Mr.  Stephen,  what
 is  the  understanding?

 SHRI  C.  M.  STEPHEN:  Understand-
 ing  is  thiis,  that  it  would  be  legislated
 immediately.  Of  course,  the  Constitu-
 tion  Amendment  Bill  cannot  be  !egis-
 lated  by  Ordinance.  It  is  very  clear.
 Therefore,  the  point  I  am  _  raising  is
 when  there  is  an  understanding  bet-
 ween  all  the  parties  and  groups  which
 are  represented  in  this  Parliament,
 firstly,  defection  must  be  combated.
 secondly  what  the  defection  is,  thirdly
 what  the  measures  must  be  to  combat
 it,  and  fourthly,  that  one  of  the  measu-
 res  must  be  that  the  moment  a  Mem-
 ber  acts  in  such  a  manner  as  amount-
 ing  to  defection.  his  seat  must  be
 vacated,  meaning  thereby,  there  is  a
 national  consensus  that  that  must
 stand....

 MR.  SPEAKER:  What  is  the  role  of
 the  Central  Government?

 SHRI  com  M.  S¥EPHEN:  I  am  ans-
 wering  the  first  question.  The  point
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 is,  there  is  a  consensug  to  condemn
 it,  disoourage  it,  legislate  for  it,  snd
 to  put  the  feot  strangly  down  on  it.
 The  second  question  is  whether  the
 Central  Government  is  involved  in
 this.  There  are  two  points  that  I  have
 to  make.  As  far  as  Mr.  Sharad  Pawar
 is  concerned,  the  Prime  Minister
 said  that  more  than  50  per  cent  have
 gone  away.  That  does  not  satisfy
 here,  for  two  reasons.  One:  Mr.
 Sharad  Pawar  said:  “I  am  continuing
 in  the  Congress,  although  I  am  leav-
 ing  the  legislature  party.”  He  said  it.
 Therefore,  he  does  not  have  a  case
 that  he  is  setting  up  a  different  party.
 There  is  no  question  of  a  split  at  all.
 It  is  a  question  of  revolt.  He  has
 come  out  with  a  statement  and  in  to-
 day's  Press,  it  is  there.  He  said:  “I
 am  still  in  the  Congress,  I  am  only
 setting  up  a  legislature  faction.”  (In-
 terruptions)  Therefore,  he  has  been
 suspended  from  the  party.  He  has
 been  suspended  from  the  party.  (In-
 terruptions)  The  third  point  is....
 Cnterruptions)

 MR.  SPEAKER:  I  understood  your
 point.

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  rise  on  a  point  of  order.

 SHRI  0.  M.  STEPHEN:  My  hon.
 friends  will  kindly....This  has  een
 the  practice  here.  Let  it  not  be  pre-
 sumed.  There  are  77  people  here.
 (interruptions)

 MR.  SPEAKER:  I  am  asking  him
 the  very  same  question.

 SHRI  KANWAR  LAL  GUPTA:  I  am
 on  a  point  of  order.  You  please  ullow
 me  to  rise.

 MR.  SPEAKER:  No;  you  cannot  go
 on,  on  one  point  of  order  after  ano-
 ther.

 SHRI  C.  M.  STEPHEN:  This  is  mast
 distressing—not  to  allowing  anybody
 to  go  om;  and  we  can  also  follow  it.
 Let  this  not  happen.  We  can  also  do
 it.  We  were  keeping  quiet,  although
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 things  highly  proyocative  were  said.
 Thirdly,  the  question  is  whether  the
 Centra]  Government  has  a_i  role  here.
 Interpretations  can  differ  about  the
 constitutional  aspect  of  It.  The  Gov-
 ernor  has  called  upon  Mr.  Sharad
 Pawar  to  form  a  Ministry.  My  posi-
 tion  is  that  the  Governor  functions
 under  the  President.  I  may  or  may
 not  be  correct.  My  contention  is  that
 after  the  Constitutional  amendment
 which  says:  “The  President  shall  ex-
 ercise  his  functions  only  in  accordance
 with  the  advice  of  the  Council  of  Minis-
 ters”...  (Interruptions)  Therefore
 the  action  taken  by..  (Interruptions)

 MR.  SPEAKER:  I  am  not  accepting
 it.  Do  you  think  everybody  has  accep-
 ted  it?)  Mr.  Kanwar  Lal,  you  have
 been  heard.  That  is  no  point  in  it.

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Nobody  will
 be  allowed  to  speak,  if  this  goes  on,

 MR.  SPEAKER:  It  is  for  me  to
 accept  or  not  to  accept  it.  Don’t  disturb
 the  House.  It  is  all  right.  Keep  it  to
 yourself.  Please  go  on,  Mr.  Stephen.

 SHRI  MORARJI  DESAI:  He  said,
 “Nobody  will  be  allowed  to  speak”.

 SHRI  C.  ४,  STEPHEN:  You  are  not
 allowing  me.  You  are  not  controlling
 your  Members.  We  have  tolerated  you
 for  one  hour.  You  are  not  allowing
 me  to  speak  for  half-an-hour.  (Inter-
 ruptions)

 MR.  SPEAKER:  I  am  on  my  legs.
 Please.  Please  sit  down.  There  is
 no  doubt—whether  his  contention  is
 right  or  not—we  have  a  duty  to  hear
 him.  He  has  no  right  to  say:  “We  are
 obstructing  you.”  Nor  have  you  the
 right  to  obstruct  him.

 Cnterruptions)

 MR.  SPEAKER:  Pleased.  Nobody  can
 deny  that  on  the  official  side,  also,
 there  has  been  a  lot  of  distrubance.
 Both  the  sides  have  distrubed.  Now
 Pleage  go  on.

 SHRI  C.  M.  STEPHEN:  The  third
 point  I  am  answering,  Therefore,  we
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 know  that  when  the  President’s  rule
 is  imposed,  the  Cabinet  discusses  and
 takes  a  decision.  We  know,

 SHRI  MORARJI  DESAI  rase—

 SHRI  C.  M.  STEPHEN:  I  don’t  yield,
 Mr.  Prime  Minister.  I  don't  yield.

 SHRI  MORARJI  DESAI:  That  I
 know—you  won't  yield,

 MR.  SPEAKER:  Mr.  Stephen.  It  is
 well  established  that  so  far  as  the
 Governor  is  concerned....

 SHRI  C.  M.  STEPHEN:  That  is  your
 view.  Let  me  elaborate  my  views.

 MR.  SPEAKER:  The  Supreme  Court
 has  rule  on  that  point—what  is  the
 good  of  telling  him  that?—that  the
 Governor  is  the  constitutional  head.
 He  is  the  agent  only  in  certain  res-
 pects.

 SHRI  C.  M.  STEPHEN:  Would  you
 not  allow  me  to  complete  two  senten-
 ces?  You  wanted  an  explanation  as
 to  how  the  Government  of  India  comes
 into  the  picture.  I  am  giving  the  ex-
 planation  according  to  my  light.  You
 May  agree  or  you  may  not  agree,  Wut
 why  not  permit  me  to  give  my  OK:
 planation  according  to  my  light?

 It  is  a  well-known  fact  that  when-
 ever  the  Governor  takes  a  decision,
 either  directly  or  indirectly,  the  Cen-
 tral  Government  comes  into  the  picture.
 This  is  a  well-known  fact.  My  con-
 tention  is,  going  by  the  spirit  of  the
 understanding  between  the  leaders  of
 the  opposition  and  the  Government  to
 put  down  with  a  strong  feet  any  at-
 tempt  at  defection-——I  attended  the  con-
 ference  on  the  invitation  of  the  Prime
 Minister,  not  at  the  invitation  of
 Shri  Morarji  Desai  or  the  Janata
 Party  leader;  the  Prime  Minister  cal-
 led  us  and  there  was  an  understand-
 ing—the  Prime  Minister  should  have
 acted  in  accordance  with  the  under-
 standing  that  came,  and  a  person  who
 is  prima  facie  a  defector  from  a  party
 is  nominated  to  be  sworn  as  Chie!
 Minister....  (Interruptions)  It  is  most
 unfortunate..,...  (interruptions)

 Matton  ३92
 The  Prime  Minister  referred  te  me

 in  certain  phrases  How  could  I...
 (Interruptions)  He  referred  to  me  in
 certain  phrases.  He  is  a  revered
 leader  of  this  nation,  hé  is  a  revered
 leader  of  the  Government  and  being  so, I  have  always  the  highest  respect
 and  reverence  for  the  Prime  Minister
 in  his  personal  capacity.  I  should
 have  expected  certain  words  from  him.
 It  is  open  to  me,  because  of  certain
 things  which  have  happened  in  this
 country,  to  describe  him  in  certain
 words,  but  I  shall  not  do  it  for  the
 time  being.  If  is  unfortunate  that  he
 has  allowed  his  moral  authority  to  be
 eroded  by  the  cheap  gimmick  of  call-
 ing  me  by  certain  words  which  I  do
 not  want  to  mention.  I  register  my
 strongest  objection.  I  shall  deal  with
 him  in  the  manner  that  he  has  dealt
 with  me  here.

 Sir,  I  seek  your  permission  to  move
 my  motion.  There  is  one  thing  more.
 There  was  a  statement  by  Shri  S.  M.
 Joshi,  the  leader  of  the  Janata  Party
 in  Maharashtra,  where  he  hag  stated
 that  he  spoke  to  the  Prime  Minister  as
 to  how  the  matter  must  be  tackled.
 You  asked  how  the  Prime  Minister
 comes  into  the  picture.  This  is  how  the
 Prime  Minister  comes  into  the  picture.
 If  he  had  spoken  to  Shri  Chandrase-
 khar,  there  was  no  objection,  but  he
 spoke  to  the  Prime  Minister.  So,
 the  Prime  Minister  came  into
 the  picture  about  the  swearing  in  of
 that  defector  as  the  Chief  Minister  of
 Maharashtra.  Therefore,  this  motior
 may  be  allowed  to  be  moved.

 MR.  SPEAKER:  After  hearing  Mr.
 Stephen  and  the  Prime  Minister,  L
 have  come  to  the  conclusion  that  the
 alleged  breach  of  faith  put  forward  in
 the  motion  is  not  estabilshed.  Second-
 ly,  I  have  also  come  to  the  conclu-
 sion  that  the  Central  Government  has
 neither  constitutional  responsibility  in
 the  action  taken  by  the  Governor  of
 Maharashtra,  nor  is  it  shown  that
 the  Central  Government  had  anything

 directly.  to  do  with  the  change  of  Gov-
 ernment,  so  far  as  Maharashtra  is
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 concerned.  Under  these  circumstances,
 consent  asked  for  is  refused.

 SHRI  0.  M.  STEPHEN:  Sir,  I  want
 to  make  a  submission  on  behalf  of
 My  party  about  the  conduct  of  the
 House.  It  has  been  our  endeavour,  and
 it  is  our  endeavour,  to  uphold  the
 best  traditions  of  this  House,  to  res-
 pect  your  rulings  and  not  to  ridicule
 our  colleagues.  We  try  to  do  it  as
 best  as  we  can.  I  would’  appeal,
 through  you,  Sir,  to  the  members  on
 the  other  side  to  endeavour  to  see  that
 this  atmosphere  is  mantained,  If  we
 are  driven  to  the  corner,  there  is
 something  that  we  can  also  do.  Kindly
 bear  that  in  mind.

 SHRI  P.  VENKATASUBBA!AH
 (Nandyal):  Sir,  I  appeal  to  the
 Leader  of  the  House  that  he  should
 control  his  members.

 2.55  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Review  AND  ANNUAL  REPORT  OF  THE
 INDIAN  DRUGS  AND  PHARMACEUTICALS

 Lp.  For  1976-77

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  I
 beg  to  lay  on  the  Table—

 qd)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versiors)
 under  sub-section  (l)  of  section  6l9A
 of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Indian  Drugs
 and  Pharmaceuticals  Limited,  New
 Delhi,  for  the  year  ‘1976-77.
 (ii)  Annual  Report  of  the  Indian

 Drugs  and  Pharmaceuticals  Limi-
 ted,  New  Delhi,  for  the  year  1976-
 77  along  with  the  Audited  Ac-
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 ‘counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.
 (2)  A  statement  (Hindi  and

 English  versions)  showing  reasons
 for  delay  in  laying  the  above  papers.

 [Placed  in  Library.  See  No.  LT-
 2372/78).
 NOTIFICATIONS  UNDER  COMPANIEs  AIT,

 AND  Revorts  956
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  I  beg  to  lay  on
 the  Table—

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  ‘nd  English
 versions)  under  sub-section  (3)  of
 section  642  of  the  Companies  Act,
 956:—

 (i)  The  Companies  (Acceptance
 of  Deposits)  Second  Amendment
 Rules,  +1978,  published  in  Notifica-
 cation  No.  G.S.R.  252(E)  in  Gazette
 of  India  dated  the  28th  April,  i978.

 (ii)  The  Companies  (Accept-
 ance  of  Deposits)  Third  Amend-
 ment  Rules,  1978,  published  in
 Notification  No.  G.S.R.  34l(E)  in
 Gazette  of  India  dated  the  29th

 June,  1978.
 [Placed  in  Library.  See  No.  LT-

 2873/78].
 (2)  A  copy  of  the  Report  (Hindi*

 version)  on  National  Juridicare,
 Equal  Justice—Social  Justice  (Bhag-
 watj  Committee  Report).  [Placeg  in
 Library.  See  No.  LT-2374/78].

 (3)  A  copy  of  the  Seventy-first
 Report  (Hindi@  version)  of  the  Law
 Commission  on  the  Hindu  Marriage
 Act,  955—Irretrievable  Breakdown
 of  Marriage  88  a  ground  of  Divorce.

 (4)  A  copy  of  the  Seventy-
 Second  Report  (Hindi  version)  of
 the  Law  commission  on  Article  220
 of  the  Constitution:  Restriction  on
 practice  after  being  a  permanent
 Judge.

 [Placed  in  Library.  See  No.  LT-
 LT-2375/78].

 “English  version  of  the  Report  was  @English  version  of  the  “Reports
 laid  on  the  Table  on  the  23rd  Decem-  were  laid  on  the  Table  on  the  2
 ber,  ‘1977.  May,  1978.
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 . 8)  A  copy  of  the  Caltex  Oil
 Refining  (India)  Limiteq  and
 Hindustan  Petroleum  Corporation
 Limited  Amalgamation  Order,  978
 (Hindi  ang  English  versions)  pub-
 lished  in  Notification  No.  8.0.  3i2
 (E)  in  Gazette  of  India  dateq  the
 98th  May,  1978,  under  sub-section
 (5)  of  section  396  of  the  Companies
 Act,  1958.  [Placed  in  Library.  See
 No.  LT-2376/78].

 Open  Lines  (RAILWAYS  IN  _  INDIA)
 GENERAL  (AMENDMENT)  RULES

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  I  beg  to  iay
 on  the  Table  a  copy  of  the  Open  Lines
 (Railways  in  India)  General  (Amend-

 ment)  Rules,  978  (Hindi  and  English
 versions)  publisheg  in  Notification  No.
 G.S.R.  658  in  Gazette  of  India  dated
 the  20th  May,  978  issued  under  sec-
 tion  47  of  the  Indian  Railways  Act,
 1890.  [Placed  in  Library.  See  No.  LT-
 2377/78).  ्
 NOTIFICATIONS  UNDER  ADDITIONAL  EMO-

 LuMENTS  (COMPULSORY  Deposit)
 Act,  974  ann  STATEMENT  RE.

 MarRKET  LOANS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  English
 versions)  under  section  25  of  the
 Additional  Emoluments  (Compul-
 sory  Deposit)  Act,  974:—

 (i)  The  Additional]  Emoluments
 Compulsory  Deposit  (Local  Au-
 thority  Employees)  (Amend-
 ment)  Scheme,  1978,  publisheg  in
 Notification  No.  G.S.R.  762  in
 Gazette  of  India  dateq  the  i7th
 June,  1978,

 Gi)  The  Additional  Emolu-
 ments  Compulsory  Deposit  (Em-
 ployees  other  than  employees  of
 Government  ang  Local  Authori-
 ties)  (Amendment)  Scheme,  1978,
 published  in  Notification  No.
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 G.S.R.  763  in  Gazette  of  India
 dated  the  Ath  June,  1978,

 [Placed  in  Library.  See  No.
 LT-2378/78],
 (2)  A  statement  (Hindi  and  Eng-

 lish  versions)  indicating  the  result
 of  the  market  loans  floateq  by  the
 Government  of  India  in  May  and
 June,  1978,  [Placed  in  Library.  See
 No,  LT-2379/78].

 2.56  hrs,

 ASSENT  TO  BILLS
 SECRETARY:  Sir,  I  lay  on  the

 Table  the  Finance  Bill,  978  passed  by
 the  Houses  of  Parliament  during  the
 last  session  and  assented  to  since  a
 report  was  last  made  to  the  House  om
 the  l5th  May,  1978.

 2.  Sir,  I  also  lay  on  the  Table
 copies,  duly  authenticateg  by  the  Sec-
 retary-Genera]  of  Rajya  Sabha,  of  the
 following  seven  Bills  passed  by  the
 Houses  of  Parliament  during  the  last session  and  assenteg  to:

 L  The  Public  Sector  Iron  and
 Steel  Companies  (Restructuring  and
 Miscellaneous  Provisions  Bill,  1978.

 2.  The  Port  Laws  (Amendment)
 Bill,  1978,

 3.  The  Deposit  Insurance  Corpora- tion  (Amendment  ang  Miscellane-
 ous  Provisions)  Bill,  1978,

 4.  The  Coal  Mines  Nationalisation
 Laws  (Amendment)  Bill,  ‘1978,

 5.  The  Electricity  (Supply)
 Amendment  Bill,  1978,

 7

 6.  The  Reserve  Bank  of  India
 (Amendment)  Bill,  1978,

 7.  The  Customs,  Central  Excises
 and  Salt  and  Central  Boards  of
 Revenue  (Amendment)  Bill,  1978,

 3.  Sir,  I  also  lay  on  the  Table  the
 Banking  Service  Commission  (Repeal) Bill,  978  passed  by  the  Houses  of  Par-
 Hament

 at  a  joint  sitting  and  assented
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 RE,  CALLING  ATTENTION

 MR.  SPBAKER:  Mr.  Sathe,  Calling
 Attention.

 SHRI  A.  BALA  PAJANOR  (Ponui-
 cherry):  On  a  point  of  order.  Rule  97
 relating  to  calling  attentions  says:

 “A  member  may,  with  the  previ-
 ous  permission  of  the  Speaker,  call
 the  attention  of  a  Minister  to  any
 matter  of  urgent  public  importance
 and  the  Minister  may  make  a  brief
 statement  or  ask  for  time  to  make  a
 statement  at  later  hour  or  date.”

 This  Calling  Attention,  as  I  see  it
 from  the  List  of  Business,  is  about  the
 Conference  of  the  Chief  Ministers  of
 Southern  States  held  at  Madras  on  the
 46th.  Today  is  the  ‘18th,  and  from  the
 reports  also  I  find  that  the  Chief
 Ministers  will  send  this  resolutior
 officially  to  the  Central  Government
 probably  in  a  day  or  two.  Today  is
 the  second  day.  Before  you  proreed
 in  the  matter  with  the  Calling  atten-
 tion,  may  I  know  from  the  Minister
 concerned  whether  he  is  going  to  take
 time?

 MR.  SPEAKER:  It  is  up  to  the  Minis-
 ter.

 SHRI  A.  BALA  PAJANOR:  I  want
 to  be  very  technical  and  read  between
 the  lines  because  we  are  spending  a
 lot  of  time  on  procedure  in  this  House.
 Because  the  entire  House  is  agitated,
 because  this  is  a  serious  matter...

 MR.  SPEAKER:  I  understand  from
 the  office  just  now  that  the  Govern-
 ment  has  not  yet  received  the  copies
 of  the  resolution.  Therefore,  they
 may  take  time.

 SHRI  A.  BALA  PAJANOR:  If  they
 are  going  to  take  time...

 MR.  SPEAKER:  Mr.  Prime  Minister.
 do  I  understang  that  you  want  time
 for  answering  this?

 SHRI  VASANT  SATHE  (Akola):
 The  reply  has  already  come.
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 THE  PRIME  MINISTER  (SHRI

 MORARJI  DRSAI):  He  will  be  reply-
 ing.

 MR.  SPEAKER:  I  do  not  know.  |
 have  to  ask.

 SHRI  MORARJI  DESAI:  It  is  not
 necessary.  The  policy  is  very  clear.

 SHRI  A.  BALA  PAJANOR:  I  take
 a  very  serious  view  because  unneces.
 sarily  misunderstandings  may  be  creat-
 ed  on  this  if  you  now  permit  the  Minis-
 ter  to  make  a  statement  without  as-
 certaining  the  particulars  from  the
 State  Governments.  You  must  have
 seen  the  editorials  of  two  newspapers
 this  morning.  Many  Members  are
 agitated  over  this  issue.  Dr.  Karan
 Singh  also  told  me  about  this.  There-
 fore,  I  request  you  to  take  it  up  leisure-
 ly  and  have  a  full  discussion.  Calling
 Attention  must  be  on  an  urgent  matter
 of  public  importance,  and  they  have
 taken  only  one  portion.  We  do  not
 know  what  has  really  taken  place  at
 the  Conference  of  the  Chief  Ministers
 of  the  Southern  States,  but  what  :s
 specifically  stated  here  is  Hindi  {mposi-
 tion  on  Southern  States.

 3.00  hrs.

 During  the  course  of  speeches  it  has
 become  routine  for  the  Members  cof
 this  House  to  bring  in  so  many  things
 unnecessarily.  I  am  afraid,  if  you
 allow  the  Members  concerned  to  speak
 on  this  calling  attention,  there  may  be
 misunderstanding.  |  am  afraid,  the
 very  unity  of  the  country  may  be
 affected,  because  many  Members  rang
 me  up  this  morning  and  I  have  listen-
 ed  to  many  Members  from  both  sides,
 I  feel  that  there  may  be  unnecessary
 misunderstanding.  Unless  you  have
 the  official  authenticated  statement,  I
 do  not  want  any  discussion  on  this
 matter  at  this  stage.  ‘You  said  that
 there  will  be  no  discussion,  but  mem-
 bers  will  raise  so  many  points  because
 there  is  a  practice  of  giving  ten  minu-
 tes  to  each  Member  and  then  the  Minis-
 ter,  will  have  to  reply  to  that  also.
 So,  I  request  under  this  rule.,
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 MR.  SPHAKER:  I  have  no  power.

 SHRI  A.  BALA  PAJANOR;  Then  I
 can  say  that  you  can  ask  the  Minister
 to  have  full  facts.  It  will  take  time.

 MR.  SPEAKER:  If  they  want  to  have
 time,  it  is  open  to  them.

 SHRI  A.  BALA  PAJANOR:  That  is
 why,  I  take  you  as  judge  and  myself
 as  a  lawyer.  You  must  read  in
 between  the  lines...  (Interruptions)

 MR.  SPEAKER:  I  have  understood
 your  point.

 SHRI  K.  GOPAL  (Karur):  In  the
 last  session  a  matter  like  this  wus
 raised  under  377  and  the  Minister  for
 Communications  came  out  with  an
 answer  which  was  contrary  to  truth.
 But  subsequently,  after  the  Parlia-
 ment  was  adjourned,  many  things  had
 happened.  For  example,  a  Memoer
 of  this  House  took  objection  for  a
 notice  being  sent  in  Hindi.  The  senti-
 ment  of  the  people  of  South  is  3uch
 that  there  is  going  to  be  a  very  big
 agitation  very  soon  irrespective  of
 political  parties.  I  would  like  to  warn
 that  this  matter  cannot  be  settled  by
 a  calling  attention.  We  want  a  full-
 fledged  discussion  on  this.  Otherwise,
 you  will  be  responsible  for  dividing
 this  country.  I  demand  a  full-fledged
 discussion.  (Interruptions)

 MR,  SPEAKER:  Eight  Members  of
 the  House  had  given  notice  of
 this  question  under  Rule  197.  It  had
 satisfied  all  the  tests  laid  down  under
 197.  It  ig  urgent  matter,  it  is  of  recent
 occurrence  and,  therefore,  satisfies  the
 test.  Actually  when  the  ballot  was
 held,  it  was  so  unfortunate,  it  so  hap-
 pened  that  none  of  these  members  who
 are  in  support  of  this  point  of  view,
 did  come.  This  has  happened  in  Kash-
 mir  issue  also.  Then  Mr.  Samar  Guha
 wrote  me  a  letter  saying  that  because
 a  one-sided  view  may  come  out  in  this
 question,  therefore,  a  substantive
 motion  is  necessary.  |  told  him  that
 I  have  no  power  to  withdraw  the  ques-
 tion  but  it  was  open  to  him  to  put  a
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 substantive  motion  and  it  would  be
 considered  accerding  to  rules.  That  js
 what  I  have  already  informed  him.  I
 see  nq  power  to  withhold  it  myself.  it
 may  effect  one  side  or  the  other,  but
 I  have  no  power.  if  the  House  resol-
 ves  saying  that  this  motion  will  not  be
 taken  up,  that  is  a  different  matter.

 (Interruptions)
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  May  I  say  let
 there  be  a  discussion  on  this  question?
 I  want  to  set  at  rest  all  the  fears.
 (Interruptions)

 SHRI  VASANT  SATHE:  In  addition
 to  the  calling  attention,  there  can
 always  be  a  discussion.  Let  there  be
 a  discussion  not  in  lieu  of  the  calling
 attention  but  in  addition  to  the  point;
 that  are  raised  in  the  calling  attention.
 I  do  not  want  to  forgo  my  right.

 MR.  SPEAKER:  You  can  have  your
 right.

 SHRI  VASANT  SATHE:  I  do  not
 want  to  give  up  and  withdraw  the
 calling  attention.  I  have  called  the
 attention  in  accordance  with  the  rules
 and  I  have  been  given  the  reply  also
 of  the  Government,  So,  I  would  like
 to  make  my  submission  with  the  reply.
 After  that,  if  dthers  who  have  given
 their  notices  and  who  have  been  brac-
 keted,  do  not  want  to  speak,  it  is  for
 them.  I  am  not  going  to  compel  them.
 I  would  like  to  make  my  submission
 and  in  the  light  of  it,  if  a  discussion  has
 to  take  place,  I  will  be  very  happy.
 Let  there  is  a  full-fledged  discussion.
 Why  should  I  withdraw  the  Call  Atten
 tion?  I  would  not  like  to  withdraw  it.

 MR,  SPEAKER:  Before  I  adjourn
 the  House,  let  me  say  that  it  is  not
 incumbent  upon  the  Government  to
 answer  the  question  immediately;  they
 need  not  give  you  any  additional  in-
 formation.  It  is  an  informal  thing.
 not  a  formal  thing.  You  must  look
 to  the  convenience  of  the  Heuse.  A
 similar  situation  arose  in  regard  to
 the  Kashmir  matter  and  in  that  matter
 also,  we  converted  it  into  a  discussion



 ZL.  Ruling  on  Q.P.

 [Mr.  Speaker]
 under  rule  84  and  a  general  diszus.
 sion  took  place.  If  you  want,  of  course,
 you  can  stand  on  your  right  and  make
 your  statement.  Beyond  that,  we  can-
 not  go  it.  But  the  other  procedure
 will  be  more  appropriate.  We  will
 give  you  an  opportunity;  we  will  con-
 vert  it  into  qa  discussion  under  rule  184,
 We  will  give  you  an  early  opportunity
 to  discuss  the  matter.  So,  we  convert
 it  into  q  discussion  under  rule  184.

 SHRI  VASANT  SATHE:  Will  it  be
 in  my  name?

 MR.  SPEAKER:  Not  necessarily  in
 your  name.  It  matters  little.

 SHRI  VASANT  SATHE:  I  want  to
 iknow.  Otherwise,  I  will  be  geprived of  the  chance.

 MR.  SPEAKER:  We  will  give  you an  adequate  opportunity;  we  will  give
 you  an  early  gate  to  discuss  the
 matter.

 The  House  stands  adjourned  to  re-
 assemble  at  2  p.  M.

 33.04  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Five  Minutes  past  Fourteen

 of  the  ClocR.
 (Mr.  Derury-Srraker  in  the  Chair]

 RULING  ON  QUESTION  OF  PRIVI-
 LEGE  AGAINST  THE  MINISTER  OF
 EXTERNAL  AFFAIRS  AND  THE

 MINISTER  OF  FINANCE

 MR.  DEPUTY-SPHAKER:  Hon.
 ‘Speaker  has  asked  me  to  read  out  his
 ruling  on  the  notices  of  question  of
 privilege  raised  by  Sarvashri  K.  P.
 Unnikrishnan  and  Vayalar  Ravi.  The
 ruling  is  as  follows:—

 In  response  to  a  statement  made  by
 Shri  Shyamnandan  Mishra,  M.P.,  in

 SULY  18,  i978  Ruling  on  Q.P.  372
 the  House  on  2-8-1978  under  rule  377,
 the  Minister  of  External  Affairs,  Shri
 Atal  Bihari  Vajpayee,  made  a  state-
 ment  relating  to  the  two  paymenis  of
 5.5  million  dollars  each  sanctioned  on
 March  5  and  October  28,  1976.  Ac-
 cording  to  the  hon.  Minister,  these
 payments  were  in  accordance  with  the
 terms  of  commercia]  transaction  bet-
 ween  the  Government  of  India  and  the
 Government  of  Iran,  negotiated  by  the
 Economic  Affairs  Department  under
 orders  of  the  then  Prime  Minister.  He
 further  stated  that  the  payments  were
 made  in  Switzerlang  in  terms  of  the
 agreement.  Funds  were  provided
 under  the  heaq  ‘Special  Discretionary
 Expenditure’  in  the  budget  of  the
 Ministry  of  External  Affairs.  He  fur-
 ther  stated  that  the  amounts  were  paid
 by  cheque  and  did  not  involve  any  ille-
 gal  payments  to  any  Indian.

 Shri  K.  P,  Unnikrishnan,  M.P.,  and
 Shrj  Vayalar  Ravi,  M.P.,  gave  notice
 under  rule  222  against  the  Minister  of
 External  Affairs,  Shri  Ata]  Bihari  Vaj-
 payee,  and  against  the  Minister  of
 Finance,  Shri  H.  M,  Patel.  The  charge
 against  the  Minister  of  External  Affairs
 is  that  he  deliberately  suppressed
 some  important  facts  in  the  statement
 made  by  him  on  ‘12-4-1978.  The  charge
 against  the  Finance  Minister  is  that,
 in  the  Suppl  mtary  De  ds  for
 Grants  (General)  moved  by  him  for
 1976-77,  on  March  30,  977  before  the
 Lok  Sabha,  under  Demand  No,  32  of
 the  Ministry  of  External  Affairs,  he
 had  included  the  aforementioned
 amount  under  the  head  ‘Special  Diplo-
 matic  Expenditure’  though  in  fact  it
 was  not  such  an  expenditure.

 I  shal]  first  take  up  the  charge
 against  the  Finance  Minister.  It  may
 be  noted  that  the  expenditure  in  ques-
 tion  was  incurreq  during  the  previous
 regime.  The  present  Ministry  took
 charge  on  the  25th  March,  1977,  On
 that  day,  only  the  Prime  Minister  was
 sworn  in.  The  Finance  Minister  was
 sworn  in  on  the  26th  March,  ‘1977.
 The  Supplementary  Demands  for
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 Grants  were  made  on  the  30th  March,
 ‘1977,  that  is  to  say,  within  four  days
 after  assuming  charge.  The  records
 Showed  that  the  expenditure  in  ques-
 tion  was  for  ‘Special  Diplomatic  Ex-
 penditure’,  He  had  no  occasion  to
 doubt  tite  genuineness  of  the  record,
 nor  were  there  any  circumstances
 which  coulg  have  indicated  to  him  that
 the  expenditure  in  question  was  not
 properly  incurred.  Before  a  person
 can  be  held  guilty  of  suppression  of
 facts,  it  must  be  proved  that  the  sup-
 ression  in  question  was  a  deliberate
 one.  Under  the  circumstances  men-
 tioned  above,  it  is  not  possible  to  hold
 that  the  Finance  Minister  had  delibe-
 rately  includeq  the  expenditure  in
 question  under  a  wrong  head.  The  re-
 cords  of  the  External  Affairg  Ministry
 showed  that  the  expenditure  in  ques-
 tion  was  for  special  diplomatic  pur-
 poses.  For  these  reasons,  I  am  unable
 to  accord  my  consent  under  rule  222
 to  the  privilege  motion  against  the
 Finance  Minister,  Shri  H.  M,  Patel.

 Now,  coming  to  the  charge  against
 the  External  Affairs  Minister,  it  is
 necessary  to  repeat  that  all  these  ex-
 penditures  were  incurred  by  the  pre-
 vious  Government.  The  present  GOv-
 ernment  had  nothing  to  do  with  them.
 My  attention  has.  not  been  drawn  to
 any  circumstance  from  which  it  could
 be  inferred  that  the  External  Affairs
 Minister  had  any  interest  to  shield  the
 previous  Government,  It  must  be
 noted  that  the  External  Affairs  Minis-
 ter  made  that  statement  in  response  to
 a  statement  under  rule  377.  Under
 that  rule,  he  was  not  compelled  to
 make  any  statement.  He  voluntarily
 Made  the  statement.  This  circumst-
 ance  goes  to  show  that  he  could  not
 hag  any  intention  to  shield  any  one.
 In  his  statement  he  had  clearly  stated
 that  the  payments  in  question  were
 made  in  accordance  with  the  terms  of
 a  commercial  transaction  between  the
 Government  of  India  and  the  Govern-
 ment  of  Iran.  There  ig  nothing  to
 show  that  this  statement  is  incorrect.
 He  had  further  stated  that  the  com-
 mercial  transaction  was  negotiated  by
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 the  Economic  Affairs  Department
 under  the  orders  of  the  Prime  Minister,
 Thig  averment  again  is  not  rebutted.
 The  statement  that  the  payments  in
 Switzerland  were  made  in  accordance
 with  the  terms  of  the  agreement  bet-
 ween  Iran  ang  India  is  not  shown  to
 be  incorrect.

 It  is  true  that  in  his  statement  he
 had_  stated  that  the  payments  were
 made  by  cheques,  though  in  fact  they
 were  made  by  means  of  Demand
 Drafts.  But  under  the  Treasury  Rules,
 Demang  Drafts  are  also  considered  as
 cheques.  None  of  his  statements  has.
 been  proved  to  be  incorrect,

 What  is  alleged  against  him  is  that
 though  he  stated  that  he  made  the
 statement  after  careful  inquiry,  his
 statement  did  not  include  the  full  facts
 as  it  should  have.  It  is  true  that
 there  are  several  circumstances  in  the
 case  which  do  require  deeper  probe,
 but  the  fact  that  his  probe  had  not
 been  deep  enough  is  not  a  circumst-
 ance  giving  rise  to  the  inference  that
 he  wag  deliberately  suppressing  some
 facts  from  the  Parliament,  The  trans-
 actions  which  are  the  subject-matter
 of  these  proceedings  do  undoubtedly
 give  rise  to  a  feeling  that  all  was  not
 wel]  with  those  transactions.  But
 those  aspects  are  wholly  insufficient  to
 come  to  the  conclusion  even  prima
 facie  that  the  External  Affairs  Minis-
 ter  was  deliberately  suppressing  any
 of  the  facts.  One  has  to  take  note  of
 the  fact  that  in  dealing  with  transac-
 tion  with  foregn  countries,  the  Minis-
 ters  are  naturally  guarded  in  their
 statements,  This  is  but  natural.

 For  the  reasons  mentioned  above,  I
 refuse  to  accorg  my  consent  to  the
 privilege  motion  moved  by  Shri  K.  P.
 Unnikrishnan  and  Shri  Vayalar  Ravi
 against  the  External  Affairs  Minister
 Shri  Atal  Bihari  Vajpayee,

 The  above  order  was  to  be  announce
 ed  yesterday.  But  yesterday  morning
 Sarvashri  K.  P.  Unnikrishnan  and
 Vayalar  Ravi  brought  to  my  notice  the
 report  of  a  press  interview  given  by
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 {Mr.  Deputy-Speaker)]
 the  Prime  Minister  ahd  published  in
 “India  Today’  dated  July  -i5,  1978  at
 Page  53,  when  the  Prime  Minister
 appeared  to  have  stated  in  answer  to
 a  question:

 “What  answer?  For  what?  The
 ‘$11  million  wag  given  to  the  Ira-
 nians  by  us  according  to  their  re-
 quirements,  from  their  funds  not  our
 funds.”

 According  to  Sarvashri  हूं,  P.  Unni-
 krishnan  and  Vayalar  Ravi,  that  state-
 ment  amounts  to  a  total  denial  of  what
 Shri  Atal  Bihari  Vajpayee  had  stated
 and  therefore,  it  must  be  held  that
 Shri  Atal  Bihari  Vajpayee  was  deli-
 berately  misleading  the  House  and
 utte¥ing  falsehood  in  the  House.

 J  am  unable  to  accept  this  conten-
 ton.  Apart  from  the  fact  that  the
 Prime  Minister’s  answer  was  cryptic
 and  the  context  in  which  he  made  that
 remarks  is  not  known,  I  see  no  con-
 tradiction  between  what  the  Prime
 Minister  hag  stated  ang  the  statement
 made  by  Shri  Atal  Bihari  Vajpayee  in
 the  House.  Hence,  I  see  no  reason  to
 change  My  earlier  conclusions.”

 Now  we  g0  to  377,

 SHRI  K.  P,  UNNIKRISHNAN  (Bada-
 gara):  Sir,  I  would....

 MR,  DEPUTY  SPEAKER:  No,  we
 cannot  have  a  debate.

 SHRI  K,  P.  UNNIKRISHNAN:  Not
 a  debate,  I  submit  to  the  ruling  of  the
 Hon.  Speaker,  but  I  just  want  to  say
 something  because  it  is  an  important
 matter  which  is  not  being  denied  either
 by  the  Ministerg  concerned  in  response
 to  my  Privilege  Motion  or  subsequent-
 ly.  Also,  while  I  submit  to  the  wisdom

 and  judgment  of  the  Hon.  Speaker....
 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Let  there
 be  some  peace  pleage,
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 GHRI  Kk,  P.  UNNIKRISHNAN:
 While  4  respect  the  ruling  given  by
 the  Hon.  Speaker,  |  am  grateful  to
 him  also  that  8९  has  been  kind  enough
 to  mention  that  several  circumstances
 exist  calling  for  a  deeper  probe  into
 these  payments.  Now,  this  is  not  a
 minor  matter:  this  is  a  very  serious
 matter  involving  mis-direction  and  I
 would  still  allege  fraudulent  payments.

 MR,  DEPUTY-SPEAKER:  Let  us  not
 go  into  that.

 SHRI  छू,  P.  UNNIKRISHNAN:  I
 reserve  my  right  to  come  before  the
 House  in  an  appropriate  manner  at  the
 appropriate  time,  with  such  Motions  as
 are  necessary.

 MR,  DEPUTY-SPEAKER:  Yes,  there
 are  several  ways  of  raising  questions.

 SHRI  SHYAMNANDAN  MISHRA
 (BeguSarai):  ]  have  two  submissions  to
 make.  One  is  that  when  a  ruling  has
 to  be  given  by  the  Chair,  then  the
 person  concerned,  that  is,  if  the  Deputy
 Speaker  has  to  give  the  ruling,  then
 the  Deputy  Speaker  should  come  be-
 fore  the  House  with  his  ruling,  if  it  is
 the  Hon,  Speaker  then,  ordinarily,  the
 case  should  be  that  the  Hon.  Speaker
 shoulg  come  with  his  ruling  before  the
 House.  Otherwise,  the  House  would
 be  deprived  of  an  opportunity  to  seek
 elucidation  from  the  Hon,  Speaker.
 Now,  that  is  precisely  the  situation  in
 which  we  find  ourselves,

 But  that  apart,  the  other  submission
 I  want  to  make  is  this:  you  will  recall
 that  |  had  brought  up  this  matter  be-
 fore  the  House  ang  ]  had  demanded  a
 fuller  probe  into  thi,  matter.  We  are
 grateful  to  the  Hon.  Speaker  that  he
 hag  agreeq  with  me  that  there  ig  need
 for  a  deeper  probe  into  this  matter.

 But  I  had  contended  there  was  no
 case  for  a  breach  of  Privilege  against
 the  Ministers.

 MR.  DEPUTY-SPEAKER:  Now  we
 go  to  377.  Shri  Saugata  Roy,
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 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Before  that,  I  want  to  say  that  I
 support  the  demand  for  a  Parliament-
 ary  probe,

 MR.  DEPUTY-SPEAKER:  No.  We
 are  on  377.  You  can  make  your  sub-
 mission  With  regard  to  377,  relating  to
 the  Rehabilitation  Department.

 श्री  उध्रसेन  (देवरिया)  :  श्री  सौगत  राय
 को  हम  सपोर्ट  करत  2  कि  इस  की  प्रौब

 होर्न।  चाहिए  ।

 चौधरी  बलबोर  सिंह  :  यह  करोड़ों  रुपयों  का

 मसला  है।  किस  की  जेब  में  यह  पैसा  गया  ह

 इसका  हमें  पता  लगाना  चाहिए।

 44.45  hrs,

 MATTERS  UNDER  RULE  377

 (i)  REPORTED  STATEMENT  OF  MINISTER
 ABOUT  THE  PLAN  TO  PHASE  OUT  REHA-

 BILITATION  DEPARTMENT.

 SHR]  SAUGATA  ROY  §  (Barrack-
 pore):  Mr,  Deputy-Speaker,  Sir,  I
 want  to  mention  the  following  matte:
 of  urgent  public  importance  in  the
 House,

 The  Minister  of  Supply  ang  Rehabi-
 litation,  Shri  Sikandr  Bakht  in  a  state-
 ment  on  the  l6th  July,  978  hag  an-
 nounced  a  plan  to  phase  out  the  Reha-
 bilitation  Department  which  according
 to  his  opinion  had  no  justification  after
 qhirty  years  of  independence.  This
 will  be  a  disastrous  step  as  the  resi-
 dual  problems  of  refugees  especially
 the  East  Bengal  Refugees  are  far  from
 being  solved.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Their  main  problem  is  of
 resettlement.

 SHRI  SAUGATA  ROY:  The  Govern-
 ment  of  India  had  in  the  past  refused
 to  sanction  the  full  amount  of  money
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 required  by  the  Government  of  West
 Bengal  to  wipe  out  this  problem  as
 per  its  master  plan.  The  problem  has
 been  further  complicated  by  the  recent
 desertion  of  25,000  refugees  from
 Daiidakaranya  who  are  now  living  i>
 West  Bengal  under  inhuman  condi-
 tions,  The  Department  should  not  be
 wound  up  till  all  these  probiems  are
 SOIVEGsic  (Interruptions)

 MR.  DEPUTY-SPEAKER:  We  are
 not  going  to  have  a  discussion  on  this.

 SHRI  LAXMINARAYAN  PANDE-
 YA:

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Only  Shr:
 Laxminarayan  Pandeya_  will  go  on
 record.  Please  take  your  seats.  You
 are  not  going  to  achieve  anything  luke
 this.  What  is  the  use  of  standing  up.
 We  are  not  having  a  debate  on  this.
 Only  Shri  Saugata  Roy  has  been  given
 permission  to  make  8  statement  unaer
 Rule  377.  He  has  already  done  that

 (Interruptions)

 PROF.  P,  G.  MAVALANKAR  (Gan-
 dhinagar):  Sir,  on  a  point  of  order
 You  have  just  mentioned  about  the
 stipulation  in  Rule  377.  We  all  know
 that.  This  rule  is  sacrosanct  and
 serious  only  when  gq  Member  gives  nis
 points  in  writing  in  advance  to  the
 Speaker,

 MR.  DEPUTY-SPEAKER:  He  has
 given  that  in  writing.

 PROF,  P.  G.  MAVALANKAR;:  I
 have  not  completed  my  point.  What  i
 am  saying  is  that  it  is  expected  of  a
 Member  to  give  in  writing  everything
 that  he  wants  to  speak  to  the  Speaker
 and  he  cannot  deviate  from  the  writ-
 ten  statement.  It  is  also  implied  in
 this  rule  that  when  a  Member  puts  up
 such  a  demand  of  urgent  public  im-
 portance  and  sends  a  copy  to  the  Spea-
 ker  in  writing,  it  must  be  incumbert
 on  the  Minister  concerned  to  get  a  copy
 and  remain  present  in  the  House  so
 that  he  can  respond,
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 MR,  DEPUTY-SPEAKER:  Under
 Rule  377,  it  ig  not  incumbent  on  the
 Minister  to  reply.

 PROF,  P.  G.  MAVALANKAR:  3
 know  that.  But  my  point  is:  is  it  not
 incumbent  on  the  part  of  the  Minister
 to  be  present  in  the  House  when  it  is
 raised?

 SHRI  SAUGATA  ROY:  This  is  alse
 a  matter  of  privilege....  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  The  Minis-
 ter  has  been  informed  of  it.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Under  Rule  {97—I  raise  a
 point  of  order....

 SHRI  K.  LAKKAPPA  (Tumkur):
 Mr.  Deputy  Speaker,  Sir...

 MR,  DEPUTY  SPEAKER:  [I  am  not
 going  to  call  anybody  but  if  somebody
 is  on  a  point  of  order,  I  have  to  cail
 him.  Mr,  Bosu  has  raised  a  point  of
 order  and  has  quoted  the  rule  and  I
 have  called  him.

 SHRI  K.  LAKKAPPA:  |  also  feel
 like  raising  a  point  of  order.

 MR,  DEPUTY  SPEAKER:  Outside
 the  Parliament  House  you  may  feel
 like  anything  but  here  you  have  te
 quote  the  rule.

 SHRI  JYOTIRMOY  BOSU:  Rule  97
 clearly  provides  that  a  member  may
 with  the  previous  permission  of  the
 Speaker  call  the  attention  of  the  Minis-
 ter....

 MR,  DEPUTY  SPEAKER:  You  can
 give  a  notice,

 SHRI  JYOTIRMOY  BOSU:  It  has
 been  given.  If  you,  in  your  wisdom
 make  an  observation,  that  will  help
 the  members.

 MR.  DEPUTY  SPEAKER:  You  give
 a  notice.  Speaker  will  consider  it  anc
 lif  jhe  thinks  jt  fit,  he  may  admit  it.
 Mr.  Pandeya.
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 (ii)  KerorTep  POWER  CRISIS  IN
 MabDHYA  PRADESH

 डा०  लक्ष्मी  नारायण  पाडेय  (मंदसौर)  :
 मैं  श्रापका  ध्यान  मध्य  प्रदेश  में  विद्यमान

 विद्युत  संकट  की  ओर  आकर्षित  करना

 चाहता  हूं  जहां  उत्पादन  क्षमता  की.
 तुलना  में  विद्युत  की  मांगें  काफी  अधिक

 है  तथा  निरंतर  बढ़ती  ही  चली  जा  रही  हैं

 हैं  -  जहां  देश  के  तस्य  भागों  में  विद्युत  का*
 संकट  है  वहां  मध्य  प्रदेश  में  विद्युत
 का  भारी  संकट  है  जिससे  औद्योगिक

 व  कृषि  उत्पादन  पर  विपरीत  असर  पड़ता

 हैं  ।  मध्य  प्रदेश में  विद्युत  संकट  की  ओर

 ग्रापका  ध्यान  आकर्षित  करते  हुए  मैं

 निवेदन  करना  चाहता  हूं  कि  दैथ

 पावर  सर्वे  में  जो  अनुमान  लगाए  गए

 हैं  उनके  अनुस्तार  982-83  तक  मध्य

 प्रदेश  में  घिद्युत  की  मांग  की  तुलना  में

 क्‌ल  विद्युत  उत्पादन.  लगभग  400
 |

 मैगावाट  कम  होगा  ओर  इस  चार  सौ

 मैगावाट  की  पूति  के  लिए  मध्य  प्रदेश
 ग्रतिरिक्त  छ:  सौ  मैगावाट  ताप  विद्युत  के.
 उत्पादन  की  व्यवस्था  वर्ष  982-g3
 तक  करे,  ऐसा  योजना  आयोग  का.
 भी  मध्य  प्रदेश  कों  सुझाव  हैं  ।  मध्य
 प्रदेश  विद्युत  मंडल  के  अतिरिक्त  ताप  विद्युत.
 उत्पादन  के  हेय  अनेक  योजनाये  केद्धीय
 प्राधिकरण  विद्युत  ,  दिल्‍ली  को  भेजी  हैं।
 उनमें  से  सिरौली  ताप  विद्युत  गह  केद्र ज
 के  लिए  केन्द्र  के  आदेशानुसार  हमने  बार  _
 बार  परियोजनाओं  को  पुनरीक्षित  कर
 केन्द्रीय  सरकार  की  सहमति  के  लिए  भेजा:

 है  1

 सिगरोलों  कोयला  खान  का  प्रा-पूरा
 भाग  मध्य  प्रदेश  म  है  ।  मध्य  प्रदेश
 राज्य  द्वारा  सिगरौली  के  निकट  सुपर  थर्मल  a

 । पावर  स्पेशन  बनाने  और  उसके  ट्व्रा  ऊर्जा:
 संकट  को  दूर  करने  हेतु  केन्द्रीय  सरकार  _
 से  निवेदन  भी  किया  गया  हैज  |
 क्न्तु  वहां  का  अधिकांश  कोयला  उत्तर  प्रदेश
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 राज्य  के थमेल  पावर  स्टेशंज  को  दिया
 जाता  हैं.  ।  भ्रत:इस  बारे  में  केन्द्रीय
 सरकार  ध्यान  @  भौर  मध्य  प्रदेश  की

 सुपर  घर्मल  पावर  योजना  को  सिंग-
 रौली  के  निकट  स्थापित  करने  की
 स्वीकृति  दे।  ऐसा  करना  वहां  की  बढ़ती
 हुई  मांचि  को  देखते  ड्  नितान्त  झाधश्यक
 है  ।  यह  भी  जरूरी  है  कि  इस  नए  ताप
 गुद  का  निर्माण  शघ्रातिशीक्ष  किया  जाए
 ताकि  मध्य  प्रदेश  में  उपस्थित  वर्तमान
 विद्युत  संकट  का  मुकाबला  किया  जा
 सके  जौर  भविष्य  में  उठने  वाली  मांग  की
 पूति  की  जा  सके  ।  इससे  देश  में  जो  विद्युत
 संकट  व्याप्त  है  उसको  दूर  करने  में
 नो  मदद  मिलेगी  तथा  ध्राज  किसानों  तथा
 कौद्योद्वक  स॑स्थादों  के  समद  जो  संकट
 है  उसे  दूर  करते  में  स्थायी  रूप  से  मदद
 मिलेशी  ।

 मैं  सम्ब्ध  मंत्री  महोदय  का  ध्यान  इस
 जोर  भाकषित  करते  हुए  उनसे  निबेदन
 करना  चाहता  हूं  कि  जिस  बात  को  बह
 सिद्धान्ततः  स्वोका र  कर  चुके  हैं  कि  सिम  रौलो
 कोयला  खान  के  निकट  ही  सुप<  मेल
 पावर  स्टेशन  मध्य  प्रदेश  में  बनाया  जाएगा
 उसके  लिए  धह  तुरन्त  स्वीकृति  प्रदान  कर
 मध्य  प्रदेश  के  थिद्युत  लंकट  को  दूर  करने
 की  क्या  करें।

 SHRI  JYOTIRMOY  BOSU  rose—

 MR.  DEPUTY  SPEAKER:  My  Govin-
 dan  Nair.

 SHRI  JYOTIRMOY  BOSU:  All  right,
 Sir,  after  Mr.  Govindan  Nair.

 MR.  DEPUTY-SPEAKER:  Your
 name  is  not  here.

 SHRI  JYOTIRMOY  BOSU:  I  am  only
 trying  to  assist  you.

 @&R.:  DEPUTY  SPEAKER:  You  can
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 (iii)  Nexp  ror  Jupicran  Inquiry  mxTO
 Firine  at  Aara.

 SHRI  M.  N.  GOVINDAN'  NAIR
 (Trivandrum):  During  the:  last  session
 of  Parliament,  on  May  li,  when  the
 motion  on  no  confidence  was  discus-
 seq  in  the  House,  speaking  on  behalf
 of  my  party  I  had  requested  the  gov~
 ernment  that  they  should  take  steps
 to  order  a  judicial  inquiry  into  the
 Agra  incidents,  I  also  raised  the  Pant.
 nagar  issue  atid  requested  the  goveérti-
 ment  to  normalise  the  matter.  The
 Pantnagar  problem  now  stands  settled.
 I  had  informed  the  House  that  if
 government  failed  to  settle  these  mat-
 ters  before  the  end  of  May.  I  will  be
 forced  to  go  on  fast  to  get  these  de-
 mands  conceded.

 on  May  9  I  again  wrote  to  the  Prime
 Minister  reminding  him  of  my  request
 and  informing  him  that  on  any  day
 after  June  4  I  will  be  forced  to  go
 on  fast  on  the  above  issue.  I  only  gat
 an  acknowledgement  from  him.

 On  July  i2  I  again  wrote  to  him
 but  his  reply  was  disappointing.  He
 wants  me  to  be  satisfied  with  a  depart-
 mental  enquiry  which  the  UP  govers-
 ment  hag  ordered  and  is  to  be  conduc-
 ted  by  an  IAS  officer.  I  cannot  accept
 this.  Should  J  try  to  explain  to  you
 the  difference  between  a  judicial  en-
 quiry  and  a  departmental  one?

 Sir,  the  situation  in  Agra  even
 today  is  very  grave.  I  have  recently
 visited  the  city.  The  atmosphere  of
 terror  persists.  At  every  corner  there
 is  armed  policeman.  In  the  affected
 areas,  the  CRP  still  remains.  Bands
 of  policemen  roam  the  streets  strik-
 ing  terror  among  the  population.
 They  are  a  constant  reminder  of  the
 brutality  they  had  perpetrated  on
 May  and  are  warning  to  the  in-
 habitants  that  they  can  do  so  again.

 Let  me  in  brief  narrate  the  inci-
 dents  of  police  atrocities  in  Agra:

 ‘On  April  l4  on  Ambedkar’s  birth-
 day  the  Jatavs  of  Agra  took  out.a
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 (Shri  M.  N.  Govindan  Nair}
 procession  with  prior  permission  of
 the  administration.  When  it  reached
 Rawatpada,  brickbats  were  thrown
 on  them  on  the  plea  that  the  Jatavs
 had  polluted  a  Ganesh  temple  by  pass-
 ing  by  it  and  that  the  portrait  of
 Ambedkar  was  carried  on  the  back
 of  an  elephant!

 The  police  did  nothing  against
 those  who  were  responsible  for  this.

 On  April  35  a  counter-procession
 was  taken  out  by  the  caste  Hindus
 without  permission  of  the  administra-
 tion  demanding  action  against  the
 Jatavs,

 On  April  23  the  Jatavs  took  out
 another  procession  to  protest  against
 the  previous  procession.  The  police
 did  not  permit  them  to  pass  along  the
 Rawatpada  but  the  processionists
 broke  through  the  cordon  and  there
 was  a  fight  between  the  two  groups.
 The  police  chased  the  processionists
 and  pushed  them  out  of  the  streets  and
 beyond.  ,

 To  protest  against  this  partisan  at-
 titude  of  the  police,  the  Jatavs  organ-
 ised  a  week-long  satyagraha  before
 the  collectorate.

 On  May  |  the  police  lathi  charged
 the  satyagrahis  on  the  ground  that  the
 had  hecome  violent,  The  police  alleged
 that  the  Jatavs  disrupted  the  railway
 line.  The  latter  dispute  it.  The  police
 alleged  that  the  Jatavs_  set  ‘fire  to
 some  vehicles  but  the  latter  deny  it.

 Whatever  the  truth,  some  things
 that  followed  cannot  be  explained
 away  and  that  are  the  onslaughts  of
 the  police  on  the  Jatav  mohalla.

 The  police  entered  the  mohallas
 well  armed  and  beat  up  women  and
 children,  broke  up  houses,  smashed
 furniture,  looted  money  and  jewellery
 The  police  opened  fire  in  several
 places  and  the  minimum  number  of
 deaths  caused  in  the  Jatav  mohallas
 ig  10.  All  those  who  were  a
 atul  killed  were  not  the  “violent”  de-
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 monstrators  but  were  persons  in  their
 own  houses  and  colonies!  It  is  un-
 fortunate  that  the  police  behaved  as
 the  eremy  army  occupying  a  cap-
 tured  territory.

 That  is  why  I  am  demanding  a
 judicial  enquiry.  The  enquiry  must
 be  impartial  and  independent  of  the
 executive  machinery  of  the  Govern-
 ment.

 My  charges  against  the  authorities
 are:  (a)  that  they  failed  to  protect
 the  civil  rights  provided  for  in  the
 Constitution  to  the  Scheduled  Castes
 and  Tribes  and  sided  with  thase  who
 obstructed  these  rights

 (b)  that  they  foisteg
 against  the  Jatavs;

 (c)  that  the  attack  on  Jatavas  moh-
 allas,  the  assault  on  peaceful  resi-
 dents  and  firing  at  them  were  thore-
 ughly  unwarranted  and  unjustified;
 and

 (d)  that  the  situation  in  Agra  is
 still  tense  as  jt  was  on  May  3

 false  cases

 I  remind  the  governmen;  that  pro-
 tection  of  the  rights  of  harijans  is  the
 special  responsibility  of  the  Union
 government.  They  have  failed  in
 their  duty.  This  is  not  an  jsolated
 incident.  At  every  session  of  Parlia-
 ment  we  have  spent  more  time  in
 discussing  the  question  of  atrocities
 on  harijans.  This  is  bringing  ill-fame
 to  our  nation  and  disarming  the  people
 of  Indian  origin  who  hag  settled  down
 in  other  countries  in  their  fight
 against  racial  discrimination.  The
 Prime-Minister  will  himself  testify
 to  this  and  will  admit  how  humiliat-
 ing  it  was  for  him  to  concede  that  he
 had  failed  to  protect  human  rights  of
 all  sectiong  of  people  in  our  country.

 Sir,  my  voice  may  be  feeble.  The
 sdheduled  castes  and  tribes  agairst
 whom  these  atrocities  are  perpetrated

 either  have  the  political  pull:  झा"
 economic  power.  They  may  be  scat-
 tered  all  चत  the’  country,  @isviited
 and  disorganised:  The  all-gowesfol
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 government  can  keep  these  450
 million  people  in  perpetual  fear.  The
 all-powerful  government  can  also
 deny  my  request  for  a  judicial  en-
 quiry.  But  no  one  can  deny  me  my
 right  to  shed  tears  for  them.

 That  is  what  I  am  going  to  do  by
 starting  my  fasts  on  July  20  at  9  A.M.
 and  continue  it  till  this  most  humble
 and  modest  demand  for  a  judicial  en-
 quiry  js  met.  I  seek  support  from
 all  the  honourable  members  of  this
 House,

 SOME  HON.  MEMBERS:  We  en-
 tirely  support  it.

 Civ)  REporTED  SusPENSION  or  Work-
 ERS  BY  MESSRS.  METAL  FORGING
 (PrivaATE)  LTD.,  MAyAPURI,  NEW

 DEvHr

 भरी  उप्सेम  (देवरिया)  :  उपाध्यक्ष
 महोदय,  पीसर्ज  मैटल  फोजिग  (प्रा०)
 लि०  माथापुरी,  नई  दिल्‍ली  में  6  कर्म-
 चारियों  को  श्रकारण  मुझत्तिल  कर  दिया
 गया  ।  जब  कमंचारियों  ने  अपने  साथियों
 की  ब्रहाली  की  मांग  की  तो  मालिकान  ने,
 यानी  मैसर्ज  मैंटल  फोजिंग  (प्रा०)  लि०
 ने  दिनांक  7-5-78  को  बिना  कारण  फैक्ट्री  में
 तालाबन्दी  कर  दी  और  7500  मजदूरों  की
 रोज़ी-रोटी  छीन  ली  ।  दिनांक  16-73
 को  मिल  गैट  पर  मजदूरों  को  बहाल
 करने  एवं  तालाबन्दी  को  समाप्त  करने  की
 मांग  करते  हुए  श्ररता  देने  घाले  5  00  #जद्ुरों
 को  गिरफ्तार  कर  लिया  गया  -  45
 च्े  तत्काल  जेल  भेज  दिया  गया  और
 बाकों  को  शहर  से  दुर  ले  जाकर  पुलिस  ने
 बाहर  छोड़  दिया ।  उस  क्षोत्र  सें  झब
 भी  पुलिस  राज्य  कायम  है,  वहां  धारा
 44  लगा  दिया  गया  है,  मजदूरों  के

 वैध  भ्रधिकार  छीन  लिये  गये  हैं.  तथा
 झांततक  का  बाताबरण  बना  हुभा  है  ।
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 4.82  hrs.

 TOBACCO  BOARD  (AMENDMENT)
 BILL—contd,

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  resume  further  consi-
 deration  of  the  following  Motion
 moved  by  Shri  Mohan  Dharia  on  the
 3770  July,  1978,  namely: —

 “That  the  Bill  to  amend  the  To-
 bacco  Board  Act,  ‘1975,  be  taken
 into  consideration.”

 Dr.  Ramji  Singh  was  on  his  legs.  He
 will  continue  his  speech.

 SHRI]  JYOTIRMOY  BOSU  (Dia-
 mond  harbour)  :  Mr.  Deputy
 Speaker,  Sir,  I  seek  quidance  from  you
 on  One  point.  I  want  to  know  how
 these  notices  under  Rule  377  are  select-
 ed.  I  want  to  take  only  half  a  minute
 on  this.

 MR.  DEPUTY  SPEAKER:  Order
 please.  Kindly  resume  your  seat,

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Bansal,  Deputy  Secretary  of  the  De-
 fence  Ministry  is  found  connected
 with  some  espionage  activities.

 MR.  DEPUTY-SPEAKER:  You
 please  allow  Dr.  Ramji  Singh  to
 continue  his  speech,

 SHRI  JYOTIRMOY  BOSU:  7  want
 your  guidance,  Sir.....

 MR.  DEPUTY  SPEAKER.  You  seek
 the  guidance  of  our  hon.  Speaker;
 you  may  see  him  in  this  chamber.

 SHRI  JYOTIRMOY  BOSU:  Short
 Notice  Qutstions  are  not  admitted.
 Calling  Attention  Notices  are  not  ad-
 mitted.

 MR,  DEPUTY-SPEAKER:  Dr.  Ram-
 ji  Singh.

 SHRI  JYOTIRMOY  BOSU:  I  seek
 your  guidance,  Sir,..

 MR.  DEPUTY  SPEAKER:  Mr.
 Jyotirmoy  Bosu,  I  am  not  in  a  position
 to  give  you  any  guidance  or  inspira-
 tion.
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 SHRI  JYOTIHMOY  SBOSU:  Then,
 can  you  say,  tomarrow,  Sir?

 MR.  DEPUTY-SPEAKER:  May  be,
 I  don’t  know.--Now,  Dr.  Ramiji
 Singh.

 डा०  रास  जी  सिह  (भागलपुर):
 उपाध्यक्ष  महोदय,  कल  में  तम्बाकू
 बोर्डे  क ेबिल  के  विषय  मैं  अपने  कूछ.
 बिचार  रख  ही  रहा  था  कि  समय  समाप्त
 हो  गया  ot

 यह  तो  मालूम  ही  हैं  कि  जिस  तम्बाकू
 को  बिलियम  कूपर  ने  परनीशियस  बीड
 कहा  था,  उसकी  भी  बड़ी  कीमत  है  ।
 भारतवर्ष  में  उस  के  कारण  काफी  रुपया
 हम  को  विदेशी  मुद्रा  में  प्राप्त  होता  है।

 लेकिन  यह  दुर्भाग्य  की  बात  है  कि
 जहां  अमेरिका  में  एक  एकड़  में  904
 किलोग्राम  तम्बाकू  पैदा  होता  है  वहां  ।
 भारत  में  केवल  340  किलोग्राम  ही
 पैदा  होता  है  t  रोडेशिया  जैसे  छोटे
 देश  में  भी  एक  एकड़  में  540
 किलोग्राम  तम्बाकू  पेदा  होंता  है
 इसलिए  यह  आवश्यक  है  कि  जब  हम
 तम्बाकू  के  इस  बिल  का  संशोधन  कर
 रहे  हैं  तो  तम्बाकू  की  खेती  के  विकास
 के  सम्बन्ध  में  भी  हम  लोगों  को  प्रावधान
 करना  चाहिप्रे।

 हमार  वाणिज्य  मंत्री  ने  राज्यों  को
 प्रतिनिधित्व  देने  के  विषय  में  कुछ  पहल  की
 है  जहां  पहले  आंध्र  और  कर्नाटक,  दो  राज्य
 इस  बोर्ड  में  प्रतिनिधित्व  पाते  थे,  अरब
 उन्होंने  इस  बार  गुजरात  को  भी  इसमें
 प्रतिनिधित्व  दिया  है,  लेकिन  मुझे  लगता  है
 कि  उन्होंने  मी  भी  इसमें  कृपणता  की  है  ।
 ऐसे  शौर  भी  राज्य  हैं  जैसे  मध्यप्र देश,  बिहार,
 असम  बमैरा  उनको  भी  इसमें  प्रतिनिधित्व
 देता  चाहिए  था  |  उड़ीसा  भी  इसमें  भ्राना
 चाहिए,  यह  ठीक  है  t  हमारे  वाणिज्य  मंत्री
 को  इस  बात  को  ध्यान  में  रखना  चा  हिए  t
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 झसल  बोडें  का  जो  गठन  हुआ  है,  उसके:
 संबंध  में  भी  मेरी  उनसे  विनती  है  कि  बहू
 इस  पर  विचार  करें  |  यह  ठीक  है  कि  सं  सद्‌
 के  8  सदस्य  इस  में  हैं,  लेकिन  इनकी  संख्या
 भी  बढ़नी  चाहिए  i  इसमें  उन्होंने  दिया  हैं  कि
 इसमें  मिल-झोनसे,  एक्सपोर्टसे,  डीलसें,
 मन्युफक्वरसे  वगरा  इन  सब  फो  प्रतिनिधित्व
 देंगे  लेकिन  मजदूरों  को  प्रतिनिधित्व  नहीं
 दिया  है  tv

 तम्बाकू  की  खेती  में  समूचे  हिन्दुस्तान
 में  लगभग  40  लाख  मजदूर  काम  करते  हैं  t
 जब  हम  कहते  हैं  कि  मजदूरों  का  योगदान
 भी  होना  चाहिये,  तो  सचमुच  में  हमको  लगता

 कि  समाजवादी  दृष्टि  के  मंत्री  हमारे  घारिया
 साहब  मजदूरों  को  भी  इसमें  प्रतिनिधित्व
 देंगे  ny

 जहां  तक  मुख्यालय  का  प्रश्न  है,  मंत्री
 महोदय  ने  यह  स्पष्ट  किया  है  कि  चूंकि  आांध
 प्रदेश  में  देश  के  80  प्रतिशत  तम्बाकू  का  उत्पादन
 होता  है,  इस  लिए  सुविधा  की  दृष्टि  से  वहां
 गुन्टूर  में  मुख्यालय  को  रखना  उचित  समझा
 गया  ह।  यह  एक  स्वागतन्योग्य  बात
 है  कि  जिस  प्रदेश  से  करीब  .60  करोड़  रुपये
 का  तम्बाकू  प्राप्त  होता  है,  उस  प्रदेश  में  ही
 मुख्यालय  रहे

 इस  बिल  में  केवल  विर्जीनिया  तम्बाकू  की
 ही  बात  कही  गई  हैं  ।  लेकिन  देश  में  केवल
 विर्जीनिया  तम्बाकू  का  ही  उत्पादन  नहीं
 होता  है  q  यहां  पर  न्य  प्रकार  के  तम्बाकू  का
 भी  उत्पादन  होता  है  1  उदाहरण  के  लिए  बिहार
 में  प्रकार  के  तम्बाकू  षा  उत्पादन  होता  है
 इसी  प्रकार  दूसरे  प्रदेशों  में  भी  कई  प्रकार  के

 तम्बाकू  का  उत्पादन  होता  है।  यदि  तम्बाकू
 की  खेती  का  विकास  करना  है,  तो  तम्बाकू
 बोर्ड  के  कार्म-क्षेत्र  में  सभी  प्रकार  के  तम्बाकू
 को  लेना  चाहिए  ।
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 कामरेड  ज्योतिमंग  बसु  ने  कहा  है  कि
 पिछले  साल  जूट,  तम्बाकू  झौर  गन्ना  भादि

 सभी  कश  ऋाप्स  के  उत्पादकों  को  बहुत
 घाटा  उठाना  पड़ा  है।  इसीलिए  जब  तक  उन
 उत्पादकों  की  रीम्युनरेटिव  प्राइस  नहाँ  दी
 जाएगी,  तब  तक  उन्हें  कोई  इनसेन्तिव  नहाँ
 मिलेगा  ।  इसलिए  मैं  वाणिज्य  मंत्री  से  यह
 निवेदन  करूंगा  कि  वह  तम्बाफ  का  उत्पादन
 करने  वाले  च्ोभजं  को  रीम्युनरेटिव  प्राइस
 देने  की  जरूर  व्यवस्था  करें।  जब  सरकार
 झन्य  बहुत  से  लोगों  को  रीम्यनरेटिव  प्राइस
 देती  है,  तो  वह  इन  लोगों  को  क्यों  नहां  देती
 है?

 जहां  तक  तम्बाकू  बोर्ड  के  गठन  का  प्रश्न
 है,  975  में  तम्बाकू  बोर्ड  बिल  पर  हुई
 चर्चा  में  भाग  लेते  हुए  माननीय  सदस्या,
 श्रीमती  लक्ष्मीकान्तम्मा,  ने  नामांकन  झौर
 अवकाश  प्राप्ति  के  सवाल  को  उठाया  था  a
 इसे  बात  को  भी  ध्यान  में  रखना  चाहिए  कि

 जो  लोग  इस बोर्डे  में  रखे  जाते  हैं,  वे  रिटायर
 होने  के  बाद  दूसरी  जगह  चले  जाते  हैं

 हमारे  देश  में  400  मिलियन  प्राम
 तम्बाकू  का  उत्पादन  होता  है।  मूल  विधेयक
 की  धारा  7(जी)  में  परचेजिग  विर्जीनिया
 टोबेको  क्रम  ग्रोभजं  की  बात  कही  गई  है  ny
 यह  बात  गलत  है।  मैं  समझता  हूं  कि  सभी
 प्रकार  के  तम्बाकू  को  इसके  स्कोप  में  रखना
 चाहिए

 उत्पादकों  शौर  मजदूरों  के  बीच  में  जो
 विचोलिये,  मिडलमैन  हैं,  उन  के  कारण

 मजदूरों  को  कोई  राहत  नहीं  मिलती  है  ।  जब
 तक  उन  बिचौलियों  को  नहीं  हटाया  जायेगा,
 तब  तक  न  तो  मजदूरों  को  लाभ  हो  सकता  है
 प्रौर  न  तत्वाकू_  उन्पादन  करने  वालो  को
 लाभ  हो  सकता  है  ny
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 यह  ठीक  है  कि  यह  बिल  बहुत  जल्दबाजी
 में  लाया  गया  है।  इस  में  कमप्लसरी  सर्टिफ़ि-
 केशन  श्राफ़  रजिस्ट्रेशन  की  व्यवस्था  की
 गई  है  1  जब  काश्तकार  को  रजिस्ट्रेशन  के  लिए
 सरकार  के  पास  जाना  पड़ेगा,  तो  अ्रष्टाचार
 की  गंजायश  होगी  ।  काश्तकार  यह  भरी-भांति
 समझता  है  कि  किसी  खेत  में  तम्बाक्‌  की  खेती
 करनी  चौहए  या  नहीं।  सरकार  के  श्रफ़सरों
 को  यह  वात  समझ  में  नहीं  ा  सकती  है,  जिस  से
 काश्तकारं।  को  बहुत  परेशानी  होती  है  ।  इसलिए
 कम्पलसरी  सर्टिफ़केशन  श्राफ़  रजिस्ट्रेशन
 को  खत्म  करना  चाहिए  झौर  यह  बात  काश्त-
 कारों  के  विवेक  पर  छोड़नी  चाहिए  कि  वे  किस
 खेत  में  तम्बाकू  का  उत्पादन  कर  सकते  हैं

 एक  चीज  द्रौर  है  1  सदन  के  माननीय
 सदस्यों  को  मालूम  होगा  कि  जब  काश्तकारों
 का  तम्बाकू  खरीदा  जाता  है  इस  साल  तो  उस
 की  कीमत  चुकाई  जाती  है  एक  साल  के  बाद  t
 यह  बहुत  अन्यायपूर्ण  है  ।  आप  जानते  हैं  कि
 तम्बाकू  की  खेती  में  खाद  की  बहुत  जरूरत
 पड़ती  है  झोर  खाद  के  लिए  किसानों  को  नकद
 रुपया  देना  पड़ता  है  और  पैसा  उन  को  मिलता
 है  एक  साल  के  बाद  t  यह  बहुत  श्रन्यायपूर्ण
 है।  इस  के  ऊपर  भी  विचार  होना  चाहिए

 एक  चीज  मैं  अंत  में  श्राप  से  कहना  चाहूंगा
 कि  इस  की  थोक  बिक्री  आप  बिचौलियों  के
 हाथ  में  न  रखें  ।  तम्बाकू  के  होलसेल  द्रेह  का
 सरकार  शअ्रधिग्रहण  कर  ले  वरना  बविचौलियों
 को  श्राप  कभी  भी  समाप्त  नहीं  कर  सकेंगे
 श्रौर  उत्पादकों  को  राहत  नहीं  दे  सकेंगे  ।
 ऐसी  बहुत  सारी  बातें  हैं  जिस  के  लिए  श्रावश्यक
 है  कि  एक  काम्प्रीहेंसिव  बिल  लाया  जाय  v
 सरकार  की  यह  बहुत  खराब  झादत  है  कि
 टुटपूंजिये  संशोधन  लाती  रहती  है  ।  यह
 गलत  बात  है  पिछली  बार  भी  जब  बिल
 लाया  गया  था  तो  बहुत  लोगों  ने  राय  दी  थी
 कि  काम्प्रीसेंसिव  बिल  लाना  चाहिए  था  ।
 हम  समझते  हैं  कि  सरकार  काम्प्रीहेंसिब  बिल
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 [eto  रामणी  सिंह]
 लाती  तो  बहुत  झच्छा  होता  ।  हम  मानते
 हैं  कि  वाणिज्य  मंत्री  के  सामने एक  कठिन
 समस्या  है  ।  वह  झगर  यह  बिल  नहीं  लाते  और
 उन  का  आवशन  प्लेटफार्म  नहीं  क्रियेट  करते
 तो  उत्पादकों  को  बहुत  नुकसान  होता
 इसोलिए  वाणिज्य  मंत्री  यह  बिल  लाए  हैं  ny
 लेकिन  हमें  विश्वास  है  कि  उत्पादकों  को
 रेम्युनरेटिव  प्राइस  दे  कर,  आवशन  लेटफार्म
 क्रियेट  कर  के  शौर  तम्बाकू  के  होलसेल  ट्रेड
 को  अपने  हाथ  में  ले  कर  के  यह  काम
 करेंगे  और  इन  चीजों  को  वह  ध्यान  में  रखेंगे
 तथा  अगले  साल  एक  काम्प्रीहेंसिव  बिल  लाएंगे
 इन्हीं  शब्दों  के  साथ  मैं  उन  के  बिल  का  हृदस
 से  समर्थन  करता  हूं  ।

 SHRI  JYOTIRMOY  8080  (Diamond
 Harbour):  Sir,  tobacco  happens  to  be
 one  of  the  most  precious  cash  crops
 that  the  country  produces.  We  have
 mainly  tobacco,  cotton,  sugarcane  and
 jute  as  very  important  cash  crops.  The
 trouble  about  tobacco  is  once  the  gro-
 wer  produces  it—Mr.  Deputy  Speaker
 you  come  from  that  area  and  you
 know  it  very  well—that  the  entire  busi-
 ness  is  in  the  hands  of  foreign  end
 Indian  monopolies,  especially  in  the
 hands  of  foreign  monopolies,  and  the
 growers  and  consumers  are  exploited
 continuously  year  after  year.

 Sir,  the  tobacco  scientists  and  foreign
 buyers  confirm—although  the  local
 huyers  say  something  different  and
 give  cock  and  bull  stories—that  the
 quality  of  our  tobacco  compares  very
 favourably  with  the  quality  of  tobacco
 produced  in  the  States,  Rhodesia  and
 other  good  quality  tobacco  growing
 countries.  ‘Yet,  inspite  of  this  fact,  in
 a  recent  good  year  when  the  tobacco
 prices  did  not  crash  according  to  the
 American  Agriculture  Deptt.  bulltein
 when  we  see  the  comparative  chart  we
 see  what.  Out  best  variety  tobacco,
 viz.,  flue-cured  virginia  tobacco  which
 is  very  well  comparable  with  Ameri-
 can  and  Rhodesian  variety,  the  price
 fetched  is  average  Rs.  8  per  kg.  The
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 prices  fetched  in  Yugoslavia,  Italy  and.
 Germany,  tobacco  are  Rs.  26,  Rs,  28
 and  Rs.  32  respectively.  I  have  given the  complete  chart  to  Tobacco  Board.
 How  can’  we  continue?  Are  we  still
 under  the  colonial  rule  that  we  conti-
 nue  to  sell  our  raw-material  for  a  song
 and  buy  their  finished  products  ut  4
 times  or  0  times  of  the  cost?

 Unfortunately,  the  whole  business  is
 directly  or  indirectly  controlled  by
 India  Tobacco  Company  and  they have  a  powerful  lobby  in  Delhi  operat-
 ing  among  politicians  ag  well  as  «ivil
 servants.  The  number’  of  boys  who
 have  been  given  employment  by  the
 ITC  in  their  different  branches  who
 are  connected  with  politicians  ind
 senior  civil  servants  is  a  matter  which
 Ministry  should  find  out  and  exactly
 gauge  how  much  they  are  penetrating
 in  their  operation.  This  India  Tobac-
 cco  Company  is  a  veteran  economic
 offender.  They  were  caught  doing  in-
 voice  manipulation.  In  this  case,  the
 manipulation  is  more  done  in  }  ind
 than  in  cash.  They  send  the  best
 quality  of  fiue-cured  virginia  tobacca
 to  their  sister  concerns  and  invoice
 them  for  inferior  grade,  while  for
 these  Indian  companies  they  give  thr:
 inferior  quality  tobacco  and  invoice
 them  for  the  best  quality  tobacco.
 Therefore,  there  is  criss-cross  cutting
 in  invoice  manipulation.  Mr.  Agrawa)
 understands  it.  I  expect  that  the  Ex-
 cise  and  Agriculture  Ministries  should
 keep  an  eye  on  this.  And  they  are
 going  in  for  labour  saving  devices,  re-
 trenching  hundreds  of  people.  They
 are  so  powerful.  Recently  there  was
 an  election  of  Vice-Chairman  of  To-
 bacco  Board.  }  have  nothing  against
 the  present  Vice-Chairman  as  such.
 But  the  man  who  was  contesting--Mr.
 Sivaiyyah—has  been  from  the  very
 beginning  the  spokesman  of  the  tobac-
 co  growers.  He  fights  vociferously
 and  sincerely.  That  is  what  interests
 me.  My  point  is:  What  this  India  To-
 bacco  Company  did?  The  man  called
 Appiayya,  who  is  the  India  Tobacco
 Company’s  Chief  Executive  in  Guntur,
 offered  money  to  one  of  the  members
 of  the  Tobacco  Board.  I  would  not
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 mention  his  mame  because  that  man
 will  be  in  great  trouble.  If  the  hon.
 Minister  gives  me  an  assurance  that
 an  enquiry  in  camera  is  conducted,  I
 can  prove  that  money  was  offered  to
 that  particular  member  to  vote  against
 Mr.  Sivaiyya  and  vote’  in  favour  cf
 the  man  who  had  been  sponsored  by
 the  LT.C.

 AN  HON.  MEMBER:  Was  Mr.  Siva-
 iyya  defeated?

 SHRI  JYOTIRMOY  8080:  Mr.  ¢'v-
 aiyye  was  defeated  by  one  vote.  This
 is  how  the  Indian  Tobacco  Company
 is  functioning.  Therefore,  it  is  a
 matter  which  should  be  taken  up  and
 an  enquiry  be  conducted  in  camera  at
 which  I  expect  I  would  be  able  to
 produce  some  witnesses.  The  Minister
 should  see  how  they  are  functioning.

 Now  the  question  is  the  Tobacco
 Beard  as  it  is  constituted  today  is
 very  heavily  tilted  towards  specula-
 tors,  cigarette  manufacturers  and  tra-
 dera)  The  Tobacco  Board  should
 enly  have  Members  of  Parliament,
 Members  of  the  Legislative  Assembly,
 Government  representatives,  growers’
 representatives  and  workers’  represen-
 tatives.  It  should  not  have  a  nucleus
 ७०१५४  which  would  be  taking  decisions.
 You  cannot  expect  that  a  tobacco  tra-
 der,  tobacco  speculator  will  come  and
 give  decision  which  will  affect  his  in-
 terests.  It  is  heavily  tilted  towards  spe-
 @ulators,  tycoong  and  cigarette  manu-
 fecturers  and  in  fact  the  India  To-
 bacco.  Company  totally  dominates  this.
 The  Public  Undertakings  Committee
 has  recently  made  very  strongly  wor-
 ded  recommendation  that  no  Board  of
 Directors  of  the  public  undertakings,
 no  member  of  the  statutory  Board
 should  be  private  businessman  beca-
 use  they  come  to  grind  their  own
 axe.  Their  job  is  to  protect  their
 own  interests.

 Now,  about  presiding  over  these
 statutory  boards  I  have  been  pointing
 out  to  the  Government  repeatedly
 that  this  should  be  presided  over  by 8  person  who  holds  the  highest  posi-
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 tion  in  the  warrant  of  precedence.
 You  have  a  warrant  of  precedence
 well  established.  How  can  you  allow
 a  man  subordinate  to  him  in  the  war-
 rant  of  precedence  to  preside  over
 the  meetings  when  the  Members  of
 Parliament  are  sitting  there  occupy-
 ing  much  higher  position?  This  is  a
 contradiction.  This  is  humiliating.  It
 should  not  be  allowed.

 Sir,  I  understand  that  you  are  going
 to  bring  a  comprehensive  Bill  and  I
 suggest  that  there  should  be  six  Mem-
 bers  of  Parliament  on  the  Tobacco
 Board  instead  of  three—four  from
 this  House  and  two  from  the  other
 House.  There  should  be  M.L.As
 from  the  tobacco  growing  areas  also.
 Another  thing  is  that  there  is  a  big
 cheating.  The  cost  of  production  of
 flue-cured  verginia  tobacco  as  work-
 ed  out  by  the  Economics  and  Statis-
 tics  Directorate  headed  by  one  Mr.
 Ram  Saran,  has  been  done  purposely
 to  depress  the  prices  and  help  the  cig-
 arette  manufacturers,  exporters,  im-
 porters  and  speculators.  The  costing
 exercise  is  a  fraud.  The  Agricultural
 Commission’s  functioning...

 MR.  DEPUTY  SPEAKER:  Are  you
 correct  in  regard  to  the  name?  I  think
 it  is  Ram  Seshan.

 SHRI  JYOTIRMOY  BOSU:  There  is
 a  typing  mistake  there.  He  is  Mr.
 Ram  Saran.

 AN.  HON.  MEMBER:  Anyway  there
 is  a  word  ‘Ram’.

 SHRI  JYOTIRMOY  BOSU:  There
 are  ‘Aya  Rams’  and  ‘Gaya  Rams’.  Still
 Ram  is  there.  This  Agricultural  Price
 Commission,  as  it  has  been  revealed
 in  the  Public  Undertaking  Commit-
 tee’s  report.  where  cash  crop  is_  in-
 volved,  is  heavily  tilted  to  cover  the
 interests  of  the  industrialists.  They
 are  trempling  the  interests  of  the  gro-
 wers.  Their  costing  exercise  is
 nothing  but  a  fraud.  You  go  through
 the  jute  pricing  report;  you  will
 know  how  they  are  defrauding  the
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 (Shri  Jyotirmoy  Bdsu]
 Brower  in  order  to  ‘benefit  the  mill-
 owner.  In  the  case  of  tobacco  the
 actual  costing  done  by  us  shows  Rs.
 6026  per  hectare  while  they  have
 shown  Rs.  5383.  In  fact  it  would  be
 more  than  Rs.  6026;  we  have  hardly
 included  the  cost  of  burn;  a  burn  used
 for  curing  tobacco  will  cost  Rs.  0
 to  44  thousand  depending  upon  the
 specifications  and  structure,  the  life

 of  the  burn,  because  it  has  to  have  an
 abnormal  temperature;  it  develops
 cracks,  vertical  cracks;  the  life  of  a
 burn  is  about  ten  years,  the  cost  of
 the  burn,  the  cost  of  the  land,  inter-
 est  on  land  value  which  the  grower
 has  put  in—these  are  not  taken  into
 consideration,  as  if  the  grower  will
 ‘pay  for  these  things  out  of  his  poc-
 ket  to  enrich  the  India  Tabocco  Com-
 ‘pany  and  their  friends  so  that  they
 could  diversify  from  hotel  to  fishing,
 leather  garments  and  so  on.  Empire
 Yuilding  is  going  on  at  the  cost  of  a
 tebacco  grower.  India  Tobacco  Com-
 pany’s  entire  prosperity  arises  out  of
 the  robbery  committed  on  the  tobacco
 growers.

 I  am  glad  that  I  was  a  party  to
 the  decision  to  set  up  auction  plat-
 forms,  The  hon.  Minister  must  make
 sure  that  the  Government,  the  Re-
 serve  Bank  and  the  nationalised  banks
 give  full  support  to  this.  Otherwise,
 it  will  not  be  a  success.  We  have  par-
 ticularly  suggesteq  that  auction
 should  be  regulated  with  the  help
 of  elecfronic  clock.  The  dutch  system
 of  auction  where  bidding  starts  from
 the  ceiling  price  and  the  dial  climbs
 down  and  unless  the  buyer  is  alert
 and  unless  he  comes  with  the  best
 price  that  he  is  willing  to  pay,  unless
 he  presses  the  button  at  the  proper
 time,  he  misses  the  bus.  The  present
 British  system  of  auctioning  in  thig
 country  of  tea,  coffee  any  many  other
 things  is  out-dated  and  works  against
 the  interest  of  the  growers.  The
 Central  Government  earns  Rs.  500

 erores  by  central  excise;  this  year’s
 budget  estimate  is  Rs.  463  crores.
 Tobacco  growers  are  much  exploited.
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 There  was  the  devastating  cyclone.
 After  that,  the  price  that  the  tobacco
 grower  received  has  no  parallel  in
 recent  history.  Tobacco  was  sold  last
 year  at  Rs.  200  a  quintal,  this  year  it
 is  being  sold  at  750—800;  the  variety
 of  tobacco  which  was  sold  at  Rs.  600
 last  year  is  quoted  this  year  at  Rs.
 250.  I  have  seen  myself  that  in  Nan-
 digama,  tobacco  is  being  sold  at  Rs.

 80  a  quintal,  80  paise  a  kilo.  Flue-
 cured  tobacco  means  5  or  6  kgs.  of
 green  leaves  because  5-6  kgs  of  green
 leaves  become  one  kg.  after  curing.
 imagine  the  grower  getting  hardly  5
 Ppaise  for  a  kg.  of  green  leaf  tobacco.
 This  will  bring  them  a  windfall  pro-
 fit  of  about  Rs.  40-60  crores  this  year
 and  it  is  your  duty  to  ensure  that  the
 consumer  gets  the  benefit  or  the  bene-
 fit  goes  to  the  exchequer.  This  is  a
 windfall  profit  which  cigarette  makers
 would  be  making  out  of  the  misery  of
 the  grower  and  it  shoud  not  be  al-
 lowed  to  go  into  private  pockets.  If
 they  are  fair  to  the  consumers’  the
 price  of  cigarette  should  come  dswn
 by  thirty  per  cent.  It  has  not  come
 down.  The  auction  platforms  skould
 be  for  all  varieties  of  tobacco  in  all
 the  tobacco  growing  areas.  You  have
 given  an  assurance  in  the  eleetion
 manifesto  that  you  want  to  protect
 the  interest  of  agriculturists  and
 therefore  you  are  duty  bound  te  see
 that  growers  interests  are  protected
 and  that  they  get  a  remunerative
 price.  Government  must  come  forward
 to  rescue  them.  Auction  platferms
 should  be  set  up  in  all  the  places.
 Otherwise,  your  promises  and  perfor-
 mance  will  be  just  the  same  as  it  used
 to  be  in  the  previous  regime.

 Now,  the  STC  is  purchasing  tobacco
 after  the  Government  has  taken  the
 decision  to  buy  ten  thousand  metric
 tonnes  of  tobacco,  I  would  like  to
 ask,  why  are  thev  not  paying  the  mi-
 nimum  export  price  which  they  have
 themselves  fixed?  Why  is  it  that  the
 growers  are  being  fleeced?  They  have
 been  paid  much  lower  price  than  what
 they  deserve.  This  year  has  been  the
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 worst  year.  On  top  of  that,  if  the
 Government  in  the  name  of  giving
 help,  throw  salt  on  their  wound,  it
 will  be  most  unfortunate.

 Then  I  come  to  cigar  industry,  We
 have  recently  been  to  Trichy  and  we
 are  really  surprised  to  see  the  neglect
 and  the  load  that  has  been  put  on  the
 cigar  industry.  The  cigar  industry  is
 going  out  of  existence  because  Mr.
 Agarwal’s  Ministry  has  put  a  heavy
 excise  duty  on  cigar  industry.  Cigar
 industry  is  entirely  in  the  cottage  sec-
 tor,  not  even  in  small  sector.  I  have
 seen  cigar  manufacturing  unit  with
 two  persons  and  I  have  seen  the  larg-
 est  one  with  about  twelve  persons.
 ‘Therefore,  the  Government  should  re-
 move  the  excise  duty  on  cigar  and
 alse  insist  on  the  public  sector  under-
 takings  like  ITDC  and  Air-India  and
 such  organisations  buying  cigars  com-
 pulsorily  from  the  cottage  sector  in
 Trichy.  We  had  recently  been  to
 Ceech-Behar  and  there  they  produce
 Metihari  and  Jathi  tobacco.  That  is
 meant  for  chewing  with  pan  and  for
 hufkka  tobacco.

 They  have  got  an  accumulation  of
 nimety  thousand  maunds  which  is
 wertth  more  than  Rs.  I-l/2  crores.

 NAFED  man  was  there,  the  Direc-
 tor  ef  Tobacco  Research  Rajahmundry
 was  there.  They  produce  the  wrapper
 tobacco,  the  best  in  the  country,  |
 weuld  say,  the  best  in  the  world.  It  is
 used  for  wrapping  the  cigars.  If  this
 nimety  thousand  maunds  of  tobacco
 is  allowed  to  remain  unpurchased,  the
 planting  season  is  coming,  they  will
 get  no  incentive  to  plant  and  the
 tobacco  crop  in  that  area  for  the
 time  to  come  will  suffer  a  lot.  I  would.
 therefore.  request  the  hon.  Minister
 to  make  a  note  of  that  and  ensure
 that  these  difficulties  are  remedied.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Mr.  Deputy  Speaker,  Sir,

 at  the  outset,  I  may  thang  the  hon.
 Commerce  Minister  for  his  coming  to

 “the  rescue  ‘of  thousands  of  farmers.
 tobacco  growers  in  Andhra  Pradesh,
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 when  they  were  in  great  distress;  not
 only  that,  virgenia  but  also  the  sun
 cured  tobacco,  which  is  largely  grown in  my  constituency.  Mr.  Jyotirmoy
 Bosu  has  made  out  a  very  strong  co-
 gent  argument  in  favour  of  bringiog
 a  comprehensive  bill  to  protect  the
 interests  of  the  tobacco  growers  in
 this  country  especially  in  Andhra  Pra-
 desh.  Unfortunately—it  may  be  acci-
 dental  or  otherwise—since  the  Janata
 Party  came  into  cower,  it  is  the  pea-
 santry  and  the  small  farmers  who
 have  suifered  the  most,  whether  they
 are  the  tobacco  growers  or  sugar  cane
 growers  or  growers  of  foodgrains,
 everywhere  there  is  a  great  blut  and
 the  farmers  are  driven  to  gell  at  a  dis-
 tress  price  and  at  the  same  time,  the
 consumers  are  not  getting  them  at
 reasonable  prices.  I  do  not  know
 where  the  snag  lies.  The  middlemen
 are  benefited.  They  are  getting  the
 maximum  advantage  of  the  whole
 situation.  The  entire  peasantry
 throughout  this  country  is  very  muck
 in  distress  and  they  are  not  able  to
 get  remunerative  prices.

 5.00  hrs.

 Coming  to  this  particular  commodi-
 ty,  when  the  original  Act  was  enacted
 in  this  Parliament,  it  was  done  in
 haste  and  it  was  not  comprehensively
 dealt  with  all  the  aspects  of  tobacco.
 Of  course,  Mr.  Raghuramaiah  took
 some  initiative  and  he  was  able  to
 pursuade’  the  then  Government  to
 enact  this  Act  in  this  Parliament.
 But  that  will  no  answer  all  the
 problems  of  the  tobacco  growers.  This
 Act  is  intendeq  for  research  and
 development,  to  help  the  growers  to
 grow  more  and  to  get  some  incentives.
 But  that  will  no  answer  all  the
 other  aspect  of  the  matter  that  they
 should  be  able  to  sell  their  tobacco
 at.a  remunerative  price  so  that  thev
 will  be  able  to  get  some  money.  This
 year  what  happened  is  most  distres-
 sing.  Cyclones  have  hit  areas  where
 Virginia  tobacco  is  grown.  In  sun-
 cured  tobacco  areas,  the  farmers  were
 not  able  to  grow  other  crops  because
 of  various  considerations  like  high
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 cost  of  seeds  of  groundnuts  and  other
 commercial  crops.  So.  they  had  to

 resort  to  tobacco  growing.  In  my
 district  last  year’s  production  was
 enly  36  million  kg.  This  year  it  has
 gene  up  to  40  million  kg.  It  was  un-
 fertunate  that  there  was  only  one
 company  which  was  monopolising  the
 whole  purchase.  The  farmers  were
 Jeft  at  their  mercy.  They  were  pur-
 chasing  only  to  a  limited  extent  and
 other  private  traders  did  not  enter

 the  field  because  it  was  a  buyer’s  mar-
 ket  this  year,  That  unhappy  position
 remained  and  there  were  distress
 sales.  There  were  bandhs  and  de-
 monstrations.  Ultimately  the  Com-
 merce  Minister  came  to  Hyderabad
 and  was  able  to  do  something.  But
 that  was  not  enough.

 Mr.  Bosu  was  telling  us  that  even
 when  the  STC  entered  the  market,
 they  were  asked  to  purchase  at  the
 yaarket  price,  Qhe  market  price  can
 be  manipulated  according  to  the
 whims  and  fancies  of  the  monopolists.
 Market  price  is  not  the  criterion.  Re-
 munerative  price  must  be  the  criterion,
 whether  it  is  purchased  by  a  private
 company  or  government  agency.  Also,
 whether  it  is  STC  or  any  other  agency
 it  is  not  fully  equipped  to  furchase
 the  tobacco.  They  have  got  their  own
 shortcomings,  administrative  and  in-
 frastructural.  I  feel  even  this  amend-
 ing  Bill  is  not  adequate.  Either  this
 Bill  should  be  sent  to  u  Select  Com-
 mittee  or  the  minister  should  come
 forward  with  a  comprehensive  _  Bill.
 This  amending  Bill  will  not  be  able
 to  solve  the  entire  problem.  It  is  only
 tinkering  with  a  small  percentage  of
 the  problem.  So,  even  now  the  mi-
 nister  will  do  well  to  withdraw  the
 Bilt  and  come  forward  with  a  com-
 prehensive  Bill  or  refer  it  to  a  Select
 Committee.  Many  things  have  to  be
 thrashed  out.  This  is  an  export-orien-
 ed  commodity.  About  Rs.  105,  crores
 ef  foreign  exchange  are  being  earned
 by  exporting  this  commodity  and  Rs.
 460  crores  of  central  excise  duty  is  be-
 ing  collected.  This  is  not  an  ordinary
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 commodity.  So,  the  minister  should
 bring  a  comprehensive  Bill.  Mr.  Bosu
 has  given  an  amendment  with  regard
 to  the  setting  up  of  a  Tobacco  Trading
 Corporation.  But  I  feel  it  should  be
 an  integral  part  of  the  entire  Act.

 itself,  If  that  can  be  done,  I  think  all
 the  other  aspects  of  this  commodity
 will  be  dealt  with.

 Another  important  matter  is  how
 the  growers  are  being  affected.  Mir.
 Bosu  did  not  mention  about  foreign
 countries  which  are  purchasing  tobac-
 co  from  us.  Among  the  principal  buy-
 ers  is  the  USSR.  From  the  time  they
 started  purchasing—not  this  year
 alone  but  even  before—they  have
 not  been  willing  to  entrust  it  to  the
 STC.  Their  middlemen  are  trying  to
 operate  it  in  a  way  which  is  advan-
 tageous  to  their  own  party.  I  do  not
 know  whether  this  minister  will  be
 able  to  break  this,  Out  of  22,000  ton-
 nes  covered  by  the  protocol,  STC  was
 given  only  200  tonnes.  The  rest
 have  gone  to  private  traders.  Can’t
 you  persuade  these  socialist  govern-
 ment  to  see  that  the  purchases  they
 make  are  routed  through  STC  or
 other  government  agencies?  {  would
 like  to  put  that  question  to  the  hoa.
 Minister.

 Another  thing  is  that  about  the
 headquarters.  Mr.  Dharia,  the  Com-
 merce  Minister,  hag  said  that  he  has
 no  intention  to  shift  the  headquar-
 ters  from  Guntur  to  anywhere  out-
 side  Andhra  Pradesh.  But  unfortu-
 nately  it  is  not  put  in  the  amending
 Bill,  Of  course,  I  have  got  great  con-
 fidence  in  the  assurance  given  by  Mr.
 Dharia  on  the  floor  of  the  House.  But
 whatever  assurance  he  has  given,  no-
 thing  prevents  him  from  putting  it
 into  thig  Act.  What  prevents  him
 to  say  that  the  headquarters  of  the
 Tobacco  Board  is  situated  in  Andhra
 Pradesh?  Of  course,  he  said  that
 Guntur  is  not  accessible  in  terms  of
 communication.  So,  it  may  be  changed
 to  Hyderabad  or  some  other  plece,
 But  nothing  prevents  him  from  stat-
 ing  specifically  in  the  Act  that  the
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 headquarters  of  this  Tobacco  Board
 will'be  situated  in  Andhra  Pradesh.
 I  hope  he  will  make  the  amendment
 in  such  a  manner  as  to  give  complete
 confidence—it  is  not  as  though  we
 have  no  confidence  in  the  hon.  Minis-
 ter,  we  have  got  complete  confidence,
 but  if  it  is  not  clearly  stated  in  the
 Act,  it  may  be  interpreted  in  any
 manner  according  to  the  changing  cir-
 cumstances.  So,  I  request  him  to  do
 that.

 Coming  to  the  last  point,  I  would
 request  the  hon.  Minister  that  in
 regard  to  such  commercial  commodi-
 ties  which  are  export  oriented.  the
 growers  must  have  some  sort  of  an
 insurance,  some  sort  of  a  security.  For
 this  purpose,  may  I  suggest  to  him
 that  in  consultation  with  the  Minis-
 try  of  Agriculture,  why  don’t  they
 introduce  the  crop  insurance  so  far
 as  this  tobacco  commodity  is  con-
 cerned?  After  all,  it  is  grown  in  a
 very  selected  and  limited  area,  there
 won't  be  any  operational  difficulty  in
 putting  this  Act  into  force.  Why  does
 he  not  experiment  it  and  have  this
 crop  insurance  so  far  as  this  tobacco
 is  concerned  because  it  is  export  ori-
 ented  and  you  will  be  giving  security
 te  the  farmers  also?

 About  excise  duty,  there  is  a  great
 imbalance.  Regardless  of  the  quality
 and  the  price  of  the  commodity,  the
 excise  duty  is  the  same,  In  one  case,
 if  the  price  is  one  rupee  a  K.G.,  the
 excise  duty  is  working  out  to  Rs.  4.50p.
 So  there  is  a  disparity.  I  would
 only  appeal  to  the  hon.  Minister  that
 the  excise  duty  should  vary  with  the
 quality  and  the  price  it  gets.  So,  3
 hope  the  Finance  Ministry  whose  re-
 presentatives  are  here,  should  look
 into  the  matter.  If  the  farmerg  are
 not  able  to  sell  away  their  produce,
 they  have  to  pay  heavy  excise  duty
 or  they  will  be  prosecuted.  In  this
 context,  I  once  again  request  the  hon.
 Minister  not  to  go  forward  with  this
 Bill,  Please  refer  it  to  a  Joint  Com-
 mittee  and  if  you  examine  all  the
 aspects  of  the  matter,  about  repre-
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 sentation,  about  the  functioning,
 about  the  Chairman,  his  status,  and
 who  should:  head  the  Tobacco  Board,
 all  these  factors  have  been  very  well
 brought  out  by  Mr,  Jyotirmoy  Bosu
 and  I  hope  that  he  should  bear  this
 in  mind.

 About  the  headquarters  in  Andhra
 Pradesh,  about  this  particular  section
 he  must  amend  it  even  now  to  say
 that  the  headquarters  of  the  Tobacco
 Board  will  be  in  Andhra  Pradesh  and
 it  shall  continue  to  remain  for  some
 time  in  Guntur  and  it  can  be  any-
 where  in  Andhra  Pradesh.  Of  Course
 if  this  is  done,  he  will  be  able  to
 satisfy  the  aspirations  of  the  Tobacco
 growers  in  Andhra  Pradesh  and  also
 he  will  live  up  to  the  promise  which
 he  made  yesterday  on  the  floor  of  the
 House.

 aft  लक्षमो  नारायण  मायक  (खज्राहो):
 वाणिज्य  मंत्री  महोदय  ने  तम्बाकू  बोर्ड
 संशोधन  विधेयक  जो प्रस्तुत  किया  है  उस
 सम्बन्ध  में  मैं  भ्रपने  कुछ  सुझाव  देना  चाहता

 हूँ.  I

 इस  विधेयक  में  केवल  गुजरात  को  ही
 लिया  गया  है  कि  यहां  पर  वर्जीनिया
 तम्बाकू  के  भझलावा  और  भी  तम्बाकू  होती  है,
 इसलिए  वहां  का  प्रतिनिधि  इस  बोर्ड  में  लिया
 जाए  ।  मध्य  प्रदेश,  उत्तर  प्रदेश,  बिहार
 झ्ादि  ऐसे  बई  प्रदेश  हैं  जहां  पर  तम्बाक्‌
 का  उत्पादन  होता  है  t  तो  मैं  मंत्री
 जी  से  कहूंगा  कि  यहां  के  प्रतिनिधियों  को  भी
 उस  में  शामिल  किया  जाय  ।  इसका
 किसानों  से  बड़ा  तालुक  है।  जो
 तम्बाकू  पैदा  होती  है  वह  सभी  जमीन
 में  पैदा  नहीं  होती  बल्कि  खास  जमीन  में  ही
 होती  है।  जहां  खारो  पानी  है  वहीं  तम्वाक्‌
 पैदा  होते  है।  कहीं  कहीं  तो  किसान  को
 मजबूरन  है  उस  जगह  पर  तम्बाकू  लगानी
 पड़ती  है  क्योंकि  दूसरी  चीज़  पैदा  ही  नहीं  हो
 सकती  है।  जो  तम्बाक्‌  प्रधिकारी  हैं  उनका
 किसानों  के  साथ  झच्छा  ब्यबहार  नहीं  है
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 [भी  लक्षमी  नारायण  नामक]
 शयोंकि वह  समझते  हैं  कि  हम  केन्द्रीय  सरकार
 के  कर्मचारी  हैं।  उनके  बारे  में  भार-बार
 शिकायत  की  गई  लेकिन  उन  शिकायता
 क्यें  दूर  नहीं  किया  गया  ।  एक  तो
 जितना  उन  पर  टेक्स  नहीं  होता  उससे
 ज्यादा  किसानों  से  वसूल  होता  है  ।  दूसरे
 यह  कि  जो  किसान  अपने  उपयोग  के  लिये
 ही  तम्बाक्‌  लगाते  हैं,  बेचते  नहीं  हैं,
 कितनी  जमीन  पर  वह  इस  काम  के  लिए
 तम्बाकू  लगा  सकते  हैं  इसका  निर्णय  होना
 चाहिये  ताकि  उन  किसानों  से  टेक्स  वसूल  न
 हो  ।  मैं  आशा  करता  हुं  कि  मंत्री  जी  भ्रपने
 जनाबी  वक्‍तव्य  में  इस  बात  को  बतायें  कि
 कितनी  ज़मीन  ऐसी  रखी  गई  है  जिसमें
 किसान  अपने  उपयोग  के  लिये  तम्बाक्‌
 लगायें  तो  उसमें  छूट  है  ?  है  छूट,  लेकिन

 वह  छूट  दी  नहीं  जाती  है  1  इसलिए  मैं
 जाहता  हूं  कि सदन  में  इसकी  घोषणा  होनी
 चाहिये  कि  अपने  उपयोग  के  लिये  लगायी
 गई  तम्बाकू  पर  कोई  टैक्‍स  न  हो।

 इस  बिल  में  नीलामो  मंच  के  लिये  कहा
 जया  है  ताकि  बेचने  भौर  खरीदने  वालों  को
 कोई  दिक्कत  न  हो  ।  मैं  देखता  हूं  कि  हर
 चीज  जो  बनायी  जाती  है  वह  विक्रेता  और
 खरीददार  की  सुविधा  के  लिए  बनायी  जाती
 है  ।  लेकिन  आखिर  में  नतीजा  यह  निकलता
 है  कि  परेशानी  बहुत  होती  है  a  तो
 मैं  चाहता  हूं  कि  जो  नीलामी  मंच  बनाये
 जांय  वह  ठीक  ढंग  से  बनाये  जायें  ताकि
 विक्रेता  श्रोर  खरीददार  को  कोई  दिक्कत
 न  हो  भर  ज्यादा  फीस  न  ली  जाय,  क्योंकि

 इतना  खर्चा  लगा  दिया  जाता  है  कि
 किसान  झौर  खरीददार  परेशान  हो  जाते
 हैं  शौर  वह  कहते  हैं  कि  कौनसी  झाफ़त  का
 अहा  बना  दिया.  गया  ।  इसलिये  जो
 सुविधा  की  दृष्टि  से  बनाया  जाय  वहां
 सुविधा  ही  मिले  ओऔर  विक्रेता  भशौर  खरीद-
 दार  को  कोई  परेशानी  नहों।
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 दूसरी  तम्बाकू  भी  पैदा  होती  है  ॥
 झाजकल  ज्यादा  सब  लोग  तम्नाक्‌  के  आारे  में
 ज्यादा  ध्यान  नहीं  देते,  समझते  है ंकि  यह  तो
 नभीली  चीज़  है  ।ख।  लेकिन  फिर  भी
 किसान  के  लिए  यह  व्यापार  की  शीज  है  ny

 तो  इस  झोर  भी  मंत्री जी  ध्यान  दें  कि
 इसके  व्यापार  में  जहां  तरक्‍की  हो
 खेती  में  तरककी  हो  वहां  किसानों  को
 ज्यादा  सुविधा  देनी  चाहिये  ।  उनकी
 दिक्‍कतें  दूर  करनी  चाहिये  ताकि  वह
 अपनी  ज़मीन  में  तम्बाकू  पैदा  करके  फ़ायदा
 कौमा  सकें  ।  फ़ायदा  ज्यादा  नहीं
 होता  है,  मजबूरन  ही  उस  ज़मीन  में  तम्बाक्‌
 बोनी  पड़ती  है  क्योंकि  दूसरी  चीज़  नहीं
 हो  सकती  हैं  ।  इसलिये  उनकी  मजबूरी
 का  नाजायज  फायदा  न  उठा  सकें,  बल्कि
 किसानों  को  फायदा  हो,  जैसे  गना
 शौर  गेहूं  झादि  फ़सलों  में  होता  है,  इस
 प्रकार  की  ध्यवस्था  होनी  चाहिये  ।  जिस
 तरह  से  केन्द्रीय  सरकार  के  और  भी  झधि-
 कारी  हैं  उसी  तरह  से  तम्बाकू  विभाग  के
 अधिकारी  किसानों  को  परेशान  न  कर
 सकें  इस  बात  को  भी  आपको  देखना
 चाहिये,  यही  मुझे  कहना  है  ।
 SHRI  A.  BALA  PAJANOR  (Pondi-

 cherry):  Mr.  Deputy  Speaker,  Sir,
 I  don’t  think  only  Members  from  the
 tobacco-growing  areas  should  partici-
 pate  in  the  discussions  on  this  Bill.

 I  think  such  considerations,  viz.,  whe-
 ther  a  person  uses  tobacco  or  whether
 it  is  grown  in  his  state,  should  not,
 be  the  consideration  for  calling  ४
 Member  to  speak.  Some  people  are
 for  chewing  the  tobacco,  and  others
 are  for  smoking  it.  I  think  that  in

 this  country,  if  smoking  is  going  to
 be  prohibited,  this  Board  also  will  ६०
 out.  Mr.  Jyotirmoy  Bosu’s  sugges-
 tion  wags  that  there  must  be  a  com-
 prehensive  bill  on  this  subject.  I
 think  the  hon,  Minister  will  agree  that
 it  may  be  referred  to  a  Select  Com-
 mittee,  instead  of  now  having  amend-
 ed  it  piecemeal,  and  then,  after  some
 time,  further  amended.  I  am  saying
 this  for  the  simple  reason  if  you  see
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 the  Statement  of  Objects  and  Reasons,
 this  Bill  was  passed  sometime  in
 975  and  came  into  effect  on  the
 Ist  January  ‘1976.  That  means  with
 hardly  two  years  of  experience  you  are
 finding  it  very  difficult  to  work  it  anu
 so  many  difficulties  have  come  up.  I
 do  not  agree  with  the  statement  that
 you  have  come  across  so  many  difficul-
 ties  within  such  a  short  period.  The
 Board  must  have  been  given  a  longer
 time  to  come  to  a  conclusion.  That  is
 why  at  the  outset  I  suggest  that  you
 give  it  some  time,  refer  it  to  a  Select
 Committee,  or  have  a  comprehensive
 Bill  which  we  can  discuss  in  a  bet-
 ter  manner.

 I  have  a  feeling  that  this  idea  that
 because  a  particular  State  is  growing
 a  larger  quantity  of  a  particular  com-
 modity,  so  the  headquarters  of  the
 Board  should  be  situated  in  that  State
 is  not  a  correct  principle.  Tomorrow
 the  Members  of  Parliament  from  UP
 may  claim  “we  have  a  majority;  so,
 the  Parliament  must  come  to  UP”.
 This  principle  will  lead  to  such  con-
 clusions.  We  view  this  country  as  a
 whole  and  we  look  at  this  problem  as
 between  grower  and  consumer  and
 buyer  and  seller.

 I  am  grateful  to  Shri  Jyotirmoy
 Bosu  for  his  participation  in  the
 discussion  on  this  Bill.  I  have  never
 seen  Churchill  smoking  the  cigar  ex-
 cept  in  pictures,  That  cigar  is  produc-
 ed  in  Tiruchi.  Though  these  people
 supply  cigar  to  the  Prime  Minister  of
 England,  they  are  in  a  pitiable  condi-
 tion.  This  is  the  position  of  the  pro-
 ducers  of  cigar  in  Tiruchi,  which  is
 in  Tamil  Nadu.

 Sir,  since  you  also  come  from  our
 side,  you  know  that  in  Madras  the
 Sivapuri  tobacco  is  famous.  It  is  grown
 in  Chidambaram,  Trichinopoly  and
 Coimbatore.  Similarly,  you  are  tak-
 ing  tobacco  from  Gujarat  for  making
 bidis  or  to  have  cigars.  Therefore,  if
 you  locate  your  centre  at  a  place
 where  everything  is  available,  you
 will  be  concentrating  it  at  big  places,
 forgetting  the  small  man.  So,  I  am
 not  for  it.
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 Apart  from  that,  may  be  today  one
 State  is  growing  more  tobacco.  To-
 morrow  Tamil  Nadu  may  overtake  it.
 So,  a__  particular  place  must  not  be
 mentioned  in  the  Act  for  the  main-
 tenance  of  the  headquarters  of  the
 Board.  Today  Kerala  is  the  principal
 producer  of  cashew  and  coir.  But
 that  shoulg  not  give  them  the  prero-
 gative  to  have  the  headquarters  of
 the  Board  in  that  State.  In  that  case,
 Pondicherry,  which  is  a  small  State.
 will  have  the  prerogative  for  a  head-
 quarters  in  the  case  of  Indian  made
 wisky,  though  we  have  not  come  to
 that  stage  yet.

 When  we  enact  or  amend  an  Act  in
 this  Parliament,  we  must  have  a
 long-range  view,  say  for  5  or  20
 years,  Now  you  have  come  forward
 with  an  amendment  after  two  years
 of  experience.  If  tomorrow  Shri  Mo-
 han  Dharia  hand  over  this  portfolio
 to  some  other  Bfinister,  he  will  anti-
 cipate  some  other  difficulty  and  come
 forward  with  some  other  amendments.
 Then  the  amendments  would  be-
 come  actually  bigger  than  the  Act.  Se,
 it  is  better  to  have  a  comprehensive
 Bill  which  provides  for  all  contin-
 gencies,

 I  do  not  want  to  repeat  the  points
 made  by  other  Members.  There  is  the
 question  of  loot  by  private  people,

 agents  and  middlemen.  That  can  be
 controlled  only  by  the  State  Govern-
 ment.

 You  have  referred  to  the  auction
 platform  and  other  things.  But  you
 are  having  “not  more  than  two  per-
 sons”;  that  is  the  suggestion  given  by
 the  Government  in  this  Bill,  I  under-
 stand  that  Rs.  00  crores  worth  of
 tobacco  is  being  exported.  t  do  not
 know  how  far  my  figure  is  correct.  In
 that  case,  what  is  your  percentage?
 You  have  stated  in  the  Financial
 Memorandum  that  you  will  require
 Rea.  8  lakhs  to  set  up  the  building
 for  the  Board  and  the  auction  plat-
 form  and  the  recurring  ex-
 penditure  is  Rs.  4  lakhs
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 (Shri  A.  Bala  Pajanor]
 Rs.  2  lakhs  jn  the  beginning.  If  the
 export  is  to  the  tune  of  Rs.  200  crores,
 you  will  get  Rs.  200  lakhs  from  that.
 Are  you  going  to  make  some  other  ad-
 ditional  income?  Otherwise,  your
 statement  is  incorrect.  The  Minister
 has  to  clarify  the  position  as  to  what
 is  the  amount  you  are  Boing  to  get.
 That  portion  of  it  I  fail  to  see  in  the
 statements  attacheg  to  the  Bill.

 Shri  Jyotirmoy  Bosu  made  a  lJearn-
 ed  speech  on  the  subject  I  do  appre-
 ciate  it  because  it  is  a  question  of  the
 industry  going  to  dogs,  especially  the
 people  who  are  involved  in  the  ciga-
 rette  industry.  Mr.  George  Fernandes
 and  other  Ministers  of  the  Janata
 Gévernment,  I  am  sure  they  are  very
 sincere,  want  us  to  go  back  to  the  vil-
 Jages.  Actually,  all  of  us  have  come
 only  from  the  villages  though
 soMe  may  behave  &s  if  they  have  come
 from  Washington  or  London.  But  if
 we  consider  the  cigarette,  dairy  and
 allieq  industries  to  be  small  or  cottage
 industries,  how  are  we  to  help  them?
 A  Bil]  like  this  can  help  them  also,
 and  so  I  go  back  to  my  first  sugges-
 tion.

 Supposing  we  puss  this  Bil]  today,
 it  will  become  an  Act  shortly,  but  you
 have  to  contemplate  this  Board  sett-
 ing  up  a  certain  number  of  cottage  and
 rural-based  industries.  That  is  the  re-
 ason  Tr  spoke  sarcastically  about
 smoking  in  the  beginning.  Under
 the  Cigarette  Bill—I  had  occasion
 to  participate  in  the  discussion  on  that
 Bill  in  the  previous  Lok  Sabha—you
 have  stated  that  it  is  necessary  to  men-
 tion  “Dangerous  to  Health”.  But  don’t
 say  it  is  dangerous  to  grow  tobacco.
 Tomorrow  an  amendment  may  come
 saying  that  the  Board  must  exhibit  a
 big  board  in  their  office  stating  that  it
 it  dangerous  to  grow  tobacco,  because
 it  is  from  tobacco  that  we  get  cigaret-
 tes  and  it  is  dangerous  to  smoke.

 So,  what  you  have  got  in  mind
 should  be  clear.  What  is  your  policy, what  is  your  programme?  I  am  sure
 the  Commerce  Minister  has  a  very
 definite  pian  in  his  mind.  I  know  the
 Plan  was  framed  long  ago,  but  he  is
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 not  coming  out  with  it,  and  I  also
 know  why  he  is  not  coming  out  with
 it.  I  hope  he  will  come  out  with  a

 ‘comprehensive  plan  for  the  future.  If
 you  are  going  to  implement,  it  will  be
 good,  Otherwise,  as  in  the  case  of
 hundreds  of  Acts  which  we  are  pass-
 ing,  nothing  will  be  implemented.

 SHRI  K.  SURYANARAYANA
 (Eluru):  I  do  not  want  to  take  much
 time  ag  other  friends  have  already
 spoken,  but  I  am  2  grower  of
 tobacco,  particularly  Virginia  tobacco,
 and  I  want  that  the  interest  of  the
 country  tobacco  growers  should  also
 be  protecied  by  this  Bill.

 This  Act  was  passed  long  ago  and  it
 came  jnto  force  on  Ist  January,
 ‘1976,  We  had  great  hopes  that  on
 account  of  the  Tobacoo  Board  all  the
 wrowers  would  be  benefited,  buf
 things  have  not  been  to  our  salisfac-
 tion.

 Shri  Jyotiromy  Bosu  and  Shri
 Ankinudu  Prasada  Rao  represent  the
 Lok  Sabha  on  the  Board.  They  have
 made  certain  proposals.  I  would
 request  the  Government  to  give  du?
 consideration  to  them.  They  say
 there  is  no  hurry,  the  heavens  are
 not  going  to  fall,

 In  the  Statement  of  Objects  and
 Reasons  in  this  Bill  they  have  given
 the  reasons  for  changing  the  head
 office  of  the  Board  from  Guntur  to
 Hyderabad,  but  we  are  not  agreeable
 to  that.  After  hearing  the  Minister
 in  the  Consultative  Committee.
 several  friends  came  to  me  in  my  area
 and  district.  The  six  coastal  dis-
 tricts  of  Andhra  Pradesh  grow  Virgi-
 nia  fobacco.  My  district  and  my
 constituency  is  the  biggest  grower.  If
 the  Board’s  head  office  is  changed
 from  Guntur  to  Hyderabad,  the  small
 grower  cannot  go  and  represent  to
 the  Board.  That  is  the  idea  of  having
 the  head  office  in  Guntur  that  it  meets
 the  convenience  of  the  growers.

 It  is  said  in  the  Statement  of  Objects
 ang  Reasons:

 “Sub  Section  (8)  of  Section  4  of
 the  Act  has  specifically  designated
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 Guntur  in  the  State  of  Andhra  Pra-
 ‘des  as  the  place  where  the  head  office
 ‘of  the  Board  is  to  be  located.  Gun-
 tur  is  a  very  important  centre  from  the
 point  of  view  of  production  and  mar~

 ‘keting  of  virgina  tobacco  which  is  the
 most  important  exportable  variety
 grown  in  the  country.  However,  this
 place  has  no  direct  rail  or  air  link
 with  either  New  Delhi  or  the  capitals
 of  other  tobacco  producing  States  in
 the  country.”  They  can  have  bran-

 ches  of  the  Board  in  other  places  like
 Tea  Board  or  Coffee  Board.  So,  the
 object  of  this  Bill  does  not  meet  the
 needs  of  the  growers.  The  big  tra-
 ders  who  are  exploiting  the  growers,
 have  managed  to  shift  this  office  from
 Guntur.  The  Government  is  very
 lenient  towards  the  big  traders.  I  do
 not  want  to  blame  the  Government  but
 the  whole  bureaucracy  is  lenient  to-
 wards  the  traders.  If  Mohan
 Dhariaji  gives  full  though  to  this,  he
 will  agree  that  change  of  headquarter
 is  not  at  all  necessary.  If  the  head-
 quarter  ig  changed  to  Hyderabad,  how
 will  the  tobacco  growers  sell  their
 tobacco  and  how  will  they  go  there?
 Even  though  you  have  started  it
 through  STC,  do  you  mean  to  say
 that  the  growers  are  going  to  be  bene-
 fited?  Do  you  mean  to  say  that  the
 entire  production  will  be  reuted

 ‘through  STC?  If  the  entire  tobacco
 trade  is  taken  over  by  the  STC,  then
 we  will  accept  your  bonafides.  Now,
 we  have  got  our  doubts  that  this  Gov-
 ernment  has  got  lenient  policy  to-
 wards  the  traders.  I  request  the  Gov-
 trnment  to  bring  forward  a  cormpre-
 hensive  Bill.  I  support  the  view-
 points  of  my  friends  who  have  spoken

 -on  this  Bill  and  |  request  the  Gov-
 ernment  not  to  rush  through  this  Bill
 and  change  this  section  or  that.  Even
 without  this  Act  you  have  got  powers
 to  make  rules.

 SHRI  JYOTIRMOY  BOSU:  I  may
 submit,  let  this  BiH  be  passed  straight-
 way.  Otherwise,  the  virginia  tobac-
 co  growers  in  Karnataka,  particu-
 larly  in  Hansur  district  and  auction
 ‘platforms  will  be  affected,  because
 the  next  crop  ig  coming  very  soon.

 ASADHA  27,  900  (SAKA)  (Amdt.)  Bill  350
 Later  on,  he  shoulq  come  with  a  com-
 prehensive  Bill.

 SHRI  K.  SURYANARAYANA:  80,
 before  the  end  of  the  session.  he  should
 bring  forward  a  comprehensive  _  Bill
 in  consultation  with  the  tobacco  grow-
 ing  States  and  in  consultation  with
 the  Members  of  Parliament  from  those
 states.  Otherwise,  I  wi!l  presume
 the  old  bureaucracy  is  being  contiru-
 ed  in  your  regime  also.

 I  reuest  you  not  to  change  the
 headquarter  from  Guntur  because  80
 per  cent  of  the  growers  are  round-
 about  Guntur.  How  much  time,  you
 take  to  go  from  airport  to  city  in
 Bombay?  How  much  time  do  you
 take  from  going  to  city  from  the  air-
 port  in  Calcutta?  It  is  three  hours.
 For  going  to  Guntur  it  will  not  take
 that  much  time.  As  far  as  rail  line
 is  concerned.  Vijayawada  is  the  best
 place  as  compareg  to  Hyderabad.  So,
 it  is  not  a  good  argument  for  shifting
 the  office.  Let  there  be  some  other
 argument,  for  shifting  the  office.

 Take,  for  example.  the  cooperative
 sugar  factories.  No  officer  is  coming
 to  cooperative  sugar  factories  in  rural
 areas.  In  the  same  manner  the  To-
 bacco  Board  officers  are  keeping  their
 camp  office  in  Hyderabad.  So  I  would
 request  the  hon.  Minister  to  clear
 outdoubts.  In  the  interest  of  the
 growers  the  board  office  must  be  in
 Guntur.  I  support  the  cause  of  small
 growers.  Big  traders  are  interfering
 in  the  working  of  the  Board.  To  avoid
 all  these  things,  only  the  growers,
 the  Central  Government,  the  Mem-
 bers  of  Parliament  and,  if  necessary,
 the  State  Governments  and  also  the
 MLAs  may  be  given  representation  in
 the  Board,  not  the  traders.

 With  these  words,  I  support  the  Bill
 but  I  would  request  that  hon,  Minister
 to  come  forward  with  a  comprehen-

 ,S8ive  Bill  before  this  session  igs  over.

 tt  राम  सेबक  हुजारी  (  रोसदा  )  :

 उपाध्यक्ष  महोदय,  तम्बाक  बोर  (संशोधन)
 विवेयक  जोकि  इस  सदन  के  सामने  प्रस्तुत
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 (ft  राम  सेवक  हजारीप
 किया  गया  है  उसका  समयत  करते  हुए  मैं
 माननीय  मंत्री  जो  से  निवेदन  करना
 चाहता  हूं  कि  बे  मेरे  सुझावों  पर  विचार
 करते  हुए,  पिछले  तीस  बर्षों  में  उतर  भारत
 की  जो  उपेक्षा  की  गई  है  उसकी  भोर
 अपना  व्यक्तिगत  ध्यान  दें।  वर्जीनिया
 तम्बाक्‌ की  बात  कही  जा  रही  है  और  कहा
 गया  कि  गुप्ट्र  में  इसका  हेड  आफिस
 हो,  उस  से  हमारा  कोई  ऐतराज  नहीं  है
 लेकिन  ज़रा  पीछे  की  ओर  भी  दृष्टि  डाली
 जाये  |  मैं  जिस  क्षेत्र  से  झाता  हूं  वहां
 पर  केवल  एक  विधान  सभा  क्षेत्र  से
 प्रति  वर्ष  सरकार को  3  लाख  रुपया
 तम्बाकू.  पर  टैक्स  के  रूप  में  मिलता  है  t
 यहां  पर  दलासह  सराय,  सहपुर  बटोरी,
 ताजपुर  भ्रादि  कई  ऐसी  जगहें  हैं  जहां  पर
 अंग्रेजों  के समय  में  तम्बाकू  प्रोसेसिग
 प्लॉट  लगे  हुए  थे  ।  भंग्रेजों  क॑  जमाने  में  ही
 बहा  पर  क्छ  लेबर  टूबुल  हुई  थी  लेकिन
 उस  के  बाद  से  उन  प्लान्द्स  को  बिल्शुल
 समाप्त  ही  कर  दिया  गया  वहां  के
 प्लान्ट  वहां  से  उठ  कर  प्रांघ  प्रदेश  में  गुष्टूर
 की  ओर  जा  रहे  हैं।  उस  समय  वहां पर
 चार  हजार  मजदूर  लगे  हुए  थे।
 शाप  समझ  सकते  हैं  कि  इस  प्रकार  से
 लगभग  25  हजार  लोगों  का  भरण-
 पोषण  होता  था  लेकिन  वहां  की  मशीनें
 उठकर  प्रांन्न  प्रदेश  जा  रही  हैं।  इसके
 अ्रतिरिकक्‍त  किसानों  के  लाभ  के  लिए  वहां  पर
 जो  रिसर्च  इंस्टीट्यूट  खोलना  चाहिए  था
 वह  भी  नहीं  खोला  गया  ny  सरकार
 का  एक  छोटा  सा  कार्यालय  पूसा  फार्म  में
 है  1  वहां  के  किसानों  न  इस  कार्यालय  से
 सम्पर्क  स्थापित  किया  शौर  उन्होंने  मंत्री  जी
 को  भी  ब्रावेदन  दिया  t

 सरकार  के  एक  अधिकारी  दल  का
 पूसा  फार्म  जाने  का  प्रोग्राम  था।  दलसिह
 सराय  में  सैकड़ों  किसान  उन  से  बात  करने  के

 लिए  जड़े हुए  थे  लेकिन  उस  दल  को  दलसह
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 सराय  में  व  उत्तार  कर  बरौनी  में  उतारा
 गया  झौर  सीधे  घुसा  फार्म  पर  ले  जाया
 गया  t  उधर  सैकड़ों  किसान  झपती  कठिनाई
 सुनाने  के  लिये  खड़े  रहे  परन्तु  भ्रधिकारी  वहां
 पर  नहीं  रूके  ।  मैं  माननीय  मंत्री  जी  से
 निवेदन  करना  चाहता  हूं  कि  किसानों  की
 जो  कठिनाइयां  हैं  भौर  जो  बेरोजगारी  की
 समस्या  है  उसको  देखते  हुए,  वहां  पर  जो
 प्रोसेसिंग  प्लान्ट  चल  रहे  थे  उनको  फिर
 से  चालू  करवाने  के  लिए,  वे  केन्द्रीय  अफसरों
 का  एक  दल  बनाकर  वहां  भेजें  ।  वह  दल
 वहां  पर  जाकर  देखें  कि  तम्बाकू  की  कंसी
 खेती  हो  रही  है  ।  मुजफ्फरपुर,  समस्ती-
 पुर  झादि  सभी  इलाकों  में  तम्बाक  की
 खेती  होती  है  ।  जब  से  प्रोसेसिंग
 प्लान्ट  हटा  दिए  गए  हैं  ,  किसानों  के  सामने
 बड़ी  कठिनाई  आगई  है  ॥।  मंत्रीजी
 को  मालूम  होगा  कि  हमारे  यहां  रामपुर
 (ब्लाक  वारिस  नगर)  की  तम्बाकू  कलकत्ता
 की  मार्केट  में  जाकर  बिकती  है  ।  प्रति
 वर्ष  3  लाख  रुपया  सरकार  को  यहां  से
 तम्बाकू  पर  टैक्स  के  रूप  में  मिलता  है
 लेकिन  आज  तक  न  तो  वहां  पर  कोई
 सड़क  ही  बनी  है,  न  कोई  स्टेंट
 दूमूबबैल  लगाया  गया  है  झौरन  ही
 किसानों  की  सुविधा  के  लिये  कोई  झन्य
 कार्य  हुए  हैं।  वहां  उन  को  बचाने
 के  लिए  कोई  व्यवस्था  नहीं  थी,  जिस  से

 बहुत  नुकसान  हुआ 1

 ग बह  ठीक  है  कि  भाप  हैडभाफिस  हो  वहां
 से  उठाकर  गुण्ट्ूर  लेजा  रहें  हैं,  लेकिन
 मैं  आप  से  इतना  ही  निवेदन  करना
 चाहुंगा  कि  उत्तर  भारत  की  शआव-
 श्यकता  को  देखते  हुए,  श्राप  उस  तरफ़
 भी  झपना  कार्यालय  खोलिये,  ताकि  वहां
 के  किसानों  की  कठिताइयों  को  भी  दूर
 किया  जा  सके  ।  भाप  ने  बहुत  ज्यादा
 टैक्त  बढ़ा  दिया  है,  किसान  जो  मेहनत
 करता  है,  परेशानी  उठाता  है,  इन
 दैक्सों  के  गढ़  आने से  पब  मजबूर  हो  कर

 तम्बाक  की  खेती  को  छोड़ता  जा  रहा  हैं
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 इसके  एंक्सपोर्ट  से  भाप  को  बहुत
 झामदनी  होती  है  ।  मेरे  पास  बीड़ी
 की  एक्सपोर्ट  के  आंकड़े  हैं-यह  27
 दितम्बर  976  का  “बिजनेस  स्टण्डर्ड”  है,
 इसके  झनुसार  971  में  4.5  लाख  का
 एक्सपोर्ट  हुमा,  972  में  6.i  लाख  का,
 973  में  14,8  लाख  का,  19748
 38.4  लाख  का  शौर  975  में
 20.7  लाख  रुपये  का  एक्सपोर्ट  हम्ना  ।
 जहां  सरकार  को  इतनी  प्रामदर्न।  हुई,  वहां
 सरकार  के  किसान  की  सुविधा  के  लिये,
 किसानों  के  विकास  के  लिये  जा  खर्चा  करना
 चाहिए  था,  वह  नहीं  किया  गया ।  मैं
 सरकार  से  भ्राग्रह  करना  चाहता  हूं  कि  गृण्टूर
 हैड-ग्र/फित  ले  जाने  के  साथ  उत्तर  भारत  के
 लोगों  का  जा  प्रतिनिधित्व  हना  चाहिए  था,
 किसानों  का  श्रीर  लोक  सभा  के  सदस्यों  का
 जो  प्रतिनिधित्व  होता  चाहिए  था,  वह  नहीं
 हूं।  सका  ।  आस  है  झाफिस  गण्टूर  उठा  कर
 ले  गये  मैं  उसका  विरोध  नहों  करता,  लेकिन
 उत्तर  भारत  में  भा  अपना  कार्यालय  खालिए,
 जिससे  वहां  के  किसानों  को  अधिक  के  अधिक
 सुविधा  प्रदान  की  जा  सके,  उनन्‍की  कठि-
 नाइयों  के  दूर  किया  जा  सके।  वहां  पर  रिसर्च
 इन्स्टीचूट  खालिए,  ताक  किसानों  को,  जो
 बहुत  पूराने  जमाने  से  तम्बाकू  बोते  चले  शा
 रहे  हैं,  उनका  एक  नाई  दिशा  दी  जा  सके  t

 वहां  पर  जो  प्रोसेसिंग  प्लांट  लगा
 हुप्रा  था,  उसकी  तरफ  मैं  आ्राप  का  ध्यान
 विशेज  रूप  से  दिलाना  चाहता  हूं,  वह
 अब  समाप्त  होचुका  है  में  चाहता
 हुं  कि  यहां  से  एक  केन्द्रीय  दल  भेज  कर
 झाप  उस  को  छान-बीन  कराइये।  बहुत  सी
 सथीतें  वहां  से  चली  गई  हैं,  कुछ  चची  हुई
 हैं-मेरा  श्ाग्रह  है  कि  जो  बची  हुई  है,
 उन  को  आपूर्ति  कर  के  उस  प्लांट  को
 फिर  से  चलाया  जाय,  ताकि  वहां के
 बार-पांच  |  जिलों  में  जो  बेरोजगारी  की
 समस्या  पैदा  हो  गई  है,  वह  दूर  हो सके

 ' और  लोगों  को  काम  मिल  सके।  मैं
 झाशा  करता  हूं  कि  मंत्री  जी  इस  पर
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 विचार  करेंगे  और  इस  दिशा  में  शीधक्ष  ही
 कोई  झ्रावश्यक  कदम  उठायेंगे  ॥

 SHRI  P.  K.  KODIYAN  (Adoor):
 Mr.  Deputy  Speaker,  Sir,  I  feel  that
 the  proposals  made  by  the  Govern~
 ment  through  this  amending  Bill  are
 of  a  piece-mea]  nature.  The  main
 problem  that  confronts  the  tobacco
 growers  is  the  steep  fall  in  prices  of
 their  produce  and  the  lack  of  proper
 machinery  to  purchase  tobacco  at
 reasonable  prices.  Just  now.  the  hon.
 Member  Shri  Jyotirmoy  Bosu  had
 pointeg  out  how  the  tobacco  compa-
 nies  both  Indian  and  foreign,  had
 squeezed  the  tobacco  growers.  There
 are  several  methods  for  doing  it.  I  do
 not  want  to  go  into  details.  They  de-
 liberately  delay  the  purchasing  opera-
 tions.  Secondly,  they  refuse  to  lift
 all  the  stock.  Thirdly,  they  fix  lower
 grade  even  for  higher  grade  of  tobacco
 and  offer  very  low  prices.  As  a  re-
 sult  of  this,  the  tobacco  growers,  this
 year,  especially  the  smal]  growers  have
 been  forced  to  sell  their  produce  at
 throw  away  prices.  This  vear  the  to-
 bacco  was  sciling  at  Rs,  350—400  less
 than  the  price  at  which  it  was  sold  in
 the  previous  year.

 Under  these  circumstanceg  espe-
 cially  in  the  absence  of  a  purchasing
 machinery,  the  tobacco  growers  are
 forced  to  resort  to  distress  sale.  Not
 only  tobacco  growers  but  the  peasants
 engaged  in  the  production  of  other
 commercial  crops  also  like  cotton  and
 jute  are  suffering  like  this.  There  was
 a  steep  fall  in  the  price  of  cotton.
 At  the  n-oment  when  the  peasants  re~
 quire  remunerative  prices  and  they
 are  forced  to  sell  their  produce  at
 throwaway  prices,  at  that  critical  mo-
 ment  the  government  machinery  fails
 to  intervene.  That  is  the  main  point
 I  want  to  bring  out  here.  Now  the

 hon.  Minister  has  asked  the  STC
 to  enter  the  market  and  purchase  the
 tobacco  from  the  growers.  He  had
 asked  the  STC  to  enter  the  market
 some  months  back.  But  they  did  not
 accept  the  suggestion  in  the  beginning

 ‘and  after  having  accepted  the  sug-
 gestion,  they  deliberately  delayed
 entering  into  agreement  with  the  co-
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 operative  societies  concerned.  The
 growers  and  particularly  small  grow-
 ers  cannot  hold  back  their  produce  for
 Jong.  So,  by  the  time  the  Govern-
 ment  machinery  intervenes,  they
 would  have  been  forced  to  sell  at
 throwaway  prices.  Therefore,  the
 very  purpose  of  intervention  by  a
 government  agency  wag  scuttled,  that
 purpose  was  defeated.  And  what  is
 the  guarantee,  I  would  like  to  ask
 the  hon.  Minister,  that  in  future,  the
 STC  or  other  governmental  agencies
 which  are  entrusted  with  this  job
 would  rush  to  the  aid  of  the  growers
 at  the  critical  moment.  That  is  what
 has  been  lacking  all  these  years,  whe-
 ther  it  is  jute  or  cotton  or  tobacco.

 I  would  like  to  request  the  Hon.
 Minister  at  least  now  to  instruct  the
 State  Trading  Corporation  to  purchase
 all  the  stocks  lying  with  the  pea-
 sants—both  FCT  variety  ag  well  as  the
 various  kinds  of  country  tobacco.  I
 would  also  request  the  Hon.  Minister
 that  the  country  tobacco  should  be
 brought  within  the  purview  of  the
 operation  of  the  Tobacco  Board.

 I  would  also  like  to  request  the
 Minister  to  explore  the  desirability  or
 the  feasibility  of  the  Tobacco  Board
 itself  entering  the  market,  by  hav-
 ing  a  trading  wing  in  the  Tobacco
 Board,  if  the  proposal  to  have  a  sepa-
 rate  Tobacco  Trading  Corporation  is
 not  foung  feasible.  This  will  help,  I
 think,  in  eliminating  the  middleman
 from  the  market.

 I  would  request  the  Hon.  Minister
 to  take  necessary  steps  to  provide  all
 necessary  and  timely  help,  financial
 as  well  as  technical,  to  the  Tobacco
 growers.  Representation  on  the  To-
 bacco  Board,  as  it  is  contituted  today,
 ig  heavily  tilted  in  favour  og  the  to-
 bacco  industry  and  traders.  Out  of
 the  2l  Members  of  the  Tobacco  Board,
 I  think  only  three  represent  the  far-
 mers.  The  Tobacco  Board  itself  has
 ‘been  constituted  primarily  with  the
 aim  of  helping  the  growers  and  yet,
 they  are  the  gection  which  is  least  re-
 presented.  J  would  therefore  plead
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 with  the  Minister  to  consider  the  pro-
 posal  that  tobacco  growers  and  parti-
 cularly  small  growers,  $.९.,  those  who
 are  cultivating  one  acre  or  two  acres,
 shoulq  be  given  more  representation.
 I  agree  with  the  suggestion  that  more
 MPs  and  more  MLAs  should  be  taken
 in  the  Board  but  along  with  that
 more  farmers  also  should  be  taken
 and  at  least  50  per  cent  of  itg  repre-
 sentation  should  go  to  farmers  who
 actually  produce  tobacco,

 Now,  coming  to  the  suggestion  made
 in  the  amending  Bill  regarding  shift-
 ing  of  headquarters,  I  am  sorry  to
 remark  that  the  arguments  put  for-
 ward  by  the  Hon.  Minister  for
 shifting  the  headquarterg  at  a  future
 date  from  Guntur  to  some  other  place,
 are  flimsy.  I  never  thought  that  the
 Minister  would  come  forward  with
 such  flimsy  and  silly  arguments—as
 if  the  main  troubles  in  cultivation
 were  due  to  the  location  of  the  head-
 quarters  of  the  Tobacco  Board  in  a
 place  called  Guntur  which  is  away
 from  the  main  railway-line  and  away
 from  the  airport.  The  Board,  ags_  I
 have  already  pointed  out,  is  for  the
 benefit  of  the  growers.  So  it  is  im-
 material  whether  or  not  the  head-
 quarters  is  located  at  a  place  having
 air-links  and  rail-links.  Do  the  grow-
 ers,  the  poor  farmcrs,  want  to  go  to
 the  headquarters  by  plane?  This  is
 only  in  the  interest  of  the  bureau-
 eracy:  the  bureaucracy  wants  to  be  in

 a  capital  city  where  all  facilities  are
 available—like  three-star  or  five-star
 hotels—and  where  there  will  be  no
 prohibition  also.  I  am  sorry  that  the
 Hon.  Minister  was  so  much  carried
 away  by  the  arguments  of  the  bureau-
 crats  who  want  to  enjoy  themselves
 at  the  cost  of  the  farmers,

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Sir,  instead  of  doing  good
 to  the  farmers,  the  Government  have
 done  a  great  mistake.  They  have
 landed  the  farmers  in  trouble  and
 they  have  taken  measures  which  in-
 directly  helped  the  traders.  The  Gov-
 ernment  introduced  the  voucher
 system  and  the  check  system  so  that
 traders  may  be  controlled,  but  the
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 Government  has  not  thought  of  the
 strength  of  the  vested  interests  and
 the  traders.  They  retaliated,  and  the
 Government  had  to  come  down  and
 compromise  with  them,  at  least  tempo-
 rarily.  Tomorrow  also  it  may  happen:
 rather  it  will  certainly  happen—and
 again  they  will  retaliate.  Therefore,
 what  I  would  say  is  that  unless  there
 is  competition  and  unless  Government
 purchases  tobacco  through  STC  to  the
 extent  of  at  least  25,000  metric  tons,
 it  ig  not  possible  to  compete  with  these
 traders  who  have  financial  strength.

 The  other  thing  is  that.  while  -  am
 Blad  that  the  Government  has  given
 thought  to  the  suggestion  of  install-
 ing  auction  platforms,  I  would  like  to
 say  that  if  auction  platforms  are
 established,  there  must  be  infrastruc-
 ture  also—that  is,  warehouses  and
 branches  of  banks  etc.,  so  as  to  help
 the  agriculturists.  When  they  get  the
 tobacco,  they  have  to  put  the  tobacco
 in  warehouses.  The  banks  have  to
 help  them  by  giving  loans  so  that
 they  may  have  the  capacity  to  hold

 On  ang  sell  tobacco  at  their  will.

 There  is  another  thing.  Now  there
 ig  a  difference  between  the  farm  grad-
 ing  and  the  export  grading.  There
 should  not  be  this  dual  grading.  Farm
 grading  must  be  accepted  and  recog-
 nised  as  export  grading.  For  that
 purpose,  the  Tobacco  Board  must  be
 empowered  to  have  grading  centres  in
 the  villages  and  the  farm  grading  must
 be  simplified  and  must  be  recognised
 as  export  grading.

 The  Tobacco  Developr-ent  Council,
 Quality  Control  Department  ard  Re-
 search  and  Development  Institute  are
 established  separately.  If  they  are
 merged  with  Tobacco  Board,  and  if
 the  Board  is  empowered  to  discharge
 all  the  duties  and  functions  of  these
 organizations,  the  work  will  be  pro-
 perly  coordinated  and  there  will  be
 better  functioning.

 At  present,  as  my  hon.  friend  has
 already  said,  there  is  no  proper  rep-
 resentation  of  the  farmers  on  the
 Board.  The  percentage  of  their  rep-
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 resentation  must  be  increased.  Not
 only  that,  the  Chairman  must  be  a
 farmer,  because  it  is  only  a  farmer
 who  can  protect  the  interest  of
 farmers.

 With  regard  to  the  price,  the  STC
 has  been  857९6  to  buy  tobacco  at  mar-
 ket  price.  The  market  price  may  be
 very  low,  therefore,  the  STC  must  be
 commanded  or  ordered  to  buy  tobac-
 co  at  remunerative  price  fixed  by  the
 Government,

 MR,  CHAIRMAN:  Please  try  to
 conclude  now.

 SHRI  9.  RAJAGOPAL  NAIDU:
 I  would  like  to  make  one  more  sug-
 gestion.  Curing  process  is  a  compli-
 cated  one.  A  new  process  has  now
 been  found  out  by  Prof.  Chou  of  the
 Agricultural  Research  Station,
 Washington  DC.  As  per  his  experi-
 ments,  even  the  small  leaf  can  be  cur-
 ed  and  it  will  have  very  goog  colour.
 It  is,  therefore  important  that  we
 should  get  the  results  of  this  experi-
 ments  and  make  use  of  the  new  pro-
 cess  in  our  country  also,

 MR.  CHAIRMAN:  You  are  going
 outside  the  orbit  of  the  Bill;  please
 confine  yourself  to  the  Bill.

 SHRI  P.  RAJAGOPAL  NAIDU:
 With  regard  to  the  headquarters  I
 would  request  the  hon.  Minister  to

 come  with  an  amendment  as  per  his  as-
 surance  that  it  will  be  located  in  An-
 dhra  Pradesh  and  nowhere  else.  That
 is  all  I  have  to  say.

 MR.  CHAIRMAN:  The  Minister.

 SHRI  VAYALAR  RAVI:  IT  want  to
 ask  a  question.

 MR.  CHAIRMAN:  This  is  a  pro~
 cess  to  start  a  speech.  Will  you  please
 resume  your  seat?

 SHRI  VAYALAR  RAVI:
 a  simple  question.

 It  is  just
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 ‘UR.  CHAIRMAN:  You  can  speak
 in  the  third  reading.  I  would  re-
 quest  the  hon.  Members  not  to  be
 frivofous  when  the  Minister  is  replying
 on  a  serious  subject  which  they  have
 raised  themselves.

 THE  MINISTER  OF  COMMERCE
 AND  (IVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  I  am  grateful  to  the  hon,  Mem-
 bers  for  their  contribution  and  at  the
 outset  I  would  very  much  like  to  say
 that  I  would  have  been  pleased  to
 bring  a  comprehensive  Bill  before  the
 House  because  the  present  Tobacco
 Board  Act  empowers  the  Boarg  to
 Jook  after  the  virginia  tobacco  and  not
 the  other  tobacco  like  the  country  to-
 bacco.

 Out  of  a  total  production  of  430,000
 tonnes  in  our  country,  the  virginia  to-
 bacco  produced  is  of  the  order  of  95,000
 tonnes  and  in  case  we  want  to  expand
 the  activities  of  the  Tobacco  Board,
 we  shall  have  to  change  the  very
 structure  of  the  Tobacco  Board  as  it
 stands  to-day.  And  for  this  purpose,
 this  House  will  be  happy  to  know
 that  I  have  already  constituted  a  com-
 mittee  to  go  into  the  various  aspects.
 The  terms  of  the  experts  group  are
 as  folldws:

 “(1)  To  make  an  assessment  of  the
 total  domestic  a,  well  as  the  export
 demand  for  bidi  tobacco  an“  other
 types  of  non-virginia  tobacco  dur-
 ing  the  Sixth  Plan  period  and  to
 recommend  on  that  basis  the  pro-
 duction  targets  for  different  types
 of  nOn-virginia  tobacco  and  also  the
 areas  to  be  put  under  such  tobacco
 in  various  States  yearwise  during
 the  Sixth  Plan  period,

 (2)  To  examine  the  present  sys-
 tem  of  marketing  and  processing  of
 bidi  tobacco  and  to  recommend  mea-
 sures  which  would  improve  the
 marketing  system  so  88  to  ensure,
 inter  alia,  that  the  growers  receive
 a  fair  price  for  their  produce  and
 also  to  receive  payments  in  cash....

 SHRI  P.  VENKATASUBBIAH:
 oes  it  include  bidi  tobacco?
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 SHRI  MOHAN  DHARIA:  Yes,  it
 includes.

 In  the  same  context,  the  Gorup  will
 also  examine  the  feasibility  ‘  intro-
 during  a  system  of  standard  grades
 either  at  the  farm  level  or  at  ‘he  stage
 of  marketing  of  the  processed  bidi  to-
 ‘acco,

 It  will  further  examine  the  feasi-
 bility  of  introducing  a  system  for  re-
 gulating  effectively  the  marketing  of
 bidi  tobacco  either  through  auctions
 or  otherwise,

 To  examine  the  credit  requirements
 of  the  bidi  industry  for  purchase  of
 bili  tobacco  and  to  recommend  an  ap
 propriate  credit  policy  for  the  purpose.

 They  will  also  examine  the  cost
 structure  of  the  bidi  industry  with  a
 view  to  determining  the  capacity  of
 the  industry  to  pay  for  the  bidi  to-
 bacco  of  the  different  types,  the  price

 of  Tendu  leaves  and  the  incidence  of
 the  excise  duty.

 The  Group  will  also  recommend  a
 representative  wholesale  ptice  for
 bidis  which  could  form  the  basis  for
 working  the  fair  price  of  the  bidi  to-
 bacco  after  considering  the  cost  of
 production  of  bidi  tobacco  and  the
 incidence  of  cost  of  bidi  tobacco  in
 the  bidis.

 It  will  be  open  to  the  Experts’  Group
 to  constitute  one  or  more  sub-groups

 as  it  may  consider  appropriate.
 The  Experts  Group  shall  submit  its

 report  within  a  period  of  six  n-onths.”

 Regarding  the  composition  of  the
 Experts  Group,  Mr.  Kaul,  the  Addi-
 tional  Secretary  is  the  Chairman  and
 we  have  several  experts  on  the  group.
 Here  I  have  suggested  to  Mr.  Jyotir-
 moy  Bosu  to  discuss  with  if  one
 or  more  experts  can  be  adied  for
 which  I  have  no  objection...

 “SHRI  P.  VENKATASUBHIAH:
 Members  of  Parliament  should  also  be
 included.
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 SHRI  MOHAN  DHARIA:  That
 could  be  done.  I.am  prepare  to  dis-
 curs,

 SHRI  P.  ANKINEEDU  PRASADA
 RAO  (Bapatla):  There  is  anoirer  va-
 riety  of  tobacco.  Sun-cured  tobacco
 aul  not  flue-cureq  tobacco,  I  want
 to  know  whether  it  will  also  be  cov-
 ered  by  this  export  group.

 SHRI  MOHAN  DHARIA:  It  will
 cover  al]  types  of  tobacco  except  vir-
 ginia  tobacco.  I  know  what  the
 hon.  Members  says  and  I  wi")  include
 that  also.

 SHRI  JYOTIRMOY  BOSU:  Why
 do  you  exclude  virginia  tobacco?

 SHRI  MOHAN  DHARIA:  7  am  noi
 excluding.  The  Tobacco  Board  is
 taking  up  that  thing.

 SHRI  JYOTIRMOY  BOSU:  T  think
 it  is  better  to  have  a  comprehensive
 job  done  because  it  is  very  vital  thing.

 SHRI  MOHAN  DIIARIA.  Tt  ein  pre-
 pareq  for  that  suggestion  also,

 MR.  CHAIRMAN:  I  think  instead
 of  interrupting  the  Minister  at  every
 siege,  if  you  all  note  down  your
 Points,  you  can  ask  for  -clarifications
 at  the  end.  Otherwise,  this  will  nct
 help  the  process  of  debate.

 SHRI  MOHAN  DHARIA:  I  am  pre.
 pared  to  take  the  whole  of  the  tobac-
 co  into  consideration  by  this  Experts
 Group.  It  is  on  the  basis  of  their  re-
 commendation  tha,  we  can  have  a
 comprehensive  Bill.

 36.00  hrs,

 Then  the  House  can  ask  me—why
 fhis  haste?  The  reason  is  obvious.
 As  was  stated  by  my  friend  Shri
 4yotirmoy  Bosu  who  is  also  »  Member
 of  the  Tobacco  Board,  the  ह"  Act
 does  not  empower  the  Tobacco  Board
 to  have  its  own  auction  platforms  and
 to  have  that  authority  of  auctioneer-
 ing.  Under  the  circumstances’  if
 that  authority  is  not  given  and  if  the
 board  is  not  empowered,  it  will  not
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 be  possible  for  us  to  render  justice
 to  the  producers  right  from  th:  next
 stason  which  is  to  commence  within
 these  two  or  three  months.  Under
 the  circumstances  if  we  delay,  we  shall
 pe  losing  one  more  year.  ‘there~
 ture,  I  may  appeal  to  the  House,  |
 co  accept,  I  do  concede  that  tha  com-
 prehensive  Bill  is  very  much  neces-
 sary.  But  in  the  meantime  to  take
 proper  care  of  the  virgina  tobacco
 ond  empower  the  Tobacco  Beard,  this
 Bill  will  be  helpful.

 Madam,  it  has  also  been  stated  here
 why  representation  has  been  given  to
 Gujarat.  I  would  like  to  again  clarify
 the  point  that  out  of  the  total  pro-
 duction  of  tobacco....

 SHRI  ४£.  VENKATASUBRIAH
 UNandyal):  We  have  no  quarrel,

 SHRI  MOHAN  DHARIA:  /  would
 like  to  narrate  the  figures  of  produc-
 tion:
 Andhra  Pradesh  133,500  tonnes  of

 tobacco  in  1976-77
 +1,64,000,  ce

 25,700  re
 Gujarat
 Karnataka

 So  far  as  other  States  are  concern-
 ed  they  produce  less  than  20,000  ton-
 res.  So,  naturally  these  are  the  three
 big  States  and  the  representation  has
 been  given  to  Andhra,  Karnataka  and
 Gujarat  which  produce  the  highest,
 there  ig  no  permanent  repres2ntation
 to  Gujarat,

 So  far  as  other  Stafes  are  concern-
 ed,  they  are  also  having  representa~
 tion  but  only  by  rotation.  In  case
 we  say  that  every  State  shculd  be
 given  representation,  then  the  Board
 itself  will  become  bulky.  It  is  under
 these  circumstances  we  fel;  that  it  is
 necessary  that  this  injustice  ~  ould  be
 cured.  So,  that  is  the  reason  why
 Gujarat  has  been  incorporated  as  a
 permanent  representative.

 A  suggestion  has  been  made  regard-
 ing  the  prices  to  be  paid  particu-
 larly  this  year  by  the  S.C,  Two
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 operations  were  made  by  _  S.T.C.
 5000  tonnes  on  commercial  basis  and
 the  other  of  10,000  tonnes  of  tubacco
 which  we  asked  them  to  have  it  after-
 wards  with  a  view  to  meet  the  pre-
 sent  challenge.

 So  far  as  these  10,000  tonnes  are
 concerned,  here  the  instructions  were
 specific.  The  purchases  were  ‘o  be
 rade  either  directly  from  the  produ-
 cers/growerg  Oy  their  co-Oper.tives
 ang  not  from  the  traders.  So  natura)-
 ly  there  ig  no  problem  and  I  would
 like  to  tell  the  House  today  that  all
 these  transactions  are  over  and  actual
 possession  of  tobacco  will  be  taken
 by  15th  of  August,  1978,  So.  this
 10,000  tonnes  will  be  purchased  by  the
 S.T.C.  directly  from  the  growers  or
 their  co-operative  and  nobody  else.  So
 far  as  those  5000  tonnes  are  concerned,
 these  were  commercial  _  transactions.
 It  ig  true  that  the  price  that  has  been
 paid  by  the  S.T.C.  as  the  hon.  mem-
 berg  have  said,  is  too  low,  it  should
 not  be  commercial  price  but  it  should
 be  remunerative  price,

 SHRI  P.  VENKATASUBBIAH:  For
 10,000  tonnes.

 SHRI  MOHAN  DHARIA.  For  10,000
 tonnes  I  have  already  assured  the
 consultative  Committee  which  met  at
 Hyderabad  that  I  am  asking  the  S.T.C.
 to  reconsider  the  present  price  and  I
 shall  be  happy  if  some  more  price
 could  be  given.  That  is  being  re-ex-
 amined  on  that  basis  if  additional
 Price  can  be  given,  it  will  be  good.  I
 do  feel  when  Government  intervenes,
 it  should  take  care....-

 tt  लक्ष्मी  नारायण  मायक्ष  :  दिलाइये,
 ज्यादा  कीमत  दिलाइये

 भी  मोहन  धारिया  :  मैंने  वही  कहा  है  t

 एक  माननीय  सदस्थ  :  आप  अंग्रेजी  में
 कह रहे  है  t
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 थमी  मोइन  थ।रिय।  :  आपके  पास
 ट्रास्लेशन  सुनने  के  लिये  चहा  यंत्र  लगा  हुआ
 हैं,  भ्रगर  उसे  लगायेंगे  तो  समझ  ह. छ
 जायेगा  !

 शी  लक्ष्म  सारायण  नायक  :  पाप  कह
 रहे  हैं  कि  मिलना  चाहिये,  हम  कहते  हैं  कि
 दिलाइये,  प्रशासन  का  ज्यादा  प्रभाष  होना
 चाहिये  Vv

 शी  कल्याण  जेन  (  इंदौर  t  मैं
 मंत्री  महोदय  का  ध्यान  श्रावित  करना
 चाहता  हुं  कि..........

 MR.  CHAIRMAN:  Let  him  complete
 hig  reply.  How  do  you  know  that  he
 will  not  answer  the  points  which  you
 have  got  in  mind?

 Therefore,  please  allow  him  tg  com-
 plete  his  reply.  Then  you  will  know.

 eft  मोहन  घारिया  :  मैंने  कहा  है  कि
 जब  ऐसी  शिकायत  आई  कि  एस०  ढी०  सी०
 ने  ग्रोअज  की  रम्यन  रेटिव  प्र/।इस  नहीँ  दी,  तो
 मैंने  एस०  टी०  सी०  को  आडर  दिया  कि  जो
 कीमत  वे  दे  रहे  हैं,  यदि  बह  ह. ज  नहीं  है,  तो
 उन्हें  ऐसी  व्यवस्था  करनी  चाहिए  कि  ग्रोअर्ज
 के  अच्छी  कीमत  दी  जाए  ।  मैंने  उन  को  ये
 इंस्ट्रक्शन्ज़  दी  हैं  ।

 श्री  ज्योतिमंय  बसु :  मंत्री  महोदय
 गूजरात  के  बारे  में  कुछ  कहें  ।

 MR.  CHAIRMAN:  I  would  request
 ihe  hon.  Minister  not  to  allow  himself
 to  get  derailed!

 SHRI  MOHAN  DHARIA:  Thank  you,
 Madam.  What  happens  is,  it  ig  some-
 tiv.es  the  Members  themselves  wha
 don’t  allow  the  railways  to  move;  that
 fg  the  whole  tragedy.

 I  was  making  reference  to  this
 point,  namly,  about  purchase  being
 made  through  the  STC.

 Regarding  Research  and  Develop-
 ment,  I  do  ghare  the  concern  expressed
 by  hon.  Members.
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 I  would  very  much  like  the  Tobacco
 Board  taking  up  extensive  activities
 in  Research  and  Development,

 In  that  context,  if  some  funding  is
 necessary,  that  could  also  be  taken
 care  of.

 Then,  some  hon.  Members  made
 some  references  to  the  middlemen.
 Madam,  this  whole  system  of  auc-
 tioning  through  platform  is  meant  to
 give  better  prices  to  producers....

 SHRI  JYOTIRMOY  BOSU:  And
 prompt  payment,

 SHR]  MOHAN  DHARIA:  Because
 ef  the  active  involvement  of  my
 friend,  Mr.  Jyotirmoy  Bosu,  the  Board
 has  taken  a  decision  to  introduce  the
 system.  Under  the  voucher  system,
 payment  ig  made  through  the  cheques
 and  naturally  the  payment  goes  to  the
 producers,  to  the  growers,  and  nobody
 else.  That  is  the  best  system  which
 hag  been  introduced.  I  can  assure  the
 House  that  even  though  this  time  we
 had  to  find  out  some  practical  ways  of
 doing  it,  from  next  time  onwards,  this
 voucher  system  will  not  be  allowed
 to  be  disturbed  in  any  way,  and  we
 shall  not  be  bullied  in  any  way,  and
 this  system  will  operate,  came  what
 may.

 It  has  been  stated  by  many  hon.
 Members  that  there  has  been  a  mono-
 poly  hold.  It  is  very  much  true.
 There  are  a  few  companies  having  a
 monopoly  hold.  They  have  their  own

 ‘agents.  Naturally,  it  is  the  producers
 ‘who  are  worst  sufferers.  From  the  angle
 ef  the  Government,  we  would  very
 much  like  the  Tobacco  Board  to  be
 alert.

 ‘Wherever  possible,  efforts  could  be
 made  to  effect  purchases  through  STC,
 through  NAFED  ang  other  Marketing

 ‘Cooperatives,  This  shall  ‘be  our  end-
 eavour  also.  I  would  in  this  connec-
 ‘tion  make  an  appeal  to  the  Members
 who  ere  coming  from  that.area.  Why
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 should  it  not  be  possible  for  us  to  have
 the  cooperatives  of  the  producers  and
 the  growers?  If  such  cooperatives
 come  up,  whatever  reasonable  cre-
 dit  requirements  they  may  need,
 may  be  taken  care  of.  Finance
 will  nog  be  lagging  in  this  respect.
 Let  them  come  forward  with  these
 various  cooperatives  and  I  shall  be
 happy  to  make  my  purchase  from
 them.  I  shall  ask  STC  to  make  pur-
 chases  from  these  cooperatives  of  the
 producerg  and  frorr:  nobody  else.

 SHRI  JYOTIRMOY  BOSU:  Or,
 through  the  Tobacco  Trading  Cor-
 poration,

 SHRI  MOHAN  DHARIA:  The
 State  Trading  Corporation’is  there.
 Even  then,  it  is  not  enough.  These
 Corporation  may  not  be  enough  un-
 less  and  until  the  producers  are  hav-
 ing  their  own  cooperatives  because
 these  Corporations  may  also  be  depen-
 dent  on  some  agents,  Therefore,  I
 would  like  the  hon.  Members  to
 take  interest.

 A  charge  had  been  levelled  that  at
 the  time  of  the  election  of  the  Vice-
 Chairman,  Mr.  Sivayya  was  defeated
 by  one  vote  and  pressures  were  ex-
 ercised.  I  would  very  much  like  te
 enquire  into  this  matter  and  those
 members  who  are  involved,  after  the
 enquiry,  if  the  charge  is  established,
 shall  not  (Interruptions).

 MR,  CHAIRMAN;  Will  you  kindly
 allow  the  Minister  to  continue  un-
 interrupted  because  there  are  large
 number  of  members  wanting  to  put
 questions?

 SHRI  JYOTIRMOY  BOSU:  I]  am
 basically  a  very  kindhearted  man.

 MR.  CHAIRMAN:  Well,  unfortu-
 nately,  that  is  not  displayed  here.

 SHRI  MOHAN  DHARIA:  Madam,
 Chairman,  I  was  saying  that  such
 members  who  are  involved—if  it  is
 established  through  the  enquiry—

 “shall  not  continue  on  the  Board.  If
 I  am  to  scrap  this  Board  J  am  prepared
 for  that.  But,  such  memberg  cannot

 ‘have  any  place  in  that  Board.
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 SHRI  P.  VENKATASUBBAIAH:  I
 am  on  a  point  of  order.  This  is  about
 Shri  Basu’s  allegation  and  the  Minis-
 ter’s  reply  to  it.  He  mentioned  certain
 names.

 MR.  CHAIRMAN:  The  Minister  has
 not  mentioned  the  names.

 SHRI  P,  VENKATASUBBAIAH:
 Mr.  Bosu  had  mentioned  certain  names
 and  he  mentioned  the  name  of  one
 Mr.  Appiah;  he  played  a  part  in  all
 these  things.

 I  would  like  to  bring  to  the  notice
 of  this  House  that  when  allegations
 are  brought  forward,  there  must  be
 due  opportunity  given  to  the  Members
 who  are  not  Members  of  Parliament
 and  they  must  be  able  to  defend
 themselves.

 MR.  CHAIRMAN:  Mr.  Venkata-
 subbaiah,  the  point  is  that  a  reference
 was  already  made.  The  Minister  has
 not  referreq  to  any  name.  _  I  do  not
 know  whether  you  raised  any  objection
 at  that  time.  The  Minister  said,  as  I
 could  understand  it,  that  whatever
 allegations  have  been  made,  he  will
 Jook  into  them.  He  has  not  men-
 tioned  any  name.  He  has  mentioned
 the  general  allegations  that  at  the
 time  of  the  elections,  pressures  were
 brought;  he  will  investigate  into  the
 matter.

 SHRI  P.  VENKATASUBBAIAH:
 What  Mr.  Bosu  said  is  this.

 SHRI  JYOTIRMOY  BOSU:  I  am
 on  9  poing  of  order.

 MR,  CHAIRMAN:  Kindly  resume
 your  scat.  The  matter  is  over.  The
 Minister  will  continuc.

 SHRI  JYOTIRMOY  BOSU:  I  have
 to  make  a  submission.  I  have  given
 prior  notice  yesterday  under  the
 appropriate  rules  that  I  shall  be  nam-
 ing  those  persons  and  these  are  the
 allegations.  (Interruptions)

 MR.  CHAIRMAN:  Mr.  Bosu,  you
 were  not  interrupted.  What  you  had
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 said  in  your  speech  has  gone  on  record.
 You  are  not  to  go  on  repeating  vour-
 self.  The  Minister  may  continue.

 SHRI  MOHAN  DHARIA:  Madam,
 Chairman,  a_  suggestion  hag  been
 made  by  Mr.  Bosu  that  instead  of  the
 present  system,  British/English  system
 of  auctioneering,  we  should  have  the
 Dutch  system—if  I  have  understood
 him,  he  referred  to  the  electronic
 Dutch  system—  and  I  shall  certainty
 refer  this  matter  to  the  Experts  Com-
 mittee  again.  I  would  ask  them  to  ex-
 amine  whether  the  Dutch  system  is
 more  convenient  and  it  is  more  in  the
 interest  of  the  country  and  in  the  in-
 terest  of  the  producers.  I  shall  get  it
 examined.

 SHRI  JYOTIRMOY  BOSU:  He  has
 taken  a  decision  that  we  shall  have  the
 Dutch  system.  We  have  electronics

 but  each  one  will  cost  Rs.  30,000  if  it
 is  a  Dutch  system  of  auctioneering.

 MR.  CHAIRMAN:  What  is  your  polnt
 of  order,  Mr.  Bosu?  Which  point  of
 order  are  you  raising  You  are  talk-
 ing  of  the  decisions,  discussions  in
 the  Tobacco  Board  etc.  Under  what
 rule  are  you  raising  your  point  »f  or-
 der?  Please  take  the  Book.

 SHRI  JYOTIRMOY  BOSU:
 Rule  376.

 Under

 MR.  CHAIRMAN:  Will  you  please
 read  that  out?  There  is  no  point  of
 order,  Mr.  Bosu,  will  you  please  take
 your  seat?

 SHRI  JYOTIRMOY  BOSU:  I  shall
 do  so.

 MR.  CHAIRMAN:  There  is  no  point
 of  order.  The  Minister  will  continue.

 SHRI  MOHAN  DHARIA:  A  -efer-
 ence  has  also  been  made  to  the  cigar
 industry.  The  whole  world  is  aware
 that  Cuba  has  played  miracles.  if  it
 could  be  done  by  Cuba  why  not  by  our
 country.  In  this  respect  it  has  been
 suggested  that  some  concessions  in  the
 present  tax  structure  be  given.  I
 have  already  taken  up  the  matter  with
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 the  Finance  Minister  with  a  view  to
 develop  cigar  industry.  It  is  a  cottage
 {ndustry  employing  two,  three  or  five
 persons.  To  encourage  this  industry
 whatever  concessions  are  possible  to
 that  extent  the  Government  shall  make
 its  endeavour  in  giving  those  conces-
 sions  for  the  development  of  cigar  in.
 dustry.

 Mr.  Chairman,  without  naming  the
 country  a  reference  was  made  that  out
 of  20,000  tonnes  of  tobacco  purchase:i
 from  our  country  hardly  1,200,  or  .300
 tonnes  were  purchased  from  ST'C  ard
 the  rest  was  purchase  from  private
 companies.  This  is  very  much  true  and
 I  have  taken  up  the  matter  with  tu?
 representative  of  the  concerned  coun-
 try  and  they  huve  assured  me  that  they
 will  very  much  like  to  re-consider
 about  it.  Here  the  whole  question  is
 that  the  whole  world  is  competitive.
 Brazil  is  coming  up  with  its  own  to-
 bacco  at  a  massive  scale  and  under  the
 circumstances  we  would  like  to  expand
 and  diversify  our  markets  and  where-
 ver  we  can  sell  our  tobacco  that  shoulc:
 be  our  main  concern.

 Giving  remunerative  prices  to  the
 producers  and  then  to  have  more  and
 more  markets  in  the  world  is  the  main
 criteria  and  it  is  within  these  pera-
 meters  I  would  like  to  work.  But  I
 can  assure  the  House  that  wherever
 it  is  possible  to  get  better  prices  to
 our  producers  and  if  we  are  to  «utilise
 our  diplomatic  channels  for  that  they
 shall  be  utilised.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Including  China.

 SHRI  MOHAN  DHARIA:  Of  course.
 A  suggestion  was  made  if  we  could  cx-
 port  our  tobacco  to  China  on  the  con-
 dition  that  some  articles  shall  fave
 to  be  purchased  from  that  country,  no
 sooner  the  suggestion  was  received  by
 me  immediately  I  have  asked  the  conr-
 cerned  officers  and  divisions  tg  go  into
 it  and  this  is  now  being  discussed
 again  in-between  the  representatives
 of  China  and  India.
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 posal  of  having  such  a

 (Amat.  )  Bil  370°

 My  young  friend  was  very  much
 worried  whether  it  is  likely  that  there
 would  be  prohibition  in  so  far  as  the
 use  of  tobacco  is  concerned.  I  can
 assure  him  that  there  is  no  such  pro-

 prohihition.
 Some  of  my  friends,  including  Mr.
 Hazari,  were  under  the  impression  and
 rightly  expressed  that  the  whole  of
 North  is  being  neglected.  I  must  say,
 today  that  Tobacco  Board  shall  have
 to  expand  its  activities  and  it  ‘s  very
 much  true  that  unfortunately  except
 for  few  years  the  other  areas  have
 remained  neglected.  I  have  alresdy
 instructed  that  they  must  take  care
 of  the  whole  of  the  country.  Tobacco
 Board  is  meant  for  the  whole  of  _  the
 country  and  not  for  particular  areas
 and  under  the  circumstances  if  a  zonal
 office  could  serve  these  needs  in  a  bxt-
 ter  way  I  would  very  much  like  to  have
 some  sort  of  two  or  three  centres  «ell
 over  the  country  so  that  we  can  take
 a  balanced  care  of  the  whole  of  _  the
 country.  A  suggestion  has  been  made
 regarding  the  processing  unit  to  ce
 started  by  the  Central  Government
 under  Tobacco  Board.  The  hon.  Mem-
 bers  will  please  appreciate  that  it  is
 not  possible  tor  the  Board  to  have  its
 own  processing  Centre.  Here  again
 comes  the  question  of  mobilising  the
 producers,  The  producers  are  mobili-
 sed  and  i¢  the  producers  would  like
 to  have  their  own  processing  unit  and
 industrial  co-operation  again  I  would
 like  to  tell  my  friends  and  I  would
 like  to  assure  them  that  funds  wil!  not
 be  lacking.  This  year  for  the  N.C.D.C.
 the  plan  outlay  has  been  taken  from
 Rs.  32.0  crores  to  nearly  Rs.  50  -rores.
 I  have  added  this.  I  would  very  much
 like  if  this  amount  is  utilised  for  bat-
 ter  progress  and  that  too  in  the  in-
 terests  of  the  growers.  And  therefore
 I  would  say  that  wherever  such  gro-
 wers  co-operatives  are  taken  up  either
 for  processing  or  for  other  purposes,
 all  possible  help  will  come  from  the
 Central  Government.  It  is  for  the  hon.
 Members  to  take  a  lead  and  it  is  for
 me  to  reciprocate  all  their  lead  and
 it  will  be  done.  The  other  day  when
 I  moved  thig  bill,  I  said  regarding
 headquarters,  I  quite  very  well  appre-
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 -Ciate  the  feelings  of  my  friends  from
 Andhra  State  and  I  have  said  there
 is  no  proposal  today  to  shift  the  head-
 quarters  from  Guntur.  I  have  also  as-
 sured  them  that  the  headquarters  shall
 not  be  taken  out  of  Andhra  State.  We
 shall  be  coming  forwarg  with  a  com-
 prehensive  bill,  The  point  is  that  it
 will  look  very  improper  to  say  that
 the  headquarters  will  be  somewhere
 in  the  Andhra  State.  The  point  ig  I
 have  already  discussed  the  matter  with
 the  Members  of  Parliament  from
 Andhra  and  I  have  told  them  that  I
 would  like  to  discuss  with  them  and
 on  the  basis  of  the  discussion  we  can
 take  certain  decision  and  accordingly
 the  headquarters  will  be  located.  But
 for  the  time  being  there  is  no  prupo-
 sal  to  shift  the  headquarters  {rom
 ‘Guntur.  There  should  be  no  political
 agitation  or  any  agitation  what.
 soever.  But  I  would  like  to
 bring  to  your  notice  the  feelings  ex-
 pressed  by  other  Members  here  also
 that  out  of  the  production  of  4,30,000  or
 4,40,000  tonnes  in  the  country,  as  the
 hon.  Members  are  well  aware,  the
 production  of  tobacco  from  Andhra
 State  is  of  the  order  of  1,30,000  or
 1,40,000  tonnes,  Here  if  we  want  this
 tobacco  exported  outside  then  we  shall
 have  to  give  more  and  more  emphasis
 in  producing  verginia  tobacco  in  the
 country  and  naturally  if  this  momen-
 tum  is  to  be  carried  forward  and  besi-
 ‘des  if  we  want  the  present  tobace  )
 Board  to  take  care  of  the  whole  of  the
 country  and  all  the  varieties  of  tobac-
 co  including  the  verginia  and  non  ver-
 ginia,  country  tobacco  and  suncured
 tobacco  as  was  mentioned  by  my  hon.
 Members,  then  in  that  case  the  whole
 of  the  country  will  have  to  be  coverei.
 And  my  hon.  friends  will  appreciate
 that  a  place  which  is  perhaps  more
 easily  accessible  shall  have  to  be  chosen
 asthe  headquarters.  Otherwise  many
 areas  would  stand  neglected.  Under
 the  circumstances,  I  can  assure  them
 that  I  would  not  like  to  function  with
 any  bias.  Andhra  has  certainly  done

 a@  great  service  to  the  country  by  pro-
 ducing  not  only  verginia  tobacco  but
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 through  several  research  and  develop-
 ment  activities  they  haye  produced  the
 best  variety  of  tobacco.  Ours  is  one
 of  the  best  tobacco  in  the  world  it
 has  been  established.  When  Andhra
 had  given  that  leadership  this  House
 cannot  afford  to  be  ungrateful  to  the
 state  that  has  done  this  great  service.
 I  would  not  like  to  do  that.  In  the
 Bill  that  is  to  be  introduced  after  the
 report  of  the  committee  we  shall  take
 care  and  it  is  on  the  suggestion  and
 advice  of  the  Members  from  Andbra
 and  the  Government  of  Andhra  we
 should  like  to  have  the  centre  located,
 I  am  not  exercising  my  discretion  bere.

 SHRI  P.  ANKINEEDU  PRASADA
 RAO:  That  clause  on  he..'quarters
 might  be  dropped;  we  can  think  of

 this  provision  when  the  comprehen-
 Sive  Bill  comes  up.

 SHRI  MOHAN  DHARIA:  We  heve
 provided  here:  The  head  office  of  the
 Board  shall  be  at  Guntur  in  the  State
 of  Andhar  Pradesh  or  at  such  other
 place  ag  the  Central  Government  inay,
 by  notification  in  the  Official  Gazette,
 specify.  So,  we  are  not  moving  away;
 for  the  time  being  we  are  keeping  it
 at  Guntur;  there  is  no  proposal  to
 move,  I  would  like  to  tell  my  aon.
 friends  from  Andhra  that  I  am  very
 much  with  them  on  this  point.  The
 only  thing  is  that  taking  the  whole  to-
 bacco  product  of  the  entire  country,
 when  the  whole  House  is  agreeable  to
 Rave  the  office  in  Andhra,  that  too  or:
 your  own  advice,  you  should  not  insist
 that  this  should  be  changed.  With
 these  words  I  move  that  the  Bil  be
 passed.

 SHRI  JYOTIRMOY  BOSU:  77०
 clarification.  When  we  visited  Cooch-
 Behar  about  ten  days  ago  there  was
 an  accumulation  of  90,000  fhaunds  of
 tobacco,  hooka  smoking  and  chewing
 tobacco,  Would  you  kindly  consider
 lifting  that  tobacco  in  order  to  give
 relief  to  the  grower?

 MR.  CHAIRMAN:  Is  this  to  be  turn-
 -ed  into  question  answer  hour?  This
 ‘is  not  a  clarification  of  the  Bill,  The
 time  is  short.
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 SHRI  MOHAN  DHARIA:  The  mar-
 keting  federations  of  the  respective
 state  governments  will  be  provided  ade
 equate  credit  facilities  and  they  shou'd
 come  forward  to  purchase;  the
 state  governments  should  come  {fot-
 ward,

 at  way  जेब  (इन्दोर)  :  सभापति
 समहोदवा,  मुझे  एक  मिनट  का  समय  दीजिए  ।
 मैं  मंत्री  जी  का  ध्यान  इस  बात  की  श्रीर
 ाकावित  करना  चाहता  हुं-क्योंकि  मैं
 उपरबश्ाथ  शौर  व्यापार  की  बात  जानता  हूं
 कि  हिन्दुल्तान  के  शन्दन  तम्बाकू  ह  निर्वात
 करने  के  जिए  अ्रथर  ज्यादा  से  ज्यादा  कम्पनियों
 को  आपने  अधिकार  दिया,  तो  किसानों  को
 ज्यादा  पैसा  मिलेगा  ।  इसक  रथ  ही  एक
 सीमा  से  ज्यादा  निर्बात  करने  की  आप
 इआजत  न  दीजिए  ।

 MR.  CHAIRMAN:  Is  this  to  be  tur-
 med  into  question  answer  hour?  This
 is  not  a  clarification  of  the  Bill.  The
 time  is  short.

 MR.  CHAIRMAN:  Please  resume
 your  seat.  He  has  covereg  this  point
 already.  You  are  reopening  the  discus-
 sion.  If  Members  under  the  guise  of
 clarification  want  to  restart  the  discus_
 sion,  it  cannot  be  done.  Two  hours
 were  allotted  for  this  Bill  we  have
 gone  beyond  that.  If  I  fing  that  any
 thing  said  is  not  requesting  a  clarifi-
 «ation,  I  will  not  call  on  the  Minister
 to  reply.  The  discussion  has  gone  on
 well  beyond  the  ambit  of  the  Bill  and
 ‘the  Chair  is  being  quite  liberal.  Please
 do  not  try  to  stretch  it  any  more
 because  you  are  holding  up  a  very  im-
 portant  proposal:  repeal  of  MISA.  I
 do  not  know  whether  you  are  not  in-
 terested  in  that.

 wt  weary  जेन  :  मुझे  प्राधा  मिनट
 और  दीजिए  th  ,  (व्यववान)  ,.इस  में  करोड़ों
 शपयों  की  बात है  t  भाष  मुझे  भ्र।धा  मिनट  भ्रौर
 दोजिए  t
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 MR.  CHAIRMAN:  I  have  already  as-
 ked  you  to  resume  your  seat.  Please
 resume  your  seat.

 Will  you  please  resume  your  seat?  I
 am  not  giving  you  permission.  I  have
 called  Mr.  Dabhi.

 SHRI  AJITSINH  DABHI  (Anand):
 Yesterday,  in  my  speech  I  have  re-
 ferred  to  the  amendment  of  T.P.-3
 Form.  Ultimately  the  aim  is  to  mini-
 mise  the  exploitation  of  tobacco  gro-
 wers.  I  have  suggested  that  a  new
 column  should  be  added  in  that  form
 wherein  the  price  at  which  the  tobacco
 is  purchased  should  be  mentioned.

 MR.  CHAIRMAN:  You  should  only
 ask  for  a  clarification.

 SHRI  AJITSINH  DABHI:  I  would
 like  to  know  whether  the  Government
 will  take  this  into  consideration.

 SHRI  MOHAN  DHARIA:  It  is  being
 considered.

 SHRI  P.  ANKINEEDU  PRASADA
 RAO:  The  Minister  has  said  that  the
 STC  is  going  to  pay  some  more  re-
 munerative  price.  I  would  like  to
 know  whether  it  is  for  the  growers  or
 the  middlemen  or  the  STC  Agents.  Now
 the  Tobacco  is  not  with  the  farmers,
 it  is  with  the  STC  Agents.  I  would
 like  to  know  whether  it  will  be  passed
 on  to  the  farmers  or  the  STC  Agents
 will  retain  it.

 SHRI  MOHAN  DHARIA:  It  will  go
 only  to  the  producer  and  nobody
 else.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  amend  the  To-
 bacco  Board  Act,  1975,  be  taken  Into
 consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  Now  we  will  come

 to  clause  by  clause  consideration.  We
 will  take  up  Clause  2.  There  is  an
 amendment  given  by  Mr.  Jyotirmoy
 Bosu.
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 SHRI  JYOTIRMOY  BOSU:  I  beg  to
 move:

 Pages  l  and  2,—
 for  lines  75  and  ३386  and  7  to  il

 respectively,  substitute—

 ‘(b)  in  sub-section  (4),—
 (A)  in  clause  (a),—
 after  the  words  “Central  Gov-

 ernment”  the  following  words
 shall  be  inserted,  namely:—

 “from  amongst  the  members.
 The  person  so  appointed  shall
 be  one  who  holds  highest  posi-
 tion  in  the  warrant  of  prece-
 dence”;
 (B)  in  clause  (b),—

 Gi)  for  the  word  “three”  in
 word  “six”  shall  be  substituted;

 Gi)  for  the  word  “two”  the
 word  “four”  shall  be  substi-

 tuted;
 Gii)  for  the  word  “one”  the

 word  “two”  shal]  be  substituted;

 (Cy  in  clause  (c),—
 (i)  for  the  word  “seven”  the

 word  “eight”  shall  be  substi-
 tuted;

 Gi)  in  sub-clause  (vi),  the
 word  “and”  occurring  at  the
 end  shall  be  omitted;

 (iii)  after  sub-clause  (vi),  the
 following  sub-clause  shall  be
 inserted,  namely:—-

 “(via)  the  Government  of
 Gujarat;  and”;

 (D)  in  clause  (dy,  for  the
 words  “other  than  the  Stafes  of
 Andhra  Pradesh  and  Karnataka’,
 the  words  “other  than  the  States
 of  Andhra  Pradesh,  Gujarat  and
 Karnataka”  shall  be  substituted;

 (E)  for  clause  (e)  the  following
 clause  shall  be  substituted,
 namely: —

 “(e)  not  more  than  eight
 members  to  be  appointed  by
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 the  Central  Government  from
 amongst  growers  of  tobacco
 and  workers  in  tobacco  fielda
 and  tobacco  processing  and
 tobacco  based  industries.”  (l)

 I  wanted  to  say  that  the  Chairman
 of  the  Tobacco  Board  should  be  the
 person  who  holds  the  highest  position
 in  the  warrant  of  precedence  from
 amongst  the  Members  and  I  have  also
 said  that  instead  of  three  Members  of
 Parliament,  it  should  be  six—four
 from  Lok  Sabha  and  two  from  Rajya
 Sabha.  Then  I  have  also  asked  them
 not  to  take  people  who  have  trading/
 speculative  interest  in  tobacco  in  the
 Tobacco  Board.  I  do  no  want  to  have
 a  confrontation  with  the  Government
 in  this  regard.  I  would  like  the
 Minister  to  make  a  note  of  what  I
 have  asked  for  in  the  amendment
 and  act  on  the  same.

 MR.  CHAIRMAN:  Mr.  Minister,
 are  you  accepting  the  amendment?

 SHRI  MOHAN  DHARIA;  I  am  not
 accepting  the  amendment.  I  have
 taken  note  of  this  ang  we  shalj  exa-
 mine  this.

 MR.  CHAIRMAN;  Are  you  pressing
 the  amendment?

 SHRI  JYOTIRMOY  BOSU:  No.
 MR.  CHAIRMAN:  Has  the  hon.

 Member  the  permission  of  the  House
 to  withdraw  the  amendment?

 HON.  MEMBERS:  Yes.
 Amendment  No.  was,  by  leave,

 withdrawn.

 MR.  CHAIRMAN:  The  question  is:
 “That  Clause  2  stand  part  of  tha

 Bill”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Clause  3  (Amendment  of  section  3)

 MR.  CHAIRMAN:  There  are:  two
 amendments  given  by  Mr,  Jyotirmoy
 808५  ४०  clause  3.
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 SHRI  JYOTIRMOY  BOSU:  I  move:

 Page  2,—after  line  13,  insert—

 “(ec)  determination  of  minimum
 remunerative  price  of  tobacco  for
 each  region  and  grade  on  the  basis
 of  data  collected  publicly  every
 year  about  the  cost  of  pro-
 duction  which  shell  include  the
 interest  on  the  value  of  land  and
 interest  on  investment  maintenance
 in  barns,  the  minimum  remunera-
 tive  price  shall  maintain  parity  with
 the  price  of  tobacco  nearly  simi-
 Jar  to  that  produced  in  Japan,
 Germany,  U.S.A.,  Italy  and  Yugo-
 slavia.”  (2)

 I  would  like  the  hon.  Minister  to
 accept  this  amendment.

 SHRI  MOHAN  DHARIA:  Madam,
 I  shall  consider  all  these  suggestions.
 But  I  may  request  the  hon.  Member
 not  to  press  the  amendment,

 MR.  CHAIRMAN:  Mr.  Bosu,  Are
 you  pressing  the  amendment?

 SHRI  JYOTIRMOY  BOSU:  No.

 MR.  CHAIRMAN:  Has  the  hon.
 Member  the  permission  of  the  House
 to  withdraw  the  amendment?

 HON.  MEMBERS;  Yes.

 Amendment  No,  2  was,  by  leave,
 withdrawn.

 SHRI  JYOTIRMOY  BOSU:  I  have
 one  more  amendment,

 MR.  CHAIRMAN:  I  said  “there  are
 two  amendments”  and  I  thought  you
 are  moving  both.

 SHRI  JYOTIRMOY  BOSU:  I  have
 done  one  ang  I  am  doing  the  second
 one  now.

 I  beg  to  move:

 Page  2,  lineg  5  and  16  for  “vir-
 @inia  tobacco”  substitute—  “virginia
 and  all  other  varieties  of  tobacco”
 (3)
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 SHRI  MOHAN  DHARIA:  The
 whole  frame  of  the  Act  is  for  Virginia
 tobacco.  If  other  tobaccos  are  to  pe
 included,  the  whole  frame  shall  have
 to  be  changed.  Under  the  circum-
 stances,  I  am  not  able  to  accept  the
 amendment.

 MR.  CHAIRMAN:  Do  you  withdraw
 the  amendment?

 SHRI  JYOTIRMOY  BOSU:  No.

 MR.  CHAIRMAN:  I  shall  put
 amendment  No.  3  to  the  vote  of  the
 House.

 Amendment  No.  3  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  3  stand  part  of  the
 Bi}].”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  4  was  added  to  the  Bilt.
 Clause  5  (Insertion  of  new  section

 4A)
 SHRI  JYOTIRMOY  BOSU:  I  beg

 to  move:
 Page  2,—after  line  30,  insert—

 “(lA)  Where  tobacco  is  sold  at
 any  aucfYon  platform  established  by
 the  Board  under  the  Act,  the  auction
 shal}  be  through  Dutch  System
 using  electronic  device.’’(4)

 Page  2,  after  line  34,  insert—
 (3)  The  Board  may,  with  pre-

 vious  approval  of  the  Central  Gov-
 ernment,  set  up  a  body  to  be  called
 Tobacco  Trading  Corporation”  which
 may—

 (a)  carry  on  trade  and  business
 ‘in  tobacco  and  tobi  products;

 (b)  engage  in  processing  and
 marketing  and  manufacturing  of
 tobacco  products.”  (5)



 379  Tobacco  Board

 SHRI  MOHAN  DHARIA;  So  far  as
 the  first  amendment  is  concerned,  it
 is  the  discretion  of  the  Tobacco  Board
 whether  they  should  have  auction
 through  the  Dutch  system  or  British
 system.  There  is  no  neeg  for  any
 amendment  for  that  purpose.  So  far
 as  the  setting  up  of  the  Tobacco  Trad-
 ing  Corporation  is  concerned,  it  in-
 volves  so  many  other  issues.

 SHRI  JYOTIRMOY  BOSU:  If  you
 give  an  assurence,  I  shall  withdraw
 it.

 SHRI  MOHAN  DHARIA:  We  shall
 consider  it  when  we  come  forward
 with  the  extensive  Bill.

 MR.  CHAIRMAN;
 both  the  amendments?

 SHRI  JYOTIRMOY  BOSU:  No.
 MR.  CHAIRMAN:  Has  he  the  leave

 of  the  House  to  withdraw  the  amend-
 ments?

 SOME  HON.  MEMBERS:  Yes.
 AN  HON.  MEMBER;  No.
 MR.  CHAIRMAN:  The  amendments

 are  withdrawn  by  leave  of  the  House.
 SHRI  JYOTIRMOY  BOSU:  Even  if

 there  is  a  single  dissenting  voice,  the
 amendment  cannot  be  withdrawn.

 MR.  CHAIRMAN;  Then,  I  shall  put
 the  amendments  Nos.  4  and  5  to  the
 vote  of  the  House.

 Do  you  press

 Amendments  Nos.  4  and  5  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  5  stand  part  of  the

 Bint”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill...

 Clauses  6  and  7,  Clause  l,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.
 SHRI  MOHAN  DHARIA:  I  beg  to

 move:
 That  the  Bill  be  passed”.
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 MR.  CHAIRMAN:  Motion  moved:
 “That  the  Bill  be  passed.”

 Mr.  Ram  Gopal  Reddy.

 SHRI  DINEN  BHATTACHARYA:
 From  sugar  he  has  come  to  tobacco?

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Madam,  Chairman,  if
 sugar  has  not  sweetened  the  CPI(M)
 Members,  I  hope  at  least  tobacco  will
 sweeten  them.

 MR.  CHAIRMAN:  Please  be  very
 brief,

 SHRI  M.  RAM  GOPAL  REDDY:
 Madam,  I  will  be  very  brief.  Our  ex-
 port  earnings  were  mainly  of  tobacco
 previously  and  now  this  pre-eminent
 position  of  India  must  be  maintained.
 Our  Prime  Minister's  moral  feeling
 should  not  come  in  the  way.  Already
 we  876  losing  our  role  in  the  interna-
 tional  market  and  Rs.  300  crores  of
 foreign  exchange  is  not  a  small
 amount  and  that  must  be  maintained
 because  now  in  sugar  and  other  thing
 our  returns  from  export  earnings  are
 dwindling.  So,  I  request  the  Minister
 to  see  that  these  exports  are  main-
 tained  and  also  he  should  see  that  the
 area  under  tobacco  cultivation  should
 not  go  down  and  the  cultivators  must
 be  encouraged  te  grow  more  tobacco
 and  also  intensify  the  production,  I
 mean,  more  production  in  a  small
 area,  and  this  must  be  done.

 Madam,  you  know  that  Guntur  is
 a  politically  conscious  area.  Previous-
 ly,  when  Andhra  State  was  formed
 in  ‘1953,  to  satisfy  the  ambitions  ‘of
 the  people  of  that  area  the  High
 Court  was  established  and  now,  when
 once  the  Tobacco  Board  is  establish-
 ed  there,  4६  must  not  be  shifted  from
 there;  otherwise,  there  will  be  political
 repercussions.  This  Guntur  area  @
 highly  sensitive  area.  The  literacy
 in  that  area  is  over  90  per  cent.  That
 is  why  I  want  the  Minister  to  see  that
 there  should  be  no  disturbance  or  dis-
 location  of  this  Board  from  Guntur
 area.



 381  Tobacco  Board  ASADHA  27,  990  (SAKA)

 MR,  CHAIRMAN:  I  think  you
 should  resume  your  seat.  Mr.  Ram
 Gopal  Reddy,  please  don’t  continue.
 These  are  the  points  that  you  have
 already  mentioned.  Pleased  resume
 your  seat.

 SHR:  M.  RAM  GOPAL  REDDY:
 The  Guntur  area  is  the  best  suited  for
 Vergina  tobacco  producflon.  (Inter-
 ruptions)  That  igs  the  best  area  not
 only  in  India,  but  in  the  whole  world.
 That  is  why  I  request  the  Minister  to
 lencourage  tobacco  growers  of  that
 area  and  there  should  be  no  shifting
 of  the  Board.

 MR,  CHAIRMAN:  Mr.  Jyotirmoy
 Bosu.  I  have  called  the  next  speaker.
 Will  you  please  resume  your  seat?
 Mr.  Ram  Gopal,  Reddy,  I  am  on  my
 legs.  Will  you  resume  your.  seat
 when  I  am  on  my  legs?  Mr.  Jyotir-
 moy  Bosu.

 SHRI  JYOTIRMOY  BOSU:  Madam
 Chairman,  the  hon.  Minister  in  the
 course  of  hig  reply  has  _  indicated
 about  diversification  of  tobacco  pro-
 ducts.  I  would  like  to  know  if  he
 would  please  answer—I  do  not  know
 whether  he  will  do  so—whether  he
 has  any  plans  to  produce  pesticides
 and  insecticides,  using  low  grade
 tobacco  and  also  dyestuff  because  this
 year  the  tobacco  prices  went  so  low
 that  the  growers  stopped  plucking.
 Tobacco  was  sold  even  at  a  low  price
 of  Rs.  20  a  quintal.  But  thig  is  some-
 thing  of  a  very  precious  raw  mate-
 rail.  If  the  Government  hag  power....

 (Interruptions)

 MR.  CHAIRMAN:  Mr.  Jyotirmoy
 Bosu  wants  to  display  his  knowledge.
 There  are  two  minutes  more.  You
 may  continue.

 SHRI  JYOTIRMOY  BOSU:  I  sit
 down.  I  don't  like  this  sort  of  re-
 marks,

 MR.  CHAIRMAN:  Mr.  Kalyan
 Jain,

 (Amdat.)  Bill  382.

 oft  कल्याण  ह इ  (इंदोर  )  :  सभापति
 महोदया,  में  एक  सुझाव  देना  चाहता
 हैं  कि  हिन्दुस्तान  से  तम्बाक्‌  का  निर्यात
 कुछ  कम्पनियों  द्वाराकिया  जाता है ।  मेरा
 मंत्री  जी  से  निवेदन  हैँ  कि  वे  उसके  निर्यात  की
 सीमा  बांध  दें कि1 00 टन  या  00077  से
 ज्यादा  निर्यात  नहीं  करने  दिया  जायगा  ।

 ~ आज  हिन्दुस्तान  में  नवभारत  ट्रेंडिंग
 कंपनी  ब्रौर  उसकी  सहयोगी  कंपनियों  को
 निर्याता  का  एक  -चोवाई  हिस्सा  दिया
 जाता  है  1  दूसरे  जो  लोग  निर्यात
 करना  चाहते  हैं,  उन  को  निर्यात  करने  के
 लिये  झाप  परमोशन  नहीं  देते  हैं। झगर
 सब  को  निर्यात  करने  की  खुली  छूट
 निश्चित  सीमा  तक  दी  जायगी  तो  उससे
 फ्री  कंपीटीशन  होगा  श्रौर  उससे
 किसानों  को  ज्यादा  लाभ  मिलेगा।

 एक  ब्य।पारी  जो  इसमें  धंधा  कर्त।  है,
 उसने  मुझे  बताया  कि  इस  व्यथसाय  मैं  अगर
 फ्री  -कंरीटीशन  कर  दिया  जा?!  तो  उससे
 उत्पादकों  को  करोड़ों  मपया  मिलेगा  7  मैं
 उम्मीद  करता  हूं  कि  मंत्री  महाब्य
 इस  ओर  ध्यान  देंगे  ौर  किसानों  को
 अरबों  पये का  फायदा  पहुंचायेगे
 MR.  CHAIRMAN:  Kindly  resume

 your  seat.  It  woulg  not  be  record-
 ed.  The  Minister  will  now  reply.

 (Interruptions)  *

 aft  सोहन  धारिया  :  सभापति  महोंदया,
 यह  बात  सही  नहीं  &  कि  कुछ  चचर्द
 कंपनियों  को  ही  निर्यात  करने  की  इजाजत  है
 जिनको  जितना  एक्सपोर्ट  करना  है  ,  उसको
 लिए  खूली  इजाजत  हूँ  1  भ्गर  कोई  एक्टपोर्ट
 करना  चाहता  है  तो  कहिये,  में  तो
 खुशी  से  प्लोर  भी  जो  सहयोग  देना
 है  तो  बह  देने  के  लिये  तैयार  हूं  ।  यह
 बात  नहीं  हैं  कि  कुछ  स्बंद  कंपनियों  के
 लिये  ही  मौका  दिया  जाता है  ।

 *Not  recorded.
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 MR.  CHAIRMAN:  ‘You  have  raised
 the  question.  He  is  replying  to  the
 question.  Please  listen  to  he  reply.

 SHRI  MOHAN  DHARIA:  You  are
 wrong.  Your  information  is  abso-
 lutely  baseless.  We  would  like’  very
 much  (0  sustain  our  experts,  as  sug-
 gested  by  Mr.  Reddy;  and  as  far  as
 the  crop  and  cultivation  of  tobacco  is
 concerned,  we  have  to  study  what  is
 the  domestic  need  and  what  are  the
 exports;  and  to  that  extent  we  can
 have  tobacco  growing.  Otherwise
 what  is  the  use?  Of  course,  as  sug-
 gested  by  Mr.  Bosu,  it  shall  have  to
 be  considered  whether  such  tobacco
 should  be  used  for  the  manufacture
 of  insecticides  ang  pesticides.  What-
 ever  jt  is,  if  he  gives  the  proposals,  I
 shall  have  them  examined.

 MR.  CHAIRMAN:  The  question  is:
 “That  ‘the  Bill  be  passed”.

 The  motion  was  adopted.

 36.47  hrs.
 MAINTENANCE  OF  INTERNAL

 SECURITY  (REPEAL)  BILL
 MR.  CHAIRMAN:  We  now  go  on  to

 next  item,  viz.  the  Maintenance  of
 Internal  Security  (Repeal)  Bill.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Sir,  I  beg  to  move:

 “That  the  Bill  to  repeal  the  Main-
 tenance  of  Internal  Security  Act,

 1971,  be  taken  into  consideration.”
 Honourable  Members  are  aware

 that  the  election  manifesto  of  the
 Janata  Party  provides,  inter  alia,  that
 MISA  would  be  repealed.  The  policy
 of  the  Government  in  this  regard  was
 Stated  in  the  address  of  the  Acting
 President  to  the  two  Houses  of  Par-
 liament  on  28th  March,  1977,  in  the
 following  words:

 “Having  regard  to  the  gross  abuse
 to  which  Maintenance  of  Internal
 Security  Act  has  been  put  during
 the  last  two  years,  8  thorough  re-
 view  of  the  Law  will  be  undertaken
 with  a  view  to  repealing  it  and  ex-
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 amining  whether  the  existing  laws
 need  further  strengthening  to  deal
 With  economic  offences  and  security
 of  the  country,  without  denying
 the  right  to  approach  the  courts.”

 Accordingly,  the  matter  was  examine
 ed  and  it  was  felt  that  if  there  were
 no  Central  laws  to  provide  for  pre-
 ventive  detention,  difficulties  may  be
 experienced  in  dealing  with  certain
 serious  situations.  However,  it  was
 felt  that  reliable  and  adequate  safe-
 guards  should  be  provided  in  the  law
 to  prevent  any  misuse,  The  Code  of
 Criminal  Procedure  Amendment  Bill
 was  introduced  in  this  House  on  23rd
 December,  977  with  these  objects  in
 view;  but  considering  the  misgivings
 expressed  even  in  regard  to  the  pro-
 visions  of  said  Amendment  Bill  and
 the  persistent  apprehension  that
 powers  of  preventive  detention  could
 be  misused,  notwithstanding  such
 safegurads,  the  Government  re-consi-
 dered  the  matter.

 An  announcement  in  this  regard  was
 made  by  the  then  Home  Minister  in
 this  House  on  23rd  March  1978.  With
 the  leave  of  this  House,  the  Code
 of  Crimina]  Procedure  (Amendment)
 Bill,  1977  was  withdrawn  on  30th
 March,  ‘1978;  and  a  Bill  to  repeal  the
 Maintenance  of  Internal  Security  Act
 was  introduced  in  this  House  on  79
 April,  1978.  I  earnestly  hope  that  the
 honourable  Members  would  support
 the  repeal  of  MISA.

 With  these  words,  Sir,  I  move  that
 the  Bill  be  taken  into  consideration.

 MR.  CHAIRMAN:  Motion  Moved:
 “That  the  Bill  to  repeal  the  Main-

 tenance  of  Internal  Security  Act,
 97l,  be  taken  into  consideration.”
 SHRI  EDUARDO  FALEIRO  (Mor-

 mugao):  Madam  Chairman,  I  am  af-
 raid  that  the  people  of  this  country
 will  not  be  able  to  share  the  enthu-
 siasm  of  the  hon.  Minister  at  this
 moment,  The  people  of  this  country
 will  receive  the  repeal  of  MISA  with
 mixed  feelings,  like  the  hon.  Members
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 of  this  House.  While  it  is  undeniably
 true  that  the  Maintenance  of  Inter-
 nal  Security  Act  does  invest  the  execu-
 tive  with  drastic  and  wide  powers,
 which  are  liable  to  be  misused,

 Bits  ng it  is  again  undeniably  true,  and  wi
 tunately  true,  that  in  quite  recent
 periods  of  our  history,  these  powers
 were  actually  misused  against  politi-~
 cal  workers,  including  Members  of
 this  House  and  Members  of  the  State
 Legislatures,  against  jawful  labour
 agitations,  lawful  and  justified  other
 agitations  for  redressa]  of  rights  of  the
 different  sections,  and  the  people  were
 suppressed  and  oppressed  by  the  use
 and  abuse  of  this  Act,  it  is  also  true
 that  there  are  three  types  or  categories
 of  people  who  come  within  the  ambit
 of  this  Act.  Apart  from  people  who
 are  alleged  to  work  against  the  inte-
 rests  of  the  nation,  apart  from  persons
 who  are  alleged  to  indulge  themselves
 in  violent  political  activity,  there  is
 a  third  category,  and  a  very  impor-
 tant  category  which  has  been  causing
 a  lot  of  damage  to  this  country  for
 the  last  several  decades,  which  con-
 sists  of  anti-social  elements,  people
 who  indulge  in  committing  economic
 offences,  like  blackmarketeers,  hoar-
 ders  and  smugglers,  and  this  type  of
 individuals  constitute  a  scourge  on
 this  country,  people  who  have  eaten
 into  the  vitals  of  our  economy  for
 several  years.

 As  the  Minister  hes  hinted  at,  though
 he  did  not  confirm  it,  the  Govern-
 ment  find  themselves  in  apredicament
 after  assuming  power.  Possibly  they
 never  thought  that  they  would  come
 to  the  position  which  they  occupy  to-
 day.  Whatever  the  reason,  they  made
 &  promise,  which  they  now  consider
 to  be  a  rash  promise,  to  repeal  in  to
 the  MISA.  But,  then,  once  in  charge
 of  the  Government,  dia  they  not  have
 second  thoughts?  Did  they  not  try
 to  bring  the  game  law,  as  drastic  as
 it  was  before  through  the  backdoor,
 under  the  pretence  of  amendment  of
 the  Criminal  Procedure  Code?  I
 should  think  that  what  the  Govern:
 ment  has  done,  that  is,  allowing  false
 prestige  to  prevail  over  the  rea]  in-
 4808  L.S.—I8
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 terests  of  the  nation,  should  not  have
 beep  done.

 Shri  Charan  Singh,  the  Home  Minis-
 ter,  rather  the  former  Home  Minis-
 ter,  said  it  in  so  many  words  in  a
 statement  made  on  the  floor  of  this
 House  a  couple  of  months  ago—there
 was  no  other  solution,  or  no  better
 solution,  or  No  more  accurate  solution
 to  the  problem  with  which  the  country
 is  taced  and  the  Government  is  faced,
 namely,  curbing  economic  indiscipline,
 rather  than  using  Preventive  Deten-
 tion.  It  ig  in  this  context  that  the
 Bill  was  withdrawn.  The  people  of
 this  country  do  fee]  that  either  false
 prestige  has  taken  the  upper  hand
 against  the  interests  of  this  country,
 or  a  very  vocal  section  of  the  ruling
 party,  which  even  yesterday  defend
 the  fundamental]  rights  of  the  smug-
 glers  and  blackmarketeers,  which  for
 the  last  so  many  years  have  been  in-
 sisting  on  the  rights  of  the  smugglers,
 and  even  helping  them  in  different
 forums,  both  in  Parliament  and  out-
 side,  including  jn  the  courts  of  law,
 those  people  have  been  able  to  pres-
 surize  the  Government,  or  they  have
 been  able  to  thwart  the  bringing  in  of
 a  legislation  which  would  control
 these  anti-social  activities.

 I  can  speak  of  these  economic  of-
 fenders  with  personal  knowledge  be-
 cause  I  come  from  an  area  ‘where
 smuggling  is  rampant,  Goa.  It  is  also
 rampant  on  the  west  coast  of  Maha-
 rashtra  and  Gujarat.  We  did  find  that
 during  the  period  of  the  emergency—
 nobody  can  deny  this  fact—these
 smugglers,  the  economic  kings  among
 the  economic  offenders,  were  curbed,
 they  were  lying  low,  but  you  know
 that  after  the  Janata  Party  came  to
 power—no  one  can  deny  it,—it  has
 been  admitted  by  many  Members  of
 the  ruling  party—there  has  been  a
 clear  recrudescence  of  smuggling
 activities,  of  blackmarketing,  a  re-
 emérgence  of  those  activities  and,

 to  my  mind,  if  this  Act  is
 going  to  be  repealed,  if  preventive
 detention  is  not  going  to  be  resorted
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 to  curb  these  anti-social  activities,  at
 least  Government  at  this  stage,  while
 getting  this  MISA  Repeal  Bill  passed,
 should  assure  this  House  that  strin-
 gent  legisiation  will  be  brought  to  deal
 ‘with  economic  offenders.

 In  a  neighbouring  country,  death
 penalty  has  been  provided  for  econo-
 mic  offenders.  I  will  not  go  to  that
 extent,  but  I  should  think  that  the
 prestige  that  the  kings  of  the  smug-
 glers,  the  great  blackmarketeers
 today  enjoy  not  merely  in  social  life
 or  in  certain  sections  of  social  life  but
 even  in  certain  sections  of  political
 life,  must  be  destroyed.  I  would  sug-
 gest  that  a  law  should  be  brought
 among  other  things  to  bar  any  person
 eonvicted  of  economic  offences  from
 holding  any  public  office  or  any  politi-
 eal  cffice.  Similarly,  stringent  legis-
 lation  may  be  brought  and  this  Bil)
 should  not  be  passed  without  an  as-
 surance  that  it  is  not  to  protect,  to
 shield,  the  people  who  had  been  de-
 stroying  and  continue  to  destroy  the
 economy  of  this  country.  Govern-
 ment  may  give  an  assurance  that  they
 will  bring  at  the  earliest  stringent
 legislation  to  deal  with  all  the  econo-
 mic  offenders,  blackmarketeers,  smug-
 glerg  and  hoarders.

 MR.  CHAIRMAN:  Before  I  call
 the  next  speaker,  I  would  like  to  draw
 the  attention  of  hon.  Members  to
 the  fact  that  two  hours  have  been  al-
 lotted  to  this  Bill,  and  so  I  would  re-
 quest  all  Members  to  be  as  brief  as
 possible.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  You  had  called  my  name  but
 I  was  outside.  I  am  now  here.  I
 just  want  to  draw  your  attention  to
 it.

 MR.  CHAIRMAN:  Your  attendance
 has  been  noted.

 oh  झोस  प्रकाश  त्यागी  (बहराइच  )  :
 समापति  सहोदया,  मैं  सरकार  को  धन्यधाद
 देता  हुं  कि  उतने  भारत  के  माथे  से  भारत-
 ह अ  के  राजनैतिक  इतिहास  में  जो  सब  से
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 बड़ा  कलंक  था  उसे  झाज  हैदोपा  हैं  a
 देरी  झचश्य  हुई  ।  में  तो  समझता  जरा  कि
 जनता  सरकार  के  तुरन्त  बनते  ही  मीसा
 डटना  चाहिए  था  लेकिन  देरी  हुई  1
 उस  देरी  के  कारणों  को  भी  मैं  जानता  हूं  ।
 संसार  में  सब  से  बढ़ा  पाप  झौर  अन्याय
 झगर  कोईहो  सकता  है  तो  बह  मानवीय
 अधिकारों  का  हनन  है,  चाहे  बहु  किसी
 भी  नाम  से  हो  ।  चाहे  वह  मीसा  के  भाम से
 लाया  गया  हो,  राजतंत्र  क ेनाम  से  लाया  गया
 हो  या  डिक्टेटरशिप  के  नाम  से  लाया  गया  हो,
 मानवीम  भधिकारों  का  जहां  भी  हनन
 होता  है  वह  मानवता  के  लिये  कलंक
 है  धौर  उसे  किसी  को  भी  सन  नहीं
 करना  चाहिए।  मानव  अधिकारों  में  भाषण
 को  स्वतंत्रता  है,  लिखने  की  स्वतंत्रता
 है,  न्याय  प्राप्त  करने  की  स्वतंत्रता  है,
 कार्य  करने  की  स्वतंत्रता  है,  इस  प्रकार
 के  मानव  अधिकार  हैं।  संयुक्त  राष्ट्र
 संघ  में  तमाम  संसार  के  देशों  ने  भी
 इन  मानव  अधिकारों  को  स्वीकार  किया
 कि  उन  की  रक्षा  होनी  चाहिये  ।  परन्तु
 यह  देश  मानवीय  अ्रधिकारों  का  आज  से
 नहीं,  झपने  जन्मकाल  से  समर्थक  झोर
 प्रचारक  रहा  हे  भौर  मानवीय  भ्रश्चिकार
 ही  नहीं,  नैतिकता  की  उपज  जितनी  भी
 हैं,  सभी  धर्मों  भौर  फिलास्फियों  का
 जन्म  इस  देश  से  हुआ  हूँ  परन्तु  दुर्भाग्ययश
 एक  समय  ऐसा  भी  हुआ  कि
 जब  स  देश  में  मानव  अधिकारों  का
 हनन  हुआ  ।  उस  के  इतिहास  को  सब
 जानते  हैं  ह  काला  दित  था  भौर  काला
 इतिहास  था  जिस  दिन  की  इस  मीसा
 को  इस  रुप  में  लाया  गया  जो  कि  झाज
 उस  का  वर्तेमान  स्वरूप  है  |

 11,00  hrs,
 {Smrr  N.  K.  SHESJWALKAR  in  the

 Chair]
 में  समझता  हूं  उसका  कारण  भी

 एक  विशेष  था  शौर  वह  झाज  के  राजनीशिश्ञों
 के  लिए  एक.  चंताक्ती  है,  उनको  इस
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 से  सावधान  रहने  की  झआाषश्यकता  है--
 यह  है  कुर्ती  का  मोह  ।  कुर्सी  का
 मोह  राजनीतिशों  को  पागल  बना  देता  है  ,
 उन  को  भले  बुरे  की  पहचान  नहीं  रह
 जाती,  वे  नहीं  सोचते  हम  क्‍या  कर  रह
 हैं,  कुर्सी  की  रक्षा  चह  झच्छा  बुरा,  मार्ग
 सभी  कुछ  भपनाने  के  लिए  तैयार  हो  जाते  हैं  t
 इलाहाबाद  हाईकोर्ट  का  जजमैंट  9  झाया  तो
 उस  से  भूतपूर्व  प्राइम  मिनिस्टर  की  कुर्सी
 खतरे  में  पड़  गई  थी  ।  बहन  इन्दिरा  जी
 को  चाहिए  था  कि  बे  इमानदारी  के  साथ
 कोर्ट  के  जजमैंट  के  सामने  अपना  सिर
 झुकातीं  शौर  त्यागपत्र  देकर  झलग हो  जातीं।
 ऐसा  करने  से  उन  की  प्रतिष्ठा  कहां  से
 कहां  पहुंच  जाती  लेकिन  उन्होंने  ऐसा
 नहीं  किया  +  में  तो  कहूंगा.  कि  उनको
 ऐसे  सलाहकार  मिले  हुए  थे  जिन्होंने  उनको
 त्याग-पत्र  न  देने  के  लिए  भौर  पका  बना
 दिया  ।  एक  शोर  जयप्रकाश  जी  का
 झान्दोलन  चल  रहा  था,  जनता  में  बड़ा
 सेज  विरोध  प्रारम्भ  हो  गया  था  शौर
 दुसरी  झोर  उन  को  अपनी  कुर्सी  की  रक्षा
 करनी  थी,  ऐसी  व्यचस्था  में  ही  इन्दिरा  जी
 को  यह  माग  अपनाना  पड़ा,  उन्होंने  यह
 पाप  किया  जिस  के  फलस्वरूप  भीसा  के
 अन्तर्गत  लाखों  झ्ादमियों  को  बिना  कुसूर
 बन्दी  बना  डाला  गया  t  उन  के  बोलने
 की  स्वतंत्रता,  लिखने  को  स्वतंत्रता  शौर
 ज्याय  प्राप्त  फरते  की  स्थतंत्रता--सभी
 कुछ  उन  से  छीन  लिया  गया  ।
 उन  को  क्‍यों  गिरफ्तार  किया  गया  ,
 यह  पूछते  का  उन  को  झधिकार  नहीं
 था  मुझे  ऐसी  भी  घटनायें  याद  हैं  कि
 रात  को  बारह  बज  पुलिस  एक  व्यक्ति
 को  कैगरफ्तार  करने  के  लिए  गई
 झोर  किसी  पड़ोसी  &  इतना  हो  पूछ  लिया
 कि  यों  गिरफ्तार  कर  रहे  हैंतो
 उन  से  कहा  गया  कि  तुम  भी  झा
 जाभो  ।  इस  तरह  से  पुलिस  उन  को  भी
 साथ ले  गई  t  एक  दिन  मैं  दिल्लीकी
 सीस  हजारी  कचहरी  में  गया  a
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 दिल्‍ली  के  एक  प्रोफेसर  गिरफ्तार  थे  जो  कि
 कलकत्ता  के  एक  सज्जन  से  भाई  थे  t
 उन्होंने  मूछ  से  कहा  कि  झाप  मेम्बर
 पार्लमैड  हैं,  झाप  जमानत  ले  लें।  मेने
 कहा  यह  मीसा  है  लेकिन  जमानत
 लेता  हुं  और  मैं  जमानत  लेने  के  लिए
 गया  a  wet  जाकर  मैं  ने  देखा  कि  17-.
 i8  प्रोफेसर  खड़े  हैं।  मैंने  उन  से  पूछा  कि

 आप  घहां  कैसे  आये  तो  उन्होंने  कहा  कि
 हमें  भी  इस  बात  का  कोई  पता  नहीं
 मैंने  एस०  to  पुलिस  से  पूछा  कि  इनको
 कैसे,  गिरफ्तार  कर  लिया  गया  तो  उन्होंने
 कहा  कि  प्राइवटली  आपको  बताता
 हूं  कि  आर  एस  एस  दफतर  पर  रेड  किया
 गया  था  जहां  से  एक  रजिस्टर  मिला
 जिसमें  'विद्ान  व्यकित्तयों  के  रूप  में  कुछ
 नाम  लिखें  हुए  थे  जिनमें  इनक  भी  नाम
 थे  ।  मैंने  पूछा  कया  कभी  इन  लोगों  ने घार
 एस  एस  के  लिए  जाकर  भाषण  दिया  तो  उन्होने
 कहा  पि  नहीं  1  मेन  पूछा  फिर  क्‍यों  पकड़ा  तो
 उन्होंने  कहा  कि  इन  के  नाम  लिखे  हुए  थे  इसी
 लिए  पकड़ा  गया  ।  इस  प्रकार  से  इतने  बड़े
 बड़े  विद्वान  धहां  पर  पकड़  कर  लाये
 गए  ।  तो  इस  प्रकार  सी  स्थिति  देश  में
 वैदा  कर  दी  गई  थी  t  में  समझता
 हैं  इसी  पाप  के  कारण  इन्दिरा  जी  की
 गद्दी  भी  छित  गई  ।

 इस  के  साथ  साथ  में  सरकार  से  एक
 बात  भौर  फहना  चाहता  हूं  कि  मीसा  के  झन्तगंत
 जो  लोग  बन्दी  बनाए  गए,  उन  के  साथ
 इन्दिरा  जी  ने  अन्याय  किया ही  लेकिन  इसके
 कारण  बहुतों  के  व्यापार  बन्द  हो  गए,  बहुतों
 की  दुकानें  बन्द  हो  गई  शौर  बहुत  से  लोग
 पब्लिक  सैक्टर  और  प्राइवेट  सेक्टर  में
 नंफरियों  ले  निकाल  दिए  गए,  बहुतों  के  धर
 डिमालिश  कर  दिए  गए,  झाप  मीसा  को  हटा
 रहे  हैं  लेकिन  उन  बेचारों  के  पुनर्वास  के  लिए
 आपने  क्या  किया  है  2  कई  लोगों  ने  बेंक
 लोन  लिए  हुए  थे  ।  फाइनेंस  मिनिस्टर  से
 मेरी  बातश्रीत  हुई  है,  मन  उन्हें  बताया  हैं
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 कि  बैंक  लोन.  रिकवरी  के  लिए  उने  के
 मकान  कुक  हो  रहे  हैं  भौर  उन  की  जायदादें
 कुक  हो  रही  हैं।  प्राखिर  उन्होंने  ऐसा  कौन
 सापाप  किया  था  ?  वे  सिर्फ मीसा  में
 गिरफ्तार  हुए  थे।  जेल  जाने  के  सटिफिकेट
 के  प्राधार  पर  आज  बहुत  से  लोग  मिनि-
 स्टर  बन  गये  हैं,  लेकिन  इनके  तो  धर
 बरबाद  हो  गये  हैं  ।  इनको  भ्रवश्य  रिहैबि-
 लिटेट  किया  जाना  चाहिये  और  इनकी
 जो  कुछ  हानि  हुई  है,  उस  के  लिये  उनको
 क्रम  रेट-झाफ़-इन्टरेस्ट  पर  बैंक  लोन
 दिया  जाना  चाहिये,  ताकि  ये  लोग  अपने
 आप  को  रिहैबिलिटेट  कर  सकें  1

 पिछले  दिनों  शाहू  कमीशन  में  मीसा
 बन्दियों  और  उन  के  परिवारों  के  साथ  जो
 ज्यादतियां  एमर्जेन्सी  के  दिनों  में  हुई  थीं,
 उन  की  फहानियां  सामने  आ  रही  हैं
 मैं  गृह  मंत्री  महोदय  से  पूछना  चाहता  हूं
 ह ज  जिन  लोगों  ने  ज्यादतियां  की  हैं,  जिन
 लोगों  ने  पाप  किया  है,  उन  को  दण्ड  कैसे  दिया
 जायगा  भौर  कब  दिया  जायगा  ।  इस
 षक्‍क्त  जो  कुछ  हो  रहा  है,  वह  तो  ड्रामा  सा
 लगता  है,  जैसे  कोई  झादमी  फिल्म  देखने
 जला  जाता  है,  फिल्‍म  में  चोर  भी  होता  है
 मारधाड़  भी  होती  है  ,  लेकिन  न  कोई
 पिटता  है  न  कोई  मरता  है,  उसी  तरह
 का  ड्रामा  इस  समय  भी  चल  रहा  है।  इस
 लिये  मैं  गृह  मंत्री जी  से  दो  अनुरोध  करना

 चाहता  हुं--पहला  तो  महू  है  कि  वे  गह
 मंत्रालय  में  एक  विशेष  सेल  स्थापित  करें,
 जो  मीसा  बंदियों  को  रिहैविलिटेट
 करने  तथा  उन  की  कठिनाइयों  को  दूर  करने
 के  लिये  कार्य  करे  ।  दूसरा  प्न्रोध  यह
 है  कि  शाप  बेकों  को  झार्डर  दोजिये,
 कि  मीसा  बन्दियों  को  जो  लोन  दिये
 गये  हैं  उन  की  रिंकवरी  क ेबारे में  वे  फिर
 से  छ्याल  करें,  उम्त  के  साथ  ज्यादतियां
 न  करें  तथा  विशेष  रियायत  के  साथ
 उन  को  लोन  वें--ताकि  बे  लोग  शीघ्र  से
 शीघ्र  अपने  आप  को  रिहैजिलिटेट  कर  सके

 जहां तक  ज्यादतियों  का  सवाल,
 है  मेरा  झपना  यह  सत  है  कि  लोगों
 को  स्थाय  दिलाने  के  लिये  आप को  स्पेशल:
 कोर्ट्स  को  रचना  कर  जा  हिये।  जिन्होंने”
 ज्यादतियां  की  हैं,  उन  के  ट्रायल  के  लिये
 स्पेशल  कोर्ट  स  स्थापित  कीजिये।  ऐसे  लोगों
 की  संख्या  एक-दो  नहीं  है,  हजारों:
 भादमी  हैं  जिन  को  न्याय  दिलाने  के  लिये
 मदि  प्रापने  स्पेशल  कोर्टू  स स्थापित  नहीं  किये
 तो  अ्राप  जानते  हैं,  हमारे  यहां  ऐसे  कोर्ट्स
 हैं,  जिन  में  बाप  मुकदमा  दायर  करता  है
 शौर  पोते  को  न्याय  मिलता  है  ।  वें
 लोग  इन  कोटों  के  चक्‍कर  ही  काटते
 रह  जायेंगे  ।  पहले  चहोंने  मोसा  में
 चबकर  काटे  थे  और  झब  इन  कोरों  के
 चक्कर  काटेंगे  1

 श्री  ज्योतिमंय  बस  (डायमण्ड  हाबंर  ):
 जो  लोग  मीसा  में  बन्दी  थे,  जब  वे  लोग  रूगकार
 के  विरुद्ध  या  एक्जिक्यूटिव  के  विरुद्ध
 मुकदमा  दायर  करेंगे  तो  उन  को
 बहुत  सी  कोर्ट  स्टाम्प  फीस  देनी  पड़ेगी  ।
 हम  ने  रिववेस्ट  किया था कि  जब  वे  अपने
 डेमेज  के  लिये  केस  करें  तो  उन  से  कोर्ट  स्टैम्प
 फीस  नहीं  ली  जानी  चाहिये,  लेकिन
 अभी  तक  कुछ  नहीं  हुआ  है  ।

 श्री  भोम  प्रकाह  त्याती  :  यह  ठीक  है--
 उन  से  कोर्ट  स्टैम्प  फीस  नहीं  ली  जानी  चाहिये
 उन  को  कम  ब्याज  पर  लोन  दिया  जाना
 चाहिये  भौर  स्पेशल  कोर्ट  स्थापित  की  जानी
 चाहिये  t

 एक  बात  मैं  यह  निवदन  करना  चाहता
 है,  बल्कि  एक  तरह  से  चेतावनी  भी  देना
 चाहता  हूं,  कि  कांग्रेस  (आई)  के  लोग--
 स्टीफ़न  साहब  ज़रा  इस  तरफ़  ध्यान  दीजिये--
 कुछ  इस  प्रकार  की  चेष्टा  कर  रहे  हैं,  जनता
 के  सामने  यह  साबित  करने  की  कोशिश
 कर  २  हैं  कि  'एमजेन्सी के बिना के  बिना  इस देश में
 सही.  शासन  नहीं  चल  सकता  है,  स  के  लिये
 व  जंगह  जगह  पर  हिंसा  को  प्रोत्साहिन
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 कर  रहे  हैं।  बाज  कंल  चारों  तरफ़  जो  वायलेंस
 की  'चटनायें चल बल  रही  हैं,  चोरी  झौर  डकतियों

 नकी  घटनायें  हो  रही  हैं--ये  सब  सुनियोजित
 'हो  रही  हैं  7  इस  तरह  के  क्रिमनलज  को  काजू
 में  लाने  के  लिये  झाप'  कोन-सा  रास्ता  अदित-
 यार  करेंगें।  क्या  यह  काम  साधारण  कानून
 से  हो  सकेगा  ?  मैं  चाहता  हूं  कि  भाप  शीघ्र
 से  शीक्र  कानून  में  इस  तरह  का  परिवर्तन
 कीजिये,  ताकि  इन  लोगों  को  ठीक  रास्ते
 पर  लाया  जा  सके।  इन  शब्दों  के साथ
 मैं  इस  बिल  का  समर्थन  करता  हुं।

 SHRI  F.  H.  MOHSIN  (Dharwar
 South):  Mr.  Chairman,  Sir,  I  support
 the  measure  brought  forth  by  the
 Government  to  repeal  the  MISA.  The
 MISA  was  an  Act  which  gave  vast
 powers  to  the  executive  and,  there-
 fore,  therg  were  instances  of  misuse
 also.  Some  of  the  politicians  might
 have  been  affected.  That  is  why  they
 are  in  the  Government  today.  The
 MISA  was  used  against  those  persons
 who  created  a  law  and  order  ‘situation.

 We  were  arresting  those  people  who
 were  inciting  people  against  the  de-
 mocratically  elected  Government.  It
 ‘was  used  against  hoarders;  it  was
 used  against  blackmarketeers  and  it
 ‘was  also  used  against  the  smugglers.

 Not  only  that,  Sir,  the  whole  world
 ‘was  faced  with  the  problem  of  infla-
 tion.  India  was  the  only  country
 which  could  bring  down  the  prices
 during  the  Emergency.  Everybody
 appreciates  that  even  today  including
 Mr,  Jyotirmey  Bosu.  Today  the  pri-
 ces  are  rising.  The  inflation  was  con-
 tained  during  the  Emergency,  Even
 all  the  countries  of  the  world  faced
 inflation.  We  arrested  black-market-
 eers;  wc  arrested  hoarders  and  so  on.

 In:  this  vast  country,  there  could  be
 some  cases  of  misuse  of  power.  I  do
 not  say  that  all  cases  of  arrest  were
 justified.  The  executives  with  vast
 bowers  became  corrupt  and  some-
 times  they  misuseg  the  power  also.  I
 @  not  deny  that.  But  there  were
 advantages  also.  The  description  that

 the  Janata  Party  is  giving  by  giving
 instances  of  misuse  of  power  during
 the  Emergency,  that  ig  not  a  correct
 picture.  It  was  used  against  bad  ele-
 ments;  it  was  used  against  anti-social
 elements,  hoarders  and  black-market-
 eers.  India  was  saved  from  inflation
 and  from  destruction  within  the  coun-
 try.  So,  the  interna)  security  was
 ‘required  because  some  people  were
 creating  violence  inside  India,  our
 own  Indians.

 The  Janata  Party  gave  a  promise  to
 the  people  that  MISA  will  be  repeal-
 ed,  After  4  v2  years,  they  are  bring-
 ing  the  legislation  for  repeal.  That
 only  means  that  they  also  thought  that
 MISA  was  useful  for  them.  Sir,  I  may
 mention  here  that  Madhya  Pradesh
 had  mini  MISA;  UP  had  also  mini
 MISA,  Why  did  the  Central  Govern-
 ment  allow  it?  Even  the  Central  Gov-
 ernment  also  wanted  it.  Mr.  Charan
 Singh  also  wanted  it.  Mr.  Charan
 Singh  said  fn  his  statement  that  he
 wanted  to  arrest  Mrs.  Gandhi  under
 MISA.  Even  Mr.  Rabi  Roy  says  this.
 Mr.  Mohan  Dharia  also  once  said  that
 he  wanted  to  invoke  MISA  to  bring
 down  the  prices,  What  does  it  show?
 It  shows  that  they  were  also  allured
 by  the  provisions  of  MISA  and  they
 have  brought  forward  this  legislation
 today  because  there  is  a  demand  from
 the  public,  bevause  there  is  a  nressure
 from  the  public.  This  is  a  temporary
 legislation.  But  they  wanted  to  bring
 it  in  the  criminal  procedure  code  so
 that  it  would  become  a  permanent
 feature.

 They  went  a  step  further.  All  the
 provisions  of  MISA  are  a  temporary
 Act.  It  is  not  a  substantial  law.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  If  was  in  the  Ninth
 Schedule.

 SHRI  ्,  H.  MOHSIN:  What  of  that?
 SHRI  C.  M.  STEPHEN:  It  was  all

 the  same  temporary.
 SHRI  ¥.  झ...  MOHSIN:  The  Janata

 Government  was  so  much  attracted
 with  the  provisions  of  the  MISA  that
 they  wanted  to  make  it  a  permanent
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 Jew.  Perhaps,  they  have  understood
 the  pulses  of  the  people.  Due  to  the
 pressure  of  the  public,  now  they  are
 bringing  this  measure  after  one  and
 a  half  years.  They  introduced  it  here

 ‘in  the  month  of  April  this  year.  They
 came  to  power  in  March,  ‘1977.  After
 One  year  and  one  month,  they  intro-
 duced  this  in  the  Lok  Sabha.  This
 only  shows  that  they  are  not  sincere  in
 bringing  this  legislation;  they  have
 brought  this  in  a  half-hearted  way.  I
 thank  them  for  having  brought  it.  But
 Jet  them  not  say  what  the  previous
 Government  did,  Let  them  ask  the
 people  as  to  what  the  previous  Gov-
 ernment  had  done.  If  they  face  the
 election  today,  then  they  will  know.
 (Interruptions)  Provisions  are  there

 in  the  Indian  Penal  Code  and  in  the
 Criminal  Procedure  Code.  They  have
 enough  powers  to  curb  hoarding,
 bleckmarketing  and  smuggling.  But
 they  are  not  doing  it  because  they
 have  been  financed  for  their  election
 campaign  by  the  black-marketeers,
 hoarders  and  smugglers,  That  is  why
 we  see  that  smuggling  is  again  ram-
 pant,  black-marketing  is  going  cn,
 hoarding  is  going  on  and  prices  are
 rising,  and  they  are  only  a_  silent
 spectator  to  this.  In  ‘India  Today’,
 there  is  an  interview  with  Haji  Mas-
 tan.  He  says  that  smuggling  has  in-
 creased  very  much  and  that,  with  the
 connivance  of  government  officials,
 smuggling  is  going  on.  What  does  it
 show.  It  shows  that  the  Government
 is  incapable  of  controlling  all  these
 elements  and  bringing  down  prices.  I
 would  only  make  this  appeal.  We  all
 support  the  repeal  of  this  because
 even  if  those  powers  are  there,  they
 cannot  use  them  properly.  We  know
 that  they  would  misuse  them.  They
 do  not  know  how  to  apply  the  provi-
 sions  of  law.  (Interruptions)  Think  of
 the  situation  in  those  days  when  reo-
 ple  were  arrested.  The  politicians
 were  not  arrested  for  nothing.  They
 created  a  law  and  order  situation.
 They  incited  the  people.  That  is  why
 they  were  arrested.
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 AN  HON.  MEMBER:  Please  say

 whether  you  want  thig  or  not.

 SHRI  F,  H.  MOHSIN:  It  is  good.
 that  they  are  repealing  the  MISA.  But.
 let  them  arrest  the  price  rise,  let  them
 contain  the  smugglers,  let  them  con-
 tain  the  hoarders  and  black-market-.
 eers,  Then  only  the  people  would  be
 happy.  Merely  repealing  the  MISA
 will  not  do.  They  should,  by  apply-
 ing  all  other  measures,  contain  and
 curb  these  anti-social  elements.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 मैंने  भ्रपने  भूतपूर्व  गृह  मंत्री  का  भाषण  सुना  I
 मैं  कह  सकता  हूं  कि  वह  कन्फयूजिंग  औौर
 इगनारेंस  से  भरा  हुआ  भाषण  था  भौर
 ऐसा  भ्रम  पूर्ण  भाषण  मैंने  पहले  कभी  नहीं
 सुना  है  (ब्यवथान)  ।  मुझे  पता  नहीं
 वह  मिनिस्टर  आफ  स्टट  थे  7  शायद
 डिप्टी  मिनिस्टर  रहे  हों  एक  बात
 उन्होंने  कही  कि  बहुत  से  कानून  हैं  भाई०
 पी०  सी०  है,  सी०  झ्रार०पी०  सी०  है,
 उसकी  बहुत  सी  धारायें  हैं  तो  फिर  मीसा  की
 जरूरत  क्या  है  ?  प्रगर  यही  सवाल  मैं
 उन  से  पूछूं  तो  इसका  जबाब  उन  के  पास
 क्या  है  ?  दूसरा  सवाल  मैं  उन  से  यह  करना
 चाहता  हूं  कि  आपने  सवा  लाख  लोगों  को
 जेल  में  बन्द  क्यों  कर  दिया  था  बिना
 उनको  बतायें  हुए  कि  उन्होंने  आपको  क्‍या
 तकलीफ  दी,  उनका  गुनाह  क्या  था!
 अ्रगर  किसी  ने  कोई  गड़बड़  की  थी  तो  बया
 तब  झाप  के  पास  आई०  पी०  सी०  या  सी०
 झार०  पी०  सी०  नहीं  था,  उन  के  प्रावधान
 नहीं  थे  ?  उन  मैं  तो  कोई  बदल  हमने  नहीं
 किया  है  आप  बताएं  क्यों  झापने  हमें  अन्द
 किया  था।  मुझे  दुख,  झाश्चरय  श्रौर  शर्म  भी
 महसूस  हुई  इस  बात  को  सुनकर  कि
 झाज  भी  देश में  ऐ  लोग  हैं  जो  कहते
 हैं  कि  एमरजेंसी  ठीक  थी,  जो  कहते  हैं  कि  कुछ
 अफसरों  ने  गलतियां  कर  दी  होंगी  लेकिन
 उसकी  उपलब्धियां  बहुत  भ्रधिक  हैं,
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 wire  किसी का  गला  भी  काट  दिया  जाये,
 हजारों  लोगों  को  कत्ल भी  कर  दिया
 जाए  तब  भी  उसकी  कुछ  उपसब्धियां
 तो  हो  ही  सकती  हैं  ।  लेकिन  मैं  पूछना
 चाहता  हूं  कि  क्‍या  यह  प्रजतंत्र  था?
 मैं  कहगा  कि  i8  महीने  तक  एक  फासिस्ट
 राज्य  देश  में  कायम  रहां  था।  एसा
 हिन्दुस्तान  की  हिस्ट्री  में  कभी  नहीं  हुआ  ।

 झापने  कहां  कि  15  महीने  के  बाद
 जनता  पार्टी  के  लोगों  के  प्रशर  में  भझाकर  इस
 मीसा  को  रिपील  करने  का  फैसला
 किया  है  tv  wart  हमने  लोगों  की
 झावाज  की  मद्र  की  है  तोक्या  यह  श््च्छी
 बात  है  याब्रीबात  है  ?  हमारे  लिए
 तो  अच्छी  बात  है  ।  गोरव  को  बात  है।
 जनता  की  इच्छाओं  का  हमसे  झादर  किया  है  tv
 हमारी  जनता  पार्टी  हैं।  जनता  जो
 घबाहेगी  वही  सरकार  करेगी  ।  यह  प्रजातंत्र
 है  ।  एक  झादमी  का  राज  नहीं  है  ।
 एक  आदमी  का  नाम  भी  इस  पार्टी  के  साथ
 नहीं  लगा  हुआ  है  ।  एक  प्रादमी  का
 हुक्म  भी  नहीं  चलता  है  ।  यह  डमीज़
 की  पार्टी  नहों  है।  इस  पार्टी  में  लोग
 दिमाग  से  सोचते  हैं  ।  ऐसा  नहीं  है
 कि  ब्रीफ़  वहां  से  ले  झाए  भौर  इस  के  बाद
 यहां  रिकार्ड  चला  दिया  ।  यह  इस  तरह
 की  पार्टी  नहीं  है।

 एक  'लामनीय  सदस्य  :  मम्मी  की  पार्टी
 है

 श्री  कंबर  लाल  गुप्त  :  वह  मेरे  बुजुर्ग
 हैं।  में  ऐसा  शब्द  नहीं  कहना  चाहता
 1.  जो  कुछ  भी  झापने  किया  है  बहू
 इतिहास  के  भ्रक्षरों  मे ंलिख  दिया  गया  हैं।
 झाप  कहते  हैं  कि  एस्जेग्रेड  किया  जाता  है।
 मैं  खुद  भुगत  चुका  हूं  t  मैं  इस
 मामले  में  आपको  पंच  बताते  के  लिए  तैयार
 हैं  t  झापने  तुकंसान  गेट  में  जो  किया  है
 बह  इसका  साक्षी  है  उस  के  बारे में
 झापने  एक  बवान  विया:  था  4  लेकिन
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 में  कहना  चाहता  हूं  कि  झाप  वहां
 जा  कर  लोगों  से  पूछें।  वे  शत  भी  भूल
 नहीं  सके  हैं।  प्राप  भ्राज  भी  हां  हस
 नहीं  सकते  हैं  |  जो  कुछ  भी  आपने  कहा
 &  कि  वहां  हुआ  है  चहु  इसका  सौचां
 हिस्सा  भो  नहीं  हैं  जो  वास्तव  में  वहां
 झापने  किया  है  |  जनता  ने  आपको
 बता  ही  दिया  है  कि  इस  तरह  की
 कार-सुजारियों  के  क्या  नतीजे  होते है ।
 जो  कसर  है  थह  बाद  में  पूरी हो  जाएगी ।॥

 रिपील  तो  आपने  कर  ही  दिया  मीसा
 को  झौर  ठीक  ही  झापने  किया  +
 यह  एक  हिस्सा  है  ।  इसका  दूसरा
 हिस्सा  भी  है  जनता  पार्दी  ने  वादा
 किया  था  कि  जब  हम  हकूमत  में  झाएंगे
 तो  मीसा  जैसे  काले  कानूनों  को  हम  खत्म
 करेंगे  ।  उसको  झाप  खत्म  कर  रहे  हैं  जिसके
 लिये  #  आपको  बधाई  देता  हूं  7  लेकिन
 दूसरा  सथाल  मैं  भ्रापके  सामने  रखना  चाहता
 हूं  ।  ला  एंड  आर्डर  की  स्थिति  दिललो  में  ही
 नहीं  हैं,  बहीं  नहीं  है  जहां  जनता  पार्टी  की
 सरकारें  हैं  लेकिन  वहां  भी  है  जहां  कांग्रेस  की
 सरकार  है  या  कम्यूनिस्ट  पार्टी  की  सरकार
 है  या  किसी  और  पार्टी  की  सरकार  है  1  भाप
 इनकार  नहीं  कर  सकते  हैं  कि  ला  एप्ड  झाडेर
 को  सिचुएशन  बिगड़  रही  है।  स्टेंटिसटिक्स
 मैं  देना  नहीं  चाहता  हूं  ।  दोनों  तरह  से  ये  दिए
 जा  सकते  हैं  t  हमारे  राष्ट्रपति  तक  ने  चेतावनी
 दी  है  कि  ला  ऐंड  झाडेर  देश  को  डिगड़  रहा
 हैं।  स्टुडैंट्स  में  भ्रनरंस्‍्ट  हैं  लेबर  प्राग्लैम
 है।  मारामारी  हो  रही  हैं।  में  पूछता
 चाहता  हूं  कि  उसका  झापने  क्‍या
 इलाज  सोचा  हैं?  यह  ठीक  थात  हैं  कि
 आपने  धारा  9  में  हर  किसी  को  मौलिक
 भ्रधिकार  बापिस  दे  दिया  है  t  यह
 जनता  पार्टी  का  कमिटमैंट  था  शौर  है  t
 And  that  commitment  is  total,  I

 agree.  But  what  about  those  citizens
 who  are  peaceful?  What  about  those
 citizens  who  want  individual  liberty and  who  want  to  live  peacefully?
 What  have  you  done  for  them?  What
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 [at  कंबर  लाल  गप्त  j
 are  the  measures  that  this  Govern-
 ment  wants  to  take.
 यह  सवाल  है  ।  यह  सवाल  किसी
 पार्टी  का  नहीं  है  ।  में  कभी  नहीं
 सर्जेस्ट  करता  कि  लोगों  को  मूल
 अधिकार  न॑  दियेजायें  ।  चाहे  माननीय
 सस्‍्टीफन  हों,  डो०  एम०  के०  के  लोग  हों
 या  ह... (ल  डी०  एम०  के०  के  लोग  हों
 इन  सब  को  झपनी  बात  कहने  का  पूरा
 अधिकार  है,  शांतिपूर्ण  प्रदर्शत  करने
 का,  मीटिंग  करने  पर  जनता  पार्टी  कोई
 गाबन्दी  नहीं  लगाना  चाहतो  ।  लेकिन
 जो  ऐन्टीवोशल  ऐलीमैंट  है,  जैसा  आपने
 स्वय  कहां  कि  इकोनासिक  औफ़ंडसे
 हैं,  स्मगलतं  हैं,  उस  के  लिये  आपने  क्‍या
 इंतज/म  किया  है  ?  ग्राज  छुरा  मार  कर  के
 एक  लड़कों  का  जेवर  उतारा  और  उसकी
 मार  दिया,  झगले  दिन  जब  वह  झ्रादमी  अदालत
 में  जाता है  तो उसकी  जमानत  हो  जाती  है  ।
 मे  सदन  के  सामने  प्रौबलम  पोज्ञ  कर  रहा
 हैं,  इस  के  लिये  सदन  क्या  कर  रहा  है  ?
 यह  ह &  सब  का  सवाल  है,  किसी  पार्टी
 का  सवाल  नहीं  है  1  आज  कोई  लड़की
 सुरक्षा  से  नहीं  चल  सकती  चाहे  वह
 कलकता  हो,  दिल्ली  हो,  कर्नाटक  हो
 या  हैदराबाद  हो  ।  मेरे  पास  झांकड़े  हैं जिनस
 साफ  है  कि  श्राज  सब  जगह  पर  ला
 एण्ड  आर  को  प्रवलम  हैं  ।

 SHRI  SOMNATH  CHATTERJEE:
 ‘You  come  to  Calcutta  any  time;  this
 is  not  the  position  there.

 SHRI  KANWAR  LAL  GUPTA:  All
 right,  let  me  exclude  Calcutta.  But  it
 is  a  fact  that  in  all  the  States  whe-
 ther  run  by  the  Janata  Government
 or  by  the  Congress  or  Cong.  (I),  the
 law  and  order  problem  is  there....

 ह , 3  के०  एस०  चावढ़ा  (पाटन  ):  मिसाल
 के  लिये  शुअरुत  में  ऐसा  नहीं  है  t

 की  क्ंधर  भाल  थुष्त :.  गुजरात  में  नहीं
 हगा,  भा  दो,  भार  जगह  नहीं  होगा,  लेकिस
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 I  want  to  make  a  suggestion.  Let
 there  be  a  referendum  in  the  country
 as  a  whole  and  I  am  sure,  eighty
 percent  of  the  people  will  say  that
 they  want  proper  safeguards  for  in-
 dividual  liberty.  They  may  not  like
 preventive  detention,  they  may  not
 like  MISA,  but  certainly  they  want
 certain  measures  to  be  taken  for  safe-
 guarding  their  individual  liberty.  They
 want  to  ask  from  this  Parliament,  not
 only  the  Janata  Government,  but  the
 whole  Parliament,  what  they  have
 done  for  them.  I  attended  a  meeting
 three  days  ago  where  three-four
 hundred  ladies  were  present.  They
 asked  me:  “You  are  a  Member  of
 Parliament,  and  a  very  voca]  Member
 of  Parliament.  Some  people  with
 dress  used  to  come  during  Emergency
 and  take  away  our  husbands,  broth-
 ers  and  sisters,  now  they  come  with-
 out  dress,  snatch  our  ornaments,  kill
 people  or  stab  people.  What  have
 you  done?  Have  you  raised  your
 voice?”  पु  am  raising  it  now....(In-
 terruptions).  It  is  not  a  party  ques-
 tion.  I  am  posing  a  problem  before
 this  Parliament.  What  have  we  done
 for  the  young  boys  and  girls  who  want
 to  lead  a  peaceful  life?

 हमसे  यह  कहा  कि  हम  मीसा  खत्म
 करेंगे  )  लेकिन  हम  ने  यह  भी  कहा  है  कि
 जो  लोग  शांति  से  रहना  चाहते  हैं  उतकी
 पसेनल  लिबर्टी  की  भी  गारन्टी  है।
 झगर  ऐसा  है  तो  उसकी  रक्षा  कौन
 करेगा  ?  उस  की  रक्षा  सरकार  करेगी,  पुलिस
 करेगी,  झार्मी  करेगी  ।  मेरा  कहना  यह  है  कि
 उस  सम्बस्ध में  हूम  ने  क्या  किया  यह
 मंत्री  जी  बतायें  ?  प्ागे  क्‍या  करने
 थाले  हैं  यहभीबता  दें  ।  यहजो  मैं
 सरदार  पटेल  को  कोट  कर.  रहा  हूं,
 यह  आपको  मालूम  है  कि  हमारे  फंडा-
 मेंटल  राइट्स  हैं,  भ्राटिकल  ३39
 झीर  22  हैं,  लेकिन  यह  फंडामेंटल

 राइट्स  एव्सोल्यूट  नहीं  हैं,  उत्त



 कानून  लाना  चाहिये,  में.  पोलिटिकल
 लोगो  के  लिये  नहीं  कहता,  ट्रेड  यंनियन
 के  लोगों  के  किये  नहीं  कहता,  लेकिन
 जो.  इकनामिक  भौफैडर्स  &  अन-
 सोशल  झौर  झन-डिज्ञायरेबल  एलीमैंटस
 है,  उनका  इलाज  होना  बाहिये  ny
 सरदार  पटेल  ने  यह  कहा,  मैं  मोतो-
 लाल  नेहरू  को  कोट  करता  हूं  :

 “When  law  is  flouted  and  offences
 are  committed,  ordinarily,  there  is

 the  criminal  law  which  is  put  into
 force.  But,  when  the  very  basis  of
 law  is  sought  to  be  undermined  and
 attempts  are  made  to  create  a  state
 of  affairs  in  which,  to  borrow  the
 words  of  Shri  Motilal  Nehru,  ‘Man
 would  not  be  man  and  law  would
 not  be  law’,  we  feel  justified  in  in-
 voking  emergent  and  extra-ordinary
 Taw.”

 I  say  this  is  not  the  situation.  I  am
 not  defending  emergency.  I  do  not
 fee]  that  there  is  any  need  for  emer-
 gency.

 लेकिन  मेरा  कहना  यह  है  कि  कोई
 ऐसा  स्ट्रिन्जेंट  मेजर  लाना  चाहिये  जो  इस
 तरहके  झ्रन-डिज्ञायरेबल  एलीमेंट  के  किये
 काम  करे  शौर  जब  तक  झाप  इस  पग्रन-
 डिज्ायरेबल  एलीमेंट  को  कब  नहीं  करेंगे.
 देश  में  शांति  पैदा  नहीं  हो  सकतो  1

 I  am  not  pleadingy  for  MISA.

 समापति  भहोश्य  :  गुप्ता  जी  आपने
 l0  मिनट  ले  लिये  हैं  ।

 *  बंचर  लाल  गुप्त  :  सभापति  महोदय,
 अभी  हमारे  पुरासे  गृह-मंत्री  ने  कहा  कि  वह
 सीसा  लाये  ।  उनको  मह  मालूम  ही  नहीं
 है  कि  जो  मीस।  वह  लगे  थे,  उसको  हमने  कोट
 में  झार््यू  किवा  था  ।  कोई  बढ़ा  लायर  तैयार
 नहीं  था  उस  समय,  मैं  कोई  बढ़ा  शामर  नहीं
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 हूं  लेकिन  में  लड़ा हुआ  भोर  मैंने  खुद  आार्म्यू
 किया  7  भौर  कोई  लायर  खड़ा  भी  किया  चया,
 तो  उसे  भी  मींसा  में  बन्द  कर  दिया  यया ।
 वहां  पर  ग्राउन्ड  आफ  डिटेंशन  नहीं  दिये
 जाते.  थे,  वहां  एडवाइजरी  कमेटी  नहीं  श्री
 वहां  यह  नहीं  बंताते  थे  कि  क्‍या  होगा  या  नहीं
 हं।गा  ।  वहां  तो  राइट  झाफ  लाइफ  भी  न  था।
 कंडीशन  अाफ  डिटेशन  को  भी  चेलैन्ज
 नहों  किया  जा  सकता  था,  ऐसा  ला  बनाया  था
 जो  शायद  हिठलर  ने  भी  एमर्जेंसी  को  पावर
 लेकर  शायद  ही  बनाया  हो,  बहू  भी  इतना
 खराब  नहीं  था  जितना  कि  वह  बनाया  गया
 था  i

 अगर  हमारे  पुराने  मंत्री  को  2  दिन  उस
 ला  के  झंडर  रखा  जाये,  मैं  नहीं  चाहता  कि
 यह  उसके  अंडर  रहे,  तो  उनको  पता  लग
 जाएगा  कि  क्या  हालत  उस  समय  थी  ।

 शी  एफ०  एच०  मोहिसिन  :  मैंने  तो
 उस  समय  बिहार  जेल  में  आपको  देखा  था।

 शमी  कंजर  लाल  गुप्त  :  ाप  चलिये,
 मेरे  तो  वारन्ट  भी  भी  इश्यूड  हैं,  भ्राप  भी
 साथ  चलें  तो  भ्रच्छा  होगा  |

 मेरा  मंत्री  महोदय  से  यह  कहना  है  कि
 जैसा  हमारे  प्रधान  मंत्री  जी  ने  कहा  था  कि
 वह  चीफ  मिनिस्टर्स  की  कान्फरेंस  बुलायेंगे
 झौर  उसमें  उनके  सामने  ला  एण्ड  आड्डर
 का  प्राबलम  रखगे,  यह  कोई  किसी  पार्टी  का
 सवाल  नहीं  है,  शायद  हितेन्द्र  देसाई  जी  ने  यह
 सुझाव  दिया  था  झौर  उस  पर  प्रधान  मंत्री
 जी  ने  वायदा  किया  था  कि  बहू  चीफ
 मिनिस्टर्स  की  कास्फैरेंस  बुलाकर  उसमें  कोई
 रास्ता  निकालेंगे।  एक  सब  पार्टीज़  का  कंसेंसस
 होना  चाहिए.  जिससे  एक  मजबूत  लैजिस्लेशन
 सामने  झा  सके  जझौर  उसमें  क्‍प्रन-डिजायरेबल
 'एलीमैंट  ौर  अन-सोशल  एलीमैंट  को  कर्ब
 करने  को  काफी  ताकत  हो
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 [et  कंबर  लाल  गुष्त]

 सभापति  महोदय,  बायोलैंस  एक  बहुत
 बड़ा  श्ैट  है  कन्ट्री  के  ड ेवलपमैंट  भौर  डै  मोकेसी
 के  लिये।  शभगर  इस  देश  को  डैवलप  करना  है,
 शांति  रखनी  है,  भागे  बढ़ना  है  तो  सिक्‍योरिटी
 आफ  लाईफ  भर  प्रोपर्टी  रहंनी  चाहिए

 इसलिये  मैं  यह  मानता  हूं  कि  यह  सब  कुछ
 होने  के  बाद  भी  आपको  शांतिप्रिय  लोगों
 को  सेकगार्ड  देना  चाहिए  झौर  उसके  लिये  मैं
 चाहता  हूं  कि  भाप  ऐसा  कानून  लायें  ।  यह  एक
 कानून  आप  लाये,  उसका  मैं  स्वागत  करता
 हूं  भौर  मैं  यह  मांग  करता  हूं  कि  चीफ  मिनिस्टर्स
 की  कांफरेंस  बुलाकर,  उनसे  सलाह  मश्विरा
 करें,  कान्सैंस्सस  डैवलप  करें  और  ऐसा  कानून
 डवलप  करें  जिसमें  सछ्ती  से  काम  हो  सके  ।
 ऐसा  न  हो  कि  कोई  आज  ही  जेल  गया  भौर
 झाज  ही  उसकी  बेल  हो  गई  t  ऐसा  कान्‌न
 होना  चाहिए  जिसके  मातहत  सछती  से  काम
 हो  सके,  लोगों  को  शांति  मिले  शरीर  लोग  कहें
 कि  इस  पालियामैट  ने  एक  राय  होकर  लोगों
 की  सही  मायने  में  सेवा  की  है  ।  यही  कहकर
 मैं  आपका  धन्यवाद  करता  हूं

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  When  I  wag  hearing  the
 effusions  of  our  former  Deputy  Minis-
 ter  of  Home  Affairs,  Mr.  Mohsin  in
 support  of  MISA....

 SHRI  F.  H.  MOHSIN:  Please  do  not
 misquote  me.  I  have  supported  the
 repeal  measure,

 SHRI  SOMNATH  CHATTERJEE:...
 and  trying  to  justify  that  in  view  of
 the  situation  supposedly  prevailing  at
 that  time,  MISA  had  been  pro-
 perly  used.  (Interruptions)  it  struck
 me  that  there  are  some  people  whc
 have  not  got  even  the  minimum  sense
 of  shame,  and  they  have  the  effronterv
 to-day  after  the  clear  verdict  of  the
 people  of  this  country  to  come  before
 this  House  anq  deliver  speeches  like
 that  which  is  nothing  but  ah  insult  to
 the  people  of  this  country.
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 I  wag  also  sorry  to  hear  Shri  Kan-
 war  Lal  Gupta  trying  to  mix  the  ques-
 tion  of  law  and  order  in  this  country
 with  this  MSA  Repeal  Bill  because
 that  was  the  excuse  that  was  given  at
 that  time  that  to  meet  law  and  order
 situation,  MISA  was  necessary,  But
 experience  has  been,  and  you  have
 yourself  been  a  victim  Mr.  Gupta,  that
 MISA  wag  not  utilized  for  any  law  and
 order  situation  but  it  was  the  biggest
 engine  of  oppression  against  the  poli-
 tical]  opposition  in  this  country  in
 diverse  spheres,  labour,  teachers,  stu-
 dents,  and  everywhere.  Comprehen-
 sively  it  was  used  for  stifling  democra-
 tic  movements  and  against  people  ir
 the  democratic  movements,

 I  am  sure  Shri  Mohsin  was  trembl-
 ing  in  hig  shoes  during  the  emergency
 because  he  might  have  been  himself  a
 victim  of  MISA  as  many  of  his  col-
 leagues  in  the  Congresg  party  were,
 We  must  to-day  congratulate  not  the
 Janata  Government  as  such  but  the
 people  of  thig  country  that  they  have
 been  able  to  regain  their  freedom  from
 the  clutches  of  a  gavage,  uncivilised
 and  brutal  law  after  they  have  uncere~

 iously  igned  a  dictatorial
 regime  to  the  dustbin  of  history,  This
 has  been  the  most  draconian  law  in
 thig  country.  It  has  become  synony-
 mous  with  evil,  with  evil  in  the  body
 politic  of  this  countrY  and  it  had  prov-
 ed  to  be  the  biggest  weapon  in  the
 armoury  of  a  power  hungry  adminis-
 tration  whose  only  parallel  was  the
 infamous  dictator  in  Germany.  There
 is  no  other  parallel.  We  have  found
 that  since  the  independence  the  Cong-
 ress  Government.  In  this  country  had
 always  had  the  Preventive  Detention
 Law.  The  Preventive  Detention  Law,
 as  compared  to  MISA,  was  a  civilized
 law.  The  doors  of  the  courts  were
 open.  There  were  advisory  commit-
 tees,  There  were  grounds  of  deten-
 tion  which  had  to  be  given  and  our
 experience  has  been:  that  it  had  not
 been  used  as  widely  as  it  had  been
 used  under  MISA.

 MISA  hag  been  in  use  since  1971.
 We  want  to  remind  ourselves  that  in
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 .297]  when  the  great  leader  of  Shri
 Mohsin  had  promised  to  the  credulous
 people  of  this  country  that  she  wil}
 remove  poverty  of  the  people  if  she
 happens  to  come  to  power,  the  first
 thing  she  removed  was  not  the  poverty
 of  the  people  but  their  right  to  free-
 dom  in  this  country  and  that  was  he:
 gift  to  the  people  of  this  country
 You  ought  to  appreciate  that  the  only
 State  in  India  that  had  rejected  in
 ‘1971  the  Congress  Party  and  Indira
 Gandhi  was  my  State  of  West  Bengal
 and  that  is  why  she  selected  that  State
 and  the  people  of  West  Bengal  as  the
 special  targets  and  victims  of  the
 MISA  Detention  Law.  At  that  time
 under  the  leadership  of  whom  I  call  u
 non-person  Shri  Sidharth  Shankar  Ray
 acting  under  the  benign  leadership  of
 Shrimati  Indira  Gandhi  had  grossly
 misused  MISA.  The  largest  numbet
 of  MISA  detenus  was  in  West  Bengal
 under  Shri  Sidharth  Shankar  Ray  we
 topped  the  list  in  MISA  detentions
 That  was  their  great  performance  and
 it  wag  with  the  object  of  stopping  all
 political  activities  of  the  Opposition
 parties  and  with  the  object  of  stifling
 all  democratic  movements,  Shrimati
 Indira  Gandhi  knew  that  she  had  not
 been  able  to  hoodwink  the  people  of
 West.  Bengal.  Therefore,  she  wanted
 to  teach  them  a  lesson.  That  is  why  a
 terror  regime  and  semi-fascist  regime
 had  been  let  loose.  Repression  had
 been  let  loose  in  West  Bengal.  Those
 have  all  become  part  of  the  history  of
 this  country.  Their  first  experiment
 for  the  rigging  of  elections  took  olace
 in  West  Bengal  and  unfortunately  they
 succeedeg  at  that  time.  At  that  time
 we  had  not  been  able  to  impress  on  the
 people  of  other  States  in  this  country
 about  what  had  really  happened.  But
 now  people  admit  it;  people  have  later
 on  realised  what  had  really  happened.
 Even  Shri  Jayaprakash  Narainji  had
 to  say:  ‘Yes,  now  I  admit  that  there
 was  no  freedom  in  West  Bengal  under
 the  Congress’.  Sir,  this  was  the  pur-
 pose  for  which  MISA  was  conceived.
 It  was  utilised  not  for  meeting  any
 so-called  law  and  order  situation,  not
 for  dealing  with  economic  offences  in
 this  country,  but,  only  against  the
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 political  opponents  and  against  the
 democratic  movements,

 Now  we  are  reminded  of  these
 things.  In  1971,  when  we  had  beer
 opposing  the  introduction  and  passing
 of  this  MISA  legislation  in  this  House,
 the  then  Minister  of  State  for  Home
 Affairs  (Shri  K.  C.  Pant)  was  giving
 a  solemn  assurance  on  the  floor  of  this
 House  that  that  law  will  never  be  used
 against  political  opponents.  But  now
 what  has  happened?  That  assurance
 has  been  kept  only  in  its  flagrant  viola-
 tion  and  shameless  breach.  On  that
 day,  I  remember,  I  had  the  privilege
 of  participating  in  that  debate  at  that
 time.  I  said  this  when  I  found  that
 the  Congress  members  on  this  side
 were  thumping  their  desks  and  trying
 to  give  great  support  to  their  Leader
 for  enacting  the  MISA  legislation.  2
 saiq  then:  ‘Do  not  laugh  today;  you
 may  be  one  of  the  victims  one  day.’
 Sir,  I  do  not  claim  to  be  a  vrophet,
 but  I  find,  I  was  not  wrong  in  what  I
 said  on  that  day.  Now  it  has  become
 a  part  of  the  history  of  this  country.
 Even  the  dissidents  in  the  Congress
 party  were  the  victims  of  this  MISA.
 law,

 Sir,  did  MISA  help  the  people  of
 this  country  to  get  out  of  the  rut  of
 poverty?  No.

 Did  MISA  help  the  people  to  secure
 employment?  No.

 Did  MISA  helr  the  Government  to
 annihilete  the  economic  offenders  in
 this  country?  No,

 Did  MISA  help  the  people  of  this
 country  to  march  forward  towards
 greater  advance  and  progress?  No.

 What  has  happened?  This  law  was
 kept  in  the  hands  of  a  power  hungry
 dictatorial  regime,  not  to  help  the  peo-
 ple,  but  only  to  annihilite  their  politi-
 cal  opponents  and  democratic  move-
 ments  in  thig  country,  That  is  why
 the  people  of  West  Bengal  have  been
 against  this  law  from  the  very  begin-
 ning.  We  have  fought  against  this  ‘aw
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 relentlessly  and  we  have  come  cut
 successful  against  a  law  like  this.
 That  ig  why  we  are  happy  that  the
 Janata  Party  has  got  out  of  its  initial
 hesitation  and  hag  now  decided  to  re-
 peal  this  law.  We  opposed  the  Gov-
 ernment  when  they  tried  to  bring  it  in
 the  Criminal  Procedure  Code.  Sir,  we

 -are  happy  that  the  gemocratic  elements
 in  their  party  itself  had  come  forward
 and  asserted  themselves  to  do  away
 with  this  blasphemous  legislation  in

 ‘this  country.
 Sir,  I  welcome  thig  Repeal  Bill.  In

 -view  of  the  experience  of  the  people
 of  this  country,  it  is  dangerous  to  have
 any  provision  of  this  type  in  the
 ‘Constitution.  We  should  see  to  it  that
 such  kind  of  a  law  should  never  be
 imposeg  in  future,  Sir,  nobody  knows
 what  will  be  the  sort  of  administration
 which  we  shall  have  in  this  country.
 Unless  the  left  and  democratic  forces
 ‘come  to  power  in  thig  country,  we  shall
 always  be  under  the  danger  of  having
 Jaws  like  these,  being  introduced  in
 this  country.  An  hon.  Member:
 Then  there  will  be  no  law.  I  request
 my  hon.  friends  to  consider  the  experi-
 ence  which  the  people  of  this  country
 had  recently,  Please  see  to  it  that
 these  authoritarian  forces  gre  not  al-
 lowed  to  re-group  themselves  and  come
 to  power  again.  You  should  see  to  it
 that  nobody  has  the  opportunity  ever
 to  arrogate  to  himself  such  powers  in
 future.  We  want  deletion  of  Art.
 22(4)  from  the  Constitution  of  thi
 country.  And  I  would  request  my.  hon.
 friends  to  very  seriously  consider  that.

 Always  we  are  told—even,  I  believe.
 Shri  Patnaik  reminds  us—about  the
 law  and  order  situation.  What  has
 MISA  got  anything  to  do  with  that?
 Therefore,  you  have  to  have  a  commit-
 ment.to  this;  you  have  to  have  a  com-
 mitment  to  civil  Mberty  and  personal
 liberty.  The  law  does  not  provide  for
 any  charge  sheet;  the  law  does  not
 provide  for  any  opportunity  to  rebut
 the  charge-sheet  which  is  not  proved
 by  the  administration  or  the  prosecu-
 tion.  Ig  this  the  law  of  a  civilised
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 country  or  ig  it  .  a  law  of  the  jungle?
 That  ig  the  issue  which  588  to  be.
 decided.

 Therefore,  if  that  impression  ig.  atill
 retained  in  the  minds  of  my  Janata
 Party  friends,  then  you  will  also  meet
 with  the  same  fate  as  Mr.  Mohsin  has
 met  with.  What  happened  in  Shah
 Commission  is  very  important,

 MR.  CHAIRMAN:  Mr.  Chatterjee,
 your  time  is  very  limited.

 SHR]  SOMNATH  CHATTERJEE:
 The  Shah  Commission  report  ought  to
 be  an  eye-opener  if  there  is  anybody
 who  requires  any  further  disclosure.
 The  Shah  Commission  Report  has  said
 what  we  had  been  saying  in  this  very
 House  even  before  the  report  of  the
 Shah  Commission  had  come  that  cyclo-
 styled  orderg  of  detention  had  been
 given  to  the  police  sub-inspectors  and
 constables  duly  signed  by  the  detain-
 ing  authority  with  blanks  to  be  filled
 in  later  on.  Now,  that  has  been  prov-
 ed  in  the  Shah  Commission.  That  was
 not  a  solitary  incident.

 Thi,  has  happened  in  numerous
 cases.  We  had  geen  the  cyclostyled
 forms  of  detention  being  used  against
 the  detenues  in  different  areas.  We
 have  seen  that.  We  have  also  seen
 how  even  ‘this  minimum  protectios
 which  was  provided  in  the  previous
 MISA  1971  was  taken  away  under  the
 garb  of  MISA  Amendment.  The  re-
 sult  was  that  the  Supreme  Court  of
 thig  country  had  to  hold  and  came  to
 a  decision  that  in  this  country  the
 people  had  no  right  to  live  even.

 Sir,  thi,  is  the  state  of  affairs  which
 has  come  about.  Look  at  their  in-
 genuity  as  to  how  to  make  the  jraco-
 nian  law  more  and  more  repressive?
 That  requires  an  evil  brain.  Other-
 wise  you  cannot  think  of  :t,  They
 took  away  the  minimum  protection  by
 this  law  providing  for  unlimited  dura-
 tion  of  detention—no  charge-sheet,  no
 accountability,  no  ‘grounds,  no  right
 even  to  make  a  representation  and  no
 Advisory  Committee.  (Interruptions)
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 Judicial  review  came  at  last.  We  have
 geen  that  even  the  judicial  review,

 ‘when  it  was  permitted,  was  successful
 only  im  fifteen  per  cent  cases.  I  hed
 seid  that  in  thi,  House.  Even  that
 right  wag  taken  away.  What  happen-
 ed?  The  Supreme  Court  had  express-
 ed  its  helplessness;  the  High  Courts  in
 India  had  expressed  their  helplessness.
 Grounds  of  detention  could  not  be
 scrutinised.

 MR,  CHAIRMAN:
 finish  now,

 SHRI  SOMNATH  CHATTERJEE:
 The  grounds  of  detention  could  not
 be  scrutinised  to  see  if  they  were  true
 or  false.  So  long  as  that  wag  rele-
 vant,  the  High  Courts  coulg  not  go  into
 the  matter.  That  was  the  only  pzotec-
 tion.  But,  how  was  this  comprehen-
 sive  law  used  during  emergency?  An
 employee  of  the  High  Court  of  Cual-
 cutta  was  detained.  He  was  the  Secre-
 tary  of  the  High  Court  Employees’
 Union  of  which  |  have  the  nonour  to
 be  the  President.  He  was  an  employee
 of  the  Chief  justice  of  Calcutta  High
 Court.  He  was  detained  unde:  MISA
 by  an  order  of  the  Central  Govern-
 ment,  He  wag  suspended  from  service
 and  was  dismissed  from  gervice  hy  an
 order  of  the  Governor  who  had  no
 jurisdiction  over  him.  Our  High
 Court  coulq  not  do  anything;  our
 Chief  Justice  could  not  do  anything.  I
 had  to  go  to  the  Court  for  getting  him
 released.  This  was  the  pasition—no
 grounds  of  detention  were  given.  So
 I  had  to  go  to  the  Court  against  this
 dismissal  order  by  the  Government.
 What  happened  to  the  MISA  detention
 Orders  issued  to  the  leaders  of  the
 Central  Government  and  State  Gov-
 ernment  Employees’  Union?  They
 were  all  detained  under  MISA;  they
 were  suspended  from  Government
 service.  Because  they  were  suspended
 under  MISA  they  were  dismissed  from
 service  without  any  enquiry  whatso-
 ever.  Thig  was  the  order  of  the  day,
 Now,  the  people  of  this  country  have
 expressed.  ‘themselves  against  such  a
 dictatorial  and  repressive  and  fascist
 regime.  So,  my  appeal  to  my  ruling

 Barty  friends  to-day  is  this.  Please  do

 You  have  to
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 n@&  think  of  introducing,  for  the  resto--
 ration  of  the  law.  and  order  situation,
 a  draconian  law  like  this.  My  friend
 Shri  Kanwarlal  Gupta,  I  am  very  ,or-
 Ty  to  say  80,  tried  to  mix  up  the  ques-
 tion  of  law  ang  order  situation  with
 this.  This  ig  the  impression  which  is
 sought  to  be  created  by  those  people
 who  wanted  to  have  such  draconian
 powers,

 SHR]  KANWAR  LAL  GUPTA:  I
 want  to  seek  a  clarification.  He  said
 that  I  have  trieq  to  mix  up  the  law
 and  order  situation  with  this,  So  far
 ag  MISA  is  concerneg  I  have’  clearly
 said  that  I  am  for  its  repeal  complete-
 ly.  Our  commitment  is  total.  But  for
 the  law  anq  order  problem,  we  should
 find  a  ‘solution.

 SHRI  SOMNATH  CHATTERJEE:  So,
 Sir,  I  strongly  support  this  Bill  and  I
 am  happy  that  even  after  fifteen
 months  the  Government  has  come  out
 with  this  Bill  Let  us  also  resolve
 today  that  as  far  as  the  people  of  this
 country  are  concerned  ihese  fascist,
 reactionary  ang  authoritarian  forces
 should  not  come  back  to  power  again.
 We  should  also  see  that  no  future  ad-
 ministration  in  this  country  can  arro-~
 gate  to  itself  powers  like  MISA.  This
 we  can  achieve  only  if  we  do  away
 with  Article  22(4)  of  the  Constitution.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  I  rise  to  support  this  Bill
 brought  forward  by  the  Home  Minister,
 I  agree  that  the  MISA.  Repeal  Bill  is  a
 welcome  measure.  All  I  have  to  say"
 is  that  this  Bill  could  have  been
 brought  forwarq  with  a  little  better
 grace.  It  is  almost  one  year  and  five:
 monthg  since  the  Janata  Party  has
 come  to  power  and  one  of  the  principal
 planks  of  their  election  manifesto  was
 to  repeal  the  Preventive  Detention:
 Act.  It  has  taken  them  seventeen
 months  to  come  forward  with  a  Bill
 which  consists  of  only  five  lines—it
 speaks  highly  of  their  administrative
 efficiency.

 Then  Sir,  I  have  also  to  remind  the:
 Treasury  Benches  of  the  still  worse
 gtace  as  in  the  meantime  Mr.  Charan
 Singh  had  come  to  this  Parliament
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 ~with  a  Crimina}  Procedure  Code.
 -Amendment  Bill  which  was  an  attempt
 ‘to  introduce  Preventive  Detention
 through  the  back-door.  It  was  only
 through  the  spirited  opposition  of
 -Memberg  of  Parliament  on  this  side
 iand  a  large  number  of  Members  of  the
 Janata  Party  that  the  Government
 ‘withdrew  it.  I  only  wisheg  that  since
 wyou  have  brought  forward  this  Bill
 you  could  have  done  it  with  a  little
 -better  grace,

 Mr,  Chairman,  when  J]  speak  in  sup-
 port  of  this  Bill  today,  I  speak  with  a
 sense  of  remorse  because  what  hap-
 pened  in  nineteen  months  of  Emergen-
 cy  is  a  matter  of  shame  ६०  all  Indians
 that  such  things  could  happen  in  our
 country—a  country  which  boasts  of  the
 traditions  of  Jawahie  Lal  Nehru,
 Mahatma  Gandhi  ang  of  our  great
 Independence  struggle.  Sir,  the  elec-
 tiong  of  977  have  taught  these  people
 one  lesson  that  no  Government  in  this
 country  should  consider  itself  to  be
 wiser  than  the  people  of  the  country.
 No  government  should  arrogate  to  it-
 self  powers  which  could  be  used  to
 suppress  the  people.  if  any  govern-
 ment  thinks  that  it  is  the  test  judge
 of  what  is  good  for  the  people  then
 the  people  ultimately  decide  that  they
 are  the  ultimate  judge  and  people  will
 throw  them  out.  So,  when  I  sce

 echos  in  the  Janata  party  benches  of
 intentions  to  have  some  sort  of  rre-
 ventive  detention  law  I  am  reminded
 Of  the  fact  that  when  this  MISA  wes
 originally  brought  it  was  true  that  it
 was  brought  only  for  a  short  time  and
 it  was  promised  it  will  not  be  misused
 but  once  Government  has’  draconian
 power  it  is  bound  to  misuse  it.  That
 is  why  [  want  to  say  today  that  let  us
 say  good-bye  to  the  chapter  of  MISA
 and  Emergency  and  never  a  situation
 in  thig  country  should  srise  in  which
 ‘such  draconian  laws  could  be  used
 against  the  people  of  this  country,

 against  the  political  opponents  and  for
 that  purpose,  I  support  Mr,  Somnath
 ‘Chatterji’s  contention  that  there
 should  be  a  constitutional  guarantee
 that  such  bills  can  never  be  brought
 in  the  country.  What  has  happened
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 in  the.  past?  In  the  Constitution
 Amendment  Bill  that  you  have  intro-
 duced  in  Parliament,  the  Janata  Gov-
 ernment  has  not  had  the  courage  to  do
 away  with  the  provisions  of  the  Inter-
 na]  Emergency—Article  352  altogether.
 You  did  not  have  the  courage  to  do  so
 because  after  coming  to  power.  you
 think  “well  let  us  keep  some  powers.”
 From  time  to  time,  I  hear  that  there
 is  a  thinking  of  mini-MISA  in  Madhya
 Pradesh.  In  Kashmir  somebody  is
 thinking  of  having  preventive  deten-
 tion  law.  I  am  surprised  to  read  in
 the  newspapers  that  even  the  West
 Bengal  Government  is  considering  a
 preventive  law  to  control  anti-social
 elements.  (Interruptions).  I  wish  it
 is  not  correct.  I  wish  it  is  not  true
 Cnterruptions).  So,  all  I  want  to  say

 is  that  no  Government  should  do  it  in
 future  (Interruptions).  Last  thing  T
 want  to  say  is  that  in  this  country  in
 1977  people  had  given  their  verdict
 against  MISA.  That  is  quite  clear.
 But  one  must  understand  the  senti-
 ments  of  Mr.  Kanwarlal  Gupta  when
 he  says  that  some  sort  of  law  is  re-
 qired.  Why  in  this  country  new  ter-
 dencies  of  authoritarianism  are  deve-
 loping?  They  are  developing  because
 of  the  utter  incapacity  of  those  in  the
 ruling  party  benches  to  govern  this
 country.  When  the  country  is  faced
 with  so  many  problems  all  you  have
 to  do  here  is  to  mind  your  kissa  धलाई
 ka  and  you  are  treating  this  country
 as  your  family  matter.  The  headlines
 in  the  newspapers  do  not  talk  with
 Tegard  to  the  unemployment  in  the
 country.  The  headlines  of  the  news-
 paper  today  are  that  the  Prime  Minis-
 ter  met  the  former  Home  Minister  and
 were  closeted  together  for  an  hour.

 AN  HON,  MEMBER:  What  was  the
 result?

 SHRI  SAUGATA  ROY:  Is  this  the
 way  that  the  people  in  charge  of  the
 country  should  do  like  this.

 SHRI  KANWAR  LAL  GUPTA:  Is
 this  the  solution  of  the  problem  that
 I  posed  before  you?

 SHRI  SAUGATA  ROY:  Why  is  it
 coming?  Because  it  has  Ben  proved
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 that  you  are  utterly  incapable  of
 ruling.  Mrs,  Gandhi  says  today  “I  am:
 chosen  to  rule  it”,  She  has  the  ar-
 rogance  to  say  so  because  the  people
 are  fed  up  with  your  incapacity  to
 govern  and  some  people  have  started
 ‘saying  that  the  emergency  was  better
 not  because  that  they  think  that
 emergency  was  better  but  because
 they  find....

 SHRI  KANWAR  LAL  GUPTA:  May
 be  your  judgement  or  Mrs.  Gandhi's
 judgement.  But  I_  can  say  she  will
 never  come  back  to  rule.  It  should
 be  made  clear  here.  (Interruptions)

 SHRI  SAUGATA  ROY:  It  should
 be  a  shame  to  you  that  you  have  given
 such  a  handle.  That  is  because  you
 are  more  busy  in  your  _internicine
 quarrels.  (Interruptions)

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  Mr.
 Roy  is  a  young  parliamentarian.  As
 far  as  Janata  party  is  concerned,  I
 would  tell  you  that  it  does  not  pro-
 pose  to  rule  but  only  propose  to  serve.

 SHRI  SAUGATA  ROY:  There  is  an-
 other  platitude  from  the  Minister  of
 Stee]  and  Mines  who  had  spent  more
 time  in  bridging  the  gaps  between  the
 Janata  Government  leaders  than  look-
 ing  after  the  steel  plants  of  the  count-
 ry.  (Interruptions)

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  SAUGATA  ROy,  Sir,  in  the
 end,  I  would  say  that  while  we  must
 say  good-bye  to  all  preventive  deten-
 tion  laws,  while  we  must  ensure  in
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 this  country  that  civil  liberties  are
 never  taken  away,  while  we  must  en-
 sure  in  this  country  that  no  authorita-
 rian  regime  can  take  power,  at  the
 same  time  I  want  the  Government
 have  the  responsibility  to  rule.  You
 have  spoken  eloquent  about  freedom.
 But  what  have  you  done  in  Bailadilla
 and  Pant  Nagar  and  Agra?  There
 ‘were  brutal  killings  and  firings.......
 (Interruptions)  And  the  firing  in
 Agra  have  surpassed  anything  that
 happened  during  the  Emergency.
 (Interruptions)

 SHRI  VASANT  SATHE  (Akola):  In
 Bailadilla,  Bhilai  and  everywhere  what.
 you  did  was  service  to  people...  .by
 shooting.  That  is  your  idea  of  ser-
 vice.

 78.00  hrs.

 SHRI  BIJU  PATNAIK:  Only  royal-
 ty  ‘rules’,  not  others.  (Interruptions)

 MR.  CHAIRMAN:  I  am  on  my  legs.
 Please  resume  your  seat.  Will  you
 conclude  now?

 SHRI  SAUGATA  ROY:  I  shall  con-
 tinue  tomorrow,

 MR.  CHAIRMAN:  Then  the  House
 stands  adjourned.

 38.0  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 July  19,  978/Asadha  28,  900  (Saka)


